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. ' LEGISLATIVE ASSEMBLY . 
11. onday, 8th September, 1924. 

The A~sem l  met in the Assembly Chamber at Eleven of the Clot'k, 
.1\k. President in the Chair. 

QUESTIONS AND ANSWERS. 
RESEIW}; Cr,ERKsHh'S A1-.'D BruNcH POS'U1ASl'ERSIIJPS IN BIHAR AND 

ORISSA. 

164:1. *Kumar Ganga.n:md Sinha: (a) Will the Government be pleased 
to lilY on tlw table ft list of the accepted candidates for reserve elerkships 
and Branch Postm.lsterships in Bihar and Orissa duriug the years 1922 to 
1924 7 

(b) Will the Government be pleased to f;tllte : 
(i) how many vacancie::; have oCCllrred in Branch PostmaRterships 

alld reserve clerkships durillg' 1922, 192:1, and IH24 ? 
(i'i) how many of them hav"l been filled up 7 
(iii) what principle has been adopted in filling up those vacancies 7 
(iv) how many perSOllS, if nny. other than the registered candidates 

have got provisions ill those vacancies and under what cir-
, cumstances 7 
f The Honourable Mr. A. C. Chatterjee: The collection of the informa-l tion asked for by the Honourable Member will entail very great lahour 

in It large number of offices. I shall be glad to inquire into allY parti-
I culttl' ~ se which the Honourable Member may bring to my noti('e 

where there has been substantial injustice which has not been redrcI>:o.ed 
on appeal. 

ApPOINTMENT OF BINDESWARI PRASAD M:ISltA, A PROBATIONER IN THE POST 
AND TELEGRAPH DEPARTMENT, TO A PERMANENT VACANCY. 

1642. ·Kumar Ganpnand Sinha: (1) Are the Government aware of 
the facts that : . 

(a) Bindeswari Prasad Misra of Gogri was appointed as a proba-
tioner in the Post 81H1 Telegraph Department under the 
orders of tlw Superintendent of Post Office, Mong-by!' DiYi-
sion, Bihar and Orissa, on the 17th January 1923 , 

(b) his name was registered and he was allowed to 1e8m Post 
Office work after furnishing a security of Rs. 300 in me 
prescribcd form and promised that he would be given a per-
manent appointment as soon as a vacancy occurred·Y 

(c) he worked as a probationer and was flttached to the Gogri Post 
. Office for about four months T 

(d) he has not been provided with any permanent appointment 
as yet f 

(e) he will be overage for Government service in JUly 1925 T 

( 2999 ) 
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(2) If so, will the Government be pleased to state the reason for his not 
being appointed as yet and whether or not he is going to· be. appointed in 
futul'L? If he i/oj not going to be appointed, will the GO'"eJ'lUl1eUt be 
pleased to state the realions for the same ? 

Mr. H. A. Sa.ms: (1) (a) Yes. 
(b) Yes, but there was no specific promise of a perma.nent appoint-

ment. 
(c) Yes, but the period was only 21 months. 
(d) Yes. 
(e) Yes. 
(2) A number of men who were enlisted as unpaid probationers 

before B. P. Misra and have had a longer training are still waiting for 
reserve clerkships and, as there was no chance of his receiving such an 
appointment before reaching the age of 25, his name has been removed 
from the list of candidates by the Postmaster-General, Bihar and Orissa. 
If Mr. B. P. Misra has any grievance, he has the right of appclJ.l to the 
Director General which he has not yet exercised. 

EXERCISE OF l\!A.GISTEIUAL POWERS BY EXECUTIVE OFFICERS IN CANTON-
MENTS. 

~~  1643. ·Dr. B. S. Gour: (a) Are the Government aware that by a 
notification, dated the 11th March, 1921, published in the C. P. Gazette of 
1921, Part I, page 296, Major J. Ardoino was appointed Cantonment 
MagistJnte, Kampteef 

(b 7 Is it a fact he has been given summary powers under section 260 
of the Code of Criminal Procedure t 

(c) Is it a fact that since the enactment of the Cantonment Act 
"(Act II of 1924), whieh came into force on the 1st May, 1924, it bas been 
the policy of the Government to appoint no ecuti ~ Officer t.o discharge 
any judicial function of a civil or a criminal character within the Can-
tonment arell (V1'de Army Department letter No. 25314-1-A.D., dated 
the 3rd March, 1924) 1 

(d) If so, how is it that Major .T. Ardoino still continues to exercise 
magisterial powers in Kamptee though he has been appointed Executive 
Officer under the new l!antonment. Act ? 

(e) Will the Gmwnment le ~e explain whether the combination of 
executive and judicial fUllctions in the same Cantonment Officer is con-
sistent with the policy of the Government of India·laid flown in its letter 
No. 25314-1-A.D., dated Delhi, the 3rd March, 1924, paragraphs 1, 2 and 3 , 

(f) Do the Government propose to take steps to see that no Executive 
Officer of a Cantonment is given magisterial powers, or is suffered to wield 
them in pursuance of a notification issued before the enactment of the 
new Cantonment Act , 

Mr. E. Burdon: (a.) Yes. 
(b) Yes, in 1921. 
(c) Yes. 
(8) Major .Ardoino was required by the Local Government as a 

matter of practical convenience to complete the trial of t.wo cases which hl-
had commenced to hear in his capacit.y of Cantonment Magistrate. The 
cases in Question were compounded on the 17th July 1924. 
L :(e)" No. 



QUESTIONS AND ANSWERS. 3001 

(f) The case of Major Ardoini which forms the subject of the 
Honourable Member's question was of an entirely special character 
which could arise only in thc period of tran!;ition to the new form of Can-
tonment admini",tration. The general orders which the Government of 
India issued will effectively prevent the exercise of judicial power,:; ~ 
Executive Cantonment offieers in any other case. 

EMPLOYMENT OF CIVILIANS AS EXECUTIVE OFFICERS IN CANTONMENTS. 

1644. ·Dr. H. S. Gour: (a) Are the Government aware that Mr. 
Burdon in a speech dated the 24th July, 1923, promised to very favourably 
consider the proposal of the Select Committee that the Executive Officer 
of Ii Cantonment should be an officer in the civil employ 7 

(b) What effect have the Government given to this recommendation 
and how far have the Government been able to redeem the promise made 
by them? 

(c) Have the Government referred to the Secretary of State the 
terms of services which they prombed to introduce T 

(d) Will the Government be pleased to state the number of military 
officers still employed as Executive Officers of Cantonments and those Btill 
wielding magisterial jurisdiction , 

Mr. E. Burdon: (a.) Yes. 
(b) The undertaking has been carried out. The Executive Officers 

of the temporary Cantonments Department constituted are in cidl 
(·mploy. 

(c) The terms of lierviee granted provhionally to members of the 
Cantonments Departm('nt were referred to und sanetioned by the night 
Honourable the Secretary of State for India. 

(d) The answer to the first part of the question is 36. '1'he answer 
to the !';econd part is nil. 

SEPARATION OF EXECUTIVE AND .TUDICIAL }4'UNCTlONS IN CANTONMENTS. 

1645. *Dr. H. S. Gour: (a) Is it It fact that His Exeelleney the 
Commander-in-Chief, in his :statement <lated the 14th l<'ebruary 1924, 
stated that the combination of executive and judicial powers of Lhe 
Cant(lDment Magistrate would cease, Rnd that the judicial work which 
he performed would be transferrl'cl to the Civil Judicial staff of the 
Provincial Oovernmcuts and that the exeeutive powers will, in i'uture, 
be vested in the fJxeeutive Officer who will alw be the Secretary of the 
Cantonment Board 1 

(b) How far have the Government been able to make good this pro-
mise and in respect of what cantonments does the Executive Officer wield 
both judicial as well as executive powers f 

(c) Whitt steps do the Government propose to take for the speedy 
termination of the combination of such powers condemned by Government , 

Mr. E. Burdon: (a) Yes. 
(b) As regards the first part of the question, the necessary orders 

have been iRSued. To the latter part, the anliwer is nil. 
(c) In view of the reply to part (b), this question .does not aritlc. 

RACIAL DISTINCTIONS ON RAILWAYS. 

1646. ·Mr. O. S. Ruga Iyer: (a) Are the Government aware that 
Indian passengers bolding tickets are not allowed entry into railway 
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platforms before the arrival of the trains while third class Anglo-Indian 
and European passengers are admitted to the platforms Y 

. (b) Are the Government aware that in some big stations where 
sleeping accommodation is provided Indian passengers find difficulty in 
admission and are sometimes )lot admitted while third class Anglo-Indians 
are admitted Y 

(c) Are the Guvernment awarc that ill overorowded trains with hanlly 
sitting accommodation for Indian passengers, compartments reserved " For 
EUl'opeans and Anglo-Indians Only" are seen eit.her empt.y or wit.h one 
or two passengers therein Y 

«(1) Do the Go\'ernment propose to take immediate steps to remedy 
the above racial distinetions in the Hailways 1 

Mr. A. A. L. Parsons: (a) and (b). The reply is in the negath:" 
(c) and (d). I am aware that it o(lcasionally happens thnt cmllpad-

ments reserved for Europeans and Anglo-Indians arc not fully occu))il'd 
when other compartments on the same train, not so reserved, n~ i'ull 
or practically full, and I wish to take this opportunity. of explailling" 
exactly what t.he policy of Government is in this matter. 'Ve do 1ll,t 
think the reservation of intermediate class compartments for ~llr() e n l 
and Anglo-India!!s is any longer required by traffic considerati(,n.). 
and we have, therefore, issued instrnctions for its cessation on ~t  tc-
managed railways. 'l'hese instrnetiollfl will apply to the East Indian 
Railway when it comes under Strite management at the elld of this 
year. The reservation of intermediate class compartments has already 
been discontinued on all other Companies' railways. 

It has ahm been our policy to reduce the reservation of third (~! ss 
compartmellts, and from the statement which I lay on the table t ~ 
Honourable Member will see that tlw practice has already been reducell 
to very small dimensions. 

Statement 'howing the third cllJ8ll 

. Hailway. 
N ortb· Western Railway 

Oudllnnd Rohilkhand Railway 

Ealt Indian 

Great Indian Pcninsula 

Bombay, Baroda and Central 
India. 

Bengal· N agpur 

MadmR and Southern Mabratta, 
Broad Gauge. 

Madras.and Southern Mahratta, 
Metrt< Gauge. 

South I1ndian 
~ (,".,.,' :\'; . 

n~riIIi  Bai.lwaYI 

accommoilation re,er'Ved for European, and .df&Ulo· 
Iniliall11 • 

Accommodation. 
Ono small third class comportment on Dlail nnd 

fust pllssenger traina. 
Ono Hurd class compartment on the Punjab and 

Dehra Dun mails. . 
Ouc small third clals eompartment on mail and 

cxpress trains. 
Thirll class aec.ommodation on mail and express 

trajlls. 
OIIP third dass compartment on nudl and fnst 

paKS('lllll'r trains. 
One third dass compartmcnt 011 Dlail ullll ~t 

ss( n~er trains. 
Two third class compartments on the Cllk'utta mails, 

and one third class .compartment on the Bombay 
and Bunglliore ma.llI, and four other trains. 
In addition one third class compartment on 
twelve loral trains which include four motor 
<loRches. 

One third class compartment on the Poona Bnngalora 
mail and passenger traina. 

One sruall third elan ('.ompartment on the Mettupa· 
Jnyam, MangaIorf', and Ceylon Boat Mails, and 
tho 'frivandruDl Expressel. 

One third rlall compartment on tour mails, two 
expresses and two fast traiu. 



QUESTIONS AND ANSWERS. 

INDIAN Al-TD EUROPEAN HAII,WAY REFRESHMENT ROOMS. 

1647. ·Mr. O. S. Rang&. Iyer: (1) Is it not a fact: 

3(03 

(a) that the t;pace allotted to the Indian refreshment rooms in 
several railway stations is much smaller than the space allotted 
to the European refreshment rooms, where both exist , 

(b) that th(; passeng-ers resorting' to the Indian refreshment rooms 
are numerically much larger than those who go to the 
European refreshment rooms 1 

(c) that the conveniences such as lighting and water supply pro-
vided by the Hailway Companies to thQ European refresh-
ment rooms are much greater than those provided to the 
Indian? 

(d) that in Home important stations where the need for Indian 
refreshment rooms exists only European refreshment rooms 
are providcd Y 

(2) Do (}ovC't'l1ment r() o~e to inquire into the above state of a1birs 
hlHl tlll (~ nece::;snry st.eps to improve the same 7 

Mr. A.  A. L. Parsons: (1) awl (2). Government have no inforlUtl· 
lion on lhe points J'llbm(l by the Honourable Member. 'fheyhave fre-
qnently ill r( ~ e  on Hailway Adminifoltratiom; thc need for impl'o\'-
ingo the al'l'angenwnls for refrt·shlllellts for Indian passengers and r iI~Cl

{jealI.v hroug'ht to their notice in April last the question of provit1mg 
IJHlinn l'(,freshuH'nt rooms wlH're they are required. 

Sardar V. N. 1'.1:11tn.lik : Hun Government received any reply to 
thpir represcntvtiCL{ to thl' Hailway Companies ': 

Mr. A.  A. L. Parsons: Not that I know of. We merely drew th.:il' 
attt'ntion io t i~  matte]'. 

Khan Bahadur W. M. HU3sanally: Will Government be pleas"d 
to inquire if they have carl';ecl out th,>ir instructiuns 1 

Mr. A.  A. L. Parsons : If the Honourable Member can gi\'e me any 
speeific instance we will certaiJIly inl]uire into it. 

Khan Bahadur W. M. Hussanalll : But it is generally known thnt 
these instructions are n.ot carri£<lollt. 

PROPOSED A8A - l~ A A A A HAlLWAY. 

1648. ':'Mr, Jamnadas M. Mehta: (a) Will Governm·'ut be pleased to 
state how fUJ' the project of the Vasad·Borsad·Katalla Railway line has 
ro res~e  , 

(/I ~I Do Government propose to expedite the matter by providing 
the reqni:,;ite fnn(ls in the HailwHY u ~et for the ycar 1925-26 ? 

• Mr. A. A. L. ParsQDs: (II) The l'(;,yiseo r() (~ct est imate of the 
\ /U;ad-BoI':sad-Katl1nl1 Hailwny is being' re-examined by the Agllut, 
om ~  Baroda ami Ct'ntral India Railway, Ilnd '1\ fresh traffic ~ l e  
has been orden-d. 

(b) Until the revised project esLmate and the traffic report hl-l\'e 
been examined it is not proposed to allot funds. 

Sir Purshotamdas Thakurdas : When do Government expect this 
matter to be decided by the Railway Board after the examination that 
they are carrying on at pre !lent , 
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Mr. A. A. L. Parsons: I cannot- give the exact date. It will not be 
very long with the Railway Board. They will consider the matter ill> 
soon as they have p.eard from the Agent. 

Mr. Jamnadas M. Mehta: Are Government aware that this scheme 
has been under consideration for the last :!5 years 1 . 

Mr. A. A. L. Parsons: It is beeause it has been under examinatioii 
for 25 years that we have had to rcvise the estimates. 

Sardar V. N. Mutalik : When will the revised estimate!> be ready ~ 
Mr. A. A. L. Parsons: I am afraid I cannot say. 
Sir Purshotamdas Thakurdas : Are Government aware that certain 

members of the Central Advisory Railway Committee brought this mlltt(~r 
prominently to the notice of the Railway Board last January? 

Mr. A. A. L. Parlons : That is why we have asked for a revised 
estimate. 

Mr. Jamnadas Itt. Mehta: Then they are tarrying too mnch oyer 
it. 

OUTRAGE ON AN INDIAN WOMAN \VORKER IN TIn: FF.DERATEO ~ A A  

STATES. 

1649. *Mr. Jamnadas M. Mehta: (n) Hus the attention of Government 
been dlllwn to a statement from one Mr. C. R. Naidu appearing in the 
r oice of India, dated 16th JUlle, 1924, under the title" A White ~I n  
Lust I' ? 

(b) Is it tnJe as alleged in the statemcnt that in the Federated 
Malaya States an Indian woman wor),cr 'WIlS outraged by her European 
master under circllmRtances of barbarity HUt! violence? 

(c) Have Government received any information regarding the result 
of the prosecution said to have been started against the offending Manager 'I 
If so, what Y 

(d) What steps, if any, do Government propose to take to prevent 
the rc~urrence of such inhuman outrage on Indian workers there T 

Mr. J. W. Bhore: (a) and (b). Yes. 
(c) The Manager and ANsi stant Manager of tho Estate conccrned 

were tried for the principal offence and abetment thereof respectively. 
The former was sentenced to 12 months' rigorous imprisonment and the 
latter acquitted. 

(d) As the Honourable Member is aware offences of this kind are 
punishable under the criminal law of the country concerned which must 
bf' IIlJowed to take its course. 1'he Government of India, e l~l  have 
asked their Agent who has exercised commendable vigilance in such 
cases whether he considers any special stepN to be desirable and on 
receipt of his report will decide what action, if any, they Nhan take. 
DISMISSAl, OF MR. MOHANI,AL m u A A~  C I ~  CI,E1tK 01" THE DIS'rRIC1.' 

. TRAFFIC SUPERINTENDENT, BeLSAR, B. B. AND C. I. RAIl,WAY. 

1650. *Mr. Jamnadas M. Mehta: (a) Are Government aware of the 
existence of a body called the Bombay, Baroda and Central India Railway 

. Employees' Assooiation ? 
(b) Are Government aware that the said Association hilS been wr l'king 

for the last four years and has 400 members on its roll 7 
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(c) Are Government aware that among its members are Enropean 
and Anglo-Indian employees of the Bombay, Baroda and Central India 
Railway Y 

(d) Are Government aware that on the 80th .June, 1923, Mr. Man'lal 
Kothari, the Honorary Secretary of the Af;,ocintion, convened a meeting 
of "All Hailway Employees" at Bulsar ? 

• (e) A re Government aware that at the said meeting speeches were 
made about the grievances of the railway employees only 1 

(f) Are Government aware that for attending the said meeting one 
Mr. Mohanlal Tribhuvandas, the chief clerk of the District Traffic Super-
intendent at Bulsar, was dismissed 1 • 

(g) Do Government propose to inquire into the matter and see that 
,instice L"I done to Mr. Mohanlal , 

Mr. A.. A.. L. Parsons: (a) Yes. 
(b), (c) and (e). Government have no information. 
(d) Yes. 
(I) He was dismissed for disobeodience of orders. 
(fJ) No. The matter is Itub judice as Mr. Mohanlal has filed a 

civil suit against the Railway for dismisl>al. 

ApPOINTMENT OF PASSENGER SUPF.RTNTENDENTS ON THE V ATHOUS RAIL-

WAYS. 

1651. *Mr. Jamnadaa M. Mehta: (a) Have Government employed any 
superintendents on the various railway lines' 

(11) If the answer to (a.) bc in the affirmative, will Government state 
the number of these superintendents with thcir salaries, a1l9wances und 
other remuneration T . 

(c) Will Government state the duties assigned to the said superin-
tendents and also whether and how far they have proved useful t.o 
passengers T 

(d) Have Government received any reports from these superintend-
ents as to how Railway administration can be improved and eeonomised Y 

(e) If the answer to (d) be in the affirmative, will Government be 
pleased to statc the substance of those reports and the action they propose 
to take thereon f 

Mr. A. A. L. Parsons: (a) Yes. In responsc to a Resolution passed 
by the Assembly in the Delhi sCSHion of 1921, passenger superintendents 
were appointed on the principal railway lines in India. 

(b) There are at present 58 passenger superintendents employed on 
salaries ranging from Rs. 50 to Rs. 250 per mensem. . 

(c) Their duties are to assist third dass passengers generally in 
such matters as taking of tickets, finding platforms and tJ ains, securing 
accommodation, and the lil<e. On some Railways the passenger superin-
tendents have not been found ur.;eful, Rnd they have been aboIif;hed ; on 
other Railways they are considered to be performing a useful fUllction. 

(d) It is not the business of these superintendents to make suggestions 
as to how the Railway Administration can be improved alld made more 
economical. 

(e) Therefore does not arise. . 
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A l~  ON AN INIUAN W'OMAN WORKER IN 'rnE FEDERA.TED MALAY STATES. 

1652. *Sir Purshotamdas Thakurdas: (a) Have Government Heen '" 
report in the Voice of India, dated the 16th June 1924, regarding the 
alleged C l ~uct of II. European Manager of the Sangli RegIa Perak Estate 
in the Federated Malav States, who is said to have forcibly removed a 
Telugu cooly woman w·orking on the !laid estate with the intention of out-
raging her modesty T 

(b) Have the Government of India's Agent at Penang submitted any 
report· to them regarding this incident and if so will Government be 
pleased to place u copy of the said report on the table , 

(c) Has the said European l\f anag-er been tried in a court of law 
and if so what is the result of such trial' 

(d) Have th(· Gowrllll1ellt of Tndia beell able to devise allY r.;tcps by 
which persons guilty of such attacks on cooly women can no longer work 
in the area sen-ed by indentured labour from India ? 

Mr. J. W. Bhore: (0) and (c). The Honourable Memher is referrml 
to my reply to question No. 1649 by Mr .• Jamnadas 1\1. Mehta. 

(b) Copies of the reports J'eceived from the Agent of the Govern-
ment of Indi'H in Malaya are laid on the table. 

(If) 'flIP JIOllOlll\Jhll' .:\hmllwr is I'l:'f('ned to thl' aBS"'!:'!' giwl1 to part 
(d) ofquestioll No. Hi49 askeo by Mr. Janmlldns M. Mehta. 

Extract pm'agraph !I, from (I lettnt' ."0. O.C.R.-l0IlJ.f, Ilated tho lith ,IIIIIC 19;:4, fl'Om 
tI~(! Agen' of the (;otJPrnmcnt of I1Idia ill British MClIcI!l'.L. 

* * * * * * 
3. In tht' sel>onr} I"IISI', I )'('('('i\'prl information on the evening of 23rd thut an 

Imliun girl harl b"en rUl"HI in :-;ulIgci Hoyhl eHtah'. I proetwded by the ('arli{'st 
availubl(; train to Jpoh lind fl'om ther£' Wl'ut to Sungei Siput station about seven miles 
from Sungei Beym estate. At Sungl'i Siput, I Jlotir.ed 11 gang of about forty T(llugus 
loiteriug in the ~llr  When I questioned thlllll they said they had come away from 
Sungci Royla estate us one of them had b{'('n roped and they pointed out the girl. 
I took that girl, h{'r husband lind another labourer in my motor <lar IInil drove to 
the estate. Alter lIomt' loeal inspel'tion, I commenced to inquire into the matter. 
The Deputy Controller of Labour, Penang (Mr. Abearne), and .Extm Asaisto.nt 
Controller under trlliuing (Mr. A. 8. Heddi-Indian) who had henrd about this 
affair frolll the local poliee joined me and the Deputy Controller agreed that 
I should complete the inquiry I hnd ulreaily eomD1(llIeecl and that he .hould 
hl'lp me where neC(·Ksary. Brit·fly, the fads of the ('.ase are these. On the morning 
of 19th, at ahout 2, thE" MaHlig'r'r of thl' eRtnte Mr. Johnson and the Assistant 
Manager Mr. Jellilaminl' dro\"{' from t./1tJ duh to the lincs where Uw labourers 
are living. Tho Manager wellt up to the hut of ErmsIl1l1i and pushed opl'n the 
door and called out. Oeddama--Erra811D1i's wife. Both husband nnd wife came out 
of t/J(o hut. Thl' Mnnager pl1tlh,'d out th" husband nnd ilragged the girl to the 
ear, lifted iwr int.o it nnd drOV(l t.he ('ar to the bUlIglllow of tll(1 Assistllllt 
ManuRI·r. TIl(' Manag(·r.took the R'irl who was scn'lIl11;nj; tIlt' wli"lt! time into Ii 
spare iledroom Ilnd ('Ohllbih,<l lI'ith hoI' four times. The girl thl'u l'pturned home 
crying at allOut 5 A.M. ErrnRami hnd in the 1l1(lllntinl() r;!.'d hiM n(lighbourK and 
all of them werl' wlliting outside the lines whon G:·ildama turned up IIlId n'latl1<l her 
mia1:ortulles. All till' IllhourNs, about forty ill number, left the (lstnttl in a body lind 
went to the nearest ruilwllY station Bungei Siput and ulao luid information at the 
Police Station there with the rll8ult thut the two mon, Manager and his Assistant, wcn~ 
nrretlted. They were both relolUle<l on bail. The Manager uttem ~iI to commit 
lIuicide by swallowing lIome pru88ic acid. Hallpily however, the acid wae dilute and 
the fact was diacovered. NeceI!IJIlry medical aid was rendered and the Manager was 
re·aneated. During the PoDOl' inveatigation, however, a tleriou8 blunder had been 
committed owing to faulty inte~ret tioJ  The complainant ill a Telugu. The PolioI'! 

.Ollleer, who took her statement 111 a Malay .and the man who interpreted the Teluiu 
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of GeddanuIIIl into Malay is a Tamil Muhamma.dall. Complainant is alleged to have 
I!tnted to the Police that both the Mltllag(1r Itlld tho Assistant Mlllluger hud inter· 
('ourse with her. I spoke to the Deputy 'Publie Prosecutor, who was in {'.harge of 
the casc with the result that he suggested to the Magistrate that his case against 
the Assistaut Manllger was only OliO of abotmont ill tlUit he lent the usc of his rooUl 
to the Mauager. The ('lIse ngaillst the Muuager WIlS fully inquired into and both till! 
Deputy COli troller of Labour, P!mang, lind myself watched the case and uCl'asiollully 
hclpl'd the Deputy PulJlir Prosccutor. It was argued on behalf of the Assistant 

,MlIlllljCt'r thnt the MlulIlgf'r WIIS to hllYO tuken the girl to tilt' houso of the MUllagt'" 
hut that till' latter dllluged hiM milld nt the last moment and got illto one of th') 
rooms without the COIIBellt of th .. A ~ii t nt M:ulIlge)'. III til(' end, thl' ASMist:lnl 
MUllngt'f "'US dis!'luH'g('(l 1111(\ thr Manager u~ heen !'ollllllitted to the A~!liws (Stl8sioIlS). 
I shull roport furtlwr details II ftef the I ~l~ hUll heen disposed of ill the Assiz!'s. 

* * * * * 
, 

* * • 

Ea;tract from a lctter 'No. lUIG.C.R.rU, datce} the Mil July 19U, from thc Agent of 
the O()Vt'I'nmcnt of India in British Malaya. 

* * • * * • * * * 
6. TIl(' SUllgei Reylu r:l)w enSl' rllferred to in pnragraph 3 of my last r~ ort was 

tTied lit the Ipoh AS8izc!I 011 2:hd JUlie. 'fll!' first accused J Ohll801l wae l'Ollvlded alld 
eentellrl'd to undergo rigorous illlprisolllllt'llt for one year and tht' second Ilccused 
Jessamine, who was first dischargNI ill till' Iowt'r court lind brought up for trial /It 
the instan!'c of the Deputy Public PTlIseeutor, was lIe.quitted. 

* * * * * * * 

Sir Purshotamdas Thakurdas: Will Governrllent be pleased to 
state if persons who are senteneNI for any crime lil;c this are allowed 
to work in the same area after their release from jail ? 

Mr. J. W. Bhore : That is 11 question of fact upon whieh I have no 
information. 

Sir Purshotamdas Thakurdas : Will Government be [.leased to make 
inquiries on the subject? 

Mr. J. W. Bhore : I have lre ~  said that we huve called f01' 
information from our Agent on that point and further action will be 
dictated by the rCiSult of his report. f 

Mr. A. Rangaswami Iyengar: Will Government be pieased to lay 
the report as soon as it is reeeiyed from this Agent in Malaya on the 
table? 

Mr. J. W. Bhore: I have already laid the reports so far ,received 
on the table. 

Mr. A. Rangaswami Iyengar : ~()  'l'he report that you m ~  call 
for. 

Mr. J. W. Bhore : I will d'J i~)  

THE INDO-EuROPEAN 'l'EJ.EGHAPH DEPAR'l'lIIENT. 

1653. *Sir Purshotamdas Thakurdas: (a) Wit.h reference to tho 
Administration Report of the Indo-European Telegraph Departmellt for 
1922 .. 23, Appendix" E ", will Government be pleased to place on the table 
a similar statement for the five pre-war years T 

(b) Will Government be pleased to' state the total number of State 
telegrams bet.ween India and the United Kingdom in each of the five years 
mentioned in Appendix" E " of the Report referred to above 1 

(c) In view of the fact that the Government of India are directly 
interested in the Indo-European Telegraph Department will Goyernment 
be pleased to state if they hnyc issued instructions to all Depart.ments of 

L176LA A e 
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the Central Government and to all Provincial Governments that for tele-
graphic communication with the United King-dom 011 State Rervice the 
lndo-European 'felegraph line should be used as far as possible 1 

(d) With reference to paragraph 4 of the Report referred to above 
where it is stated that the interest on capital shown against the years 
1919-20 to 1922-23 is the interest earned in excess of the interest charges 
due to Government on the capital outlay, will Government be pleased to-
statn th rate of intereRt thus calculated on the capital outlay for the 
year 1022-23 T ' 

(e) Will Government be pleased to state to what account credit is 
taken for-

e i) the amount of interest on the capital locked up in the Indo-
European Telegraph Department; and 

(ii) the net revenue for 1922-23 which latter net re'venue amounts 
to 6.38 per cent. of the capital , 

(f) With reference to the foot-note on page 4 of the Report will 
GO\'crnment be pleatled to give details of the eost of t.he London Office 
estab:;"bment which amounted to £2,914 in the year 1922-23 1 

(g) In view of the result of the working of the Indo-European 
Telegraph Department for the year 9~2-2  will Government. be pleased 
to state if they stil], Mntemplate selling or leasing t.his Department as 
recommended by nve members of the IncllCape Committee in their 
Report T 

The HonoUJ.·able Mr. A. O. Oha.tter.iee : (.a) A eonsolidated st.ate-
ment furnishing the figures required by the Honourable Member is laid 
on the table. 

(b) The total number of State tele~r ms between India and the 
United Kingdoln ill not separately recorded, but the total numbers of 
all foreign t t~ telegrams, of which the great bulk are telegrams to and 
from the United Kingdom, during the years in question were-

Vear. Number. 
1918-19' 139,018 
9 9-~ t  109,743 
9~ -2  73,796 

H',21-22 49,731 
1922-23 33,585 

(c) The answer js in the negative. The matter has been considered 
and decided in relation to the division of traffic between the different 
lines of telegraph communication between India and the United Kingdom. 

(d) The average rate of interest charged in the year 1922-23 wafil 
3.3252 per cent. on the Capital Expenditure to the end of 1916-17, and 
5.48 per cent. on subsequent expenditure. . 

(e) (i) In the Indo-European Telegraph Department the interest 
charge is taken into account on a pro forma basis simply for the purpose 
of the Profit and J.Joss Account, as the whole Capital outlay has been met 
from revenue. lIenee it is included only in the Administration Report 
and no account adjustment is made. 

, (ii) The net revenue of the Indo-European Telegraph Department 
is credited under the head" XV-Posts and Telegraphs". 
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1907-08 

111011-011 

I!IOII· 10 

1010·11 

1911-12 

191%-111 

1913-14 

3,231 

3,368 

4,409 

! 
3,Mi I 

3.578 

• 
Statement showing ~ num~er of tn'mage, anrJ w r ~ jOT'l)nrd"(l du,ring t"e year61905-08 to 1913-14 incltJ,sioo 

(~ IIII CIA  ANTI PRIVATE. 

140,344 '225,864 2,Hl5,Oll!' 2,016, 

I 
137,736 i 266.166 2,51tl.767ii 4,213 

127.S06 329,223 I 3,046,6321: 4.211S 
I I 
I i 

I 

180,102 341,135 3,1711,160 11,2155 

I 
I 

1115,025 1387,100 3,1\33,004 6,ORI 
I 
I 
I 

145,249 373,600 2 ~8ll 5,649 

! 

35,:no 

4S,75lii 

411,36\1 

53.597 

fllI,410 

59,222 

l'RIIISS. TOTAL. 

5!17 

345 l 

324 

lR9 

162 

,--_ .... _. 
Gulf. 

I 
3!I,224 268,114' 2,848,164 

Mea-
sages. 

1,968 

2,234 . 

8,035 

65,409 : 229,692 '2,400,7641 2,916 
i 
I 

I 

17,216 : 269,879 2,671,719i 4,213 

14,448 332.892 3,188,S861 

9,054 345,733 3,367,306 

13,297 I, 391,098 3,811,326 
I 
i 
I 
1 

11,2511 

8,081 

5,840 1377,430 3,7113,0971 5,M9 
1 
i 

GRAND TOTAL. 

ADnoB 
D.Duar 
II.S· 

AG:IS J1I' 
TB .. N8rr. 

• 

---_ .. _--- ----\----
Words. Mes-

sages. 
Word •• 

21,419 211,003 2,621,1301 

19,774 259,3115 2,868,0381 

Warde. Won!I, 

303 2,621,6881 

2,2911 2,880,330 

3O,S29 271,149 2,S7S,998 3,1781 2,882,1891 

\ 
35,310t 229,908 2,436,074.1 ~ ... • ... ""1 \ 

48,7611t 274,092 2,720,4751 i,U81 1I,723,lllt 

45,359 337,181 3,234,MIt 

63,597 350,988 3,420,908 1,814 3,411,018 

63,410 397,179 3,876,736 4,193 3,878,919 

119,222 383,079 8,812,3191 8,811,318 

NOTJI.-Undet'thr oolumnR hea.c\,,(] " Gulf" are .hown m"">mp;eij lind word. accounted for in Gulf rl~ ic Aocounts. 
Under the columns headed" Pe1'8ia .. are Hhnwn (1) m t ~~e~ and - ()r(~~ o.rip:inati,ng OT t;-rminating in ~ r~l  to OT fl'?m Indo-European ~om n ll liDe which ooDlJ8ljuently do Dot 

appear in the Gulf Traffic Ao"ount., and (2) mellAA,((I'" tormlDlI.tmf,( In Penn' received from Persian Crown bn •• 
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(I) Details of the eOllt of the London Office establishment of the Indo-
European Tclcgraph Department are as fo11o\\"li-

• 

Salary of Director-in-Chicf " 
Fialary of Assistant to Director-in-Chief 
Salary of Pirst Clerk 
Salary of Second Clerk 
Salary of Third Clerk 
Salary of J"ourth Clerk 

Total 

£ 
947 
()()~ 

7:31 
341 
163 
128 

2,914 

(g) The Honourable Member is referred to the reply given by me 
to a similar question No. 46, heads (a) to (c), put by him at the Legislative 
Assembly meeting of the 1st Pebruary, 1924. No decision on the matter 
has yet been arrived at. 

Sir Purshotamdas Thakurdas : May I know wben Government are 
likely to arrive at a decision in this matter f 

The Honourable Mr. A. C. Chatterjee: I cannot give any defini.te 
promise. 

Sir Purshotamdas Thakurdas : Have not Govcrnment had enough 
experience of the commercial utility of this Department to enahle them 
to come to a deeision 1 

The Honourable Mr. A. O. Ohatterjee : I think the IIonoura hie 
Member is aware of the very complicated nature of the question on 
which a decillion has to be arrived at. 

Sir Purshotamdas Thakurdas : So far as I can see, t he question 
strikes me 8S a very simple one in view of the results that wc havc 
seen. 
AMOUNTS PAID TO INDIAN AND EUROPEAN DEPOSITORS OF 'rHE ALLIANCE 

BANK. 

t1654. *Mr. Oaya Prasad Singh: (a) Wit.h reference to starred 
question No. 175 of the 5th February 1924, ,,·m the Government be pleased 
to state if they have found out what amounts were paid to Indian and 
European depositors of the Alliance Bank, both in India and in Europe Y 

(b) If the answer be in the negative, will the Government state 
their reasons f 
ALLEGATIONS CONTAINED IN THE REPORT OF THE ALLIANCE BANK OF 

SIMLA COMMITTEE OF INVESTIGATION. 

tI655. *Mr. Gays. Prasad Singh: (ai lIas the attention of the Gov.-
ernment. bccn drawn to the report of the pommittee of Investigation, 
appointed at 8 meeting of the creditors of the Alliance Bank, held on the 
lst June 1923 (vide the " Am rita Bazar· Patrika, " dated the 12th June 
1924) Y , 

(b) Is it a fact that althougoh written to, " the paAt Directors of the 
Bank, with one excuse or another, failcd to come forward to help the 
investigation" 1 

-----~ 

tFor Answl'r to this question-scc b,,)ow (lul'stion No. 1870 on p. 3011 infra. 
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(c) Is it a fact that, as stated by Mr. C. T. Allen of Cawnpore, he 
" strongly protested against the actions of those who were misusing the 
Bank and its funds ;" and that he " finally quitted the Board as a protest 
against the managc::ment of the Bank's affairs'" 

(d) Is it a fact thnt Mr. Ashwort.h, one of the Liquidatorl!l of the 
Alliance Bank, was asked for certain Bank books; but his" reply was 
evidently a dodge to avoid the request" 7 

(e) Are the Government prepared to make inquirieH into the II o ~  
and report the result'to the Home? 

ADVAl-;T-Wk: i:iECUlUW FROM 'rIlE AI,LIANCE R<\!\K OF ~! i A BY III ~I~  
BOFvrON lI ~  

tHii)G. ('Mr. Gaya Prasad Singh: Is it II fRet that within the :-;h01·t 
period of: less thm) two years, Messrs. Boulton Brothers managed to secure 
from lile Ani llc(~ Ballk Hle olJo in~ nt ~e  : 

(1) Share; or the ~l i() dw ('xtcut of 10 lac', 
(~) £1O,0()(J 0.' St. i'ctersblll'g Loan :;old to lilt, Bank. 
e:l) n~  1a lacs in ~ p('r eent paper were taken by them upon the 

un er~ t n in~ that the money w01l1d be returned within 12 
mont!,,; in exchang'c fo), fot'rig'1l Hlld continelltal secnritier-;. 

(4) A loan of £80,000 was received by tllt'm in~t nOH-marketable 
:securities. 

(:j) The Hccurities givrn for t he II bon loan of £HO,OOO wereretul'ned 
to Boulton Brothers 1:efore the re ~ meJlt of the same? 

l"A1M1RE 01" 'I'Ill: A IA~C  llA~  01<' SI"lL.\, 

t1657. ·Mr. Gaya Prasad Singh: Did the Government make iuquiries 
into the circumstances that led to the failure of the Alliance Bank. before 
sanctirming the payment from the Imperial Bank; and in view' of new 
iactl; brought to light, do the Government propose to take any ddioll Y 

REPORT Of' '1'HE ALI.lANCE DANK OF SIMLA 1 NVESTIOA'l'lON COMMIT'l'EE. 

11745. ~ n Bahadur Sarfara! Hussain Khan: Will the Govern-
be pleased to state : 

(a) If they have received the report of the Investigation Committee 
on the Alliance Bank of Simla llimited 7 

(Ii) 11' ~o  will they pleas(' In~  II copy of it on the table? 
HEPOP.T Of' III~ ALJ,:ANcE A~  (.'F 8I;\1I.A INQUIRY CmUIIT'I'1::E. 

tl7(iO. *Haji 8. A. K .• Teclani: (rt) I l~ thc attention of the Govrrn-
ment heen drawn to the J (~ ort of the Alliance Bank Inquiry Committee 
'appointed t9 investigate into the c ll~es of its fa :lure 1 

(b) Will the Government ,be pleased to state whether there are any 
factI'! in the report which were not ,,;ithin the cognisance of the Govern-

ment before they authoriHed the Imperial Bank to advance 50 per cent. 
on the 8e~urit  of the Alliance Bank assets to its creditors' 

• (c) In the lt~ t of the facts disdnsed hy the Inquiry Committ.ee, 
wlll the Government be pleased to state whether from the available 

tFol' An!twer to this querrtion-.oe be!ow question No. 1870 on p. 3011 infra. 
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assets of the Alliance Bank it it> pOI';sible to recover the amount 
advanced' 

REPAYMJ.o:NT OF ADVANCES MADE BY THE IMI'ElUAL BANK TO TIlE ALLIANCE 

HANK (n' SIMLA. 

1870. -Mr. BhubanaIl&llda DILl : Will Government be pleased to 
state how much still remains to be paid by the Alliance Bank liquida-
tors to complete the repayment of advances .made by the Imperial Bank 
of India under Government guarantee.s T 

The Honourable Sir Basil Blackett : J sha11 take up question'> 
Nos. IG54-1Gil7, 1745, 1760 Ilnd 1870 to'gether for the sake of convenienee 
as these relate to the same subject. 

Copies of the Reports of the Liquidator" and of the Committee of 
Investigation hnve been placed in the Library. 'rhese will supply most 
of the information aske(l for. (JoYernnwnt have no information beyond 
that contained in these Reports Ilnd in the press. 

. From a Rtatpment issued by the JJiquidators on the 9th Au~ust 
which has nlrpady apJwnred in the pre,.;};, I gather that tlwy are able 
to pay a 50 per cent. dividend which will (~t the Government free from 
Rlly financial liability in respect or their gmu'antee to the Impcrial Bank 
of India. 

For thc rest, the matter is sub judice and Honourable Members have 
no doubt been watching the proceedings in the Court. 

DISMISSAL OF HAVILDAR SANTA SINGH OF THE 8TH ARTILLERY FOR READING 
AN AKALI NEWSPAPER. 

1658. -Sardar Kartar Singh: (1) Has the attention of the Govern-
ment been drawn to an article headed, " Aka7i Te Pardesi Akltbar parhna 
j1trln hai. Ek Havaldar ki mulazmat se mallqufi" (Reading of Akali Te 
Pardesi newspaper is an offence. Dismissal of a lIa valdaI' ), in the daily 
Urdu Akali of Amritsar, dated the 28th June 1924 T 

(2) (a) Is it a fact, that Santa Singh, IIavaldar of the 8th Artillery 
stationed at Tonk, N.-W. F. P., has been dismissed from service on account 
of having been found reading the ., Akali Te Pardesi " newspaper by the 
Officer Commanding Y 

(b) Is it a fact that the Officer Commanding immediately after find· 
ing Santa Singh Havaldar reading the said newspaper suspended him 
by removing his military badges, and put him in the quarter guard? 

(c) Is it a fact that Santa Singh was handcuffed and his trial by a 
court-martial la,,;ted for four day,,; continuously f 

(d) Is it a fact that Santa Singh was fined Rs. 50 by the court-martial, 
was dismissed from service and was ordered to be out of bounds at once T 

(e ~ Is it a fact that Havaldar Santa Singh had distinguished himself 
on serVIce on the battlefields of France, ehaman, Waziristan, etc., and was 
a recipient of several medals and certificates, and had several times 
officiated as a Jamadar and was about to be soon prom()ted to that rank , 

(f) Is it a fact that at the time of dismissal his medals and certificates 
wer~ confiscated, and he was deprived of all his pay and allowanees due 
to hIm t 
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(g) Is it a fact that after being dismissed Santa Singh was taken in 
handcuffs to the railway station, Tonk, and was there ordered to leave 
the place at once while he was neither supplied with any railway ticket 
nor pass, nor was he given any money to enable him to reach his village in 
the Ludhiana Distriet 1 

(3) Will the Government be pleased to state under what rules or 
regulations waR the reading of the " Akali Te Pardesi " newspaper by· 
Santa Singh considered an otr~n !tl 7 

(4) Is the reading of newspaper!! by soldierR in the Indian Army 
prohibited ; if so, when were the orders to that effect issued, all<l how long 
is it intended to, keep those order!: in force! 

(5) What steps do the Government propose to take in the matter ? 
Mr. E. Burdon: (1) Goyernment have seen the article referred to 

by the Honourable Member. 
(2) to (5). Government have made inquiries from which it appears 

that no incident !>llch as the question describes has taken place. I may 
state for the information of the Honourable Member that the unit 
mentioned. the 8th Pack Battery, Royal Garrison Artillery, has never 
served in Tonlr. 

AMALGAMATION OF THE DISTRIL'T LOCOMOTIVE, CARRIAGE .\:.,ro 'l'RAl'FIC 
OFFICES ON THE EAST INDIAN RAILWAY. 

1659. "'Kumar G&nganand Sinha: (a) Is it a fact that the District 
Locomotive, Carriage, and Traffic Offices under the administration of the 
EaRt Indian Railway are going to be amalgamated with a view to create 
Diyisional Offices at Howrah, Asansole, Dinapore and Delhi Y 

(b) If this be so, will the Sahebganj Loop District be absorbed in the 
Howrah District 1 

(c) Are the Government aware that for 10 or 12 years there has been 
no improvement in the I.Joop District , 

(d) Is it a fact that only a year ago, the Railway administration 
spent some four or five lakhs of rupces to accommodate the District Loco-
motive and District Engineer Offices and staff at Sahebganj Y 

Mr. A. A. L. Pa.rson8 : Government have under contemplation Ii 
rporganisation of the present system of administration on the East 
Indian Railway, hut the proposals are not sufficiently mature to enable 
definite information to be given on this subjeet. 

REI'RESENTATION AGAINST TIlE ABSORPTION OF THE SAHEDOANJ Loop DIST-
RICT IN THE HOWRAH DISTRICT OF TilE EAST INDIAN RAILWAY. 

1660. "'Kumar G&nganand Sinha: (a) Will the Government be pleased 
to sta1 e whether or not the Railway Board has received any application 
from Rai'8ahib Khusilal,Zemindar and Vice-Chairman, 8ahebg-anj Muui-
cipality, and Babu Rajendra Nath Hay, Pleader and Municipal Commis-
sioner, and others, showing the injurious effect of the absorption of the 
Sahebganj Loop District in the Howl'ah District Y 

(z.) If so, will the Government be pleased to lay it on the table IUld 
state whether or not any reply has been given to the same T 
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(c) If any reply has been given, will the Government be pleased 
to lay it on the table ? 

(d) If no reply has been given, will the Government be pleased to give 
reasons for the same? 

Mr. A. A. L. Parsons: (a,) Yes. 
(b) and (c). A copy of the petition will be furnished to the 

Honourable Member. Its receipt has been acknowledged. 
(d) For the reasonH stated in reply to the Honourable Member's 

previous question no reply to the petition is possible at present. 

AMAI,GAMATION OF THE DISTItlCT LOCOMOTIVE, CARRIAGE AND TRAFFIC 
OFFICES ON TIlE EAST INDIAN RAll,WAY. 

_ 1661. *Xumar Ganganand Sinha: (a) Is it a fact that the Enst Indian 
HuilwRY is going to be taken over by the State- from the 1st January 1925 7 

(b) If so, is there any guarantee that the proposed amalgamation 
of the East Indian Railway District Locomotive, Carriage and Traffic 
Offices will not be altered by the State management T 

(c) Have the Government satiHfied themselves or not, whether such an 
amalgamation will sacrifice efficiency to economy, or not Y 

Mr. A. A. L. Parsons: (a) Yes. 
(b) and (c). As already stated in reply to previous questions by 

the Honourable Member, the matter is under consideration and Govern-
ment are not in a position to make any statement. 

PROVISION OF EXTRA WATERWAYS ON THE CHAPRA-MASHRAK BRANCH AND 
ON THE MAIN LINE, BENGAL AND NORTH-WESTERN RAII.WAY. 

1662. *Mr. Gaya Praaad Singh: (a) With reference to my starred 
questiolll No. 1166 of the 2nd June 1924, regarding-the floods in Bihar 
and the waterways on the Railway embankments, has the attention of the 
Government. been drawn to the following passages occurring ill the press 
communique, dated the 4th Octoher 1921, issued by the Government of 
Bihar and Orissa, and published in the Bihar and Ol'isfla I.Jegislative 
Council debates, Volume III, no. 7, page 314: . 

"Mr. Bremner visih'd the District, and elise,uBsed the qUl'stion of waterways 
with the Agent Rnd Chief Engineer of the Bengal, N orth-Western Railway, und with 
the Collector. It was agreed thllt tho waterways provided in tJH! Cha!,ra·Mashra'k 
Branch were altogether inadequate, alld that mote will he provideil either by bridges 
or by cRll8cway" with udequllto vents at ground level. It was also agreed that more 
and better waterways .hould be given on the 1nain linc we.t of Silvan ! " 

(b) Will the Government be pleased to state if more waterways have 
been provided on the Chapra-Mashrak Railway, and on the main line, 
since the date of the pres!; communique? And if so, how.many ; and 
of what dimensions Y 

(c) If the answer to (b) be in the negative, will the Government be 
pleased to state their reasons Y 

Mr. A. A. L. Parsons: (a) Government have seen the passage 
referred to. 
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(b) and (c). All the works agreed upon have heen completed. A 
list showing the amonnt of ext;'a ·waterway provided, is placed on tho 
table. 

LHt showing extra walerwaYII provided on the Clutpra,·Ma8hrak Branch and on tl~ main 
line Bengal and North· Wellf.ern Railway. 

The extra waterwa.ys gi ven on the Chupra·Mashrak Branch are :-
Milo 2/6 .(Cpain 125' 00) Causeway 1,000 ft. 

4/6 225' 00 1,000 " 
5/4.5 286' 00 Bridge No. RB (1·3' Bam-] Dl's.ill) which was destroy. 

" 6/6 

ed during the flood has been replaced by 
4 8pa.ns 5 ft. arche8. 

" 332' 15 = A new bridgll 5 spans of " ft. arches. 

The extra waterways given on th(' main line arc :-
In Bihar & Orissa, a.t mile 243/1 (Chain 3735' (0)= 2 spans or 6 ft. arch betwoon 

Savan and Ebata Pokhar stations. 
Do. at mile 24.9 (Chain 4050)= R spans of 6 ft. arches betwl'en 

Bhata Pokhar and Mairwa stations. 
In tho United Provinoos, at mile 2601 (Chain 235' 40)= 6 spans of 6 ft. archll8 

between Bankata a.nd Bhatpur Rani stations. 

FLOODS AND RAILWAY EMBANKMENTS IN TIlE SARAN DISTRIC'l', BITlAR AND 
ORISSA. 

1663, "'Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the following passages in the report of the Chief 
Engineer and Secretary to the Government of Bihar and Orissa in the 
Public Works Department, on the question of floods Rnd Railway embank-
ments in District Saran published as preSR ~ommuni ue  dated the 11th 
October 1921, Bihar and Orissa Legislative Council debates, Volume III, 
No.7: 

II A good deal of the drainage of Biwan and Gepalganj Sub·Divisiol;ll! fnlll'l into 
the trough between the main line of the Bengal, North·Western Railway, ·und Baran 
embankment ; and flows in a lout.b·eastt·rly diredion towurds Sonepur. Tbe drainage 
of the whole Brea north of the mBin line of the BenguI, North·Western Railwuy, i.o., of 
about 80 per c.ent. of the District cr088e8 the main line eooner or later' " 

II The Daha whil'h is the. muin drainage channel of Biwan and Oopalganj Sub· 
DivisionA, is croBsed just after palsing Biwan station' " 

II There is 8 strong loeal feeling in favour of having 8 culvert made at this 
place, whil'h'is 8upported by the Bub·Divisional Officer, Biw8n t " 

II In my opinion the waterway was not su.ffloient to pllBB the abnormal rain of the 
15th Spptember; but is ample for ordinary heavy rain. Beyond Bhatapokhllr station 
at mile 249 the line was a Berious obstacle to nratnage. There is a oulvert near the 
ploce, bu.t this was quite unable to take the water. The Chief' Engineer of tho Rllilway 
admitll an afflux of 13 feet at the plMe where the line was cut, and the Agent AaB 
coe te~ the necl8,itll of a bridge! " 

(b) Have additional waterways been provided at Daha, and beyond 
Bhatapoker Station as recommended by the Chief Engineer' If 80, how 
many, and of' what dimensions T If the answer to the above be in the 
negative, will the Oovernmont be pleased to state the reasons' 

Mr. A. A. L. Parsons: (a) Government have seen the palilsages 
referred to. 
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(b) There was no suggestion for additional waterway at the Dahll. 
Extra waterways have been provided at the following places :-

At mile 243-2 spans of 6 ft. arches to replace a 3 ft. opening. 'fhis 
is the culvert referred to as supported by the Sub-
Divisional Officer, Siwan. 

At mile 249 (Chain 4050)-8 spans of 6 ft. arches. 
• At mile 260! (Chain 235.40)-6 spans of 6 ft. arches. 

FLOODS IN BIHAU. 

1664. *Mr. Oaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the following passages in the report of the Chief 
Engineer and Secretary to the Government of Bihar and Orissa, published 
as preliN communique, dated 11th October 1921: 

" The Doroncla.·Maharujngan.i Brandl clocs 1I0t seriously obstruct the drainage, 
but appears to hold up the water to some extent.. Tile qucstion of additional waterwo.y 
may be conllidllrea when the detailed report of the amux lit e ~  opening is received' " 

" The Chnprn·Mashrnk BrulIeh-The fa·ilure of the ir ~t six '/IIiles of this branch to 
paS8 tile fiood is thl' {Ireat CIl"lIl' of complaint against the Railway. The wat8rway WIJ6 
totall!1 inadequ.ate to PIISS the hCllvy flood i " . 

•• The. fl'ater /)(11:1.'1;(1 up allajl,lst the Railway 'Until it was lew'lIed wi!" the railot 
both in the branch alltl mail! lillI'S. 'I'he Chllpru·!\[ashrak JilW W!l8 either rut or brenched 
early 011 tht, morning of the 16th. ' It would haw hrcnrhcd iu UllY rU8C UB the water· 
way was insu.fficient. to 11088 tllC impounded U1C1/e/'. The Chit1f EllgilH.1l.r of the Bengal 
North·W('stPrIl Railway Htnh'M that the liue w ~ ('ut at nil the pla"eo t " 

" 'rhe wid" hrt'IH·.hps art' lIll ill th" first six mill'S where the Railu'ay runs throug" 
low llrtlltllrl, awl oUs/.1"urt.Q the dr(Pill(lge ? " 

" The 1'/1'1'1'1 of tlte ulocking of tlte drarinagc /Iy the ~ r  Branch lM8 to increase 
grcfl.tly lill' /food IeI'd i'llllll"diatdy 'In'st of t.he lillf:. with the Tl'8ult that IdlllOHt 1111 the 
houst's in villages lying weRt of the Railll'a), ,·ollapBP'.l. Till' damtJ!Jc to Il ( ~ and 1'1'0' 
llCrty would I/Ilve /1('1'11 comparativt1l!l .'11111111 had that' bait sltfficirnt u'aterway to pas. 
the !loon? " 

(b) Will the Government he pleased to ~t t e how many waterways 
have been provided in this ~e( t ion of the Huilway line as recommended 
in the report; Ilnd of what imeJll~ions  If the answer be in the negat.ive, 
will the Government Idndly give the reasons 1 

Mr. A. A. L. Pa.rsons: (a) Government have seer the passages 
referred to. 

(b) !Joronr!a-.1} alwra.iganj Branch .--'l'he afflux levels recorded did not 
show thllt any inercw;e of waterway was necessary. 

As regards extra waterways on the Chapra-Mushrak Branch, the 
Honoln'able Member's attention is invited to the listt I have placed on the 
table. . 

}<'1,00D8 IN DIHAR. 

1665. *Mr. Oa.ya Prasad Singh: (a) lIas the attention of the Govern-
ment been drawn to the following passages in the report of the Chief 
Engineer and Secretary to the Bihar and Ori"sa Government published 
as pres:; communique, dated 11th October 1921: 

" 'rhl! only outlet being closed, the water ~oul  not get away excopt through 
the RailwlIY sluices, which olily drain a li'lllited area' " 

" In the afternoon of the 15th the flood from tho west came down, and backed ., 
by the MaBhrak Branch began flowing into the town' " 

L176LA 
t Vide p. 3014 allte. 

B' 
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It In view of the faet that the Gogra was low, there Well no r6(J8on for Chapra 
tOttm lIuffering onythi"'{1 like I/O "'''011. dGfIIG(Je, hod there bell" proper Mronge",ents for 
dealing with the drGinage and tll11 flood. The domoge was at OO1W8e intenllifted by the 
toilure at the Mashrak Branch to po.., the flood? " 

(b) Will the Government be pleased to state if .. a large increase in 
waterway on the Mashrak Branch " has been provided as recommended 
in the report referred to above T And if not, why not , 

Mr. A. A. L. Parsons: (a) Government have seen the passages 
in question.' 

(b) The reply is in the affirmative. The Honourable Member's tten~ 

tion is invited to the listt placed on the table. 
PREVENTION OF FLOODS IN BIHAR. 

1666. *Mr. Gaya Prasad Singh: (a) Has the attention of the Govern-
ment been drawn to the proceedings of a conference of officials and non-
officials held on the aOth September 1921, amI published in the Bih?r and 
Orissa Legislative Council debates, Volume III, No.8, pages :373--374, in 
which it is reported that Mr. W. S. Bremner, Chief Engineer, Irrigation 
BrllJl«h of the u l~c Works Department, Government of Bihar llwl Orissa, 
stated that" he would ~ettl(  with the Railway Agent what meaMtres shoulit 
be taken to prevent futu1'o /loods " , 

(b) Will the Government be pleased to state the exact nat.ure of the 
settlement referred· to abov<" and of the measures taken to prevent future 
floods Y 

Mr. A. A. L. Parsons: (a) Government have sel'Jl t ~ proceed-
ing!'! re ~rre  to. 

(b) At the request of t.he il~  Administration, Mr. Bremner was 
deputed hy the Bihar awl OriSRa Government to diseuss thp- question of 
waterway" in the district affected by the exceptional flood in 1921, Rnd. 
as a res'ult, the additional waterways considered necessary to prevent 
future BoodR, haye been provided. 

Mr. Gaya Prasad Singh: lIas the attention of the Gw.'(·rnmeut el~n 
drawn to a publication entitlt'd " Defective WnterwllYs on the B. N. W. 
Railway in the district of Saran" by George Nixon? 

Mr. A. A. L. Parsons: I nm afraid I must ask for r i(~ll  

PROVISION OF ADDi'l'I)NAL 'VATERWAYS ON THE BENGAL AND NOR'I'H-WESTERN 
RAILWAY TO M}o;I,T FLoon SITUATION. 

1667. *Mr. Gaya Prasad Singh: (a) Are the Government aware 
that in reply to question No. 419 of the 10th March 1921, relating to the 
" inadequate proviS'ion of culverts ~n  wnt~r I!~ s on the Bengal and 
'North-Western Railway line from Bilrauni .Junction to Katihnr Junction," 
thc Govermnpnt stated in this nOmiC that" judg-t'd hy ordinary conditions, 
this section of the Tine i8 not m ~lc  wi.th wa.tf'./''U)(',ys to the Ilxfent that 
1(f@uld hr. normally considered necc ~ r  " : and that" the culverts were 
Ilem'r l:ntended to 1M flood openings, but tl) il ~  with impounded water 
from local rain-fall" , 

(fJ) Will the Government he pleased to state if additional waterways 
have bMn provided on this Railway ,,;ince the date of the reply to meet .------

t Vide .p. 3014 ante. 
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flood situations Y If the reply be in the negative, will the Government 
kindly give the reasons , 

Mr. A. A. L. Pa.raoDB: (a) Yes, but the Honourable Member will nO 
doubt have noticed that the reply went on to say that the amount of water-
way provided was in accordance with the unanimous decision Of It com-
mittee, representing all interests which met to consider the question at 
B1:J.agalpur on 5th December 1898. The inference was therefore plain that 
the question was decided with due regard to the special conditions obtain-
ing in the locality. 

(b) The repiyis in the ne~ ti e and t ere ~on for not providing 
more waterway is given in the reply to the first portion of the question. 

Mr. Gays. Pr&sa.d Singh: Are Government aware of the fact that in 
reply to a qU!'Rtioll on the rcecnt Booth; in Bihllr, the r ... ocal Go"erm'1ent in 
the cour!>e of a 8tatt'ment in the Bihar and Orisl!!a Legislative Council on 
the 29th August ] 921 stated a" follow..;: 

" Several tclt'gralll!! hay(' bt't'u r('('ei ved from the n'sidentB of Saharsa, Mnkna 
Bazar, Mansi, PnsI'al1l1 nnd l<hugnria reporting that Bcores of villngl's were flooded, 
cattle were dying for want of foddor uull tllltt people were ill great distress. They 
pruyNI for mor" out.lptH in till.' R. N. W. R.ailwa;v line in vuriou8 lu ~s  

Whllt step&: do Government propose to take in the matter' 
Mr. A. A. L. Parsons: T must ask for notice. 
Mr. Gaya Prasad Singh: Do the Government propose to take any 

action on t i~ ? 
Mr. President: The Financial Commissioner hal!! very properly asked 

fOI" notice. 

PREVENTION OF' ~ l  IN NORTH BENGAL. 

EH:i8. *Mr.Gaya Prasad Singh: (a) With reference· to question 
No. 149, asked in the Council of State on the 18th March lQ?'4, regarding 
tloods in North Bengal, will the Government be pleased to publish the 
recommendations of Rai Bahadur RaIla Ram, 1.S.0., who was specially 
appoillted by the Hailway Board to undertake the investigation of the 
subject Y 

(b) Will the Government be pleased to st.ate if additionnl waterways 
on the (i) Santhar .Tamalgunj Railway section; (ii) Santhar-Kahaloo 
section ; and (iii) Sara-Serajgllnj Hllilway line, have been provided, as 
t"ecommended in the report ? 

(c) If t.he answer to the above be in the negative, will the Govern-
ment be pleased to state their reasons ? 

Mr. A. A. L. Parsons: (a) Six eopics of the Report by Rai Bahadur 
RaUa Ram, I.S.O., on the Northern Bengal floods are already in the 
l.ibrary, 

(b) and (c). The position iR us follows: 
(i) 8antlw.r-.Tamalgun.i secNon.-The desirability of additional 

waterway has been recog-nifted and a special survey for the 
purpose hal'! recently becn completed. No wat.erway has, 
howcver, been provided pcnding the abandonment c ~ the 
j\Ictre gauge r:.tilway cmbanl,ment . 

• 
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(ii) SantahOl'-Kahaloo ~ection -4  feet of additional waterway 
I" have been so far provided against the 480 feet recommended, 

and it is considered that the slightly reduced provision will 
prove adequate. 

(iii) Sara-Serajgunj Railway.-A bridge with about 600 -feet of 
waterway has been completed which give 50 per cent. more 

t~o l ,vater,vuy than 'vas recommended. f 

PROPOSED CONSTRUCTION OF A RAILWAY FROM 1\!UZAFFARPUR TO l"IITAMARHI. 

1669.c*Mr. Oaya Prasad Singh: (a) With reference to my starred 
question No. 119 of the 4th ll'ebruary 1924, regarding the construction of 
the Muzaffarpur-Sitamarhi Railway line, have the Government asked for 
the view!> of the Government of Bihar and Orissa on the subject, at! pro-
mised ; and will the Government be pleaiSed to lay on the table a eopy of the 
reply 1 

(b) Has the attention of the Government been drawn to tho following 
question asked in the Bihar and Orissa Legislative Council on the 25th 
..July 1921 : 

" Are the Government aware that great ineollvt'uien('e i~ felt ily th!' inhabitants of 
the Si t alllarhi HI! b· Division, in l'ollling to its Vistl'i<,t Heaolj ullftcrs, M lI1.afl'arplI r. for 
want of /I dirl'\'t Itllilw ~  Ii lit' hrtw(wlI thp two f " 
to whieh the foll<J'.ving rep:y was ginn by the Government: 

" Th" 1I('('('sKity for t.III.' I'rol'os<'(1 line haM bl'ell broilglit to the lIotiN' of Gnv('fII-
ment by the COIlliHsioner of thl' Division; ant1 it hilS 111'('11 inl'iutl,'d in th" list of 
Railway pro.ieds rl'('('Utly prepnn'd for I'llrly constl'll('tioll "? 

(C) Has the attention of the Government been drawn to the following 
reply gh·cn by the Government of Bihar and ri~l  in the I.JOeal Jlegislative 
Council, on the 22nd Novcmber1921 on thi!i subject: 

" Thc suggosted line has been includt'(l in the li8t of Ill'W Ruilway pro.ioC'ts for 
early ('omtru(,tion, which haa be!'n 8ent to the Railway Board? " 

(d) Will the Government be pleased to state if they are prepared 
to sanction the early construction of Ii direct railway between Muzlltfarpur 
and Sitamarhi Y 

If the reply be in the negative, will the l~rnment J_i1ll11y give their 
reasollll ? 

Mr. A. A. L. Parsons: (a) The matter is still nnder ~( rret on ence 
witil the Government of Bihar and Orissa and the Government are not 
in a position to lay on the table a copy of the papers. 

(b) and «('). The reply is in the affirmative. 
(d) In "jew of the reply given to (a) above the Government are not 

at present in a pORition to Ray if and when the Muzaffarpur-Sitamarhi 
Rai!way will be sanetioned for construction. 

Mr. Oay1l. Prasad Singh: Are Government aware thnt in l l~  10 a 
question on this subject in thc Bihar and Orissa (~ il l ti e Council on 
the, 19th August 1924 the Local Government stated" that Government 
r~ unable to give any date 88 to when the construction of the line in ques-

tion will be taken in hand. The matter is now under correspondence with 
the Railway Board.'" 

Mr. A. A. L. Paraons : I was not aware of the ~t  Sir, hut I am 
glad that the opinion expressed b.r the Government of Bihar and Orissa 
coincides with that which I have just given to the Honourable Member. 



QUESTIONS AND ANSWERS. 3019 

COMPLAINT AGAINST TIlE HOWR.AH RAILWAY STAFF. 

1670 .• 1'tIr. Gaya. Prasa.d Singh: With reference to my starred 
question No. 1106 of the ?Oth May 1924, regarding the complaint against 
the IIowrah railway tstaff, will the Government be pleased to ~t te what 
punishment has been inflicted upon the booking clerks concerned' 

• Mr. A.  A. L. Pa.rsons : The only information GOVCl'l.1111CUt. POSi;t'HS is 
that the hooking clerkH concerned w(~rl  adequately punished. GO\'ern-
ment do not know the l'Xllct form which the punishment toolc 

PROVISION OF A LATRINE AND FEMALE \V AITING ROOM AT AUMAOPUR 
JUNCTION STATION ON THE EAST INDIAN RAILWAY. 

1671. *Mr. Gaya Prasad Singh : (a) lIas the attention of the Govern-
ment been drawn to a signed letter headed" Railway grievances," publish-
ed in the " Amrita Bazar Patrika," dated the 22nd June 1924 Y 

(b) Is it a fact that there is no latrine or female waiting' room at 
Ahmadpur .Tunction Station on the Eliot Indian Hailway 1 

of? 
(c) What ISteps have been taken to remedy the grievances complained 

Mr. A. A. L. Parsons: (ll) Yes. 

(b) Yes. Government understand that HI!' traffic does not warrant 
the JlJ'o\'ision of a femaln waiting room and tpat the provision of a latrine 
is unclel' con"idcratioIl. 

(c) Government understand that No. ] TTp Ahmadpnr-Klltwll train 
generally rllm: punc1nall,v, and that in .June this train lllissed its connection 
with ~o  :n IIp East Indiall Railwuy train at Ahmnd:HlI' on only one 
occasion. Also OOYl'l'nmcnt are informed thut the interval between the 
former lind IMter t rain at Ahmadpur lJas l (~( llt)~  Lecn increased to 25 
minutcs. 

AU,E(lA'l'lONS AfIAINS'l' 'rITE S'I'Alo'f' Or' TilE HENnAL, () I I!- I~ I  RAIl,WAY. 

Hi72. ·Mr. Gaya Prasa.d Singh: ((1) lIas the attention of the Gov-
ernm~nt been drawn to a sign·cd letter headed" 'Vays of Railway Staff," 
published in the Searchlight of Patna, dated 8th .J une 1924 ? 

(b) Are the allegatiolls made therein with reference to the staff of 
the Bengal, North-We,tern Railway substantially cocred.? And what 
action has been taken in the matter 7 

Mr. A.  A. L. Parsons: (,,,) No. 

(b) A copy of the Honourable Member's question and of this answer 
has been sent to the Agent in order to draw his attention to the fact that 
such an article was published. 

Mr. Gaya Pra.8ad Singh: With regard to the answer Il'iven to part 
(a) of my question, I beg to point out that I enclosed a cllttinj1; of the 
Searchlight newspaper along with my question. I presume it has been 
made over to the Government for answer , 

Mr. A. A. L. Parsons: It must have been mislaid. Sir. I have not 
seen it. 
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Mr. Gays. Prasad Singh: I think the Legislative Departmt-Ht ought 
to look into the matter. I Bent it. 

INCOMJ<;-TAX ASSESSMENT. 

1673. -Mr. Gaya. Prasad' Singh: (a) Has the attention of the Gov-
ernm"rat been drawn to the " Amrita Bazar Patrika," dated the 26th 
Junp ~24  in whieh a paragraph has appeared relating to the judgment 
of the Patna High Court, in the caHe of the Honourable Mr. Sachidanand 
Sinha, who moved ~ in rt the al'lSeSl:lment of his income-tax without giving 
him an opportunity of filing his objections ? 

(b) Will the Government be pleol'ed to state how much public money 
ha.s heen spent in defending the reference at the Patna High Court T 

tl') Is there n~  truth In the statement made in the newspaper 
referred to that" there are In.'ll1y caseH of illegal assessment and Ullneces-
sary haraKSment which do 1I0t come to light, and ill which thc parties find 
no relief"? Do the Government propose to take any steps to control 
Iucome·tax Officprs in cnhllllcing m18esnnents ? 

'rhe Honourable Sir Basil Blackett: (a) 'flw Government have 
seen the paragraph. 

(b) The Government have not the information desired. 
(c) No. 

ECONOMY IN MILITARY EXPENDITURE. 

]674. -Mr. Gaya Prasad Singh: (a,) Have the Government of India 
appointed any Committee f()r the purpcse of mal.ing reeolllnwudations 
for ee JJom~  in the lllilitury exptmdill1re. us l t tt~  by Mr. Thurtle in the 
HousI> d OOlOmOJlS (vide" Aml'ita Bazar Patl'qw," dated 26th June 
1924) ? 

t. h' If RO, wbn are ihe memhel's (If' 1 he C'ltnlllittee ; and wha't sum, 
if' ally, has lwcn sanctioned for the inq Iliry ? 

The Honourable Sir Ba.sil Blackett: (Il) The RW,Jwer is in the 
negative. The HOllourable Member probahlyllas in mind the Sub-Com-
mittee of Oouncil mentioned in m~  reply to Mr. K. Rama Aiyangar's 
qnestion No. Hi61 on the 11th .J nne 1!l24, wh iell has been engaj!ed in 
examining the probable military expenditure for 1925-26 on behalf of the 
Conncil ~ a whole. 

(b) The Sub·Committee referred to was composed entirely of Members 
of Council. No extra expenditure was involved. 

SIR SANKARAN NAIR'S BOOK .. GANDHI AND ANARCHY". 

t1675. -Mr. Gayl\ Prasad Singh: (a) lIas the attention of the Gov-
crnmrnt been drawn to the evidence of Sir Sankaran Nair, published in 
the PreSl'l, in the course of which he stated that " the materials for the 
book" Gandhi and Anarchy" w('re supplied to him by the Government 
of India, the Government of Bengal, and other Provincial Govern-
metlt ~ : and a large number of copies were purchased by them"? 

(h) Will the Government be pleased to sta.te in detail what mate-
rimR 'Wore OIupp\icd to Sir Sankftran Nair by the Government of India 
and bow mml~  copies of the book were purchased by them , 

. (I)) Was Sir Sankaran Nair asked by the Govern'Ilcnt to write 
his bf)ok " Gandhi and Anarchy 'J in opposition to Mahlitma Gandhi '. 
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movement; and have the Government made any pecuniary conttibutiOD 
toWal'dFl the produetion of the book 7 If so, how much' 

SIR SANKARAN NAIR'S BOOK" GANDHI AND ANARCIIY". 

t1678. ·ltfr. O. S. Rauga Iyer: (a) Will the Government be pleased 
to state if it is a fact that they suggested it. to Sir Sankarau Nair to write 
thc book I I Gandhi and Anarchy " , • I.b) Was any material supplicd by the Government to Sir Sankaran 
Nair to writ~ that book T If yes, what was the naturc of t.he material 
cmpplied , 

'e) Was any other help rendered to Sir Sanl{aran Nair T If so, 
what was the kind of help rendered T 

(d) Was any chapter of the book written by any official of the 
Oovernment of In~i  T 

(f') Were any copies of the book bought by the Government of 
lndili T If so, how many ropies 7 At what price 7 To what use were 
ihe pur(lhased copies put' Were they circulated free T 
TRAN8r,ATlON m' 8m SANKARAN NAIR'S ROOK" GANDHI AND ANARCHY". 

t1679, *Mr. O. S. Ranga Iyer : Was Sir Sankaran Nair'H book" Gandhi 
and Anarchy" tl'amllated into any of the vernac1l1arfl? 'V ~ the transla-
tion carl'ied out at the inst.liner of the Goverllment Y What is the cost 
'Which the translation involved ~ Into how many languages was t.he book 
translatnd? 'Vere any of the tramilllted copies circulated free f If so, 
how malQT and ill what Provinces ? 
DEFAMATORY PASSAGE IN SIR A I AltA~ NAIR'S BOOK "GANOllJ AND 

11. ~~A e  ". 

+1681. -Mr. O. S. Ranga Iyer : Did the defamatory passage in the book 
.. Gandhi and Ana,rehy " OMlIr jn the trallslation Y . Wns t.he deletion of 
the defamatory paR,uige in the second edition of t.he bool, done at the in-
stance of the Gi>verumcllt 1 

81R SAN KARAN NAIR'S BOOK" GANDHI ANO ANARCHY". 

t1705. -Baji S. A. K. Jeelani: (a) Will the Government be pleased to 
state whether it is a fact t.hat Government assist.ance had been ROught and 
obtained hy Sir Sankaran Nair in the preparation of hiR hook " Gandhi 
and Anarchy" T If so, ,,,,ill the Go,'ernment be pleased to state what 
is the nature of the assistance rendered and the object of the Govern· 
ment in rendering such assistance Y 

(b) Did Sir Sankaran N'air write that book of his own accord or was 
jt s11!r,gested to him by the Government T 

(c) How many copies of Sir Sankaran Nair's book "Gandhi and 
.AlUlrchy " were ~u t by the Government and what use waR made of 
them T 

SrR SANKABAN NAIR'S BOOK" GANDHI AND ANARCHY". 
1897. *Sa.rdar V. N. KutaJik: Will GO'vernment be pleased to state :-

(1) whether it is a fact that thiR Government instructed Sir 
Sa.I1ka!'l!n Nllir to write the boolt, II Galldhi and Anarchy" 
and whether Government had seen the manuscript l)efore its 
1111blicIltion f ------_._-

t Por anSW(,T to t,his ,\ueation, B(JC p. 3022 infra. 
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(2) . whether Government have spent any amounUorits publication' 
(3) whether Sir Michael O'Dwyer consulted the Government or 

the Secretary of State before filing the suit against Sir 
Sankaran Nair' 

(4 ) whether there was any correspondence between this Government 
or the Secretary of State, on the o~ hand, and Sir Michalill 
O'Dwyer or Sir Sankaran Nair on the other band, with 
regard to the libel suit between the knights 7 and if so, will 
Goyernment be pleased to place the correspondence on the 
table 7 

(5) whether any expenditure was incurred by this Government or 
the Secretary of State, in connection with the mit and, if 
any, for what party 7 

The Honourll."le Sir AlexaDderl\luddiman: Sir, witb your per-
mission I will t:: .',ver questionH Nos. 1675, 1678, 1679, 1681, 1705 
and 1897 on tt~ same subject together. In l"ebruary 1922, Sir 
Sankaran Nair, at Lj;; own request, was lIupplied with the official reports 
of certain debates in the Imperial Legislature, newspaper reports and 
debateR in certain Provinciul Legil!llatures, a copy of the Repressive 
Laws Committee's Report and certain !o!tatcments containing list. .. of im-
portant riots and disorders, which hud already been laid on the table 
of this House. Apart from the supply of that material; which consisted 
entirely of public documents, the Government of India flft'ol'ded no assist-
ance of any kind to Sir Sankllran Nair in the pUblication of his book. 
The book was not. inspired by them and IlwDll.;;cript'> were not seen hy them 
prior to publication. So far IlIl tl)(!y are aware no chllptl!l' Of the 
book was written by any ()ffldal of the Government of IndiA. T have no 
information as to whether any Provincinl (JO\'ernml'nt gaye any aA"istance 
to Sir Sankaran Nair or not. 

2. The Home Department purchused three copies of the hook at a 
cost of Rs, 2-8·0 each for official Ul>C. The Director of Public Infl.i·ma-
tionpurchased 18 copies, some of wruch were sent by him to hiNcorrcspond-
ents 8nd some kept for his own Ui'e. I un el~trn  thllt the hook 
was translated into Urdu and Hindi nnder the auspices of the Publicity 
Officer, United Provinees, but. I have no information as 10 the number of 
copies pnblislled in these languages, or the lldl made of them, or or the 
cost of translation. 'fhe pllSsages, which formed the subject of the libel 
action, occur in the Urdu edition, and it may be presumed in the Hindi 
edjtion also. The Government of India hod no coneern in the deletion 
of any passages from the second edition of 1 he hook. 

Sir Michael 0 'Dwyer did not cODSUlt the Government of India 
before filing his suit, and I ha\'e no re8llOn to suppose that he con-
sulted the. Secretary of State. Both partiel! asked the Government of 
India for certain' official documents and these were supplied to them. I 
am n~ prepared to lay the correspondence on the t l~  Government 
incl1rlled no expenditure in connect.ion with this KUit. except in the supply 
'f the documents referred to above and correspondence connected there-
with. . 
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Mr. Ga.ya. Praaa.d Singh: II; it a fact that the Government of India 
subsequerJtly deputed an officer of the:r O\'.lI to hunt up t!videncc on the 
~tren t  of which Sir ~ n lll n Nair was subsequently cOllvicted 'I 

The Honourable Sir Alexander Muddiman: 1 have not learnt yet 
of the eon\'iction of Sir Sankaran Nail'. 

• Mr. Gaya Praaa.d Singh: 'fhe exact :;tlltt!mcnt has UppP'll'eel III the 
Amrita Bazar Patrilra of the 8th July 1924. 

ApPROVAL OF TIm I8 A I l~ ASSEMBLY TO CERTAIN C l AC ~  

l1i7G. *Sir Purshotamdaa Tbakurdaa: With reference to Diwan 
Bahndur Ramllehalldrll Hao 's esoll~tion pa.<;I'l'd by the As>«'mbly recom-
mending that the Assembly's apP11JI.'ul bc oLtained by Government regard-
ing certain eOlltracts, and with r .. ferenee to the reply giveu to unstarred 
question No. 24H on the 27th May 1924 that the Government of India 'I 
decisioll is that 1 hey C81JJlot be hound by the said Resolution, will Govern-
ment he pleased to state the groullds on which their said decision was 
arri \'(\<1 at' 
The HonQurable Mr. A. O. Ohatterjee : The grounds for the Goven)-

melll of J J1(lia·s ~ isioJl wen' HII' l'!llllC as were taken by th0 HOIJOurable 
:Member for Railways and myself in oPPo!ling the Resolution, 

A I~(lA r-  AOAl:-.rI''I' AsrATH' C',IWKS A~  Ir-:D1AN ~l -  IN 

THE REPOlt1' (n' TflE ('O:ltMlflHON ON AGRICT'L1TRE Al'l'OIN'rEO HY THE 

ZANZfllAR (JOVCRNMEN'l' IN 1922. 

](i77. "'Sir Purshotamdas Tba.kurdas : (a) With reference to question 
No. 1150 put in the Assembly on 2nd .June last r win~ the attention 
of OoVerlllllCJlt 10 allegatioJls agaiw;t A~i ttie clerks aJl(I Ilitlian money-
lendf'r'l in the Report of the Commission appointed by the Zanzibar 
Gov("'nment in 1922. will Government be ph'aBed to ~i  Il'plies to see.-
:ion'ia. 5. 6 and 7 (a) of the said question' 

(l,) Has the attention of O(lYernnll'nt been drawn to a memo-
randum on the report of the said /,'(J!,ll!;issioll by Mr. Yusufali Esmail-
jee .Jjyllnj()c, 11 l\tembcr of the Proteetr.I'Bte ('oUllci!, Zanzibar? 

(I") If the reply to the above he in the affil'matin·. do the Gov-
ernment of India propose to draw the nttention of the (;oYl'rnment olf 
ZaJlzihar 10 the various roints made ont by Mr. Ywmfnli ill his memoran-
dum !If tel' his eXpel'iCllCe of the conilitiolls in Zanzibar f 

Mr. J. W. Bhore : Part (a). Sections:1, iJ and 6 of question :\0. 115( 
?f 2nd .Tune 1H24. The Go"ernment of India regret that they have no 
m~o~m tion regarding the qualificntions of the members of the Com-
ml ~ on  'rhey understand that copies of the Commission's questionnaire 
wrre !'ent to certain leading Indians who were asked inter aUa for particu-
lars regarding the indebtedness of the agricultural claSRes, but no replies 
were received from them on these points. No Indian witnesses were 
examined orally. As the CommiRsion t.ook no minutes of evidence it is 
not possible to comply with the Honourable Member's request for a copy 
to be placed in the Library of the House . 

. Part (b). The reply 'is in the negative. If the ~nour le Member 
wIll be so good as to futnish me with a copy of the memorandum the 
matter will be looked into. 

L176LA • BI 
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Pm·t (e). The Indian member of the Protectorate Council complained 
in Council of certain specific ob. .. ervations and received an assurance that 
his complaint had been made under a misapprehension. He was also in-
vited to discuS!'; all contentiou," points with the Vice-Chairman of the Com-
mission hut did not avail himself of t.he offer. In thc circumstances the 
GO\'ernmpnt of India are not prepared to takc liny action in the matter. . 

Sir Pnrshot.a,mdas Tha.kurdas: With reference to tlw JIl)nOUra hIe 
em er ~ n>ply tt) part (0) of my question, will the Honourable Member 

be pleased to :-ia;y if he has any informa1ion as to whether any Indians were 
asked to giw evidence before the Comlll ~sion on the whole reference to 
the Commi.,;sion? I undenstand that sume Indians were asked to give 
certain informlltion which they perhaps could not do, but were they asked 
to give evidt'nce on the whole referenec ? 

Mr. J. ·W. Bhore: I regret 1 cannot give an answer t.o th'1 Honourable 
Member's question ( ~ l ie the reply from the Zanzibar Government is not 
uitl~ cleHr on that point.. 

Sir Pt1rshotamdas Thakurdas: Will the o ernm(~llt (~ JlI~nse  to 
get a clear rf'ply from thl'm ? 

Mr. J. W. Bhorc: 11' the IIonolmlble Member thinks it is worth while 
I will atteHlJl! to (:'1 ~ o  

Sir l ~ tnm !l s Tha.kt.rdas: 1 think it will be ven' usel'nl 1;0 know 
how dl'(:i"i01lS "'1'1'(' t!tkt'll h,v the Commio;siol1 without f!imnining a single 
Indiau witll£':-i'l Oil th,· poi lit. May 1 illquirf' if dIe Honourahle Member-
is dispOiwd to say t hat I) Cl l !~ nt will mali!' inC(u:l'ies '! 

Mr. J. W. Bhore: 1 thin k the Governmellt will he prepul'f:d to do 80. 

(1"01' qucstions Nos. 1678 and 1679-see p. 3021 ank) 
CONTRIBUTION BY OOVERNMLN'r TOWARDS THF.: I,Qi;r'lES st;STAINED flY 8IR 

SANKARAN NAlR IN THE 0 'DWYER-NAIR CA~  

1680. -Mr. C. S. Ranga Iyer: Do the Government propONe to pay 
tow r ~ the ]osseq sustained by Sir Sankaran Nair in the O'Dwyer-
Nair (~ ~e  Do thty at least propose to give Sir Sankarall Nair £500, 
the amount of damages awarded to Sir M. 0 'Dwyer Y 

The Honourable Sir Alexander Muddiman: Numbel's!678, 167!1 and 
1681 have already been answered. As regards 1680, which relates to 
payments, the n ~wer is in the negative. . 'v' 

Mr. Cha.man J..a11 : AH regards part (2) of question 16', WHS the 
deletion done at the instance of Government ? .. 

The Honourable Sir Alexander Muddiman ~ I have already slJ!H'Iered 
that question. 

(For Quc;.;tion No. l681-see p. 3021 ante.) 
MR .• JUSTICE MCCARDlE'S JUDGMENT, IN THE O'Dwn:u-NAIR CASE. 
16a2. -Mr. O. S. Ranga Iyer : (a) Will the Government be pleased 

to state if a complete transcription of Justice McCardie'N judgment in 
the 0 'Dwyer-Nair case has been transmitted by the Secretary of State 
to t ~ Government of India Y 

(Z) Have the Government heen asked to express their opinion on 
the p.xtl'R-judicial matters raised by .Justice McCArdie in the light of 
the HllDter Commission Report , 
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(C') If yes, will the Government be pleased to lay on the table a 
ropy of the document containing their opinion on the subject' 

The Honourable Sir Alexander Muddiman: (a) A complete 
trnnscri pt of Mr .• J llstice McCardie's 8ummiug up hlUi been received' /llid 
~u lis e  in the Government of India Gazette of the 26th August 1924. 

(b) and (c). I invite the Honourable Member's attention to the Reso-
lution of the Government of India published in the Gazette of India Extra-
ordinary of the lst September 1924. 

SIR SANKARAN NAIR AND THE ROUND TABLE CONFERE..'WE OF 1922. 

1683. -Mr. O. S. Ranga Iyer: (a) Did the Government ask Sir 
Sankaran Nair to preside over what is known as the "Honnd Table 
Con [crence " early in 1922 T 

(b) Did Sir Sankaran submit any report. of the Conference to the 
Government T If yes, will they be pleased to place the report on the 
table T 

The Honourable Sir Alexander Muddima.n: (a) The nUliwer is in the 
negative. 

(11) Does not arise . 
.:1 n II onoumblc M em /)('1" : ArC' 1111' (to\'C'!'nmen1 aware that Sir 

SankHran Nair malle 11 statement. ill the PJ'I'SS that t~ communicated to 
the Oo\'ernment, aR the report Rays, his view:'. about a Rilllnd Table Con-
fcreww ? 

The Honourable Sir Alexander Muddiman: That [ ;lm not aware 
of, Sir,. 

Diwan Bt;.hadur T. Rangachc.riar: MIlY I ask Mr. nanga lyer on 
what information he ~ bmicd his question 'l 

The Honourable Sir Alexander Muddiman: That question is not 
addressed to me ? 

Mr. K. Ahmed: May I ask, as a matter of principle arl«l under the 
1'111e that we abide by, whether in putting this question my Honourable 
friend from MadJ'HS iH entitled to put a specific quest.ion to my Honour-
able friend from the Unit.ed Provinces under the circumstances? 

Mr. O. S. Ranga Iyer : If, I have not misunderstood Mr. Rllnga-
chadar's questior:, 1 say, I based my information on a. Htatement which 
appeared ill the Press and the statement was attribut.ed to Sir Sankaran 
Nair. I was also told that the at.tention of Sir Sankaran Nair was drawn 
to thlit stll.1ement. Personally I have not seen any statement in the PreRs 
made by Sir Sankal'an Na.ir or anybody else contradicting that st.atement, 
and 1 have reason t() believe, at any rate I had reason to believe it until 
the Honourable the Home Member answered my question, that Sir Sankaran 
Nair made Rome statement either orally or in writing to the Government of 
India with regard to a Round Table Conference. 

Mr. President: It may be an appropriate moment now fOl' me to 
point out to the Chamh'r that Mcmbers putting questionR on the paper 
are held to be responsihl{' for any statement of fact they may contain, and 
that it is undesirahle f01' them to seek to protect themselves hy using the 
aut.hority of a newspaper for faC'l's nbont which they themselves are nn-
certnin. 
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Mr. OhamaD Lall: May I know whether it is within the ll lt~ c 
of the Honourable Mr. Rangaehal'iar tll.at this statement is not bar:;ed on 
facts Y 

Mr. President: As I pointed out to the Honourable Member who 
asked this question, it is his business to satisfy himself of the facts which 
he incorporate!> in his question. 1£ another Honourable Member challenges 
his accuraey, it is not for the challenger but for the challenged to' 
substantiate the st.atement. 

Pa.ndit MotilaI Nehru: May I 8Nk whether it is the (lnty of It ~l ll lIl e  
to cart'fully sift the facts whicl; appear in the Press before putting a qUtlH-
tion 7 

Mr. President: I have pointed out to the Chamber that it, is rlesirahle 
for Honourable Members to remember the terms of Standing Order 15 (iil. 
Members putting questions on tbe paper are supposed to make themselves 
responsible for any statement of faet they contain. In this case I do not 
suppm;e much harm has been done. But the principle is laid down in the 
Standing Order. 

Mr. M. A. Jinnah : May I know what is the respollsilJiI it;v of a 
Member of this lIouse who puts a question that is based on a news-
paper report ? 

Mr. President: I have had occasion more than one(", Iw o~e adlJJit-
ting a question, to ask the Mcmbf'r point blank whether he would make 
himself responsible for a eertain r-;tlltement, for it seemed to me that the 
publication of t.he statement might lead to trouble. In some eases l\lcm\wrs 
have slItisfi('(] llH', in oth!'rs they have not. Tn this car-;e I can leave it to 
Mr. HangadHlriar and 1\1r. Hanga lyer to settle between themselves. 

PURCHASE FROM MgSSRS. ARMR'l'\WNO \VlIl'I'WORTlI AND COMPANY OF IJoco-
;\fO'J'\VEH f'OR 'fIlE HENIlAL ;\JAGPUH RAILWAY; 

]684. *Mr. Devll.ki Prasad Sinha: (a) Has the attention of Govern-
ment heen drawn to Reuter's cable, dated e ~  the 30th ~June IB24 
announcing that" Messrs . .Armr-;trong Whitworth and Company in the 
face of very strong foreign competition have secured an order for 37 heavy 
main line locomotives for the BcngaJ Nagpur Railway" Y 

(I» Was ihis purchasc madc through the Governmcnt of India, or 
t.hrollgh the Indian High Commissioner f 

(r) \VI:at foreign competition W8R referred to in this ca'blegram , 
Will Government be pleased to lay on the table a comparative t;tlltement 
of quotations received from England as well as from other foreign 
\'ountries ~ 

(d) What were the reaHons for accepting the offcr of Messrs. Armstrong 
Whitworth and Company T 

Mr. A. A. L. Parsons: The Government's attention has heen called 
to ther'Reuter's cablegram, referred to by the Honourahle Memher, but 
as the purchase wa..o; made in England by the RailwllY Company, in accord-
ance with the terms of its contract, Government have no detailed informa-
tion on the subject. They presume (1) that the tender not.ice WIU> publilShed 
and in accordance with the usual practice in the technical journals in 
Ena'land. (2) that tenders were received from British and foreign manu-
facturerll, and (3) that the Board of "Directors on the advice of their 
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Consulting Engineers accepted what ",as considered to be the most 
..advantageous tender. 

INDUSTIUAI. UNEMl'LOYMENT IN INDIA. 

] 68t:. *1Ir. Devaki Prasad Sinha: (a) Has the attention of Govern· 
• ment been drawn to &uter's cnhIf', dated Geneva, the 30th June 1924. 

containing a summary of the speech made by the Honourable Mr. A. C. 
Chatterjee on behalf of India , 

(b) Is it a fact that Mr. Chatterjee stated at Geneva that" There 
was no industrial unemployment in India and tnat the Government had 
already adopted an excellent system of dealing with occasional unemploy. 
ment in agriculture" , 

(c) What " excellent system" does the Honourable Mr. Chatterjee 
refer to V How far has it met the demands of " Occasional unemploy-
ment " Y 

(d) Have the Government of India made any inquiry into the 
(juestioJl of industrial unemployment in this country? On what materials 
did tIll' Honourable Mr. Chatterjee make the statement that there was no 
industrial unemployment in India 'I 

'fhe Honoura.ble Mr. A. O. Oha.tterjee: (a) Yes. 
(b) and (c). The statement in qnestion is not a quotation from my 

speech, the official record of which I shall be happy to show io the 
Honollrable Memher if he is interestcd. I stated that, ordinarily speak-
ing. there is no unemployment among industrial workers in 
Iudia. This i:-; Ii fact which is well known to all who are acquainted 
with t he demand for industriul labour in India. and it was confirmed 
by thc inquiries made by the Government of India in 1920. I went on 
to allu<lp to our syslem of fdmilll' relid, 1I system which, inmimuch H!oo it 
proyicii!s nnt Ilkl'cly l'i·lid Ilut ;lct !lili cllll'loymcllt on a large scale whell 
neee~ slIr~  is in aJxfince of 1111:,' S?Stl'lI1 pf employment exchanges or un-
employmcnt insllram'e in o1h,'!" (','111111';(':';. 

(d) Th(' HOJlollral,le :'IIpmlwl' is I'('fl'rrcd to Bulletin No. 10 of the 
BlIII(·tins of Indiflll IJl(lw,tries (lwl T ,abollr, which contains the results 
of the inquiries made in 1920. The Government of India have endeavoul'-
(111 to maintain coll'lt}!)]t tou('h with the industrial situation in India since 
that date, 

Mr. N. M. Joshi: MAY r Iisk whether the llolll l ~ ]\[ell1\H'r IHw 
got more recent information '/ He talks of 1920. 1 want to know whf'ther 
there has been any unemployment t;ince 1920, and whether the Honour-
able Member is aware that (m Sl:lte IIIHl Company-managed railways in 
India thollsands of )wopl<' ha \p heen d iseharged l rin~ ( his period. Not 
only that, but is J ~ I1oJloUl'able l\lem\H'1' awure that in his own Depurt-
ment in the OC<'ernment presses pCQple in large numbers have been 
discharged, and whether rill these people who have been discharged from 
railways as well as from Government presses have found employment, and 
whether t.here,il!. It great deal of unemployment in the country at prc:;cnt ? 

The HOnburable Mr. A. O. Ohatterjee: In ans,ver to j'he very lengthy 
question of roy Honourable friend. I ClIll only stnte that we endeavour to 
the best of Qur ability to keep in touch with the situation in the country, 
and r have Joho reason to believe that the men who were discharged have 
not found tmployment elsewhere.· 

:t 



3028 LEGISLATIVE ASSEMBLY· [8TB SEPT. 1924. 

Mr. N. M. Joshi: Does the Honourable Member unJc!'tnke to give 
employment to the people who are being discharged from the railway 
workshops as well as from his own printing presses T 

The Honoura.ble Mr. A. O. Ohatterjee : Certainly not. 

Mr. Oha.man Lall : May I ask the Honourable Member if he is pre-
plfred. firstly, to institute an inquiry into the question of unemployment 
in India in industrial centres, and, secondly whether he would inform 
thl\ ll~e of the terms of reference of the 1920 Inquiry Committee as 
well as the conclusions arrived at by that Committee 1 

The Honourable Mr. A. O. Ohatterjee :  I have no reason tqbelieve 
that 111(;re iH unemployment at present in industrial centres and .I um 
1I0t Jlrepared to i'tlstitute an inquiry. As regards the term~ of the 
inquiQ' of 1920, 1 have alrclllly refcrrerl the II Ollonrll hIe Memher to) a 
puhlished bulletin. 

Mr. N. M. Joshi: May I uNk, Sir, if the ex.istence of thommnds of 
unemployed will not cOllyin·C'e my Honourable frienrl of the existence 
of ullemployment. what will cOllyinee him of its existence? 

The Honoura.ble Mr. A. O. Ohatterjee : The Honourable Member, 
Sir, IHls Pllt Ii ~ J)()t etic l question. 

Lieut.-Colonel H. A. J. Gidney: May I ask the IIQnourable Member 
if lw will tell U8 of any single specific attempt on the part of Government 
10 l eli ~ e unemployment as it exists to- ~  in T ndia, and, secondly, 
sin( ~ unemployment in England has llecessitatc(l slleh extensi"e and 
extraordinary relief aeti011 on t he part of the British Government, does 
it redound to the ereliit of the Indian (loYernment, surrounded ~ they 
are to-lillY by uJlf'mployment of their own creation, for the lIonourahle 
l\fembcr in charge to so ullsympathetically suy that they do not proposc 
to "tart an inquiry t 

Mr. President: Quc!'ltions of credit secm to nw to be hypothetical. 

Sir Purshotamdas Thakurdas : May 1 ask the Honourable Member 
if i~ enn tell us what are the normal source,,; of information of t t~ Govern-
ment (If lndia enabling them to come to any conelusion regardiug Rlle-
quat(· \'mployment or unemployment of either the industrial Dr agricul-
turn I population in India? 

The Honourable Mr. A. C. Ohatterjee : The reports of our district 
office!'s. 

·Sir Purahotamdas Thakurdas : Regarding industrial unemployment, 
Hir 'J 

The Honourable Mr. A. O. Chatterjee : Yes. 

Mr. Ohaman Lall : Will the Honourable Memo7 put them on tho 
tabJe of the House ? 

:  I The Honourable Mr. A. O. Ohatterjee : No. 

Sir Purshotnmdal Thakurdas: Will the Honourahle Memhtw be 
pleased to say whether t l~ industries of India are'roo.inly locate!l in 
i tJ l t~ or in eitieA 'I 

The Honourable Mr. A. O. Chatterjee: Cities are inciudc(l in 
di"t 1'i('.1s. 
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Mr. M. A. linnah : What, Sir, is the latest date of that report' 
Can tIlt' Honourable Member give us the date of that report' 

The Honourable Mr. .A.. C. Chatterjee : We receive reports every 
fortnight. 

Pandit Bhamlal Nehru: May 1 inquire, Sir, whether recruitment 
from England does not create unemployment in India Y . -' 

The Honourable Mr. A. C. Ohatterjee : Certainly not j we were only 
di!;(·.ussing indu'strial unemployment. 

Pandit 8hamla.1 Nehru : I mean industrial uJ;lemploymenL Eighty 
eo ~ have already come from England, to Tatas. 

Sir Purshotamclas Thakurdas : Will the Honourable Member please 
ll (l ~ th(' ]ufest copy of the dppurtml'ntal report received from district 

offcers on th (' t lib 1 e ? 
The Honourable Mr. A, O. Chatterjee: I have IIlr ~!l(l  saia that 

I wn~  not prppIH'p(] to plnee t e~e reports on the table. 
Mr. Gaya Prasad SiRgh : Will the Honourable ~m er state the 

reasons for refusing t.o pIllet! the report!'! on the tahle 'I 
!til'. President: J think Honoll!'ahlc Members may put othet' ques-

tiow: (it'-wn on the paper. 

OPIUM POI.ICY OF TIlE GOVERNMENT OF INDIA. 

1686. *Mr. Devaki Prasad Sinha: (a.) Has the attention of Govern-
ment been drawn to a resolution passed by the All-India Congress Com-
mittee at its lflst sessions at Ahmedabad, condemning th(' opium policy 
of the Government of India '! Do Govel'nment propose to revise their 
opium poliey in the light of factF! reaently, diselosed by Miss 1m l\f otte 
and hy Mr. C. }<'. Andrews? 

(b) What are the rlifficulties Ilgainst the sale and manufucture of 
I)pium in India being confined to strictly medieinal purpOiles '/ 

The Honourable Sir Basil Bla.ckett: (a) The Government have He'!lI 
a 1'01'('1'1 to that effeet in the press. Statements made f.r pari t' hy ~liss 
111'1 Motte, and Mr. AndrewN do not u (~ r to the Government 10 alford 
s ~ on  g'round for a revision of the Opium policy of the G{Jl'ol'nmeut 
of 111<'1 ia. That policy has heen strictly in accordance wit h the ohligll-
tinn>; IIl'eeph'd by them us purtit,s to the Hague C'Ol1Y<'lItion. If it were 
to ~ n'()onsidt'red. it would have to ilt' reconsidered in the light of 
IIscC'rb il1erl fnet". ' 

(~I  'fhe primal'Y diffi('lilty of confining the u!ooc of opium in Tndia 
to f'trwt ly medicinal purpONes, were such a policy decided on, is a pracl i-
CAl one. 'rhe number of qualifierl medica.l practitioners truined in 
~cnl nnee with some authoritative curriculum it'; so small in complll·json 

WIth tlIe population that to restrict the use of opium and its ullip,d pro-
ducts to ,.,nch personH as can obtrl.in prescriptionI'! from qualified ml i ~ l 
Pl'fwtitioners would be to deprive an overwhelming majority of the 
populntioll of the use of opium as a medicine. On the othi'r hand, to 
aecepl prescriptions from unqualified persons might. merely g-iyc Hurh 
l)rsom~ an illegitimate source of income without doing anything- to-

wari!;.; ('ffcetively rpstricting the oonsnmption of opium. 
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Mr. N .•. Joshi: May I, Sir, ask Government whether they tire nett 
aware that their present opium policy is not approved of by a lnrge 
se~tion of the public in India T I would also like to ask them oue 

qUf,lstif'lJ as to why they oppose the restricted use of opium for medicinal 
PUl·pOl'tlS. The Government of India insist upon the use 'of opium in 
India for all legitimate purposes and I want to know from them what 
they t~onsi er to be legitimate purpolo;es. . 

Mr. President: The Honourable Member is too fond of argumenta-
ti ~ (I e~tions  He mnst make his questions shorter. 

Mr. N .•. Joshi : I wanted to explain my question fully, Sir. 
Mr. President: The Honourable Memher may assume that the Gov-

ernment are sufficiently intelligent to understand his question:;. 
The Honourable Sir Basil Blackett: I cannot claim thut I huve 

sufficient intelligence to nnderstand the explanation. I think I under-
stood the question. I di(l my hest to answer the laNt part of the qucNtion, 
the q nest ion about restriction to medicinal uses. The Honourahle 
Member is incorrect in stating that the Government oppose !-Iuch restric-
tioll. I (~ l ine  the difficulties as to the practical working of IIny 
such n's; J·iction. As regards the first part of the qlll·.,tion, it is 
ditli"lIlt 10 find any policy of the GOH'l'IIllll'ut of India whidl is Hot 
opposed hy sonJ(~ scetion of the people of India. 

Mr. N. M. Joshi: I want to UNk Government whether they r~~ llOt 
a\va;'c t hilt a larf,le section, 1 he· mll.jori!}, of the pllhlie opinion; in India 
is opposed to their policy ! 

The Honourable Sir Basil Blackett: That, Sir, is Ii mutter (if llpillion. 
Mr. N. M. Joshi: I am not li in~ ahout an opinion. I am asking 

them whether they arc aware or not. That is a question of faet. 
The Honourable Sir Basil Blackett: Tho anAwer then is in the 

neguti\'!'. 
Mr. N. M. Joshi: "I also want to 1010W if they had not opposed the 

rest.ri;·tion of the lise of opium to medicina 1 purpOHCH, why t e~  inHisted 
at tile Lellgl:c of ~ l i011s meeting!>; in usin:,! the word ( ~itiJJ t(  
inSlf'ari of" ITH'di('inal " purposes. 

The Honourable Sir Basil Blackett: 'l'ha1, as the Honourable Member 
is aware, involves Ii long explanatioll, and liP i; proh;lbi.1' n: ."c;".iy :;" 
()t w~~si(JI  of tIll' docum!'lIh; from whieh hI' call get an EmSWCl·. 

Khan Bahltdur W. M. Husslmally : Ar(~ th(' Government of Inclin 
l eJl r(~(l to appoint a Committee to ascertain the public opinio1l IIp,m 

this qll"s1 ion ill India 'I 
The Honourable .Sir Basil Blackett: That is n ljul'stion, Sir, which 

may ('oIne lip ill dlW course. 

TRAVEU,JNO ANI> DAI),y A rJ A~C  DRAWN BY MR. IJ. H. GltEEN, WHILE 
l-\m'RETAHY OF 'J'UE I~ rA  MERCANTII,E MAIHNE COMMITTEE. 

1687. *Dr. H. S. Gour : Will the Government be pleased to state: 
(1)1f it is a fact that Mr. J. H. Green who worked afl Secretary, 

Indian Mercantile Marine Committee, waR, before his ap-
pointment as Secretary, Ii Superintendent in the Depart-
ment of Education, Health and Lands T 
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(2) If so, what was his pay as Superintendent and as Seoretal'Y 
and what were the other terms of his latter appointment T 

(3) Whether one of the terms of his new appointment was the 
grant to him of travelling and daily allowances in accord-
ance with rules in force before 1st June 1923 1 

(4) If rcply to (3) is in the affirmative, is it a fact that he drew 
travelling allowance in accordance with those rules while 
he drew daily allowance in accordance with the new ruleH 
which came into force from lst June 1923 and which were 
more favourable than the old ones? 

(5) What was the amount so drawn in excess of that admissible 
to him in accordance with the terms of his appointment 
and whether the same has been recovered Y . 

(6) By whom was this irregularity brought to the notice of Gov-
ernment? 

(7) Was it found that the irregularity was committed in ignor-
ance of the rules or iutentionally 'I 

(8) Was this irregularity brought to the notice of the Education 
Department and was it given due consideration when he 
was promoted to the post of Registrar in the Education 
Department '! 

The Honourable Sir Oharles Innes: (1) Yes. 
(2) Mr. Green's pay as Hllperintendent was Rs. 720 per mensem 

plus Simla house-rent allowance of Rs. 500 for the Simla season. His 
pay as Heeretary to the Indian Mercantile Marine Committee was 
Hs. !lOO )leI' mensem without any house-rent allowance. H(l waN aV,;o 
allowell double first class fare for journeys by rail and steamer with 
tile Committee and R daily allowance of Rs. 10, with exemption from the 
10 dll:n; halt rule, for periods of halt with the Committee at plates other 
than Simla. 

(8) No. 'l'he terms, liS for other membe:rs of the Committee. were 
speeial to the appointment. 

(4) Does not. strictly speaking arise. It is correct, howenl', that 
the Supplementary Rules governing travelling and daily allowances were 
amended on the 1st June 1928, so as to permit an officer travelling to 
dl'a\\' daily allowance on the days of arrival at, and departure from, a 
vIace of halt, and it is correct that Mr. Green afterwards drew daily 
allllwullce on such days. 

(5) Rs. 47-8-0. The amount has been recovered from Mr. Orecn. 
«(» By the Audit Officer. 
(7) The allowance was drawn by Mr. Green, and also by all the 

other members of the Committee, with the approval of the President, 
Whl' did not understand that this amendment of the Supplementary Rules 
did Dot apply to the Committee. 

(8) No. 

INTERNATIONAL OPIUM CONFERENCE OF THE LEAGUE OF NATIONS. 

1688. *Mr. Gaya Pruad Singh: (a) Will the Government be pleased 
to state if the International Opium Conference of the League of Nations 

L176LA ~ 0 
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is to be held in Europe in next November; and will any representatives 
from this country be deputed to express India's opinion on the Opium 
question at the Conference Y And if so, how is the selection t~ be made T 

(b) Will the Government kindly state how many such Conferences 
have been held in the past; and the names of India's representatives, 
jf any ; and the method of their selection , 

The Honourable Sir Basil Blackett: (a) Yes. Two COnf,11"CnCeS will 
be held in NOn'mbcr and it has been decided to send Mr. Campbell to 
l't)prc:o;cnl Intlia at the conferences. 

(IJ) No international conference has been held on the subject Since 
the Ilal1'lIe Confprence in ] 911. The League of Natiom; has orilm dis-
Cll~se  jill.' qucHtion of international control of opium and Miler ,hugs 
and th(· !'rprl':o;!:'ntative:o; of India on thp League from time to time. with 
whose names JlO doubt the Hononrllbk l\lpmber is quite familiar, hllYIl 
l )J)J cl i ~ )le  the Government of 1ndia on this qu('stion also. Tll(' IJPaglll' 
of \'Hl inns has also created a :Stnnding Advisory Committee on opium, 
lind (,1: this eommitte(~ Mr. Campbell hU!-i all along repres,mted the 
! LV<'rnment of India. He was chosen beMuse of his lmowle ~l~ "f this 
Mlhjecl. 

Mr. N. M. Joshi: May J know whether the Government of India 
will take steps to ascertain the opinion of this House on t.his qnestion 
l r() ~ tlwy ilSsue instructions to Mr. Campbell for these COnfel'el!CCS ? 

The Honourable Sir Basil Blackett: The Honourable (~l er will 
find an answer to that exact question in a previous answer given by 
me to the effect that the Government had no objection if occasion offered 
to the discussion by this Honse of the question. 

Mr. N. M. Joshi: Will Government give facilities for discusE>lon by 
allotting a day ! 

The Honourable Sir Basil Blackett: That is a question whH'h shoulJ 
be wldrcI'l!ed to the Leader of the House. 

Mr. N. M. Joshi: May I, Sir, ask the Leader of the House 7 
The Honourable Sir Alexander Muddiman : I should like to Mmmlt 

my Honourable Colleague. 

TRANSMISSION TO THE I A I ~ A  OPIPM CONFERENCE OF THE OI'INION 
OF 1'HE ALL-INDIA CONGRESS COMMITTEE ON TIlE OPIUM POLICY OF THE 
GOVERNMENT OF INDIA. 

1689. *Mr, Gaya Pruad Singh: (a) Is it a fact that the delegates of 
the Government of India in the past pleaded in substance before the 
International Opium Conference that" the Indian people always used 
opium as medicine, and it did not hurt them at all, and there would 
be widespread unrest in India if the people were deprived of their 
opium, as it would be the case if tea were taken away from the British 
people I' 7 

(b) Are the Government aware of the following resolution passed 
by the All-India Congress Committee held in Ahmedabad in June last: 

jj In the opinion of the All-India Congress Committee, the Opium 
policy of the Govermnent ,of India is' altogether contrary to the moral 
,welfare of the people of India, and other countries. The All~In i  
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Congress Committee is further of opinion that the people of India would 
welcome the total abolition of the Opium traffic for purposes of revenue, 
and is also of opinion that the production of opium is out of all proportion 
to the medical requirements of India" , 

(c) Will the Government be pleased to state if they are prepared 
to transmit the above opinion of the All-India Congress Committee to the 
International Opium Conference Y And if not, why not' 

• 
The Honourable Sir Basil Blackett: (a) The Honourable Member 

is prohably referring to the speech of His Highness the Jam Saheh bH(il'e 
the Assembly of fhp IJeague of Nations on 19th Eieptember, 1922. The 
only ~s e in that speech which comes ncar the version of the Honour-
able "Member is this. "I believe I am perfectly correct when I say 
that Indian soldiers after a long march regard a very smull dose of 
cpium in the same light HI; European soldiel's regard a cup of tea, or 
coi'fl'e or coeoa or a glass of beer or wine." This statement, it will be 
seen, is one m ~  on th(' personal knowledge of His Highness. 

(Ii ~ The Government are aware of the resolution referred to. 

e c) It is open to the All-India Congress Committee to transmit itK 
opinioll direct to the International Opium Couference if that Conference 
is prepared to receive it. 

Mr. Gaya Prasad Singh: Are Government aware of t ~ faet that 
t ~ I)pinion expressed by the All-India Congrefls Committee in the Reso-
lution which I have quoted above, is the true "epresentation of India's 
public (Ipinion on the subject of opium policy 'I 

The Honourable Sir Basil Blackett: I am aware that the U{lllOUr-
ublt' Member apparently thinks it is. 

. Mr. Gaya Prasad Singh: I have got another supplementary ques-
tIon. Are Government aware, Sir, that in a London cable, dated August 
27th, Hnd published in the Amnta Bazar Patrika of the 29th August 1924, 
it i ~ reported that at the meeting of the League of Nations Advif;ory·· 
Committee on the opium traffic, at Geneva: 
" Sir John Jordan 011 behalf of Britain Bubmitted a suggestion that the qUAntity 

of the 1ndian opium exported to States regUlating the opium smoking should be 
re u( ~  by ten per cent. per IUlllum for the decade, all (1 Governments of Japan 
n~ Slam and Powers with possl'ssions ill the Far ])ast should be requested to reduce 
then" consumption of opiulll at the same rate; but the suggestion was opposed by 
Mr. Umnpbell aD behalf of India so it does not appear as resolution." 

h this gentleman onr representative who was deputed to the l~e u  
(·f Xutiow; ? 

The Honourable Sir Basil Blackett: I can inform the Honourable 
Memhel' that the firJo;t statement is incorrect. 

Pandit Shambhu Dayal Misra: What is the correct statement, Sir T 

Mr. Ga;ya Prallad S\ngh :  I want to know who ill this Mr. Campbell Y 

The Honourable Sir Basil Blackett: This Mr. Campbell is the gcmtle-
man tl. w~om I referred in the answer to the last question. 

S .Mr. GlIoya r~  ~n  :  I would like to know what are his quali; 
catIons to represent us in the Leagl1e of Nations . 

. ~ ~ ~oll ~r~ ~le ~ir ~~ ~c e~t  lIe is a. nry gre{tt. autb.o.;ity 
I)l] rhe. hll bJect of opiuIJ;l. .. 

. . 
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Mr. Gays. Pra:;a.d Singh: What are his qualiJieations. ~uuc t ion l  
anll otherwise, and whHt e erien(~e has he of Illdiia ? 

The Honourable Sir Basil Blackett: He is a very distinguished memo. 
ba of the distinguislwd IndiaIl Ciyil Ben·iee. 

Mr. X. Ahmed: Do Government propose for tle benefit of the' 
country to make a statement re u i tin~ the allegatum m ~ ag;ainst 
t ~m and publish that st,,;cment in the ncwspap(·rs Y 

The Honourable Sir Basil Blackett: 1 do not knfl\v whethl:r the 
country would re ll~  be greatly benefited by sllch a stateme!)t. 

Mr. K. Ahmed: Will the Honourable Member take it from m ~  It 
fPpres'_'lltative of the people of this country. that it win be henclficial. 
Do (Joycrnment propose to publish a statement both rOT thf'ir mvn 
btllll'fit lind for the benefit of the country on a matter likl' this t 

The Honourable Sir Basil Blackett: T am not sure that I !lhall 
p'-'l'snnHlly deri\"(· any henefit from it ; hut J will consider th •. ' 1II::1tter. 

Pandit Motilal Nehru: May I know, Rir, what is the corn:('! vCl'l'lion 
of the facts mentioned in the report jnst r('fln out by my friend, Mr. Ganga 
Prasad Singh. and whetht'l' it is not R faet that the repres!mtative of' 
India lIeclined to ('nter into fin arrangem('nt hy which rh(> export of 
opium could be reduced from time to time '! 

The Honourable Sir Basil Blackett: T think it is not a fset ihnt ::my 
proJlOlollll for the reduction of opium waH made on behalf of the Bt'iti,;h 
Government. 

Pandit Motilal Nehru: Not on behalf of the British tffivemment 
but on hehalf of tlw Governments concerned, t.he nnmeH of which have· 
jwst bepn mentioned by my Honourllble friend ': 

The Honourable Bir Basil Blackett: That is correct. 
Mr. Gaya Prasad Singh: I heg to offer a cutting from the Amrita 

Bazar Patrika, dated the 29th August 1924. 
Tht. Honourable Sir Basil Blackett : I believe it was a pCl'!lonnl' 

8Uf(gefo;tion made by Sir John <10rdon. He had no a.uthority to milk;· that 
statement. 

Pandit Shamlal Nehru: May I know if Mr. Campbell has any 
eXpCrifll1ee of opium ? 

The Honourable Bir Basil Blackett: 1 am not aware; Sil', that he 
er!lonllll~  indulges in opium. 

Mr. Gaya Prasad Singh: What experience has Mr. Camphell of 
In:li<t ':' 

Mr. A. Rangaswami Iyengar: May I know whether Govei'ument ~ ill 
takl' immediate steps to correct this wrong impression which has heen 
crented on the public f 

The Honourable Sir Basil Blackett : I hope that mention of this in 
i· public here will do something to achieve this result. 

Mr. A. Banguwami Iyengar: Would this be cabled out' 

UNINTERRUPTED FLOW OF THE GANGES FROM HARDWAR TO rnE SAGOUB 
ISLANDS. 

1690. *Mr. Gaya Pruad Singh: (a) Will the Government be pleased 
to state what steps have been takel1 to secure the uninterrupted flow of the 
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Ganges from IIardwar to. the Sagour Islands i and have the Government 
received representations on the subject f . 

(b) Will the Government be pleased to lay on the table the views of 
the Government of the United Provinces on the subject, referred to in 
reply to question No. 28 of the 15th February 1921 in this House 1 . 

Tae Honourable Mr. A.. O. Ohatterjeo : (a.) Free openings have been 
made in the weirs which span the Ganges at Uardwar 'lJ:!i NHl'Ora, which 
ensure an uninterrupted flow of water dow.n ·.:he rivet' thrdnghout the year; 
no re l e~nt tion in the matter has recently been recei vml by the Govern-
ment of l.ndia. ' 

(b) ~ views of the Government of the United rw ine~ o  are embo-
died in their resolution No. 1741-IWIIB-2·W-9N, daten. tho 2~n  August 
192a, which Willi published in the Local Government's Gazette dated the 
25th August 1923, a copy of which is laid on the table. 

. ,', .'.;', ~ .. , 
., No. 1741·I.W,IIB.2W·9N, ":, 

RESOLUTION, 

IRRIGA'fION BRANCH. 

Datrd Nail1i Tal, tIJi! 2£lId AUgU8t, 19it3. 

I I 
\ 

TN 19] H, ill uoference to Hinuu religious sentilllent, Il. two·feet notdl was made· 
in the wl'ir It(,ross tlw GaugeR river at Narora in order to give a fr!ll' flow of water 
down the river I1t all tilllOS of tlw your, As experience had shown the danger 
of cutting into weir, it. was decidod to keep the sill of the notch only one foot 
below H,,· (ll"{'lIt of the weir; anu in normal years the volume of water pa88ing, 
through the notch is 40 CUSCI'S up to the end of November, grll.dually dropping to 
tlo'U (\US('CS by the end of Decembl'r alld to four (Ouset'S by tho middle of Jllnuury, 
It remains at four ".UII{'('.R from tht, middle of .January till the end of April, when it 
begins to incwasc with the> advent of the snow water, and reachellits maximum of 
40 ('.I1Sl'C8 by the middle of May. 

2, Tn 1920 the Ari DhnrlLt. Dharma M"hRmalldal and the All-India Hindu 
Sabha lIubmitt"d through this Government, mcmoriu.ls uddressed to His l ~ ecllenc  
the Viceroy and Governor General of India, 'rhe melllorill.lilits urged thut. the two· 
foet not('h was not suflldent to lrl('('t the requirements of Hindu sentimcnt, that tho 
sacred stft'llm of the Ganges should flow ill itll natural course from its source to its 
mouth, Rnil prayed that an opening be made in the wl'ir down to the river bed 110 as 
to increa8(' t.h(' volulll" of wnter to a miniIllum of 6()(I ('uset'S nt 1111 HUH'II ot the year.· 
Sir RRrt'ourt Butler'lI Government thought it ad visl\bltl, before comiag ,to any 
dedsiOIl 011 thes!' Illllmorials, to oscertuin the Vi(1W8 of t}w Legisl:Ltive Council, and 
the 1101l·offidn) ml'mbElrs of thut bodv wer(~ therofore u8k('1l to appoint II ('.ommittee 
to. cOllsidt'r tho qUest,ions ill volved, and to give their opiniollll thereon. The Corn· 
mlttee so appointtJ(\ submittnd its report in Mny 1922, TIIl'Y found thnt the· 
two·fl'et notch was not bv itgelf sutlldellt to IIl1lilitain II running strellm Itt all 
times of the Y('ILT, lind t111l't wlwll t1w rivor is v!'ry low it w011ld lI<;t maintain any 
stream at nil j and they re('.otnmcnded thut n minimum flow of 300 CUlec8 .hould be 
allowed at NRrora, 

3. The I'Oport of th(1 Committee was publishe,I with resQlution No. 16771III-
677, dated the 12th Oct:>ber 1922 for the purpose of eliciting publie opinion on the 
import.ant proposuls cont in~  t ~rein  Altogether 431 opinions have bf'eu received. 
Of these, 81, (principally from Hindu religious sO,c.ietie8) 8upport, the Committe.e'. 
recommendatlon8: Whilst 350, submitted by zammdars and cultIVators belongIng 
:tor the most part to tho Hindu commuuity,-are. definitely opposed thereto. OJle 
of the latter opinions Is signed by over 18,000 Ilerson8, rosidents of 180 village. 
and induding IIJllnv Hindu miacs un!l urges that all thut i~ n ~ess r  is that an 
extra supply of water should be ~ t  down 011 the orCatlionB of the principal Hindu 
bathine festivals. • 

Vide page 29 of Legislative Allcmbly Debates, Vol. 1. 
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4. The Governor in Couneil hllR giv(>Jl carefulr.onsideration to the reoom-
mcndntiolls of the Committee. IIIl 'reulises and respectll the strength of the 
religious sentiment, which has inllpired the demand for n free flow of water down 
the sacred river Itt all times of the year ; he is anxious to meet this demand to the 
fullest extent possible; and II(' agn'es with the Committee that it is not adequately 
met by the existing notrh at Narora, But for the reasons iJldieated below, he il 
convineed that it is np:t.hl'r 1II'('61\8:\ry nor desiruble that a minimum une,ontrolled 
lupply of 300 ous!'e.s should bl' provided throughout the year. 

, (1) In making theirrecommendll.tion, the Committt'e lieI'm to have been largely 
inftuenced by the belief that 88 regards the lupply of water for irrigation the period 
of diftleulty iI " limited from about the middle of March to the middle of May." 
The Itl'0und. for this beli!'f are not clearly stat.ed iu the report, and in any caBe 
the facti are quite otherwise. The avt'rage monthly supplies of the Ganges river 
in the ten years ending 1920 were as follows: 

November. ~c( m ~r  JooUaI'Y. Febru.ary. March. .A.pril. May. 
Cusecs. CUlecs. Cujee8. Cusecl. CU8ec8. Cusecs. Cuser.s. 

111,700 10,400 8,400 8,1100 9',500 11,300 18,800 
As this table ahow8, the supply of water in the river diminishes rapidly with 

. the close of the monlloon, and generally becomos iusufficicnt to meet the lIeed. of 
the canal by the beginning of Dercmber. 

The supply continucR to fall t rou~ out tJlf1 period Doromber to April, when 
with the melting of thl' SIIOW8 it commt!nccs to inllrease and coutinuos to increase 
a8 the weather beeomey hotter. The real period of difficulty is thus not th.tt 
between the 15th Mnuh and 15th May, but that. between the 15th De('.ember and 
15th March. Rinee this latt{,r period indudes the greater part of' the. TIIbi SNtROn, 
it follow8 that, t'\,PlI wefl' the amount of wntl'l' allowl'll to s~ 1'l'lItrit'tcd to 3110 
eutecI, the 10lR entailed by the Ildoption of the Committee's I'rlll)Osul. would he 
far greater than doubtless they supposed. But, ill faet, owing to the varying 
water levels at the weiT, if a minimum flow of 300 (usees wert' to be maintained, 
the avorage volume of wat.er pussing during the perio,] in question would be mudl 
greuter thun 300 cuseC8. Tht' loss in rpvt'nue alone would amount to ubout. two lakhs 
of rupees per al1num, and it is unnl'cl'ssary to emphnsisc t.he efff'ct of this rl'l1urtioll 
Oil the provine inl flllanl'e8. But a still morl' 8erious consilit'ratioll is the damnge whil'h 
","ould be illllil'ted 011 the e.ultivutors of the art'as Ilif"cted. From 30,000 to 40,000 
neres of rabi aud from 15,000 to 20,000 IWff'S 01' ('nrly khari! would be deprived of 
canul irrigation. As Ull'. CODUllittl'l' .Justly obser\'(l " till' lowl'r Gnnges Canal has 
been ruuuillg ever sinre its opelling ill 1878, lIud ill the srCllil through whi"h it 
pllSSt'S (,onditions havo bpen created whie.h eSlIuot bo l'ntirely i~nor (l  The owners 
and tillers of tho soil l'ertilisE'11 by tho cilnal water have acquired rights and privileges 
and have IIcceptcd liabilities whirh ·should not easily be disturbed." 

(2) The main reason however, whieh I(ld the Committet' to r('('.()lIllllend u 
dillcharge of 300 /maees was the small deptll of water whit·.h they found at Ramghat, 
a bathing place fiv!' miles down the river from NarofiL. It is ner.essury, t1wrefore, 
to point ont thllt a diArhurge of 300 ('1I80(,S or l'v('n of 600 ells,'es Itt Narorn would 
lIOt !.(uarllJlt('l' 11 supply of water of slIffi .. ient depth for bat.hing at Ralllghat. Much 
of the existing supply at Rumghut comeR by per"olntion, aud a supply of water 
suftldeut for bathing purposes 00\11<1 be ensurl'd only by training the river into u 
detlnito chanJl!'1 at thllt ~l e  This, howl'vl'I', is not praetic'ablo because a 1Iood of 
water might ut. any timll CODle uowu when the cUllal is closed 011 Recount of ~ e 
winter ruins. Moreover, m!~ ut  has to a gTt'llt oxtl'ut heen abandoned as a batlung 
plae.e in favour of Rn,igohat, ,,'Iildl is couveniently situated on thl' rllilwuy und 111 
above NaTora. 

3. III orller t.o ellsure the flow rl'COlllTllCYHII'd by them, the COnllllitt!'e propose 
that: 

i' (a) the two· feet notch "hould be ('\08e(/, 
(b) the ",'oas-walls of the fish Indd!' .. ::hl1J!d 'he rellloved, 1I11<! the fi1'At l11ldl>r-

wal! in thl' fish l:IIl<1l'f lowercII 118 fnr as p08sibh> to ullow 11 deeper 
sht'et of watpr to puss tllfOUgh it thon i~ lit. l'f('Hl'ut pOBHihlo ; 

(I') the ~t lll  gfOO\'t'B for plllnking tlit, llsh IUIldl'r should h,' pel'llIlJlleutly 
1'10SC'I\ i . 

(d) t h" tell- l~ t wide opening til ~ HI'I'm'ell ShOll 1<1 form tlw pasHllgl' for the 
ulIlIh_irlldcd ami l'olltill\10nS tlow Ill' till' SllC),('t'i HtrealU aud slwuld ~ 
II:IlIIl'd th,· " HlIllIdhara." und 
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(e) since the Runldbnra could not discharge 300 cusecs at all times of thol 
yoar, vont No. ~ lI oul  bo altered so as to take the shupe of the letter 
V and be used for a supplementary dischtuge ot uninterrupted GUllaoeS 
water to lupply the balanco roquired. 

Thele proposals raiae difficulties which do not seem to have been brought to 
the noth\e of the Comlnit tol~ .. On the one hand the alterati(ln of YEmt No. 23 would 
otten result in more water being dischluged than the Committee themselves reCQw.· 
!!Iond; on tho other hand, if the whole Bupply were to be pasHl1d through the fieh 
ladder, as wu suggested' as an alternative, it Would be necessary, owing to the 
varying conditions of water levels of the' weir, to lower the cre8t of the weir to an 
extent which would seriou8ly endanger its safety. 

5. For these rea.oni! the Gdvernor in Council' hns come to the conclusion that 
it ill not prncticable to give eft'ect in their entirety to the reeommendatiohl of 
the Committee. l<'ortunately, however, the eholco doos not lie between the adoption 

. (If their propos Ills lind the maintenance ot the existmg arrangements. The Governor 
ill: Couneil is indebted to Mr. JWb.la Pralli.U, Superintending Engineer, for an 
alternative scheme, which avoids or minimises the dHllculties inherent in that ot the 
,Committee, will secure the principal object which they had in view, and should 
satisfy all reasonable Hindu opinion. The main features of this scheme whieh the 
Governor in Council bas approved, IIro a8 tollow. : 

(a) A minimum perpetual supply ot 150 CU8C<'S will be provided throughout 
the year; of this nt least SO cusecs will be passell through un UD' 
fettered and free opening over the existing fish ladder, the grooves 
of which will be entirely closed to prevellt any possibilit.y of planking, 
and the balance will be paBsed througb the sluh,es. 

(b) A minimum supply of 300 cuser .. will be maintained from the 15th March 
to thl' 15th Dc(,{'\nber. 

«(!) A minimum supply of 600 cusees will be muintuiDlld 011 Purnllmnshi dayd 
nlld ou the occasions ot any other festivals for which this In( (~lIst!  
supply mny be found to be necessary. 

(d) A minimum discharge of 1,000 cusecs will be passud for three days at the 
Kurtiki·Puranmashi nuc1 for one day LIt the Somwati-AmawIlB. 

An uncontrolled flow of wnter will thus be Berured Ilt all Selt80llS of the year, 
ILlld ample supplies will Ill' providt'lI on the occasions of' all importllnt bllthing 
festivals. TIll' 108s to tltt' Htute alld to the cultivators ~ o))( ~rIl l  though less than 
the proposals of the Commit.t('(' would havt' entailed, will be undoubtedly heavy. 
']'he At.ate will lose ahout 1 i lukhs in revenutl and the cultivat.ors will lose about 12 
lakhs. 

Thl' Governor in Council cannot regard thes!' results with l'quanimity; the 
province can ill afford any curtailment ot its slonder revenut's : and the deprivation 
or reduction of cnnal water will bring hardHhip to many euitivators. He is willing 
however to nCt'ept thorn UB tiLepri('e of the sllttlemtmt of Il difficult problem, aud 
in the confident hope that the II indu community will recoguisl' that by the 
COJl«(!BsioIlS now annouJlcl'd the claims of religious sentiment hnve bt'ell gen(lroasly 
met. 

By order, 
(Sd.) A. C. LA URlJo}, 

Joint Secretary to Govt., United Provinces. 

Mr. Gaya Prasa.d Singh: Will the Government be pleased to as-
certain from the Government of the United ProvinceH whether sullage 
j" Htill allowed, to tlow into the ( n~e!l at Hardwur and whut progress 
has been made with the Hardwar drainag-e scheme? 

The Honourable Mr. A. O. Ohatterjee: I have no reaF;on to suppose 
thRt Hullage is still allowed to flow irito the river and I do not propose 
1·) nwiw iUlY inquiry. 

Mr. Gays. Prasad Singh: In this connection I beg tn refer my 
Honourable friend to a cuttina- from the Aml'ita BazQ,l' Patrika, 
lhued '2!Jth June H124, in which, Sir, thl'1'1:' is a lcttel' :l'r'om the :;;eeretaJ'Y, 
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Hindu Maha Sabha to the Secretary, Municipal Board, Haruwal' lJnion. 
That If-tter reads as follows : 

" Would you please let me know whut progress, if any the Hardwar Drainage 
Scheme has made up to now' Complaints regarding the flow of sullage into Shri 
Ganga Ji continue as before and naturally the public are anxious to know when 
this injurious as wt'll as sacrilegious practice would come to an end." 

Thhl is the letter to which I have referred, and I can hand over a 
C(I)l~  of it to my Honourable friend. . 

The Honourable Mr. A. O. Oh&tterjee : I have no doubt that the 
UnitHu. Provinces Government would have inquired into this matteI' if 
there were any definite complaints. 

Mr. G&y& Praaa.d Singh: Will the Honourable Member satif!fy him-
self and satisfy the House whether such an inquiry has been made or 
not? 

The Honoura.ble Mr. A. O. Ohatterjee : The residents of IInl'dwar 
can huv£' questions put in the United Provinces Legislative Council. 

Mr. G&ya Prasad Singh: Are Government aware that Hal'dwar if! a 
very important religious centre which. is visited by a large number of 
pilgrims from all parts of India who are intel'ested in thif! matter, as 
their health is exposed to the risks of epidemics 1 

I~ CA I  m' BRl'fIRU TROOPS AT l\fUZAFI<'ARI'UH. 

Hi91. *Mr. Gaya Prasad Singh: (n) With reference to my st.arred 
question No. :31 of the 1st F'ehruary 1924·, rPA'arding the loeation of a 
detachment of Brit.ish troops in Muznfl'arpur, has the attention of the 
GOivernmellt beell drawn t.o the ollowill~ rcply givcn in thc Rihar and 
Orissa Leg.islative Couneil on the 23th .J uly 1H21 : 

" It tnOVt'i! to Muz/lffnrpur about 26th P<>hrulll',Y, nn(l I'cturnllrl to Dinnpur Oil !lth 
MnJ'('h. The mOV(l WIIS mndl' by oroPI' of thl' Militllry nut.horitics to relieve n tplllJlornry 
('ong('stioll nt DinapuT, whl'r(' for a Rhort perioi! thero were two battalions aimultnneously. 
The Loeal GoYerlllll('ut hnd nothing to do with the 1lI0V<1 " 1 

(b) Will Government kindly state on what other occasions prior to 
February 1921 !!li(~  a move was made to relievc any temporary congestion 
at Dinapui' ? 

(c) Will the Government bc pleased to lay all papers in this con nee-
tion on the table T And if not, why not ? 

Mr. E. Burdon: (a.) Yes. This referred to a temporary and casual 
mo\'c of a detachment of British troops to Muzaft'arpur. 

(b) 80 far RH the Government of India are aware, no such move was 
m!,de prior to February 1921 to relieve any temporary congestion at 
DmaPQre. 

(c) Governmf'llt are not prepared to lay on t.he table the papers in 
question as they are of a confidential nature and are not. suitable for 
pUblication. 

l'tfr. G&ya Pra.sad Singh: Why are the Government not in a position 
to lay the papers on the table' Is it ~ec l se they will drag the skeleton 
out of the cupboard , 



QUZSTlONS AND ANSWERS. 3039 

LOOA'rION OF BRITISH TBOOPS AT MUZAlJ'FABPUB. 

1692. *Mr. Gaya Prasad SiDgh: (a) Has the attention of the Govern-
ment been drawn to the following rev1y given ill the BihfU' Hnd Orissa 
Legislative Council on the 24th January 1922 on the subject of the location 
of .troops in M: uzaffarpnr : 

" One Company of British troops hal been sent to Muzatfarpur. They have ~e  
lent with the knowledge and approval of Government. Government are not aware that 
any panit· hne been euulltld by the presenl'e of tbe trOOI'I, and they do not propose to 
withdraw them " , -

(b) Is it not a fact that in reiply to my starred questions Nos. 81 
and 33 of the 1st February 1924, the Government stated that the troop. 
were first despatched to Muzaffarpur " at the request of Lord Sinha 'Ill 
Government, " und also that " the Government of India complied with 
the request made by the Local Government " in this matter Y 

(c) III view of the statements made in the Bihar and OriRsa I.Jegisla-
tive Council, -and the reply -given in the Assembly, t' which reference has 
been made, will the Govcrnment definitely state which authority is 
responsible for the location of troops in M:uzafl'arpur T 

(d) Is it not.u fact that the dpC'ision to locate troops in Muzaft'arp1ll" 
waR arrived at dlll'ing the ill-health of Lord Sinha, who "'fiS then thE! 
Goveruor ot' Bihar lind Oris!'la, and behind his back, in copccrt with a 
f('w i11digo plllllters ? 

(r) Are the Governm('nt prepared to give reasons for their refusing to 
Jlublish all papers on this subjcct, and treating them as confidential , 

Mr. E. Burdon: (0-) YeH. 'l'his, Ill! iH obvious from the elate and 
tenns of the reply, referred t.o another occasion, namely, the pel'mane-nt 
loration o~ Ii company of BritiHh Infantry at l\fuzaffarpur . 

. (b) Yes. Thh reply referred to the troops which are permanently 
statIOned at Muzaffarpul'. 

(c) The uoverJJmclIt of J ntlia are responsible for the permanent 
location of troops at Muzaft'arpnr. In arriving at Ii decision, they were 
guided ~  the viewR of the Local Government.-

(d) The Honourable Member's attention is invited to the reply given 
by me on the 1st March 1924 to his starred question No. 537. 

(e) GOYl'rnml'l1t ,10 Il0t consider it would be ill the public intereRt 
to make pUblic the eorres on en(~e of the Fl1lbject . 

. Mr. Gaya Prasad Singh: I have got many supplementary questions. 
12 N Art' Gowrnment aware, Sir, that lD reply to Ii qtlcstion 

• OON. on thiR subject in the Bihar and Orissa l.egiRlative 
CounCIl on the 19th August 1924 (lin official copy of which I hold in my 
hand) the I.oeal Government Htated that: 

., Th" question of IOl'nting troops lit MuzlLtl'urpur WILS Undl'T consideration llC'tWCl'lI 
the. Loeal OoverUIlI('nt und tho lIIilitllJ'Y RuthoritiE'8 for e l~rlll mouths before Lord Sinha 
r ll~nl l  A d(lcisioll WfiB arrived at lIometime after hiB resignation." -

• T.ll reply to my que!!tion on the lRt of FebruaJ'y 1924,' the Government. 
In t u JIoll~e stated that the troops were moved "at the reql1eRt of 
Lord f'imha s Government". Again, on the ]Rt of March 1924 when 
I asked another queRtion on the same subject the reply given waR' 
tb ., ~~ort~ is fnothing in the rt'('.(Irda of the Govern:nent of India- to' show whether 

l't t"hJlP lI'a Ion or !f!l0ps made by thE' Gov;rnmE'nili of Bihar and OrislI" wall or w-... 
no I' personlll dOCISIOD of Lord Sinha." 

L176LA ce 
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The two statements appear contradictory. Will the Government 
please state which is the correct statement? 

Mr. E. Burdon: There is no conflict between the two statements. 
Mr. Ga1a Prasad Singh: The 'IJobll Government state t ~ t ~ 

decision to locate troops was arrived at shortly after Lord Smh,'. 
resignation. 

Mr. B. Burdon: The troops which afterwards were permanently 
located at Muzaffarpur were first sent while His Excellency Lord Sinha 
was Governor of Bihar and Orissa. 

Mr. Gaya Prasad Singh: Who was responsible , 
Mr. E. Burdon: I have just answered that question. 
Mr. Gaya Prasad Singh: I want to know the name of the Governor 

who was at the head of the Province, when the decision was arrived at. 
Mr. E. Burdon: I have told the Honourable Member in answer 

to previous questions that the Goyernment of India deal with Govern-
ments and not with Governors, and they base their decisions on the 
recommendations of Local Governments and not on the personal opinioIU! 
of Governors. 

Mr. Gaya PraBad Singh: Are Government aware that since the 
location of troops at Muzuffar}lllJ' 'IOt a :-angle on.lsion aro:w 011 which 
the troops were called out? 

Mr. E. Burdon: I do not know whetlH'l' that is II fact. If it is, 
the result is very satisfactory ! 

Mr, Oaya PraBad Singh: 'fhat was tlw information ~i en in the 
Bihar and Orissa Legislative Council in August lust. 

F'RACAfi BETWEEN I:-lOLIHERS AND THE TNHAHITANTS OF MUZAJo'FARPUR. 

I6!):l. ~ r  Gaya Prasad Singh: (a) Will tlw Government kill!lly 
state the result of in uir~  into the fracas that occurred in Muzaffarplir on 
the 2nd on~m er 1!)23 tlt tw(~en Home Holdicrs I1n(l !l few inhubitants, and 
admitted by the Goo\Oprnmell1 in lIw As.sembl;,; 011 tlw 1st Fehrullry H124. 
and lst Murch 1924 '/ 

(b) What was the nuture of the investigation into the occurrence; 
and nr(~ the Government prepared to plnee all the papers on the table in 
this cOllneetiOJI? If not, why not? 

Mr. E. Burdon: ((/) A case nndpr sections Hi nnd :l25. Indian 
PenuJ (·odt·. was institlltl'd. und n eountcr-clIsc nnder Nl'dions ° 147 Hlld 
H04, Indian Penal Code, was made the subject of inquil'Y hy the police. 
'rhe evidence produced did not justify the prosecntion of the accused 
in eithel' cllse. 

(Ii) Illfonnation of the OCClll'rellee wa.'; given to the District. Mlij!is-
trah· who at ol1ce visited the lipot. '1'1lP tOWJl ilH'pcctor oj' police, Hilder 
his orriPl's, eommeneed th!' im'pstigatioll, which wus continued by the 
Supel'intendf'nt .of Poliee under the supervision of the DI:'pu1y Inspector 
General of Pollee. Government arc not prepared to place t.he correR-
pondenee on the table as it is of a confidential nature. 

Mr. Gaya PraBad Singh·: Is it. not a fact that in reply to a question 
of In in!' on till' 1 st I~ e l l r~  ~24  Oo\,prnment "tated that there was only 
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dne case of friction, whereas in reply to questions in the Bihar and Orissa 
Legislative Council on the 20th August 1924, Government stated that 
there were three cases of friction Y 

:Mr. It Burdon: At the time I gave the answer to the question the 
Government of India had only received a report of one case of friction . 
Mr. Gaya Pra.aad SiDrh: Will Government call for a report in the 

other two cases also T 
Mr. E. Burdon: If the Honourable Member will show me the question 

and answer in the Bihar Legislative Council, I will go into the matter 
further with him. 
Mr. Gaya Prasad Singh: Do the Government propose to pay com-

pensation to the family of the man who lost his life at the hands of the 
soldiers 1 

Mr. B. Burdon: The matter is one for the Local Government. I 
have no information on the point. 

OCCUPATION BY THE MILITARY C!,' THE CIRCUIT HOUSE A'I' MrZAFFARPUR. 

1694. *Mr. Gaya Prasad Singh: (a) Is the Circuit House in Muzaffar-
pur ill occnpat:on d the military 1 And, if so, how long, and is any rent 
being paid for their residence T And, if so, how much Y 

(b) Is it a fact that owing to the Circuit House in Muzaffarpur being 
occupied by the military, high officials are put to inconvenience when they 
have to go out un their inspection tours 1 

(c) Is it a fact that owing to the Circuit House in Muzaffarpur being 
occupied 17 the militul'Y. a prIVate bllnjX810w has been rento°/I, Illld con, 
verted illto II eil'e::it House for other officials f And, if so, since when, 
and on what rent 1 

(d) Will the Government kindly state whether the rent of the hired 
bungalow is paid out of the Civiror the Military estimates? 
Mr. E, Burdon: The Governmcnt of India have no information on 

the subjeet, hut RI'!' inquiring. 1 will let the Honourable Member know 
the result as soon as possible. 

COURESPONDENCE ""l'rn LOCAL GOVERNMENTH REGARDING 'I'HE ~ C 

nA I ~  tn, TIm IJEl'; COMMISSION, 

Sa.rdar V, N. Muta.lik: With referenee to my qUC:-;tiOll No, 1896,t 
I understand that t.he Honourable the Home Membcl' is 110t pl'epaTed to 
answer it to-day? 

The Honoura.ble Sir Alexander Muddiman (Home Memher): The 
mllin llrgeney in the Honourable Membol"s qllc:-;tion has already been 
dealt with as the correspondence was la.id:j: at our last meeting in answer 
to an unstarred question and I Wil11 answer the remaind{)r in due course, 
t' / HHHi. * (<1) Will Go\,erfllll('nt hl' 1,lt'llaed to plnl'" on the trlbl ... ('opit'" of tIl<' 

cormRpou<ll'lH'(> botw(,l'1l thl' Clmtral GO\'I'rIlIlH'lIt IIllrl tlll' o~ l GOVl'rnllll'uts Oil thl' 
l'e'\OllllTlL'llIiations of t.h ... Let1 COllllllission, iudlldillg' thl' vi('wB of th(, Provilldnl (Jow'rn' 
melltR on the n'('mllllleJldfltions? 

(!J, \\'ill Oov('rumellt !>t, p1('119('<1 to state wlll'thrr 1I11\' instru(\tions hud bCl'lI issued 
hy t,ht· UOVPTlllllt'nt to Provincial GUWrIllll<'uts for u t iniil~ the Vi<'WB of tht' Pl'ovineiul 
L"glSlatlll"'S on tlt(, rt"'OlllllH'lHlntiollM of til!' Lee COllllllisHioll t 
, ,(I') ~lI Govl'ntment bf' pleased to pll\N' 011 the table the illioll~ of the Pro, 
nllcml L"I .. '1H\lIturcH, if lilly of tlwm IIl1vl' e:.:prf'Ksed lilly opinion! Aud will Governl';]cnt 
b,' I Il ~  to stilt.· whetht'1' :111 tilt, P)'()viu('illl GOVL'TllII1l'uts ofTer!"] any {Ipportlluit.,r to 
t (~ L('f!:lHln hnt'S to pxpr(l1-3s their view; f  " 
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RULES RELATING TO THE CLASSIFICATION, CONTROl" ETC., OF THE SIi:RVICICS Dr 
INDIA. 

Mr. A. Rangaswami Iyengar: Will the Government be pleaseJ 
to state : 

(a) what were the circumstances that led to the publication for 
general information of Notification No. ~ -4 2-II-2  in the 
Gazette of India in June last of the Rules made by the 
Secretary of State in Council' under sub-section (2) of 
section 96B of the Government of India Act r,elating to 
the elast-lifieation, control of t.he ~r ices in India and th", 
procedure in cases of dismissal, suspension, removal or 
reduction of officers in the said services j 

(b) why these Rules were not published earlier for general infOl·· 
mati on as and when, they were framed; 

(c) whether all or any of them were laid hefore both Houses of 
Parliament in accordance with section 129A of the Govern-
ment of India Act, and if HO, when j 

(d) whellwr tile Fundamental Huh·s mndc under the same flection 
I'<',nli:l till~  til[: eOJ1(1itions of seniee of the ciYil er iee~ which 
elllTlC int () ore(~ in 1 ~2 lind the several snbsequent Ilmend· 
nwnts t lCrl~ ll to have hetm ~~imilllrl  puhlished for general 
itlfoJ"J1lul ion and PI'(>ViOlli'>ly laid before Parlillment; if not 
Wh:1t the reasons I1re for not doinrr ~o ? 

The Honourable Sir Alexander Muddiman: (a) and (b). 'l'he rules 
which came into force on te~ preceding the 2ltst .June, 1924, werc com-
municllttd to the IJocal Govermnents concerned and to the Departments of 
the Government of India immediately they were made. It was con-
sidered unneceRsary to publish them for general information until other 
connected ruleR had been sanctioned hy the Secretary of State in Council. 
The ruleR were puhlished on the 21st .June, 1924, because the resolution 
of the Hecretary of State in Council making thosc portions of the rules 
which came into effect from the 21st .June, 1924, definitely prescribed 
that they should have effect from the date of publication by the Governor 
General in Council in the Gazette of India. 

(c) Section 129A of the Government of India Act applies only to 
rules under the Act for which no special provision is made aN to the 
authority by whom they are to be made. The rules under purt VII-A 
of the Act are made as indicated in that part by the Secretary of State 
in Council with the concurrence of the majority of votes at a meeting 
of the Council of lndili. Thlit is, the provisions of section 129A have 
no applieation to the rules, and the Government of India assume that 
they have not beell laid before the Houses of Parliament. 

(d), The Fundamental Rules referred to by the H(lnourable Member· 
were published in the Supplement to the Gazette of India of the 19th 
Noveriil;ler, 1921. They also were made under :;ection 96B . of the Act 
in t ~ manner prescribed in section 96E,' and section 129A has no appli-
cation to them. 
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Mr. A. Rangaswami Iyengar: May I know, Sir, whether the 
.question as to the rules made by the Secretary of State, having, by section 
129A, to be laid before the Houses of Parliament, is not a matter which 
this Government will refer to the Secretary of State for his opinion? 

The Honourable Sir Alexa.nder Muddima.n: I am satisfied with the 
,opinion I have given the House. 

DIFFERENTIAl, TREATMENT OF ApPEALS OF MEMBERS OF THE ALL-INDIA AND 
PROVINCIAL SERVICES. 

Mr. A • .Ra.ngaswami Iyengar: (a) Will the Government be 
pleased to btate the reaHonH which have induced the Secretary of State to 
adopt in t ~ enaetment of Rules, the differential treatment therein laid 
down hebYeen the All-India and the Provincial Services in rcspect of their 
rights of appeal agaim;t punitive orders' 

(b) Whether Imy instruetions have been issued as to the manner in 
which the Governor by himself is to sit in appeal over punitive ordf'rs 
made against Provincial Serviees men made by the l.Jocal Government, i.I'., 
either by "1 he Governor acting with Ministers" or by "the Governor 

iin ( ecuti ~) Council ", under Rule XVIII Y If not, in what manner do 
the Government propose to make this right of appeal a reality T 

(c) What is the reason for the provisions in Hule!! XVII and XVIII 
to the effect that while an All-India Rervice man can appeal directly to 
the Governor General in Conncil agltinst an order of the Local Goveru-
ment and can appeal ~ in 11/0; of right up to the Secret:;ry of State in 
Council, the Provincial ticl'viees llllln can only appeal from the LO<lal 
·Government (which ineJuclr'.i the (}o'.'rrnor) 10 the Govcrnor Hnd thero-
after to a Ycry limited extent to the Go.-emor Of'neral or the Secretary 
of State in ('ouncil , 

The Honourable Sir Alexander Muddiman: (a!) and (c). The 
differential treatment between the All-India and the Provincial Services 
in respect of their rights of appeal to which the Honourable Member 
refers has been introduced in accordance with the policy underlying 
the enactment of scction 96B of the Government of India Act. In regard 
to that policy, I wouJd merely refer the Honourable Member to Annexure 
IV to the report of the Committee on the Division of Functions. The 
idea in regard to the All-India Services was that the structure of the 
services, their duties and the general conditions of their employment 
should remain as far as possible untouched by political changes. The 
rules therefore purport to be and are merely a re-codification of the existing 
~les  So far as the Provincial services however are concerned, the 
mtention of the rules was to give the local authorities as complete 
p!>wers as possible and accordingly t.o restrict as far as possible the 
fIghts of appeal of officers to authorities outside the province in which 
th-e . officers in question are serving. 

(b) Under clause VII (4) of the Instrument of Instruction issued 
to all Governors, they are required to safeguard the members of the 

·1te1'Vices employed in t.heir provinces in the legitimate exercise of their 
• 
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functions and in the enjoyment of all recognised rights and privIleges, 
and to ~ee that the Local Government orders all things justly and reason-
ably in their regard. No further im;tructions have been issued. The 
int~ntion  however, is that the members of the services who arc given a 
right of appeal to the Governor should have a definite appeal against the 
or<ler of the Local Government whether it was an order made by the 
Governor acting with his Ministers or by the Governor in Council. 

Mr. A. Rangaswami Iyengar: May I point out that my question 
has not been answered? My question was, in what manner do Govern-
ment expect the Governor. by himself to act in appeal over an order 
made by him along with his Executive Council' or along with his Minis-
ters 'I 

The Honourable Sir Alexa.nder Muddim&n : I have explained it in 
my answer and it is this. ....V hen the Governor hears the appeal in his 
capacity as Governor he will hear in Ii semi-judicial manner and will 
discharge the funetions which the Instrument of Instructions direct him 
to exercise. 

Mr. A. Rangaswami Iyengar: That is, he sits in judgment over 
hiIm.elf according to the answer just given ~ 

The Honourable Sir Alexander Muddiman: I take it that the 
Honourable Member's point is that the Governor may have been a party 
to the order before, hut that will not be his personal order but an order 
for which the IJocal Government is respon.'liblc. 

Mr. A. Rangaswami Iyengar: Would that carry out the principle laid 
down in the Instrmnent of Imltructions that he will deal justly and 
fairly with the claims of these people in the Services who are entrusted 
to his special protection Y 

The Honourable Sir Alexander Muddim&n : I hope so. 
SPECIAL POWERS OF THE I~  OF MADRAS IN RESPECT OF PATRONAG" 

ETC. 

Mr. A. Rangaswami Iyengar: With reference to the answer 
to my unstarred question No. 255, dated the 27th :May last, will the Govern-
ment be pleased to state : 

(a) What decisions have been come to with reference to the special 
powers claimed on hehalf of the Governor in Madras in 
respeet of patronajZ'e and appointments by virtue of the 
instructions in the Despatches of the Court of Directors in 
IH46 and 1847 1 

(b) Whether the Statutory Rules in the Notification No. ~ -4 2- -
23 have been communicated to the Government" of Madras and 
arc intended to supersede any such pre-existing powers f 

(c) Whether tim Go"ernors of Provinces have been, in punmanee 
of the Instrument of Instructions or of other directions from 
the Government of India or Secretary of State, investeci 
with any special powers of controlling Ministers in the 
transferred Departments in the exercise of their authoritY 
over the officers subordinate to them including normal dis-
ciplinary action not of an immediately punitive character' 

(d) If so, will the Governmept be pleaSed to lay the same on the 
table'· . 
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The Honourable Sir Alexander Muddiman: (a) In a reply which I 
gave to the Honourable Member's question on t ~ 27th ,May I t ~e  thut 
complete papers in regard to the despatches of the Court of lrecto~s 
issued in 1846 and 1847 had bef'n called for from the record room m 
Calcutta. It was later found tlwt the papers in the record room were 
not complete, and ultimately the complete despatches were obtaine.d 
from the Madras Government. The examinution of these papers IS 
stHl proceeding and Government are not ~t in II position to make .a 
statement on the subject. It appears pOSSIble that they mny find It 
necessary to aOCir!!HS Local Oovel'nments in the matter. 

(b) The statutory rules referred to supersede preceding rules deal-
ing with the matters to which they relate. 

(c) and (d). In reply to one of the earlier questions of the Hononr-
able Member I have e u~rl the proviHlonH of the instrument of lnstl'llc-
tioJ\s whieh rehtte to this matter. They indicate the manner in which the 
Go,'ernor iH expected to exercise the powers entrusted to him, and the 
Governor is. of course, a member of the transferred side of the Govern-
ment in the same way liS he is a member of the reserved side. The 
main provision re~ul tin  the exel'cise of the authority of. a Local 
G()\'ernment oYer officers of the public services is contained in rule 10 
of the Devolution Rules. Under that rule, the personal concurrence of 
the Governor is required before certain orden! may he passed to the 
di8advantage of un officer of an All-india tiervice or of a Provincial 
Service and also for the posting of an officer of an All-India ~er ice  
and. further. under sub-section (3) of section 52 of the Government of 
'India Act, the Governor is given power, if he sees sufficient cause to 
dissent from the opinion of his Ministers, to require action to be taken 
otherwise than in accordance with their advice. No other instructions 
have been issued. Part (d) of the question does not, therefore, arise .. 
DEPUTATION OF SIR BllUPENDRA NATH MITRA TO LONDON IN CONNECTION 

WITH THE OUTSTANDING CLAIMS IN DISPUTE BETWEEN HIS MAJESTY'S 
GOVERNMENT AND THE GOVJ.<:RNMENT OF INDIA. 

Mr. A. Rangaswami Iyengar: (a) With reference to the out-
st&nding claims in dispute between His Majesty's Government &nd the 
Government of India, will Government be pleased to state wha.t steps 
they are taking to hasten the settlement of these claims 7 

(b) Will Government be pleased to state if it is a fact tha.t they 
have decided to depute Sir Bhupendra Nath Mitra to I~on on in this con-
nection 'I 

(c) If the reply to (b) be in the affirmative, will Government be 
pleased to state the powers of Sir Bhupendra Nath Mitra for this purpose, 
and whether they intend sending any non-official elected Memners of the 
A~sem l  to go into the question with the help of Sir Bhupendra Nath 
MItra for the purpose of report to this Assembly f 

The onour~ le Sir Basil Blackett: The Government of India have 
been ~  close consultation with the Secretary of State, with a view to 
e e ~tJn  a settlement, lind Sir Bhupendra Nath Mitra has been deputed 
to ~llut E,ngland with a view to discussion with the Departments of His 
,MaJesty's Government. The answer to the last part of the question is in 
the negative. 

Sir ~~ot~  ,Tbakurclaa : '.Do Government expect to place 
before thIS o~e the result of Sir Bhupendra Nath Mitra's discussions in 
London regardIng the subject mattere of this question , 
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TlHl Honourable Sir Basil Blackett: 1 have ulreudy stated on }lrtlviout; 
occasions that the Government will do their best to keep this How,e ill 
touch with any important developments. 

Mr. A. Ra.nguwami Iyengar: May I know exactly what the powers 
of Bir Bhupendra Natll Mitra are with reference to the discusijiom; which 
he is going to have with His Majesty's Government Y 

The Honourable Sir Buil Blackett: He is deputed to dillCllSS the 
matter v:ith the departments of His Majesty's Government. 'rhose are 
his PO\HI'S, 

Pandit Motilal Nehru : How far 6\'ill that commit Us or the Govern-
mcnt of India '1 

The HonouU\ble Sir Buil Blackett : He cannot bind thc Government 
of India withou·, the approval of the Government of India; he has no 
powers in that sense. 

Diwan Bahadur M. Ramachandra Rao : May I ask the Honourable 
Member whether he is merely an agent of the Government of India, or 
whether he has any independent powers T Is he their plenipotentiary Y 
Hall he any final powert; .! 

The Honourable Sir Buil Blackett: He has no final powers. 
Diwan Bahadur M. Ramachandra. Rao: It means that on every 

occasion he has to make a reference to the Goverument of India before 
coming to an agreement with His Majet;ty's Government? 

Mr. A. Ra.ngaswami Iyengar: May I know if, whcn questions are 
referred to the Government of India luI' settlement III respect of the::;e 
several claims, this JI011XP Wlli bt! infOl'metl as and when they occur, 
80 that we may Keep in (' C' I' lou ~  Willi till' l'xact setilt'ment that has 
got to ht, made .' 

The Honourable Sir Basl111h:.ckett ; Wilh l'l'ferenee to the last 4ues-
hon I (~ nn()t acid anything to the answer which I have already given 
to Sir Purshotamdas 'l'hakurufls. With regard to the previous fjUl'stion, 
Bir Bhupendl'8, Nath l\litru IS powers are very real powel's to discuss, They 
are not po,vers to al'rivl' at a settlemen1 without further l'eference to the 
Government of India. 

Mr. K.Ahmed : Will it he convenient to Government to I.llow 
Mr. Rangaswami lyengar or any other Honourable Member of this 
Assembly to accompuny HiI'. Bhnpendra ~ t  .:\1itra and help J1im or be 
helped by him, and thus bring relief to the situation} 

Sir Purshotamdas ThakurdaB : Are the powers of Sir Bhupendra 
Nath Mitra to discuss with His Majesty's Government restricted only 
to questions in dispute so far as the claims are concerned, or do they also 
extend to the capitation charges which I understand is a question still 
hanging fire between Ilis Majesty's Government and the Government of 
India? 

, The Honourable Sir Basil Blackett: I hope very much that he 
would be able to make progress with the latter question 8S well IlS with 
the outstanding questions. 

Sir Purshotamdu Thakurdu : May I take it then that Sir 
Bhupendra Nath Mitra has instructions to examine the question of capita-
tion charges also Y • 

The Honourable air Buil Blackett : Yes. 
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Sir Punhotamdas Thakurdas : Do the Government of Indin Mt 
think that it would be to the interest both of this House and of them-
~el es if some non-official Members elected by this Assembly were deputed 
to accompany Sir Bhupendra Nath Mitra in this connection 1 

The Honourable Sir Basil Blackett: The answer is in the negatiTe. 
Mr. M. A.. Jinnah: Do I understand that thc powers of Sir Bhupendra 

Nath Mitra would be to press the conclusions which the Government of 
India have already arrived at on the subject 1 I~ that the limitation? 

The Honourable Sir Basil Blackett: That is not a limitation. '),hat 
is undoubtedly a statement of one purt of his errand. 

Mr. M. A. Jinnah : What else will he be in a position to do ¥ 
The Honourable Sir Basil Blackett: '1'0 endeavour to llrl'ivc !It n 

settlement for submission to the Government of India. 
Sir Purahotamdas Thakurdas : Is there any constitutional ob.iection 

to deputing Members from this House to go into the question in order 
that Govcrnment may have very few questions to anRwer and very few 
complaints to listen. to from this House when the question i~ finally 
settled by the Government of India t 

The Honourable Sir Basil Blackett: I think there is a constitutil'nal 
objectioIl. This House is not the Executive Government. 

Slr Purahotamdas Thakurdas : Members of this Hou!-ic need IlOt go 
with executive powers, hut only to examine and satisfy this Honse that 
the settlement arrived at is the proper settlement. 

The Honourable Sir Basil Blackett: I am content to let the Honour-
able Member have the last word. 

Sir Purshotamdas Thakurdas : Then I am afraid the in er~nce is the 
Honourable Member has no reply to my question. 

Sardar V. N. Mutalik: Is there anything in the con.stitution which 
prcventlS Government from doing this? 

The Honourable Sir Basil Blackett : In any well arranged constitu-
tion the Executive Government does thp executive work and it iii 1I0t 
done by Parliament. 

Sardar V. N. Mutalik: Is it not the practice to take up flome 
Members of this House in an executive capacity f 

The Honourable Sir Basil Blackett: I think this is a question of 
which notice had better be given. 

UNST ARRED QUESTIONS AND ANSWERS. 

EXPENDITURE BY GOVERNMENT IN eON"'ECTION WITH THE O'DWYEI,-NAIB 
. LIBEl. ::; 1JI'f . 

. ~  Mr. T. O. Go.wami: (a) WlIS any mou('y (~IJt by the Govcm-
'mlmt III connc~ioll with thn 0 w~J - ir libel suit, which halli recently 

L176LA D 
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been diHposed of by Mr. Justice McCardie at Westminster,-namely, for 
securing evidence, etc. Y 

(b) If so, what is the total amount 80 spent' 
The Honourable Sir Alexander Muddiman: The Honourable 

Mt'atiJcr is referred to paragraph 3 of my statement made in reply to 
starred question No. 1675 and other questions bearing on the' same 
8ubjt!ct. 

THE 0 'DWYER·NAIR LIBEL SUIT. 

348. Mr. T. O. Ooawami: (a) What steps do Goyernment propose to 
take to contradict Mr. Justice McCaJ'{lie's obiter dicta regarding Govern-
ment's unjust treatment of General Dyer and to uphold their position 
in 1920 in the matter of General Dyer's rCMpollsibility in Amritsar 7 

(b) IIa.'! Government's attention been drawn to the following passage 
appeul'ing in the" Statesman" (Dak edition, dated 24th .July), Ululer the 
heading " Indian Affairs in London ", from the London Correspondent 
of the paper, regarding Mr. Justice McC'trdie's obiter dicta in the 0 'Dwyer-
Nair libel suit T-

" From an additional reply given by the Under-Secretary of State it 
appears that the Govermllent of India is to be given an 
opportunity of making any statement it may think relevant 
and called for on perusal of the u e ~ full judgment ,in the 
case. If Lord Reading Rnd his advisers intend to take ad-
vantage of the opportunity thus afforded them, it is hoped 
here that they will do so quickly and allow oblivion to over-
take the discussion." 

The Honourable Sir Alexander Muddbnan: The Honourable Mem-
ber is referred to the reply I gave to Mr. C. S. Ranga Iyer's starred ques-
tion No. 1682. 

SIR SANKARAN NAIR AND THE ROUND. TABLE CONFERENCE OF 1922. 

Mr. C. S. Ra.nga Iyer : I take it that my friend the Honourable Diwan 
Bahadur n~ c ri r stood up in thill House to put a question to me 
more in affection for an old comrade [han to know the source of my infor-
mation. I take it also that he was present in England, but I do not know 
if he was present in .Justice McCardie 'H Court from day to day. In either 
case he has not told us whether he hit'; r.ot It message for this House from 
myoId fellow countryman, Sir Sankaran Nair. I am not concerned here 
with Sir Sankaran Nair's second thoughts, with what he may have com-
muniMted to Diwan Bahadur Rangachariar, but m;y qnestion was based 
on Sir Sankaran Nair's reported st'\tement in JustIce McCardie's Court, 
and, until the Diwan Bahadur is prepared to prove to the contrary, I 
must stand by it and with due respeC't to you, Sir, I think there WRR every 
" desirability" in view of that Rtaterr!:!:lt to put this question in the House. 

Diwan Bahadur T. Ra.ngachariar : The question about which I asked 
Mr. Ranga Iyer on what authority he based that queHtion was No. 1683, 
that iR, whether the Government asked Sir Sankaran Nair to preside over 
what is known as the Round Table Conference early in 1922. It was in 
connection with that question. I asked, on what information he based that 
~t tement  If Sir Sankaran Nai\- admitted this, I was not aware of it and 
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I apologise for having rail>ed the question, but, if Sir Sankaran Nair has 
not admitted it, I still persist in asldng whether it is right that we should 
impute to a public man conduct of that sort without informaion being 
available. 

Mr. O. S. Ranga Iyer : My statement related to the very game ques-
tion that the Diwan Bahadur just read out, 1683, and Sir SanklI"an Nair, 
to the best of my information, made that statement in Justice McCardie's 
Court and, so long as the Diwan Bahadur is not able to prove to the 
contJ"tlry, I stand by that statcment and I have nothing more to add than 
that 1 accept the Diwan Bahadur's apology until he has proved to the 
contrary. If he proves to the contrary, I am prepared to apologise. 

Pandit Madan Mohan Malaviya : I know that Sir Sankaran Nair 
was not asked by the Government to preside over that Conference. It 
was on my invitation and that of some friends who were organising the 
Conference that he agreed to preside over the Conference. 

Mr. O. S. Jta.nga Iyer Wh&t I am concerned with is Sir Sankaoran 
Nair's own statement. 

STATEMENT LAID ON TIlE TABLE. 

Mr. J. W. Bhore (Secretary, Department of Education, Health and 
Lands): I lay on the table the information promised in reply to questions 
~o !  1373,1374 and 1375 by Mr. Gaya Prasad Singh asked on the 9th June 
1924, regarding the Emigration Del.ot at Benares. 

Statement No.1 ,howmg the name, anll other particular, of the Becruitmg .Ago"v 
employed for the Emigration DeptH at Bt'IlGru. 

Copy of the notes recorded by 1Ji8i.tors in the I nspeotion Book """"tdined at Bcmar. 
Emigration e ~t  ' 

Statement No. Ie .howing the ntullber, of emigrant, reo~i t ~ fly flu BmigraUota DqIt 
at BenarC8 for de8patch to Mauritiu •. 

EXPLANATOltY NOTE. 

Statement No. 1,-The heading of column 7, namely "Number of emignuat. 
required to recruit under the Iirenso" shows the maxhnum nnmber of emigraata 
which the Emigration Agent conce1'lled was authorised to recruit under hie licelUle. 

. None of the Agent.s mention('d in the statewent acted a8 Emigration Agents ill 
Indentul'e labour dnys. They receivod flxed salaries. 

Statement No. t.-The total number of adult male labouTC!'8 to be recruited by 
t.he Emigration Commissioner for Mauritius l\"ithia the period 3lat May 1923 to 30th 
May. 1924 was limited to 1,500. Out of this 303 were recruited by the Emigration 
Depot at Benares only. 

ViBitors Book.-In his remarks, dated the 29th October 1923, Mr:' Krillhna Kamar 
8~ te  thl1t he was informed loy thl' Emigration C'.ommiasioner that the rule of one 
8mglema!l to every five did not apply in the caee of sweepers. No such exemptioa 
wal sanctioned by the Government of India. His itatement dated the 20th November 
1923, that the orders of the Ooftrnment of India wore to _d 1,500 familia an' 
168 swccper. i. iDCI)rreet. 
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Li" oJ Recruit'ng .4gtm. in the tli,,"ou whence e i!ranu Jor Mauri!'Ut! were brought aM 
aocommocltJted in 1M. Bmore, Dep8t utabli,htd under ""It 18 oJ Ike rultl made utadtr 
'he EmigroliOA Act Jor dupotolilo Por' of EmbG,lcaticm al Calcutta. 

Name 
of 

.lt1ll1A. 

Bamam 
8lngh. 

JamllKhan 

TldaAII 

Alia,. Ahmed. 

Ab4uIRah· 
mau. 

]Laja Singh 

Abdul Majid 

MoM. Shaft 

Sh. Malhar 
Ruualn. 

~ 
Ibrahim 

Khan. 

]l.eI14_. 

V. Churhl 
Tahsil J agoa· 
on DI.t. 
Ludhlana. 

Nadma 8aral 
Tahsil Ghatl 
1II1t. Asam' 
lIarh. 

Mohalla Plr· 
zada,A mrohal' 
DJot. Mora· 
dabad. 

Do. 

Qua1l8catlonl 
and 

Anteceden"'. 

A literate military retired 
Havtldar directly ..eloeted 
by 81r Walter Hoo'ble Co· 
10nlalSMretary. 

Pel'8Onally known to the CoJo-
olal Serretary of Mauritius 
who directly selected him 
for the poot, an Urdu·know· 
Ing mall 01 respectablllty 
aod goorl c r ct~r  

Know. t:rrlu and lome Knll' 
1I0h. Charaet.er and re.· 
poctabillty cert.llled hr two 
Hony.lIlaRIRtratcl 0 Am· 
roha, TIIot. Moradabad, the 
place (If hi. re.ldllDce. 

, ~ : .. 
~  • 
'" 
it~ ,.:. 
~~Ii &: 

.-----
Delhi 46 

Do. Do. 

no. 40 

Do. Do. 

f:l! ~ ..i. 
<i f • 

'" jsl 
]I. ..... u •. 1 EI = .. ) ~r 

<i "C i is 
::1/ 0'"'''' II; Ii'; ------

Re.l 500 123 Held licence 
p.d. for Benarea 

pi ... R,.. alac. 
tare. I Do. Do. 121 Held IIcenoe 

for Meerut, 
Benarea 
and .vam-
lIarh. 

Do. 200 28 

I 
DO. Do. 4 

I 

An Urclll·knowlnR man. Cer· 
tlfled to be a man of re.· 
IleetahUlty and good chao 
racter by two 1I0ny. MagI.· 
trate. of Amroha, Dlat. 
Moradabad, the place of hi. 
r~ll lnnee Bnrl recommended 
by the Tah.lhlar of J)"lhl 
for appolntlUent .. I . 

Benares city I Produced ccrt.lllcnta of reo· I Renarell 30 
pcctllbllity ancl 1100.1 cha'l 
un ... tl.fReto!'y he Wll. made 
raoter hilt on being found I 
to re.lltn after a few daYd. 

Ohlnagaon A military Havlldnr with Do. IDo. 
Thana Barhl I know!t,dgc of Hindi, po •• e.· I 
DI.t. Arroh. , o~  ROod tr.tlmonlall from I the military ome.r. penon· 

~~~ n~  the Collec· I 
Mllllr Da .. r BngU.h.knowlng hand was an Ohazl· ~ 

Ghallpur. extra clerk In OpIum De· pur. 
partment. Certified to bo a 

Shadlabad 
Tahlll Ohasl· 
pur. 

RaJdepur Kat-
wall Ohul. 
pur. 

man of reopectablllty and 
llnod character after enquiry 
by the Collector of Ohaz!· 

A ~~~ lln r of Ohulpur IlI.t. Do. 
with knowledge of lrrdu. 
Rclpe"tablllty and good 
character c.rtllled by tho 
Tahandar of Ohallpl1r. 

80 

A Zamlodar of Ohulpnr, Do. Do. 
knowl U rdll. Certilled to 
be 1\ mao of re8peetablllty 
and Rood charaeter by the 
Tah.Udar of Ohallpur. 

Bunlpur Kat· Knows Urdu and HindI. R'll' BaUla Do. 
wall Ballla. peotablllty and good cha· 

racter certJ8ed by the local 
V. Dlnjanpllr 
Tab,n a: 
Dlatrlot Bal· 

\la. 

pollee. 
Retired military Uavtldar Do. Do. 

with knowled". of Hindi. I 
lJld ."c.Jlrnt work III oup· 
plylnl! recruit. dllrlnll the 
war and W&I awarded ... ve· 
ral med"I.. Stronllly reo 
commen ~  by the T .... II· 
dar of Ballia who certilled 
him to belonl! to a good 
family anrl to baar aye,,. 
1I00d elmract.r. 

DO. 500 NU Reslgoed. 

Do. I Do. S 

Do. Do. Do. 

Do. Do. 1 

Do. Do. .. 

Do. Do. .. Rc$lreCI after 
a .hon 
t ~ o,,"lq 

Do. 1)0. 
toOlDNI. .. Nil . 
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I i~ 

I 
fi e 

.d d ~ liS I Name Quallllcatlonl :1: .oj lsi of Re.ldenlle. and I !-i iI .!! ll.JuuUI" Alent.. Anteoodenw. .., 
~ ~ \ !lii ~ .oj 0_.., !:e ..:. o ~ ~  II :Ii .. 

~ Ii!; 10; 

'--------f--
Dr. Gauhar lIlohana8ak· A medical rnvate practitioner. Ballia 85 Re. I MlO 1 All. len_bad Kot- Know. ngllah and Urdu I ,it! d. wall Ghazl- well and certilled to be a ., 

pur. man of good charaetar and Jl.y. 
retr.:ctablllty by the local fare. 

8ubhan Khan ~Ice  IIllanpnr A mlndar wtth prevlou8 Jaunpur 30 Do. Do. 6 Jauopur. experience of recrultln~  
recommended by ColIl!Ctor 
of Jaunpur ae a .lIltable 
man tor .. entahlp; know. 

8alied Zabalr Kadllpur lome Urdu. 
Held IIcen. Pa88fKl VernaculM Final Exa- Do. '6 Do. Do. '6 allll&n Deollaon mlnatlon. Studio<! EDIlIl.h for Ben_ Ammgarh. up to S.I •. Standard. Work- al80. 

ed •• Hackney C rrl~e Ins-
b:ctor, Ben.re. Mun clpel 

oard. ('..omel of "re.-
poetable Sayed famlly of 
Azaml!arh. PerilOn"l1y 
known to .;mlllrnUon 

I 
&1 

BarkatAII • 1Il0hal1" Bal· Com l l ~loncr • 
An Urdll·knowln!! man. Ho Do. SO Do. 200 waghat did good work In re.rult· JRunpur. mpnt durlllg the war lUI 

remarked hy Nalb Tah.lI· 

I dar of ,Taunpur who was 
til!' then recruiting oOlcer 

I 
I 

01 Jallopur. Heapect-
ah11lt.)' and good charact.er 

I 
cMtlfted hy SUlldrl 1'<1. 
Hony. Magl8trate Khan 
Bl\hadur lil.ldu HII ... ln, 
ChalrmRn ])jot. Hoard, 

nam Bah .. 1 V. N"glna .Tallnpur, and other •. 
Gorakh IUo. Do. 500 iNil. A llterate mlllt"ry .1&11I&II&r. Panday. Parl(ana Recommended by Colll,dor pllr. Bhompur of Uorakllpur &8 & man mIt. Gorakh· of respectability and good pur. character. H... ~)  ••• d 

Vemacula.r Final ,>.allll-
lIlahanand V. Kartlha nation. 

30 Do. 500 Nil DlamlHed, Knows Urdll and IIlndl, reI' Do. LAl. P"raana !",ctahll1ty and character for Ill'" Rarl,Jaun- cerUlled by Ahan Sahib oonduct. pur. Shaikh Mohammad Mu-
lanna, Deputy Oollector, 

Jallannath V. Barhl P. O. Oorakhpur. 
35 Do. Do. 21 Enllilah knowing mllltart .Ta· no. Barhl ml- madar of reapecta Illty trlct Gorakh- and "ood charaetar. pur. Recommended by Oollec-

1Il0hammad Ml&n Bazar tor of Oorakhpnr. 
80 Do. Do. Bngllsh-knowlnll man, worked Do. .. QQlm. Gorakhpur. In military dep6rtment ." 

"oldler olerk. Aloo recom-
mended by Pertonal Aul.-
tant to Collector of Go· 

8nmler PacoaB .... r rakhpur. 
Butl 86 Do. Do. 6 Held II __ A Chhatrl of .trong !lood ebA. 8lngb. Baetl. raewr and r.lpectablllty U for Gonda 

recommended by the Bono- alao. 
rary lIlaglstrate of BaRtl, 
Ha. BOme recrultlllg expe· 

lafarKban lIlau.a Sail- rlenee. 
00. Do. Do. B Enll1lllh-knowlng man. ReB- Do. haraa, Dllt. peetabllltY and MOod chao Baltl. ractor ""itlfted by Tahsil· 

dar of Baltl. 
Ram Lal V. Thaoakhaa Know. Urdu and IlIndi. (',er· Butl 86 Do. 600 18 BeJdlloenoe Alfay. Tah.IIHar- tilled to be a mao ofretopec!&· for Gonda rlya, Baltl. ability and good characLolr aIao. 

on Inquiry by loeal O/ll""fI . 

• 
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Name 
of 

Aleut.· 

'1 

B.eeldenCle. 

K: Imam All V. and TabIIl 

~~~tl  

... 
KOb<!. YURf Xot .. elJAlam 

prb. 

Bayed Abu 
.Jatar. 

MailuiAsam' 
pm . 

Kolld. Yaqub V.][nd P. O. 
All. Sn .... rpore 

DIIt. H.mlr· 
pur. 

Na .. ab', Ban· 
dart, Banda. 

Ilauaur 8ua· Hohalla Katla 
aaIn. Beoa .... city. 

lr A~ I I4 Mohalla All. 
gb.le, Jball8l. 

.. Muham· 
mad Alum 

-

Moh"lI .. 
o~ l ur  
Pyoabod. 

M"halla !!ub-
IIIm ~ l  
Fy.alHM1. 

! 

LEGISLATIVE ASSEMBLY. 

Quallllcatlons 
and 

Antecedent •. 

A .lIDjabl Mohammodan with 
"",ledlle of Engllah. Cer· 
tilled to be • man OfrllllpeCt· 
abUlty.ud Rood charaoter 
by C. B. Bal, Dy. C)l1eetor. 
B .. tl, aud Tabolldar. Baltl . 

An l IIlI nowt ~ m"n with 
antetledenu. C.rtl8ol by 
Taboll1ar of A ~ m~ r  b .. 
80m. previoul recrnltlng 
elt1l8r1etl<1e. 

Butl 80 

Aum· Do. 
garb. 

An Inlluenthl jallirdar of Do. 
Mahu) Ketat '. Penon.lly 
kDo_ to Coli 'ctor of Aum· 
pm. DId ~ 'oellllnt work 
In Aman ~ ; hal pasaed I 
veruaC1llar :lnal ex.ml .... • 
tlon. 

Know. Urdu. work"" •• Banda 
Man..., SinKer Sewln!! Co., 
character and relpectablllty 
cortilled by tho T.bolldar, 
K.rwl. 

KnoWi Urdul. recommended 
br lIOrlll Mohd. H .... n. 
Dr. Collector, Banda. Cer· 
tilled by hi m to belong to 
• reapect&ble family and 
to bear a good character. 

Studied up to Matriculation. 
WOI'ked a. a oopyt.t In 
CI vII Court, Banda. Cer· 
tUled to be a m.n 01 .ood 
charaoter .nd reapectalilllty 
by T.bolld.r 01 K.rvl, 

Do. 

Do. 

Do. 

Kno."., 1000 BnlfUeh and Prdu •• ,ha.... Do. 
related to All Ahmed r.· 
tired Police Court Ina. 
peete,; haa been loyal to I 
Oovt. dllrln. recent dl.tllr· 
ban08ll at Jhan.1 Iteopect· 
.bUltyand good c~ r cte  I 

Maglatratfl. 
cerUlled by local HonY'1 

X"OWI KlIIIlI.h a. nd {'I'dn very I PYla· Do . 
well. Delong" to Royal abad. 
Mo"hBlfllmlly. Cortlfled 
by Mr. HopklnBon. I.C.S .• 
Joint Maglltrate of Fyza· , 
bad. a. havinll come of a f 
r •• peetabl. family and to 
bear a good eha,a.ter. 

1 
A VerDacul.r·knowlnR man I no. 

rl~~~ I~~n~~ ltl~ ~~~~)  
C'lmln."II.d by Mr. Jarrl. 
J)epnty }(f),RI,tratr. FYlo.· 
bad, And Commandant, i 
Fyzabad Relliment. 'I 

Character. r •• pt'ctablllt)' 
and suitability cerllDed by I 
the above lI.puty C.lllec· 
t· .. , Oovt. PI.ad.r and ot e~ 
""lien.. I 

/)0 

j 

Re. 1 
p.d. 

C. 
way 
fare, 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

Do. 

[8TH SEPT. 1924· 

sao 26 Held llca_ 
fOl' GoralEb· 
pur.loo. 

600 Nil. 

Do. 3 

Do. 

Do. 

2(1() Nil. 

500 16 

Do. 2 

I 

Held licence 
for H.mlr· 
puraloo 

• 
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Ii! t-a i; 
js 

II 

t .:It 

Name QullllllGlltloal 
0(' 

~ 
of Relld_, aDd 

!loJ 
~ - Ii Rllln.s. 

ApDU. A t~ce ent  ! 
S  _ 

"1-"1 "C 0-
~ 

J I~ .!-
li:iS ~ 0&5 eE 

:Ii II " ~ l li': >:; 

--------
Bari DII. Koballa NomlDlted and reoommeuded 

I'l:: '5 Be. 1 260 .. KeldU_GIl 
BaDIWJL BabbluJ by Col\ector of 8U\tallpur, a C·d. tor BultaD' 

I',.ubad. well _neoted Beupll ,. tI' purallo. 
~ ! e  wltb very 100d Rr. 
DOW of EugUeh. fare. 

Sbalkh 8IbIr Kohalla TaIt· AD Urdu-kDowlqlllAJl. Cor: Do. 85 Do. lIDO , 
All. .. 11',.u'-4. tUlecl to be a IIIID of lood 

ohanIet.er aDd _pectlbIJlt)· 
by Oovt. Pleader ad other 
citlullll of l'yu'-4 aDd wa. 
ai:lDted after the DI,t. 
o oer WAi .. tided of hll 
~u~  II 

EowarBa- )[oballa Nomiuted aod reoom· Bahra· Do. Do. Do 10 
badur. OhlOol meDded ~ Deputy Cornu· ralct 

Bahraloh. lloDer, BI rlllob,a •• ultable 
_ for IPDtahlp. Koow 
EDIII,hud Urdu well. 

][. Allbar Do. Ditto. ditto. Do. \)0. Do.  Do. e 
All. 

.... Wul Aall ][abarallanJ NomlDlted for appointment by GODda '0 Do. Do 26 
Gouda. Dy .Comml.loDerof Oonda 

after holdlDi aD IDqulry In· 
to hi. anteOldeDti throulh 
Tahalldar and 8UperiDteD' 
dent of Police, GODda. 
Koowl Urdu aud hu ex· 
~e I of reorultrnent 

I~ beeD a 'Ub'I&II'Dt In 
1918 a Gonda."! 

"l'hakur LuraJ V. Kulhlpur Nominated and recommended Partab. 36 110. Do. .va·1 Pal8lDgh. P. O. Chltpal· by I e ut~ COmmlA"lonor, (I.rh. 
Karh, mit. Partahlar , •• blllollllln3 I 
Partabgarh. 

I 
to a respectable family an I 
to bear a good charncter. A I 
local Zamlndnr with kno ... • 
1041118 of EDlIl,I.h and Wild!. 
He wor ~  "ery ... ell a. I 

I Aman Babhalecturer In Par· . 
tabprh District. I I 

BabnRam • Kohalla Ban. S omlDated II Tebslldar of Ba,.· 1>0. Do. Do. N". ! 
nlto1l1 'ateb: lI'atehpur, hM. Barabankl, baDId 
~ur town' for appointment. C .. rtilled I 
arabankl. to lie a man of ,,000 rharM-

I 
~ro ! I~ ~ ~ ~I!~  ~!~ i 
IIhalkh BOl/ur HII88lh'l 
Hony. )farrl.trate. Knows 
UrduoDly. 

l'IaLedAmlad I~ An IJrdu.kno\\'lnll 8a)'l'd of I I.uok· 35 Do. 200 18 
UNBln. LalaLne ~  J.ncknow. Certilled to be a now. 

man of 1It00d .. haract..,r, re.· 
PI!Cltablllty and "ultablllt y 
b)' M. A. MaJid, l/eputy 
Collector, J.uekno\\,. 

UmraoKbao. Pat.nala I'o __ ogood Cf'rtillcat •• of I.uok· Jlo. Do. no. 17 
I.uckno .... RIIPlllylnl! recrl1lt.. !luring now. 

I war and erIl ll II~  knOWD 

I 
I 

I 
to iJl'Pllty Commt .. tonl'r, 
Luckno"·. KD!)"," \ ·rdu. 

Ahmed MohallaAQah I An lll'flu.knowlrlll DIAn Ar" Deihl. ,lln. Do. Do. liil., 
Hasan. Kalan nelhl.j IMllnted on thr rN'Ommen· 

d"lIon of Tah.II". r. Ilelhl. 

I I 
who ""rtllle,\ hi. lIood eha-I ractAlr and re.pectabllt)·. 

~ ~ •• I~  -• 
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SlGltrMM!, No.2 ,howing t ~ number 01 Emigrant6 recruited by Emigration Depot, en ru~ 
lor de8pateh eo Ma1U'ipu8. 

M.u..s. Pa •. lLll •• TOI'.t.J •• 
. . .. -. . .. 

ej 'il .. ~ g= 1. ~ • • j .. ~ i ... '2 ~ d a •• nEI a.l:l 
~  

.s 
~ 

co 
U 'ili 

.. 

II ~ "a "E:i 
10 t ! ~i Sa j d ".., 91 ~ " I ~l ili Ii S :s! 

a"" " co !j iii :;, ::> ::> lie II: --------'--------------1 2 S 4 5 0 7 8 " 10 11 -----------------------
114 1811" 87 111 Nil. 18 803 111 105 619 Column No. 110.ludel two a(led 

~ rento  
Co Ulnn No.2 locludes :-

(a) 122 Iwee""ro recruIted' 
n01er Isr.Clal ordero. 

(b) 22 meo la.harged at 
ncoarel Depot for belog 

I 
010111. •• tho reomlt· 

I I ment of alogle meD ",al 

I ! totall y .topped alnce 
about the end of Janu· 
ary 1924 on Gon. of 
I l~  refn ... l to ral.e 
the ratio of olollle DICit 
"'ll1lred by rille NO .. 23 
of he Emigration Act- -

i I i 
~i  telegram datod 
2ht January 11124. 

" There bel nil no column In any of the prelcrlbed regIsters, marrIed and unmarried personl could not be 
IOrted separately. 

(Stl.) GADA HUSAN, 

Emigration Commi~ oner  

Benares DepM. 

In pursuance of rule 18 of the Emigration Bulel, 1923, made by the Governor 
General in Council, I inspected the plnee of accommodation for intending emigrants 
proposed by the Emigration Commissioner and found the sit.uation suitable for 
the purp08e in every respect. 

BINAUS; 
The 3rll .A.uguBf 1913. 

J. H. DARWIN, 

Di.3triot Magi,trotlt'. 

, 
In purluance of rule 20 of the Emigration Bulea, 1928, made by the Governor 

General in Council, I appoint Khan Bhadur Moulvi Maqbul Alam, Pleader, and 
Babu Mala Perahad, Honorary Magistrate, as members of the vilting committee-
who will inspect the DepOt for Emigration to Mauritius at an interval of 2 month •. 

M. Sheo Mohsl Lall, Deputy Magistrate, Benares, will visit and inllpeet the-
l ~ at lea8t once in a month. 

BII:NARJ:S; 

Th. 9th ..4u9lUt 19t3. 

J. H. DARWIN, 

Di.3trict MagiBtrate. 
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I went round the place to-day with Khan Sahib Munshi Gada HUlen. Arrange-
ments for recruiting are in progre8.. Only one male coaly haa 10 far been lecured •. 
The recruiting at families il preaenting dUlicultieB, but they will gradually b& 
overcome. 

Sheds have been put up for accommodation of emigrants. Latrines for males 
and tl'lIlales separately are in course of construction. There are temporary struc-
tures capable ot being taken down and the materials Bold after the close of the· 
woork. 

l~e tem tJ  3, 1983. 

SHIVA MOHAl. LALL, 
Deputy Collector. 

I paid a visit to the Emigration DepOt to-day. K. S. M. Gada HUlain Sahi.b 
was a.wny to see· the District Magistrate and I was shown. round by M. Zahlr· 
HUllain, an Assiatant Clerk. 

The tin sheds have been partitioned into compartments at suitable size /lnd 
the latrines for males and females have been completed. 

There were two emigrants one a Chamar with his wife and another a u l mm ~ lJ  
single. r had a tnlk with .them Ilnd both appeared happy at the proRpeet of bemg 
sent to Mauritiu8 and appeared to underst.and the terml at their engagements. None· 
bad any romplaint to make. 

r WIlS given to understand that 50 emigrants recruit.cd at Delhi will soon arrivll. 
SRIKRlSHEN KlTMAR. 
Emigration Ma.qitltrate. 

The 20th 8eptf!m/JcT 192". 

Arrang«'II.l'uts mnst he made lit. onre to dear the latrine drains with water and 
phenyl!' us('d. Thl' shell is not so ('ll'all as it ought to be. Thl' chulha8 must b(l 
rpnHlVl·d At ollce from iuside to the proper l ~e pointed. I.auterns urI' not fixI'd at 
propf'r plltel's t1l!'ir stands ought to be ooaHllrred and fixed at phll'OS shown. Tell tbe 
hous(' OWIlI'rS' nlRli to rt'1lI0Vl' at onN1 t.he llIallUr(l ('.olIcct.I'a besides the path to the 
emigrants' shed. 

The 23rrl September 1923. 

GADA HURAIN, 
Emigration Commitlilioner •.. 

I inspc('ted th(' Ellligrution Depl\t to·(lay fill/I found 63 mules nnd five fmllUll'1J 
and (~ il ren  I asked them for reus on 01' going Mauritius. They anawerccl mo that 
they Ilre going witb their own wishes. 

The jj4th September 19t!3. 

MALA PERSHAll, 
Member of the Vi8ting Committee. 

r had come to the DepOt for tho examination of emigrn.nts under rules 24 and 26' 
and was asked by the Emigration COlllmissioller, to hn\'(' a look roulld the place . 

. ~c~ommo tion - r ere are;' ('.ompartm('nts 17' X 15' Ilnd one room 20' X 14'. 
ThIS gIves a luperlicial area of 1555 Iq. ft. r understand orders have been received 
not to collect more tban 100 emigrants at anyone time and the ac('ommodation of' 
15 t.o 16 sq. ft. per man appears amply suftident. 

I am. i.liformed that some emigrants had to be sent back to their homes as they 
were unwlllmg to prO(,l'ed to Mauritiu8. The Bweep!'rs appt'ared to be UDder a delusion 
thllt they would be able to earn 214 n dav ordinarily. Perhaps it was ell:plainod to· 
thell\ by till' r t ~ru!t r th.a! if they. wor~c  (,xtrll hours tht'y would be able to ('arn 
11- more per (hem ID addItIon to their dally wage8 114 and they took it that 214 a day 
would b(' earned ordinarily and not in special cases. Thc Emigration Commis8ioner 
ll~  already removed thia delusion lind though 011 the flrllt question r put theD! sOllle 

8aJd they ~oul  get 214 a day for thl'ir wllges on further qUl'ltioning they all 
appenred qUIte prepared to be 8atiHfied with 114 a day. By rep<'ll.ted questions I have' 

L176LA De 
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IIIltisfied m ~l  that nOlle of the 8\'I'eeper8 i8 dissati8f1ed with the terms on which 
he is prepared to migrate. I haw satisfied myself also that whatever the misunder· 
standing what they were actually told was that they would or could earn 11- per day 
in addition to 114 a day by working extra hour8. 

No emigrunt had any complaint to make. 

The 3rd Ootober 1923. 

KRISHN KUMAI1, 
Emigration Magistrate. 

Seen note of Magistrate-in·charge of emigration work. The capacity of the Depot 
-will be considered as sufficient for a maximum of 100 coolies at R time . 

The 4th October 19Z3. 

• J. H. DARWIN, 
Distriot Magistrate. 

In8pected. There are 93 men and women. I asked them several time8, they are 
going with their own desires. 

One Lachhmi Ray came on the 3rd October 1923 and wall rogistered on the 8ame 
-date. Afterwards on 12th October hie uncle came and met him and wanted his dis-
.eharge. The officer of the Emigration DepOt discharged him at once. 

The 15th October 19!:;. 

MALA PUBHAn, 
Membor. 

One Samuel Dayal Christian who was present in ~mi r tion Depot and want to 
1CO in Mauritius and want to go with very gladly. There are very clear place and 
management of their food, etc., are very nice. 

The 15th October 19B3. 

MALA PUB HAD, 
Member. 

I visited the Depot to eXllmine emigrants under rule8 24 to 26. I had a talk 
with some of the emigranta I had pa8sed in my la8t vi8it. All are stilI happily 
..awaiting departure aud none had any complaint to make. Some requested that their 
~el) rture be ('xpcditl,d ns they ure 108ing pay every day they arc delayed. 

I notice that one emigrant No. 61, wholU I had pa88ed last time, was afterwards 
perlluaded by his \IUCIe who came to see him not to go and was disehnrged by the 
Emigration Commbsioner. 

The 15th October 19B3. 

S. KBJ8HN KUMAR, 
Emigration Magistrate. 

Visited the Depot to·day and passed 5 emigrant8. A letter ha8 been received 
from the Prote('tor of Emigrants. The letter ill not before me as J am writing this 
inspection the Emigration Commissioner has taken it to the Collector. I had how-
ever read it and it is to the eft'eet that agreements be 8upplied; that 8.8 laid down 
in notification No. 282, dated 22nd MarC!.h 1923, no emigrants shall have entered into 
aD agrel'ment to labour for more, than a month. In my opinion that ill a condition 
·on which they are engaged; the condition finds a mention in tbe memorandum over 
the signnture of Mr. Walter handed over to each emigrant aud I have not been able 
to 88sist the Emigration Commissioner in eoming to a decision as to what other 
fonn this agreement could tuke. Howevllr the Emigration CommiSRion('f told me that 
the Colledor has dire(·ted that I should certify to this agreement having ~een made. 
I therefore drafterl a certificate and the Emigration Commi8sioner has taken it to 
get it approved by the Collector. I explained indivirlually to ooch of the 81 
emigrants "oll"dl'd before me that they shall not have entered into an agreement to 
labour for more than one month. Hitherto I have passed 88 emigrants the following 
7 were not put up, they having gone out: (1) Tota, (2) Bansi, (3) Piara, (4) Nibal, 
(5) Taruf, (6) Baroo, (7) Tanwana. These 7 can be sent to my house and after 
I have explained this condition to them, as I did to the 81 present, I shnll sign 
thil certificate in the form approved by the Collector. 
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J may mention that whon the Emigration Com~nissione~ calls the Emigration 
Magistrate be mny very kindly Bee that all theomlgrants tntended to be put up 
before him are so put up IWd not allowed to go out. This would cu~t il the nu~ er 
of his visita to tho Depot aud enable him to do the work nt the DepOt lD comparatively 
less time. 

As I was writing the note ~ r lt Ram Sarup :-1 came to ~e and said 
be is not willing to go aB he left 1118 WIfe at home. He should be dlschargl'd and 
sent home. 

I ·am afraid similar difficulties may arise later on with certain other single men 
who appear keen jnst now. Of the 88* men passed hitherto only 11 nlen are with 
families. Rule 23 lays down that "mell who are unmarried or ul!-aecompanied by 
their wives ahall uot be assisted to emigrate to anyone country In anyone year 
to a number exceeding one in five of the total number of persons 80 assisted." The 
Emigration Commissioner cannot of <loune at this stage of reeruitmeut look to the 
proportion but the chances are that sufficient men with families may not be forthcoming 
and the rule may under the proviso to it have to be modified. This time alone will 
show. 

The 18th October 1.929. 

KRJ8HN KUMAR, 
Emigration Magi8trate. 

I paid a visit to the Dep6t on October 15, and found things in a satisfactory 
condition; one emigrant was sick but nuder medical treatment a doctor was due 
to appear soon after nly visit. 

Complaints had been made in the nelll'spapers that ('oolies wllre being deceived 
into consentiug but thil I found was not the ease. I questioned a number of them. 
They knew the terms and expressed their willingnelll to emigrate. The Magistrate 
in charge doing his duty thoroughly. 

While I was at the Depllt the relative of one cooly came and wanted the coolY 
to return to his home. The cooly was reluctant to -do 80 but wh.cn the rl'lative 
insisted, the Commi811ioner told him he had better go. 

There is some agitation outside for permission to enter the premises. I propose 
to add Rai Bahadur Munshi Ravmandan Perlhad, M.L.C., to the members of the 
Visiting Committee. Apart from that, the members ef the Local Board are all 
authorised to inspee,t. This would leem to me quite lufficient. The Commissioner has 
howevpr hepn kind enough to allow other visitors to come in occasionally. The matter 
is one whh'h remains in his di8c,rt'tion. He crumot be experted to allow per80n8 with 
no representative 8tatu8 to enter. 

The 19th October 191.'1. 

J. H. DARWIN, 
Col/ector. 

. I passed 12 more emigrauts to·day. r questioned them all one by Due to find 
If any onl' was a runaway from home after a quarrel with ,parents or wife but find 
them all saying thut their relatives at hOmtl are aware that they are going to Muuritius. 
Again of til(' 12 only one is taking hi. wife with him. But these lire 8\\'('op('r6 !lud 
the rule of one single mUll to every 5 !lent as the C',ommissioncr told me does not 
apply to sweepers who are to be l!ent in addition, to the numbers of emigrants 
sanctioned. 

Some men of the batches I had passed before the 18th instant had complained 
to me on 18th that they were not given the clothing they were promised. J told them 
that they ,vere not to be giVt'U any clothing uuder the rult'8 and asked them if they 
::..nh:'l. to lr ~  to Mauritius or lEO A ~  homt'; thpy sRitl they wouk1 go to 
....... untlU8. I found they. needed no clothing and our chief clerk who WitS with me 
told. me thnt clothing was being givpn to a fllw who IIctually need it. This nl'eded 
no. Int~rterenr-c by me and as I had finished my note of 18th October before thu. 
c?mplamt WitS nfade I m!lk<, Int'ntion of it to-dny, BO thl1t the Emigration Commie. 
Slonor may in ~  tnk" the trouble of milking it known to recruits that thev should 
not ~m r any mrl In8tllnee~ 110Id Qut to any rpI,mite a promise which the rlll~8 do IIOt pf'rmlt. 

t These 12 are thE' only recruits in the DepOt to·day. Thev have no complaints 
t~ mll ~  ox('('pt that the.v huve not yet received tlip clothing they expel,tt'<l, nallH'lv, 
(' e u.m. orm .lInd the blankets und the advance 30 per head. TilE' Emigrntion 
t ~lmI8s nl r 18 awny and tile ('hipf clprk will please let me know wllfit the promises 
o ~~ ~~~~ ~!~! ~~~ th('y would actually gt't at Calcutta. It til('y are to 
. * ~  88 inl'}udl' 53 s e( i)~ rs- i~ -w ~ -t ~r~-i8 no i~~ - r~ ~~ti ll -of men 

WIth fumlh!'! to slllgle IIIen. 
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fet a uniform anll 2 blankets eae,h at Calcutta as. they say thoy have been pl'omised 
may be informed. The advanoo I know they Will get here. 

Mangat says he was employed in the N. W. Ry. at Delhi and i~ ~ days' pay 
is due; Ulat he hILS come away with the consent o~ the. RD;l1wny authontlcs and that 
hill pay be made over to his brothel' Nanka who IS Ibll 1D the. em lo !len~ of the 
Railway. His application to this effect mal be forwarded. A simllar application frOM 
BhlLgwana to the Municipal Board at Ghazlabad may also be forwarded. 

KKI8HN KUMAR,. 

EmigrGtiOft JiGgUktlitJ. 

The 19th October 19$3. 

Chief Clerk's note perused. The emigrants can be sent. I have passed them. 
(Bd.) S. K. K. 

Tile 29th Ootober 19£3. 

LeuMiing that an Emigration DepM hilS been opened at Bennres, I was naturally 
greatly eonc,crncd about it lind most anxious to visit it. There was also 110m I' ~ nt ern 
expressed in the paperR, I thoreupon wrote to Mr. Darwin if I could visit the pluee. 
Mr. Darwin verv ('ourteously wrote baek to lIay thnt I eould go lIad later also wrot.e 
to say that as' a Muui(.ipal Commissioner, 1 WltM entitled to ('orne hell! whenever 
I wanh'd to. I therefore availed mysdf of this opportunity and paid a visit to this 
plare on the afteMiooll of October all. Mourvi Guda Hussain Sahpb, the Emigration 
Commi8~ionl r  was not in t11(l 8tlltion lind J Itlll thnnkful to Bllbu Chhllnnu Lal for 
having tllk{'n me rouud the wholo plll.,1' and shown me everything aud everyone er(~ 
without reRl'J'V(l or hcsitution. As to the situation aud the arrnngl'mPllt 1 h,lve nothing 
or very little to say. The only {·omplaint I hll\'l' is that more tiUUl fiW family 
cau be :UlII is b!'ing housell :IK Il('('essity arisl's in tilt' sume ('nrloBure, or rath('r within 
the SUllil' partition wallK of the hlrgE' t)u('loRure cspt-cially eoustrneted for the purpose. 
Thill is totally wrong and I know for a filet that olle of the chief {'olllplaints of 
housiug in thl' poor('r pnrts of garden is that many families o('.('upy tho suuw room. 
This is morally wry {\t,jetl'riouB. Fumily lif" of t'vt)n the humblest ill sltcrt'd und 
I do thiuk that (,ithl'r Itll ml'1l "hould be in one enclosure lind all women in another. 
or if they illsist 011 living eVl'1l here liS fmnilips, OI1('h fUlllily must be separated from 
th{, otlll'r. 

I should like to lid,! hcl'(' that I, as II humble servnnt of my country, ('allllot 
look lit this problem from a purely "eonomie standpoint. 1 ItlrllORt "ried as I suw 
thtlse poor ~o~l ltr lllcn of mine about to be sent abroad as " Coolies" to givl' the 
impression to Itll mUl1kind that WI' l\f(' a nation of "Coolies" lll1d nothing else. 
I felt anguished at henrt that I hlld not] 141. per day to olfer to every single one 
of them and to take them I1WI1Y with me. Economics is 11 eruel demon. It will make 
UB do unything; these people nre not going I emphatically I1ssert on their own Iluthority 
for love of Miluritius or desire of seeing other lands, but for money. It is shRmei1l1 
for any of us that our countrymen should go out like that and ~ Illlnot be retained 
here. Englishmen 8re rf'cruited for service in India to be our rulers. We are 
ri'Cruitcd to be coolies. How long will this last' 

I will close with only one observation. I find that a number of Bhangis are 
alao being sent. The published notices distributed broadcast only mentions Bugar· 
cane field.. This Bhangi recruiting should alao be mentioned. There is a lack of 
Bhungis in India everywhere. They are very necessary for our national economr. 
Why should they go' They must be retained; and I think loeal bodies would retalD 
them a! any eost, if they knew they are going away. 

I think Babu C nn~ LaB II;I!'Rin for hia courtesy to 11 frankly hostile visitor. 
I repeat I hllve no complamts agalllst the arrangementl apart from the one mentioned 
above. I hate the whole institution; and am very lorry if my countrymen have 
anything to do with it in any rapacity. I indeed want to wtite in this book for 
I knew my fe!'lings Wt,re strong but was prevailed upon to do so only by the repeated 
and kindly request of Babu Chhannu Lall. 

The 30th October n18. 

(Bd.) BRI PaAItA8A, 

Municipal Commw..ioner, Benare,. 
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PQ,t.oript. 
On eomlng bark from the Emigration DepM, I thought some words. I lIad writ~en 

.in the Inspection Book were not clear I1nd there WIlS likelihood of mlsunderstandlRg' 
80 I write this and am sending it to Babu Chhannu LalI with ~ e reque8t that he 
would paste it below my note. I hope and trust he would obhge me and do 80. 
I am not unaware of the fact that emigrntion from one country to another is t.he 
commonest of things. I recognise that men and women in all ages and nil e.ountrlel 
weuhl emigrate from one place to another in searcll of fame or fortune. I know that 
large posters in England specially on omnibuses loudly cry out to the passers by 
•• Why not emigrate to Australia' Plenty of land and plent1 of wages. It is 
the workman's paradise." But so far I1S I am aware there 18 no Governmental 
institution and Government Officer in any way connected with. or taking any active 
interest in :promoting such emigration in England. Our complaint i8 that India'8 
Government In embodying Illlillne.e with the Government and C'apitaliat8 of other landll 
a<ltively promotes this 80rt of emiJl'ration from India. That makes it 80 objectionable, 
80 hateful. If they went of theu OWll accord llO one would complain or even lutve 
the right to complain at all and then why do people emigrate from other lands' 
Certainly not, as we:> do to be coolies in other peoples' sugar·cane estates, or to 
be bhangill currying other peoples' nightsoil day in and day out. 

The .'Oth October 1923. 

(Sd. ) SRI PRAKASA, 
Member, Municipal Board, BIJnarea. 

I visited tile emigration Depot to· day. I notice that since my last inspection 
Mr. Sri Prukasll hilS paid the DepOt a visit. Tllere is notlling to show that his note 
lIus been seen by tile District Offi(,Of and I would commend it to his notice if he 
has not. The only point to which Mr. Sri Prakll8h took ex('cption wus that accom· 
modation did not exist for euch family 81.'p"rately. Tile Emigrlltion Commissioner 
lias givI.'1I his explallatioll and I am indined to agree with him that it will not be an easy 
job to provide accommodation on the scalI.' recommended by Mr. Sri Prakash. 
What is lIumunly possible with the accollullodntion available is being done. ]'or 
exumple t.o·day thE'Tl' afe 7 pftirs among the 14 80ulspresent. Of these 3 pairs are 
high castes Bmhmans or KshattriYlls, others are Chamars. The Brahmans and 
Kshllttriyas ure being lodged in a separate building, not in a separate compartment 
of till' building, int.ended for those who have no ('aste scruples. They are quite 
happy with IIrrungements maul'. All those 7 pairs have been to 'l'rinidad and can 
talk a little broken Englisll. They arc lIappy to go to Mauritius where they expect 
the labour conditions to bo much better than lIere in India. It is interesting to 
lIeur them tell their re son~ tor choosing to leave again tile country of their birth. 

None had any complaint to make. I had a look round the latrines allo. I 
find from the water that there was that Phenyle is being regularly supplied, but 
in spite of it and in spite of the faet that the number of males to-day is under 
a dozen, the male 1l1trine was emitting n stench. The 8weeper might be told to 
make proper uso of the Phenyle that is sl1pplied. 

I understand the orderl! are to I!('nrl 1,500 familiel! and 168 sweepers. So tar 
the recruitment has been as follows: 

J. Towards 1,500-
Pairs 
Singles 

II. Towards Rwecpera--

1] 

87 

Pairs T 
Chihlren 5 
Singlea 60 

It haB not thus been posaible to maintain the proportion of Bingle to pairs in the 
ratio of 1 : 4 to I. 

I am informed that at Caleutta about 450 Fiji returned emigrantll have chOllen 
to go to Mauritius. A very large number of the 450 eonsillts of families. 

The Emi,ratlon Commi •• ioneri. away in Caleutta and the Chief Clerk who 
is a Rmart man without doubt ill earrying; 011 the work very properly. 

TAil tOt1l t !m ~ 1911. 

R KRIRHN KUMA It, 
II IJtio~ Jl IJllilf,.lJtll. 
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As I was leaving tho Chief Clerk drew my attention to the faet that the present. 
lot of Int'n are not 8atisfit'd with the rations they get. At present they get 12 eh. 

1Iour alld rke, hnlf and half, and 3 eh. Dal; they want 1 seer uta and rice, half 
and half, and 3 c.h. Dal. 'rhey did not nlake this c,omplaint to me when I had 
question I'd them before, but on ascertaining again I tind that they are really feeling 
that they have not been getting enough to eat. If they can eat the quantity they 
want I sec no reason why they should not get it. 

S. K. KUMAR. 
The eOtli November 1923. 

In consequence of statements puLlicly made of unwise or unlawful action on 
the part of employees of this departDlent, I called to make inquiry to-<1ay. The Com· 
missioner is ahsl'nt in Calcutta but Babu Chhannu Lall kindly gave me every p01!!lible 
fae.iIity. The intern III rr ~n emI!l ts of the Depot for the accommodation of the 
coolies seem quite latisfaetory. I satisfied myself by questioning each inmate 
personally that they had not been misinformed in reference to the conditionl of 
emigration, that they undentood them perfectly, and willingly accepted them. It 
happens that all those re8identB to-day are returned emigranta from Trinidad and 
J amaiea. They had come back in each cale with good savings which have been 
quickly spent and the men and women tind there is no place or satisfactory work for 
them in their home villages. They are glad to return. What I have aeen 8atis6es 
me that some of the criticisms I heard are without foundation. 

ThtJ Sl,t November 191M. 

J. C. J ACltSON, 
Member, Benare, DiBtt. Boa"d. 

Inspected the Emigration Dept')t to-day; there were about 19 persons. I Bsked 
them. They are going with their wishes. 

The Uth November 1919. 

llATA PUI!HAD, 
Membet'. 

I visited the emigration depOt at about 9 A.W. ~o-  .. The number of int,ending 
emigrants at pre8ent in the depM il 18. Most of these people are returned emigrants 
who do· not find economic and to some extent Bocial conditions in their villagca 
luited to their interestl and arc aDxioul to go out again as loon as potlllible. 

What a sad commentary on our 'present administration and the conditions 
ereated and buttressed up by it' The physical need8 ot the inmates of the barracks 
seem to be well attended t.o. I find nothing particular to apeak about. As there 
arc praetically DO frelh emigrants, if I may use t.he term, it i8 difficult to say if 
any coercion hilS been exercised ~r not. 

AAMPURNANAND, 
Member, liUMCipol Board, Benar"-

Thl1 29th November 1923. 

I in8pet·ted the emigrRtion depOt to-day at 11-30 A.M. There were about 19 perIODS 
ae I 8ILW on 24th November; they were in good condition. 

MATA PEll.BHAD. 
M.,mber. 

The 90th November 1929. 

I visited the l ~e and made inquiries from certllinemigranta. As it III about 
8unlet and my Dotetl 'inay take lome time I propole to send i~ on later to be pasted 
in this book. 

RAVI NANDAN PaBAD, M.L.C. 

The 8th DeumbM' 1918. 
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I visited this Depllt this evening. There are 49 BOUIa including 19 sweeper. 
and 2 info.ntll, and found every thing all right with them. One Chhedi Brahman 
returned emigrant of Trinidad had brought with himself a widow named Janki 
as his sister some 5 years ago. She was living with him in India and was admitted 
in the Depot as liis dependant. Few days ago she had a concubinage with Kllllhi 
another returned emigrant of tht'! same country present in this Depot, with the 
conscnt of Chhedi who bad rou~ t her with him here. All 3 concerned came the 

• day before yesterday to the EmIgration Commissioner and reported all what they 
were willing to do. The Commiuioner directed them all to go to the Police Station 
to report, which Willi done. The Baid oft1eer did so aB .. to the safeguard of the con-
nection made. Specially because the woman is a widow and might not prove 
otherwiBe. 

The 11th Deoemb8f' 1985. 

MATA PJ:asHAD, 
Memb/Jf'; 

I viBited the e ~t this morning and examined 47 emigrants intending tl) 
proceed to Mauritius. They were found willing to proceed there and were granted 
permission as required under rule 25 of Emigration Rules. I ascertained thefaet 
regarding Mst. Janki's story given in the inspection note of Babu Mata Pershall 
and found it correct. 

The Uth Deoember 19S5. 

BAJTIn ZAIlJN LIuSAJN, Khan Sahib, 
Emigration Magistrat .. 

I visited the Depllt this afternoon and questioned aIm oat all the emigrants. 
They are all satisfied with the arrangements, food, etc. They full well understand 
the ('onditions on wbit·h they are emigrating to Mauritiua. They have been provided 
with meat. to ~  I alao ascertained the fact referred to ~  Mr. Zamin Husen 
and there is nothmg objectionable in the matter. 

The Ilth Deoember 19S5. 

M. KHALIL, B.A., LL.B., 
Member of the Vi8iting Committee; 

Fifteen emigrants were registered this morning and 2 were UJlwilling to emigrate-
16 emigrant8 have been advanced Rs. 30 each. The two unwilling men havtl been 
allowed to go back to their hOlJle (Begamabad), their railway fare at Rs. 8 eaeh 
total Rs. 16 has bf'en paid to Md. Jamil Khan and he has been directed to pnrehu.ae 
railway tickets for them. 

S. ZAIiIN HUSEN .. 
The 16th December 19t5. 

Twenty·six emigrnnts were registered this eyening-this includes the e en ent8~ 

So ZAMIN HUSAIN, 

The .l9th December 19S3. 
EmigTfltion M3gi8trate; 

I visited the Depllt this afternoon Ilnd found one family consisting of fonr 
lOUIs ann one lingle. There i8 nothing to note-a batcb of 40 sweepel'8 is expeetM 
from Delhi to·morrow. 

The 9th January 1924. 

M. KHALIL, B.A., LL.B., 
Membtr of Viaiting Committe? 

I inspectl'd the DepOt this morning and registered 67 souls. I put questions to 
Din Mohamed and he assured me that he could not prOCUTI' nny t1mployment for 
himself in this. part of the country and 10 he "88 prepared to emigrate to ManritiuI' 
Illnnd. 

The 11th .r antuJr31 1914. . ~ 
B. ZAIUN HUSAIN, 
Emigration JlIIgWtrat .. 
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I inspected the Depot thill afternoon and found about 66 emigrantB. I aBked 
1he!R why t~e  were going to other country-they assured that they are going with 
theu own wlshea. 

MATA PZBSBAD, 

Tlte 14th Jan!I.tJrll 1984. 
Member, H01f,ora17/ lIlagilrtrate. 

I inspected the Emigration Depot this morning at 10·80 and inquired individua1ly 
.irom each emigrant-who IItated that he had given hiB consent. The number 
-emigrants to·day, male 36, female 18, and children 17. AB the Emigration Com· 
missioner was out--Babu Chhunulal hus very kbl.dly show me the pluce, for which 

I thank him. 

The 17th January 19B4. 

Y. N. UPADBAYA, 
M"ni"ipal Conunr. and M.L.r.. 

Visited the Emigration Depot this morning and registerod 16 souls-6 BOuls 
lla,..e been discharged as they wore not willing to emigrate. 

The 5th :February 19::4. 

So ZAMlN HUSAIN, 
A1IIigration MClgi8tratc 

I iusllected the Depot this evening. There arc five pairs (lxcludillg two babies 
with their pareuts in the Depot. 1 put several questions to thpDl aurl they answered 
the questions very satisfactorily. They are all pleased, hapllY aud quite willing 
to go to the Island (Mauritius). There is nothing particular to note. 

The 29th February 1924. 

M. J{HALIL, B.A., LL.B., 
Member. 

I inspected the Depc.t this morning at 9 A.M. It is a. bit early and the clerks 
have not come. There are 28 (lmigrants in the Depllt. They are willing to emigrate 
:and they understand the conditions on which they are going to Mauritius. . 

S. ZAlllN HU8AlN, 
Tile 19th March 1924. 

I inspectl1d the Depot this morning at 10 A.M. There are 53 intending ~mi r ntl  
They have no complaints-they ure properly f"d and kept. I rl!gistered 53 
emigrants. 

The 11th April 1914. 

8. ZAMIN HUI'AIN, 
E1ni.'1I'Cl/.i()71 M lI.qiBtrate. 

I inspected the Dep6t this morning at 10 A.M. Bntt rpgistl'r('rl 24 '·migrants. 
They appeared to be happy and they understood well the rondition! under which 
they were allowed to emigrate. It struck me that 2 families of Baiyada were 
willing to leave for Mauritius and they insisted on their going there. This ahowl 
that respectable familiel are also preferring to go to rolonif'R though this may be 
due to their poverty. Everything is eatiafaetory. 

TM, !-Ith April 1914. 

So ZUUN HUSAIN, 
Emi.gration MOllwtrate. 

I inspected the Dep6t thill morniq at 10 A.M. and reriltered III emigrantll. 
They ullCierstood the condition. on which they were allowed to emigrat_theT 
exprealed their willingneas and said t ~ the1 were not under any deception. 

19. lAKIN HU!IA Tlf. 
The ~ tll M., 1.91A. 
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(Remarks were made in Urdu language and havo been translated into Enrlllh.) 
I inspected thl' Emigration Dep6t to·day. It contained paira of men and 

women together with their children. They expressod their willin¥ness to get 
recruited and go out as emigrants. They know the object of their vl,it abroad. 

MOHAMM.\l) FARUQ, Khan Bahadur, 

The 9rd October 1919 • 
Dy. 8'Updt. of Police, Bcnare8 Cit". 

• 
(Remarks were made in Hindi and have been translated into English.) 
To-day at about 4 P.M. I inspected this Depllt. During thi8 month up to to-day 

only 40 men and women have been recruited. Out of this those recruited. up to the 
18th have already been de8patched. At presont tho recruited coolies consist of 
two classes. There are some who speak of their return from Jamaica and also s ~ 
that they don't like to remain in India. They who say so belong to the FaizabaCI. 
District. The one class consists of Brahmin men, women and children and have 
suftlcicnt accommodation at their disposal. Tho other clasR consists of ChlWlar 
men, women and children. For these also accommodation is suftlciont. They have 
a180' medical arrangements. The roolies l'on8ist of one Thakur of tho Faizabacl 
Dist. and one Chedi Brahmin who s ~ ht' hus returntld from J"amaitm and is very 

dever. lIe is ready to IIn8Wt'r when ot er~ Afl' (j1ll'stionec1. 

The !:9th NovcmberI9:?S. 

':'JoTYA DEV SARIlA, 
Member, District Board, Bmart,. 

I inlpected this DepOt to·day. At prl's!'T1t it ('ollilists of lH ('uulics, uoth Dleu 
.and women. Out of them, ther!' is one Brahmin boy, named Sukhdcv who looks 
12 years of age approximatply. Looking at thill boy J am of opinion thl\t whl'real 
ill other civilised countril's boys of SUdl Itgl's IlW reformed, in this <lountr.v such 
boys are recruited as coolies. Will this country I'VI'r rt'mnin de}JNld!mt.' Whcrl'u, 
in other countries to be ralll.'d a coolie i8 U gn'llt is r ~l  in thill ('ountry It ill 
boasted of by the peopill. This 8Cen(1 1 ouly suw in this Depllt. Wholllt'vl'r I 
questioned he replied that he WUR going out with gnat pleosull'. In our own 
country we havn't got room for ourselv(1l1, i.r., WI' get ollly olle aUlla duily.wugo 
here in this couutry while thprt' Wl' would get Hs. 1·4 <lnily. 

Tile 90th November 1923. 

l~ I !  CHAND SH.\lIlB, 

Member, 2IfuJli,)ipal CQ1nmittcc, lIf)llQ!·.··" 

To·dllY lit about. 10 ill thl' morning I iUij}ll'l't!'d this plaN', At prl'sl'llt ther(' Ilro 
only 3 or 4 men. One named Din MohammRd says thllt if he ('ould g(·t It job hl'rll 
he 'would refrain from going to Mauritius. Th!' Emigration Commis8iolll'r shoulrl 

give this man !luftieient. opportullity. 
8~ l  A f "]I;V HAiUJA, 

Tllc 5th JanuCJ!'Y 1.9.'2f. 
M embcr. )i ~tric  Board, Bflnafl!r 

To·day I again inspected this dl'piit. At prpsent, thl're are 84 mell, women and 
ehil(lren. Coolies number 64 and mujority of thpllI an. Mohammad:1I18 and bt'long 
to the Provinee of the Punjab. Some of thcm L(llong to this Province. One is a 
P'llldit. 

The 29th ..1plil 19:14. 

KItISt'EN CHAW, BUAIIMA, 
Mcmbcl', Municipal Committoe, BenarclI. 

THE IMPERIAL BANK OF INDIA (AMENDMENT) BILL. 
REPORT OF THE SELECT COMM1'fTEJ;; I,AID ON THE TABLE. 

The Honourable Sir Basil Blackett (Finance Member): I e~ to 
lay on the table the Report of the Select Committee on the Bill to amend the 
Imperial Bank of Illdia Act, 1920, 

L176LA 



THE COTTON .. GINNING AND PRESSING· FACTORIES BILL. 
The Honourable Sir Charles Innes (Commerce Member): With 

ymn permission, I propose slightly to yary the motion pn the order paper. 
I beg to move : 

" That the Bill to provide for the better regulation of Mtton ginning und cotton' 
pressing fuetories be rt'fern'd to u Se ler·t Committee consisting of : 

Diw:lll Bahudur T. Ro.ngaehurio.r, 

Sir Chimunlul Setnlvuu, 
Sir PUl'shotnmdss Thakurdas, 

Seth Kashturbhlli Lalbhai, 
Bab!\. n l~r Singh Bedi, 
Mr. R. A. Wil8on, 
Pundit Shamlal Nehru, 
Mr. Harbilas Sarda, and 
Myself, 

and that the number of member8 whose presence shall be necessary to' ~ on8titute a. 
meeting of the Committee be five." 

When I introduced this Bill a few days ago I was conccrned merely 
to prove that there were malpractices and abuses in cotton g-inneries which 
deserved the attention of the Houst'. I attcmpted to prove that state-
ment by referring to the authority of the Indian Cotton Committee, par-
ticularly to paragra.ph 219 and followillg of that Committee '8 report. That 
Committee after prolonged investigation and inquiry throughout India 
found that there was overwhelming evidence that serious malpractices and 
abuses exist in these ginneries and factorics. 'I'hey found also that those 
malpracticei\ injure the reputation of Indian cotton and thereby reduce 
the price which the cultivator IZct'l for that cotton. That waR a point on 
whiclr they laid great stress. Well, Sir, all Local GO'vernmellts have en-
dorsed the statement of t.he Indian Cotton Committee that these abuses 
and malpractices exist. To-day I am asking the House merely to agree ill 
principle that legislation is required to tackle these abuses and these mal-
practices. The actual proposals we have made in this Bill will no douht he 
carefully scrutinised in this Committl~e which I want the IIouRC to agree 
to. It may be said that this is just the sort of abuse whieh the tradc should 
l1e left to deal with by themselves. On that point thc Indian Cotton Com-
mittee definit.ely reported that the tnde unaided could not deal with the 
abuse. They further said that leghdation should be undertaken to enable 
the trade to deal with these malpractice'! and ahuses. They made va.rious 
suggestions as to the restrictions which should be put on cotton ginneries 
and cotton prcsscs and they made a further proposal that those restric-
tions should be made effective by a. 8ystem of licensin~ of gillueries and 
presses in India. That was the l'(>eommendation of the Indian Cotton 
Committee. 'Vhen we got their report in 1919, we referred those recom-
mendations to all l.Jocal Goyernments. The letter was published. Local 
Governments consulted Chambers of Commerce and non-official opinion 
and they rc-ported practically unaniwot1sly in favour of tho wholeRale 
adoption of the Indian Cotton Committee's report. At the time when 
we got those rcpJieR the Central Cotton Committee had come into exislence 
and the first thing we did was to refer the whole question to the Central 
Cotton Committee. The Central CoHoOn Committee, 11.8 the House knows, 
represents the cotton trade in all its branches, growers as well as the trade 
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itself. Their report W88 to the efl":ct that there were three essential 
conditions to improvement, thc adequate marking of bales to enable owner-
ship to be established, the maintenance of the records of ownership and com-
pulsory statistical returns. Those arc the main features of the Bill which 
I am putting before the House to-dclJ'.. but in the Central Cotton Com-
mittee there waR a good deal of difi'el'enre of opinion about thia question of 
licensing. The Central Cotton Committee were only prepared to go as 
far As to say that they thought that Local Governments might be enabled by 
central legislation to impose licensin~ If they thought it neceRsary. We 
got that report at the end of 1921 and again we consulted all Local Gov-
ernments, and all Local Governments again consulted Chambers of Com-
merce. They were more or less generally in favour of this enabling clause 
but the Goyernment of India on further consideration, especially of the 
report of the Provincial Cotton Committee of the Punjab, on which the 
growers and the trade were strongly represented, thought that the best 
plan in the first instance is to drop even this enabling clause regarding 
licensing. 

We propose to confine our Bill entirely to th08e points which the 
Central Cotton Committee regarded as essential. Weare not placing any 
very Hevere restrictions upon ginneries and factories, but what we are 
doing is that we are enabling the trade to protect it..'1elf and the cultivator 
against these malpractices and abuses whieh injure so much the reputation 
of Indian cotton which do so mueh to prevent the Indian eultivator from 
getting an adequate price for his crop. If the House will agree to a 
reference to a Select Committee, all it means is that they agree that legisla-
tion is necessary to deal with these evils. In support of that statement 
I huve quoted the authority of the Indian Cotton Committee. I have 
quoted also the fact that Loeal Governments generally have agrr.cd with 
these proposals we are putting forward. Our precise proposals will no 
douht be gone t rou~  most carefully by the members of the Select Com-
mittee. I have specially made it my aim in proposing Members for the 
Select Committee to propose Members not only representing the cotton 
trade but also the interests of the grower. In these circumstances, Hir, 
I hope thut the Howse will agree to the motion which 1 have just moved. 

Mr. M. S. Aney (Berar Hepresentat.ivc) : Sir, I riRe to move the 
amendment: 

" That the Bill be drcullltou for I'lieiting public opinion thereon by 31st (If 

Dcc{'mbl'r 1924." 
In Hupport of the IDotion I desire to make only a few observations. 
In the first place I think that t.he subject of controlling the working 

of cotton ginning and eotton pressing factories should he left to the 
Provincial Governments and the Central Government should not, as far as 
possible, interfere in the mutter. 

The subject really comes within the category of transferred subjeetf;. 
1,ide Entries NOH. 26, 27, 28 and 29 of Part 2 of Schedule I and, unless 
there is a strong case, the Central Government if! not justified in inter-
fering. 

FrOID the report of the Centrnl Cotton Committee it ii> perfectly cleat" 
that the circumstanceR relating to the cotton cultivation, cotton trade 
and cotton industry differ in different Provinces. And therefore they 
have dealt with the question for each Province separately. 

A uniform legislation by the Central Legislature to regulate them 
may not necessariiy be a panacea for-the evils existing everywhere. 
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'rhe Indian Cotton Committee bitterly complains in its report of the 

evils arising out of the multiplilJ8ition of NmaU ginning factories in the 
Madras Presidency. On the other hand, the Agricultural Department 
of the Central Provinces wus of the definite opinion some time ago that 
the best method to save the cultivators from the evils of the pool s ~tem 
obtaining in certain imp(}rtant Cotton Centres in the Central ProvInces 
and Berar ali wpll liS the best way to Hecure the proper priet t{) the clllti-
,'atol' was to encotlrage him to get his cotton ginned before taking' it to 
the market and thert,fore to provide faeilities by encouraging the establrsh-
ment of small ginning factories run by the power of an oil engine. The 
agrieulturnl union!-; ill HeraI' at any rate looked upon this proposal flH a 
satisfactory solution of some of the difficulties which appeared insupera.ble 
to the Indian Cotton Committee. It hal'; to he seen how fHr the process 
of encouragement iR' to succeed if this Bill be passed inh law. 

e~i c!-  in the Central Provinces Ilnd Berar, the existing cotton 
market law has already given some of the powers to 'tlll' cotton market 
eommittecs that are established there. For example, the standardisation 
()f weights and measures used in the cotton markets is already providt'd 
for by the municipal laws of the Central Provinces and the cotton 
market laws of Berar. I have only referred to these things just to show 
how conditions regarding this subject differ in different Provinces. 

The second queHtion whieh I wish the House to consider seriously is 
whether the control which it; sou~ t to be established on the factories 
c'an be better exerciHed by such local Committees as the Cotton Market 
Committees or by the Governllwnt through such ap:cncy a:i this law may 
create. I do not venture to give any definite opinion on the question 
without further examination and without being in possession of all the 
information which those that lire directly interested in the trade ,and 
industry may be in a position to place at our disposal. 

But if I am allowed to judge the matter by such previous experience 
as we h.ad regarding grain control during the war titne, I am inclined to 
think that the governmental control of trade through an official agency 
is certainly not an unmixed blessing. Such a power vested in the 
officials oftentimes degenerates into a form of weapon of haraHsment to 
businessmen nnd a dangerom; temptation for corruption which the officials 
concerned in the majority of caRes find it difficult to withstand. 

Even if we recognise the necessity of some eontr:)1. we must know 
elearly the purpose which we have in view. If thi!'! control is intended 
only for securing statistical accuracy I have no doubt lhtlt the Bill g-oes 
very much beyond requirements But if it he intended to protect the 
trade lagainst damping, adulteration 01' other malpractices in the interest 
of fOl'eig-n purchasers of Indian cotton, I am afraid that the framers of 
the Dill have perhaps failed to take proper account of the conditions of 
the en! t(m trade IUl thcy exist at present. 

The Indilan Cotton Committee has been harping OJ]' the point that the 
, l'eputation of Innian cotton haR very much suffered in the foreign markets 
fll'd t J(~ Central Cotton Committee probably neglecting its l~ itimlite 
ana p1'imary function of providing- facilities for research work regarding 
the possibilities of long staple cotton cultivation and similar work of v. 
scientjf\c nature in its advisory cnpacity has been flooding the Govel'n-
meut 01 India every year with suggestions to redeem this lost reputation 
of the Indian cotton. 
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It may be some consolation to the lJonourahle :Members of this 
House that the Government of India, though not jealous of the rcputation 
of Indian manhood in foreign lands, the human commodity, if I may 
so usc the e re~sion  i~  at any rate, s owin~ vcry commendllble 7.pul 
in saving the reputation of an Indiall commodit.y of commerce like cotton. 
'fhis t'xtra zeal for the reputation of Indian l~otton has been 10 me a 
mYHtery. • 

't do not sec from the i~urci-! of CXpOdH of Indian cqtton published 
by the Government of 'India any indication of this 108S of reputation of . 
Indian cotton 1Il forpign markets. The pre-Will' a\ernge of the ('xport 
of cotton bales from India was 2,407 t o l~ n  bales. In 19:.l1-22 it 
was 2,989 thousand bales Hnd in '1922-23 it had risen to 3.362 thous:tntl 
bales. If the los!ol of the reput.ation of Indian eottoll had told on the 
export trade and thus affected both the revenues of the Government of 
India as well as the material prosperity of the Indian cult t~)rs and 
others engaged in the cotton business in the conntry, I would have very 
well understood the anxiety of the Governmcnt of India. to investigate 
into the question promptly and take immHdiat.e steps to remedy the evils 
l~o in the best interest:-; of the country. But the flgure!ol of e ort~ 

do not disclose any diminution of the trade and therefore the Ijlle:-;tion 
certainly need not bc treat.Hd as O,1e of urgency. 

I even /!,o further, Sir, and urge that the qupstion of adulteration 
and malpraetiC(,s in the Jndian cotton tl'ade has not yet been properly 
investigated. A Itholll-!'h J do admit to folomH extent the exiHtence of this 
evil, T feel that the conclllsions of t.he CottOJl Committec rt':rardin.,; n~ ,) t :-et' 
sources of t s(~ malpractices and eypn the Ulggested remcrlial measures 
based on t cs(~ conclusions cannot be accepted as the last word. It WitS 
at onc time thought thl1t. cotton cultivators lirc to some extent responsible 
for it and this Assembly has passed the Cotton Transport law. Now it 
is suspected that thc petty merchantfol in conspiracy with the owners of 
ginning and prcSlSing factories practise the fraud and we are asked to 
pass the present law to remedy the evil. But is it known to the Honourable 
Mrmbers of this House that the petty merchants as well as the Indian 
cotton cultivators are Holely at the mercy of the agents of big foreign 
compa.nies in the Indian cotton markets? It is these agents who purchase 
the cotton on II large scale in these markets and it is they who virtually 
rule the market!!. . 

The condition!! of the Indian cotton markets have materially altered 
during the last five or six years. There is no important cotton market in 
Berar at any rate where we do not meet with the ~ents of the big Eu-
ropelan, American and Japanese cot.ton purchasing firms. They purchase 
the cotton directly from the cultivators in thefole markets and get it ginned 
and pressed. But. if, in spite of thiR, there is a good denl of adultera· 
tion, I think that the matter requireR a fresh and searching investi. 
gation. Who iR the culprit T 1 do not want to mAh headlong to fllny 
conclusion and give an off-hand answer. But I certainly think that 
the thing requires to be proptlrly im·estigated. Is it that the agents 
practise fraud on their principals T So long as the foreign companies 
were not directly dealing with the Indian eultivators in Indian mar· 
kets, there were grounds to Ruspect that the fau1t possihly lay with the 
cultivators or the petty Indian merehantH or thc ginning and prcHsimr 
factory wne~  But.as 1 have said the situation has materially altered 
and it is n.ecessary .. t.o gi.ve all those. owners of Indian factories and ,. 
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Indian cultivators a fair. opportunity of expressing their oplDlOn on 
the provisions of the Bill before this House can be asked by the Govern-
ment to adopt it. 

I ask the Honourable i~m ers of this HOWIe to bear in mind 
that they are passinl{ a penal law and a little negligence on the .part 
d (1\\,IlNS in rg-ard to the maintcn:mcc, production and preparation of 
regi!lterH or submission of returns or structural construction of their 
factory buildings is being penalised. And therefore it is all the more 
necessary for vou, Sir, to hear'them and receive sngg'C'stions from them 
before n;aking' up your minds finally on the merits of the Bill. 

l::\iJ', there is another consideration also which I wish to urge. 
'rhe element of Indian popu1a,tion which is bound to he affeeted by this 
piece of legislation occupies a very important part in the economic and 
public life of my Province. Nearly 520 factories in the Central Pro-
vince;, and Ber • .r employing on I1n average 38,6:;0 Ilt'rsons will be affect-
ed by this law. The importance of this eluss is already recognised by the 
Government in constituting the factory owners of the Central r iIlC(~  
and Berar as a separate constituency for the Provincial Council as well I\S 
for the municipal bodies of varions towns in the Province. So their import-
ance also requires t.hat neither the Government nor the Honourable Mem-
bers of this House I'!honld ha",ten to pass an ex pa1'te order against them. 
It is an intelllg'ent, influenti:al and publie-spirited class of citizens. 

I conclude therefore with a fervent appeal to the Honourable 
Member in charge of the Bill as also the Honourablf' Members of 
this House to adopt my motion and thus give them an opportunity of 
ilaving their' say on the principles underlyin/<! the Bill 'liS well as the 
detailed provisions of the Bill. 

This Bill was introduced on the 3rd of September. it was pub-
lisheu in the Gazette of India on the 6th. And I therefore need not 
say that it has not yet reached the distant places wh!'re the factories 
sought to be controlled by it are gener,olly situated. 

In this connection I may also remind the Honourable Members 
of thi'! HOWIe, that the cotton transport law t.o which thp prCf;cnt Bill is 
rightly described in the aims and objects as being supplementary, was 
not pushed through the Legislature in haste. Government immediately 
after its introduction in the Assembly published it and eirculated it 
for public opinion lind then referred it to a .10int Committee of the 
two Houses. This House gave its llssent to that Bill on rcceivinf,r the 
Report of the Joint Committee: So, in pressing my amendment, I have 
II stron~ precedent to rely upon and I am confident that the Govern-
ment and this House will adopt the S/lme pr'oeedure t his time ,und adopt 
m~  motion for cirenlating it for public opinion. 'Nith thf'Sl' words, I 
commend the motion to the House. 

Mr. Narain Dua (Agra Division: Non-Muhal"''ladan Hurnl) : Sir, 
1 beg to Rupport the amendment moved by the HOl1ourable Mr. Aney. 
t think cotton re!lsin~ and ginning- goes on mostly in the districts. 
Gentlemen coming from big trade centres like Bombay und other places 
have knowledge of exporting the pressed cotton bales, but liS regards 
what processes are reany involved in pre!l."ling and ginning the cotton, 
inwh8J. places this is beinl! done. and so forth. these gentlemen know 
very little. I think the Bill 8'1 .. it stands would mean undue interfer-
ence with large industrial interests, and those who are really engaged in 
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that trade, who carry it on in so many districts, are the persons who 
!lappen to be the ICllll!!t consulted. I do not think that gentlemen living 
m large trade centres have the right to prescribe (lertain mel o ~  to 
IIl'el>(,J':ue certain marks and labels to the various other proprietors 
and owne~s of the factories scattered almost all oyer ~ e country 
aDd carrymg on .trade un'der different conditions uuder different 
circumstances. Sir, until the cultivation and ro~ t  of cotton in 
varioqs parts (~  thc country is brought under certain regulation, until 
we adopt Western methods and bring under Ii ccrtain degree of uni-
formity the cultivation and eulture <1f cotton and reduce it to certain 
well-defined methods, I t.hink it would he going too far, it would be 
rather putting the cart bcfore the horse, to take up legislation like 
tbil:l. Sir, the production of cotton in any district depends on a variety 
of circumstances. For example, a district using the same sort of seed 
cannot produce cotton of the fmme quality always,-rathcr in the same 
Bellson the quality of the cotton differs vcry much. At the ver'3' 
beginning it is perhaps just of an inferior q u lit~  us the season 
advances, it becomes of a better quality, and then at the end of it the 

8Ii ~  of the cotton falls off. So to be obliged to put the same mark 
on n number of bllles g-inned in u certain factory would mean nothing: 
it may simply mcan that the contents of a certain bale were ginned in 
a certain factory. But there can never be any g'uarante{' as to the 
quality of cotton which forms the contents of that pJ.d<age. Then, 
Sir, I submit that therc has not been anything like universal complaint 
of any admixture or any sort of adulteration going on in the ginning 
factories. It is mostly to their self-interest to gin the cotton as they 
g'etit from the bazaar and t.r) see that the eott.n.n is quite pure. 'rhere 
iR 11:.' (·omplaint at all that they adulteratc it to any the least extent. 
~I m  of us eoming from the United Proyinccs or from the Central 
Provinces or from Berar know ycry well lludl'r wll1l1. (·jreulUs1\l'1lCell 
NIH OJ' is being ginncd and prcss('>(l. Almost eYcry (listril.'t has got 
not only one but a number of factories, and they are doing' their worle 
very honestly and in a business-like manner. I do not tbink thcre will 
be any the least necessity for interferi:l1jl; with their worlt, and the 
Bill as it stands will really encroach upon the liberty of businessmen. 
Sir, I t.hink we should at lea8t consult those who are really concerned 
with the ginning and prcAsing work, and that the Bill should be pOAt-
poned for at. lealSt six months to get opinions thereon. I am S11re the Bill 
will not improve the quality of eotton but would mean a great vexation 
to the trade. 

Sir Purshotamdas Thakurdas (Indian Merchants' Chamber: Il1dinn 
Commerce) : ~ir  while one cannot ht'lp s~ m t is n  to a certain extent 
,,·jth the wiHh of the Honourable Member from Berar, my friend, 
Mr. An(>y, who 8ugjtesteci that the Bill should be circulated in order 
to enable owners of ~in and pressinjt faetorieR in hitl district at lenst. to 
express their opinion on the dt'aft Bill, T mnst vr,"y str()n ~  protest 
against the indictment that my Honourahle friend haR thought fit to 
pass on the principles llnderlyinl!' this Rill. Sir, I th.in1c it would help 
this lIoUl;;e if I stated at the vcry start that I happen to be concerned for 
the last 25 yea1'!\ in the work of cotton f,.dl1ninjt and prcssing', and I 
llrtppen to belong to thl1t cla.ss whieh it is prop()sed to bring under ?etter 
regulation by this Bill. T might say at onre that J h\1(l ~(mle m!! to 

.do with the conception of the pri1\ciples underlying this Bill and I had 
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a good deal to do in seeing the Bill through thc Central Cotton Com-
mittee, an organization com istill~ of :35 members, mostly of members 
who Rrc non-officilll merchants intercsted in the cotton tradc of India 
from vnriolls parts of the conntr~  If, therefore. my Honourable friend, 
Mr. Aney, or my Honourable friend, 1\11'. Narain Dnsii, wishe.'! in ~ e 
slightest degree to inHinuRte or to allege that the Bill comes before 
tbi'! Honse without the sanction of the people whom it afl'eel:l, I wi~  
most emphatically to challenge them and say that they are either under a 
misapprehension or they are misinformed. . 

The Bill comes here, Sir, with the full support of the principles 
approved in most cas('!s una.nimomlly, Rnd in some eases by Ii substantial 
majority of that statutory body created by this very House, namely, 
the Indian Central Cotton Committee. T therefore wish that my friend, 
Mr. Aney, had put forward his grounds for thp Bill heing circulated not on 
the ~ell r l indictment that he has choscn fit to pronounce in this HOllse but 
on the very simple g'l'ollnd that the Bill was only Pl1hlished H few days 
~o and has not had time to get to the lJoople whom it is li el~  to t e(~t  

With that gronnd of llis, cvery onc will "ympathisc. .Ag'llinst the rest, 
I I)rotest cmphatienlly. What does my lInllnurable fl·iend from Berar 
suggest? The first is, why should there he an all-India Ic::ris1ntion on 
this qtH'sJion lind \vhy not leHve it to pvery JH'o\'ineiaJ G(H'crnment t() 
legislate for ~in~ and pre'lsefl in their boundaries ItS tlwy m~  bf'st like 
to do. I would giv(> him a vcry fitraight r( l~  Rlld (~r  slll'rt one too. 
The fact is that cotton if1 not marlwted hy prm-ineial houndH t'ies. 
cotton is mal'lteted all in one pliler Hnd the mill-owners of'Illdin who arc 
the commmrrs ttre not rl'strieted hy provinC'cs nor lare exporters 
similarly rel"trieted. It is, therefOl'I', most necessary that the broad 
principlc!'! on whieh this Bill is hased should br. uniform all through. 
And what are those rinci lc~  Sir, against \vhich we have had Imelt 
vehement opposition from my Honourable friend there or my eRteemed 
friend over there? The Bill only makeR provision for the maintenance 
of re~isters  marking of bales in order that there may be uniformity, 
and thirdly for gin and res~ owners 'preserving returns, a thing 
which in ordinary husiness firms one would have thought they might 
have done ; but owing to the various stages of literacy that is enjoyed 
by the various people who are interested· iTt this husiness, and various· 
ideas of economy that prevail in the mindR of gin and presl'! owners 
and for other reasons which I need not go i!ltn here, adequate returns 
and records are not at present preserved. I say that as a gin and press 
owner lIl: .. ~el  and I think it is only right that this Assembly s/wHId insist 
thAt everyhody who handles the raw produce of the cotton cultivator 
I!hould havc certain definite records, 80 that in case of any mi!'!chief 
having to be traced, it can be traced to the r.J'iginating pIllce. 'fhe third 
point, Sir, is for adequate provi8ion for scales and wei~ ts being main-
tailled. I wonder if my Honourable friends take objec\ion to that ; and 
the'last is f<Om(1 structural requirement:.; to he o,bsen'erl in order that when 
t.he raw prodllc(' is bE'ing ginned no excu,se may bc available for purr. cotton 
br.ing mixed with seed or seed (lotton by an accident. These are the very 
simple underlying principlefl of the Bill whichrny Ho.nonrable fricnd 
thought fit to aSf'lail or to take exception to. The next thing that he 
suggests is thifl aBel there again th('re. if! 8 misunderstanding Ilud I wish to' 
clear it up. My Honourable friend says t.hat he apprchend" that damping 
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or uterin(~ m ~  be prevented by legislation for the purpoFle of the foreign 
purcbu..,cr. '" 1 heard a good deal of the word •• foreign. l' ., orei~tl  in 
hiffl_spc('eh. I really wonder if my Uonourahle friend thinks that tht' only 
buyers '01' Indian cottOIl are foreig-nl'rR IIm\ thllt the Indian lIlill-owlH'rs do 
not buy ll11ythillg al all of it. May I ask if he really thinks that wuterillg' 
should be allowed to go Oil if it r£'allJ clln be checkNI? 'I'he J IO:lOurablp 
lUcmber ill chul'g'c of t his Bill hn:; sHid thnt the Celltra1 Cotton Committee 
were of opinion -not only that there should be better regulations, but that 
then' Hhould be a sy;,tem of lcg-i,lation of licensillg of gins and pres.·mll. 
The Gu\'crnment of India wish a bettcr llase to be made Ol1t that there 
will IlOt be any suffering by those who may be innocent and to that extent 
that part of the recommendation of the Central Cotton Committee is being 
held in abeyance, I hope, by them and had not been rejected. But the 
principles underlying this Bill, Sir, appl:'8T to me to be very necessary for 
the welfare not only of the foreign buyer, all my onour ~le ri~n  tried 
to make out, 110t only of the indigenous consnmer, the Indian mIll-owner, 
but of 1111 those for ",hom my frirmd there find my ri~n  over here plead, 
n m( l~  tlie (~()tton ro (~r find the colt-on cllltivalor, 'I will only give one 
instllnce, Sir'. Thil'; "cry Assembly, I think, lesH than a year hack or 
apl'l'oximlltd;v a year bllck passed what. is now known as the qot.1'on 
Tl'ansport Ant, pel'hCl}1!-! nncler T)rotests of a., melancholy nature J';lmllar 
to what "'P l~ heard here. I wish my Hononrabll' friend 
tl ~l () would get a ('opy of the press commlmique rt~eelltl  iSHued 
bv the Government of Bomha\' where they have sll,id that nfter 
~ init(  e l)( riellet~ for o.nl' yenl' thev havf-' 'come to the conclu'-lion-
amll his is the ('onclnsioll which 'is l n ors~  by the commercial cornmnllity-
that tlw Cotton 'J'rnnSp(lTt' Aet has bpllcfited the coHml g'l'(lWl'r hy lakhs 
upon 1ak1l1-: of rupt'!'s It (~ r-- n  that in one ~ e r onl~  ::::ir, I have very 
great .pleasnl'f-' in commelldillg this measure to the on~e  

l~ r in  the question whether it should be J'ef('Tl'efl loa Select 
Committee or not, even if the Bill is referred to u Select Committee 1I0W, 
J wish the IIononrable Member to bear in mind that the Bill cannot come 
into operation for the coming cotton season. The cotton season will 
begin within two months more ; and if the Select Committee were 
. appointed now, I expect the Honourable the Commerce Member does 
not wish the Select Committee to carry through its consideration and 
submit a report to this HOWle this session. Therefore, even at the very 
best the Select Committee '8 Report can come up for cOllsideratiol1 of this 
Assembly next· February. If there is a general feeling in the House 
that the Bill s!lOuld be sent out for circulation and opinions be called III 
by the end of this ycar, the Select Committee can meet in February, sit 
down to work and submit their report, and the Bill may be passed into 
law before the end of the winter seallOn at Delhi. I have said that not a 
single seallon would be lost by tbis being accepted, alld I wish to suggest 
to the Honourable Member in charge that he may think over this. If 
there was the question of a ~inJ le seal.lOn being lost by adopting this 
sngllestion of my Honourable friend over there, I perhaps would have been 
the .first to oppose it, for every ~e Jl that is lost means lakhs of rupees lo~s  
aVOIdable loss, to the cotton cultivator. The motion of Mr. Aney l'ntails 
no loss of time in the Bill coming into operation, which can at the rarlicRt 
be fQr tlw 8el180n 1921)-26 ; if the House' wish that more time should be 

il~ Je tot o~eintereste  in thi:.; Bill to make necessary representationH 
t(> tlus House, I hope that the HUllourable Member in charge may see his 
w ~  to 8.ccept,tl;lia. amendment. • 
L176LA E e 
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Bardar V. N. ltIutalik (Gujarat and Deccan Sardars and Inamdars : 
1 P.lIf. 

Landholders) : I ri!;e, Sir, to support the motion that 
has been brought forward by my friend. In the firli 

place, I would refer to some remarks that have fallen from the JionouralJie 
t-iirPurshotamdas Thakurdas. He said that the Select Committee may 
be appointed just now; the Select Committee may decide to have opiniops 
anu. the Bill may be circulated, the Selcet Committee may sit in ~ e ru r  
and hUH: the rer;ort in the next Hession. What does this mPLtn Y ThiR 
means that the House is committed to th(' lllld('rlying- principle of the Bill. 
1 first want to al'>k whether the House agrees to that proposition. If the 
Bouse agrees to that proposition, then it means very little \\' hether the 
Select Committee is nominated just now or whether the Select Committee 
I>its and rp})orts after ~ e ru r  after the opinions nre invited. I think 
the best courlSe would be both for Government and for the House to post-
pone the consideration of this matter for some time. In the meanwhile 
the Bill may be circulated for eliciting opinion on it. 

The next question. Sir, which I want to refer to is the report of the 
Bombay Government. I ,rilS present 011 the occasion in the BombllY Council 
when the first Bill of this nature came up for consideration in t ~lt Council. 
This Bill, even then, was considered as a contest between the capitalists 
and the Members from the mufassil. If' anybody would refer to those 
debates. he will find that the Bill for controlling the cotton transport was 
strongly opposed by the Ioicction which represented the cultivators. I 
may also mcntion here, Sir, that it was Htrongly opposed by those Members 
who came from· constituencies which were mainly cotton-growing con-
stituencies. After all, Sir, we cannot help this competition. There will 
always be a difference of opinion between the capitalists or the people 
"taying in the cities and the people in the mufassil, who are mere culti· 
Yato!'s find supply for the commercial requirements of the commercial 
population in the cities. I say that it was a wise suggestion from the 
Honourable Member from Berar to consider whether it was not right to 
have provincial legislation or an All-India legiHlation on this matter. I 
do not know what argument there is in the Htatement that because the 
mills are situated in one locality and all they are the be8t purchasers, the 
Indian T;egislature should take in its hands the question of le~isl tion  
Nor do I underf.ltnnd the argument that because cotton is exported from 
one port, this House should take into consideration this legislation. Per-
sonally, I think it would be desirable to leave this matter to the Provincia.l 
Governments if they are willing to accept the responsibility of legislating 
on tbL.., matter. They know best the local conditions. They are well 
conversant with the factory oWI'ers and they will be the best judges to 
legislate on such matters. This Bill really interferes with the trade 
itself. I wondered when the Honourable Member in charge of this Bill 
sH.id that unaided trades should be left unaided to adjust themselves. At 
the same time he now considers that this is a t in~ which the trade is not 
aillie to do unaided. Trade ought to adjust itself and I l!Iuppose the 
merchants will take care of themselves in this matter. Wby should not 
thf! merchants thcmselves move in the matter T Why should they not 
enter into c()mmunieation with the gin owners and the press owners and 
constitute a machinf'ry by which everything can be adjusted without the 
intetvention of Government' I think the suggestion made by the Honour-
able Member from Berar should be ~ee te  by this House and the Central 
Government may embark on this legislation in the February Hession. 
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Mr.X. O. Lohokare (Bombay Central Division: Non-Muhammauan 
Rural) : I come, Sir, from a constituency where cotton is grown in abund-
ance. There are many cultivators who are my friends. During the last 
yenr at the time of the election campaign I was told-l shull be glad if 
my information is wrong-that the doings of the Cotton Committee and 

"the Transport Act were not to the benefit of the agriculturists themselves. 
It mlly have helped the agents. It may have helped the foreigners to 
isl~ern one vari('ty from the other, but it has not helped the agriculturists. 

On the other hand, it has increased their difficulties. 'Phis time, in the 
preseut condition, I think it will ereate another difficulty for them. When 
the cotton is to be brought to the gin-it cannot be kept as it were in the 
opeD-it will have to be kept in different sheds for avoiding dalnping and 
mixing. Consequently, the cost of the sheds will go to increase the cost 
of ginning, and that increase will be borne by the agriculturists, Every-
one knows that it is the question of demand and supply that determines 
the price. If there is a certain price at a certain time and if the ginning 
takes up some more of it, it is the agriculturist who will get less and con-. 
sequently something will come in his way by an enactment of this sort. 
The Marketing Act as well as the Transport Act, I am told just now here, 
have benefited 'the agriculturists, whereas the actual impression is that 
they eome in their way a good deal and consequently have interfered with 
the legitimate profits of the agriculturists themselves. It is with this con-
sideration that I should like to say, although I am not ready to say any-
thing regarding the frauds in the trade, that if these are facts., they should, 
of course, be adjusted. But, in order that the agriculturists may be given 
a lwaring and in order that the people in the distant corners of the district 
m ~  know what is going to be enacted for them, it is absolutely necessary 
that the Bill should be circulated. I have no objection to a certain period 
of time within which this should be done. Consequently, I would rather 
accept the amcndmtmt of my friend, Mr. Aney, and request the House to 
support it in the interest of the agriculturists so that they may find out 
wh:1t comes in their way and the traders themselves can find out how they 
can protect their own interests as well as the interests of the agriculturists. 

The Honourable Sir Oharles Innes: Sir, I have very few wor ~~ to 
say upon t.his motion. Most of what I have to say has already been said 
for me by my friend Sir Purshotamdas Thakurdas. I just want to refer 
very briefly to what the Honourable Member from Berar said on one or 
two points. He stressed very much his argument that legislation of this 
kind should not be all-India legislation but should be left to Provincial 
Government.s. Well, Sir, that was a point which was directly referred to 
the Local Governments for their opinion and their opinion was generally 
unanimous to the effect that this legislation should be undertaken by the 
Government of India and not be left to different IJocal Governments. Just 
let me read an extract from the reply of the Government of the United 
Provinces. This is what they say : 

II The conclusion of tho Governor, acting with his Ministcrs, is that AlI·India 
ll'gislation should be introduced to eoropel Illl1rking of baIt's 8ufticient1! to enable 
ownl'r8hip to be llstablished, and u\so to compel the submission of stntistu',al returns. 
ThiB Govornml'nt thinks that the 8uggested le~i8l tion should certainly be All-
India. Marking of blllcs lIud submission of statisti(,11 on an AlI·Iudia Rystem are 
likely to be mueh mon' cft'ectivl' thun marking aud statistics by methods differing 
fl'om province to province." • 

Thnt shows that we have taken this actwn with the concurrence of the 
Local Governments. • 
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Then, Sir, I just want to add something' to what Sir Pun;hotamdas 

Thakurdali !inid about the Select Committee. Sir Purshotaindas Thakilrdas 
said that, us tlw Hill bad only· been published a fcw days ago, we ought. 
not to make any attempt to rush it through the Assembly this session. 
That WitS nut my intention, Sir, ami for that vcry reason I dill not say so 
in the motion thut 1 have just moved. I did not sUggcHt that the Assembly 
should instruct the Soled CmnmiUt'c to report by a certain date. I said' 
nothing on that point. What is the result under the rule 1 Such 
rCplll't should be made not 800ner than three months from the date of firt>t 
publication, unless the A!isembly orders the report to be made sooner. 
This l-'eleet Committee cann,ot submit a report in less than t rc ~ montbli. 
The Bill will be puhlished and there will he ample opportunity for every-
body who is coneerncd, who hali any apprehensions, to submit representa-
tions to the Government of J ndia, Rnd they will he put before the Select 
Committee, I hope that point will satisfy the House that I have no inten-
tion of rushing the Bill through the Assembly. We have had it under 
discussion for four I;olid years and I do not want to make another reference 
to Loeal Govcrnments. J should lilw the Bill to ue examined by a Com~ 
mittt l~ of this IIoll!ie. l ~ Committee will eOJlsicler any reprpsent.ations 
that may hc brought up against the Bill and will submit a report to this 
HOWie next Delhi session. If tbt' House then thinks that the Bill oug-ht 
to be eirculated it is always open to any Member to move a motion to that 
enect. I hope thl1t the House will he satisfiefl aJl(I ng-r(>e to my motion 
that this Bill should be referred to a Committee of the IIou!';e, 

Sir :purshotamdas Thakurd&s : May I jw;t ask one question '/ The 
Honourable l\lember in c r~e said that .,the Bill could be Hent for circula-
tion even after the Select Committee had reported on it. I understood 
that ill another Select (,jommittee meeting a respon:'iihle member of the 
Government in t i~ Houl:!e said that the Bill having been submitted to 
Select Committee could not be circulated. If what the Honourable the 
Commerce Member says' is a fact, namely, that the Rill can pe circulated 
after the Seleet Committee's Report is available, may I put it to'the Honour-
able Member that that would cause ~till ,more delay in case Honourable 
Members make up thcir minds in February next that the Bill should be 
circulated; and that, therefore, the shortest and swiftest method would be 
to put thiH motion off until the Delhi session , 

M!', President: The original ,question was: 
•• Thnt the Bill to provine for the better rf'gulation of (~otton ginning and 

eotton pressing factories be reterred to a Seleet Committee." 
Since which an amendment has been moved : 

., 'fhat the Bill be eirclllated for the purpolle of eliciting opinion ther,eon by 
the 31st day of December 1924." 

The question I have to put is that that amendment be made. 
The motion was adopted. 

TIlE LAND- CUSTOMS BILL. 
I'heBonourable Sir Basil Blackett (Finance Member) : Sir, I beg to 

move: 
II Thn.t the Bill to eonsolidnt." amend und extend the law. .re}IIoUng tot e)~~  

of dnticlI of ('UstODlIf on articles irnport('d or export('(} by land froDl or to territory 
outJide British India be taken into con~i er tton  . ' • 
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As I explained wben this Bill was introduced, this is to !;ome extent 
an interim measure designed to deal with the difficulty of collecting duties 
on the frontiers of foreign territory by land. At present, (mly in the 
CRbe 01' l\ladras and Bombay does t er~ exist any power to collect duties 
on the lalld side. Those dntie!! are collected under two old Actii, l\IadrllB 
Act VI of 1844 and Bombay Act XXIX of 1857. Both tho!;e Acts have 

.\ been found for somt~ time to be insufficient and badly in need of amend-
· ment, and, in addition, they do not apply to other frontiers. The ,frontier 
· that we have particularly in mind at. the prellcnt .momcnt iH the Burma-
Siam frontier. Owing to two causes, the developme,nt of communications 
in Burma and Siam, and the very high dutieH on certain articles, Imch as 
matches, saccharine, gold thread and other thingH ~ ic  are light articles 
and can easily be transported, a regular trade is growing up, which is 
quite legitimate, between Siam and Burma, in goods which would be liable 
to customs duties, if they came in by Hea. Cigarettes are one of our diffi-
culties, matcheR are another, as I have already mentioned. I have here 
a letter on the subjcct of cigarettes : 

" Importation of cigart'tteA by land into Burma ie increasing, as is evidenced 
by the quantity of rigarpttes ill the Hnngoon market, which aN' blling Boid at 
considerably low(,r rates than thos(' imported by sea. We are afruid thnt after tho 
monsoon is over even larger quantities of dgarettes will be brought into Burma trom 

· Siam, overland. We cannot sit idle and allow our trade to bo intt'Ttered with much 
10ngPT, but nuturally we are loth to aVllil oursel"ee of this particular method of. 
importing cigarettes, if the GovernmC'nt intend to take proper action to llrotect 
legitimate trade." 

There are similar diftlculticH owing to the insufficiency of the exist-
ing Madras Land Customs Act with reference to the importation of 
saccharinc and gold thread from Pondicherry and Homc of the European 
Settlements in India proper. Our object in introducing this Bill now is, 
therefore, that we may be able to deal with these difficulties, protect legiti-

· mate trade in the"e imported articles and protect our o\"n revenue which 
is liable to "erious inroads if this smuggling into Madras ilol not checked 

· and also the importation by land into Burma. 0,11' intention originally 
was to introduce a bigger Bill to consolidate a.nd amend the law relating 
to sea custODls, which i!! badly in need of bringing up to date, and to in-
corporate in it clauseN dealing with land customs ;' but it will probably 
be six months before we arc ready with such a Bill, and possibly a year 
before such a Bill can be carried through all its stagelol. In the meantime 
we do not desire to lose our revenues. 

I see there is a motion down to circulate this Bill for opinion or refer 
. it to a Select Committee. As regards circulation I would urge t.hat it is 
very important that we should get this Bill through this session, if we 
are to deal with the conditions on the Burma-Siam frontier. As Hoon as 
the rainy season is over a big trade in dut.iable articles by a method which 
brings them in free of duty will undoubtedly spring up there unless we 
have power to deal with it. Circulation could not add very much to the 
knowledge on which we are acting. There are really threc Governments 
concerned, the Madras Government, the Bombay Government and t.he 
Burma Government, at HUl present moment. All of them are in favour 
of thh.; Bill and the Madras Government in particular are very 1l1'gtmt 
that it should be paHsed, so that they may ceaHe to be ,in the anomalous 
position of our agents for the collection of land customs and not our agents 
for the collection of sea customs. As regards the Select Committee, the 
Bill is a fairly simplc one. Its clabses are taken straight or almost straight 
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from thc Madras and Bombay Actl'l which it is proposed to repeal, and 
from the Sea Customs Act. In one or two eases they do perhaps improve 
on their originals, but not in a way that makes any serious modifications 
in the existing state of affairs. So far, therefore, as Madras and Bombay 
are concerned, the changes are of comparatively little importance in the 
matter of changing the existing state of affairs except that they enablQ. 
the Government of India to do its own work instead of doing it through 
the agency 6f the Provincial Government. In the ease of Burma, it is, 
of course, a new power, but it is a power that we desire to possess in order 
to deal with special circumstances on that developing frontier. I would 
suggest, therefore, that there is not a great. deal for a Select Committee 
to consider and that this is one of those Bills which might more desirably 
be dealt with in the House itself. We arc prepared t.o explain the Bill 
clause by clausc when we proceed to its consideration in detail. Any 
questions or particulars that. may arise on particular clauses we shall be 
in a position to deal wit.h here. I do not know that any exact precedents 
exist as to what Bill should be referred to Select Committees and what 
should not. There has been a tendency in thil'; second Assembly to refer 
morc Bills to Selcct Committees perhaps than during the previous 
Asscmbly. But I think that this is a Bill that might vcry well be taken 
in thc House, and from our point of view it has this advantage that there 
are already a good many Select Committees on various Bills and Com-
mittees on other subjects sitting, and, regard bring had for the time of 
the House and the desirability of getting this Bill through this session, 
we s~l u J very much prefer that the Bill should be takell ill the House. 

I beg to move that the Bill be taken into consideration. 
Mr. Jamna.cia.s M. Mehta. (Bombay Northern Division: Non·Muham-

madan Rural) : I beg to movc : 
•• That the Bill bo circulated for the purposo of oliciting opinion thereon by the 

31st day of Decomber, 1924." 
My reasons arc the st'. \Vhen the amendment of the Tariff Act was made 
in March last thf're was a considerable amount of miRapprehellsion that 
the Act, as amended, would prejudicially affect thc j,;ubjects of Native 
States or British subjects who had dealings with Native States (Voi.ces : 
•• Indian States "), Indian t te~t t is better, and I accept the amend-
ment-and a number of telegrams werc received hy those who were inte-
rested in these Stutcs ; as I happen t.o represent a constituency which is 
connected with nearly 300 Indian Sta1·es, J was flooded with telegrams 
making the most piteous appeals not to make it possible for o ernm~nt to 
revive the I.mnd Customs frontier and, with it, the horrible state of things 
that prevailed for fifteen years at Viramgam and Hanpur malting the life 
of the people almost miserable day in and day onto At that time the 
Honourable Memher in charge of the Bill, Hir Chllrlcf; Innes, made it 
quite clear t.hat dIP. Bill did not intend to make any c n (~ with respect 
to the law 8.'1 it prevailed in respect of theRe Indian States, that thcre was 
legislation in existence in some provinces which could, if ncceHsary, be put 
in force and land tllstoms frontier:,; formed on the frontiers of these Indian 
States, and that t ~ amendment of the 'rariff Act was only intended to 
make it possible for Government to make good t.he revenue which they 
were lo~in  on the Siam·Burma frontier and other foreign frontiers. On 
that representation and also on the assurance given by Sir Charles Innes 
that there was no intention whatsoever, to apply this measure to the Indian 
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States the House :\.greed to pass it. Well, Sir, now a measure is brought 
forward which joiutly with the Tariff ·Act amended last March will 
touch not only the Indian States which would have been touched before 
Mareh 1924 but will involve other States which contain nearly one-third 
of the total popuhdon of thiH country. Moreover, the people who are 
going to be affectfd by the Bill before the House are not merely the sub-
iect!! of these Indian States as some people assume. Persons residing in 
British districts, (om multi-millionaires and captains of industry as also 
the wage-earning c1flssc!.., who originally hailed from these Indian States, 
who have settled in Bombay, Calcutta and other places, and who main-
tain a constant intercourse between these States and the British territories, 
will be equally el~te  That is the position which, if this measure is 
passed, will come in~o being; until now, the huge Indian States in Central 
India, Rajputana, Ilnd the Sikh States in the Punjab who have not got 
sea-ports were not touched by any legislation of this kind. It is the first 
time that a legislation of this character will affect them and they do )lot 
know to-day that they are going to be legislated about, and yet, without 
their knowledge, without giving them any opportunity to put forward 
their vie,vs of the matter, we are asked to pass a pieee of legislation which 
will vitally affect their economic and social existence. Further, Sir Charles 
Imles had promised that thc 'l'ariff Act would Hot be applied to the Indian 
States, but the Jp,gislatioll before thc House contains no indication 
that it is to be confined to t.he Siamese-Burmese frontier and the European 
settlements in India. If that was made clear, no case for circulation 
would then exist. Again, the Bill aSliimilates the procedure of the Sca 
Customs Act. . Anybody who will give a moment's thoullht to this quelition 
will realise that the Sea Customs Act and the IJand Customs Act. cannot 
be on the same footing. They arc vitally different. For the administra-
tion of the Sea CUf'toms Act there alOc certain well-known ports where 
alone the landingj exporting and importing of goods can take place. But 
the matter is quite different whcn you are concerned with a land frontier. 
Just take the case of Kathiawar. Imagine a land froIltier of oIle hundred 
miles. Under the Sea Customs Act in It frontier of 100 miles there will 
be two or three ports and eo l~ will have their goods landed or exported 
only ut these porr<;. Along a land frontier the population 011 both sides 
of the whole of tbt: frontier are in const.ant intercourse day after day, 
and hundreds of J1l'ople have lands on this side of the frontier and on 
that side of the hont.ier, and yet the Bill proposes that all communiellt.ions 
of goods across the frontier shall take place through certain stations. 
What can be the result? Suppose two persons are living withiJl a mile's 
distance of each 0ther, Olle on each side of the frontier, and suppose after 
thi,; Bill beeomrs an Act. It certain route is prllscribed for the passage of 
goods. It. then becomes imperativc on the persons living there first to 
carry the goods to the prescribrd station on their side of the frontier, tell, 
fifteen. or t.went.y miles, and, come back the same distance on t.he othl'r 
side of t.h frontier to the place where thl'Y want to go; if they were 
allowed to cross the frontier at the Ilearest point ten minut.es would be 
sufficient for work which uuder this legislation could only be done in tell 
hours. And more often it will not be worth while Ilt that rate. Take a 
con('.rete imlt.anee. Suppose I have to carry five seers of ghoe or other 
agricmltural prodl1ee from an IndiHll State one mile across the frontier to 
British territory. Under the nroposed measure I must go to a Land 
Customs Rtation tl'Jl milcs fl'om my villag-e and, having passed through 
all the formalities of this measure, I must crm:s t.he frontier there and ~o 
ten miles again to )'each my destinatJon in British territory. That is the 
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cOllllition of thinrrfol to which people will be reduced 011 both sides of the 
frontiel" not merely Indian State subjects but BritiNh subjects as well, 
if this Bill become" all Act ; and therefore 1 have moved that it be circu-
lated for opiniou. .Just see how the matter stands; only on the 3rd 
instimt leave for the introduction of this Bill was a"ked for. To-day on 
the 8th, we nre askt'd to consider and pa.ss it. The people concorned do n6t 
know that such a piece of legislation is hanging overi:hcir head!!. 'l'heir 
number calJllot be less than five crores and without giving them lllly oppor-
tnnity 10 repl"eSeJlt their ease, we are a8ked to legislate, on such :m' imp or-
taut Ihatter, a thilll!: unheard of ; Bnd I hope that this lIouHc will )lot 
tolerate allythillg" of the kind. 

We are told thnt tlt~ Bill merely reproduces the legislation 111 exist, 
ellee in Bombay IImi rl !~ r s  Nothing of the killd. You i~  :'Ul' beyond. 
You make this It'g'iHlation morc drastic than the Provincial Acts are. In 
thf' :'\t,ateml'lIt of ect~ and Rcasons we are told that there are certain 
e ~ct  ill these lor.al Aet'!, that these defects are report.ed to hamper 

seriously the attempts of the laud customs administratiolllo cope with 
the ('xtensive slllllgg-ling over the land frontiers which has ;;Pl'UlIg up 
reeently an.} thnt the substitution of more effective provisioJls has for 
these reason'! become a matter of urgeuey. 'l'hereforc, this Bill goeg far 
beyond the 10CRI Iegi<;laticlJ) 110W existing in Bombay UJ!d Madra.,. 1 will 
point. out one or two instances. Under the Bombay Act, XXIX of 1857, 
which is now sought to be repealed and replaced by the proposed legis-
lation, thcre is 11 provision made for punishing vexatiouli Reizure of g-nods 
by Land CU'!toms officers; but this Bill takes away that right. }i'urther, 
I do not find in the Bombay Act any provision so drastic as clause 7 of 
thiR Bill which I"RyN : 

" Any perRon who ~on 8 or attcmpts to convey to or from any foreign 
territory or to or frol1l any land customs station any goods by a route other than 
the route, if ally, prescribed for slI("h se ~ l  under this Act, shall be liabhl to a 
penalty not exeeeding one thousand rUpet18, and the goods in respel·t of which the 
offence has been commit.ted shull be liable to confiscation." 

I would not minrl if that was done Rubject to judidal inveioitigntion, but 
thcre i);; no proyi"ioll for judieial investigation. It. is to be a purely 
eXf'cutivc act. The oftlccrs who seize the ~oo s fire to decide whether to 
inflict the one thuu,:and rupees fine or to confiscnte the goods or to do 
bllth. ( ~mr is to he both ro~eclltor and u ~e  Clause 7 t reroJ (~ is 
more draconian than the previous legislation, a11d yet the Honourable 
Sir Basil Blackctt has gone furthpr and proposes to add a new clause (c) 
to that clau8e 7 which Rays: 

"or lI i ~ in 80 passill6{ or ~ou e in  any goods, or knowing that ony gooda 
have bl'cn 80 pns8ed or eonvcyl'd, kceps or (",oncenls such goods or permits or procures 
them to be kept or tlOncellled." 

I submit Sir, you cannot allow that kind of legislation to be cnacted in 
such a hurry without proper investigation. One more objectionable 
feOO'ure is that, whcther the goods are dutiable or not, we are to ask for 
a permit the absence of which is made penal. If I want to leave Bombay 
for a place in Kathiawar and if I do not choose to go by the prescribed 
customs station but by some other route, then, Sir, I must Ilfik for permis-
sion for a ,permit from some Customs Officer located either in Viramgam 
or Ranpur; and I must ask for a permit fOaying that I want to take from 
Bombay to Kathiawar llil. 500 worth of such and such goods which may 
riot be dutiable under the Indian Taritf Act. The permit may come in 
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oj days or 7 days or 10 dllp: OJ' ill II mouth lind it may happen tllat I mw;;t 
either go without those goodrs or go II day Ilfter the fair. 'fhat. is the etl'ect 
of daust' 5. These drastic provisions cannot hI' pllH!;ed without further 
investiglltion liud withollt knowing' tIl(' opinions of thoMe whom they afl'ect 
so vitally. I think there ought to be some limit to hurry in legislation. 
We are legislating' fOJ' II (~t rtllin elass of pl-ople who do not know tIlt' 
~o isions (If the proposed mellSUI't'. /Iud to pass it without ~i in  tllf'lll 

an opportunity to rt'pI'Psf'ut tht>il' I'/t.if' is cl!rtllinly not passing le~i llltion 
but issuinO' Ordinanees. ,['herefol'e I mo\'!' tlwt in "iew of the promise 
of !Sir Chll";.lef.! Inlles when the Tariff Act Wtll> songht to be Ilmended-l will 
read that promist'-he suid on pnf.('e 4!i0 on the ] lth e rl ~r 1924 
(Legislative Assembly Debatell) : 

" AM fur as 1 kIlOW, none of the Inui:w StUt.CM ut pr!'st'llt iR II!'I-illl'l-d to hl' 
fOl'('igD territory for tht, purpo8PH of t.1l I' Sl' vowers", 
and then he said : 

" AM fur us I know it i~ not intpmh.u to do thut ut )l1'{'flI'Ut ...•. , " 

The Honourable Sir Oharles Innes: 1M that 11 pl'OmiMt'. 1 mllde a 
statement of filet thllt, as ful' itS J know, it is not intendE'd to elo thut at 
present. 

Mr. Jamnadas M. Mehta: If thllt is not some kind of assurllnce on 
which WI' "oted, I do not kno,,· wbat itii'l. The word " promisp " is 
not t hCl'i', 

The Honourable Sir Oharles Innes: All fur 811 J know the position 
IS t'xuctly the lIam!' at tht' pl'l'sent moment. 

Mr. Jamnadas M. Mehta: 'rhe HOllourllble 8ir Charles lnnell snid : 
" AM fur IlII ) kllow it is not, int{'IHh-<l to ,10 that for the pre8ent ", 

and now you do it. On thllt promise \'otes \\'ere secured and to-day w(-
know that that promise comes to nothing. On that day it was worth 
a lot. In view of that promise, for what it is worth. in view of the fact 
that the people for whom WI' are lpgislating do not know what the effeet 
ot' this legislation will he on them. ill vipw of the fact that this legisla-
tion goell fflr beyoml the leg-ilS\ation now in force in Bomhay and Madras. 
and in view further of the fact that it is going to affect the States which 
were never l~cte  by sllch legislation in thilS country, and, lastly in 
vi!:'w of the 8f'verity of some of its cla,urses, it would not be wise for this 
House to 1)l'oc(Jf!d withollt Il:-;kin!! tht- opinions of those who are going to 
be it ll~  affected by it, If, all J sairl at the ol1tset, the Indian 8tates al'e 
let out of this legislation. I will allo\\' this Bill to be eonsiciprcd here and 
now. I do not \\'unt that t hC' Gowrnmcnt :-;hould \0111' any reVenue un-
nt!ceHsarily or that bona lid/' mrrchunts should be penali8cd or that those 
who are engaged in smuggling should get the bctter of the honest merchant; 
hut I certainly (10 stand for II position that those for whom you legislate 
shall know what is propolled to be done, that their views shall be heard 
and that. before their views shall hI' hf'lIl'rl ~ ll IIhnll not proceed with this 
kind of legislation. 

Sir P. S. Sivaawamy Aiyer (Madl'lll' : Nomina.ted Non-Official) : Sir. 
I beg leave to makf' n few r('may'ks, not with the object of hampering 
the progress of the Rill but with the objeet of eliciting some explanation 
from the Honourable Member in charge of the Bill, But before I pro-
(-eed with the rpmarks which J inten<1('o to make, T should like to make 
a ~ew observations on tht1 motion wqich has been made by m~  Honourable 
friend Mr . .J amna<1al' Ml'htll. HI' s(,pms to lHummc that t ~ Bill enables 

L116LA F 
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the Government to impose cUiStoms llutieb by virtue of thef!le pru-
visions. So far a.'l I have been able to I)tu~ theprovisiow; of this 
BiU, it seems to me purely H proces",llal measure, not a Bill which 
impOBes any customs duties, 'not one which enables the Government to 
leVy any dutieil at all, but simply one which enables the Government 
to collect the duties which muy be leviable under other enactments" in 
a more effective manner. That, so flU' UN I underst.and, iii the lIIeQpe of 
the Bill, The feelings of alul'm to whieh my Honourable friend hats 
given expression seem to me therefore to Mve been very unnlltl6S81:lrily 
excited. There is no question in this Bill of subjecting to !lny fres.h 
duties goods which would otherwise paRS from any of the Natjve States 
into British India or from India into Native States, The queRt.ion whether 
any goods should paslI frOID the ~ ti e States into British Indili or 
vice versa free of any duty raises very wide issues. If, ucenrning to 
the existing practice. such goods have been passpd free, the practice 
should certainly be kept. up ; and I may also add that, in \'iew of the 
interlacing of the territory of Indian States and of RritiRh India, it iR desir-
able to have BODle arl'ang(>ment by ,'Vhich goods eun \;(' passed free. some-
thing like 8 Zollvcl't'in, Rut that is a question which raises wry wide 
issues. Supposing an Indian Stq,te is not willing to J'tlCiPl'OMtf' the 
arrangement, I should be most ullwilling to let theiJ' goons paRH into 
our territory frf'e of any duty at all. That if; a matt('I' whichlws to lie 
decided upon principles of its own and that question of polic,Y does not 
arise for conRideration hf'l'P. As r hn \'{' pointed 01lt, thl" qnestion of the 
llability to duty does not arille HIldel' th is Act at a1l 'and most of t IH' 
o ~ctions of my H')Jlourahle friend MI', .Jamnadlls Mehta fall to the 
ground. 
Another objection whieh he bronght forward was 1hat tllil-l Bill .is 

a little more drllstic, thnt some of its pro'isions are mort' efiel·tive, t.han 
the provisions of the Aets whieh they 111'(' intended 10 replacl', But. that 
is the very object of this Bill, If the provisions of the Aetf; whioh it 
is intended to l'eplace served their plirpose equally well, 1 could not 
underat/1.nd the object of bringing forward l'I new measure for doing 
that which the e istin~ law will enable u ... to do as effectively, T Sf>" 
no objection therefore to the provisions of clau:-.e 7 on that Ilceount, 
Then again, my friend pointed out that there if'! no provision for Ii 

judicial investigation and for a condemnation by It. (lOurt und the m l~i
tion of a penalty. I see no clause in this Bill taJdng away the powel' 
of the courts, and I should be surprised if it could be held that the cus-
toms officer or some other person hall the authority to impof4e a penalty 
of one thousand rupeeN, or anythiug of that kind. The Bill merely 
Ireates an offence, The ordinary law will then apply Ilnd th(' penalty 
Will have to be enforced by the courts so far !lS 1 can Hee. I see mv 
friend Mr, Lloyd shaking hiR heAd. Of ('ours!' if it is intended that t.he 
jurisdiction of the courts ,'Vith regard t.o the liability of a perROIl fOI' 
p.,nalty under ela1lJ'le 7 is meant to be taken away T should lil{e to know 
of it. 
Mr. A. B.loIQyd(Member, Central Hoard of Revenue) : ~li~ t I dJ'aw 

attention to the faet that one of the seCti(lDS of the 8es Customf4 Act ~t 

to be e.xtended is section 182? Section 182 of the Sea Custom!! Aet gi1teN 
Collectors of Ilea Cl1.f!toms power to adjudicat.e, That meaDS tbat II largt' 
number of offences under the Sea Customs Act lire afijlldi(l/ltffli hy ~ lrtom  

Collectors Rnd not by the Courts, • 
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SirP. 8. Siva8wamy Aiyer : WeU. it may perhaps be a matter for 
Mnsideration whether that provision should or should not be extended. 
It is not proposed to be done by this Act but indirectly by the a.pplicatioa 
or extension of one of the provisions of the Sea Customs Act. 1 confess I 
have not had the advantage of reading the Sea Custotns Act in connection 
with this Bill, but if that provision is in force in the Sea Customs Act and 
hac worked without hardship, I fo)' one see no particular objection to im-
porting that provision into thiEol Bill for. the purpose of a more effective 
realization of the duties leviable under the Indian Tariff Act a.nd Indian 
Tltriff Rules. 

Now, Sir, the observation which 1 myself originally intended to maka 
was in connection with thfl difficulty 1 have felt under o]ami." 5, su -cl~ e 
(3), of the Bill. It says: 

" (3) Any LalJd CUAtOJUR OffuJer, uuly empowered by the Chief UulltoulH-autluHity 
ill thb bl'half, may require ally person in (Iharge flf any goode which such Oftioor hall 
"eaSOll to believe to hRve been imported, or to be about to be exported, by land from} 
01- to, Ituy foreign territory to ro u~e the permit granted for such goods; aad 
nny 8uch goods IVhich III'C uIJRC(lomp:mit,d by a pernut, or which do oot correspolid 
,\'it1. tlU) 8pecitleation contained in the permit produced, shall be detained and shall be 
Iiabl(' to rOllfis(!ation." 

What 1 wish to point. out is this. The word" " any goods whitlh he has 
reason to believe to have been imported" appear to me to be too wide and 
tbe whole clliu~e iH expressed without Rny qualification or regard to dis-
tance or time. One doe!; not. know _ ..... 

Mr. President: If I allow the Honourable gentleman to roce~  
on that line 1 shall have to allow a debate. Then we shall have two de-
bates, one now and one on clause 5 when we COIRe to it. 1 think Dlatters 
of' detail of that kind had better be reserved. 

Sir P. S. Sivaewamy Aiyer : If the difficulty I feel is not explained, 
I folhall not bp. disposed to support the reference to a Select Committee. 

Mr. President : Weare iscus~in  the circulation of thp- BilL. The 
Honourable Member cannot be deprived of his opportunity. If the Bill 
proceeds at. all the opportunity will ri~  

The original question ,vas ..... . 
(MI'. Patel 1'Olle in his place.) 
ff Honourable Member!> wish t.o continue the debate wemltst adjoum 

now. IOthE'r Memhers rose.] As there is a desire to continue, we had 
hettcl' take it up wbcn we resume lit. t.en minutes to three. 

The Assembly then lIojourne,l for IJttnch till Ten M.inutes to Three 
of the Clock. 

.,---- .' 
The' Assemlily re..;assembted after Lunch at Ten Minute" to Three of' 

thoe· Clock. Mr. President in the Chair: 

Mr. President: The Assembly will now resume- deb8te on the 
motioll: 

" That the Bill. to (lonaolidate-, &mod and· ellttmd .. the.l& .. l'e!a1liiae-tb the'le., 
ot Chitte! or' custom5 on articles imported or ell:pl'lrted by land from. or to terri'O!'y' 
outlidill BritisD Tndia be taken into consideration." 
8j'ME: which an amendment has bep.n moved: 
. •• That the Bill be circulated fo\' the purpoae of iUicitbl" opmOJl tMrfllJl' b,the -
:Jist day of Dee.ember 1924_" • 
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The Honourable Sir Basil Blackett: Sil', taking advantagp of the 
lllncheon int~r l  I have been able to i~Cll ~ with some of our fritmds as 
to the procedure on this Bill. [tlndel'stllnd 1hat tIlt' l!ifti{,lIlty that they 
feel is with rep:ard to the extension of this Bill to Inrli.:ll ~t tes  There is 
Il good ueal of miliapprehension on ttl(' {loiut, hecnww \I'p nJretHl;v t~ 
power uncleI' lhl' l'Iadrlls and om ~  Acts to tl l~ t Kathilnvar exact1r in 
the way that Mr, .Jamnadas l'lehta \\'/IS HO much afraid of' our trl'ating' ~( l  
under thiH Bill. Tlwl'l' is 110 new pow!'r in r s t l~t of Kathiltwl1r, tJ rt~ is 
no ne'f power in respect of lnuian 8tat('s whieh 111'(' afi-'('ctt'd ~  the l\ladrlls 
I'lnU om ~  Acts, It is no part of til£' inll'lltioll of 1 hr Oowl'nmpn1 in 
introducing tid" Bill t.o pl'Oceed to l~  thl' proyisiollS of this Bill to n~  
Innian ~t tc  The purpose of the Bill is. liS stl1t('(1 h," nit', primarily to 
deal with foreign European Settlements in Inrlilt and with forci(!n Rtatt's 
on the borders (d' lndiu, not lI ert J~  of British IncHa hilt of all Illdia. I 
am prepar('d. if it !lwet" the wishes of tllt' HOllSt', to substitute fol' tlw 1110' 

tion which I originally moved a motion for refl'l'lmee to It ~ell et ('om-
mittee, and 1 am prepared' in the Select Committee to consider to till' l)I'st 
of my ability in cOIDmltation with legal advisers the () i ilit~  of eonfinillg' 
llw operation of this Bill to fort'ign ~tltt( s  Jlro ( rl~  so called, That will 
1101. i1l'111 all contrary to the intention with wldeh we introdneed th(' Bill, 
and, in view of the importance which attaches to getting it through quickh', 
1 hope the 8ell'et Committee, if that is ap:ree(\ to, will he ahle to (',on1l' to 
II swift df'eision, beclllIse both the Gowrnment Mnd til(' lIOIlSt, mllsl rt'mem-
bel' that, if we do not g'<'t this Bill through soon. we 111'1' t in~ til!' l't'spon-
sihility of' seriously upsetting tlw Irg-itirnlttr 11'1Hk of trudel'S in lIt/tlty 
parts of Indin as well as of IOHing )'t'Wntle which is lilt, tax-pMyt'J"S I'llH'. 

Mr, V, J, Patel (Bombay ( it~  : ~on- ll mlll ll (:rhall' : Hir-, 
ill\, il'\\' of the Htat(,lllenl made by the UonollJ'I1 hIt' HiI' Ba"il Blaclu,tf. 
I \\'I)u lll advis!' my IIOrJOlll'lt hlp 'ft'il')lll, MI', ,J HllllHulas ~l )  not to 
i'!'PSH his motion t;, 8 (li i~ion  'I'lli' ",holt' o it (~  of tlw motloli Ill' Il~  
i"'it'r:cl, ~  ;JamnadaH MehtH, i" to see thai what Wf' eon~i el l rl 10 1)(' 
alt "HIU'HTJet' gi"en l,y the Honourable Sir Charles Innes is carrie,j ont, ill 
~ I st an"C'. lHllllpl", that tIl(' Tariff Act, as amended in 1 hI' Mil ;'r,h sf\ssion 
of this i lsem l~~  was not meant to apply to ~ ti t~ ~tlt t es  Ril' Basil 
Rlac·\;<-tt ",h('n he spoke in snpport. of his motion pointetl out that H ~t  
quantity of cigarettes was coming into Burma through Shan t ~l l itor  
aud if this measure is not passed soon, lndian l'eVl:'nues will "niT!'I' and 
1 here will also be unfair competition amonJ:rst merchant s, find that. 
thcl'c1'0re it j" necessary that this measure should he pab,,;ctl without 

~ ml:lch e~  A good, case for taking this meRs,nrc into consideration at 
:,.' thll; seS"LOn has been made out. At the sllmt' hme eaJ'e should be taken 

lhat the power which hal' bepn vested in tbt' executive to decltll'p any 
t(')'l'itory , a foreign territory' shouln not be l'xeJ'cised by them to the 
cif'trllnent of the residentfr; of Indiun Stutl'S, in I ccor lll~e with the 
promise g'iven by Sir ("harIe" Innes, If this is made cIpaI' by the 8elel~t 
('{)lunliHl'e by makinJr thp neces"ltl'Y amendm<'nts in the l)l t~stmt 8m, 
:-;11 that it ma,\' not he pOHfr;ible to ('xt.f'nc1 the pJ'ovisiollS of H,is Bill 
10 1 t']'I'it m'\' other t han tIl{' Hnrmlt-Hhltn ft'ontirr linn othl'!' 1'l'()llt iPl'8 of 
!"Wdll'll Ellropean Sf'ttlementf.I, I think 1111 that Mr. ,Tamnada', Mehta 
needli will hayp hf'en pro\,idpn foJ', r no 110t know whethE'." 11 formal 
1IIotio)l has ht'PII nHH'l'd h," lin~ on  I't'glll'llillj:!: 1'd't't't'nt'P to 11 :-\t"It't"t Com-
lllittel', J talct' it tllllt Hit, Hasil B111t'!n'jt hilS lIloved that the matter 
be refcred to a Select Committee 't 

t 
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'.l'he HODoura.ble Sir Basil Blackett :  ] am prepared to do !W, if 
have not done so. 

Mr. V. J. Patel: And alISo that thl' terms of reference 1,0 tue Seleet 
Committee should contain inlltructionsthat the Committee do amend 
the Bill 80 as to l'('strict the operation of its provisions to the Burma-
Shan frontier and other frontierlS of foreign European AettieIllcnts. If 
,thi" is done hy eiellr and unambigllolls proviHions in the Bill, I IShall 
have no objcetioD, hut I would not merely rely on the intenlioHs and 
prollli"es whieh Sir CharlelS Innes or Sir Basil Bhlckett mi~ t hold 
forth, becaww we find that within R few months sllch promises arc 
attempted to be ('xplained away, I clearly remember I voted for the 
amendment of the Tariff Act in March last, simply becaulSc I WHf, pssuren 
hy those who w!'re sening on the Aelect Committee at that tinll' t.hat the 
Rill was not goinA' to be applied to Native States at all (7'hr HOnGltrablc 
JlJr, A. C. Clwttel'.il!f : ., Indian ~t tes ") but it WIlR bf'ing enacted for the 
purpose of mpetingo that parti('uhll' c(lntin enc~~  name1;.'. to enable 
GonrnlTHmt to llwy dnties on impOI'b; from the Ahan frontier imo Burma. 
Before I reSUlnl' m~  seat. I would onet' Ilgain ad"is(' m~  friend, Mr. 
,famnadas Mehta, to withdrllw this pa.rtieulHl' mot.ioll in fav Oll l' of tht' 
mot ion that the Hill 1)(' l'(,{t'rJ'!'I] t (I n Helec1 CommiUpl' with ill . .;tl'lIrtlQns 
th<!t the Committt'1' do ~() aml'nd till' Rill Il~ t.O ('onfinl' it to certain 
frrlTI ti ers onl~  

Mr, M, A. Jinnah ( oru ~  ( it~  : M"hHll11Ulldan l;rb,l11) : Sir, 1 
t.hinl' there is ~() Il(  c~on usion in thp mind", of some Honourable, !\Iembers 
when they SIl," that in tht' RI'II'('1 Committ.rot' till' mattc}' WfI'i discusRed 
Hnd thereaft.t'l· an /lssurance WIlS :xi\'l'll tha1 tlw Tariff Act ~ oul  not 

l~  tc the Indi/ln Htllter,;. That is not 'I u itt, eorrl'ct. .A" fltr as 1 
Itntlt l ~tlln  ~il  what happt'nec1 was this. ('nder the old Act, J mean 
t ~ Tarirr AI·t· .. whi(·h was snught to be amentled by th" BiH which 
was introducl'rI by G I) el nmt~nt at tlH' last session. the Go\'t;l'llment 
;;lready had }lowe!' by notification to declarl' n~  Indian tllt ~ to be 1I 
foreign t.erritol'Y. e~  a Jr( ~  had thoRI' powers, and thl'I'cfol't' thf' 
qr,etltloll then n~ Jl~  was to deal with the part icular emergcncy that had 
Hrisen, namely, wh!'tlwl' the Siamese Frontier should not. ~ brought 
lUI tier the Act fll' it I'tood. 1'hl' A(~t tlwl'efol'f' Will' :sought to he alllenden 
f01' that l ~I  We g-atlJered at the timr that thpre was II er~  

strong feeling rpgul'<iing thp position of Indian StIlU''l and I 
think the prime movel' WHS m;v Hononrable friend Mr. Dumasia 
and he hrought tht' qUl'lSt.ioll to the front in the course of the ~ t e  

Then, Sir CharIeR Innr's. spf'aking' nn bc,hlllf of the Oo\'enlIllbllT., ~  

his IlSi'ilJ):ance to t hilS t'xtent that thl' Governn1l'nt had no inteution fo!' 
thP, l ~ e)lt to dl'clal'(' IIy notification [ndian HtlltelS as foreign tf!rritol'Y. 
oll~ll  now, the Bill Iwfort, liS. HiI'. is undol1btedly a very eDmpl'f:hensiyc 
Bill. Thel'eforl'. so rill' as the law which enables the (to\'Cl'llment to 
l~  thr duty is l ()nt~( l i rl  tha1 law is ab'eady tlwl'f' and they ean 
declare under till' p1'l'Sl'lIt Ta I'itl' Ad Ilirlian :-::Itat.('8 as foreign tCl ritor~  

But I.her haVl' ~ot thl' IIltl in l ~  fol' ('nllt'I,tin/! that dnty on;y in two 
Pl'l!sitlenries. the· lll ~  i'1'f'sidel1r.v linn thf' Mach-as Prf'l'ddt>llCY. They 
propo'Sr, now to do tlwa." with thnt and snh81itlltE' this Bill, which ill> a 
eomprehensive Bill. And ",hidl "'ill appl," to th£" whole of lnilia. But 
although this Bill is /I mlle illl r~  providrd for the pnrposf' flf collecting 
r:uty, it: if open to til!' (~n rlln nt IIndf')' th!' prf'sent law b;V' Jlotifioatjon 
10 declare !lny lnlliull f:itute as fel'eign territory, Once that is done, 
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then t i~  Rill can be utili:.wd for the purpose of collecting duty. 'rhere-
{9l:e, it iii a ~ll  cQmpft'hensive Bil4 but a£ter h6aring Sir Basil Blarkett, 
[ <.in not wish to make liny pNposal from my side yet,-but after helUling 
hiQ+ 1 a.m, satisfied t.hat if we can find. a solution and ~ J tilie this 
JIlllchinory, which is after all a machinery for coUecting dutr, to pro-
Mt;ly called orei~n tlerrito~ieli  and foreign States. that is, if we caJl' 
mAA;e IIQme provision which will exclude the Indian I5tates, J think 011 
thil\ ",ide (If the House WI' shall be l'Iatisfied. I, do not wish io make any 
~iticulur I\ij.ggest,ion .iUHt now. But I think it is 8 matter which might 
~  l l ~ l n out in tbe Select Committee . 

•  , N. M. DumAsia (BolT1hay City: Non-Muhamm<1dflll ITrba.n) : 
l tl~  Prelddent. we welcomt> th(' annonncement made by the Honourable 
the }4'inIUlcl' Mini,.;ter that there is no intention to apply this Bill to Indian 
~t tet! and impo,.;e cUNtoms han'ierf! against Innian ~t tcs  He has removed 
It great rleal of misltpprehension and we are grateful to him for the same. 
t m ~ Slly that. my friend thl' Honourable Mr .• linnah haR ('orl'Pctly stated 
the faM.s a,.; they happened in the Select Committee. At the ~elect Com-
mittee which WitH appointed at my instancc the Honourable Sir Charles 
InneR madt' it clear that Local Government,.; had these powers but as cus-
tom .. duty 'Hid hecome an Impt'rial item. the Central Government were 
only taking the:", pow!'r,.; to thems('lv('s which Itlreauy t'xisted on the 
~t tllte- oo  lit' then assured the ('otnmittt't' that ther(' waR no inten-
tion of ('xtending thl' opf'rlltion of' tht' Tnritl' Bill to the Indian States, 
I may mention thl' fnrth('r fact. thll! when the Viramgam eustoms harrier 
WIt.N reJn(Jv('n. tlwrl' weI'!.' new tJ'paties with the Rtllte,.; POBI-cssing ports at 
Kathiftwltd lind (~eor in~ to thosr treaties, r think, Gov{'rnment cannot 
impOlo;I' Inlstoms IlIlrrier" ,,-ithout in rin~in  those treaty rights. I am 
::Iadl that th,· miN"l'prehf'T1Sioll hulo hP1'1I l'l'mowd and I hope thll Select 
Committee will ret.urn the Bill in snch a revised manner that. we IOhall have 
IlO fMl' that thf' Ad would opel'ote IIgll.inr;t IIny Indilln StateR. 

Mr. JaJ:llJULduM. Mehta: Sir, in view of the statement mwe by the 
Hono\1l'a,ble 8ir Busil Blackett. I lwl !~ very great pleasure in withdraw" 
ing my motion, for circulating the Bill for opinion. 1 tiball bo very glad 
to ce ~ to his suggestion. namely, to ref!'r the Bill to I\, ~Aleet CollllD.tlittee 
with the proviso that hI' should finn out some way by which the oper8ftion 
of this Hill will he rCfoltripte.d to forcign Statl's outside India's horderand 
to ~lll elln SettiCnlonts in 111dia. l I~  only apprelll'nHion WIlS about Land 
Cu~t lI ! dutif>8 OJ), the inll)Jlrl fronticr, the working of which ws." a perfect 
ni~l tm re to the peop.le of Gujarat an{l Kathiawar for fiiteen years. 
Tha{ apprehension will now be re mo (~  

!Ib; PruideD': Iii it yonr plp,ltsure that the motion for eil'culatiou 
he with.<;lrnWA '? 

The ~otion Will' ~  lellVl' of the Assetnhly withdrllwn. 

~  .laua4.-II. Mehta: Sir, 1 move : 
"'l'bflt the Bill to Cl ll ! li ~e  amend Rnd extend the la1l' relating to th.olevy 

of ditties of. tt ~  on artlo1etl lmported or npoTt,ed by IlIAd tram or to territory 
OUt.HrQr r t i~  lDMIl be, ret'QrTed to a Sel()rt COlnmitt.M ( onlJi~tin  Oof-

!'liT· Flh'alwamy Airer. 
D,iVo'IiB Ba.badUT M. 1!,amllc.hltlldrll Rao, 
Nr. M. A, .linaah, 
Mr. S .. ,M. DUJJlfllia.,. 



MI'. A.. H. .J..1eyd, 
Mr. N. C. Kelkar, 
Mr. IV. J. t ~I  

Tal LAND CUSTOM., BILL. 

The Honourablf' !Sir C'harleH Il1ne*, 

Mr. Oleke, 

'fhe Honourabh' :-lit Bnsil Blackett, and 

• lnY1'eJl', 
Ivitll iustrut.tiollM th&t it. shall Dot be llel~e8 l r  for morl! thAn 4 1tllm)lterl to fol'1t1 1\ 
quorum and t.o report b,'" thf' 111th ot Hllptember 1924 ", 

und with this lIndt'l'stllnditlg' tllllt /I hllsis shall be found forf"xelutlihg the 
Indian Statl'M, 

Mr. Prelident: l"urther amendment moved: 
" Thllt the Bill b(' J'C'ft>rr .. f1 to It 8{'1f'1't. Oonlmittfle ("oMisting oC-
Sir Eli vlINwl1my A I~ er  

DiwRII Bahlldur M, Halllll{'hulIllrH Rao, 
Mr. M. A. ,linnab, 
!\fr. N, M. Jl)uDlHlia, 

Mr. A. H. Lloyd, 
Mr. N. (', KelkRr, 
Mr. V. J. Patel, 
Th,· HOllourllbJe SiI' Cilllr\l'H Tnnt'll, 

Mr. (Joeke, 

Mr .• 1llUlullltas Ml'hta, and 
The HOllourabl(' Sir Busil Blackett, 

t ~t t.1iP lIumheJ' nacoMal'Y toco1l8titute n meeting be 6, and thllt.the Committal' do 
""port. 011 01' befor!' ] !'ith Septem her H)24." 

The Honourable Sir Buil Blackett: Sir, I have pleasure in RUp-
port.inll tht' motioll, which 1 hope' will enable us to find It slltisfactory 
solution of the diffic1Ilty which i8 merely onl' of wording and not one of 
substance lwtwpen us. I wonld like to Hay that, if the House agrees to 
I hif; motion, it it; propmmd to (litH n meetinll of t.hf' Committee til-morrow 
Inorninll 8t 11 O'Clock. 

Mr. Preaident : The original question was: 
" That. the Hill to ('01l80Iidatt" Illllllnd and t.xtend the Jaw relating to the levy 0' 

utit ~ of eustolllH 011 urtidf.'A imported or l'xporte(] by Il\uo from or t.o territory outllidl'! 
British I ndin be tukl'lI iuto ~ l8i erntion  •. 

Sinrp which 8Jl amendment haH been moved : 
" T!J.at the Rill he referred to II Self'l!t Committee Clon.i,ting ot-
Sir Sivl\swltmy Aiy('r, 

Diwan Babadur M. m ~ n r  Bao, 
Mr. M. A •• Tinnah, 
Mr. N. M. DumaBia, 
Mr. A. H. Lloyd, 
Mr. N. O. Kelkar, 
Mr, V. J, PAtel, 
'fill! Honournblp, Sir CharleR Innes, 

Mr. H. G. Ooeke, 
Mr. Jamn&d8JII MElhta, and 
The Honourable Sir Baill Blackett, 

that the nUDlbel' of mllUlbers ntll'tlssary to eODstitute 11 meeting be 5, nnd that the 
Uommltttll' do re1'Ol't on Ill' jl('fore the 15th September 1924." 

The question is t hat the Bill hI" reff'rred to that Sf'Ject Committee. 

The motion W8f11 adopted, 
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l l ~ l~ IA  ~ l  O!<'}i'TCE (A ~ ) BILL. 
The Honourable Mr, A, O. Ohatterjee (InduRtrieloJ Membt'l') : Hit', ] 

heg to move: 
., That the Hill fUl,thl'l' to !lnll'ud t.he Inltiall Po"1 ()ftj('(' A,·t, 18118, fOl' "t!l'tllill 

pUl-P0Bes, be taken into l onsi er~tion  " 

In usking for lea\'!' 10 illll'OOlwe this Hill, a few days ago, 1 explained the 
objects of the motion and I do nol wish to takt· up the time of the House 
by repeating what 1 said on thHt (l(~mlsion  I hej.!' to move thnt the EiJI 
be taken into cODl.ilieration. 

Mr. President: '1'hl' q Ul'stiou is : 
" Thut thl' Bill furtlllH' to HllIt!nd t.hl' Illdillll Post Oftie(' Al't, 1898, tOl' (!lIrtain 

purpOSt'H, he tukt'lJ iutl! "onsiliel'lltion." 

'rhe motion was adopted, 
l'lItuses I, 2. and a Wl'rt" added 10 the Bill. 
'l'h.! 'ritlt' Hnd the Preamhle weri' added to tht' Bill. 
The Honourable Mr. A. O. Ohatterjee : I beg to move that the Bill 

be passed. 
Mr. President: Tht· question is thai tht, Bill be plIssed, 
'I'hl' motioll was Itdopten, 

'l'he ASHelnbly theu udjol1l'lIed till glt'vt'n of till' ()loek 011 Wednesday, 
Ihe 10th September. 1!J24. 



*APPENDIX II A II, 
Oorreapondence between the Government of India and. Local Governmeu.ta on the 

recommendations of the Lee Oommission, 
1.ETT1I:R PROM THE HONOURABLE MR. J. CRERAR, C.S.I., C.I.E., SECRETARY TO THE 

.GOVERNMENT 01' INDIA, HOME DEPARTMENT, TO ALL LOCAL GOVERNMENTS, No.· 
F.-172124-EsTS., DATED SIMLA, THE 18TH JUNE 1924. 

SUBJECT.-BeoommendationB of the Royal Commission 011 the Superi.ur Civil 8ervioes in 
India. 

I am direc.ted to addl'tl88 you rl:'gardillg tho method of considering the Report 
of tho Royal Commission Oil the Superior Civil Services in India. Hill Majesty'. 
Sec.rctaTy of State for Indilt attuches great importance to the point emphasised ill 
puragraph 108 of the Report regarding the interdepl'ndcnee of the recommendatious. 
The words used by t!w Commission nr __ " Jo'innlly in submitting this our Report 
we wish to cmphusi8t, thut we regard its muin r.roposuls U8 vitally illterliepl'ndl'ut, 
und that. unll'HII ulI IIrp givell ('lH·rt to, violl'lwl' WIll bl' dOlle not uwrd.v to the 8}lirit 
of comprolllise whirh hus il ~ irt  our agr(,P!l ('ollclusiollN, but to the wholt· RtructurEl 
of our .J'erommendutions.·· 1'h(' Rl'l'retury of Btute is of opinion that the Report must 
be ~onsi re  ItS It whole UII<1 t1Ult II el i~ioJ  on general principles must be fl1ae.hed 
bofon' details are pxumined. I am to suy thllt till' Government of In(lin agreo thnt 
it is desimbll' II~ /.l prl'liminary step to arrive at ollce at a general decision as to 
whether the main outlillps of the ReJlort IIrt' a('('eptuhle. In nrriving at this dedsioll, 
however, it is IIOt possihle ultog"l.tlll'r to ignoTl' the ('ollsiderutioll of (,ertuill important 
factors (,olltaining <1I!,ml'ntR of practicoal detail. 

2. TIl(' Government of ] ndill ~on i ( r therefore that the following procedure mlly 
l"acilitate the disposul of the l{.('port. Thl'y propose to IIddre8s the Governmellt oj' 
Mlldras, ete., in HC'pllrllt(· lettel's dl'uiing with (,1I('.h of th(' IUliin propo8111s of thl' 
Report. TheRI' I('tters will 11"0 only 80 far into detuil as s('ems Ue(,eS8I1ry for the 
purpose of r(·IIl'lli.llg pru(·tit·n! (,onelusions on important issues_ But the Government 
of India do not propose to awuit the Imswers to these letters bl,fore deciding 
whether t.he mllin outlines of the Report ean be u(·cepted. They think that it 
should be possih!(, for Loenl Governmeuts, when the main points which arise out 
of tht, gen('ral reeoJUllwndntiells hllve beell stated, to arrive Tilpidly at 11 general 
appruisl'IUent of tltl' main features of the &port. I 11m therefore to rll(juest that 
the Gov(1rnment of Indin may bc' in£orlll(1<1 in reply to this letter and in advaDce 
of the replieR to the 1I10re detuiled lettl,rs dealing witll each individual point, whether 
the Government of Madras, etc., Ul'Cl'pt thl' following general prop08itionB. In 
arriving lit II decision 1 11111 to ask that the point mentioned ill paragraph 1 of 
this h·t.tt'r rl'gllrding thl' illter ( l l (l~nee of the main rec.olllmcndations may be 
specially bornl! in mind. A pr0l'0sitioJI which there might be Bome re (~t n( e to 
uccept, if it IItood by itself, might pro\'(, ac,ct'ptllble as purt of the general 
scheme. \ 

(a) 

(b) 

(0) 

(d) 

(c) 

That the AlI·India At'rvi(,t,s operating in reserved fields 8hol11rl I'Ontinll6 
to b(' appointed und ('outl'olled by the Hec,retary of Stute ; 

That the Servit·ps operll ting in trllllHft'rred fields (with the exception of 
the ] udilln Medical Service regllrdillg "'hieh a further re erell~e will be 
Ulude) shouhl, IlH far IlA future recruits nre eon('.erned, he nppoiutcd an<l 
eontrolled by LOl'ul Governments, existiug members of these er i(~el 
retaining 1111 tlleir presl'nt rights IIml stU\:UM ; 

That the integrity IIntl I!fIldeney of the l r i~e8 should be protetlted by 
the constitution of a Public Service CommissIon fwd the enactment of 
Public Hervic£' A(~t ; 

Thnt recruitment of Indians for the All-ludia S('rvices dealing with the 
reserved departments should he increased to the pereontages reeom· 
mended by thl' Commission ; 

That relief in the IlIlitter of pRY should be given to the AorviecR approxi-
mately on tile Hcale proposed-reserving for the moment the question 
of the OXllct form which the relief should tll.ke and wheth(,r relief should 
be given to Indillns in roceipt of O\'ersElus pay; 

~ ----_ ... _._ ..... - - ._------
• Vtde page 2950 of Legislative A88embly Debates, dnted 8rd Sflptembcr 1924. 
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(I) That provision should be made for passuges for officers lind their families 
at a cost approximately equivalent to Rs. 50 a month for eaeh 
Officer; 

(g) That the pensione of the "(;m'ov('nanh'u SOfvi<.'es should be in( re(l~l  by. 
Rs. 1,000 a year as proposed by the Comwasion in paragraph 70 of 
tho Report. 

S. With regard to point (e) it will bl' obsllfvtld that the Commission disagreed 
as to the necessity of extending relief to offict'ra holding adminiatrative posts with 
the exception of those on 11 PIlY of Rs. 1,750-100-2,150. The opposing views are, 
lIet out in Ap}Jelulix IV of the Report. In stating therefore whf'ther the s('.ale of 
relief in the matter of pay is al'l'epted I lUll to ask thnt it may be indi(,llted whether, 
without committing ibelf to the 3rtual details, tho Government of Mndrns, etc., 
:H.(Icept generally the view of the English or of the Indian Commissioners. 

4. I mn to explain that, all stated in the Indian Legislnturl' on the 21th May the 
Seer(,tar{ of State lind the Government of Inuiu nre 0:1' opinion that whul:ever me ~ures 
(If relief mny bo flmdly sanctiolled ahould hn"e I'ft'er.t, 118 re~ommen e  by the Com-
mi8 l~on  from the 1st April 1924. 

,j. In \'iew of thl' 8trongly l'xpre8sed e~ire of the> AMr('tnry or Btat!' that Boml' 
prf'lilllin:LrY IIgrel'ml'nt on these main propoMition8 8h.oul<1 be l l ~ (  nt ". v('ry (,lIrly 
dutl', 1 am to rcqul'8t that thl;' Government of J 1H1 ill mny reCClVl' the \,JeW.' of thu 
GOI'NnlUent of Mmlrlls, de:., not later than till' 21st July. 

ENDORSED BY THE S;;CK.I':TA1W TO Til!: (l:OVEJ:N:Il!!:!';1' OF INDIA, Hm.m l) A ~  
No. P.·172-24· Esn;. 

Copy forwnr(let\ to the C i~  Commissioner, );. W. F'. P., Coorg and D('lhi, for 
informntioD und with tIll' r('qu('st that nny OUSf'rvutiOll8 he may ll (~ to mak!' should 
be submitted to the Government of In(lia not Inter than the 21st .July 1924. 

LETTER FROM N. Eo A J I A ~  ESQ., C.8.1., C.LE., I.C.8., CIIlEF SECltETARY TO 
TIlE GOV£RNllENT OJ' MADRAS, No. 47210 .. ], DA1'ED OOTACAMUND, THE 23RD JULY 
1924. 
I am directed to eomm\lllicate the view8 of His Excellency thc Governor in CoulIcll 

on the main recommendatioJls of the Report of thr Royal COlJlmission on the Public 
StJrviees, as desired in your letter No. F.·172124·Ests. The Honourable the Ministers 
have been consulted and their views when they mlltl'rially dift'er :l'rom thos!' of Hill 
Excellency the Governor in Council are briefly indicated. I am to enclose a copy of 
their Memorandum. 

2. Hi. Exeelleney the Govemor in Council aceeptB in principII.' the propollitiona 
(1) that All·Indio. Services operating in the reAern,d :fields should continue to be 
appointC'd and I'ontrolled. by thl' Secretory 0:1' Stllte, and (2) thnt the 8ervieeM opt'rat.· 
ing in the transf(lrred fields should as far all fut.uTe rel'ruits Ule e on~l rn l  be Ilppointed 
and e{)ntrollEl<l by Local Governmenta, the rights 0:1' existing members being sufe-
guarded. The considerations 8et out in Professor Coupland's minute Itttuched to the 
Commission's Rl)port appear conclusive on this matter. There will, however, be diffieuJ-
ties in the practical ~lie tion of the principle in case of serviN'S that opernte or 
may hereafter operate both in reserved and transferred t!Ellds. His EX('rl\eney the 
Governor ill Council is not slIre that these diffir.ultil'8 urI' insurmountnhll' but it is 
uDlleeesSIlry at present to enter upon n detailed exall1iulltion 0:1' the subject. 

The Honourable the Ministers while not objeeting to existing members of All· 
India Service8, whether working ill the re8Crved or transft'rred field, ~ontinnin  under 
the ('ont.rol of the Se<!retary of Stllte, would re~J uit IIIl future oft\rers on a pro-
vincial busis. 

11. Rllb.iel·t to the mOTe ill'tai1l'd r('pOTt on the 811hj(wt ('n\lt'd for in your l .. tt~r 
No. lo'.·178!14124, elated the 1st ,Julv 1924. i~ Ex<'rllenr.v thp Gov!'rnor 'in ('ounl·it 
welcomes th" proposnls of the Commission that a Pub};!' Se'rvl('e Art should be passed 
and II Public Service Commission sct up. Not. only doet! he regard these mellsures 
fUI most de"irablc, lJUt he also considers it neeeSl!II1ry that Provincial Puhlie. Sorvice 
Commi'lllions 8hou1d be e8tablisht'd to safegunrd the present Ilnd future Provincial 
BervicC'll and ('ven the subordinate serViCl'8. 

4. :aubje(!.t to the two reSOTvations that :l'ollow, His Ex('ellency the Governor in 
Council !lccepts the ratio of recruitment of Europeana and Indians propo8ed by tho 
Commiulon. . 

For the Judicial Branch of the Civil Servi('e, Hill Excellency the Governor in 
Ooun.eil ('oDlliders that a higher proportion of Indians in the clldre than one-half 
should be nttnined ill the period specified by .the Commilsion. He would further 



3 

poiut out that in paragrllph 35 of the report no mention ia made of the system ot 
recruitJnent direct from the bar which ut present obtains. Whether the recruit-
ment be by promotion from the Provinciul Serviee or from the bar, the result will 
presunJably be attained ~ the gradual listing or reservation of a certain number of 
tho District and Sossious Judgeshil)8. 

In the ('osc of the Forest Service, on th(l other hnnd, His (~eIJen(  the Gov-
ernor iu Council considers that the reeomlllendatioll ~ l nl ot be supported that European 
recruitment should be redm'ed to 25 per cent. ulld is of opinion that tho rate 
of such recruitment should remain for the 11re8ent Itt the rate of about one-half. The 
roo sons thlLt ('.olllpel His celll II( ~ the GovonlOr ill Coundl to mllko this rocom-
mendlltioll will be etllted ill d"tail III replying to your lettl~r No. }',-178I 10124-Esta., 
dat('(\ the 21st June 1024. Broadly t e~  are that it i8 difficult to lind suitable Indinn 
recruits for this work which is uneongeDlnl to them and that it is parti"ulnrly nc('cssnry 
to mnintllin 11 strong European elellllmt at the present juncture when the department ia 
entering on an eTa of considerable development. 

The Honourn.h!e the l\finist('rs are grncrully opposed to nlly further Europenn 
recruitment HIlVO for specilll reaBons und on spl,('ial short tenll (\ontracts, till the 
proposcrl proportion of IIl(.linns ill the rl'spectivc (mdres hUB been reuched. 

5. His Ex('cl\C'ncy the Gov,mlOr iu Council IIgrees with the' Royal Commission 
in their rlWOIllUH'lIdutions that relief shoul(l be givl,n to the services npproximately 
on the scnle Ilroposl'<l, )'('s('rving for the moment the question of the exact form 
which the relil'f should take, Dnd fi('ceptH the pORition that relief should be given to 
Indians now ill r('('01pt of overs"a8 pay. On the furthl'r question referred to in pura. 3 
of your letter under r('ply, I mn to s ~  that I1is Ex<'eIlenl'Y the Governor in Council 
supports tho reeomml'ndatiollB of the English Commissioners and the President 
of the Royal CODlmission in regard to the nOl'<i of l'xtending relief to offi(\crs holding 
administratiVf' posts. Not only do the U1'gulIlents ucJvllllceti ill supi)ort of this view 
appear to hav!! lIlU('h grl'atl'r weight than those urged ngninst the rl ~ lllmen ntioll  
but it will produce un.iustifiablll !IDOllllllios to refuse this relief. For examplt', the 
presunt pay of the Third Member of the Board of Revenue and the Rev()nue Secretary 
to Government is ~  3,000 which iM also tIll' total ( rnolulll~lIts including o ~r l s plly 
of the ,iunior S,'(,rt'i.aries to GoVeMlnlcnt. IlIIJ~s therefore the reconnnlJndatians of 
the English Commissioners lire a('('epted the result will hl'l that the Hevcnue Secretary 
and the Third Member of the Board will be worse oft' by Rs_ 200 peT m('ns('m thl1l1 
the Junior S('I\retaries-a result whidl Cllll hardly have beon contempluted even by 
the Indian Members of the Commission. Further, if tho other re(~ommen tions of 
the Commissioners are accepted, but this partieular one is not, it would also result 
that the head of 11 department suc.h aB the Direl'tor of Agriculturo would be inade-
quately remunerotod_ At present the difference ill remullt'ration between him and the 
senior officers subordinate to him vluies from RII. 2,30 per mensem to Rs_ 500 I\S 
the maximum Pl4Y of th!! Selection Grade is RH. 1,750 whereas his puy is Rs. 2,000-
2,250_ UllloS8 the )lr01)Osal of the English Commissioners is accepted thill difference 
would be reduced by from Rs. 50 to Re. 300 and this woultl be Insufficient to mark 
the dlft'erE'nc.e betwl)l'n a Heod of a Department and the officer under him. The 
subject will be further llolllmented on in re l~ ln  to your letter No. 171i11l124-Ests., 
dated the 21st June 1924. 

The Honourable the Ministers have no spedal o ( ~ tions to ur~e to the proposals 
of the RoYIlI COlllmission on thl' Ulatter but <'ollRidel' that fllly reilef granted should 
not involve the presentation of II. henv;r bill und should not exceed the average 8avings 
elected in the next few yenrs by Iudinrusation and provinl'ialisntion. 

6. Hia Excellency the Governor in Coundl agre('s that provision should be made 
for the grant of passages for officers and their families on the s<'.ale reeommcuiled by 
the Royal Commission. It is observed that the recommendation is for the grant of 
passages on this sea Ie and that tho flguro of Rs_ fiO per mensem is only an estimate 
of thl' financial effect. The Commission do not limit their recommendations by 
this figure. 

The Honourable the Millisters while not objecting to giving relief consider that 
bthe mntt!'r requiros further in\'eetignt!on on the ground that some steamer fare. have 

cen reduced. 
7. His Excellency the Governor ill Council Mcepts the recommendations tlutt 

the en~ion  of the Uncovenanted Services should bo increased by Rs. 1,000 a year 
as proposed by the Commission in pnra. 70 of the Rl'port. 
, The HODouruble the Ministers aro opposed t6 any increase to the pensions of the 
UncoveulUlted Services_ 
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8. The Honournble Sir Muhammad Hubibullah hllving been a member of the ROlal 
Commission does not desire to nssorillte himself with the proposllls in this letter iD-
80 far a8 they difl'er .from thoMe of the Royal Commission. 

The Memorandum of the Minister •• 
The memorllndum (~ont inin  the view of the combined Government of Mlldrlls 

on the questionnaire relating to the organizll tion of service8 stilted, in reply t~ 
question No.1, that em~r ll  speaking there have been in thi8 provin!'e no diffieul· 
tlell b!'hn'Cn Ministers and members of the All-India Servires serving in transfern,d 
departments al\d it was hoped th/1t nny irresponsible (·ritieism of services will be 
diminished as further Bubje('ts arc transferred and the sense of responsibility ill the 
legislature is incrcased, and further stilted that owing to til(' number of officprH now 
(In tlw cndre of the Impl'rial Servires, Tl,rruitment may be shut down almost entirely 
for the present. e l~ lllay then bl' a gradual readjustment OIl It rrovi11l'ial basi8' 
by the rl'pl:u'emeut of offi"l'rs n·tiring, hy oflh'crs of the Provitll'iu S('rvicl's. 'fhe 
rights of existing offi"ers being protected it was also (·.onsilil'rt·d tlesirnble to give th"llI 
the option of retiring or continuing to serve under the provindaliscd systelll. In 
thl' Iig-bt of the answer given by this Governmellt general propositions huW to be' 
eonsidt·red. 

(a) und (b). eniler the existing cOIUltitution, WI' would hl1\'(' no obje,·.tion to the 
All-lndin er i~es now opl'TIlting hoth 011 th(' RCSt'rv('d liS wdl as 'rruusferTl,<l fields 
of the GOVl'rlllncnt heiug controlled by the Secretary of Stnte, though we would pre· 
fer thnt control bl'ing trllnAf('rr(',l tn the Govl'TlIor Genl'rnl in ()ouJl(·il. 80 fur ns thl' 
future fl'cruits ar(' ('on('erued, ill the ('xisting stllte of Il.trairs, diffl'rentiutioll of reauitR 
in eitlwr part ()f til<' Go\'ernml'nt is likely to lead to practical diffi(·lIltics. TIII'ro is nO' 
rl'tlson to depart from thl' position tltken up by this Governlllent ill unswer to Qucs-
tionnuirl' No.1 (Royal Commission) ill regard to future tl>!'ruitHH'nt of Sl'rvit·.es. 

(c) We ngTl'l' to the IlppointIJ1('nt of Public Serviee, Commissiou Rnd the paRS-
ing of Puhlie Servic,(1 Act. 

(d) In the proposltls of the combiued Government, it wus 8uggested that recruit· 
ment to the AII-Tndia Aerviees IIlny be shut down Illmo~t ('utirt'ly. ere or ~  
it will follow that further rCI'l'uitDlent to the cadre mUAt not hI' resorted to until a 
proper proportion of Europ!'alll lind Indians is rl'uched. It iR 011 the baRis of thi8 
underlltlluding that t.1I!' repli('s to qUllstions reIuting to pay, pUHsago and pension 
wert· ngrNJd to. We nrc thl'reforl' unable to Ilgn'e to the Ilropositioll as 8tlltl"1, If 
it be dl'l'idcd that thl'r<' should he rtll'ruitment, we would suggest that the rnte of 
recruitul('ut of Indiaus should be Kueh a8 to reach t.he pro})ortion in t!'u years, iustead 
of tiftl'en years that ill worked out in the Report. The rate of progress should 
be Ilc('ell'mted ~  largl'J' perl'cntuge of re<'ruitment of India11s. But this Govl'rn-
lIleut •• lifter ellT!'ful consideration U11<1 hnving regard to nil the circumstances" 
proposl'd the fixing of the minimlllll of Europeans at about 50 in a ('ndre of 148. 
Thpre is no rell80n to depart from this proposal. In the ells!' of Police, this Govern-
mentwa8 of opinion thnt thl' rl'd\l(·tion of the Europelln ell'ment to 40 would go 
to tho limit of 814fety (out of 80 posts on t.he' endre). In thl' cllse of the P. W. D. 
we Ilre surprilled at the roe01l1molldutiolls of thl' Commission that. tht' existing pro-
portion should ('ontinuc whl'r(l tlil' two brunl'hes-Ronds and Buildings and Irrigation-
Urt1 ( olll iu~  This is opposed to thl' priul'iple of Jndianislltioll !Iud inconsistent with 
the rC('01ll1l1clldution itself thllt 0111' rnn~  of the P. W. D. should be provinciallsed. 
Therefore the two hrnn('hcs must be provilldn Iisl'd. 

(e) S01l1e relil ~ was proposed by thi" Governmont, but th!' form in which that 
relief 8hould be given was not det.ermint'd. Any relief tha.t is proposed 8hould 
not involvl' the prodnce in It IlPav;v bill lIud it should 110t l ~! (J  the average 
sa.\;ngs I':!fetted in Hw next fl'w yt'llrs by this provincialisation or 1ndianisation. 

(I) The latcR of Jlflssall(' were very high at th" timl' 1I'IIl'll the question WitS raised, 
but 8ubsequently, "('rtain Lin!'rs r lu~e  the pllssage rates. The eonees8ioll WIl8 
intrnded to be purdy tt'lI1pornry while tht' high (~()st of pU8sngp pTt'vails, until mattl'rg 
retllrJ1 to lIorll1111 ~on itI Jl  Th('T(·foTl' till' qlll'stion whl'thl'l' IIny relief on this 
gr'olllld is 1I0W Iwo\h·rl requinls further investigation. TtllllpOrllry relief may bl' 
given. 

({I) We don't ugn'e to any illrrens" of l nsion~ to unpovenllntl'd er i~ e  

'I'El-EUKAM FROM THE GOVERNMENT OF BOMBAY, DATED THE 26TH JULY 1924. 
Your lettl'r No. F.-172!24·Ellts., dat.ed 18th J'une regarding nc('.eptunce of main 

out!iI~tlII of !Ale Commission'lI Report. Ifolllbay Governm(mt fir,cept the seven pro· 
POSltlOUS enumerated in your second paragrnl>h. I am however to state that a minority 
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of e~uti (  Coundl do not Ilecept t1rHt proposition that SeeTt·tllry of State should 
control AII·lndill Services in I'('served fields. Thel' ('(lIlaider it (>s8t'ntial thllt (~ontl ol 
of All·Iudia Servi('es should }lass cntirely to Public Serviccs Commission to, be 
api,ointed in India. Their acceptunce of rCDlaining proposition (b) to (0) is deptID· 
dent upon the Il(!reptance of this trnnsfer of control from Secretary of 8tllt(' to Public 
Bervice Comlll iSRion. 

LETTER FROM A. N. MOBERI,Y, ]<JSQ., C.I.E., I.C.S., OFFU. CHIEF SECRETARY TO THE Gov-
ERNMENT OF BENGAL, No. 8258-A., DATED THE 9TH JULY 11124. 

SUBJECT :-RecommendationB of tile Royal Commi,sion on the Superior Civil Service, 
~ in I nllia. 

I am directed to refer to your letter No. F.-172·24·Ests., dutl'd the 18th .June 
1924, on the abavl' subject and to suy that the Government of Bengal accept the 
general propositions ellumerated in paragraph 2 BUbject to the following observation. 
as regards points (0) and (e) : 

(c) Whilst the Government of Bengul accept the general proposition tbat the 
integrity and efficiency of' the servicl:'s should be protected by the 
constitution of a PubliCI Service Commission, IUld the enactment of 
Public Service Acta, they desire to explain that they do 1I0t neeeR-
aarily ae,ecpt the opinion of the Royal Commission regarding the 
detailed functions of the Public Services Commission as expressed 
in paragrapbs 27 to 30 of the Report, and propose to deal with thi. 
qUl:'stioll in a separate e.ommunication. 

(e) The Government of Bengal accept generally the view of the English 
Commissionl1r8 as to the ne<!essity ot extending relief to officers hold-
ing appointments outside the time-scale. 

2. The Government of Bengal agrec that whatever Dleusures of relief are finally 
:unctioned should hnve l,lTeet from the 1st April 1924. 

LETTJ:& FROM G. B. LAMBERT, ESQUIRE, C.S.I., I.C.S., CmEr SECRETARY TO THE GOVERN-
MENT OF THE UNITED PROVINCES, No. 3328, DATED NAINI TAL, THE 8TH JULY 
1924. 

SUBJECT :-Becommendati01lB of the Royal C01llmilBio!! on tile Superior Civil Servioes 
in India. 

I am directed to rcply to the Home Department letter No. F.-172·24-EstB., dated 
.June 18th, 192*. 'l'11ll Honourable Home Ml'mber, the Raja of Mahm\ldabad, is 
unable to agre,", witla the opinion expr('saed ill this letter, nnd I lUll to enclose a 
separate minute ill wla i('h hIS vir'w8 an' stated. 

2. Likl1 the Secrl'tary of Stutl', the Govl'rnor 'in COllndl is lIIur~  imprl's81'ri by 
the importanc(' of the point elllphasisl'ri ill paragraph 108 of the r<'port of the Royal 
Commission 1I1111le'ly thl' intt·r·dl'pC'IHlc·lIl'l· of the various I'l'COllllJllmdatiolls Illude. 
Be realises thl' cllre and skill wit.h whirh lIumerOllS conHirting intr'reets huve been 
reconciled, the delicatl' lIuture of the baluIH',(' reprC'sl'lIted by th,' ~um of the debtiled 
rocomlllendatiolls, und til(' danger that if 1I11,'? 01' the main proposnls un' rejoc·ted 
violence will b(l dOIl(' to tbe wh:IIt' 91'11l'n1(' of the C'ommisHion. With this ('oIHl:,I"ra-
tion prOmilll'IIt1.V befon' him, H,,· Gov('rllor in Counril finds himself able to support 
all the general propositions (a) to (fI), referr('(\ to in pur:tgraph !l of your lettl'r. In 
nearly l,\·t>ry iustl1l1rn inde('ri till' rp('ollllll('lHlatiolll! (If thl' COIIIIII :sHioli U("'OI'([ with 
tho ndvir,c tClldt,r,·,] by til" (;0\'('1'1101' ill ('oUII(,il in Imsw!'r to t.h,' IjIH'Htionnain'8 
isauec.J at the outs(,t of t.he ('olrllllisAioll'S tOll 1', Ilml wherl' th .. ('pillions pfl'viously 
oXpreSH(·(j vllry slightly from those embodit'd ill the COlllmission's final rer,om· 
J;l{'udutions, the diveq':lmce i~ 1Il0rt' II mattl'r of cI(·tllil tJlIUI of prinripl('. It is not 
lll c ~ lr  for tll(' Gov('ruur ill CoulI('iI to inrlh',ah' !It this stage his relisons for 
aC"l'l'tiug thl' I'rillripies lllid dllwJI by tlw COJIIllliMRioll. Th{'s!' will b(' given, liS he 
In ll J st l l~ the GOVl'rIlllll'nt of India d,'sin', in T"l,ly to the s('parntl' lettt'ra d('llling 

with l':teh lIlaill Pl'ojloslll wlli('!, hltve sin<'o b<'<'ll rcr'l'ivucl. 
3. Wit.h regnrd to the point raisl',1 in pllragraph 3 of youI' lettt'r, I 11m to say 

that the Governor ill Counril without (·.olllmitting himself to details, in g<'l1('ral 
strongly supports tho views ot' thl! ElIgLsh euJllllli!ls!OIlCTS. 

4. It is obs('rved that. til(' 8el'retary of Htllte and tho OOVl'TnlJleut of India are 
of opinion that whah'ver ml'Il8UreS of relief lIIay be finally 8allctionpri should hnve 
eft'cct, as re('ollllul'llried by the COUlmission, fl'om April 1, 11124. I lun to 8ay that 
the Governor in Couneil attaches great importunce to this pronounr,<'ment &s 
mitignting the elfE-cts of the unllvoidabll' delay in carrying out the COlllmission '. 
recommendatioll,!. 
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Minute of the iRon'ble Baja Sir Muhammad Ali Muhamtnad Khan, Khan Bahaau" 
K.C.S.I., K.CJ.E., of Mahmudabad, Home Member. 

I regret I am unable to associate myself with the draft letter proposed to be 
lent to the Government of India in {'onncetion with the Lee Commi8sion Report. 
After going through the I,ee Commission Report, I franklr confess that the 

recommendations of the Commission are far from being satI8fac.tory. Without 
going into the details, I offer a few observations on only those important point. 
on which the Government of India have particularly asked the opinion of the 
Governor in Council: 

(a) I still believe that All· India er ic~s Rhould no more be ('.ontroUM by 
the 81.'cretll.ry of State and that the Government of India should 
appoint and control members of All·India Services. 

(b) I agree that the services operating in transferred fields, with the f':lcep-
tion of the Indian Medical Scrvices, should be appointed and controlled 
by Loeal Governments. 

(0) I agree on prindple that a Public Services Commission sbould be appointed, 
and I resen'c my opinion with regard to details. 

(d) I adhere to my opinion expressed before the Lt'll Commission that the 
recruitment for Imperial Scrvicl'8 should altogether be stopped from 
Europe. 

(e) I am opposed to the Bcale of pay propos('d by the Commission both for 
Europeans a8 well II.S Indians iu receipt of overseas pay. 

In view of the present financial diffieulties of the Gov('nlment I am opposed to 
both (f) and (g). 

ALI MUHAMMAD KHAN. 
The 6th July 19$1. 

LETTER FaOM THE CHIEl" SECRETARY TO THE GOVERNMENT OJ' THE PUNJA.B, No. 26· 
CAMP-GAZETTE, DATED THE 30TH OJ' JULY 1924. 

I alll deBired to refer to your letter No. F .. 172124-Ests., of the 18th of June, 
1924, and to convey the following view! of the Governor in Council on the seven 
general propositions summarized in paragraph 2 of your letter. III formulating 
these views till' Governor in Council has given duo weight to the point emphalized 
in paragraph 108 of the Commission's Report regarding the interdopelldence of 
theIr recommendations, to whi('h reference i8 made in the first .parultraph of your 
letter. It should how('ver be understood thllt in Iwceptillg the main outline. of 
the Commission '8 re~ ommen tions t1w Governor in Council does not iet.l himself 
precluded from criticizing them in detail at a lntl'r stllge. 

2. This Oov(>rnnll'nt neeepts the principle 'that the All-India Services operat-
ing in reserved fields should continue to be a.ppointed and controlled by the 
8ecreta.ry of State. Without enrl(·f\.vouriug to forecllRt lit this moment tht' ehungel 
in the constitutioll of the scr i(~rs which IIlIlY result from the reconsideration of 
the Government of In,lill Act which will hI' undertakcn in 1929, the Governor 
in Coulll'il ('011 siders that for thl' present it is nc('.('ssary to retain the' general 
principle of appointment and control by Secretary of State. AllY modification 
of this print'ipl(' would bo likl'ly  seriously to impair the (·hmwe of sl'curing suitable 
recruitment to these servic('s. 

3. As regl\rds the principle thllt. the Sprvi"P3 operating in transft'l'red fields 
(other thlln the Iudinn Ml't1ital Sl'rvice) should, liS fllr 118 future r('cruit,s are 
('.onccrned, be appointed alld controll!,d by Lo('n I  G O\-f'rJIments, the Governor in 
Counc.il re('ogni?t'8 tlll1t this !'lIang!' is t.he logi('al out('omc of tlte existing ~ollstitu
tion. He forese"s thnt it will "lmoAt. ilH'vitllhl,Y mllan the prn,eti('al cessation oJ'-
(lr at any rate 11 ,"l'ry lIlarked reduction in-European rec·rllltlllp.nt, for the Service. 
aft'ecte<1; nnd thnt probably it \\;11 lead eventunlly to tlte merging into a single 
cadre of the existing All-India nnd Provincinl Servic.('s opernting in trnnsferred 
fields. N eVl'rth('lf'ss t.he Governor in Council would nc(·.cpt tho proposed change 
lubject however to the following provisos: . 

(a) That existing Illt'Dlbers of the All· India Sl'l'virl'S in qut1stion should, as 
recommended by the Royal Commission, retain nil their present rightl 
Bnd status. T'hl' expression "present rights" should be strictly 
interpreted and should include, for example, the prospects ot existing 
members of those Services of ,romotion to the selection grade ot 
their cadre. Thil il a point 0 detail, but one of vital importance 
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to members of ServieeR in which the Bize of the selection grade 
bas been fixed at a certain percentage of the total cadre. Under 
the ,new prDjlo.al the cadre of the All·India Services operating in 
transferred fields will gradually diminish as retirements take place, 
but it would not be fair on prelent members of thOse Bervices that 
t~e  ~um er ot sele~tion appointment. .hould be correspondingly 
dIDUnlShl'd. 

(b) That a strong and impartial Public Bervlce Commis810n should be established 
and a suitable Public Service Act palsed . 

4. ~ o~ernor in C?undl, as shown abovc, accepts the recommendation 
that the 1I1tegrlty and effil'lelley of the Scrvit.cs should be protected by the con-
Ititution of 0. PubliCI Sorviee Commission Ilnd the enactment of II. Publill Service 
Act. He dBllires to emphnsize the neees8ity of making the Public Service 
Commilsioll a strong and impartiul body wholly removed from politi(!.al influencel_ 
Tbere il one point ot detail in conuection with this proposal to whieh I am direeted 
to invite attention, lUI it docs not form t.he 8ub,ieet ot reterenee in your letter 
No. 17!1114124-Ests., datl'c1 the 1st .July 192·t, dl'uling with the detailed proposal. 
regal'ding the Public Serville Commission. The Royal Commis.ion haa recom-
1Illlnded (on page 15 of its rcport) that an officer dissatiefted with the orderll Qf 
the GovcrnmE'nt of India should retain his right of appeal to the Beeretary of 
State, provided thllt his C/J8e is certified by the Public Servu,e OOmmisBu,n /J8 II fit one 
tUl' /luch Ilppeal. 'fhe Governor in Couneil has realon to believe that grave objel'tion-
to this proviso will be taken by officers of the AU·India Berviees and he ia of 
opinion that such o i~ ~rs should retain their right ot appeal to the Secretary 
of. State withont nny qualification of the nature suggt'sted. He does not conceivC't 
that it ill part of tho tunetiona ot a Publie Berviee Commission to decide in what 
cases sU('.h an appeal would lie. 

fl. As regards the quelltiOll whether t.he rperuitment of Indiona for the All-
India Serviccs dealing with the r('sprved deplutments shonld be increll.lled to the 
l't'rc('ntagcs re~ommell e  by the Commission, thc Governor in Council obBerves 
that the Royal Commission 'II proposals ~ont em l te  the Iudiallizatiou of the 
fonr Serviee!! concorued (Indian Civil Seryiee, Polier, Irrigntion Department aud 
Forcat Depnrtmellt) on a sOll1l'what more rapid ~ lc than was recommended in 
my letter to your address No. 26225-Gazpt.te, doted the 25th ot Oetobcr, 1922. 
At the same time the Governor ill C:luMil is prl'part'ld to a('.('.ept the percentages 
reeommendpi\ by the Royal Commission us a Ill'uerul guide 8l1itablt' tor applica-
tion to India 118 a whole, subjert however to the gellt'fIll qualitleu.tion that 8uitablo 
proportiolls of Tncliltn and EUl"oplmn rl'cruits mURt be fixed for l'ach prDvinel' with 
reterence to its speeiul ril'('ulIIsta.nr.es. In this cOJIIlI'ction I lUll d('sired to draw 
I1th'ntion to the.> ul'guml'nts stat(>cl ill pl1l'agraph 7 of Illy letter of the 25th of 
October, 1922, against n too rapid retludion nt l'Jllropt':tn r'lcruit!1ll,nt for the Indian 
Civil Service Imel PoliCe! in the PUlljnh lIucI to (>Xplrl.ill that since that letter was 
writtc1U the <1iftkult •• ·s r-on8equclIt 011 th .. l'ltucity of British o ic~r8 of' these two 
Servicl's huvl' iucrellsed rlLtlll'r thall diminished. 

As regards the other two S(lrvires aft'eC'tI'tl, n" Governor in Council is of 
opinion that the rutin of I-t'(,ruitment proposf'd for the Forest Dl'l'urtment (75 
por cent. Indiau and 25 per cent. Europeall) is unsuitable for the PIIJljl1b ill 
existing condition8. He would prefer 11 smaller perc('ntage ot Iudian rucruits 
tor sOllie years to COllle_ Similarly as regard.s the Irrigation Brandl ot thE' Public 
Works Departlll(lnt the proportion ill the existing cllrlre is 58 Iwr ('('nt. EUropean 
and 42 Indian. Recruitment 011 the basis propolled by the Roynl (:ommiHsion (40 
per eent. Europeau, 40 per eeut.. directly rec'ruited Indians and 20 per cent. Indiana 
promoted from the Proviullilli Service) would involvo Indhtllizlltion 011 u eeale 
whic.h the (lovornor in Conncil considers too rapid for appli('.at:oll to tilt' PUlljub_ 
I am tD acid, however, t.hat t.he Honour/l.ble t.ho Revenue MemlJl'r of t.hiB Oovern-
ment is prel1l1l'ed t.o accept the perceutagell proposed by tho' Royal COIIUuis8ion for 
~ o ]'orest and Irrigl1tion ])epnrtmenh as suitable. 

Th!'re ia one othl'r point to w it~  I am desired to ~ w at.tention ill r~ r  
to t.his proposal. An enllan('.l'ment of the rate ot promotion trom tll(' ProvllwuLl 
to the All-Indin branch ot a Serviee ill likely to projudice the pro.pe(\h of oftieer. 
now holding interior appointments in the All-India Services of renehing sUI:'erior 
appointments, unless it i8 definitely laid down that offieera promoted !rom Pro\:meial 
Services are to be appointed in the first instance to interior ap}lO!ntlllents 1n the 
All-India Service.. This point is of conaiderllble importance in. present. circum-
stances os most of the recruits joining the All-India Services sinee the War are 
consi e~ l  older than pre-war recruit.. In the case of the Police, for example, 
it is eltimated that the recently joined' recruit. will not be confirmed in the rank 
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of ~u erint( n ent of PoliM till after t1Hly have eomplf'tl1d ]() y("ars' service. This 
period would he ~ onsi er l  prolonged if the number of Supl1rintendl1ntships open 
to the Provincial Rervic(' Officers is ('nhan('.('d. 

6. r am now d08ir('d to denl with tho qUllst,ion ,. whether relief in the matter 
of pay should be given to the Services approximntely on the acale Ilfoposed by 
the RO;l'al Commission' '. The Governor in Council conceives that the ob,i(wt :>f 
ine.reasing the emoluments of the Servi,'cs is two· fold, first to attract to the 
Indian Seryices British recruits of the required stamp, who are not at pre.Jent 
forthcoming in sufficient num.bers, lind see.ondly to allay the discontent and remove 
the fillanr-iul l'm barrasslllent,s of offi(,ers Illrt'luiy in the Hervict's, a mattt'r which 
in itself has importllnt reactions on the quelltion of recruiting. Whether the relief 
proposl,d by the ~ l Commission i8 likely to attain the first ob.iect the Governor 
in Coun('11 is not in a position to pronouMe, but hc e.onfesses to considerable 
sceptil'ism on the point. It is, however, clear that the reliet proposed will not be 
accepted by existing Members of the Services as adequate to remove their financial 
embarroSsUll'nts. HI' hilS received within the lo.st fl'w days a number of memorial8 
from the vHriou8 " Sen'ice " AII8oeiationll in the Punjab, all of which legard the 
Royal Commission's proposals in tbis resped with keen di.8appointmont. I am 
desired to I'neloae as all appendix to this letter an extract from a e.ommunication 
received from thl' Civil Engineers' Association, which the Governor in Council 
considers faithfully reflects the avorage " Service" point of view regarding these 
prop08als. 

N everthelesll, while in doubt whethor the recommendatioll8 of the Royal Corn· 
mission will suftie.e to attract British recruits to the Indiun Services and while 
entertaining no doubt that these recOmml'ndlltiolls will not fully allay the existing 
dillcontent among thl' Serviees, the Governor ill Council is of opinion that it would 
be politi(' to aecept tht, relief now offered rather than to attempt to rl'open the 
whole que8tion. The cOllsiderntions which nlake for this ('on('lullion are obvious, 
and it ill 1'('rhllp8 unnecP8sary to enlarge on th('m ; illileeil, the Governor ill Council 
believes that even those members of the Servicl's which now express disappoint· 
ment at the reromml'ndution of the Commission, would thems('lves appreciate the 
nndesirn.bllity of allY 8u('h nttelllpt. There is IL further point. The Governor in 
Connc.il fears thnt if the measure of relief recommended by thl' Royal Commillsion 
be not granted at an early date, this province, which has already sulfered severely 
trom retirementlt on proportionate pension, will have to face further losses of 
oftleers from this rause. He would, thereforc, ILccept the rdief propost'd, but he 
prcsum('s that th,' expression ulled in your letter "lIpproximatdy 011 thl' scnll' 
propose<l " will 1I0t hI' interpreted us meaning anything less than the relicf ree,om· 
mended by the Royal Commission. 

7. The Governor in Council agrtll'S in principle to tlw rocommendlltion that 
provision should be mud,' for 8Il ~s for officers null t.heir families at a cost 
aPIHoximatcly equivalent to Rs. 50 II IIIOIlth for cl\l'h oftic.cr; he does not for the 
1ll0nll'nt ('liter 011 II <li!U'uMsioll of till' dl'tuile<1 proposuls, mHny points in which 
require s('pllrat" (,onsideTatioll. 

H. The OOVl'rnor ill Council is in f/Lvour of the' proposal lIIarl!' ill pnrllgraph 70 
of thl' Royal COlllmission 'f; Rl'port that, till' peusiollll of the e lleovt'llalltcd Services 
IIhould hl' ill<'.reased by Rs. 1,000 II year. 

9. With refl'rcllI'c to plIl'lIgrllph 3 of your I('t.tl'r llTl(h'r TPply til(' Gov('lnor 
in CO\IJwil hilS no heBit.ation in IW«(lptlllg the viow of the English Commissioners 
as statt'd ill /I.)l)Jeu<lix IV (i) of the Ht'port, that relief ill the matter of emolu-
ments sllould he l'xtenrled to oftieers, holding posts above the time·sr,ale, but he 
would not exteud such rcli"f to !tIlY officers Ulrl11Ldy in r"('eipt of Rs. 4,000 per 
ml n8~ Il or morp, 'Phl' Honourable Sardllr Bahadur !'lundar ~!in  Revollue Member 
(If this (/overnllwnt, however, Ilrefers the viow tnken by the Indian Commissioners 
011 this qu('st:oll. 

10. 1 /lI1I desired to ndd that as the Ministers are eoncemed with the questionll 
discllssl'd ill paragrnphs 3 and 4 of thiH letter, the Governor in Council has consulted 
t~ m 011 tll,'s(' qUL'stions filld will forward their opiniollsat a Inter date. 

};XTRACT FROM A REPRESENTATION FROM THE CIVIL ENGINEERS' ASSOCIATION, REOARD· 
ING THE REPOI(T 01" THE RoYAL COMMISSION ON THE SUPERIOR CIVIL SERVICES IN 
INOlA. 

* 
* 

* * 
* 

" 
* 

.. 
* 

* 
* 

* 
* 

.. .. 
2. Thl' rC"ommendatiolls are extremely disapPllinting, not only "in ro" 

but al.lo •• ill lIIotio" In response tel a definite requl'st, my A8sociation 11''' 
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at some pains to furnish th('. Royal Commission with domestic. budgets and other 
~tlltlln nts  ~onser nti el  r~ e  <,xhnustively c.heckec1, und fully explained, every 
ItPnl of wIIl~  the ASSO('latIOII waR prepl1rell to 'justify' but these statements 
~ on the ccur (~  of whidl my Assoeintion bused 'its c s~  the Commission found 
Itself unable to " llxUllIine ill detail ", and diKnliss!'d as affording merely " strong 
evidencp " of 11 stl1te of affairs already Ildmittpd by Govprnmcnt by the .Ma('<lonnell 
Conllnittpe, !llld by the pre am ble to til{' prpSl'nt report a stlltO' of affllirs in filet 
beyond the need ot proof. " , 

(. 3, Alll1in even if thl" dirl"ct evidence pros(lIlted by the A8so(~i tion at the 
r~ ut 8t of thp Comm!ssion, be ,iIlIlore.d, the roport itseU in paragraphs 44 to 48 
(u~) affords umplf.' (,lr('Umstalltllll eVldenc.c thllt the request8 coupled with that 
eVl(lellN' were extrprncly modprntp, and thut the ultimate re~ omml n tion8 of the 
Commission are inudoqunte. My Assorilltion is in fact unab'e to trUl'e any lo i~ l 
sequen('.e between the paragrllphs referrE'd to, and the actual reeommendabons pre· 
fncE'd by the remaining two sUb.paragraphs of paragraph 48, 

~  The .members of this AssodatioIl do not deny the need for economy in any 
admmlstratJon, but they JlIld been Jed to look to the Royal Commission as an 
impurt.inl Tribullal to (ll'cide bctwN'Il the various Governments in India on the 
one hand, and members of the services on thil other. They feel that it it has not 
been possible for the Commission to ('''{amine' in detail t.he evidenl'.e of the Associa· 
tion; equlllly it cunnot have been possible to determine eithE'r the exact financial 
resources of the various Governments in India, or the preeisc need and justifiea· 
tioll for economising at th(' expense of tJlesuperior sf'rvices. In fact It appears that 
whilt' one set of e i l n~l  hus been disrountl'd, the ot.her has been pre8umed. 

5. While my Association belieyes thnt at this atage it will be obligatory for 
the Locnl Government to confine itsp\f to the Mnsideration and criticism of th(l 
actual proposal8 contllin(ld in the report of the Commissioll, ncvertheless it feels 
tha.t the· ocl~  Government should he under no misapprehension U8 to the feelings 
of members of the Assoriutioll with n·speet t.o thp proposals. The ASHoe.iatioIl 
st.iIl adheres to the ('nrefully prl'pnnld and moderat<. demands which it laid before 
the Royal Commission ItS the mlmmulll which will " do something towards restoring 
the reul pa.v of existing services to the level w i~  proved at.tratltive t.wenty years 
ago"; it. belil'vee thnt the reeommendntions of the' Commission are by no meanl 
final alld ore merely a small advance towards that minimum, and that this fact is 
e1early recognised hy thC' Commission itself by the. publication of thll mill ute ot 
Sir Reginald Craddo(lk; and it dissociates itself completely from the expressions 
of slitistUl'tion whiflh have appeared ill the Europl>nn Press, 

* * * * * * * * 

* * * * * 

TELEGRAM FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF BUlUlA, No. 790, DATED 
2181' JULY 1924, 

Your l('tt.C'T F.·172.24-Estll, dutNI 18th .JulIC'. LOllal Goverlllll('nt strongly sup· 
ports view thut. commissions report shouM be t.r(olItcd liS a whoh' and that there 
flilouid bc 1!'lIst. possibl!' <Ii v(OrgeD(,() from nny partil'.ulur re~o llm( ll(llltioll in order 
not t.o UJlHl't balalH'(o ill\"olved in t.hl'ir ('01l('luHioIl8. Further Im\'ing regnrd 13 great 
dis('o1ltl'ut of 8111'('r;or s('T\·i('.clI with preRt'llt eondit.iolls it is l'SSl'ntilll t.hert' shollld be 
110 whittling' down of l'ommisAions T('co1l1I1lenrlation8. espl'(lially 118 t c~  l~ (  ~ell 
pubEshN\ aud have b('1'1I aeC'Ppt('d by nil thp ~( r l (l8 liS n ~ JlJJlr lll e  It h!'lIIll 
gl'IINlillv unti!'rstoof\ t.hut th" S('(.r('tnry of Atat!· would tr(Oat thl'lll itS su('h and 
"Woulll ii I'll ('11'(,(,t. to thelll lit. 011('('. 011 t.hfl 8(,\'(011 mnin poillt.s set. out in paragraph 
2 of your 1l't.b'T t.his Govt'rJlllleut udvol'utes 1l!,,·.('pt.UIIN· of th .. ('ommissioJl8 T{·(,om· 
mt'1I11iltiOlIR ~lI l t to remark8 bf'\ow. I ( l II~(  !,urng-mph 3 of YOllr letter this 
Gov('rnmpnt n(';'l'pts g"(,I)('rally t.ho ,"if'\\' of thC' E.HI1Jish COlllllliss!oners c II~lline  
ill AppeHllix TV (1). inlln~(  MP.lllber Ilnd two ~lll sters are agalllst, rct.cntJ?n .of 
allY A 11·1 IIrl in ( r it e~ hf'ing in favour of r('('rlllt.mcllt throughout 011 Provmclal 
bnsiH us sot out. in t.heir reply to lJ mi8sion~ f.ju('stiollll!lire. Finallce .Member 
~oll8irl r  t.hnt. ~ Jllmi ioll  proposals ~o too for III ('n.lle. of trll~8 erre  se~ lces ~n  
lIot fur ('noug-h in fll8e of reserved s('rVlreH lind thnt lIllste~s wIn not ~n  It ~ ~8I le 
to rpl'Tuit ILIIY EuropPll.ns for former unle8s Sec'ret.ary of Stute prl'8crlbl'" nUJIlmum 
}.roport.ion. His Jo~ cl lll !lI  the Govprnor and the HOD!!' Mcm ~r were 8t~on l  
OPPONI,d to this diff('f(lIIt;'ltion ot Burma from the Indian PrOVlDM8 and lIl e~  
r!'gnrrled proposlI\ liS wholly. imprllcth'llblt'. Constitutioll of a Centrltl Pubbc 
Service Oommission i8 accepted but it is neces~lIr~ that ~urm  should have her 
own sepnrllte commi81ion to deal with <JWII Provlllfllal Serv\(!es for rcallOna .et out 
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in this office le~ter 24-T., dated ~  June 1921. Proposed increase pensions un-
covenanted 8erVIces opposed by Fman('e Member except for present ine.umbenta. 
and future European entrants and accepted by education Minister subject to provis() 
t ~ r~ s ls as u whole throw no heavy burden on tux payer. Ministers prefer 
then orlgmal proposals as regards rates of pay, ete., and smaller proportion of 
uro e ~8 in reserved services as fulfilling ('.onditions they consider essential namely 

no addItionll:) burden on tax payer. 'fhey however accept commissions main 
recommendation8 as these were presented 11.11 vitally. inter-depentlent and result 
of compromise. Sir Harcourt. Butler has been so deeply impressed during .. his 
experience for nine years as head of a Provincial Administration by the grave and 
legitimate discontent in the European services and its e t e(~t on the admini,tration 
that he considers it absolutely necessary to accept the solution now oft'erf;ld and 
regards the removal of that dis('ontenV:as essential to the working of the reform!! 
whi('.h as they are extended will neEld more and more all the support which the 
diminishing European element can give them. 

GOVERNMENT OF BIHAR AND ORISSA. 

ApPOINTME.VT DEPARTMENT. 

LETTER I'ROM E. L. L. HAMMOND, ESQ., C.B.E., I.C.S., ClUEF SECRETARY TO THE 
GOVERNMENT OJ' BIHAR AND ORISSA, ApPOINTMENT DEPARTMENT, TO THE SEC-
RETARY TO THE GOVERNMENT OJ' INDlA, HOME DEPARTMENT, No. 1689-A.R., DATED 
RANCH!, THE 22ND JULY 1924. 

SUIIJECT.-ReoomllltmaationB of the Royal Commiuwn on the 81.1penor Civil Service, in 
India. -

I am dire(,ted to reply to your letter No. F.-172, dated the 18th June 1924. 
enquiring whether the Local Government accept the general propositions contained 
in the report of the Royal Commission. It has not been pOB8ible in the time allowed 
by the Governulent of India to obtain many individual opinionB, but Heads of 
Departments have been ('onsulted, and the opinions of the Honourable Minillters are 
added as annexures to this report. Speaking generally, the criti<:isms advanced have 
betlll either thut the proposals are too expensive, or, on the contrary, that they may 
fail to attract the right daBS of recruit. Otherwise, there is It general recognition 
of the f/l,{'t that the scheme proposed by the Commission must be regarded liB a whole, 
being in ~t a re!lsolln l~  eompromise, the details of which it would Aerve no usdul 
purpose to rl'open. Th!' Gov('rnor in Coun<'il generally aeco)lts this view IIR the need 
of lin ~ ec itious settlement R]lP<'UTS to him to be the paralllollut ~ on~i (lrutiou  

!l. On the specifi(', proposals mentioned in paragraph 2 of your I!'Urr the view" 
of the Loclrl Govprnment II rc as follows : 

(a) IIis Excell('nc',Y in Counl'il agrees that it is desirable that officers of the 
All-India St'rvic·c·s operating ill reserved fields should ('outinue to be IJppointl'd and 
l'ontrollecl by the ~ ( ret  of Stnte. This is lin in(!vitnble MTollary to til(' system 

of dinrrhy, unles8 tlol' RI'cretar,\' of Rt.ntl' was wi liJJ~ to make the requisite rlelegution 
to the Gov('rnment of India, 1I1lt! it wus established that reuuitB of sntisful'tory quality 
to the Rervices c'on"I'Tlll'd l'ollid be obtailwd \Jurl!'r thps!' nltererl conditions. Sillce it 
is to the Illtill1atll control (If thl' !'le(')'Pt-IiTY of Stah, that the s('rvicI'R, ItS now con-
HitutecI, attarh thn utmost. im ort ne(~  lilly dWllg(' would inl'l'itably hash'lI t.ileir dis-
solution, all,l, if that result is to b(' uvoided, is to he 1I10£t Rtrongly d(lprecated. 

(h) Eouolly 118 II, roroll r~  to the systrm estahlished by the Reform", His 
Excellency in Council accepts the proposition that the services opc'mting in t.rllusferr(ld 
llclds (the matt(lr of the Indian Medical Sen'h'e b'ling exceptlld for snbst'qu('Ilt ('xllmina-
tIOn)' 8hou1<1, quit future entrants only, aud without derogation of the riJ;rhts of 
.i!!ting in~ um t llt8  paRS to the ('ontrol of the M iniaters. Thnt there will be a 
deterioration in. the standard of recruit obtained, the practical disappellTllIl('e of the 
European ell'mllnt, and lOllS of effidllU('y i. probable, but the ('.hllnlte is consistent with 
the Itntul arMrded to the Ministell under a system of diarchy, and al it is supported 
by them, it should not be opposed. 

(0) Be_erviug for the present any opinion on points of detail, Hie ExeeUency 
in (',ounen would welcome the appointm.l'nt of a Public Services Commission as " 
lIafeguard to the lllaintenance of efficient standards and proper methode of rerruit-
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ment· also as 11 Bouree of practie,al help to Local Governments (should they require 
its ~si tllnce) in the aetual examination of cnndidates, though appointments made 
by promotion or nominntion I'ould nevt'r be eifectivt'ly controlled by such a body and 
should be excludt'd from its sphere. If, however, us is appnrently contemplated, such 
a Commission is also to operate I1S a disciplinury body Jl(~ a court ot l!e~  ~r 
service grievanl'es qut'stionB of diftieulty may arise, regardmg which un optmon l' 
110t now expressed. The enactment of Public Service Acts is theoreticnlly expedient 
as some guaflUltee to the Public Services of continuity and fairnelB of treatment. No 
Act, however, is unalterable, and the true aafeguard to IIny public servant to be 

• recruited in future should be a legally enforceable contract stating specifically the 
conditions of his appointment. 

(d) As regards the rate of Indianization of the Services, I am to refer to Mr. 
Rainy'A letter No. 173·A., daten the 6th Jnnuary 1923, as in ic tin~ that on the 
merits or fiuality of any endeavour to fix racial recruitment on a baSIS of percent-
IIges till' LOl,nl Go\"ernment ure not unanimous, and the majority are sceptiC'al as to 
the soundness of the procedure. ,Howeve,r, 1'8 tht' point ie one to which the Indian 
members of the Commission doubtless attached great importance, it beC'omes an integral 
part of the compromise, and should be nce,epted as such. 

(e) Spt'llking genemUy, und subject to the further eonsideration of point. of 
d1ltail, the proposals of the Commission in the matter of the pay of Service8 appear 
to the Governor in Council to follow a fair line of compromise, and a8 regards ensting 
ill C\l m bents he would Mcept them a8 8uch. Also if the non-alteration of the basic paY' 
iA to be regarded as an essential part of the compromise, he would let it stand on 
thnt ground, but he is doubtful whE'ther (as regards future recruitment) it falls 
within thllt eatl'gory, and it is certain that widely "oiC',ed Indian political opinion 
would wel~ome a lowt'l"ing ef the basiC' or Indinll, rate, while it is more than probable 
thut a s('ull' of plly in exct'ss ot the murket rat<, is at present being offered for the 
type of Indian ofti(!er who is, ill flll't, being seeured. If 80, the expediency of starting 
the Services of the future upon It needlessly high scale of pay is open to the grave.t 
question. IlIdianizlltion is wieldy Ildvocatcd in the interests of e<,onomy, and if an 
economy ('1111 be eff.'ctt'd, over and above the gradual disappearanc,e of overseas puy, 
it ib not right that it should be negleded. 

For European offiC'ers tht' total emoluments suggested by the Commission are not 
extravagnnt. Any alteration in the basic rates would, of course, entail eonllt'quentiaI 
chllnges ill oversells poy. 

. The Local Governnlt'nt LIre not unanimous in the matter of the extenMioll of relief 
by the benefit of remission of overseas pay at privileged rates, to offil'crs holding 
admiuistrative posts. The Honourable Mr. Sinha and thE' Honourable Ministers. 
al,rl'ceing with the Indian Commissioll('rs, I'Onsinl'r thut in thesl' pOSt8 ther<' should 
be no diffl'relH'c in the pRy of Europ(,l1ns and Indians. His Excellell("y ill Council, 
on the C'ontrary, believes thllt the need for II~Aistllll( e  which is the only true niterion, 
is n~ co ~lIt .in thp; later days o~ s£'rvice as in the N.lrlier, LInd (]xcc.Jl.t whl'TI:> the post 
carn('s WIth It an mcrcilsed penSIOn, as for exampll' JD tIl<' ("Ilae of HIllh Court .Judlles 
or, os proposed by the Commission, in the ('08(' of Governors ond Members of the 
Ex('cuhv(1 Coul1dl, he would ('xtt'nd this henefit to all Europl'nn offieers. The Rnomaly 
enUSl'd by the proposcd exclUAioll ot the lowest exc('utive aclministrutivl' grades from 
the C0I1Cl'S8iol1 can pnrhnps h('st be removed by giving Dl'puty Inspectors-General 
of Poli!'!', Superintending Engineers and Conservutors of }'Ofl.stR higher increment.al 
ll~  thlill tiley clrnw at preSl'nt (t,hough 110t, liS proposl.d hy thl' CommisHioll, the 

maximulIJ pay of the post), alld by admitting thelll also to the T(nnittlllll'(, heJlofit. 

In thi8 mnUC'r His F;x('('llcn(';v in Counril is in enUre Ilgrl'l'llIcIJt with the views 
exprp8spd by Lord L('C'. Tilt' exist<'lIce ot prize posts, liS Ill~o the proposl1il increase 
of penNiona to offieers holding high Itdmillistrntive posts, dOIlR, ill fnet, otl't'r one 
of the ('hil'f illdu('lllll('nts to ree.rnitment, and the argument i8 not tennble that 
hecause in the later dnys of his sPrvic.e an offi('cr might just be able to (~ rr  on, 
tht:reforc nothing need be done for him. In the first place, if married, he will 
certainly not ('arry on without difficulty; his scal(' of expenditure will nee,essarily 
hav(' gOlle up and his liabilities will be heavier. Moreover the tlwory that it wiiJ 
suffirl' if Govl'fJllnellt servants Itt. nifferent stages of their c,areer are barely solvent, 
ignores th(' ('ours(' of l'ventA in any other following or profession of repute. If 
a man devotes years of hard Ilnn 80lid work to progreu thC'rein, he is entitled 
to look forwllrd to some reward; this is all incentive to him to work, and his 
employer b,tIIefits by the work done. The Government in this I'ountry has benefited 
greatly b;l" the Service tradition of hard work, and if that disappears there will 
be a distinct pecuniary 10118 to the State, to say nothing of the moral consequeneell 
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involved. Whert'as the reward!! n\'uiluble to even the Illost successful officers nrc 
small. 

,(I) l~e qUl'stion o.f rl'lief ill the mutter of passages for European officers i8 
one to which tile Serv 1(,eS uttach the utmost importallc(', and  any relief in that 
respect, l'om bined with ussistanee in the mutter of home remittanl'cs, will help 
greatly to urn'st the exodus on proportionute pOlIsiollS. 'rho prinoil)l(1 uudl'rlying 
the proposals of the Commission (subject to subsequent detailed {'xamination) 
comnll)Jl<is ihl'lf hoartily, therefore, to the Governor in Council. 

(g) TJH.l inerense r t~8etl ill the pensions of the llco cn nt( ~  scrvict.'. apptia.rs 
to the G J\"l'T/lOr in Coundl to be l'I'lIsonable and justifiable. 

ANNEXURE A. 

Minute by the Honourable Babu Ganc,h Datta Singh, Minuter 01 Looal Sell-Govern-
ment, Bihar and Oriua. 

The report ~  the ~e Commission is, practically balled on com rolllis~ and 
the reco!:lolcndutlons are Interdependent, vide paragraph 108. Undor the cucum· 
.tanMs no useful PU1l)0IC is likely to be served in examining the recommendations 
in detail nnd oirering suggestions therl'on. I apprebend the financial condition 
both of th.l' country and the provint'c may stand ill the way ot their accepting the 
recommendations as they art' 1I0t ill a position to shoulder any additional burden 
except at the ('ost of soml' vital development projects. 

G. D. SINOH. 
Thc 10th July, 1924. 

ANNEXURE B. 

Jlinute recorded by alc Honourable Sir M1Ihammaa Falo;hr-ua·ain, Min\8ter 01 Eduoa-
tion, Bihar and Ori8,a. 

It is \'<'ry difficult to express any dcfinite opinion on the .{'veral questions 
·a.ked by the Government of India in the absence ot any public opinion threshed 
out either ill tilt' provindal Legislative Council or the Legislative Assembly. We 
had alrclldy expressed our Vil'W8 in our evidcnct', written nnd oral, before the Lee 
Commi8~ioll  

It "l'P('ars that the report of the Commission is bllscd on a e<ompromisc ~ irit 
and thl' various recommendations made in tht' report are interdllpendcnt. Para· 
graph 108 ot the report also requires that unless all the proposals are given eft\lct 
to violell(".(l will he done not mert'ly to the spirit of ('omprolllislJ whif.h bus inspired 
their ngre£'ll ('ondulions, but to the whole structure of their rc!'omrnendations. 
This re"ommcuoation hilS lulrIed further to our difii!'ult,Y ill giving 1I1l)" definite 
opinion on the vllrious recommendat.ions, but 1 think at present we hn ve only 
to giv£' our 0p;ll:on 011 the maiu fl'aturos of the report, uIHI I propose to answer 
them as follows : 

Pal'agraph 2.-(a) Though 'pf>rsolllllly I hav(' no objection ill areepting thr r( ( ~m  

mcnllation thut All-ll1lliu 8crvu'es operating ill r('Kervcrl fi"ldK should eontilluc to 
be appoillt.,·d lIud ('outrolll'd hy th" S('l'retary of Htlltc, hut. I think it, would bo 
willer and UlOI'!' ('xIH'rlil'nt to 11ell'gat£' this fundioll to tltt' Goveruulllllt of Iudia. 
'fhia would I .. , IIlso Mllsistl'Ilt with the l'opullir fel'ling. '1'he Right Honollrahle 
V. S. kr:nivllHlL Rustri described his feeling in the following tenus :-" If the 
constitntioll was to cpu fer lilly degr<'e of self-goV('rllll1('ut at. all upon the llllople 
of llllli.l, if the UoYerl1llll'Ilt of lndia WUII to have a nlo(\h,UUl of in e en ~nce 
IOf the lllll'l'rial Parliamellt in internul affairs. liS Wild proposl'd, we all thought 
that thl' oel'enderlC'1' of ollr (".oulltry upon the Secretary of StlLto for the recruit-
ment of our scrvil'ell wall II. lIlark of degradlltion. Now, Wl! wish, before the 
provin!'!'B stand on their own feet, that. the l'lac(' of thl' RCl',rl'tary of ~t tl  
IIball be taken hereuitl'r in the8l' mattt'rs by the Government of Indin, and no 
political party in lI1dia which wishes to commllnd a modhmm of respect trom 
the elcetorB CUll acquiellce in the continuanctl of the Stw.retury of State as the 
final arbitt'r over our ler\'ices. "The Secretary of Stute and his Council have 
to be dflprived of moat of the powen they now enjoy." 

t 
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I th;nk t.his feelin/l will flnll expression in the various provincial councils and 
the Legialo.tive Assembly. 

(b) I accept this recommendation. 

(<1) I 1t,lve no objectioll to the constitllt:OIl of the Publil' Servie('s Commia-
sion and the enactmont of Public Service AI,ta. A t present I am not required 
t~ offer nllY remarks on the details of the po\\"('rs of tbe Public Service Commission 
with regard to tho lIorviees operutillg ill the transferrod fields. 

(d) I huve 110 suggestions to offer, ns I have IIlready given my vlt'\\"s ill regard 
to thC' percentages of Indio.ns lind Europeans in Illy I'vidl'lll'e and the rl'('.olllmenda· 
tion of the Commission is 11 <mmpromise. But I am afro.id, tlds will ulao bo a 
subject matter of hot discllssion in the Councils. ' 

(e), (I), (0). I do 1I0t wish to 1I1ake IIny differentiation between Europeo.ns 
nnll I1l(liuns in respl'd of thl' OVerBl'IlS puy in the lIIutter of relief. If thl' sl'rvices 
hitVI' got u gt'l\uine grievullce they liTe cl'rtaillly ell titled to relief. But ill regal'iI to 
tbt, rl'eOnllnelldatiolls referred to in clauses «(,), (f) aile] (g) the ollly tliflielllty whicb 
I could point out is tht' clifficulty of 1I1I:1I1('e. It is doubtful if this provillrl' will be 
in a P081tiOIl to bear any large udditional burelI'll. 

! <10 not think thnt we sbould make lilly r{'eommendation or Illl t ill~ 11101'(' than 
whnt bns born l'1'('omllll>nded by the I"ee Commission. If we ollce begin to disturb 
the rl'colUmendutiou Ill/ule by the Commission ill fuvour of the services, thore will be 
110 iu t i l ~ tioll ill the Government rduaing to COlli ply with the rl'<juest of tll(' publlr. 
ulld tlH' Members of Council to dCI'rel1se the amount of eruolumellt~ recoll1l1h'lHled bv 
the Conllllis8~on  It is mainly for t i~ r.eason that I haw accepted ont rull~  II)] t1ie' 
Tl'COlllmellduhollS mutle by the COllllll18Sl01l und referred to in the letter from the 
Govcrllment of J ndill. 

I<'A I )) Jll~  

Tile 9th July, 19::4. 

LETTER FROM A. E. NELSON, ESQ., O.B.E., C.LE., I.C.S., CHIEF SECRETARY TO GOVERN-
MENT, CENTRAL PROVINCES, No. 27:i9·I1I·1268, DATED NAGPUR, THE 21ST JULY 

1924. 

SUBJECT ;-BccommcnllatioIt8 of the Royal Commission on tile Superior Civil Servw(Js 

in India. 

I lUll llire('ted to reply to th(l GoYrrnll1('nt of Indilt letter No. ~ 24 ~8t  

dated the Illth June 1924, asking for the views of the Locul GOVl1fllmcIlt on certain 
general proposit.ions arising out of the U(lpart of the Royul COlnmiHSioll 011 the 
Superior Ch'i1 Aervi,'cs. 

2. Tbe Lo{'ul GOVl'rnml'nt desires strongly to support tbe view l'xpressed in 
paro.gTllph lOR of the Report thnt the main proposals ure interdl'pl'll(l{'llt aud should 
be nMepteli itS II whole. They, therefore, depre"nt.e a detailed re-exnminlltioll of tho 
merits of eneh propositi, and recommend thllt t.1H' report shoul(] be n,·c.eptl·d liS a 
whole, ulthoulCh OIl ~ome matters the vil'ws of the Commission diffl'r from the 
proposnls mnile hy thiH G:>vl'rIlUH'nt. They would prefer to I'ollfilll' t1wir recom· 
mendnt.ions to t.hl' rrmoynl of any IIllOlllulies or ill"onsistellcies ill the !teport. 

3. Th!' first proposition is thnt the All· India Rervicoll operating in tbe reserved 
fields should ('ontinue to be appointed Itlld "on trolled by the Secretary ot State. 
Thl' proJlosal put before the Hoyal COlllmission hy t.he Lucal Governllll'lIt WIIS that 
tbe Secretary of State'll {'outrol should be maintained over the Indian Ch'i1 Servieo 
nnd the Poli"",c, but that in the othor two reserved lIervic!'!1I (Forests and Irrigation) 
thl1 European elC'ment should be all all· India ~r ice controlled by the l'Jecrctary of 
Alate all<l the Indian element should be n Provillcial Servie.e controlled by th'" Local 
110vC'rlllll.lmt. III making this recomml'lIdation the LOtlul Government WIl8 influenced 
Illainlv bv "oflsiderntions of I'conolllv. TIll' qUl'StiOll haa now been rc·(lxamined ill 
the iight of the argumcnts advanced by Professor Couplo.nd iu his minute 
attached t.o the report. Ho.ving regard to these arguments alld the fact that there 
ill a strong desire among Indians for equal treatment, while the extra expendi. 
ture involved in equal treatment will JIOt boo excessive, the Local Governmellt is now 
prepared to support the recommendations ot the Royal Commission tho.t 1111 the four 
services should continue to be oiut~i  and controlled by the Secretary of State. 
Tbe Honourable Mr. Stauden, however, wbile agreeing that tbe advantages to be 



( 14: ) 

eri ~  from cc~ t nce of t~e C lmi88~on l report a8 a whole warrant acquiescence 
in plopollala whIch would not otherWI8c cODlDiend themselves desires to Btatlt 
his view that if on consideration of opinions expressed by Local Governments 01' in 
the Legisaturel the Secretary of State so amends the proposals of the Commislion 
a.s to (\teturb tn~ balulll'e of conti I('ting Vi PW8 reJ~re8~nt e  by the report, the ques· 
tlon cd the reerult!llcnt by Local Govern.menta to mdIanlZed posts now in the cadre 
of All·India ServIces should be reeonslCl!lrNI 011 the ground that it is of great 
importallce for the future welfllrE' of thll country that the scale of pay should be 
re u~e  !IS soon as possible to that whirh is suftlclt'nt to uttrllrt thll typc of mlln 
re ~llr~  ~n  that the least objeetionllhle means of doing this is by provincialization 
of llHhanlzt'd POHtS. HI' further d('sires to say with reference to Mr. Coupland'8 
llote on " the coutrol of the l!ervirt'H," that this ('OUTSl' will not al!ect the ability 
.of the e(~ret r  of Stlltl' to discharge his constitutional re8ponsibility. The busines8 
(If the reserved a!'partmonts ill already lurj.(dy cOlldurted by oIlidals provineially 
recTuitl'd and the transfer of 80me morl' posts to provincinl rl'cTuitml'nt will not 
nE'CeSHHrily pre,iudic'l' thE' positioll of tlw R.wretary of Atate. It wouhl be a question 
in I'ach C,Qse whethl'l' the IlH'aSUTf' of trallsft'r prolJOSed was 8uch as to affect the 
maintt'nllllce of the desired stllndard of administrat 011. 

4. The second gt'llernl proposition is thnt the stllviees operating in transferred 
lIelcls (with the exception of the Indian Medicnl Service ll'ganlinl( which a furthor 
roft'relWll will be made) should, LIS fur ns futun, recruits nre (,oncernl,d, be appointe<l 
and controlled by Loenl Governments, existing lIlelll b(,1'8 of t e~e servic'es retaining 
all their present rights alld stntu8. Th(' opiniotl of thl' Local GOVlo'rllllll'llt previously 
recorded l'oinddecl with that of thl' Royal Commiflsion with one cxeeption. In the 
Education Department It f('I'Oml!ll'n(]lttion WIIS made ill favour of res~r in  12 posh 
for Europeans to be r(,(·Tuitl·,1 Hnr1 l'ontrollet\ llY the Sel'retury of Atat!'. In 
view of the Ul1lll1illlOUS l'onl']1Ision of thl' Uoval COlllmission the Lo('al (Jovern· 
ment dOl'8 not desir!' to pn's" thiH propositi Ilud ~ C( t  till' gtluernlpropositiOll 118 it 
stands. 

S. The UtiI'd Itl'IlI'ral proposition is thnt thl' intC'grity HTlII effic,il'liCY of tlw 
Ben-ices should be proteetrlI by the constitution of It Public, Sel'viee Commission Ilnd 
the enactm(mt of Public F\E'rvil'1o' Ar.ts. Tho Local Govl'rnment 1Il'('l'pts thiH T('l'om· 
mendatiou without committing itself at preSI'llt to any opiuion Oil tho 8cope of the 
COlllmission'8 Reti vitie8. 

6. The fourth general Vroposition is that ll'cruitment of Indians for the All· 
India Sl'n-iees dealing w;th the rl'servl'd departmeuts should be incroasod to the 

• llercentages ll'COl1JlIlCl1(1ed by thl' Commission. The Local Government IIcccllta the 
porcentages for f('cTuitml'ut recommpnnl'n by the Commission. In its recommenda· 
tion to th(' Hoval Commission the Loel!l GoYernlllent, while agrelling with the 
prindple of COIilplete lndiunbntion of the Indiun F?rest .Service, exp,resscd the 
opiuion that it shoul? rro~e(  only at the rate at w lc ~uItn le n~ tcn l b':5',ame 
avuilable. III u('ceptlllg, therefore, the percentage of Indlun recrutt!nont (7iJ per 
~ent ) sugl(cst!ld for this 8cTvi"e, the Local GOVl'TUlltellt IIS8ume8 that tl~c o ~l 
CommisHioll waH lIatisfied thnt Indian Te(',ruits with tile necessary qualificatIOns will 
be Ilvo.ilable to till' extent required. 

7. The fifth general proposition is thnt relief in the matter of !lIly should be 
given to the sl'rviceH approximately 011 the scale proppsl'd, resorving for the moment 
the (lul ~tion of the exact form whil'h the relit,f should tuke and whether rolief 
should he giy(·n to Indians in Tl'l'cipt of overseas pnv. The LO<'111 Governmellt 
I1ccepts thiH proposition in its gelleral form. With regard to the necessity of extend· 
ing ll'licf to officers holrling administrative posta with the eXI,cption of thoslo' 011 It 
pay of RR. l,7/l0-100-2,150, the Local Government desires to 8upport the views of 
the EngJish Commissioners recorded in Appendix IV of the report. Under the 
alternative schemc the difference in emoluments between administrative posts and 
senior posts in several ri(lpartlllents will be 80 small as to gi vo riRo to seriouB 
anomllliol!, and prnetieal difficulties in fillin.g the administrative posts. These W!ll be 
explaineiJ more fully in reply to the detu.l1(l(1 letter of the Government ot India on 
th{' flubjtd. The Honournble Sir M. V. JOlhi, Home Member, dislents from this 
couclulll'oll nnd support. the view expresstld in the miuute r.eeorded by the Indian 
memben ~  the Royal Commission. 

8. 'rhl' sixth I{eneral proposition is that provision should be mnde for pII.ssltges 
for officers lind their families at II. cost approximately equivalellt to Rs. GO a month 
for Aaeh oflicer. The Lo(,al (lovcrtlment acccpts this prop08ition in principle, 
reserviug the right to COllsider whether the legitimate claims of the serviMs cannot 
be satisfiod by -the grant of passage money a' a lower rate and to examine the 
accuracy of the estimate that Rs. 50 per mellBem ia required. 
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9. The seventh proposition is tbat the penaioDs of the Uneovenanted Service • 
• houid be incrfijased by Rs. 1,000 a year as proposed by the Commis.ion in para-
graph 70 of the report. This proposition, whi('h deals with one of tbe most pressing 
requirements of thl' ~ r ices  is also ac('epted by the Local Government. 

TELEGRA14 I'R014 ASSA14, SHILLONU, No. 4UIl·Ap., DATED THE 22ND JULY 1924. 
Referenco your }'.·172·24·Ests, June ] 8th, 1924, regarding rceommendations 

~  hea Commi8sion. Government of Assam fl'ol difth'ulty in dealing with qu€'stioJl 
owing to uncertainty of .future constitutional position but their views on main 
points stutl'rl in paragraph 2 of your letter are us follows. They aCllept propolli-
tion (0) but Ministers would stop re('ruitment of Europeans for 5 yean And if 
Europeull re~ruit lent continues would withhold from future recruits option of 
retaining all·Indin stntus in eveut of Depnrtments being hell('.eforth transferred. 
This will be furth!'r discussed in reply to your 178·9·24·Ests .. of 20th June. They 
agree to (b) and regard (0) as an essential condition to (b). As regards (d) they 
are unable to state definite view until they have examined. your F.·178·10·24·Ests. 
of 21st June ill dlltail with special refert'nee to Assam. They accept (e) so far as 
Europemns nre concerned. As to (f) they ng-ret' that pas/mges should be provided 011 
scali' proposed by ('ommi8sion. Thcy agree to (g). As regards puragraph 3 views 
of EUA'lish CUlIllllisaionl'rs are snppoY'ted by European members of Government and 
those at dian Commissioners b.y Indian members of Gon'rnmont. 

GOVEHNMENT OF INDIA. 

HOME DEPARTMENT. 

ESTAIII.ISlIlIENTS. 

LBTTER FROM THE lJONOl'RABLE :MR .• T. CRERAR, C.S.I., C.l.E., SECRETARY TO THE Gov· 
ERN14ENT or INDIA, H014E DEPART14ENT, TO ALL LOCAL GoVERN14ENTS, No. F.·1781 
9124·EsTS., DATED SIMLA, THE 20TH JUNE 1924. 
With referencl' t.o lily lett.er No. ] 72P.l4·Ests., dated the 18th JUlie 1924, r lUll 

tiirected to addr£>s8 yon 011 the main rol)I~JIIs cOHllectl'd with tho control and 
organisation of tIll) AU·India Sef\·i<.'es whidl arise unt of the rll('.omm(\JIdutioIlB 
of tht> Report of the' Royal r I mi~si()n or. tit\' Superior Civil Sl'rvices iu India. 
The main rl'comnH'udllti-ons riell~  are: 

(a) thut the 8l'rviees opl'rnting in tht' l'esClrved field 118 apecified in para· 
grllph 13 of the Huport should ('ontiuue to be appointEld lind ('ontrolled 
by thl' (!l rct u~  of State in Council; 

(b) thllt the A(1rvi,'cs operating ill tlll1 transferred fit>ld as 8 e ~  in pllra· 
graph 14 of the Rrport. (with tlw eXl1cption of the civilsitl .. of the 
1udinll Medic.al Service which will be treated separately) should, so 
far as future recruits are concerned, be appointed and controlled by 
Local Governments. Existing members of these SI'rvicE's, howlwer 
should retain all their present rights IIlId stlltull U8 officors of AIl·India 
Services. 

'> ThE'sC two main rccollllnelldat.ions lUI' deriv"d from the application ot the 
Ume prindllll', nnllwly thut thCl A,'rvicclI shoultl be controlled by the authority 
'Which is ultimately I"t'sponsible for. the IItlmiuistration of the Hubjects. It wuuld 
seem, thereforc, thnt tIl\' polielY nrlvol'uh'(] shou1<l be regarded a8 1\ whole. 

3. The Commi s~oll have 1I0t explllir.l'd in tht·ir Rf,port thl' constitutional 
bliSil of these propoHals, lind indN'c1 it is sllA'ltcsted that the Members, though 
agrelld on the conc1u8iollM, did not all acc('pt the general principle stated above, 
which uppears to give logical coheronee to the proposals. The theoretical justi· 
flcation of t.he prop08als, however, is fully given in paragraphs 1 to 12 of the 
Minute by Professor Coupland 011 the control ot the Services. It is not necessary 
to repeat the argulllents contllilled ill this Minute, but the Government ot ,Ipdia 
Would invite t.ho specil\lattention of the Government of Madras, etc., t.o the <.\ousldera· 
tiona there SlIt forth. 

4. Apart from thl' nrgumel1ts bRsl'tl on thl' existing Mnstitution, t.here ~re 
practical coulideratioDB which may be urged in tavour of both sides ot the pohcy 
of the Commission. . It hu been asserted that in Jlrtl8ent' conditions the transfer 
-of the control of the See.retary of Stnte to. the overnment of lndia in regard 
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to the Services ill the reserved u('partments would give rise to feelings of luch 
discontent amI distrust all would probably be fatal to continued recruitment from 
Englund. On the ot.her hand, in the transferred departments it ill urged that 
MiniBtl'rB, though they have been Bt-rved ""ell and loyally by the members ot the 
Servil\£'s, teel that ill praetiel' the existing system is an undesirable restriction on 
their powers. . Th(' proposal of thl' Comlllilisioll thut Ministers should be enabled 
to build up gradually t.heir OWIl SI'n-iN'R m ~  \)(' hl'ld to give 11 eompletlllless to the 
sYBt"m of transfer of 8ub,ierts whirh hus hitlwrto bl't'n lucking. • 

ii. At the SIIIII£' tim(' both the main (,OIlC\UHiollS of tho Commission with regard 
to tht' ('ontrol of t.1I{' AIl-tndill Sen'ices run (\ount.or to vh'ws whieh have been 
widely exprl'ssl'd 011 thl' 0111' hand by politiciuns and on thp other by officials. 
Thpre has herll, /18 I'xplnin('d in paragrnph ] 2 of the Rl'port, a d(llllUnd on the 
Ilurt of Indian politi"'li opinion for th(' traOBfer of the ~ontrol of t.he Services 
on th,· Tl'SI'T\,(.i\ side t.o thl' O()vl'rJlln{'nt of India. It appears however thut the 
Servicps must in css( llti ll~ hI' un.ler thl' control {'itlll'r of Parliallll'nt 01' of the 
Le!r'slath-(' horlies ill 1uoill, nnd that. if the Government of India ceases to be 
r s uIl8i J~ to Parlialllont ill regu.rd to th{' eontrol of the St'rVi(,IlS, it must tend 
to be"aJ:l(' r.'sponsible to til{' Iudian ],('I(sll1turc. It has t,) ht· .... olls;de)'l·,1 whether 
this llOsitioll would he ('onsist"nt with the existing cOlIstitut:OIl. On the oth('T 
hand It nll(~- bl' arguN\ thnt the ('hangl' advo('ated in the ('ontrol of the S('rvices 
in the trnnsfl'rrl'11 depattllu'nts will ill elf('ct in most "USUS moan u complete 
N'S81lti011 of l"l'r'Tu1t\ll(\ut of r ~ l l8 in these Servi{'!'s nnd that this will leud 
to nn apPT(,(·illhh· ,\et.I'rioration in thp dU('iency of the administration. With 
ref{'l'('III'P to this argulIH'llt til!' 'jll('8tioll urist's whether eOllsirleration8 of efficiency 
UJ'e derisi\'(· wit.h r('ferenl'l' to till' transfl'rred subj{'ctH, and also whether, liS tho 
IIl'W sysh'l!I deVl·lops. it will (~ foulIl1 that thl' poli"y of til!' Ministers ruther 
t.hun til<' PI'TSOlll1el of th!' R"rvircs und,'r them will, in t.he Inst resort, det.ermine 
thp st.:mdllrlis of l'ffi('iellc;--. 

Ii. It sholllll Ill' 1'1'I'o/Iuiflell that till' :",el'ptall(,l' of till' prol'oHals 01 the Com-
mission om( ~ ,·('r." nl'ar to estnhlis}ling ill d'f('ct for t.he future the principle 
thnt.. when till' transfer of II suhj<'et t.llk{'s plul"'" it should be IIccompanied by 
the trllllsf(1r of till' S('I'\·i!·(' (hluling wit.h that subject, with the proviso that the 
rights of til,' e:dAting mpmb{'rH arl' full.," 8U 1('1('11Itrl1 1'(1. This principle uppears 
to b,' US8U111('d in th(' Il,'tailed f(wollllnendntions made by the Commission in 
]lara graph 74 ('!') of th(' l{('port for t.he trelltmont of futUfl' British offieerll 
wholl thl' 11('111 of 1!er\"it.O for which they have belJlI reeruited is transferred. 
The Oov(,rIlm"llt. of IIl(lin woul<1 Ill' glad t.o learn thl' views of the Govern-
ment of Madras, (·h-., on t.his prill('iple IInrI 011 the actual suggestions made by the 
Commissioll ill paragraph 74 (t')' . 

7. Bl'fore rIel'iding thut thl' Sl'rvil'es in th(, trullsferrl'li depilftlllellts should 
he 1l1ade on'r to thl' {'outrol of Ministers d('p<'IHient 011 the vott,s of the Legis-
lath'(' COllul'ils, ~t is dpsiruble to form SOIllP pictnre of the ('ollditioIlS under whie.h 
tiles ... R('I'\-ic('s *i11 work !lllll tlH' safeguards that IllUY b(' provided for them. It 
wou!,\ he naturul thnt. full powen should \)(' {'.onfl'rred 011 LOI'al GvverllDlellts in 
Tegnrrl to til" ('x jilting pro\'lll('ial sl'rvi('l'B both ill till' r('sl'rvNI nnd ill t.he transferr('d 
dl'IJartnH'ut.8 us w,'l1 liS in r('gnr(l t.o till' npw o ill~i l  er i~ s which would 
I)erforlTl thl' fUIIl'tiolls of the old All-Iudill Services on the transferred side. 
Delegation of powers would be IIlllllt' by th" Secretary of State ill Coulldl by 
means of rull's un(h'r s(,(·tiol1 H6-B (~) of tIlP (lovernllH'ut of India Act. Such 
rules muv eit.her rll'legatt' till' pow('r of making ru)('s to o ~ l Governments or 
mllY Hut.i'loris(' thl' TlII1i:1Il Ll'gislat.nrl' or 10"1l1 LC'gislllturl's to make laws regulat· 
illi t.\w Puhli(' 8('r,"i,·('s. Til paragrlll'h22 of th" Memorandnm of the Govern-
ment of III<lia whidl form!! A TlIII'XUn' I V t.o the Report. of the Committee on 
Division of .I!'unrtiOllll, it was stated that the GO\'l'l'Ilment of Irllliu cOllsidl'rcd thu_t 
MilliAters 8110uld not tnkl' t.he Provincial Mervircs entiroly illto their OWIl hunds 
until th,'y hnd put qnostjollA of rer~uitlll(Jllt  pay, pensiolls, etc., Oil a legal basis 
by ll'gisiatioll. J Rill t.o IIRk whether It would be prt.ferablo to adopt tho method of 
legi$Iatioll for governing these matt.ers or t.o allow Local Governments to make 
r l ~ll  ] f it ill (h'('i,1I'd thut ll'gislat.ioll should be undertaken the further question 
will arille whl'ther sur.h I('gisilltioll shoul,\ bl' ('PIltI'1l1 or provillt"iul. III view of the 
differing conditiolls in. the ri~~s Provinces and ~ e body o~ regula!ions alre!ldy 
in force ill (·at.h pl'onnc,' lr() lm~ for thes!1lret.loll of Oftkulls, their promohon, 
lJ ni~ l nts  :lP)1l'lIls, et,·., it might be held to be more convenient that these 
lII:ttt('rH fj}wlIlII he d"fim'<i by locnl legislntioll and. thnt no !lttrmpt ou~  be m~e 
by und"rtnking AIl-IllIlin le i lutio~l to. "ast them IIlto a unt o~m mould nrollpoc.tlve 
of 10('al !!ollrlitious. If 10('al ie ls ~tl lI w( ~  un ~rt ll en  It would presumably 
govern the BU borrlillute us well as the I ~IICIIII servICes. 
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8. It would appear that the points to be dealt with in luch legielation might 

ill,clude: 
(G) methods of recruitment, whether b! exanlination or by .election committee. 

and the qualifications of e~ l te8  , 
(b) regulations for promotion and transfer j 
(0) regulations for diacipline, securlt! of tenure and appeal. ; 
(d) ratea of pay, pension. and proVident fundi; 
(e) conditions of service generally including leave. 

The Govt'rnment of ~n i  prop Ole to address the Government of Madra., etc., in 
'8 leparate letter regardIng the functions of the Public Service Commislion which 
might in certain eir('umstllncl's have an important bearing on the recruitment and 
protection of the Provincial Services. 

9. The future of the provincial dvil medical administration has been dia-
cussed in chapter ITT of the Rt'port. It might be held that inasmuch as civil 
me ~ l administration is a trall8ferred subject effect should be givt'n a8 far as 
possibl!' in organising It civil merlical servie.o to the general principle that may 
be adopted for Sl'rvi('es working in transferred subjeets. In the case of tho civil 
medical service, however, the prohlem is complicated by the dt'sirability of main-
taining an adequate military resprve in civil emplor and by the problem of l)ro-
viding treatmont by HritlHh m('dlc.al officl'rs for British civil servant!. The ('x ent 
to which the actual proposuls of the Commiyion succeed in r,eeonciling the8(' 
variou8 considerations will require somewhat ~ure ul examinatioTl, and the 
Government of India will uddress the Government of Madras, etc., later on this 
lIubjl'C.t. 

10. The Comll,iss:on rOlltell1p1at!' that the Irrigation brunch of tlHl Illdian 
'='crviN' of F.nginl'ors should tl'lIIl1in un All-India Service, whilt· the Buildings 
ulI.I Ronds brunch will, 110 far ItS futm-(' recruitment is COII('I'rl1l'l1, bt1 provin-
dulisl'd_ It is unlierRtoo.l t.hat thifl pl"oposal would present no iliffi('Ultv in thos!' 
provilll'es where the> two branches hn\"(' already been sl'I':,rntcd .. [III soml' 
provilll'CS, howl'ver, thill I'rol"'IIS hus not tU.'ell l'l1l"Tied out. I Hili to enquire whllt 
ure the views of t.lel' LOI,al Gon'rnlllt'nt with rl'gllrd to the trl1utmeut of the Indilln 
~(Jr ice of Engineers in Madras, etc.]. 

(In AssaJll tic .. wholo of the publil' works administration is resl'rvIJd. The 
proposals of t.ho COlllllliHHioll ther!'!orE' 1,0Ilt('ml'luttl the wholE' radrt' of thl' Indian 
Hervil'!' of Enginel't8 in Assam r!'lllninilllt flS an All-India er i~e  J run to IIsk 
whl'thl'l" the Govel'l1ll1l'ut ot ASlIllm. support this proposal.) 

11. It will be note.l that the proposals of the Commission apply only to th(' 
l~r i( ell working in the' Governors' provinces. There will relllniu a ('prtniu 
number of ol'fieel's in each of the Servin's, the fllt.ure r~cl ui llcnt of which it is 
proposed to provineinlisf', who will btl working irt et l~  und,'r the GovernnH'nt 
of bIClia in cent,rlll inst.itutiolls such as PUla, Dehru DUll or Muktesar or under 
thll millor atimilJistrlltiolls. Th()re will aleo he "ertain ofli"t'rs of thl' Indiun 
Educational Servicc cngngl,d on European education which is Il rcsprYl'd sub.it'(,t. 
Tht' qU()stiOll how tlWSI' ollit'I'rs arc to bo obtllinl'd in futurl' will form the 8ubjc(·t 
of separate cOUllllunit-ations. 

12. If t.he proposals of the Commission nrc acceptl'd, an importnnt point 
in connel'tion with the organisation of tho Hervices in the reserved departments 
will remain for dceiHioll, Ilamely wll{.thcr Indians in thcse Services should ('ontinul' 
to be appointed and controlled by the Secretary of State or shoulll be appointed 
and (,ontrolled by the Locl\l Governments or the Government of India. The 
Commillsion ha Vtl not referred eX}llieitly to this point, but from their silence it 
may be inferred thnt they intended the exiating system to e,ontinue, and that 
they rejected the l'rop081liH which had boen mane to 'dllJlIl for a differentiation 
in the status of Indians and Europeans. It has bl'('11 left for Professor Coupland 
in paragraphs 13 to 15 of his Minute on tbe ,'ontrol of the Serv!ces to explain 
the jUlitification for this conclusion. The arguments on both BldcB are fully 
stated by Professor Coupland. I am to ask whether tl!e G?vornment. o~ Madras, etc., 
ace_ept the view thnt the balance of nt ~(  11('8 In l!l in t llll~l  the equal 
statu8 of Indians amI Europeans in. these er~ I es  If thlS VIew 18 accepted II. 
further queation nrise8, whether IndIans recrultClI. In .future should be ~le  if 
the field of service for which they have been rcl!tulted 111 tmnllferred, to d:um all 
the privileges whie.h are recommended for British recruits in r ~u ~  74 (b) 
of the Report. IJldlttn recruit a would resum ~I!  be forthcommg lt~~~ t~~~ 

(  ) To Allam only. . •. 
[  ] To province. only in wblch Beparatlon hal not been made. 
[To Madras, Bombay ud B .• ad O. ollly.] 
L173LA 
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indureml'lIts. To offer tht'm the privilege of retirclIl('ut on proportionate pension 
may be thought unne{'essary. Whet.her tJll'Y should be allowed to l ( tl~in their 
AIl·lnelia status is a more doubttul point. I am to usk whcth('r in the opinion of' 
the Govcrnllwut of Mudrfts, t'te., it wonld be reasonable to inform thenl at the-
time of rl'l'ruit,rnent that they woulU be lillble to be phlced later uuder the control 
of provindlll Governments, but' that existillg rates ot pay would be guaranteed 
to them. 

13. If the genernl position of mllintaining the equnl statuI of Iudians aud 
Europeans is ~ te  thllre is one point of importance w it~  hus to be faced. 
Those who udvocllte thl! pro\'inl'inlisution of IndllU18 in thesll Sl.'rvic('s lay stress 
011 the claim that the Sen'icils in a Province should be staffed by llHm of that 
l'J'oviuc(', aud they point out the seriolls danger, in the l'Vtmt of unrestricted 
t'ompetitioll, of e,andidates from one or two provinces obtl1ining an Illtogcther 
disproportionate share in these vital Servill1l8. It IIll1y at on(~e be conceded 
that it is 1ll1ceslnry to prevent these Services trolD being swamped by men from 
thfl one or two provinr,es which are intellectually most advunced. But to rule 
that only lIlen belonging to It particular provincc should serve in that provinc& 
would involve an undoubttlll lowering of the gelleral stun<1arrl of the Service-
in the backwal'd pro\'1nce8, whnre there would not be Ii 8uffieiCIlt supply of men 
of the stunllarrl required. Til meet these conflicting consiilerations it has been 
suggested that it might be ff1asonable to prescribe a certuiu minimum of lIatives 
of ea(:h province whc, lIIust bt> recruited each year. 'rhis nUlUber might perhaps 
bc throe·quarters of the uverage annual dirl'ct rerruitment of Indians into the 
Service ill t.hat provineI'. The remaining one·quarter would be open to free com'· 
petit.ioll. Mell would h(' pOllt£ld rin lril~- to their own provinces. If mOI'e men 
from one provine(' pll8s('d than the nUIl1 ber of \·ucanl'.ies in that province, the' 
surplu8 would bl' distributed among other provinces where the lIumbel' of pro-
Yincial m£>n fell 8hort of the total number of provindal vae.aneie.!I. The effect ot' 
this system woulr1 probably be that provinces like Bengal lind Madras would be 
8taffed entirely by Bcngalis and Madrssis. On the other hand, even the most back-
ward provine,ps would have three·quarters of tht'ir own men among their directly 
rt l~ruite  Indill1l8. I am to ask the views of the Government of Madras, etc., on thi .. 
suggestion. 

14. To sum up I am to ask for tho vicws of the Government of Madras, etc .• 
on the following points : 

(1) 

(2) 

(3) 

( 4) 

(5) 

/' (6) 

(7) 

(8) 

whether the servicl'A oIlerating in the r(,8('rv(1d field should eontinliEt 
to be appointed and controlled by the Sl'cretary of Stllte in Council; 

whether the 8er\'ieell operating in the transferred field, with the excep-
tion of the civil side of t.he Indian Medicnl Service, should, so tar 
a8 future r£>l,ruits are conl'erne<1, be appointed aud controlled by Local 
Governlllents, exi8ting lIIelll bl'rs of thl'8e servit>,es retaining their present 
rights und status I1S officel'8 of All·India Services; 

wheth£>r the prillcil,le can b(' Iw«('pted that whe. the trl1l1sfer of a 
u e~t takes plu(·e it !lhouJu be accompanied by the trlinsfer of the-

serviN' dealing with that SUb,iPI·t, the rights of existing members 
being saf('gultrdrd ; 

whether the suggestions millIe by' thi COlllmis8ion ill paragraph 74 (v), 
of the Report for uealillg with British JUl'mbel's of the St,rvil'esl if 
and wheu It transfer of the subject for which they hllve been recrUlted 
tl1kee place, uppeur generally reasonable; 

whether tull pow('rs should be conferrl,d on o(~ l Governmtlllt8 in regard, 
to all elnsses of provilll·iul sen"iel's ; 

whether the provisioDH 8nfeguarding the provincial sCTvi£>cs should 
clepl')l(1 on rules or legislation, !lnd if on legi81ation whether such, 
legisilition should be clllltl'al or proviudal; 

whether there is any ditnrulty in giving effect to the propolltis of the 
Cotllmission r£>garding the trrntment of the two branches of the lndian, 
BE'rvicl' of Engillct'rB ; 

whether Indians in the Sl'rvire8 in tbe reserved field shoulll continue-
to be uppointl'cl liud ~ontrolle  by the. Sec,rotary at ~tute ill Council! 

if 80, whether arrangement. of the kllld. suggellted III paragraph .13 
of this letter for seeuring for each provlIlce It reasonable proportloll 
of nativell of that provinee are lUitable ; 
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(9) wbnt ('onditiUIlB should bl' prt'Rcribed for future indian I'ceruits in the 
AII·India Hrrvie.('s to govern the eirculllstaneell eontempluted in (4:) 
above. 

15. In ~ I ( luslon I IlIll to r"qupst thnt ill yiew of the great iml,ortanll8 of 
arriving at lin early de(·j"iol1 011 tlH'Bt' gcnerlll quostions, the Government of India 
max re(:"ive the repiy of Uw (loverl1l11lmt (If Madras, etc., to this letter not later than 
th(' 4th August 11)24. 

GOVERNMENT 01<' MADRAB. 

PUBLIC DEPARTMENT. 

LETTER FROM ]:if. E. MARJORIBANKS, li~s  C$.I., C.I.E., I.C.B., CHID' SECRETARY to 
THE GOVEltNMENT OF MADRAS, PUBLIC DEPARTMENT. TO THE SECRETARY TO 'I'UE 
O()VERNMENT OP' INDIA, HOME DEPARTMENT, No. 547, DATED FORT. ST. GEOBGE, 
THE 4TH AUGUST 1!l24. 

In reply to your letter No. F.·178i9124·E8t1l., (luted the 20th June 1924., I am 
ill the first ))Iace to suy that liS intimlltea in my letter No. 47210.·1, dated the 28rd 
.1 uly 1924, His Excellency the Governor iu CouneiJ accepta in principle the propo!li-
tiou8 (1) that All· India S()rviN'8 opl'rating in the res(.rved fields 8hould continue 
to be uppointecl and controlled by the Secretury of State, and (2) -that the lervil\(l8 
operating in the transferred fields should, ~ far as future reeruita are eoJleerned, hI! 
appointed and controlled by Locnl Governments, the rights of exillting memberB 
being safeguarded. 

2. So long as there are reserved services and so long as Parliament retains direct 
jurisdiction OVl'r the fields of adminietration where these servic-.es are employed, the 
e.ontrol must bf' with the S<,e.retury of State. On the other band, where the field of 
administrution is transferred the servieeR elllploytld therein should not be lubject to 
extra· provincial control. It follows also in thl' opinion of HiB Excellency the Govemor 
in Council that when the trunsfer of a subject takes place it should be aeoompanied 
by the transfer of the senkes dllllling with thnt subject, the rights of exiBting mcmbel'l 
being safeguardtld. 

3. In the praeticlil application of these rin~ i les there will however be some 
difficulties arising from the fl4cts tlmt some services are employed both in reserved 
aud trunsft'rn'" fields and that indh'idulll membeTli of reserved services are employod 
in the administration of transferred sub\iel'ts. In this Presidency the most notable 
instanr<e of the kind iR thl' lndhm Engineering Aervi(",(J which is employed both on 
Irrigation, a rl'servpd subj('('.t, liud ollRo/His Ilnd Buildings, a transferrod Hui>jeet. 
'rhe question of dividing the sonic£> into two separate brunches has more than once 
been discuss!'!l aud the general ('oul'lUllioll "'/whed has \leen that the division would 
110t only involve considel'lIhh' incrells(' in l'xpmlllitur!' on establishment but would not 
eondu('!' to ('('.onollly ill work 01' effideJley. The territorial charges of Irrigation 
and of Buildings and Ronde in this Prt'siclenc-y IIrc coterminous liS major and minor 
systems of irrigation II re sell ttPJ'ed allowr the country and. it is impracticablo to isolate 
irrigation nr('118. A sepnrut(' t'xeeutivl' liud other etaff' for each branch would not 
have enough work to OCt'.upy them whole time. Ji'or tbe time being, thorofor12. until 
] rrigntion becomes a trnnsierred subject, His Excellent.y the Governor in uouncil 
r.onsiders that the Indian Serville of Engill(l!'rH must be an tlxooption to the proposed 
Tule, so far as that portion of th!' serviee working in the transferred :field of Roada and 
Buildings is eou('.ernecl; lind must remain lUI AlI·India Servioo appointed and eon· 
trolIed by the Secretary of Stllte. 

All. stated in .parllgrnph 11 of the letter und€Jr re\lly ce~n .officers of the Indian 
EdUcatIOnal Servll't' Itrc engaged ou Europcun education whIch 18 a reserved 8ubjoct. 
It 18 noted that this ('8se will be dealt with separately. . 

. I.astly r!ertain officers of the Indian Civil Service, a reserved eernl'.{1 are employed 
III the administration of trll118ferrorl 8ubjeets, 6.g., in the Jl oin nc~t8 of Exei.., 
CommiBBioner, Hegiltrar of CO'operati'Ve &cietiell, DireMior ot JndUltries. Such 
officers will also remain an exrl'ptioll to the gl'neral rule. 
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4. Subject to these exceptions, His Excellt'nrv the Govornor in Couneil considers 
that all services ongaged on transferred lIu ert~ may be provincialized and placed 
under the control of Local Governmentl provided that questions ot recruitment, pay, 
pension and the like are placed on a legal basis by legislation and a Public Bervice 
Commission is set up. The constitution and functions ot such a Commission will be 
dillcul8ed separately in replying to your letter No. F .. 178114124-E8te., dated 1st July 
1924. In regard to the legislation referred to, His Ex(,eIlency the Governor in 
Council considers that an Act should be palled by the Central LegiBlature as early 
as possible for the benefit both of the ('xisting Provincial s('rvices and of the services 
that will be provinclalized. Such legislation should deal in broad lines with the subjects 
enumerated m paragraph 8 ot the letter under reply and should reserve sufficient rule-
making power to Local Governments to enable them to adapt the main provisions of 
the Act to the ,peelal conditions of each province. 

5. The provincialization of the services employed on transferred subjeets furthor 
involvoR the safeguarding of the rights and status of existing members as officers of 
All-India Services. The proposals of the Royal Commission to secure this end in t ~ 
CRIIC of British members of the lIervlcllB arc l~ont ine  in paragraph 74 ('\I) of their 
report. His Excellency the Govenlor in Council l ~l e ts these proposals but feels 
constrained to point out that they do not meet the consequences of the prospective 
10811 of ('ureer imolved. It is insecurity of career that is more calculated to 
deter candidates of the right stamp than any other reason. For thl8 however His 

~ellen(  the Governor in Council sees no practicable remedy. As regards officers 
already in the Berviee, while it might be contented that those who entered within the 
last fifteen yenrs oUlJht to have been lI~ re of the. inevitable result of the Indiani-
zation of the ('xP('uhve Govl'rnment whIch began m 1909-10, the same cannot b(l 
said of ohIt'r tmtrant!!: indeed, few of th08t1 who entered Bervil,e before the declaration 
of August 1017 tUIl have bpen in 11 position to for('('llst luter devplopments. However, 
118 th!' proposal!! proceed on the idea that those who ure willing sll/lll stay 011 uuder 
persoillti 8u l uilr~s I~n  work und('r t ~ n('w. con~lition  Hilt ~ ( ( llen( ~ the Governor 
III Counell finds It Ihffi('ult, more pspecUllly III VI(,W of the mIXed 1ll0tIves that must 
iDthH'u('(' iudiviliual o i(~ers  to make any stipulation that provisioll should be made 
for eOIll}lf'llsntilig trunsferred ofti('erH for IOS8 of ('ureers ill additiou to grantillg thelll 
prClportiona tt, peIlKion .. 

6. In regurd to the question raisl'd in pnru/oI:rIlph 12 of the letter under reply, 
Hi! EX"Il11ent'y the Gov(,l'nor in ('ouncH ill of opinion thnt the bahuu:e of ad vantage 
decidedly lit'S in mllintllining the equal statu8 of Imliuns and :f;uropellns in tho 
rt.'lI(Jrv(lil All-India Services und he hus no objection to the arrnngements proposed in 
paragrll.ph 13 of your letter for seeuriDg for ca"'l provinee II rellsonable proportion 
of na.tives of that povinl·e. ' 

7. On the further question whether Indians rl'cruited in futuro' should btl uhle, 
if the field of sl,rvice for which they have he('11 recruited is tTllllsfern'd, to (llaim nil 
the rl ile l~s which lire recommended in pltmgmph 74 (v) of the Commission'8 
Report in the case of British recnlits, His ExrelIcncy the Governor in Council, While 
i~illcIill!  to make any racial distinction, e.annot see that there is equal reason to 

promise to Indian n,eruits the same terms 118 to proportionate pt'nsions ItS the 
Commission proposes in the case of British re('mits, If, as presumably will he the 
ease, Illdian recruits will ('ontiDue to seek service, notwithstanding the prospect of 
, transfer,' as readily as h(,T!'tofore. 

8. The Honourable the Ministers, I am to say, adhere generally to the vi(lW8 
expressed by them in the memorundunl forwarded with my letter No. 47210.-1, 
dated the 23rd July 11)24. In regard to the pnrticuhLr pOints discussed in this letter 
they are oppolled to the retention of the Indian Englneerinl' Service as lin All-
Indin SerVlce and consider that it 8hould be wholly provinclalized notwithstanding 
tllltt it is employed in part on the roservNl sub.iect of Irrigation, They consider 
that the ('ondltions, etc., of Provincial Services should be regulated by provincial 
rather than «'entral legislation. They are opposed to the proposal8 of the Ro,Ya.1 
Commission in 'Paragraph 74 ('\I) of their report whether applied to BritiBh offiCIals 
or Indian. . 
(j 

EXTRACT J'ROM A T&LJ:oaUI J'ROM THI: GoVERNMENT OJ' BOMBAY, DATED THE 6TH 
AUOU8T 1924 . 

• • • • • • • • * 

62. My telegram of the 6th AuguBt regarding your five letten on Lee Com.m..-
.ion '. Report. Government has arrived tollcnring decisiona, lubject 80 far 811 miAority 
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eoncerned to reservation already stated with regard to Seeretary of State 
controlling. 

Your letter No. 118·9·24. Questions 1 and 2 aeeepted, also 3 save that minority 
would limit safeguarding of rights to existing members, and not future reeruits. 

Question 4, accepted except by millority. 
Questions 5 Iln~ 6 will be dealt with in reply to letter on Public Service Com· 

minion . 
• Question 1. No difficulty. 

Question 8 aceepted save that minority object generally to Seeretary of State 
controlling 8S previously explained. 

Question 9 future Indian reeruits IIhould not have right of retirement on propor-
tionate pension; they should be warned aeeordingly before reeruitment. 

.. • * • * • * 

LE.,.TER FROM THE CHIEI' SECRETARY TO THE GOVERNMENT CJJ' BENGAL, No. 9223-A., 
DATED THE 2ND Al)GtlST 1924. 

I am directed to refer to your letter No. F.-11819124-Ests.1 dated the 20th June 
~4  regarding certain recommendations of the Royal CommIssion on the 8uperior 

Civil Services in India. The views of the Government of Bengal have been asked 
on II points and I am to reply to these points seriatim as follows ;-

(1) & (2). As intimated in letter No. 8258-A., dated the 9th July 1924, the 
Governor in Council has already accepted these two recommendations. 

(3) The Governor in Council accepts the prindple that when the transfer of a. 
subject takes place, it should be uccompanied by the tranefer of the service dealing 
with that su ( ~t the rights of existing members being safeguarded. 

(4) The Governor in Council ('onsiders that the suggl.stions made by the Com-
mission in I)aragraph 14(V) of the Report for dellling with British members of the 
services if and when 11 transf!'r of these subjects for which they have been recruited 
t l~s place appear genernlly to be ll~ l sonl lll  I am to point out, however, that 
the Report ol1ly mentiolls that existing members of All· India Services operating in 
the trullRft'rrl'd field will retain all thl' ri~ ts of officers of an All-India Service and 
that future British recruits to an All-IndIa l r il~e mllY retain their All-India status 
if and when the field of lierviee for which they have been .reeruited is transferred. 
J am to 8UggeSt that thi. ri ile~e might be definitely extended to existing membol8 
of All-India Services now operatlllg in the reserved field. I am further to lIuggest 
that in order to avoid difficulties of interpretation, the right t.o retire on propor· 
Houate pension should be extended to all oftlcers r~ruite  before the lst of January 
1920. 

(5) The Governor in Council is of opinion that full powers should be conferred 
on loeal Governments in regard to all clulses of provincial servicel. 

(6) This Government hilS already agreed in the letter referred to above to the 
enllCtrnllnt of Public Service Acts. The Governor in ('.ouncil considers that these 
Acts should be provincial and should govern the subordinate 88 well 88 the provincial 
8cnices. Slleurit1 of tenure, pensions, etc., III regards individuals would, however, 
havll to bo prOVIded by contrllet and not lett open to arbitrary variation by the 
legislature 88 againet ollleer. already in service, and II. eertain amount of detail, 6./10, 
in eonneetion with I'xamination rules, would have to be left to be regulated by rulel 
mHde under the Acts. 

(1) There would be no diftlculty in Bengal in giving elfeet to the proposalll 
of the Commilaion regarding the treatment of the two branches of the Indian 
Service of Engineers. 

(8) & (9). The Governor in Council accepts the view that at 'present at any 
rate, the balance of advantage lies in maintaining the equal .tatu. of Indiana and 
European. in the All-India Serviees in the reserved departments. He would also 
ngTee to give Indians in the All-India Services all the 'privileges recommended in 
paragraph 14,(V) of the Report. If these olllcer! are fairly treated, retirements on 
proportionate pension are not likely to be numerous. 

2. The Governor in Couneil agreel to the suggestion made In paragraph 18 of 
the letter under coneideration. 

----
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LM'TIZ ROll THE CIIIl!lJ' S.ORZTARY TO Till: GoVERNMENT OF THE UNITED PROVINOIIS, 
No. 3764, DATE ~  26TH JULY 1924. 

I am dU"eeted to reply, on behalf of the Governor in Council, to the Home 
bepartment letter No. F .. l.78.9.Z4.Ellts., dated the 20th June 1924. The queetions 
raised will be dealt with in paragrapbs 1;0rreBponding with the headings in para· 
graph.14 ot that letter, where the POintll at ilsue are lIummed up under nine 
headll. The reply is lIubject to the note of the Honourable Home Member forwarded 
u an annexure to thill Government'. letter No. 3328, dated July 8, 1924. A copy 
of that note- ill attached for reference. (1)" Whether the lIervices operating 
in the reserved field IIhould continue to be appointed and controlled by the Secrotary 
of State in Council ". 

The Governor in Oouncil has already intimated hill general acceptanee of this 
propollal in reply to letter No. }'.·172·24·Est8., dated June 18, 1924. The constitu· 
tional argument in favour of recruitment and control by the Secretary of State 
i8 complete. AI long a8 there is a Government which i8 at least partially respons· 
ible through the Secretary of State to the Parliament of Great Britain, It is 
easenial that that side of it which i8 80 responsible should be able to command 
the servicos of officers appointod and cont.rolled by the authority whose agent it is. 
Further, experience during the last three years has amply demon8trated that only 
on this condition l'.an the requisite European element in the services be obtained. 
The only alternative controlling a;:ency, viz., the Government of India is, in fact 
if not in theory, becoming more una more amenable to the Indian legislature and 
ill barred by that coneidemtion. ';"here is no hOlle that men will be torth(·oming 
from England for eervice in India, jf their dl'stinies IUl' Ultimately to be controlled 
by the Indian Legislature. 

(2) "'Vhether the services operating in the transferrl>d field, with the 
exception of tho civil sidl' of tllll Indian Ml'dical Sl'fvice, should, so far as future 
rooruitll are conccrned, be appointed and (,on trolled br Local GovernllHlIltij, exist· 
ing membors of theBe services retllining their present rights liLnd status as officers 
of All-India Serviees ". " 
" This proposal Willi al80 ac(\eptod in the reply referred to under (1). In his 
reply to the questionnaire of the Roral Commission Uw Governor in Counell dealt 
with thi8 question in Bome dlltllil. HIl realise(l that the completeuess of a 
Minister's responsibility for a subject which haR been transferred, is illlpaifl'd 
twless the Minister is ompowered to determine the conditions of employment of hill 
aaents and to exercise full eontrol over them. It was not suggested that thil 
consideration must noee8sIlrily ovp.rride all others, and it wus recognised ill the 
el\lle of the most importllnt of the services concorncd, namcly the Educational, 
that any dedine in efficiency, 811rh as might result from the practical cessl~tioll 
of recruitment from Europe, would have sorious and tar·reaching rosults. N over· 
thelells the (Ionclusion was fMed that even in rllgl1rd to this important lervice the 
balance of argument W!l.ll in favour of establishing full ministorial control. In 
t.ho sphere of primary and university education the exercise of Govornmcnt control 
through European agency is already ut It minimum, because recent legislation has 
grea.t1y enlarged the powers both of local bodios and of universities. Secondary 
educlltion is still formally controlled by Govornment, but the extlmt of that control 
hall in practice been greatly weakened by the changes just referred to, a.nd tile 
1n1luen(·.e of European OfliCtlrll ill a factor of rapidly decrell.8ing strength. The 
Governor in Couneil, though not without seriou8 misgivings, thinks that the entire 
educational service had better now be mude over to the control of the responsible 
lUniater. 

In the Buildings and Roads branch of the Indilln S9rvie.e of Engineers, the 
tendency i8 to transfer obligatio118 to local bodios, and probably more will be 
40ne ill this direction ift futur<)o A deCided move ulong these lint·s hilS recently 
been \I1l\dc in this provincl'. SUi'll provincia.l work Uti remains rarely rl'quir68 
the ftU(lst l,rofossiolll11 skill; ILlld it should be possible to leuve it to an Ilgency 
similar to the edu("lltional nglmry (\ontllmplated Ilbove. It \I1ay he h:>ped that 
prOS8Url1 from the. Legilllat.ive Council "I;'d ~ e e ten~e  .employment of big 
contractors will provtl!,· 8ufficlCnt 8nfl'gullrds ngalUst rlet(lrtOratlOlI. . 
I' The same general con8i(lorntions up ply to the Indian Agricultural Aervke 

alld the lllliiull Veterinary :'h.rvico. It is undoubt'HUy of the utmost eOIlS(HjIIllIlCC 
to thie agri('ulturul country that eVl'rythillg possible should b,. ([ont' to improve 
iilo crops aIld cattlo. At tile lame time tlteru is uo such (·.ompC'lIing argum!'nt ill 
favour of mailltuilling a 8ervil'e of offi"en rer.ruited by the Secrctury of Statl' aa 

*N ot printed with thil jllttel' . 

• 
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<Clln override the ~ umen  in favour of letting MiniBtl'TS eell,t"t their own ml'n. 
In all the four services naDied abovtl tbe Governor in Council would IItop tberefore 
:the present type of rec,ruitment. He docs not pretend to welcome this conclusion, 
but he 8te8 no practical alternative . 

. (3) /I Whether the prindple can be accepted that wben the transfer of a 
8~ Ject takes place it should be ace,ompanied by tbe t.ransfer of the servin' dealing 
With that subject, the rights of existing members being safeguarded' '. 
It it were at this etage nece.8ary to lay down any Bueh general principle, 

it w(luld be di:tlicult to resist the conclusion here Buggested. It would, however, 
hI! sou;'lder to refuse to enllneiate new princi,Ples which are not yet inevitabl('. 
There IS no reason why the Government of India should tie their hands now, wben 
tbe problem to be settled mny eventually be aettled in circumstances widely di4'erinar 
from those of the present day. It the question bad to be answered 1I0W, thert' 
'Would 8eem to be only one possible reply, but the Governor iu Council does not 
regard it 118 sound policy to aftirm any principle of general applicatioll until the 
question 11.8 a whole hM Ilrisen in practical form. It is not by any means eertain 
thai. logi!', or constitutional theory wllI shnpe all future developments. It is im· 
rossible to foresl'e the mould into which Indian political devt'lopment may run. 
What seems inl'vitable to·day may be SU8cl'ptible later on of vnriatlon, by agret'· 
lllen t or othllrwis(', in an altogether different IItmospbere. It is accepted that the 
SUhjoct8 hitherto transft'rred should involve tl1l' transfer of the 8erviees employed 
upon them. This would seem to meet all requirements at the prescnt stage. . 

(4) " Whcthtlr the suggestions madl' by the Commission in pnrngrnph 74 (v) 
of the Report for dealing with British members of the ServiceR, if alld wlll'n 1\ 

hansfer of tho 8ubje('t tor whir-h they have been recruited take8 plaee, appear 
j;l'lIl'rally reasonable' '. 

'fhe proposals Ilre seeepted ItH gc·nerally renllonable. There l~llll bl' no 
objection to the alternatives nlloVo·ed ~  (a) lind (b) of paragraph 74 (~ ) in 
the Commission's rcport. With regard to (l'), however, the wisdom of restril·t· 
jllg eligibility for prllportiollntl' pension to 0111' ~ c l  is not apparent. 'rhe dallger 
is that this restriction will iu practi('e fortw. iuto retircml'nt officers who might 
othClrwiec cOlltinuo to serve. There w ~ established It timt' limit when thl' exist· 
illl<' rules of retirement 011 proportionate pcnsiollR ",·ere first promulgated in 1921. 
It was recognised later that tht' tinll' limit would drive into r!'tiremtmt a lIumber 
of oftiecrA who wl're content to Atll~  so long as thc gate of exit wns not finally 
10ckcd and barrod, The 8aml' (\onsideratiolls ftppl.v here with added forel'. The 
Oovemor in Council is of opinioll thllt t ~ right to rl.tire on proportionatlJ peusion 
6hould be unrostrit't!'cl. He believes that li~ will rC8ult ill greuter stability and 
ill fewer promuture rctirellltmts. In auy I',asl' ar('oullt must he taken IIf the fll('t 
that officers have ll'ave dup to them whell they decide to retire. In thc 1921 rules 
:i.he apparent liberality by which 1\ decision was I)Ostpolled till March ]924 ""as 
nflutralised by the condition that 1111 ll'u \'" had to hll taken bCliore that dnte. If 
any time limit is pl,lr,od ou eligiiJilit,\' for proportionute pellsion Oil the transfer 
()f It rcsflrved servi<"e, it shoulrl be dcsiglll)ll to permit of adc'luat!' experience of the 
lIew system without the risk of losing It'll VI' tiut'. With regard to the ComUli8· 
on ~ propos:tl regarding tho 8tututory commission of 1929, it 81'emS ullneC,1'8Sllry 
t.o formulate a delllsioll 1I0W. If, however, II dtwi3ioll is cOllsidert'd to bl' required, 
tho Governor in Couneil roeommemls that the right to retire ou proportiollate pension 
"hould be unrestricted. Th .. cOlle,ossion shoul<l obviously be extcllrll'tl to ofti.('ers who 
joined the servim'8 siul'e 1st January 192(1. AII~  ~u  radical alteration of the 
conditions of service UR is im'olvl'd in the tral1si'l'f of Il sen·h·e hitherto re8crved 
ttl thn tralllltened Bide of the Oovernml'nt should btl treated ItS l,renting u lIt'w 
l;itl1"tion whirh entitlerl n11 offi"ers then in Nl'nice to ded fOf this equitable 
meRsure of relief. 

(5) "Whether full pOW('rK should he l'onfl'l'r('(1 on LOl'1I1 Governments in 
,:cgu.ro. to all classes of provincial HI'fVil'OS ". 

There BeeDlS 110 IIlternativl' to "omplt'tc provincial ~(llltrol of tho 8l'rvit'es 
.operating in the tranefl'rrtJd departml'llts. Any other so!u~ioll would e~ l tu te 
thl' complaint which t'Xists to ~  11lll1l(,ly ~ t the ll l8ter~ and legIslatures 
-whith are respoll8ibh· for tr lls~errc  ~u J ct~ It.ave not full eontrol of the 
.8l'ryjel's concerll{'rl with thOR!' 8ubJ{'rts, No hmltnhon of complete ('ontrol. ('Ull 
be justified in rtll!'llrd to lI,ny of thl' itl m~ diseu88ed in the GOVl'mmt'lnt of It~ i  
J(.tter. In the 'Fllltecl Provin(,{,11 th" MlllIRtl'fl!l huv(\ lre!l ~  protl'Hteti agalllst 
tIll' rulcs whidl empowt'r the Ooy(.ruor in Coulleil to regulate tltt' rl'l'ruitmellt, 
et ~ .. , of tile exi8ting prov!nl'inl Bcrvires working in the tr n8 ~rre~ sp,herl', and 
the Governor in Couneil hUI 8upport{'d them. If the All·ludlll Sernces dealt 



with in this referenl!e are tranlftorred, the transfer should be complete. The-
immediate lIafeguard8 mUllt be looked for in the Public Service Acta and in the 
Fublir. Service Commission; and the ultimate safeguards in the possibility of 
altering the rule8 under Bection 96·B (2) of the Government of India Act to' 
meet new conditions. In regard to the I r I~es  which administer the rellerved 
sub,iect8 the powen of luperintendence and control now vested in the Secretary 
of State and the Government of India mUllt of .course be retained; 'but, 8ubject 
to this condition, the Governor in Council I".an 8ee no objection to the transfer 
of full authority to Local Governments. In practice thelle 8ervil'.e8 are already 
regulated by Local Government. and the few restrictions which still exilt, can 
lufely be removed. 

(6) "WbethE'r the \,rovi8ions safeguarding the provincial serviec8 _bould 
depE'nd on rules' or legislatlon and if on legislation whether such legislation should 
be ccntral or provim'ial ". 

In the cue of the servicel in the transterred devartnleots, the provi8iolll con· 
templated should depend, III far as poslible on leg1slation. It il imp081ible in-
deed to embody in legislation the very numerous provisions whil"h a1rect the cooltitn-
tion, recruitment, pay. penSions, leave, promotion, tranefer and di8cipline of a 
number of 8ervices. Leglilation can, on many points, only provide tor the framing 
of detailed rules. But the object Ihould be to leave al little lUI p08sible to rules. 
which can be ea8ily changed and to embody m the Acta !til fundamental principle. 
on whie.h the Itability of the servie.es depend. 

The treatment of this subje"t is of vital importance to the future stability 
of. the administration. Any marked deterioration in the quality of the services will 
8trike at the roots of good government. The services have hitherto enjoyed in 
ellsentials filII security from political pressure. Popular control in India will 
inevitably be capriciou8 at the outset and every reasonable preeaution should be 
adopted to forestall the reaction of political infiuent'.es on the eft\ciency and aflCurity 
of the servie.es. The servie.os whieh administer the reserved 8ubjeds stand on a 
different footing. Their eft\eienl"Y will not Buffer if thdr rec-ruitment and regula-
tion remain ill the hands of the Executive Government. III their clUle there is. 
lIOt the 811111e need for the security promised by legi8lation. A t the Bame time 
it. il! not improbable that, if le isil~tion regUlating the services 1n the trallllferred 
departments is proposed, there will be a demand, which it may be difficult to· 
re8iMt, fol' ita extension to the reserved servieea. The Governor in Council thinks 
that it Bhould be left to ea(\h Local Government to dt,eide, if and when the time' 
(·omes, whether the lE'gislation to' be undertaken should include these services. 

The legislution should be provineial for rea80ns both (·.ollstitutional I1nd 
pm('tieul. If' the servie.es operating in tbE> trl\Dsferred field of Government are 
to be m ~ oY('r to the control ot Ministers, their regulation must rest with the· 
lcgislatun" to which Ministers arc respollsible; and even in the case of the· 
servil'es, which administer the reserved departments, it is difficult to see how their 
pay, pensionll and provident funds wllieh are subject to the vote of the Legillative· 
Council, coull! be regulated by central legislation. It would be impossible more-
over to provide by such lagialation for ronditions which differ so widely from 
province to provinl'e. The central legislatuf(' ('ould at most lay down 11 tew broad 
principles, and even an enactment so restrkt.ed would be resented by Indian 
opinion I1S an ullwllrrantnble intrusion into the provincial sphere. 

(7) " Whether there is any diftlculty in giving e1rect to the proposals of the 
Commission regarding the treatment of the two branches of the Indian Service of 
Engineers' '. 

'I'hiB proposal presents no diftkulty ill the United Provinces. 
(8) " Whether Indians in the Services in the reserved flt'ld should continue· 

to be appointed and controlled by the Secretary of State in Coun(·il ; if so, whether' 
arrangE'ments of the kind suggested in paragraph III of his letter for securing 
for each provin(·(, a reasonable llfoportioll ot llatiYes of that pr:Jvince are suit· 
able' '. 

,The Commiuion have rejected without discussion (and therefore for reasons 
which can only be conjectured) the .uggestioD trelsed Oil them by many wit~ 
neBle. that only t.he holder. of that proportion 0 pOlta which was reserved for 
European. Ibould in future I.'onstitute the All·India Services, and that the other' 
vacanciel III they oc(,urred should be filled by Indiana as member. of provinciaL 
services. The Clile for lind agaiult a dilferentilltiol1 in the stlltUI of European .. 
and Inli.ans has, however, been fairly Muwllll1ri.ed in paras. 13 to 15 of the minnte-
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by ~ro e .. or Coupland. Undoubtedly dilrerentiation would leeure certain lub-. 
Itantl81 ~ ~nt el  Indianl would be ~ecruitl  al provincial opinion delirel, 
on a provmclal ballll, and the bellt materIal available would be obtained on rate •. 
of pay markedly lower than·thole which Ilre now bl'ing paid. Nor ia the Governor 
in Council much impre88ed by some ot the eounter argumentl advanced by Profellor 
Coupland. It doel not se(!lll to him incompatible with thl' respon.ibility of Parlia-
mE'nt tor the reserved field of Government to separate a public service, which 
operates in a reserved department, into two seetion8, one of which would bS' 
r"llruited and controlled. by a r~ inei l Government j the relerved departmt'!nts: 

l ~ for l?ng been admmiRtered largely through the agency of provlncilll 8ervicel. 
Agam, he II unable to lee that thil leparatlon would necI'88arily reduC',e thE' bellefit .. 
dtlr!ved by Indian ofticerl from allooiatloll with Englillt ofticerl, or that it would 
preJudge the development of the constitutiOIl. He doel, bowever, attach importlUlce 
to the Iscond aud third of Profelsor Coupland's arguments. Indian opinion, always 
It'nlitivc of racial diltinctionl, would relent the diviaion of Europealll and Indians 
into two lervices, and attack8, inspired by racial antagonillm, on the Europeau 
oftieera, ao far from diminishing would tend to incroase. Morl'!over-a point not 
t.c.nched upon by ProfeBllor Coupland-if the postll to be held by Indian oftieera were 
included in provincial servicell, the recruitment of oftieer. to fill theBe POlltll would 
in prActice be controlled by the Legialative COllncil, 'ince their pay and pensionl 
would be lubject to ita vote. The atahility and the ordered progreas of India havS' 
hitherto boen dependent on public lIervicea controlled by the Secretary of State, 
And it ia important that hia control ahoul. not be reduced further than is inevitable_ 
The Govt'rnor in Council acquielees therefore in t.he view that the balanC'.e of' 
advantage liea in maintaining the equal at:ttu8 of Indiana and Europeans in theB8' 
lerviees. 

At the lJame time there i8 no reason, 10 far as the United Provinl'!es are con-
cerned, why the retention of an All-India Itatus should connote the .aeceptanee of 
clllHIidates from otber l'ro,-inces. The United ProvincelJ r,nk aa one of the edul'!a-
tionally ba('kward provllleeB, but they have done well at the 1l1Bt two examination.' 
for t)II' I. C. S. and arc quite prt'pared to find their own stair. The Indian Services 
ill these provinces are probably equal to tbole of any other pro,·ince, if not actually 
in intellectual capacity, at least in many of the other attributes of adminiBtrlltorll. 
'I'ht- unifying ideal of lIervieoll drawn from different. provincoll il far ahead of thfr 
tinll's, and it is cortain that public opinion in this province would be unanimous 
in favour of provincial recruitme'llt. If tht! lIupply' of suitable l'!andidateB in thS' 
more te('}mieal It'Tvices ran IIhort, it wouifl bl' eallY to arrangl' for their provillion 
fl'om elllewherc. 'I'bia should be the only reason for going outside the prOVln(,o. 

(II) "What ronditionll IIhould be prescribed for future Indian rel'ruitll in 
the All-India Services to govern the circumstances contemplated in (oJ) abov!' ". 

}'uture Indian recruits must abide by the political l'!hanges of their own country. 
The:> Governor in Council sees to reasoll whutevcr for making e(~ l  provilioD 
for them provided that the righta of existing mcmbers of thc al'!rviccs are IIIlf'e-
guarded. He thinks thllt tlley should bo informed at. the time of reeruitml'!nt 
that they would be liable to be plltced later under tho ('.ontrol of provinl'!ial govern-
ments, und he would not guarantee that the existing rates of pay would eontinul!' 
to be paid after Buch tralllfer. Future Indian elltmnt8 will jOlll the services with 
their eyes open to the possibilitie8. Their ri8ks are in no way comparable with 
thost' undertnken by European. who leave dilJtant horne8 on what can only in 

~ture bo regllrdt,cl as an lIdventure of great hazard. The EUropean element is. 
retained because it is necessary and the safeguarda in this illltancl' are a nec8llary 
prHiminnry to securing that elem(mt. There .eems 110 reasoll to think that IndiaD 
recruits will not always be available for service8 ill their OWll provinces on any 
reaHonable term8. 

LETTD nOli THB CHID' SBCRETABY TO THE GOVBRNMENT OJ' THE J~  No. 18859-
GAZ., DATED THB 4TH AUGUST 1924. . 

I 11m direrted to refer to your letter No. F.-17819J24-Ests., of the 20th of June 
1924, on the above 8ubject and to convey the tolloWlDi view8 of the Governor ia 
COllncil on the nine questions summarized in paragraph 14 of your letter. 

2. The Governor in Council &C'c.ept. without hesitation the reeommendation that 
the Servicea opera tine in tlte rell8rved field 8hould continue to be appointed and 
controlled by the Secretary of' State in Council. It is true that certain ineidenta ia 
the aetua) exercise of that control have in the past proved embarrUling both to u.. 
Go\'ernment of India and to Provincial Government. j while there bave been OCCBIiou 
on wbich the 8ervices may have had reAlon to doubt whether it. exercile real1;y tended 



( 26 

to give them that senae 4)f security which they felt to be essential to contented work-
ing. Neverthelels, both on the t eoreti~ l and r cti~ l side, the argumenta uled 
by the Royal CommiBlion in favour of their recommendation are really conclusive. 
Whatever attractions may be presented by the claim of politicians that control over 
members of these services should be handed over to the Government of India, the 
e ~tin i  form of ('onstitution demandll that control IIhould rest with the authority 
to whleh the Government of India is itecif subordinate in respect of the subjects 
entrullted to the serviclls in question; while the retention of the control of that 
authority is, if thill Government be not mistaken, essential in the intereste of rMruit· 
ment. It is certain that the devolution of control to the Government of India would. 
rightly or wron,ly, be viewed with lIuspieion by existing members of the servie08. . 

3. The Governor in Council alao aceepte the recommendation that the cr i!~es 

operating in the transferred field, with the exeeption of the civil side of the Indian 
Medical Service, whieh i. not now under consideration, should be appointed and 
<controlled by Local Governments, existing nlembeTII of these Servi('CII retaining their 
present rightll and status as officers of All-India Services. He would, how('vl'r, qualify 
this a('.r.eptan('e by twtl stipulations, flr.t that the tralllfer to Local Governments 
(If control over the Services in question tlhould be ae.compllnied by the> <lAtab· 
lishmont of a strong and impartial Public Bervietl Commission; and secondly, 
that the present right8 and statUII of existing mt'mbers of these Services IIhould he 
carefully dofined, IIreferAbly by rules ma.de bv the> Secrl'tll.ry of ~t te in Council 
ullder Section 96·B. (2) of the Government of India Act. Tho Governor in Council 
bas reason to believe that lIome apprehonsion is felt by members of the Senice8 in 
qU(,Ation in regard to this latter point. The membcrs of thl' Imlian Educational Sllrvice 
in the Punjab have represented that the institution of a sele(.tion g1'llde, whirh now 
cOllstitutes the most substantial factor in the ro~ ( ( ts of the existing lllllmber" of 
the servic('/ bc a88urcd to them in futurE', and that in any rcdu('tiol1 of t.he ('/ldre 
uf the servwc whi<·.h may hereafter b(, affected under the proposals for provindlllizutioll, 
the prest'nt number of poste in the sele('tion grade should b ... retained, so thl! t thl' 
pr08peets of advaneemerit "'hich cxiMting members now enjoy may not u .. ill )Ul.v 
way impaired. The point of this representation is that thl' n ~l er of selN,tion grade 
Jlosta has boen fixed on a er~ent e of the total cadre, and it would appeltr to be 
inllvitnble tlmt IlS existing members of the Servi('.e reti!"\' th(' total st.rcngth of the 
Clldre must ~ diminifthed. 

4. The next question referred to in your letter is whether the prineipI..' ('un be 
Be.repted that when the transfer of a 8ubject takes pL"lce it Rhould be u('.('.olllpallied 
by the transfer of the Hervil'e d.esling with thn t 8ub,ie('t, the rights of existing 
In('lUbers being safl'guardl'd. ~o specific rt'commclldation to this effo('.t was mad .... by 
the Royal Commission, though as pointed out ill your l('tter, the principll' I1ppellrH 
to be assumed in paragraph 74 (v) of the RE-port. Having lu'cepted the r('('omJllenda· 
tion that the services dealing with the present transferrt'd subjects shouM be pro· 
"vindalized, the Governor in Council r.onsidl'rB that it must logically follow that future 
transfers should be ae.companied by a similar provinciali?:lltion. 

5. In paragraph 6 of your letter you further Ilsk for the viows of this Govenl' 
ment on the actual suggestionl mad!' by the ComUlission in paragrAph 74 (I.') of 
th ... ir roport. Though the point is not entirely free from doubt, it. i~ aasumetl that 
tbcso suggestions in parugraph 74 (v) (1') reff'r to all cxisting nl('lllhers of the 
scrvi('.cs, both British and Indian, operating in resorved ficldH. If so, the Punjub Gov('rn· 
ment regards thll proposals as generally reasonable. Tll('re dOl'S not appear to be 
:ldl·quate reason to cxdudt' Indian Members now in AlI·Tndia Aerviccs from the right 
of retirement on proportion lite pension if the field in w i~  th€'ir serviee opl'rates is 
transf€'rred after 1929. There is one point in t.his ('onl1l'ction in regard to which the 
Report. is somewhat obscure. It has been fE-presented to the Loc.1l1 Gov('rnml'nt, 
aml evid('l\('c to this effect WliS, it is undcrstClOd, givon before the Royal Commission, 
thr.t the privileg(\ of rf'tin'ment on proportionate pension should be (>xtenilP,1 to 
offi('.('rs who joinNI an All· India Hprviee after the pussing of the Governml1nt of In<liJl 
Art, sub.iC'ct to the rondition that the privilege must he exereiled before the publica· 
tion of th€' Report of the Bta.tutory C(Jmmill~ion of 1929, even though sueh oflicers 
lIlay ('.ontinuc to work in the reserved field. Man,v su('h OmeNS .ioined when it 
wall impossiblc to lorotell on what linCH tho reformed ,'onstitution would develop and 
it, ,is, in tho opinion of the Governor in Council, only rOa80llJlbie tllllt if th", (·011· 
~tion  of th!'ir servir{' JUC rarlien.lly changed they should be givl'1l the privilege of 
Tetill'ment on proportionate pension. It woul(: appear from the final sentence of 
l'aragraph 74 (v) (c) of the Report that the Royal CommissioncOnllidl'rt'd thiH 
elaim to be reasonable, but only in the ~ns  of the transfer of the IIubje<'t on 
which such officers art' engaged. The Governor in Coundl (thl' Honourable Sardnr 
:Ralladur SardllrSundur Singh, Majithia, diseenting) would go somewhat further 
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:unci would extend this privilege to officeI'll who continue to be employed in a re"erved 
liepartment, provided they joined the service before the let January 1923. By that 
Gate the lines on which the new constitution was likely to develop were clearly marked. 

6. In regard to the question whether full llowers should be conferred on Local 
Governments in regard to all cla8lleS of provincial services, the Governor in Council 
considers that all future membeI'll of Provincial Services nlust be lIubject to the 
nnlettered ('.(Introl of Local Governments acting either as Executive Governments or 
with their Legislatures. All regards preBent members of the provincial lIervicell, I am 
to point out that certain rules a1!ecting the provincial aerricea have been made by 
thl! Secretary of State under Sections 45-A., and 96·B. (2) of the Governmcnt of 
India. Act, and to urge that anf delegation of power now made, to whatever authority, 
should lIafe/fuard the position gtven to the present members ot the Provincial Service" 
by the existing rules. 

7. The sixth question propounded in your letter is whether the provisions safe-
guarding the Provincial Services should depend on ru1ee or' legislahon, and if on 
legislation whether such legislation should. be central or provincial On thill qucstion 
the Governor in Council holds that the rule-making power couferred by Section !}O-n. 
(2) of the Government of India. A~t must be delegated to Local Governments; but 
that Local Governments must in tht' interests of thl' scrvicea be bound by certain 
IIm<iamental restrictions to be laid down by the l«>gislature, su~  as, that no rule 
will be valid as against a Govornment servant if it operates to reduce the pensionary 
prospects held out by the rules in force when he ontered the service; that no order 
of dismiltsal or redu,·tion be mnde without an explnnation being demanded; thnt all 
officors adversely afferted by any order be given at least one appeal; and so forth. 
This list of rest rid ions is not of course exhaustive. As restrictions of the kind indicat-
oed would be fundamental, thl' Governor in ('.ouneil eonsiders that they should 
be universal, and embodied in an enactment of the Central Legislature. 

8. As rt'gllrds the sl\Vcnth quostion referred to in paragraph 14 of your letter, 
the two bTllnehes of the Iudian Servit.l' of Engineers have alread! been separated 
in tho Punjab. There would be, ther8fOl;-0, no diffieulty in giVlng effect to the 
recommendation of the Royal CommiRlIion thl1t tho Irrigation Branch should rema.in 
all All-India Service, while the Buildings and Roads Branch should, 80 £:1r as future 
Iecruitment is concerned, be provinl'illlized. 

9. The Governor in Council has given caroful cOIlSideration to the quostion whether 
lnd ians in the Scrviees operating in tho reserved field should continuo to bo appointed 
lind controlled by the 8ecretary of' State in Council He recognizes the force 
o~ the arguments sUlllmarized ln paragraph 13 of Professor Coupland's Minuw 
or the 30th 01 April 1924, in favour of recruiting Indians to those Serneol by pro· 
motion from the Pro\-ineial Services or of transferring the vaeancies not filled by 
British recruits to tho cadre of Provincial Sen-iees. He is "atis1itld that many 
In i n~ who have been recruited for some years past to the Indian Civil Service, 
and probably also to other All-I ndia Services are no better qualliied than those 
noeruited for the Provincial Services, !lnd that to this cxtent we are paying above 
the market rate for Indian rocruits to the All-India Servi,',Cs. At the eRml' time 
he fools that the recommendation of the Royal Commission in favour of the continuance 
of the present system, (whicb was advocated by this Government in its reply to 
the Commission's questionnaires) has many cogent arguments in its favour. 80 long 
Ita the Secretary of State is ultimately responsible for the conduct 01 the fl'scrved 
Bubjects, he must have control of tho whole of the services operating in that sphere. 
Tho Governor in Council at the sume timc cOl1l!idors that as far as possible the 
principle should be accepted that Indian recruitment to Bueh services should be made 
In India, appointment merely being confirmed by the Secretary of State, and that 
tbi" principle should be recognized in practicl' wli('n rules regarding rerruitmcnt come 
under review. 

As l{'gllrds the subsidiury question whether arra.ngements of the kind suggestod 
in paragraph 13 of yom Iptter for se~urin  for ench province It rCll8onabll1 pro-
portion of nutives of that provine., are suitable, tllP Governor in Couneil woulrl 
prefer thut the eXlLminutioIll! ill India for th.. All-India Services IIhould be AO 

org'llnizcd us to admit of candidates from ellch provineI' (·.ompeting only alllong thelll-
~l es  This sUllgestion iM one that has b(,l!n carried out in the examinations for thl' 

:rn,iian POliN.'. Experience has shown that roc.ruits from other provine!.'s do not as a 
rule make sUI'(,l'ftsful offic'l'rs in the Punjab; und th(l Governor in Coundl has no 
uoubt of the ability of this ro il ~cJ to produ,'e ~ln i tes who, tnkinJl: 1111 f,wtorR 
into conl!idllration, will be al satisfactory as those who can be obtainlld from other 
llJ'ovinooll. 

10. The ninth question prepounded in your letter i" Whether fnture Indiun reeruits 
re~ruitl  to the All-India Sen'iees should bl' entitled, if the field of aervice for 
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l'I'hlch they have been recruited is transferred, to claim all the privileges recom-
mended for British recruits in paragraph 74 (tJ) of the Report. The GOVllrnor in 
COlmcil (\onliders it only fair that Indian rtl('.ruits should in the r,ircumstanccs con· 
templated be given the option either to retain their All·lndia statuI or to cnte:" 
into new contracts with Local Governments. N or does he doubt that, in u~tiee  
they should be given the option to retire on proportionate pension i whatl'ver feelings 
may be entertained in the p,olitical world regarding the obIiga.tion of Indian SeI""antB 
of the Crown to accept wlthout demur any political change which may affect their 
!t8tUI as Buch servants, Government could not be excused if it imposed on the Indian 
Members of All-India Servreea so drastic an exhibition of artruism. There are 
notoriously many Indian Members of the semces who feel quite as keenly as their 
R:itish colleagues the disabilities impolled on them by the ehanges effcl'ted under 
the Reform Scheme. 

GOVERNMENT OF BIHAR AND ORISSA. 

ApPOINTMENT DEPARTMENT. 

LETTER FROM E. L, L. HAMMOND, ESQ., C.B.E., I.C.S., CHIEF C A ~ TO GOVERN-
MENT, TO THE SECRETARY TO THE GOVKRNMENT OF INDIA, HOME DEPARTMENT, 
No. 1965·A.R., DATED RANCHI, THE 2ND AUGUST 1924. 

SlJBJEcT.-Proposals of the Royal Commi.sB'on on Superior Ciw Services in Ina'" 
regarding the control and organi.ation 01 ehe .All·Indio. Servicel/. 

I am direded to reply to your letter No. F.-178-P-24, dated the 20th Junl' 
1112·1, on the rl'conullendatioll of the rt'port of the Royal Commission on the 
Hnperior Civil Serviccs ill Inelia as regards the' rontrol and urganizntion of th& 
AII·India "'ervices. In paragraph 2 (a) of my letter No. 16S9-A.R., dated the 22nd 
July 1924, the Loe,al Government aeCt'pted the proposals of the Royal Commission 
thnt officers of the All· India Serviees operating in reserved fields IIhould continue t" 
h(l Ill'pointed and controlled by the Se(',retary of State, a.nd thut, as a corollary t() 
the system t'stablished by the Reforms, the scrvices operating in transferred fields 
{apart trom the dvil side of the Indian Medical Service, w i~  will form the subject 
ot' ~( J r te consideration), should, 80 far a8 future reC'ruits are rone,erned and with-
ont derogation of the rights lind status of existing incumbents, be appointed and 
I.ontrolled b.Y Local Governments. As regurds the first twe points, therefore. raised 
in IllLrtLgraph 14 at your letter under reply, J am to Btate that His EXMllene.y in 
('olill('il ac'c,'pts bot.h propositi OilS. 

2. As regards thl' remainder I am to submit the views of the local Government 
a8 follows: 

(3) When the tranafer of It subjert takes plarc, it is diffie,ult to withstand the 
c I ~e!Ju n( tl that it should he acrompanied by the transfor of the semce dealing 
witl. thut subje<'t. If, at sam I' date hereafter, an attempt is made to introduce full 
pro"incial autonom,Y, the rlske inherent in the cee t n~e of the principlo will be 
r('111 and serious, but if they are considered to be too great to be undertaken, tho 
trill' remedy is tbe postponement of provincial autonomy, and not an attempt to 
r')Atrirt its aduul working in R manlier which would certainly engender friction, even 
if, given the attainment of that 8tage it was practical POlitiCII, which almost ('.ertainly, 
it would not be. In any event, the rights of exuting members of the er i~e transferred 

oul~  of ('ourse, be safeguarded. 
'I'he HonouTllb!"1 Sir Hugh McPherson <loel not aeC',ept this proposition unreservedly 

all regards the Indian Civil Bemee and the Indian Police. He conaiderl that, what, 
eVllr degree of provincial autonomy m ~ in the future be introduced, the ultimate 
control of tbC'Be two lemce. mnst ramalll with the Secretary of State. Thil appUea 
alio to the question dilcullled in the next eub-paragraph. 

(') The Local Government 8('cept the suggestion8 made in paragraph 74 ('II) 
of the Commie.ion '. Report as generally reasonable. The eale of future Indian recruit. 
lUI regard8 this question II dealt with later. 

(5) Subject to the lafeguarding of t'e rights of existing membera of the lemMI, 
whether those lervice. have previously been provincial servicel or have been trana-
ferred, Hi. Excellency in Council thinks that full powerl Ihould be, conferred OD 
Local Governmenta, with lueh lateguardl only aa may be provided by rul61 or legilla-
1ion under Seetion 96·B. (2) of the Government of India Act. 
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(0) Ilis Excellency in ('ouncil eonsiders that provllions designed to safeguard 
the provincial servicel can best be made by rules framed bl the Local GOvern· 
ment in exercise of the powers delegated to it under SectIon 96·B (2) of the 
Government of India Act. Rules appear to be safer and siml;'ler than legislation. 
There are great difficulties about central legiSlation and grave obJeetioDi to provineial 
legislution, and though the Local Legislature will doubtless attempt to in1luence the 
Exerutive as regards the substanre of the rules, it will be les8 directly and com· 
pletely concerned than would be the (mae if the matter were determined by local 
legislution. The only real safeguard for a future recruit will' be definite rules laying 
down the conditions of hill service, and a legally enforceable contract on which he 
(,ould sue in the event of a breach of them. 

The Honourable Minister in the Edu(,,ation Department would depend on legisla· 
tion as far as the main principle8 arc concerned, but on rules for the details. He 
(,onsidera that legislation should not be central but provincial, 88 each province i8 in 
the best position to know its own requirements and finances. 

(7) Separate recruitmellt for the two brandies of the Indian Service of Engineers 
has 1I0t yet been introduced in this province, but its introduction should present no 
difficulty. The annual number of recruits to each branch would be amall, and though. ' 
there might be a (,ertaill 1088 of ell~sticit  the proposals of the Commis8ion that the 
irrigation branch 8hould remain an All· India Sl'rvicl' so fur as future rc('ruitmont ill 
cont-'erned, ,.,hile the Rouds and Buildillgs brunch should be provincialized, appear to 
be genemlly suitable. 

(8) In the matter of appointment and eontrol of Indians in the services in 
l'('served fields, it spems desirable to distingnish hetween rpcruitment by promotion 
llllli recruitment by direct Itppointmcnt. So fur as promott'd rt'cruits to servicps in 
the res('rved field8 arl' (\oll(·.ernl'd, the appointnll'nt hus hitherto ulwuys rested with the 
Ll.lcal GOVl'rlllUl'nt. His Excl'llency ill Council is of opinion thllt, though the 1I0minai 
appoiutment might be made on the Loclli Governnwnt '8 nominatioll by the Secretary 
of Stah., as hus ulrendy beel! done in tiw (mse of promotions in the Police Sl'fvice, the 
virtual Itppointment Dlust be . ~olltilluetl 011 the l'xistiug ballis. So far as directly 
uppoillted rec,ruits lin' concerned, thore U!'tl two methods: 

(a) appointment by nomination, and 
(b) appointment by competition, opeu or limited. 

In the clise of IlominntioJl, which will probl4bly be on a very rcstrktl'd scale, 
the Local GovernJllent will virtually uppoint, subject to forllllli confirmation by 
th(' RN'retllry of Rtllt!'. In the latter ease, the appointment will be given as It result 
of ('omlwtitiolJ, whetill'r Opl'll competition throughout India or the ('ompIlTtmental 
system of competition by proyinces (as now obtllill8 ill the Indian Police), or some 
such systelll as tllllt ll<lvo(·ah.d ill paragraph 13 of your letter unul'r reply. III all 
these ~~ I II His Exeelk'lI('Y ill COllucil conlliueTs thllt the appointment should be by 
the 8('('.retary of Stutl'. It is only in the ('UBe of tho Lo('.al Government '8 nominations, 
in respect of promoted oftkers lind recruits appointed otherwise thun by competition, 
that the Secretary of State's appointment would in pructi!'e be formlll. 

As regards the system advocated in p .. ragrll.ph 13 His Excellency in Council ill 
doubtful whether the results ill c('rtain j,;udnces might not be extremely unfortuMto. 
Tho rcsen'lltion of three-quarterK of the a\'crage annual direct re('ruitmont of Indianll 
into the servic.e to nutivcs of the province concerned would probably admit into 
the service of this proviuce ellllditlHtt"8 of very poor quality, whose place on the 
India list would be absurdly low. This would cause natural resentment to superior 
('III1(litluil's from other pro\'illl'(,9 who flli\et! to ohtain appointments, and tho examina· 
tiOll, as a eoml'l'titive h'st, wouM bptome a fan.p. 

As rt'gu r ~ thl' A 11-India Servhles 011 th" reservod side, His Excellen!'y in Council 
cOllsiders t1lut the choice has got to be mndc between two principles. Either candi-
dates should go to their own provinc.es in order of passing, the balanee of provinl'ial 
requirements (if any) being made up at tll~ discretion of the final authority for 
theso services, sueh weiltht as is given ut fl'csent attaching to candidates' proforence : 
or (us now in the Pohce) the pro"incia cOlllpurtmental systenl should be frankly 
adopted. The suggestion of the Government of India has all tho disadvantages of a 
compromise which infringes both principles, and the Governor in Conncil is unable 
to defend the adoption of 75 per cent. or any other figure 88 the minimum for pro· 
vineial reeruitll. It is the old trouble of seeking to work te arbitrary percentages. 
Provineial feeling will almost certain I;)' presa for provincial recruits, either Booner 
or later. The Honourable Sir Hugh McPherson would be willing to Rerept the 
solution of the Government of India but on a 50 per cent. bula ud with the proYiao 
of a high qualifying minimum total of .marks. 
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As regard. Berville in the transferred field (ez lIypoth()lJito be pro'rineializetl) 
it Il J eIll lle~ill thatlooal opinion will at once (lemand thatreeruitJnent be restricted 
to persons domiciled in the province. The Honourable Minister in the Department 
of Education adheres to his opinion expressed before the Royal CommiBsion tha'Indians 
operrttil1l{ . in reserved fleldl should not, be appointed by the Secretary of State 
in COlInI'll, ond he is not in favour of fixing any minimum percentage for 'the natives 
of the provinl'e. 

(9) His Excellency in Council would prefer not to dise.rimlnnte on racial linell 
lUI regardll the ",anditions of service to be preleribed for ut~ lJidian recruits in 
the All-India Services. These gentlemen will bereeruited to the reserved service8 
on the same ter~ as European _ruits1 except that the latter will get Merseas ;I.>ay 
and certain advantagwiu the matter orpauages and remittance benefits. Acceptmg 
this position, the queltion, is whether, should their serviCtlll be transferred at sarno 
future date, they should be entitled to the lame options as are proposed to be 
gi"E!D to European neruita (paragraph 74 ('II) of the Reportl, and more particularly 
the right to go Gil proportionate pension. Th. ordinary illdiaD recruit will not, 
in taCIt, want to go on pro,Portionate pension and, on' the whole, HiB t ~ ene  in 
Council considers that there 11 Dot n!leient eaule for ditrerentiation. The Honourable 
Minieter in the ,Departmot of Edueation cOIl8ider. that no C,'.oncelJ8ion of the kind 
reeo~n e  in tbereport pould be exteDded to Indian recruits but that, ·when 
recruited, they should be given to unc1erlltand that they may be liable to be placed 
at any time uJl4er the eontrol of the provincial Governments. 

GOVERNMENT OF BURMA 

ApPOINT1lENT DlBPABTKJ:NT. 

LJiTTEa nOK Mit. F. LEWI80HN, C.B.E., CRIEr SECK.TAltY TO THE GOVDNJUlNT 01' 
BUItKA, HOME AND POLl'rICAL DEPARTMENT, TO THE SECRETMY TO THE GovaN-
llENT or INDIA, HOME Dt:PAItTMENT, No. 404·A.-24, DATED R'&'l'fGOON, TRE8O'll! 
JULY 1924. 

I ~ J C - ecommen ti t J of the ,Royal Commi.tsion 011 t ~ 8'11pfl1'ior C,"'" lJe~  
in Indi6, lor the appoint'IMnt (Jft.a oontrol of the 8er'Vitoe •• 

I am directed to convey the views of thi, Government on the nine points 
cUllmorated in paragraph 14 of your letter No. 178-9-24-EIIta., dated the 20th June 
J.924. 

(1) If, (2). This Government neeepts the view that the lemcea employed ill 
Reservetl field8 should be appointed and controlled by the Secretary of State and thOle 
employed in Tranaferred fields (other than Medical Servicea) should so far a8 future 
recTUits are concerned be appointed and (lontrolled by Local Governments, the existing 
'members of these services maintaining tbeirpreaent right. and IltatUI 811 ofticers ot 
All· India Sen-ices. I am at the same time to Bay that the Honourable the Finance 
Member and the two Ministers would have preferred the 80lution aet out in their 
anlwcr to the Royal Commission's Questionnaire, namely, that recruitment to 
the present All-India Services (whether working in the Reserved or in the Trnnsferrod 
field. ahould cealle forthwith, and 'their duties and functions be transferred graduall:r 
t.o ncw services organized on a Provin(·inl bnsis tor .which a minimum proportloll ot 
European recruitment would be lnid down by the Secretary of State, who would recruit 
Europeans on behalf of th(' Lo<'al GOVtlnllllClIt, but would not control them, although 
their ,'ontrads would provide for an appeal to him from any order of the Local 
GOl'crnment a1facting emoluments or prolpE'cts. I am to attaeh a Note in whip-h the 
Honourable the Finunee Mpmber has explained his position more fully. 

. There is no doubt that in Burma it will for some yeal'll to come be difficult, 
iI,"n,ot impossible to flnd enough suitable' recruits, for all the technical lervi('.es, such 
:18 tlt< l3ervic.e of Engineers. It will therefore be nees.lIlry for the Local Government 
to etlek recruits from e1aewhere. In replying to the Conlluitaion '8; Questionnaire in a 
Menle differing from that of their colleagues, 811 set out, above, His Excellency the-
Gl'lvtmor and the Honourable the Home Member took the view that lfthe principle 
that the Serviee& in Relerved flelda.hotild be AU-India Services and those in 
l n~ erre  fields Provincial ServiC,'88 were adopted for the whole' ot IndiA,' it we·a 

J lolitic ~  lmpollib, 103 to adopt a dHferent pnn,' dple in, dealing wit}.1 BurD1a, now that 
Durma hal been given the ~m~ measure ofdyar('hy .nl the Indian r~ inces  

(3) Thi. Government accepts the prlneiple illat when, a 8ubjeet is transfenetl. 
the Service dealing with that subject should be transferred alao, the rl~ ti of existing 
memben being safeguarded. The Honourable the Finance Member and the Ministel'5 
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express ew viC'\\' thut if thdr solutioll had b('cu IU'(,E'pte<l, thc anly aLtt,rot.ion r.OIl8e-
quell\ OJI tIl(' transfer of a i1ubjE'tt would bo the rcdudion iu tllll percen.tugll of" 
European OJliecrs to be I't!('ruit{'u ill future. 

1.4) The suggestion! made by the Commission in panlgrllph 74 (v) of the Rtlport 
fe,)' de/ding with British IlIl>lIIbt>rs of the Services lD tho easE' of a subject being 
trnnsfprre,l appear to this Gowrnment to bC' generally reusoDllble. 

(Ii) This Government agrees that fuJI llower sh«mld be eonferred on LoeaT 
(;O\"l'r11I11t'llte in regard to 011 dasses of Provincial Servie,es, it being under.toad 
tiutt it would still be open to them to re('ruit to these Servic.es through the SecI'll'-
tilly of State and, when offi('t'rs ure so re<n'uited, to provide in tlreir agreement for 
1111 upp(>ltl to the SE'('retary of State and Rny other sllft'gunl'ds whleh they may 
"'ish to provide. 

(6) This GoV<'rnlll<,ut IlOnside1'8 that the provisions snfeguarelinlt Provincial 
~cr ites should eventually dE>pend on Provincial legislation but that it mlly be con· 
nmit'ut nt the stllrt to depend on rules. 

(7) This point does not aris(' iu Burmll. 

(h) In vicw of the spedal ~on itions of this provin("e, which have often been 
1"('l'rE's/'Jlted to the Goverlllnl'nt of India and whieh have bl'en recognbo:ed iu thE!' 
fi:st scnteucc of paragraph (j of Government of Indiu, Home Department Resolution. 
Xo. f.1i 1i!J , datl'd the lst Deel'mbrr )920, in whieh it is laid down thut while tho 
open ('ompetitive examinlltion in London would be open to nil, Indians au(,e.essful 
ill thnt t'xllmitllltion would not be ll110tted to Burma nor su('.('e88ful BurnulIIK to 
J ndill, it ill impossibll' for this Government to n<'ljuiesce in the proposals eon· 
binl'd in parllgraph 13 of your Il'tter, und it is essential that all non uro e n~ 

1\ ho may be appointed to All· India Services in BurUlIl iu future should be Burmuns, 
i.e., persons born and domieiled ill Burma. It follows that vaelane.ies in the 
Indian Civil er i~e and in the Indian (Imperial) Poli(,t' in Burma cannot be 
filltotl by means of' open ~olll etiti e ('xllmination at Allahabad. This Govern.· 
men!. therefore proposes thnt in addition to the open eompetitive eXUlIlinlltion at 
Allahabu,(j thl.'re should he 11 simultulleou~ open eompditivlI ('xluuinution at 
Rangoon for t (~ Indian Civil SOTvi"e und for the Poli('o. The number of Burmalls 
to b(> re~ruite  aununlly should then be obtained ('ither through thll open I'ompeti· 
live examination held in London or by the open I'olllpetitiv(' examination held ill 
Rangoon, the nUDlber of vacanl'.ies to be filled by the latter menns being til(' total 
numher of vuc.lll1des for the year minuB the number of Burmans who 8ecure a. 
r J c~~ in the open eompl>titive eXIIDlinRtion in London ill tho prOl'edi,lIg year. 
'1'1Ji5 llI('UUS that, npllrt from the Londoll l.'Xllminlltion, Burman! will comp('t(1 fo!"_ 
"1 .• pointmf'llt in the Indian Civil 8ervi(·c /lilt! ill HIl' Imperiul Polirc ollly with 
BU1'llUI1I8. The results of the open ('omp(>titive eXlIllIiulltioll lit Allahabad have 
not been ycry 811tisfaetory froUl the point of vipw of Burmun candidates; of t ~  

two or three who havc gOllo up for the ,>xllllliuation only one hilS been suee.e8sfuI. 
rl i~ may be ill part due to the great relurtanee of th(, young BUl"IlIun to gil 
;,0 fllr nfil'ld as Allahabad for tIl(' ('xllmination. The Locul Go,ernnH'ut h('lil'ves 
that if tiw ('luuuin!ltion is held in Rungoon the rt'8UltS will be mUt'h morc satisfactory. 
I t would 110 doubt be lU'('PBsary to pres!'l'ibe n minimlllll ljuulifying murk. Should 
the number of (\undidlltes who quulify at this conIlwtitiY(l eXllminlitiou iu Rangoon 1)(1 
illMuJlident, the baIIlIlC(> should be mndl' up for thnt yea r by th" promotion of 
Foniol' oflirers 1'1'0111 til!' Burmll Civil lServire lIull from till' BurlUa I'OliCll l r i ~e to 
llated I1ppoilltlllt'lIts, (well though this lllOY involve 1111 im'rellse ill the number of listud 
appointments beyond the mllxilllulIl whit'h mit)' be presl'tibNI. 

(9) If this sysk>m is adopted amI if it is definitely decided thot non·Europeall 
(mtrants into the Aerviees ill Burma must be p(>raons born lind domiciled in Burma 
this Governmcnt cOllsiders thllt the privil('ge of re.t.ifl'llIent 011 proportionate pension 
~ lIouJ  not be oli'ert,d to them. Thev should be informed at the time of recruitnwut 
tllu t they would be liable to be pillcl'd later' ullller the ('ontrol of tbe Proyincinl 
Govemment. but that their existiug' rates of pay wotlld be guIlTllllh'ed. 

2. -With regard to t t~ remarks on the subject contained in paragraph 12 of your 
letter, I am to say that this Govl,rnmeut ('.(lusiders thnt so long 118 BUl'nums aro 
r"CJ'uitl'd to the Indian Civil SE'rvire lind to the Indian (Imperinl) oli( t~ by mean" 
of open competition in London or simultuneous competition in Rangoon, Burmans; 
Il:lU I~uro enns alike 8hould be appoilltl>d ~  controlled by the Seeretary of 8tutt •• 
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.Note by the Honourable the ]i'mance MembM 011 point. (i) and (ii), viz., that th,' 
- Senneu employed in ruerveG field. ,"ould be appMnted and controllecJ by the 

Seoretory of State and tllat the Benneu employed in traMferred fielel. (bt"M than 
Medioal SerlJioeB) ."ould be rflOTut.tea by Looal G01Jernment •. 
I think that theBe two recommendations are fundamentally unBOund. Hitherto 

call the superiQr public Bervices have been on the Bame footing, and it is admitted that 
ill practice the fact that the superior ser i~es in the transferred fields have been 
;appointed by the Secretary of State has not been detrimental to the carrying out 
-of Ministers' policies. There is no reason why it should be; public lIervices Bhould 
.be ou,teide politics. To introdu('.e the principle that the transfer of a subjeet to the 
~ontrol of ministera involvetl a change in the control of the public servicell by which 
tb,e administration of the lubject i8 conducted is ~ leul te  to establish the view that 
the services are not outside politics, and to encourage the clamour for thetranBfer 
,(If all reserved subjects. The services are there, not to lay down policies but 
to <"arry them out, and 110 long /UI tiw authority w it~  lays down the policie8 to 
be followed is appointed by the Secretary of State, the latter ill in a position to 
.listlharge his reaponsiblities to Parliament for the good government of the rest'rV'ed 
I'ubj(l('ts. It is no doubt anomaloull to maintain the control of the Secretary of 
~t tc over the 8uperior scrvie,(ls w ~  are the II gtm ts cmpJoYl'd by the milliswr8 
ill giving effec,t to their policies to lIuch lin I'xtl'nt thllt hi" KIlIl!'tioll is r(l(juirod to 
the creation of auy new or the abolition of lIll," ('xistini; p('fllluncnt post in thl's", 
scrviooa or to an increase or reduction in tbl' plly of any poat, but it is not neecsSllr,-, 
in order to remove this anontllly, that the A("Crctary of State should abundon the powl'r 
to r1edare the extont to whil'h uro e l ~ shall be employ<,d in thest' servieos U8 thl' 
COllimisRion proposes to <10 in RI'I'omml'n(liltion (ii) , , . , , , ' , . , 
'.I'lll' joint authors of thelWport 011 Indiun Constitution!!l Ucfol'ms r":lIark",1 ill parH' 
grllph 323 thut "thl' ./<;nglish IIll'mbers of thl' I( r i( e~ \\'ill (,oUt:I1Ul' to hI' U' 
n,,('eAHary as evcr t.o India ,. lIIHl they (,('rtainl), /lever ('ontl'lIIp1ated the cntin' elimi· 
ltntioll of English lIIetub('TS f.'o.u uny of the l'xisting All-India R!'rvit,<,s, '1'hl' I'resl'lIt 
"ropoHal i~ put fonvllrd to "atisf." an entiring reasollable dcmnml for the 1'('laxation 

,{)f th!' l'xl'l'Rsive control whil'it is at pTllsent l'xercist'd by the Sl·(·retllry of Stu.te /lntl 
g'ocs a good deal further than iM IWe('SsRfY in Burma where it lIIust be rel'ogniSt,d thllt 
th(! Ietention of European l'I'('fUitUI('lIt in all s('rvic('s is for NOIIII' ti III !' to rome 
<'ss('OtinL . 

If the Secretary of Stutl' u Jll ll n~ the powl'r to prescribe II minimull1 proportioll 
of European/! rtwruitment for til(' 8ulwrior 8l'Tvic'l'8 ministers will find it impoHsible, 
hOwev(,r, convin(',ed they may b ... of the necessity of IlOlltinuilllt to r('(,ruit Europe/lllb 
t~  a certain proportion of the postf! in thest' services, to rcsist the pressure of popular 
opinion that all posts should bll tilled by Burmans. My opinion in brief is that tIll' 
Co,lIInissiOIl '8 propOba Is go too fill' ill the ('use of trunsferrod 8ubjl'ctH Rlld <10 not go 
fl,r l'nough in tho I'use of reserved 8ubjeds. 

W. J. KEITH, 

LETTER FROM A. E. NELSON, EHQ_, ('.I.E., O.B.E., I.e.s., CHm!" SECRE'fAIlY TO 'fllE Gov. 
ERNMENT OJ' THE CENTRAl, PIlOVINCES, :1\;0, !:!Sil7-127Ii,n.r, IlATEJI TilE 25'1'11 .Jl1I;r 
1(124. 
I am diT(>rh,d to reply to Government of ]ndill l"tter No. }'.-17RI9124-Ests., 

dated the 20th June 11.124, HRkillg for the ,·it'we of the .Lo(·al Go\'('rlllllent on t.l1l1 
main problems (·onnl'dod with the control IIl1cl ol ~ (llisllt ioll of t.he A ll-Illclia Hrr\"il'l's 
whh,h arise out of the recolTllll('lIdatiollB of till' Hl'!,ort of the ):oy:" COl1llll','>M;OIl 011 
the Superior Civil Services in Inllia. 

2. Paragraph 14 of Government of bulia Irr - oi llt ~ en lWtl (2).-Th\l til''' 
main rl'collunuu<iations of the Commission are : 

(a) that the servicCl! opernting in thl' resen'!'ll field a8 sp!'('ified in parugrll.ph 1:1 
of the Report shOUld continue to be appoint!'l\ Itt:.! ('ontrolled by tho 
Secretary of State in Coulldl ; , 

I' (b) that the ser i~es opernting in the tl l ll~ errc  field UH IIpecified in fara-
graph 14 of the Report (with the exception of the civil side 0 the 
Indian Medical Service, which will be treated separately), should, 80 
far as future recrl1its are concerned, be appointed and controlled by 
Local Governments. Existing members of thelle lIervicell, however, 
should retain all their present rightl and Itatus a8 ofticen ot All·lndia 
Servicel. 

With regard to (a), the Local Government has no hesitation in lupporting the 
propolall of the Oommillsion, and rejecting .any 8ugge8tionll for the tranlfer of the 
Secretary ot State'll control to the Government of India. uc~ traalter wOld4, 
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the Lor.al GovC'rIlm!'nt ngr£>:!8, proliably be futal to eontinuC'd re~ruitment from 
England. 

Wit!l re!- ~ml to (b), thp Loeal Goveruml'nt '8 previous reconlllll,ndation wns that 
the services operating' in the trllllsi'errcil field, with the e ~e tion of the Indian 
Educnt:onnl l:;el'vi<.'l', should, 80 fur as .futun' recruits ure cOJ.lecTned, be appointed 
Rnd controlled by Local Govprnml'nts, but. in the Elll1cation Depnrtlllent twelve 
posts should be filll'd by EuropeallR J'C"'l'uited and controlll'<l by the Se,.retary of State. 

In view of th!' unanimous opinioll of the Commission, the Locul Government 
agrees thut the constitutional change effected by the Government of India Act 
shoule) b" curried to its logical ( l~lu8ion by transferring the recruitment and 
lIontrol of all the services working in the transferred departments to the Local 
Government. The risk of any los8 of efficiencv on this a,.count must be faeell. 
The acceptance of the views 'of the Royal Oonimission on this point involves the 
withdrawnl by the Local Govl'rnment of its previous. recolllmendation in favour 
of the reservation of certain posts ill the Edul.ationnl Departmeht. 

3. Point (3).-From the nr.ceptnnel'l of the proposals of the Oonlmislion regard· 
ing the control of the services working in ·the transferred lIeld, it logically follow., 
the Local Government considers, thnt whcn the transfer of a subject takes p'lace in 
future it should be accompanied by t ~ transfer of th.l servi"e dealing WIth that 
su e~t  tho rights of existing members being safeguard!'d. 

4. Point (4).-III paragraph 74 (1,.) of the BRport the Uoyal CommillBio11 have 
reeomnH'll(1!',1 t.hnt in the CllS!' of 1111 fllture British recruits to the AII·India Services 
a rule should be m:u\p and a ('\/tIl!Hl inserted in their cOlltrarts giving them certain 
options, if allli whpn the flelrl of s!'ryice for w i~  they have belm recruited is 
transf,·rrr<l. Thps(' suggestiolls, which ure mude ill tit", interpsts of recruitment, 
are rt'gllrdl'd as rellBonable by tht' Local Government. It is difficult to see what 
additiolHl1 incl'ntives to recruitllll'nt ('ould be provided under a constitution which 
is liablc to modification at regular intervals. 

5. Poiuts (5) alld (6).-The I"ocIlI Government agrees that full powers over 
present nlld future provitldal son'ices should be del('gatod to Local Governments 
by Illeans of rules llllllE'r sel'tion !l6 (1I) (2) of the Government of India Act. To 
secnro the slltisfl1rtory trl'at.D1('nt of qUl'HtiOll8 ronu(,.,ted with rceruitment, pay, 
pension, d,'., of Ul!) proviu('inl R!'rvicllA, the Loeal Govl'rnment would prefer t.() 
l,ro(,l.'e<1 by way of legiRlat.ion rntlll'r than by rules. A statute, which requires 
time and jwrsuu.tioll for it.s modifi,·./ltioIl, is Iikl'ly to give t1w Beryi('rB a stronger 
IIcnBe of s('('urity t.han II srt of rule's whil'h CIIIl h., nlt"rNl mor.· (lltsily. Whether 
th'l Ingislllt.ioll Rhould b,' prOVill(,illl or ,'olltml depencls 011 the scrvi!·(' couditions ill 
Mle various provill('('H. If, us is t.hOlll!ht. to he the ('aNt', tht'Bl' eonditioll9 do not 
vary in I'ssentials, th!'n the Lro('l\] GO"l'rnml'nt wou)11 favour r('ntl'al I(~ isl tioll  
Tho irll'nl nrr:lng('mf'ut would, t.he LOI'1l1 Governlllcnt consioers, be nn Act by the 
cPlltrnl If'giHlnt.ui-l' ~ in  <low 11 011 t.Iw hrond,.,st. IitH'S the eonditio1l8 of son'ice for 
the provincial serviN'S, sltppl('Tn,mtE'1i by provincial h'gilliution for the subordinate 
8er i~lls  further III1)lpll'trl(>ntrd ill hoth (~llIll  by provineittl sets of rul08 to cover 
the details of the respective 8C'rvices. 

6. Point (").-The proposal of thl' Commission that tho Irrig!tt.ioll BrulU'h of 
the Indian S('rviell of ll inc( r~ Rhould rPlllllin ns an All-India Srrvic.e, while the 
llil li l~A lind Roads BrlllH'h, will, so fa.r 118 fllture r (~ruitnll nt is ,'onr.erncu, bo 

provineinliHed, present.s 110 di1!iculty ill t,his provinco where the two bmllr.hes have 
already b('en s!'pllrat.I'<i. 

7. Point (8),-With I l ~ r l to IndiuIlR. ill tit!' 8rr ic~ 8 ill th" l ~( r ~  fidd, ~ o 
Local GoyernlUent's predou8 r (~ommell t I ll WI1H thut III the JII,)1I111 Olvil /:,Ierneo 
an<l Indinll Polk" Servi('e hotlt thl' Indiull and EurOllell1l e1t'TllllJlt should continue 
to be nI ~)oint  lind ( ont r~)  hy the ( cr! tur~  of Statl1 in Council. In tho other 
two Ht'rVW('S o r ttill~ in n's(,T\'('<1 ficol(ls, t,·;z., tit" llllli:Ln ~ur st Rl'TVi('.o and tho 
Indian R('rviee of Ellgine,'r8 ([rrigutioll Brandl), wlnle tho Ellrop"an element 
should I·ont.illlle t.o he appointed n.lId .. ontroJl~ l by tho 8e~ ( t r  ?' .State, ~  
Ill(liall l'IClJlpnt. shol1l<l bp or~~ l Iil!(  lIlto II RUTWTlOr brandl of t~le provm"ull .servlce. 
In making t.his rCl,olllmendntioll the Lora] G,ov"rIlment WIlS lt en~ecl  lllD;1lIly by 
considerations of economv. The I'l'COmlll(mdut.lOn of the Royal CommiSSIon IS based 
on the prillciph' that till' Sl'rvil'('s sh?t1.I<l b,; cont.rolled by. the nllt o~it  which 
is ultimat"ly r('spollsihl ... for tltl' !lrlll lIllstr~tloll of the ~J( rts  l In~ regard 
to this prineil'le, iwd UIl' fad Olllt tIH'r(' 19.11 strong. ,lllslr!' mnong II)(lt l~ ! fol' 
equal trlmtnlcnt, while the C'xtra (,x!'l'!lditl1rl' Involved In equal trt'nt.mellt WIll not 
be exe.essive, the I Jo ~nl Goyernmcnt. 18 now prepared to c( ( ~t till' recolll'!ll'nda. 
tion of the Commi8sion that both the European and th!' IndIan plpm!'llt ID the 
service8 operating in the reserved field should be appointed and controlllld by the 
Secretary of Btate. 
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'I'ht. Honourable Mr, StUIlI]OI1, howl'Yl'r, while agreeing that th(' udvll.utag('1 to b, 
derived from acn'ptalH'l' of thl' Commissioll's R('pol't as II. "holl' warrant acquies· 
cencI' in propollilis w i~  would lIot otlwn;illll commend thlHllBlllvt'lI, deBires to 
Btate hiB view that, if 011 cOllsidt'rntioll of opinions expressed by Local Government. 
or in the legislature tlw StJl'rtltary of State so IIInelld the prop08als of thc Commis· 
sion 119 to disturb tho balance of cOlltlktillg viows reprt'sl'nted by the Rt'port, the 
question of the rC(,Tuitl1ll'nt hy Local Governnllmh to Indianisetl posta now in 
the cRllre of All-India Sl'rvit-.l'lI should be reconsiderod 011 Ule ground that it ie 
of greut importallce fol' the future wdfar(! of the country that the 8cale of pay 
"houl<! he reducl,d as SOOIl as posllible to thl1t whidl iB Bllli1ci{lIlt to .4ttract the 
type of mun n'quin',l and thnt the 11'llst objoetiollRble m,lUUS of doing this iB by 
provinrinlisation uf Indillltisrtl o~  lIe furthl'r dosires to say, with r('feronce to 
MI'. Couplaud '8 Ilote 011 "Ih" cuntrol of 1.I11J 8l'rviel'B ", that this eQurse will not 
uifcd th{, ability of the S,'erctury of State to lliHcharge his (lOnstitutiollal rOB' 
lI IIl!i ilit~  The u~ill( ii of till' l'cger\,\,d departments iR already largely ('.on· 
dueted by offieinlH IJI'oviu(liaJly reeruitl'd aud' tho trallllfer of sOllie mo)'o I)Osts 
to l'ro\'illcial recruit-w('llt will 1I0t llCI'('SBa"ily l're,judil\c the positiou of the Sp('.retary 
of I:-itatf'. It would hI' /I ({IlCstioll ill <,uch case whother tho meUH1H(' of trllnsfl'r 
proposed was such HS to uffc('t the muinll'llllllcl' of the drsin'li BtalldlATd of udmiuist.ru· 
tion. 

8. A~ lllil  thut Iudialls in the s('l'vi<'c's :in tho l't'sorved field wiiJ ('olltinue to 
be appoiutl'd and ('oI11rullt'd by tlw S(>(·.retary of Htate, tho nl'xt (.Ju"BUon for eOll· 
l!Iidl'ration i~ tltp b('st method of 8( ( III ill~ that a roasonable pruportion of thi. 
Indian l,lclllt'nt shull bt' rt'l'l"uitcd J'rom llat h'('S of the ro in~(  (·ollN'rned. 'I'he 
Local GOH'rnUI('nt ( on~i l( r8 that till're W'Hlld he prll(,tit'll.l diffleuitics in I'IIrJ'yillg 
out the 8ug!;l'st.ioll of th,' Government of luJia that a (,ertnin miuinllll11 of lIuti l ~ af 
eadl provincc should Ill' l,rps('1'ibed who must be rocruitl'(l (,adl year. '1'I1t' principle 
",hidl appears to the Loeal (iovernllll'lIt to be most suitable to the (·.irculIIstancOIL 
of thi8 province ill that the lwti l ~ of tht' provill(:c should ~  tukl'lI firut, pl'OviJcd 
they rNlI'.1I the requisitl' Mt.alld:ml; if rcsidl'uts with the llcel'H8ary qUlllificationll 
are not forth('oming, tlll'lI the Ilppointnl!'lItH should be gh'<'n to outsiders. In the 
caso of services, for whieh reeruitlllt'ut is hy competitive elUlJl1in;ltion, this will 
involve the fixation of a qualifying IItnIHlnrtl. 

I). Point (9).-The Illst qU('lltion for ('.ollsideration is what conditions should 
be proscribed for future Intlinll llwruits in the AlI·InuilL Service. if the field of 
service for whieh they have heen recruit(!d, is transferred. The Local Government 
(!ousidcrs that the inducements suggested ill paragraph 14 (11) of the Report for 
recruitment ot British Offi('era nrenot required in the case of Indians and that it 
il not necessary either to oifer them the privilege of proportionate pension or to 
allow them to retain their All·India IItatus. The Local Government conBiders that 
Indian recruitl might ressonlLbly be informed at the time ot recruitment that 
they will bl' liable to be l)lac(ld Inter under t.he control ot provincial Governmente 
but t.hat existing ratC's of plly will be guaranteed to them, 

GOVERNMENT OF ASSAM. 

THE GOVERNOR IN CoUNCIL. 

ApPOINTMENT AND POLITICAL DEPARTMENT. 

ApPOINTMENT BRANCH, 

LETTlt& rROJ! A, W, BOTHAM, ESQ., C.I.E., I.C.S., CHlltr BECU'1'ABY TO THIl GOVEBN. 
MENT OJ' ASSAM, ApPOINTMENT AND POLITICAL DEPARTMENT, TO THIC SIlCUTAKY 
TO THE GOVUNMENT OF iNDIA, HOME DEPARTMENT, No, ApPTT,·1l44-4249·A.P., 
DATED BHILLONG, THE 4TH AUGUST 1924. 

With reference to your letter No. F.·17B·9·24--Eats., dated the 20th June 1924 
on .the subject of the lIlain problems cOJillected with the control and organisation of 
the/IAIl.India Servieea whidl urise out of the recommendatlonaof the Report of til" 
Royal Commie.ion on the Superior Services in India, I am directed to communicate 
the views of the Government of ABsanl. 
\ 2, The recol~men tion  of the Royal COlllnlusion and the Government of Indill'a 

propOISI. whi('h are developed from them are apparently based on the aBIIumptiou 
that there is a clear cut distinctioll between aelVlt'ea operating in .the reserved field, 
and those operating in the transferred field; and among the f01'lJler the Commill' 
sionen have ineIuded, for instance, the Indian Ci ... il Bervice. This claalill.eation Is 

,. 
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p!lrhap" liot stdctly correct. All P·rofcaaor CoupJanclhal pointt·d 01Jt in paragraph 5 of 
hill mmutllon the eontrol of the Servicos at page 116 ot the -naport, the Indiatt Civil 
:f3ervice is at prcectlt employed; both ill the .retlcrved and ill tile trallsferred field. 
Under pevolution Rule 11, when an ofll.ce·r perforDUI duties both,iua department 
dealiug with relarvei! .fIubjoota aBd ill a dt'partment (}(:aling withUo.ulferred eubjeetll, 
the decilion.8s to the department he .ball be deemed to b" It'rving in is veatOO in 
the Governor. In caBeS thorefore where a transfer of subject hom the reserved to tb. 
trans. ferred field takCllplace, and where the lIervice bitherto d. caling '!'lith that subject 
~i  retains bilateral function. after Bochtransfer, the provisions of Dovolution nulo 
11 wiU r~umn )  still apply. 

S.Subject .to theBe remttrlts, I 11m BOW to iudituto tho viewl of the Government 
ot A~lI  on the .several point8 enumerated in paragraph H of your· letter : 

.' (l)Tbe Government of Asellm R.ec!lpt the yicw thR.taeryi(\csOpetllting in the 
'resi'rved field should contil,luo, to honppointed dnd <fontrollod by the 
S('{'rctary of Stnte in Counell.· . , 

(C) The proposition that 8ervices operating iu t1ietrn,nflfllrreq deJd, with the 
,oxception of t ~ eivilside of the Indi8n Medical Serv:cll, ahollld, 80 far 
. us future rccrl.\ltll ure concerned, bl) Ill oill~  lI.nd controUed by l.ocnl 
Governml'ntll, e istiJ ~ members retaining their prcsentnghta and status 
nsofileers of All·lndm Sel'vices,. is aiDlilarly ncrepteu. 

,:., {3) That the trllll8fer of 1l8ubjod from onn ficld to. lu)otht't alroulil btl a('.('om. 
punied by the (lorrespouding tr n8 ~r of the IIcrvi,'o dealin,t: with that 
SUbject, would appear to be the logicnl outcome of 8u(~  transfer. Tbe 
rights of. existing nlembers of services nft'eeted by surh trllnsfcr mUlt of 
COUI'III;' be duly safeguarded and the illterl1sts of lIew entrants nmlt alllo 
reeei ve adequate protee.tioll. 

(4) As intimatrd in my tclegranl 1(0. 4115·A.P., datl'd the 2aM July 1924, 
the Honourable M.iniaiers are of opinion that all futnre ·Britishreeruits 
to the AlI·lllfJiIl Servh\es should, in the e"ent of the field of service for 
wJ!ichthey were recruited being transferred, be given merely the option 
of entering into new contract. with the LO('al Governulent or of rfltirin, 
OR proportionnte pension. They feel that, if luch omeera were allowed 
to retain their All·lndia IItatus, serlou8 cOlJ!.plication8 might ariso. The 
Governor .in Council apprehends that British recruitment would be 
81'riou8ly hatnpered' if British o1ll.een were doprivod of the optiOll 
of retaining their AU·India statuI in the' event of the service lor 
whioh they were r.eeruited being transferred. On the otber hand, 
it iI undeniable that calel might arise in ",hicb it wou,ld not be 11& 
the public interest to retain an ofticor with an All·lndia Itat". iDa 
.erviee under the control of a Miniltert alid it il not unreuonable to 
.allow the Local Governmont8 of the ruturl.' some f1'1ltldom of aetion 
in the matter. The o e~nor in Council auordingly suggelt. that 
in additiOll.to the alternaUvei laid dowJI in- paragrJ!.ph 14 (11) of the 
Commiuion'l report it should be provided that, -if an oftlcer wi.heel 
to remain l'n 8ervice retabiing his All·lndia .tatul and the Local 
Government did not agree, it Ihould be open to the Local Govern· 
JUent to eompel him to retireoD. proportionate peMion,. granting him, in 

l~ to all leave eamed, a lump eum, . which m\ght lUllount to ono 
7ear'. pay, asoompenaatiOll. for the 101. of his caroer .. The Honourable 
Miniltehl would be willing to aceept tbill eolnpromi8e in lieu of tbeir 
former proposal that o tl~e llt remalnln. g after the transfer of the. serviee 
to Whteli they belong, Ihould not in any cale be allol\'ed to retain their 
AlI·India statUI. 

'5) . a!;Wi (6). The questions whether full powera should ,be tIOnferre4 ll ~oe l . 
GovernmeDtII in reprd to all cluei!a or' provineialeenieel, and lf 8°1 
how the neeeuary tllLfeparda lhould bep1'ovided, are e10181y connectieC1 
and it is proposed therefore to eonlider thelll topthi!r. The whole 
Governmeilt are agreed that Local GoverJUll8lltla munM· given powers 
Gf eontrol over aU elauel of pro.meial. eervioes, ,but they are not agreed 
a. to the degree and aeope. of proteeticm whiob lhould be a!forded 
to .tbe!Ie &ervicee. or al to tbemeans tfuoottghwbieh tbiI protection Ihould 
be ~u re  The HOlloun.ble :MiniItera eODSider that,' ill fill mueh .. 
. eonditloDB di!fer in. the Variolll provine., the enaetnllmt of tbe.reqldaito 
,.tegua.MiIll legillatiOD..'-oItId .be lett to the provincial 1egIalaturet. 
.Tlae Go .. ve .. rnor ijI.. Oewteil, on the other n ntlci ~tee eonei4erable 
_l11t1 in inducm,pl'O'riDclal le~tnr I to tie thflr 00fD 'hb48 by 
,proricU:aia, reu~ e _.equate aafepard.,an.d it MIdI certain tlaat 
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if the matter was left to them, there would be great variations not only 
in details but ulso in m/lterial conditions of er i~e between diffNent 
provinces. The main principles required to guard ngllinst nepotisDl in; 
making appointml'nts Rnd promotions, and to proviue Rtwurity o~ tcnum 
alld /Ill adequate right of appeal againHt injusticc!, will bl' the same in 
nil provinces, and in tIll' opinion of His .loJxcellene,y in Coull('il, thoy 
should be laid down by sOIDe authority outside the provincial legislatures. 
It might be possible for the ~ecret r  of Htate to frame Fundamental 
Rulell laying down basic principles for general application and to give 
Local Governments power to frame subsidiary rules for the detailed 
application of these principles to the services under their control. On 
the other hand, if the Secretary of State is in future to have no e,oncern 
with the provincial services, this course might be constitutionally incorrect, 
and in that case it might be best to PaBS a short Act through the 
Central Legislature, laving down the brood prinCiples, and giving Local 
Governments power to 'frame detailed rules not inconSIstent with the Act. 
It might allo De advilable, at all:! rate in the ease of the morc important 
aerviees, to denle a mutually binding legal covenant on the lines 8uggeated 
in paragraph 85 of the Commission'l report for members of the All-
IndIA St'rvice8. 

As in Assam the whole of the Public Workl Department is at present 
retlerved, there will be no uifficulty in applying the propoBu1e of tho 
Commission to it. ~or the reasons given III paragruph H of my letter 
No. 447-C., datt'd th(' 18t July 1924, e lill~ with the working of the 
reformed constitution in Assam, the GO\'ernor III Council proposes that thl' 
u li~ Works Department should continue to be I~ reserved department 

for the present and is unable to recommend the transfer of u IJorhon. 
The' Indinns employed in the rl'scrved ield rcfl'rred to in this clause Ilre 

presumably those belonging to A ll-lndia Services. If thil presumption 
IS (,orrect, the Government of Assam agree that they IIhould (',ontillue 
to be uppointed and controlled by the Secretary of State in Coullcil. 
As to whether arrang(,l1Ients of the kind Huggested in paragraph 13 of your 
letter would be suitable for I( (~urin  to each province It reasonable propor-
tion of natives of that province, opinions ure much divided. No ('andiduto 
from Assam has hitherto Hu(·.ceeded in passing into the Indillll Oivil 
Ser\'\('e or the Indilln Police Serviee by open competition, Ilnd those 
who have qualified for appointment by nomination havll usually appear-
ed low down in the lists. If, t.herefore, Indian rtlcruitmollt for the 
All-India Servkt,s Wl'fP "Olltilll'd to natives of thc province, lUI is 
proposed by Olle of the 1\Iinisienl, there would btl serious riNk of the general 
stanrllll'd of efficieney IJl'ing' lowered. Tho lIonourablo Mr. Webster wouicI 
regulate Inrlian rCCTuitlll(·Ilt. by Iln<'ontlitiOIH,.l open competitiou, but ill 
that (':lSl' the s~r i( e  iu AHsam w(JuM b(l st4lifed .'utirdv by Indians from 
other provillces, IlIld it is doubtful whether th('y would 'be inore IW"l'ptablc 
thlln llriti~  recruits. Expcril'nce lllOrt'OV(\f shows that IlHliall8 frOIll 
other provinces are 1I0t infrf'qul'lIt.1y apt to bocome <1is(l()lIh'lIted with 
st'r\'i('l' in Assam. On tho wholl' thl' GO,",1T1l0r in Council would her 
prepareu to try' a Sdlt'me on the lines indicated in pnragraph 13 of your' 
lett .. r, provided that a qunlif,ring BLandard Wer(1 laid down and that no 
candiuate who fail(,.l to readl that stllndard would be entitled to an 
appointllll'nt. Actual experipu,,() of re<lruitment under thl' now conditiODs, 
both in Engillud lind in Indiu, will however be nocessary before nny 
scheme can be finally adol'il'd. 

As to the conditions to bll prescribed for future Indian rccruita in the All. 
India Acn"i(',es in t.to event. of theso semet's bpillj.\' trnllsfl'rretl, tht' 
~onourl~ lc ¥inisters ( (JIl~irI r thnt t.wo nltornativ118 ollly shnu!r1 h() udmis-
l~ ~  ~ll  !llthllr unquahfied .nccept.n.llce of the new ('onrlitions hy the 

C)~l  Servant concerned or retirement on proportionate pf'nHion. Til the 
OpllllOIl of ~ e o e~ or ill <;oUD(·il, the decision on . this ,oint must depend 
011 the (]o(»sion arrn'ed lit In Tl'gard to (1\) abovn. I the tulmission to 
A!J.India Servict's ~ ~r tin  in t,he province'S is to be based on Ullrt;S-
t l~te  open (lOmpehtlOn, then all Indians affected by subsequent eonsti-
tutIonal changes should be given the same protection ItS British recruits. 
If on the other hand Indian recruitment for the provine,e is to be confined' 
wholly or mainly to natives of the province, it would not bt, unreasonable 
to stipulate t ~ future Indian ~ecruits should be bound to accept 
tranefer, to prOVUlCial control prollded that tbeir eDsting rates of pay 
'Were guaranteed. 
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GOVERNMENT OF INDIA. • 
~ DEPAHTMENT. 

ESTABLISHMENTS. 

I_E1'Tl!lR 1'1WM TlIF. HUN 'nr.E :'lilt. ,J. CRF.ItAR, C.8.T .• ('.l.T'; .• RECRETAny TO 'l'lIE GOVERNMENT 
OF Il ~  '1'0 AU. LOCAL GOVEUNlIfENTS, Nfl. F.-17S/W/::l4-Es'rs., DATED Hnn"A, TBB 
218'1' ,In T', HJ2·1. 

'Vith n ~l enet  to my lotlt:l' :;'\0. li2/::l4.EHts .• dnted lSLh J111l<' 1!l21, T alII direct.l'd to 
addl'(!sa you reg'll'(ling the l o o~ ls for Indiani'latioll of til(' AlI·lfldi/\ :-;('rvic('s 'contained 
in the Report of thc Hoyr,J C nnlll i~lI on on the kIJ1:c'rior Ci\'il Sen-ii'!':,i ill ludia. It will be 
"bHel'I'od that. in the - er ic~c  in tht, t r n~ eI c  dqllll'tmellU! it i~ proposcd that it. sliould 
be left to t,he locol Govornmc·nt, i.l'., tl1f' GO\,C'I'110r nt,ting with his l\linistol's to decide 
whether it will rccluit a,ny mol ~ EuropcanH. 'Ill{< question of Indiani,ation, therefore, 
S8 ,hitbClrto llnflerstood, namely th(> determination Lv thl' ~erct !lr  of State of ccrtaiu 
proportions of Indians to bc emjlloyed ill the AII·lndia ~c r ice  will, i·f the propoRals of the 
Commission are accepted, be confined to the four Se/vil'l', dealing with I ~cn e  subjeots, 
namely the Indian Civil Service, the Indian Police 8ervice. the l1'l'igation Branch of the 
Indian Service of Engineers and th(: Indian Forest Servioe in t o~e provinces in whioh the 
:subject of ' Jrore~t l • hlUi not boon transferred. 

2. In thcl:le four Services the Commiaeion havlc proposed a YOJ'y appreciable advance in 
the proportion of Indians. The present rate of recruitmont for thl' Indian Civil Service 
~ approximately 60 Europeans to 40 Indians; the C lllmi~sion prop03e that it should be 
60 Indians to 40 Europeans. In ,the Indian Jie~ Service they Iu e~t that the present 
rate of recruitment of :i:i per cent. Indians should be raised to 50 per c~nt  In the Irriga. 
tion Branch of the Indian Service of Enginllers the rate propOl-led is 40 Europeans to 
60 India111l and in t.he Porest Service 25 uro ~ nll to 75 Indians. 

3. AI! W88 pointed out in the l\lontagu.Chelms!ord Report, it iO! not pOR:lible to alter 
the pert!onnol of a SCi'viee in a day. A Service iH an organism of Hlow I/.rowth and the 
,action talten now doe:1 not b/lgin to Bhow any e/i/lctive results for SOffitl S or j(I years. Certain 
:schools of India.n politic,,1 opinion, impressed hy the ine\'itably slow procesB of substituting 
Indian for Europ(,an agency in the Scrvices, have presse:i for the mll.ximum ~celcr tio  

by ",topping altogetber, ro es~e l  for a period only, th/l rcoruitmont of Europeans. 
The Commission, it will be observed, have not accepted this remedy. Though they have 
not discuI!ged the point" it may be IUIBumed that thcy werc influence;} by the r umen~ 

that the ctlBSation of European l'UC'ruitmcnt, or even itt! temporary re:iuction appreciably 
,bclow tbe proportion which it i~ designed ult.imately to achieve would disoqanille a Service 
And would render it diRicult, if not im o~si le  to relUme J ~uro e n recruitment later on a 
larger Bcale. If this line of argument is accepted the conclusion would be that the rate of 
recruitment is within fairly narrow limit!! the factor which 1'('ally dett'rlllines the ultimate 
composit,ion of a Hcrvice. and that attention should t ~re oro be concentrated rather on the 
present rate of recl'uitment than on any bypotbetkal eventual compoMition of a Service, 

4. The statement of the-Commission'A ro o ltl~ for the Indian Civil Service is some-
what obscured hy a compromisCl between two oillt ~ of vil'w. It ! Cm~ 1.0 he suggested 
that the ohject /limed at iq tltt) attainment of or,pHd numbers of urtl oo n~ and Indians 
in the cadre. On the other hand Ioho f.l.Ct that t.he compnrat.ively i~t nl  pe.rioll of If) yei\l'9 
hBB heen fixed for the attllinnwllt of that re~mlt sll ~c~t l t l~t thl!" C nllni ~sion were of. 
opinion that allY lower rate of rt'Cruitml'lIt than that which they rl) o~e would hCl danc;er-
OUS to the country and to the future (If. EuropC'au l'e"l'uitnll'nt. If thflt i~ IlO, the point 
which has to be determined iw not whether It half nnd hnIr com r)~ tion of t ~ Service 
should 00 achieved in 10. 15 or 20 year", but whet/lor a rate of rooruiiment of 4-0 Europea.ns 
to 60 Indians whirh may eventually lend to a 40' SO eompOI!ition of the Service is approved. 
It ill e trem~l  dliftieult ~o conjcctu!'6 the period within which tki'! rate of recnlitmen$ 
would pruciuce a half and half composition of the ~er ice  A considerablo number of 
retirement. on propurtionate penaion would /\.Coderate the period appreciably, and: it; 
t1lUflt he borne in mind that there ia a pOSBibiJity that the required number of European 
recruit. will not be forthcoming. TheM factors perhaps render any oonjeoturetl regarding 
the period at which equal Elllmbel'll will 1>: ubtained of lit-tle practical .. alue. But if the 



( 38 ) 
, 

attainment 'of ('o.}U&l numbers within IL definite period .ppealR tJ any sentiment, I am t~  

uk whether the Government of Marlra8, etc., think it, would b<> ~ ~on9 le to guara.ntee' 
that this re!lult would Le aohit'vell in not mure than 15 ream The Cornmissillll however 
wggest in paragraph 36 of their Report that st e ~ !!hould be taken, if necc ~!! r  to prevent 
the attainment of fhi<; mi\u!t in a. shorkr Jltlt'iod than 15 ( ~r l  I am to IISk whllthel' 
thE'le ill any necessity. in the opinion of the Guvernment of M'ldras, etc., to im o~e sl1cb n,. 
,renriction. 
, 5. The Commil:llion propose tl.at onl;<.' SO prr cpnf-, of the recrllitmp.llt ~ ollJ  he dirrot,. 
'49 per cent gJing to Europearl and 40 pH cent. to n iAn~  and that t l~ remaining 20 per 
cent. IIhould te oLtainf'd by ~omotion from t·he Provin('ia! Sen'iel'. ~ feasihility of 
this profOllnlllT'peal'!l to depellcJ large!)' on whether 1\. m!lre 1'11Jit,'l.hlE' ~ stem oan he devi'lerJ' 
for bringing ufficers from the Provincial Rf:'rvire into the Tndian Ch;l Rerdee. ~  matter 
ft<lui1'€B detailed eoneidf1'8tion and will form the !luhject of a sf:'parate letter, 

6. The CcftlUlu<eioll r~c~ni~e  in paragraph M of their R.eport t.hut. there a.re f!III!cntiaJ 
difit'.rtncrs bEtween the various provincrs. TIIPY lawI' not howelcr madE' an)' Ruggcl!tionr; 
as to the dietrihution of Ellropean rccnrits amon:r the provincef1. It o,ppearll probable that: 
the slime propcrticna are not requirrd for all (J llt ~  The prescnt s,Ystf'm uf distribution 
of Eurc'J(lUlS ill haphuard and nneatisf&rlory. No definite proportion hS8 bren laid dow,", 
for etch province. The pn.ctit'E' hll." bl:w F.O far aR p(;ssihk to lI ii ~lI IndiaTU! to thf:'ir 
provinc{S of origiu B.Dd tht' F.llr(,pf'8n.8 have lle( n lllaL'cd in the vacanci('fj that remain. It is 
clearly unsound tl:at thl.' importnnt qUUltion of the proportion of l~llro e ns IlJld Ill i lll~ 
in the various prm·inr'cp. F.\;ould re Ifft t{) 1;e Iln iG( d "'y the' chanl'l' r( ~lllt ~ of a eompf'titivC' 
exemination. It f.('CmS (~ir l(  til( rcfcr(' that dl'finjtIJ Tfcrllitmmt proportions sll')U!cl 
be detl'lmir:rd for tll", "ariors r() in( ~- t l  whole wOTl:ing out at thl.' llroportion' wl.lch 
may he finally Ilcceptrd for AII·India. 

7. 1 am tQ fmggcst that tiw aect'Jltrm('(' of UII .. gellccl'd proportioll l'ToprJliOO by the 
. C,;mmifl!iOlI might J;CHHil>Jy lead to the foIlo\\ ing jlrolx,i ti'lnt1 in (l!c J c inct ~ :--

(a) The rtllndard 11l'Qpottion of ,J(:_. (0 Jl)i~ t t,c, r.doptNi fnr BcwlJ9Y, the United 
rn ! -ll~c 8  Bib!!)' u:d ti~  ~  tIll' Cu ~r~l F.l'm-iwc". 

(1,\ In Medras LInd 13('nglll tilt' proportion of Ellropcr..n3 migllt he (Ille·t.hird in~t  

(oft" o·fift hs .. 

(e) In thl' Punjab, BurmA lind A ~lIm ,the rropm1i<JJl might he hRlf !\nd hR.lf. 
The larg(,T pror-ortion of EUTOFC'OI1R in tbe PUJJjah and A~sorn mi~ t }:or jl11JWi('d Oil account 
.of the fpecinl <drcumstl:lncC8 uf the adminiRtrlltion l111d in Bm'rna on aceount. of the difficulty 
of recruiting lilly large number of lllmlln~ Dnd th(> lmjllllice agllinst ell l( in~ Indians. 
J am to Ask wbethC'r the Gll\·crr.mtnt 01 Ma.dr.lA. fit"" wIJuld cunr-illt'T Bueh a distrihution of 
Europcan recruitment 1111 re ~nt  bll'. 

S. '!'he Comm'S8iollhave IH'Omml'llI:!cd t1'ut (if ~ r  100 rl'ltruih for the Jnditm 
;Police. to f hvuld be EUl'ort'lans rel n:ited di Nclly. :;0 6hould be Inc.liollB directly reorultul 
and the reml),ining 20 .hould be obtllined from the Provinc:ial Service, Thc question of 
the proportion of Indians to be dra.wn from 1 he Provincild St,r.\"icc will. all in the caBe of t.he 
IndiaD Civil &rvice, be Tf'rerved for dhcllcs'cn in n sepnrllte lotter, The" l'NCnt re'erence 
i. confined to the general prrpC!Jition 1 hnt Te( ruitm' nt foi the l oli( o~ er il e oul  be ~r 

Ell1''lpean and ~l  Indian. ] om to ask whether this b IICC!'P' cd a81\ rC'!IlM()nllhltl proportion. 

9. As in 'the cr#o d the Indian Civ I !?e: vke it 'e( ms neoo' cry to indicate the'probllble 
proportior.s of EUTOpeB.D1I ti-at would be recruited for the difie!'cnt llrovinet'B, if the half and 
half, propcrt'on fcr AlI·India is &COt'Ftcd. 

(a\ TI!e ~t8n llr  pl.:>portion of one half might be nppliod t) Boml:ay, the United 
P1'(,vincls Burma, Bihar and Oril8& and ale Centra! P o in( ~)J  BurmA. 
hall been includfd emong t,neProvincC8 to whicht.h" standllrd proportion 

(, miybt be applied, although in the co. e d the lnd'AnCivi1 Se viae special 
'\.j. trcatnu,nthu boon' uggG8tcd and although at tho pre"ent time the rate of 

rooru tmentfcr. the Po'iee in Burma is only 22'pef Clnt .• Indianll.&II agtdnst 
., • 33 per OfIUt. for most provine'.'s, Btlt he Government of India thlnk it 

ro&slble ll&t there shQuld be IfBi difficdty in obtaining ""lta,!,}O Bunnane ~r 
~m o ment in tile Po'ice Ser,o:j e thap for employment in th l Indian C:vil 
Service, .', . 

(b) rn nclr ~ IIr'ti Perral a proper !r ~o  t w~~ i t l ro e  might be ~uiIlolel lt 
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(c) .Th(Punjab and Assam might be ab:)ve the standard figure and for th,... 
propo t'on of three-fifths EUl'opeanq might I:e suitable. It haFlllot been on 
looked that the Punjab cadra inclu e ~ 24 o il~ri l for the North-Wt'I 
Frontier Province wher} the prop::>rtion of Europeans ma? have to be 
particularly high. 

10. For the Indian Forest Service the Commission rer.omnwlld the recruitment, of 
only 25 per c"nt. ~uro e n8 as against 75 per cent. Indians. I a.m to aRk whether the 
GovorRment of NImM,· etc., conliidor this suits.hle. It is doubtful whet.hM' there is any 
necessity to BU!!gest any ditTerent proportion of :EllTopean" for different provinces. In 
the case of Bombay and Bu' ma, where Forept administration il'l tr n~ o-re  no proportion 
of Europeans would be laid down, RS in accordance with the general proposals of the 
Commi!l8ioll, future recruitment to the Forast Sf.lrvice in t·hose ProvinOf.lR would be left &t 
the discretion of the transferred side of the 10c:l.I Government. 

II., In the Indian Rervice of Enginf'C1'A r A ~  for Jndianisntion nre required only 
for the Irrigation Pranch. 'rhe Commisl\ion have propopod t.hat. recruitment !ll-ould he in 
the proportion of 40 EllTop< nnR to (0 Indians. ] [. m to flsk whether this proportion 
is considered suitable by the o ~mm nt of Madras, etc. 

(In Madras, et-c., tho two brnnchfs of the Indian ~Cl i( e of Enginccrfl hAVC not been 
separated. lind the Commibt;ion have pro!,ol!Cd that \\hcrc I i~ m the ('Me no chnnge'/lhould 
he made in the existing'ratios of recruitment, t.he whole of t,he Sl)rvico remaining on all All· 
India b!Ulia.· i~ ~oul  mcau that 50 per ctlnt .. of tlw cllmhb1(ld Rervicc would cont.inuo 
to btl recMlited. in England and 50 per cent ill 1 ndia ; while of the 110 Fcr clint. r6<'l'uited in 
F..ngland 10 per cent. would be IJl i n~  The arrllJlgonlCnt does not (I tlir~t sight appear 
'¢eryaatisfaetory nnd 1 am to a,k ~or the viewR of thl'> Gow'mment ofMadl'llB, etc" on thil! 
question genct'[ll'y tnd in pnrticullll' flR to the rellflibmty of sqarating 11'11' Irr'gd,tio:l from 
tho u ) in ~ Ilfld Roads Brallch in the ev{'nt of tllll g!!IWI'III prineiplll of the Cumlllis~ion 9 
recommend"tions Tl'gnrding tho treatment of the two ImUlchns being ccc ~ ) 

[In Assam th!, wholo.of the publio works lIumillistmtioD rem:linB r08!:'n·nd, The 
proposal of the Comruission therefore lUay be taken to Lt, thM, (U! ill the en e of provinces 
whero t.he two bTflUcheR of the Indian Service of F:ngiuc'>£rs have lIot been separated, the 
existing rat-ios (I' recruitm!nt should continue. 1 11m to ask whetllol' th!! iii {,olwdored 
Buita.ble hy the Oovcm.ment of Assam.] 

12. To BUill up, J am to :l.sk for tho views of t.he Oovcmmont of l Iu l ~  e<o., on the. 
following points :--

(1) Whether the ratEl of recruit mont. of II ~(r ice I hou!d he mnilltained ilIa reo.!IOn· 
ably delle relat:on to the ultima.te compoAit,jon airued at, 

(2) "hethr It l'Il-te of rccruitmfllt for the Indian Civil SHvitlC of 40 EuropeanFl 
to 60 IndillllR is acoeptod, with or without c()l Cli~ions about the attairuneut 
of ft half and h&l£ composition in not more than 15 year.-, 

(3) if w, whether the dist,ribution of Europ'lIn recruitment in t·he Indian 0iTil 
Scrvicer.ulrgostoo foJ' fhe d fi'clTnt pro'liince!! is cOl1llidered J'l'lUonable, 

(4) e~ h,r It rnte of rcrruitme.nt of to l~I~ C ( nn~ to no In illn~ i~ accepted. for the 
Itldian Police Service, 

(5) :f ~o  whether the distribution of Europcnn rOl'Mlitment in the Indian Po'\ice 
Service s\lllger,tcd for t.he dift'ermt llroy nee'.' is considfrt:d,. raallOiulble;' 

(6) \I hctl:a a ratc of H' ruitD:,(I.t of :'5 E1..TOprnS to 75 Indians is accepted for the 
Indian Forel'lt Suvice, 

(7) wt,ethel' (he p011CECd mlcs of rrcl\liimnt for the Itl(Fan Et'rvicie of EugillOOTII 
are accepted. 

13. In view of t.he groat importance of fLITi,ing at. lin oA.rly dccieirm ont e~ points 
1 &m to reqllllet that the reply of the GO'l"ernment of Madras, etc., mlly !ca'eh th(' (lo'l"om-
mmt of India not, ;atllr thllll the 4th August 1\124 . 

• Excluding Bombay &n1 Bunna.. . 
( ) Madras, Bombay, Biho,r &nd Orillsa. 
[ 1 To A'!s \m only. • 
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LETTER FROM THE CutEI' SECRETARY TO THE GOVERNMENT OF MADRA.'!, No. Mrs.·569, 
DATED THE 7TH AUI.iU5T 1924. . 

In my letter No. 472·0 .• 1, dated the 23rd July 1924, t.be views of His Exoellenoy 
the Governor in Council on the main reconllnendatiolls of the Royal Commission on the 
superior Public 8e~ icos W(lre stated. In regard to the proposals for the Indianisation of 
the All·India services o ~r tin  in reserved fields, His I ~ oellenc  the Gove:'ll.or in Counoil 
accepted, subject to two reservations, tho rat. 0 of recruitment of EurolJ(,ans a.nd Indians 
recommended by the Commission. 1 am now to diflou88 more fully the reBBons for the 
reserva.tions mf.ll)e and to reply tQ the further remarks on the Bubj(lot made ill your letter 
No. 17S·1O-ERtR., uated 21 st J un!' 1024. . 

2 In regard to the relation bl:'tween tho rate of recruitment and the ultimate com-
o~ition nimcd at, it appears to Hh Excellency thc Goyo:'nor in Council that the Com· 

mission took in the cos, of each serviof' Uw eompoRitinn they eonHirtel'pd thnt it would be 
I:'xpooi('nt to attain at the cud of a given pel'iol! aud then tixed the ratio of recruitment 
which in thei,' opinion would produ('(l the com o~itioll des'red at the end of the period 
specified ill oneh cn.so. HiH Excellency the GoycflIor ill Council cOllsidt,1's that the Dletbod 
iollowOO by the Commislion prefprable to thM whieh appe!Lra to be suggested in the letter 
wld(-r reply, namely, that the ratio of recruitment fllwuld approximnte to the proportion 
ultimately desire::l. 

3. In the c ~e of the Indian Civil S(lrvice, for example, the C.ommission ClOnsidered 
that it wouU be fair and prudent to have fifteen ye!\fs hence a 50--50 cadre of Europeans 
and Indians and they oalcula.te that a ratio of recruitment of 40 Europ3ans to 60 Indians 
(20 of the latter from the Provinoial Service) should now be adopted to produce a 56-50 
cadre i t~n years henoe. There is notbing in the r.'port tbat avowedly draws a distinotion 
between the various provinces, but His Excellenoy tho Govemor..in Council sees no re&llOn 
to take exoeption to the view suggested in the letter under reply that the96 figures and 
proportion are liable to modification in their a.pplication to pa.rticular provinces provided 
the totals approximate to the figures reoommendcd by the Commission. 

4. In the CBBe of MadrlWl, His Exoellenoy the Governor in Council is prepared to agree 
that for the Indian Civil Service a proportion of one· third of Europeans 'in cadre fifteen 
years hence may be acoepted as the standard. It is difficult to estimate what ratio of 
reoruitment would be caloulated to produce this result. The ra.te of retirement in the 
future ma.y not improbably <,xceed the avera.ge cOIllliderably a.nd there may be difficulty 
in getting l"6:Jruits of the kind desired. If however it is understood that the Seoretary Jf 
State shall have power to .make such adju8tments ill the rate of r )cruitlllen~  a8 may be 
necelllllUj' to prevent the proportion of one-third being reached in a tl or~r period than 
fifteen years, His Excellency the Governor in Council would be prepared to acoept a rate 
of rooruitment of 25 per cent., i.e., of one Europen.n to three Indians. 

6. I am here to refer to the first reservation made in my letter of the 23rd July. For 
the Judioial braneh of the Civil Service in this Presidenoy, His Excellency the Governor 
in Counoil would propose .a.8 the standard to be reached fifteen yearl! hence, a proportion 
of one European to three India.n8, while the standard for the executive and judioial branohes 
taken together would be one European to two In i ~ns as propo96d above. A greater 
me68ure of India.nisation is recommended for the Judicial branch, lirstly because of the 
absence of a.nything like the Hindu·Moslem ten8ion~w io  probably ne(,,cssitates the con-
tinuance of the European Distriet and Sessions Judge longer in many provinces of Northern 
India than in the 80uth ; secondly, because of the h.igh (IUltlity of the work in Madras 
of the .tluhordinate judiciary and Indill.Jl District and SesmonK Judges in the past; and 
In.si.ly. becRuoo of tho admitted Icga.l aptitude of Indian offio(lrs in South India and the com· 
l)uratively high grmora\ len;l of legal and educ:a.tional attainments amongst them. 

Furthennoro. His Excellency t.ho Govl:'mor in Council ohlf':'Vcl1 that no provision is 
J~n e in the COInmiHSion's recoIPlmcndations for Il oontinuano f.\ of t e) ~tt)m of recruitment 
from the B&r whit·h at present ohtains. His Excollency the Governo!' in Council presumes 
that it is not intendod to discontinue thie form of recruitment. Tho oxact method to be 
followed will be examined in replying to the communioation promisoc1 in paragraph 5 of 
tbe JetWI' undllr l't'ply. 

6. ( omi~ next to the Police Servict', it is ohlt'rvod that the Commission contemplate 
a c t~ of 60-60 in 2(; yeara' time and r8COmmcnd .. rate of recruitment of 50 per cent. 
European. and 50 pt'r cent. Indians, 20 per coot. ht>ing obtained by promotion from the 
~nu · 
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Provinoial. Service. Tho letter under reply 8uggl)l)U1 a rate of reoruitment of 40 EUfOpe&Dt 
to 60 ]ndlans for Madras. His Excellency the Governor in Council. whil!' prepared to 
B.<'cept a lower rato of European recmitment than in other provinces for t.ho Indian Civil 
Servil'o. docs not s('(' any sufficient justification for a similar differentiation in t,he cue of 
t,he Police and considers that the rate of re.cnlitment proposed hy tho Commission in the 
case of the Indian Police Rervir(l 8110uld be applied to all provinoes alike. 

7. In tile caRe of the Indian Forel't Heryieo i~ Excellency the Govcrnor in Council 
II.M already inuicahxl his (!i ~( llt from the ratio uf ),pcl'1litment proposed by the Commia-
11Ion-Jl ) (l~ru  4 of II1\' l"tter of ~ lr  .Julv. The I'vid('IH'(' tal, en by the Commi~~ion haa 
Ilot he(m llliblislwd, lind' l ( l or in ~l r i ~( ell( Il( tl e Governor in 'COlI/Wi! oe~ not wi£lh 
to rdor to it f'XCl'pt to ""y thnt tlw'vipws of th;s (;(;v(1rnml'nt on ,t,hiH t.uhjeet of the J'IJI.,ruit. 
llwnt to thl.· lndillll FOII'>1t 1'1'1 "\l'(' Wl're not "hl/'ed h .. fol'O HlP C(,mmiHsion : and t·h!'rc:>fore 
it ie ll! ( e~ ltr  to !'to:" tlil'm ilnl'!\ in SOl11!' deta'l. Whn.t('\'{·1' may Lt, tho ease when the 
Dehra Dun ('Olll';!I' i', n·ady to tJain 1l1<'11 for thl' imp"l'iHl l n ic~  the exporience in this 
n i ene~  l ll ill~ thl' lust thlt·c yenrH ·hllR bet'II thnt. l ll t! ~ Buitahl!' both by educa-
t,jollal qunlifiC'litloll. rhYHiqul' and teml~ rnrn llt fc'r thu on ~t Depurtment arc not yet 
fO.l'thf'oming in NufficiNlt numlJc," to fill 75 per c<'nt. of tiw vaealH'ies. It may be said 
WIthout hesitation tI18,t, if 7[; r!'l' eent. of the VRl'allt'i!'H are to he fHl()iI by loclI.! sclection 
the standard of etJi('ioll('Y in the FO)"!'Rt, J)epa.rtment IIIllst inevitably fall off to a very serious 
.extent. N('ithor tho 11!linll.toll CommiRsion nor the Lee CommiSllion appea", to have 
re.aliz.ed tho,t it iii in til(' cast" of the }'orest DepartmE'nt not merely & matter of paper qualifi. 
cation nor of physique. A Fol't:st Offi('cr'll Rucces1l depends \'61')' largely on i~ being tem. 
peramentally 81lited for the lonely and sometimes strenuous lifo which hE' haM to lead and 
it is in thiq riireetion that c uc t~lln i nl l have 110 far not shown t em8el e~ in any large 
numbers suited for, or willing to enter. t ~ Forest Service. The l\ladrM Government have 
just entered upon largl' developmentR in their torest policy. the outcome of which may 
very likclybe that the ordinary routine forest work in this Presidenoy will be relegated to 
a Provincial Service whilc the higher and more technical \-.ranches will be in thE' hand! of 
1\1(\n specially trai!l!'d for the purpose. It would in the opinion of His Excellelwy the 
GovernOl' in {'ounei! be fatal to these developments if at the present juncture a rigid rule 
were laid down that out of every (ollr new o ic! r~ entl'ring the depal'tment three were to be 
1000.ally recl'llitcd.On this ~roun  and also OOI.18.USC, until thill Government haR aeen Dehra 
Dun College at worl" His Excellency the Governor in Council cannot fom) any opinion 
88 to tIle material whic·h the College will get and the finished product which it will iurn out, 
His Excelll·ncy the Governor in Council would ~tron l  urge that the present proportion of 
1ndian rec.'Iuitmenl, whirh amounts to about one half. should remain unchangoo for .. 
further period of at least 5 years. 

8. In regard to the Indian Service of Engineers, Ilia Excl'llf'ncy tb(' Governor in Coun· 
cil has in allother connection (my Icttpr No. 547, dated the 5th August 1924, in reply to 
your letter No, - 8-9- I24 !lt~ .• dated 21st June 1924) stat£>d that the Irrigation 
branch cannot, at }ll'eSent. with due rep:ard to eftiriency and economy, be HOparated from diS 
Boads and Buildings branch and tbat therefore for thfl pfC,8ent the Indian Service of En· 
gineering must I'(main all All·India ~l r iec sppointro and controJl/ld by ihe 81'CI'etllry of. 
State. In the cirrumE;tances His Excelleney the Governor in Council occeptR the rl"com· 
mends,tion of the Commission that th!' exillting ratio of reCIuitmpnt Hhould be maintained, 
namely, that. 50 11('r Cl'nt. of the (,olllbined Borviee should continutl to be roofuited in England 
and [;(1 per ccnt. in India: and of the 50 ptlr cent. ff'Clllited in England lfJ pf'r cent. (or Ii per 
Cent. of t,he WholE') should be Indians. 

fl. The Hon'hlp. 1.110 MiuiRtels adhere to the vi('w8 ('xT'I'('6Ill'>(i by thtlIU in the Momo· 
randum fmwlI.rd('(i with my lett!'1' 1\( •. 472·0·1. datoo the 23rd .July 1924. 'I'he lIon'ble 
Sir Muhammad HnLiIJ.u]·lu·h ha\'iIlg Lorn!l J\lrmb('f of the Roy • .! Commi'l8ioll d()(·s not wish 
to l\S8odate hinu·1f with uny rrq;oRIlI tLlli toutliets with tl m~(l medc \,y tIl(' Royal 
C llllnill~ on  

Ji):/I'ac/ from a telffjl'Uln from the OOt)l'l7UJlClll 0/ Bombal/. Jilted the 6th A (I~ 8t 1921. .. ..  ..  .. ... .. .. .. .. .. .. 
62. My telegram of tho 6th August regarding your fi'" let.tol'8 on 1:-<10 ~ Illmil ion  

Report, Governmmt haa arrived following oo.cisiolla, subject 110 far aa m orl~ OODoemed 
to reservation already atated witb regard to f't'Cr!'tary of State controlling, 

• • .. .. .. • .. • • .. .. .. 
• 



TAltwr No. 178·10·24. Question 1. VI'S. 

Q.lH.'8t.ifm 2 IICI'O}Jtrd without conditlon-. If, lfJwe"er, ultimnte cfDll'(lsit·ion of ha.U 
and half ill aimed Itt 8u ~C !t  ratt! ()f ;nh'rim T(Cluitmcnt will TCr.Cel' such composition 
difficult to maintllill after attainment. 

Question:l. Thill Govenlment o.cce-pt 40-60 rato tcmlJofllrily till 50-·· CO composition 
is &ttainoo. Therf'aftcr this GovcrnmE'nt dCfJirC {'(jllal frelttml'nt with other Prellidcncitil 
in the ma,tkr of European roornitmont. 

ul r~t ion8 4 &nd (j accepted. 

Qu(\st.ion 7. Ilcml)8Y Go'\'(,rumf'nt deuir(\ for th' pn'flcnt66 per cent. of European 
ft!eruitmento in Irrigation Brllneh. MinC'l'ity nl'l'ept ( ommiraion's }.lwposnlij. , 

'" • • II< II< .. 
'" 

LETt'F.R FROlll TH}; CmEF 8J:CR'ETA1\Y TO THX GOYFRNMENT (JF RE);OAI, No. !lI7l.A., 
l)ATETl THE 2NH AU(1\I'.T 1924. 

111m directed to ref()r to your lett"r N<,. !l ( 24 t t~ .. dAted th(\ 2J~t ,lune 1924, 
rf'!!llrding the proJlOlltl.lq for Indillnizat-ion of the All· Indio. 8c!vic('ll contained in the nl'port. 
01 the Ho:val Commi88ion on the SI1};crior Civil /'!erviC'C" in India. I am to say that th('t 
Govunor in Council hu eonridererl thl' pointll which hM'I' boon lIummnriFl('d in paragraph 12 
of :rour !ctt~ lIJi  'his rt'ply to all of thr C)u ~lti( n8 is in the a.flhma.tive. In tbc <'pillion of 
the {lovprnor in ('ouneil, no oonditioTld nced he mac!(' regardhll! thc Ilttainment of 'XI,tial 
numberll within 15 YEaTs, 011 this dl'pend:J on ('onting:('ncil.'s whirh it iR im o! ~i le to fort--
eMt-. 

LE'ITER 1110M 1'liE C'm};}' SR< BF.T}.lIY '[0 Tl:r: on ~~ n !  u:· TJ:E C~l l lcl) rr (I I r ~  

'111(1. 1036, l)~ Il l l~ 21''1'11 .J'l.Y HJ24. 

J mn direetE·d to n'ply on b('hDlf of the; Uovunor iT\ ('oUTicil to tllf' Home Tlt.partment 
letter :!'\o. 1·· .. ~!I 24 !tll .• dlliNl .Iuly 21. 192,1. ~ in the utl'PI' U'1)lies tbe l'Rragrallbfl 
in t.hill Jett{'r will corrCl.lpond with tho C8 n~ I ill the SUIl'll1l1l...... 'I'hiij Jetter if! f:nbj(ict 
to thl' note of 1he Hou'bh' HOftl!' !\1embl'\' whi<-h wall !oJwlI.nled ~ an anne)(l1J'e to this 
Oovernml'nt'f:\ 1':0. :1:l2S, da.tPd Jul ~  1024. /\ cep .... of t.he notc~  i~ f'IldoSE'd f()r rci'ert"n!'\'. 

(1) "Whcthl'r th(' t'lttco of l'f'C'luitmcnt (!f a foll'n'ic:c shotJl.-1 b) maintained in a f(·Qllon-
ably c101lf' relation to the ultimate ct,mpooition aimed at." 
If a particular ratio (ff EIlTOfPlln to Tndisn )eClllihl1cont i;; I1do}jtl'dJ it will not, bo 

practica.b!"., to altu that ratin at somo {utUI'(' dnte in favour of tho Eurorean eJen16nt. 
Tho Cvmmi8'1ion s<,('m to have ovP}'lookrd this rl ~i er tion in their proroflalR rl'jl'al'oing 
tbt-Indian Civil f'!ervif'(', sincE', whllllt th"lr oat(,llsiH' aim ill the· attairlm('nt of ('qnn.l numhcrIJ 
of Enrop.'nr,!1 and Indian:] in th(' cann', they hllv!' rerolUlllcnd('rd 1\ r&1.e of I'ccl'lIit.lt'C'Ilt, 
whil'h if it. yieldr. t.hat ('quality in 11'i ),l'arf1. will IJ[oduce a 40 EUlOpclln 60 lndian ('omposi-
tlon "it-hin. rillY, 20 yeaw. '1'he 11th' of lClCnJiI nlt-ul mu,,-· clcarly b(' SC'tt.led on the ll'IBuml'-
tion thnt thr in ~ Profortl.'n cllnnot l'e "uhequE'ntly r (lu~  Ilnd with n.g8rd to the 
comrooition which on this 8flsumpti(n will' eventually bl" reached, '}'be OOVl'r\lOf 'in 
COllllcil rml( rAtlln ~ that t ~ ill what 111 mOHnt by thrpropositfol1. that, t.hll rll.te cd raeruit· 
Dlont. of a. RPrvi('eshould hI' m&intained in B [M8onably clooe f*'lation to t.he ultimate com-
l()~Jt n aimAd at., snd if 80, he Ie In 8jlrooml'llt thrl'rwitb. 
12) •. WI:('ther a rato of rccrnitntrnt for thf' 1nditm Civil Sen-ice of 40 Europeans to 

~  Indian:1 io 1l1'1'('ptro, with or witllOut, (onditilmH about, the attainm(lni Gf a half and half 
compo'lltloll is not more than 15 Yl'arl." . 
;nw Covl'mor in Council is forep&1'oo to ar.l'l!'pt, a rate of recl.uitment of 40 Europeans 

to (l~ ln innt  for the Indian Civil Sel'Vir1'. This r tt~ ill fart ag1<leS very dOllOly with that 
rooainmcnrled by him in his reply to the C( mmi ~ion  In (·"illting ('onditions it flcem!J 
rroLalJle that on thiA I J ~ a half and l:alf ("omroBition of theBCTvlre wiJIbe atta.inf'tl within 
J5 ~ rll  -:Ellt the Gowrllor in Council woulrl certltinly !IiYt' no ~ll l nt C tha.tthis r!'llult 
will be 8ch;P\'ed in tlJ8t reriod. A 40--eo ratio rnllrks /l, VM'Y greet nova.nce upon tilO rate 
adoptooOllly a kw rCATR ego, and thcre could 1:(' riO rtl8eonl1l.lo ground for ('omplaillt if 
flfr itr.prnbabi'e tCI' prolt'af1 IIho\1lrl tnka a HUll" longer than 15 yeaJ'll. 

---------~~-------·Not Ilrill~ t'd with this Jetter. 
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(3) "·If 110, whether the dilltribut.ion of Europoan 1'('enlitmont in t.JIC Indhn Civil 
Sa TVi c'(' Jll ~cstoo for the different provino(,j if! ('omiderC"'d rC"'t\.8onable," 

The Governor in Council though prl)paroa to Q.CCl'pt a rate of tecMlitm(lnt. of 40 Euro-
peans to flO India!l!!, must demur Ktrongly 1;0 the su ~(l tion tha.t II. smaller proportion of 
Eur"PeaulI il4 require::! in thcs!' l'rovinco3 than in t~~e PWljab, Burma. or A8~ l  111 no 
province, no\, (lx()('pting ('ven the Punjab, arc Jlindu.\'luhammada.n relations more strained, 
and in nOllt', M Teoont disturbanC'flfI have demonstrated t.o c<lnvilltion. is the!'!! groater need 
in tho interc:lta oflaw and order for a Strong EUfopea.n element. If the Europoan recruits 
are to be difJtributcd in varying pl'oportion:! amongst the diff('lrent pro\;nces. he mU3t pn'M14 
fltrongly fol' thc u'l'lignll'lcnt to the'}c provinces of r. propol'tion Itt )e!l.st ns large ag thut· 
oon('{'dt':l too Rny oth(,r provin<,,,, 

(4) "Whl,thl'r a rate of ff·crnitm. nt of 50 Europeans to 1'i0 Indians is acceptod for thp 
Indian Police Sen'iet'." 

The propol'laJ is aecopted t~ giving a TC'8sohahlo proportion. 

(5) " If 110. whrtlleT the diat,ribution of F.urop!>Cl.n rocruitment. in the Indian Police 
S(,l'vice suggc!!ted for the diffArl'nt provine!") is conlliderc:! re:l...qonablc." 

For rO't'JOn.q whieh have Le.{'.11 stated allo..-\). tho C:O\'l'rnol' in Council c II~i orA that, thl" 
proport.ion of Eurol1c:1on OffiCNS lIJ1ott<>d to ih(:"'!' proYine'cn qhOl1ld be at lel.ut, ~ large as 
that s~i nt  t,o any OUlt,r provine'c. 

(6) "'" iwt,ho1' a rate of-l'l'(,/'uilllwnt of :2i> EllropcaIw to 'j 5 IlldiaM is ac('('pt\l:i lor tho 
J ndian Forest t cr ic~  

. The (';overHor in Council viE'w'1 thifl pl'Oporal with gt'l\ve misjZlvillg. lndianu of thl' 
right Atamp arl' n~l l ci ll r diifioult to f!\"l,UT(' fOl' the Cl~ Sen·j!'(,. Tho ~Iu~ of th.., 
fou'};t':1 i~  l'JlorlllOllH ; the dll,Iij;(N of th"il' df'tl,rio1'ation in un~l llc  haIlds or in consequenc!' 
of changl'lI tIlu ~ under politieal 1'1'Qi'lmll"l' i~ vcry grea.t. Tht> Governor in Counctl would 
prof!)!, net b gc) beyond a 50 pt:I' (;('nt, rate of rrcl'uitm"Ilt for the PI'C".'lIt. At the fI1Jll;, 
timl'if til!' Je m l ! t ()n~ of th ... Hll','(1\ Commh·liO:l 'Il,f(, to he' tre:\\t',l !\'I intl:'rd,,;)(';dpilt, 
then in "i"w (If other IlIHI morp vii:! I Gq;I!,idf'l'RTiom t,he UO\'0."110r in (.'OllW,i! thhib ii, \Jett,er 
to acrlui(,lw' in tltb pnrtkuJar )It () l~  ihu:'! try di,mmt. fr01Il it, 

(7) " Whetlwl' the pro):ond rate'J of rf'Cl'llihlll'ut for tho Tndian ~erl ice of Engint'el8 
are ac:('eptl"J," 

LETTER FROM THE CHIEF FiECRETARY TO THE GOVER:."'MENT OF THE PUN,IAD, No. J8836, 
GAZETTE, DATED THE 4TH 01' AUGUST 1924. 

I aln directed by the Gov('mor in round! to I'I.lply t.OH1C qlleAt.ions summarized in 
paragraph 12 of your letrer No. 178·10·24·Ests., dared tho 2111t June 1924. The Punjab 
Oovemm<mt have aJre&dy, in replying to pa,ra!(Taph 2 (d) of your Icttor No. 172·24.·Ests., 
dated the 18th of .June 1924, accepted generally the rate!! of recruit mont for the various 
servicell proposod by the Royal CommiBl!lion, subject to t,he provhm that in t.he provinoia.} 
allotment of recruits regard IIhould be had to the spflCilll conditions of the Punjab. 

2. (1) "Whether t,he rate of recruitment of n S('I'vice should be maillt&incd in a 
real!lonably closo relation to the ultimate composition aimed at ". 

For the rC880ns given by the Government of India thCl .Pl1njah Government accept 
this propollition. 

(2) II Whether a rate of recruitment for the India.n Civil Service of 40 EUl'OpealUl to 
60 Indians is accepted, with or without conditions a1::out the attainmt'nt of .. half and half 
composition in not rllore than ] 5 years." 

With regard to the mat palt. of thi!! rroposition, I Sin to invite a r!'ference to para· 
((raphs 7 and 8 of Punja.b Go\ernmEtllt letter No. 2622ii,Gaz., dated tlte 25th of Odober' 
1922. Since that, letter was W!'ittPll, the difficulties arising from. the paucity of Britillh 
officers of the Indian Civil8ervlce in the Punjab havo inc1'l'&E1ed rathnr than ·diminished. 
The follo,,-jng staten:ont showing the nUl!'.1::e/of E:xeclltive find Judidal aproh:hr..entll in: 
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the Punjab held by EuropealU and Indians respectively in June 1924 illustrates olearly 
the need for caution in inoreaeing the rate of Indian reoruitment for the Indian Civil Ser. 
vice:-

(a) Executive Branch. Appointments, Europeans. Indian •• 
Commissioners 3 2 
Deputy Commissioners 18 11 
Settlement Officers .. 2 2 
l'lub·Divi8ionlll Ofticers 5 13 

(b) Judicial Branch. i~trict aJld 8e8sionB Judges 8 13 
The Governor in (',ounei! woul<llwcol'dingly mge most strongly that a l'ate of recruit· 

J\\('nt for thc Indilll1 Civil I"en'iee of 50 Europl'/uUI to flO ]ndiaus should, in praotice. be 
Imtintaincci for thn Punjab. I-)U!.jllct to this fl's(lrYntion he has no objection to the adoption 
of Il ·10-GO rate of recruitment for India ~ u ",hole. 

With regard to tht' second part of the proposition, the Governor in Council considel'8 
that the prescription of any perio(t-iol' tho attainment of a half and half composition in the 
Indian Civil Service is to be avoided. It is likely that circumstances will lead to the 
antedating of the proceRs rather than its retardation but the true method of ohanging the 
.oomposition of the Service is by the acceleration of reeruitment. 

(3) .. If 80, whether the distribution of European rccruitment in the Indian Civil 
,Service suggested for the ditTtlrent provinces is considered n;.asonable." 

As indicated above the Governor in Council considers the half and half distribution 
propoijed for the Punjab in paragraph 7 (e) of the letter of the Government of India, to be 
<Dot only reasonable hut necessary. 

(4) "Whether a rate of recruitment of 50 Europeans to 50 I~ i ns is accepted for the 
lndian Police Servioe." 

The remarks made in the reply to question (2) above apply with equal force to the 
lndian Polioe Service, the position in June 1924 being illustrated by the following 8tate· 
Jllent :-

Appointments. Europeans. Indians. 
Deputy Inspectors General • . 4 
Superintendents of Police 23 13 

The Governor in Council is prepared to accept a rate of r('cruitment of 50 Europeans 
to 50 Indians for the Indian Police Service as a whole, but would prefer a lower rate of 
Indian recruitment for the Punjab. 

(5) .. If 80, whether the distribution of European recruitment in the Indian Police 
·Sarvioe for the different provinces is considered re&p.onable." 

The Punjab cadre of the Indian Police Service serves the North-West Frontier Pro· 
vince, Baluchistan and Delhi. The proportion of Europeanll required for police appoint· 
,mt'nis in these three administrations hal!, EO far, been high and will poeflibly rE-main BO. 
In order that the true rate of Indianisation may be preserved in the Punjab thc Governor 
in Council would suggost that the POllts in the North-We.st Frontier Province, Baluchistan 
·and Delhi should be excluded from the calculation. For the I'unjab alone he would 
ac('ept a proportion of 3-5ths Europeans as suitable, and would deprecate a distribution 
of European !'(.cl'uits at any lower rate. 

(Il) "''''hcther a rate of recllIitm('nt of 25 Europeans to 75 Indians is al,cepted foJ' the 
Indian Forest, Service." 

The Governor in Council (',onsidl'rR that th(> rate of Indian reoruitment proposed is 
d,wgerolJsly higb for the Punjab. The Punjab cadre of thl' Indian :Forost Service sorves 
n9t only the Punjab but the North· WeRt Frontier Provinoo lind Baluchietan ; anrlmuoh of 
the ForlJljt work done imnlediatoly under the Punjab Government lies in Indian :Will States. 
?:'hE" number of pOBio in the cadre is 39. Of ihese POllts l() are already held by Indians and 
I am to urge that for the Punjab the precootage of European recruitment should be higher 
than that now propmed. The Governor in Council would be prepared to aocept a rate of 
.Dne·third Europeans and two· third. Indians. 

(7) "Whether the proposed raMI of recrui~ment for ihe Indian Servioo of Enginoera 
.... re accepted." 
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Thc rate of Indian recruitment proposed for the Indian Service of Engineers (In-iga-
tion Branch) the cadre of which in the Punjab is alrea.dy largely Indianised appea.rs to the 
Governor in Council to be unduly high, so far as the Punjab is concerned. The financial 
prosperity of the province depends largely upon the efficiency of this department and the 
faot that ita officera in the Punjab discharge functions in regard to assetlsment which are-
olosely akin to thoso of I~ enue officers makes it advisable that a considerable European 
element should for the present at all events, be retained. The following statements illus-
trate the position of the Department as it stands at present. 

(/I) Number of Indians and Europoans actually serving in the cadre of the Indian 
Service of Engineers. (Irrigation Branch.) 

Chief Superintending Executive Assistant Total. 
Engineers. Engineers. Engineers. Executive 

Engineers. 
India.ns 3 16 28 47 
Europeans 3 11 55 . 17 86 

. (b) Posta in the department lIB a whole aotually held by Indians and Europeanlt 
respectively (including members of the Punjab Engineering Serviee ; tern· 
porary Engineers and subordinates in charge of sub·divisions). 

Chief Superintending Divisional Sub·Divlsional Total. 
Engineers. Engineers. Officers. Officers. 

Indians 4 22 141 167 
Europeans 3 14 49 38 104 

The Governor in Council recommends that if the rate of recruitment proposed for the 
Service lIB a whole is acoepted a half and half allotment of recruits may be made to thiiJ 
province. 

GOVERNMENT OF BURMA. 

ApPOINTMENT DEPARTMENT. 

LBTTER FROM MR. F. LEWISOHN, C.B.E., CHIEF SlWRJlTARY TO THE GOVERNMENT (IF 
BURMA, HOME AND POLITICAL DEPARTMENT, TO TnE SECRETARY TO THE GOVEIUi-
MENT OF INDIA, HOME DEPAllTMENT, Ko. 404-A.-24, DATED RANGOON, UIE 
JULY 1924. 

SUBJEOT :-Recommendation of the Royal Commission on (ht' Sl/perior Civil SErvices in India 
for lndianization oj the Services. 

I am direcred t.o convey the viows oithis GOHlrnml'nt on the sevt'n points enumerated 
in paragraph 12 of your letter No. 178-1O·24-EBt8., dated the 21st June 1924. 

(1) This Government agret's that the rate of rf.'tCruitmt'nt to f-'ervices must be main· 
tained at a reasonably close relation to tho ultimate composition aimed at. 

(2) & (3) This Government accepts the recommendation of the Commission that the 
ratio of recruitment for the Indian Civil Sorviee in Burma shouln be 40 Europeans and 60 
Burmans on the assumption (which wouln appear to be approximately corrcct) that this 
will produce a 50-50 cadre in about 15 years. 1'hig Government does not eon8ider it neccs· 
sary tha.t any definite guarantee should be ginn that a 50·50 cadre will be achieved in that 
time, but recruitment should, if neee~8I r r  be "arit·d w ns to ensure t.hat tbat reHult is 
approximatoly Q(,hieved. Past cv!'ntB point to the oonelusion that any decision which mny 
be arrived at now regarding the ratio of rl'cruitment will be varied long bcfore 15 years Bro 
past. 'l'his Government does not consider it. nt ce~s r  to rcst,rict the proportion in ln~ 
to half and half. Although hip:her education is IlOt nearly 80 widespread in Burma S8 it 
is in India, the level of general intelligence a.nd natural !,bility is high. In fa.ct tho Local 
Government would strongly urge that the sarno proportIOn should be adopted for Burms 
as it may eventually be decided to adopt for Bombay and the United Provincell . 
• ~ (4) & (5) This Government ae(:epts the propoaed rate of recruitment of 50 Europcantl 
to 50 Burmans {or the Indian (Impcrial) Poli<E\ 
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(fl) This point df'1'9 not Ilri~c~ in this I'rovinrl.' ~ t.h(\ Indian or()~t S(n'leo will in 
future bl.'como (l. Provincial i':1(;rvicc in Burma. 

(7) The proportion of 40 EUfOpt?llns to CO Ilulm:nlR f(,!' the Indian ~ellic  d Engin· 
eers l~ acccpted. 

GOYERNl\lENT OF DIIIAR AND OlUSSA. 

APPOINTMItST DEPARTMI;NT. 

LIITTlm FROM E. L. I,. II.UlIMOND, ESQ., C.RE., I.e.s., CHIlOI' SECHETAltY "0 GOYf:RN-
MENT, 1'0 TUE S};CRETARY TO THII: GO\,ERNMEN'r n~  IIOHA, HOMJI: DErAHnllilNT, 
No. lIHm-A.R., DATED HANClIT, THE 2ND Anll:s'l' )~4  

-'::;rll,/ECT :--}'roposcJls oj the ROllal Camm.iasian on the Supaiar Civil erltice~ in. llttlia for the 
incre,ulled bu/wnizalic,n ()f the A 11-1 ndia· ,\terl'lcca. 

[ am di I,(·(·ted to reply to yonr letter No. 1<'. -178-1t1· 24· Eld s .. datl'd the 21st. June 1924, 
ond t.o fluhmit the vi('ws of the local GOVI'f'IlIU6J)t on the l o~ l  for Ow ilJ(:rcaHNI Indiani-
)':at.ion of the All-India I-1l'rviccB l'ontaill('(l ill the repolt of the l\oyal CurnllJi~~i(Jll 011 tbe 
Supcrior Civil S!'l'vicHII in 1l1dia. 

2. III paragraph 2 (d) of Illy letter No. l~ 9~A  dllted the 22J1(I.July IB2·t, the locu.l 
(~ow rnnlt nt generally accepted thesc .propollala lUI h.·ing an illtl'gral pal t of th(, compro-
mise. but, all pointed out in Mr. 1{llillY's letter No. 17:1-.\., dated the Gth JalJual'y H123, 
opinions difT('r on the mE'rits of flnality of any endeavollr to lilt racial rc('\'uitrn"nt on a 
b8.l!if< of pcrcentages. Any such attt'Dlpt must be Hl'pculatiW', and ('an ouly he accepted u.s 
offering, for the present, reasonu.ble rat.t'll of rccruitm(·nt.. In thc future there must in-
llvitably be changes and o.djllBtmcmts that cannot now hI' foros('.m, a.nd there iH little cer-
tainty that the assumptions now made will in praetiee bo fultill"d. Any discussion as to 
what precise rates should be prescribed must be theoretical and 8Ceml:l ullmal. 

3. Subject to thelle general remarks. I am to reJlort the following views of the local 
Government on the 8pecific points raised in paragraph 12 of your letter :--

(1) It is desirable that the rate of recruitment should bear a reasonably clo~l  relation 
to the ultimate composition of the service. An immediate disproportionate reduction in 
the rate of European recruitment, out of consideration of the fact that the prellElllt Euro-
pean element in thc oomposition of a service is comparatively high. would almost certainly 
at some future date, when the ideal composition had been attained, preclude any increase 
in the European proportion of recruitment so as to maintain the dllBired composition, even 
if in the meantime it had not been altogether killed. 

(2) His Exoolhmcy in Council is prepared to acoopt, &8 part of the general oompromise, 
the proportions suggested for the Indian Civil Service, ""., 40 per oent. European. 40 per 
.cent. Indian directly recruited and 20 per cent. to be obtained by promotion from the Pro-
vincial Service. He anticipates no difficulty in obtaining the nece8llary number of recruits 
by promotion. At preaent there is a limit of 16 per cent. to listed posts, and there would 
ijCCIn to be no difficulty in raising this gradually to 20 per cent .• without prejudicing the 
vested interests of exi8ting members of the service, if th(, plan be foIlowl"d of restricting 
direct recruitment to 80 per cent. of the superior POllts. It is observed, however, that the 
Government of India propose to addre8ll local Governments soparately on the 8ubject of 
promotion from the Provincial Service, and the point need not therefore be further exa-
ami ned at prosent. 
: Bis Excellency in Council does not consider it detlirablc to impose any condition or 

offer any guarantee that within Hi years or any other specifil:'d period, the comp08ition of 
the Indian Civil Service shall include a moiety of IJ:ldiani. Nor on the other hand does he 
consider it necessary to take any immediate steps or prescribe any reetriction which will 
prennt the attainment of this result in a shorter period. He would apply the rates of 
recruitment recommended by the Commi88ion and leave it to future minist~tors to 
deoide what action may be neoeeaary to modify the results flowing therefrom or to meet 
the situation that may be created by future and unforeesen developments. The Bon'ble 
Sir Fakhr-ud-din oonsiders the guarantee inould be given, and no restriction imposed. 
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(3) As regards the inter.provinrial distribution of European recruitment, tile local 
Govcrnm:lnt accept for Bihar and Oriasa the standard prolJortion of 40 Europeans and 60 
lJldians. 

(4) For the Indian Police, tho Governor in CoundJ acccI'ts as reasonable the genlir"j 
proposition that recruitment 8hould bc h&lf Europeau anti half Indian. 

(5) His Excellency in Counoil &CC(lpts the proposal that the standard proportion of 
Dne·half IIhould be applied to the .Indian Policl' Service of Bihar and Orissa. l~ Hou'ble 
Minister in tho Depart.mont of Education wonld pI:efer the rate of 40 Rurol/cans to 60 
~~ . 

(6) As regard8 the Indian Forest Hervioe, this province has already obtained its full 
compll'ment of staff, and it it! do. btflll whcthl'r for some years to COllll' auy further recruit. 
ment will be nece!l:>llry. The loca.l Govflrnmcnt, hOWlW('r, accept the gt'lll:ral rates of 
recruitment now proposed, 'l'h., 2li ~r cent. uro (~ n allll i5 Iler cent. Indiun. 

(i) As regarliH rceruit·/lI.(·nt fo), till' Indian Hl'rvil'o of Eligill('ers, UU-"}l/('al Gon-rument 
acccpttl the ratc of J'(;CruitIl'H.'nt propul!t'd by the C lllllli~8ion for the Irrigation braneh, vi::., 
40 EuropeanA to 60 Illdiallil. The Gm'(I!'lIor in ('Oltlll'il dot's not sop Illly immperllble diffi. 
culty in recruiting spparatd;\' for tilt' Irrigation iJralleh in a ' mixed' proviu('(' ; lOt present 
tht> t.wo brar\('hpl! hllre beC'lI Ml'pnrateJ in this provilwe, although th('y st.i11 draw upon 
one l'ommon cadrC'. 

In aC1cepting thl' rate of re( rui~mt lnt propOIIt'Id by the Commis~ on  His Exe('lkllcy in 
Council hu not o .. erloolu·cJ letter No. R·7:1, dated the 8th July 1!124, from t c Govern. 
ment of India, DC}l:.rtmt'ut of IlIdustricl! 8.nd Labour. Ths "ery daboratc statistics and 
calculatiolls conbilll'd ill th:tt lett,er show, what is oomparatively obvious without so much 
arit.hmetio, that the new ratc of recruitment will take Flome time to produce a Hcrvice 
composition of the same proport.ioll, and the Hon'ble Mr. Sinha would prefcr that, ill ordn 
to attain proportions of 40 l~uro e n  40 Indian direct recruited and 20 Indian promoted 
within a period of 10 or 15 yeal's, the reoruitmont ratios of 21, 5:1 and 26 retll'ootively 
.should be at once adopted. This, however, goes beyond the recommendations of tbe Com. 
mission, and to these recommendations Hia Excellency ill Council would adhere. 

LZTTKR FRO)( THJI: CHIEF 8ECRET,Uty TO THE GoVERNMENT OF THill CDTRAL I ( ~  
No. ,2803-1276·111, DATED THE 2~!n  JULY 1924. 

I am directed to reply to the Government of India letter No. F •. 178.1O.24.Ests., 
dated the 21st June 1924, aSking for the views of the local Government on the ]lroposala 
for Indianisation of the AIl·Iudi' Services contained in the Repo11. of the Royal Commis. 
sion on the Superior Civil Services in India. 

2. The local Government accepts the principle laid down by the Government of India 
t.hat the rate of rooruitment of a service IIhould be maintained in a reasonably close relation 
to the ultimate composition aimed at. 

3. The local Government &CCElpts the rate of recruitment RUggested by the Royal 
Commission for the Indian Civil Service of 40 Europeans to 60 Indians, and &gnle8 that 
this standard. proportion should be adopted for thia province subject to a re.examination 
of the rat.e when the 50·50 oadre is reached. The local Government does not oonsider that 
.the oircuDl8t&noell of this province require steps toO be taken to ensure that equality in 
the oadre is not reached in a Ihorter period t.han 15 years. ' 

4. The local Government accepts the rate of recruitment of 50 Europeans to /j() Indiallll 
for the Indian Police Servioe, and considers that this standard proportion is suitable to 
the oond itioM of this province. 

5. In accepting the rate of recruitment of 25 EuropeaDII to 75 Indians ~r the Jndian 
Forest Servioe, the local Government alllumes that thl! Government of India. are lIatisfied 
regarding the practicability of obtaining Indian recruits with the neoeMary qualifications 
to the extent desired. In its recommendation regarding the Indian Forest Service to 
t,he R91al Commiision, the local o ~ment  w i~e agreeing with the prinoiple of 
complete Indlanisation, expre!l8ed the opmlon that this Ihould proceed only at the rate 
at which luitable material became available. In view of the importance of the interestl 
involved the local Government desires to emphasize its objection to any lowering of the 
etandard of eftioienoy merely for the Il'ke of 1ndiauiaation. 
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6. The proposed rates ul.recnlitmlmt for the Indian Service of EnginC'cl'I! are accepted 
&AI suitable for this province. Tbe Ru,Yal C( nlluis~i()n do not consider how long it will tak" 
for these rates to produce a !limilar ratio in the tutal cadrc, hut in a notc forwarded \\;th 
Jetter No. E.-73, rlated the 8th .July IH24, from thc Gov!'rnrnent. of India., Department 
of Industries and Labour, Public Works Brancll, the period is shown t.o be about 25 years. 
The local Government regards thls as unnecessarily long and considers th'lt the rate of 
recruitment shuld be adjust.('d as proposed in the aforesaid note 110 as to S6CW'e a service 
with a 40--40-20 constitution in a period of about 15 yea.rs. 

GOVERNMENT OF ASSAM. 
THE OOVDNOIt 111' OOUNOIL. 

APFOINTMJ:JlT AND POU1IOAL DEP.lBTIIENT. 

APPOINTMENT BRANCH. 

LJllTTEB FROM A. W. BOTHAM, EsQ., C.I.E., I.C.S., CHIEF SECRETARY TO THill GOVEltNMlIIN'r 
OF ASBA¥, TO TRE SECRETARY TO THE GoVERNMENT Olr INDIA, HOME DEPARTMENT, 
No. ApPTl'. 1166---4250-A. P., DATED SlIlLLONO, THE 4TH AUGUST 1924. 
I am directed to invite a reference to your letter No. 178-IO-24-Ests., dated the 

21st June 1924, on the subject of the proposals for lndiawsation of tho All-India Services 
contained in the Report of the Royal Commission on the Superior Civil Services in India .. 
and to communicate the views of the Government of Assam on the points enumerated in 
paragraph 12 of yeur letter:- ~ 

(I) The Government of Assam are prepared to accept the .formula that the rate 
of recruitment for a service fhould be maintained in a fCMonably close 
relation to the ultimate composition aimed at. There can be no doubt 
that Indian sentiment attaches i1nportanee to the ide,tl th!\t a half and half 
composition should be roached within a definit(l period. The Hon'ble 
Ministers, for example, propose that in the case of the lndian Civil Service. 

i this composition should be reached within ten years. Unless however 
there was a general exodus of European officers on proportiona.te pellllion, 
it weuld be imp08sibl6 to attain this result in Asllam, even if European re-
cruitment were e.ntirely suspended for the next ten years. As the Govern-
mClnt of India have pointed out, it is extremely difficult to conjecture t ~ 
period within which any specified rate of re<:ruitmont will produce the com· 
pOBition which it is ultirnstoly desiroo to reach, and in the circumstanCffi it 
dOfs not seem possible at present to base recruitment 011 Itny other rinci l~ 
than that proposed by the Government of India. J t is clear however tJu\t 
the resulta would be uncertain, and I am to suggest that the proportions 
now fixed should be regarded as prOVisional and subje(lt to revision after 
five years in the light of the experience which will by then have boon obtained. 

(2) and (3) Subject to the foregoing rernsrks, the Govemor in Council is prepared 
to accept the r~ o e  distribution of Indian and European recJruitmont for 
the Indian Civil Service. As the Government of India have recognised, 
the special conditions of AMam make it undesirable to acoelere.te unduly 
the process of Indianisation. There are at present only four Indian officers, 
all under 0 years' service, in a total cadre of 47, andiJl present circumstanoes 
it would not be prudent to recruit Indians in a l r er~r tio than 50 p('r cent .• 
('ven if the attainment of a half and half composition were thereby dolayed. 
beyond fifteen years. -

(4) and (5) The Hon'ble Mini,ters consider that recruitment for the Indian Police 
Servioe in AMam ~ oul  bo 80 regulat.ed that a half and half compoliitiOll 
would be attained within ] 5 years. The Governor in Council is unable to 
aol)ept this scheme as either ctie~ le or desirable_. It ill from the Polio(t 
Service that the largest numb··r of. retirements on proportionate pension. 
have occurred in AMaro, and in view of the special conditions of the pro-
vince, surrounded as it is by hill districts inhabited by wild tribe in a primi-
tive stage of oivilisation aAd containing in the plains a large immigrant. 

• 
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population from all parts of India on the t~n gardens, any sudden or drastio 
reduction in the European element in the Police force would be fraught 
with grave risks. Subject, however, to the remarks on point (1) above, the 
Governor in Council is prepared to accept the distribution proposed by tlltf 
Government of India of European recruitment for the Indi&n Police Service. 

(6) T"e Bl1Mested rate of recruitment of 25 Europeans to 75 Indians for the Indillol!f 
FMl8t Sel'Vioe is accepted. 

(7) The Government of ASII&m agroo that with regard to the Indian Service of En-
gineers, the existing ratios of rooruitment ahould continue. 

CO\,ERNMltNT OF INDIA. 

HOME DEPARTMENT. 

~  .UU.ISHMENTS. 

LETTER mOil THE HON'aLE MR. J. CRERAR, C's.L, C.LE., SECRF.T.'R\' TO THE GOVERN-
MENT OF INDIA, TO ALI, LOCAL GOVERNMENTS, No. I 78.11/24/E<:RTS., DATED ATMLA, 
THE 21ST JUNE 1924. 
With reference to my let.ter No. F.-172/2·!.Est8., dated the Illth June 1924, I am directed 

to addreBII you regarding the proposal A of th" Royal Commission 011 the f'luperior Civ-il 
Serviot'.!! ill India abuut the pay of the l\ll-lndia Services. These proposals are conte.ined 
in Chapter VI of the Report. It \'I'ill he observerl that. apart from the Indian Polioe Service 
and the ] ndian Servioe of Enginoors, for whioh certain recommendations a.re made whioh 
will be dealt with below, the C{)mmission do not propose a.ny increa.qe in basic pay. But 
they propose for all Services alike all ine!,(lIl.8e connected with ovel'8Oll.s pay, which ill the 
eMe of European officel'R in the time·scales rises to a maximum of Rs. 200 a month on iii 
18. 4d. baHiH with effect from the 12th year of service, J am t.o &Ilk in the first. place whothet 
this general scale of increal!e, apart from poesible modifications in detail, is accepted hy 
t.he Government. of Madras. (,til .• Ill.! reaaona.hlc. 

2. Thl" Cummis8ion hftv{' failPd to relwh an agroom"nt regarding the t.reatmrmt of 
officers II.bovc the timl"-8cales. Thc actual proposals of the Commission in this rC9pf'ct 

o~  somo tracl.'R of confusion. Th" Commission were untnimouB that offioers in the sdec; 
tion grades in the Hl.riOUR ~el es should receive the full henefit which has been recom-
mended for officl'rs in the time-scalE'S. \\'ith regard to certain administrative post.s which 
carry an incremental pay uf Rs. 1,750--100-·2,150, the Commil!mon have recommended 
in the body of their Repol't that t he pay instear! of being fixed on an incremental 8i~ 
should be fixed at Rs. 2,150 Ilnd should carry with it no remittnnee benefit. On thC' ot.her 
hand, in Appendix IV where the fjl1gliRh memhers set out their seplL1'&te views regarriing 
the trfllltment of offiol!lrsllbove the t.ime.scalt'.ll, thl"Y have rc(,ommended that t.ilo er~ui rJent 
of Rs. 200 a mont.h UII u. I". 4d. bl\sis should be gru.llkd t.u nil offiecrH, with the exception of 
Judges of the High C{mrt, whose flaY doos not cxceerl Rs. 4,000 a month. In making t.hi. 
reoommendation t.hey had pJ'eljumabJ.y forgotten the proposal to which they had already 
committed thcm!O{')"p.s in paragraph 55 of the Hepol't regarding the offioers on a pay of 
R8. l,750-100-2,l()O. Their aetual proposal in that pal-agraph, while enerou~ to junior 
officers of this rank (and indeed giving Indian Offi(,ors on promotiun a rille of no 1_ tkab 
Rs. ROO from the top of the time ~l le) would have t.he effect of ma.king the seniOl' men in 
this grade the only officers who would not ~ei e the full benefit. (If R •. lK}O .. moatA ~ 
whilc tho8& who are already OD a. pay of RA. 2, 154.1, 1I'ouki receive n~ relief at, aJl. l ~is cab 
hardly have been the real intention of the English members, and theIr proposal should there· 
fore be considered IIfI one for ihe grant of uniform relief to all officers above the time-8Cales 
88 far ae tke upper limit whioh they themselves have laid· down. 

S. The Jndiml nlemben!, on the otber MRd.· dmlnitely atud by the propuMI mad .. in 
parappli 56 eUbe .,.rt &ad deellile to go beyoili it-tlat ill to iii' they wo~ that 
no lI tnlilis~ dftkIeiI euept i~ holfItag ... ,. .. they M.. deIeribed ., th lO'WeI'J 
~ e~ .. Depvty ~ t! et hhi IhIJ11!d11tAlndIttJ E ... 

add Co~ of F'tJtattIJ .hOOld gM 1tDy. i'l!JlI;f it .11. 'nlefl. ~ tkJadpl.n Jllifmtllllllfll 
*'ILIA 
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is based on two grounds. In the first place they hold that the financial oonditions of 
these officE'rs do not call for relief. In the BOOond plaoe they are opposed to introduoing 
any differeniiation between the pay of Europe/l.ll8 and Indiall8 in administrative p08tS. 

4. With regard to the latter point it hll.8 to be cOll8idered what are the oirculll8tanceB 
which are held to necessitare absolute equality of remuneration in administrative posts, 
when a differentiation amounting to Ra. 45() a munth is &COepted 88 re&IIOnahle in posts on 
the time·scales. It. is t.rue that it might be undesirable that superior officers should draw 
actually 11'1111 pay than officl'rs working under their orders, and any system uf differentiation 
in ihe pay of administrative posts must not ignore this consideration. It has also been 
&rgUt'fl that uniform remlln"l'ation to Indians and Europe&.nH ~ olli  he granted in tho 
administrative POSt.R on the ground that tlutlh posts entail ohligations which are independ-
ent of domieile. This argument however hardly seem~ to cxpre"'H the real point. Over-
seas pay is given because an overseas domicile involves spt'Cial expenditure. It is ubvious 
that 8uch spedal expmditure docs not ceaRe when an offic!'r attainij administrative rank. 
In efTI'd the discontinuance of o erse ~ pay may be hl'ld to be only formal. The real fact 
.apr ears to I.e that the llDY and o erse ~ pay of the administrative posts have been com-
bined, and instead of Europeans being deprived of uverseaR pay Jn i n~ have rooeived it. 
If t hilt i8 BU, t hI' practicn\ effect of the preSt'nt arrangement is that T ndians on attaining admi-
nir.trative rank are granted overseas pay. An example may make the ca..'!tl clearer. An 
Indian officcr of the Indian Civil Service, not ent-itll'd to OV['l'f!ea8 pay (haws at the top of 
the tim( -~c l(  Rs. 2,250: his o~uro e Jl contemporary draws Rs. 2.500. \vhl'n the Euro-
pean officer is promoted to lw a Commissioner, he receiVe!! an additional Rt!. GOO; when the 
Indian offi('er is promot.ed he reech'es an additional Rs. 750. If the proposals of the Com-
mission arc aCl'epted, w hieh eroat!' It differencl' of Rs. 450 Ilt the top of the time'Hl'ale 
between the Indian and tIle European, and tlw pay of Indians and Europeans in adminis· 
trative poatH remains idcutical, thi!! disl.repalwy on promotion will be still more marked. 
In the light of these consi er8tiol ~ I am to ask how far the o ~rnment of Madras, etc .. 
attach importanee to the princip\1' of equall'clIluneration in th,' administrative POHts on 
which the Indian members have laid strcss. 

5. If no special importanee is attached to this principle th!' question whether relief 
should be extended to oHief'rs in administrative P08tS ill onc that shouJci apparently be 
derided on a consideration of the financial IIcl'['tlsitil's of HIWh officl'l':'!. Tho Members of 
the CommiHHion are all agreed 8.S to the neceAAity of relief in the lower mini~tr ti ll posts 
in the Uncovenanted SeTviees, though their actual proposal in paragraph 55 of the Report 
is open tu ohvious objection. It would be difficult indC<'d not to grant. the same relief 
to officers holding these 8t~ 8S is given to ollicers in the time-Hl'ales. If thill were not done 
various anomalies would arise. }<'or instance it, is not clear how it could be held that a 
Deputy Inspector General of Police on Rs. 2,150 requires no relief, while an ofiloer in the 
higher Relection grade in thc Educational Serviee on Rs. 2,000 or a Collector at the top of 
the time· scale 011 Re, 2,500 would each nJceive an additional ~  200. 

6. Above the lower selection posta in the Uncovenanwd Services come what may be 
described as the hight-r Rf'l('ctioll posts chiefly HfllUiH of Depaltments which include a great 
variety of rates of pay. Inspectors General of POliCl' an, for the moat, part on a pay of 
RI!. 2,500 rilling to Hs. 3,000, though in three provincllM they are paid on a lowcr Bcale. 
Chief COllIICTvatOrB of Fol'('sts receive a pay of Rfl. 2,1".00 rising tu B.s. 2,750; Chief Engineers 
Re. 2,7W rising to Its. 3,000; Directors of Public Instruction fo!' the most part Rs. 2,250 
rising to B.s. 2,750 or Rs. 2,500 rising t.o Rs. 3,000 though in threc provinces the pay is on a 
lower scale. At whatever point the relief is discontinuoo, it would appear that this point 
must be de1.ermined by pay and not by posts, and in making proposals the effcct of discon-
tinuance on posts with an incremental b88is and on the ladder of promotion should not be 
ignored. 

7. If it is not proposed to discontinue relief below B.a. 3,000 the Rs. 3,000 stage will 
reQ,uire sp£cial oonsideration. This is the maximum pay of Inspectol'l'J General of Polioe, 
Cliief Engineers, some Directors of Public Imtruotion, and variou. officers inlthe Central 
Sernces. It is .lao the point at which the selection POlts of the Indian Civil Service start. 
It i. the pay of Commiuioners and first grade Distriot and Seasions Judgee. U it were 
propoaed to discontinue the relief at the RB. 3,000 stage, the effect on the soalea of pay of 
IDapectors General of Police, Chief Engineers, etc., would have to be oonsidered. The 
dlfferenoe between the pay of a Collector and the pa.y of a Commiuioner whioh at present 
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standI! at Rs. 500, would aillo be disturbed. If thill difference were reduced to RII. 300 by 
leaving the CommiBSioners still on their existing pay, it is a matter for consideration 
whether the disadvantages anticipated by the Chairman of the Commission in his separate 
note in Appendix IV would arille. 

S. Above Re. 3,000 excluding a few isolated appointments, come Members of Board 
of Revenue, Financial Commissioners and Judicial Commifsioners and celtain Commis-
sioners in Bombay, who all draw Hs. 3,500. Above these are Chief I'lecretaries in Madras, 
Bombay and Bengal, and one Member of the Board of Revenue in Madras and Rengal-
all of whom draw RB. 3,7 GO. Above these are Secretaries to tho Government of India and 
High Court Judges drawing Ra. 4,O(KJ. If it i~ decided to con~inue the full rolief up to 
Rs. :1,000, it is a matter for consideration whotlwr it should be carried higher and if so to 
what point, and whether in the higlwat paid aPllointments to whi(,h relief ill tlxtl'nded the 
full relief should btl given or !lome diminished rate. In this connection it /Ilay he borne in 
mind that before thc rcvision of pay of 1919 the pay of t csl~ important 110Sts rising to 
Rs. 4,000 was the same as it is now, whilc their illcumbents WU'C also entitled to exohange 
compensation allowance which added on a 'I ,'. 4d. baNil! approximately Hs. I:J8 to their pay. 
If relief is not discontimll'rl at Borne lower point there might be lIome ad"antage in giving to 
these offieers Its. 100 a month in the shape of overseas pay in addition to the passage con-
cession which is equivalent to Rs. 50 a month and withdrawing exchange com~ns tion 
allowo.nce finally. The present arrangement under which exchange compensation allowance 
is drawn by BOmtl offiol'rR and not by oth'lI'S is admitt,edly unsatisfactory. It is also a 
matter for oonsidcrMion whether it is possihle in the event of the proposal of the English 
Members to carry relief up to the Its. 4,000 stagll being accepted, that High Court Judges 
drawing Rs. 4,OO() should be omitted from the relief. The particular ground on whi'eh 
the English Mtlnlbers recommended the omission of High Court .Judgcs drawing Rs 4,000 is 
not strictly accurate. The remUllNatioll of High Court . .Judges is det.crmined by the 
Secretary of i::ltl1te in Council under scction 104 of thE' Government of India Act, and is 
not specifically lu.id down in the Act. 

9. The question whcthcr relief in the matter of pay should be conlincd to Europeans 
is one of some difficulty. On the one hand the case for rclief is clearly bl1sed on thc speoial 
neods and exponses of officers with European domicile. There is lIIoroover a considerable 
body of Indi!l.ll political opinion which holds that the existing pay of India.ns in the Servicep., 
90 far from being inadequate, is exct'flsive. On the other hand Indian officers at present in 
.;he Services have urged very Htrongly their claim to equal treatment wit.h the EuroPt'IID8. 
Three main lines of argument have been adopted ;-

(a) It has been arg\led that hitherto IndianH and Europeans have received identical 
treatment ILnd that Indians entered the Services with the belief that t.hey 
would oontinue to receive identioal treatment. The argument receives Borne 
support from the aotion taken when overseas pay was first introduced. Al-
though overseas pay was granted in consideration of a non-Asiatic domicile, 
all Indians already in the Services at the date of tho introduction of over-
seas pay have reoeived it. It is Buggested that this forms a precedent for 
the extension to Indianll of any further relief now given to Europeans. But 
the eireumstances are not parallel. In many cases the increases in total 
pay made in 1919 werc 80 small that, had Indians not been granted overseas 
pay, they would have had no inorease or even a decrease on their previoull 
elll.oluments. whereas the cost of living of Indians had admittedly risen con-
siderably. 'fhere was thus a very special reason, apart from any theoretical 
considerations of equality, for granting overseas pay to Indians already in the 
Services in 1919. Further it is not strictly accurate to say that Indiana 
and Europeans have always received identical remuneration. Exohange 
compensation allowance W&.ll confined to officers of European domicile and 
up to 1919 European offioers in more than one of the Services received by 
means of this allowanoe • larger number of rupees than their Indian con-
temporaries. 

(b) It has been argued by many Indian Officers that in fact their expen868 are al 
great &I th086 of Europeana. The difficulty in thill matter ill that the .tan-
<lard of living of Indians in the Services varies greatly. There are thol8 
who live in Indian atyle; there are thOle who live in European style; and 
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finally there are those with oterseas com.m.itmeni.& either through education 
of their cftildren io lCngland or through marriage with English wive8. It, 

is impo8lible to expect that any deoision will fit all these varying condition&. 
It is certainly impossible to base pay on a European style of livilllJ. Tbiel 
would, for instanoe, lead to the grant of overseas pay to Anglo.Indians, a 
position whi()h could not be aocepted. The only firm buis ill this difficult 
matter apP(larll to be that of domicile. This was clearly laid down by the 
SecretaJ'y of State in hiro"Despatch No. 187·Public, dated the 25th Decem· 
ber lUll) in whioh he announced the institution of overaeaR pay. He 8aid, 
"as thc allowan()e is to bc granted expressly 1.1:1 a measure of llompcntlatioll 
for disadvB.ntages to whioh officer8 8eTving outside thpir own cOllutr·y are 
Rubject, it appears to mc essential that the grllJlt of the allowance should 
ordinarily be strictly confined to offio('rll of non· Indian domicile." 

(c) Finally, it has been argued that those Indians who have been appointed by exami-
nation in London have undergone risks and incurred expenses, whillh jUl:ltify 
their receiving a higher remuneration than indians who have never lett their 
country. In the C&8e of the Indian Civil Service, the chiehervice in whillh 
Indians SP,(lure appointments in London, an advantage has hitherto been 
enjoyed by Indians appointed in England, becaulle they draw overscll/! pay 
which is denied to those appointed in Indio. It IIlIould be eOllsidt'rl'd whether 
the present overseas pay may be regarded as sufficient recompense for tIle 
expenses and risks of an English education. 

10. A further consideration is t.ba.t if the finaneiall'f'lief now recommended for European 
ofticers were l'!xtended to Indians, a ~  large differentiation in pay would he intro-
duced between one indian and another on grounds which it would not he easy to justify. 
It is not fJtlggested that any Indian should recflive an increlWle in pay except those who are 
now io reoeipt of overseas pay. But this priviltlge ill based in man)" eastl8 on no more reason-
able ground than the chance date of appointment. Thpre are many Indians who are in 
receipt of overseas pay who have never been Ollt of India. It is ditlicult to sec how" for-
tuitouH advantage of this nature could be made the basis of a differentiation amounting to-
as much as Rs. 450. 

11. On the other hand it may be argued that those Indian officers who have OVPT!Ie&S 
commitments may reaaonably receive special treatment ... It is true that theBe oommitments 
are volunta.ry and (Ian therefore be distinguished from tbORl'! of European offioers. But the 
C:)mmisRion have Ruggested in paragraph 54 of their Report that Indian members of thtt 
Services who aTe already entitled to OVeTileaR pay should be granted the full relief, jf they 
can satisfy the High Commissioner that they have a wife or children in Europe. I am to 
ask for the views of the Government of Madras. etc., on this recommendation. 

12. Apart from this special re<lommenda.tion it will be noted that t.he Commission have 
made a proposal whioll is a compromiee. They do not suggest that the remittance llonces-
sion should be granted to Indian offieerl:! except. those who hlllVe overse88 commitments. 
But they propose that the ovcrst!as pa.y of Indians should be increased by the sum of Re. 50 
from about the age of 30. If the form of relief which the CommillBion pl'o.poBe is finally 
acoepted, it may be neoessary to accept. thia proposal which ill an integral part of the 
scheme as it stands. But I am to enquire whether in the opinion of the Govornment of 
Madras, etc., there is any justification in theory for extending ftnanciaJ relief at the present 

• time to Indian officers in the services. 

13. TJie Commission have not. proposed any reduction m the existingbaaic pay of 
Indians. It is pointed out in the paragraph .8 of the Rapott t.hat tllcre are many who hold 
thllof, the buic pay is exce8IIiTe. Ii is aTgued that Indianlsation will entail 8bme 1081J of effi-
oienoy and that the oountry should ineiet on the qutd pro qw.o naml'!1y cheapne88. It is 
r,ecognised that the EuGt-B Servicee have set a Irigh IIt&bdMd of pay aDd it is felt that, as 
~ee Service. ceaee to be preduminantly European, the &MiIdatd ot pay ehould be brought 
dqw'" to a level which ~ .un. Iadian oonditione. 

14, Thfl Government of India fully recogniu the foroe of these r~uments and the 
baOl'MlliD8 im o~ for· the ~ W ....... 1l8 en. Iadia taM 1111 el£oaive sClmdard 
ol reIIl~8 ~r  ~ in t~  I411'tiC4ll ~ii  be ItiIbiMeecL At the same 
time theN ~ I!Insi~ II- w~ I8 I 8  fetteo&QlUlidnhf *0 CdmtliMion. The in-
tro uo o ~ ...... ".,y i.A 19i9 ~ .GOSIi{jeMWtr eIiu o~ ta tile payment of 
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ladiaoa. Thil econe187 hal been disgQiaed by tile fact tlaatthe existing Indian memben of 
..., Servicee Noeived GV8l'11eaB pay. But its eftect will be MIt inereuililC1y every year. It 
PlU8t be remembered. that lIOy reduction ill b ... io pay DOW O!IoI'ried out will in the same way 
make its effeot IeIt only gradually, 8011 it obviollllly oannot be applied to Indians already in 
~ Services. The present basic pay iii somewhere in the neighbourhood of the pre· war 
pay of the Servioes. The inoreaae of pay now proposed would bE; oonfined praotioally to 
Europeans. l'his means in effect a further eoonomy on the ~  of Indians as compared 
with Europeans. The eoonomy in faot is represented roQghly by the whole inorease that 
the rise in prices since the War has entailed. This is by no means a negligible saving. If 
the proposals of the Commission are aooepted, Indian omcen of the future in the Superior 
Services from the 12th year of servioe onwards will be receiving Re. 450 a month, or with 
the passage ooncession Re. 500 a month,less than their European contemporaries. 

15. There is a further consideration of some importance in this connection. In the 
case of the Services in the transferred departments the remuneration of future entrants 
will be at the disoretion of the transferred side of the Government. Provinces will therefore 
be able to experiment with lower pay in these Services, if there should be a political demand 
for this. It might be argued that it would be an advantage, pending the result of the expe. 
rienoe thus gained, if the basic pay of the Service8 in the reserved field remained unaltered. 

16. The (',omrnission have proposed that the main relief in the matter of pay should be 
provided by means of a remittance privilege. Every European officer in receipt of ovel'llC&8 
pay ill to be allowed to remit the wholc of his overseas pay at the rate of 2 shillings to the 
rupee. This soheme maintains a nominal equality between the OVerseas pay of Indiaru; and 
of Europe&l18. Bllt it entails oertain obvious disadvantages :-

(a) In order t{) give the Europeans the relief proposed, it is necessary to increaae 
the oversc&II pay of Indians by RI!. 50. If it is held that tbis is not really 
justified on practioal grounds, an exponditure of approximately 2 lakhs 
a year would be incurred without any real nece8sity. 

(b) Tht" scheme rests on the conversion of rupees .. t the rate of 2 shilIings. This may 
be attacked &8 an extravagant rate, thus diverting attention from the real 
point to be oonsidered, which is whether tho actual relief given to the Rervictll 
is a reasonable amount. Furt,hcr it would create what might prove to be an 
embarr&ll8ing precedent by granting a right to convert mOlley at 2 shillings 
to the rupee. 

(e) The soheme nominally bases tho relief required by officers on the neceBBity of 
actually remitting monoy to England. But the young married officer with 
his wife and family in India doflt! not require to make any remittances to 
England and may ytlt be in urgl'nt need of assistance. Theile officers will 
require their ovoTReas pay in rupees in India, and having been given the 
privilege of remitting their rU}JeOfl to England at a favourable rate will then 
be forcod to bring the monoy out again to India-re·converting it into 
rupees. This process is clulllsy and open to misconception. 

17. If the remittanoe scheme proposed by the Commi88ion ill not accepted, there 
remain tho alternativCB of giving tho roJielcy a simple addition to the rupee oVllrlless pay 
or of making an addition to overseas pay and stating the whole or part of the OVe1'8flaB pay in 
sterling. If overseas pay were stated in sterling, it would be disbursed in London. If an 
officer requircd the money for expenditure in India, he would have to make his own 
arrangements for remitting it to India. Indians would however have their overeeaa pay 
expressed and paid in rupeea in India. 

18. The following oonsiderations might be advanced in fa your of this soheme :-
(a) It is natural that overseas pay should be stated in oVNseas currency. This has 

the advantage of emphasising the fI}ltICial nature of this overseas pay. 
(b) The ruppc pay of all officer!!, both Imlian and European, would be the same. 

This might be lipid to have certain advaJltag('1l but thi8 condition would not 
arise, unless the whole of overlle&M pay were Mtated in sterling. 

(c) The payment of the monl'Y in England ill Iik(.ly on nn average to be at It'ast as 
convllnilJnt to European officl'rs as payment in Indio. Whether the money 
is paid ill l~n llln  01' in In ~  thl'J'o will be a ('ollsideraule number of o ice~ 
who wish to eX}lcnti it ill the otJlt·r country. At tIl(' present timt'larl!l' llumUelS 
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of officers have to make remit.tances to England every month. Under the 
IlCheme suggested, a number of officer,; would no doubt have to bring their 
overseas pay from England to India. ThOBe, on the other hand, who are at 
present remitting from India to Engll\nd would be Baved the trouble. 

(d) The rl',duction in the numb('tr of rupees drawn in India is likely on the whole 
to promote economy and saving. 

(e) The effect of stating oversea,; pay in sterling is to make the rupee value vary 
with the ,fiuet,uations of the "<pee. This may prove acceptable to the 
ScrvicCII, 8S it giVC8 them a kind of imlUrance against the consequenc(JI! of a 
fall in the vaIu£' of the rupee, though at the same timc thf.'Y would draw 
fewer rupee/! if the value of the rupee rises. 

J!). Enquiries have b('ten made from th('t Secrl.'tary of Htate whethf'r overseas pay 
di!!bursed in sterling in London would be liable to British incom£'·tax. He hal! replied 
that 80 long I\S an officer iR not, chargeable to British income·tax 8S a person rf.'.eiding in the 
United Kingdom, no liability to British income· tax would arise in r(\f!peet of di!.lursl>ml.'nte 
of overseas pay in London. There appl.'ars, thcn'fore, to be no objection to t,hl.' proposal on 
this ground. 

2(). If both thl> remit,tance rrhdlt·ge of the Commission and til!' Bcheme for sta.ting 
overseas pay in wholf' or part in sterling are rejt'<'ted, thc final alternative iR to make an 
addition to the OVPl'l!ellB pay in rupees. Tbis alternative has th('! mfOrit of simplicity, though 
certain attractive f('!atureB in tlw other schemt's arc miKlling, If t i~ altE'mll.t.iy('! WfOrl' IIdopt. 
ed offieers of over 12 ::ears' lIervico would recoivt' R8, 450 a month OVE'fReaR pay inst<,ad of 
till' present Rs. 250. and all id('!a of exchange compensation and of making payments vary 
with the rau> of excbange would be drollped, 

21. It. will bt' noted that the propoKalH of the Commission '-give an unevon a.mollnt 
of increase in the fil1lt 12 years of servico, This arisell from th('! fact t,hat the Commission 
has'employed alu>rnately two different, principles, that of len!:-rth of Illlrvicfl and that of agl.'. 
Tbe existing OVOl'flCaS pay is hallE'fl on thf' principle of ng!', F.xcluoing the, PoliN' who are 
treated somewhat difTNently, all officers on first joining get R". Ii'iO overReas pay. Thi& 
i8 raised to RI!. 200 at approximately age 30 and to RI!. 250 at approximately age 33. The 
CornlniRsion have propose.d that Borne of their conceaI!iol1ll should be given after a particular 
number of yt'ars' B('!rviec and others should bt, given when an officer maches a particular 
rato of ovel'Sr.I\1\ pay. the latter being detel mined by age. 

22. The propOllals of the CommiSllion work ont as follows, ('!xcluding the Polirc :-
(a) The bt'nefit for all Services staJ'UI at th(' 5th year of service irrespective of age. 

The benl>ftt is Hs. 75. 
(b) i~ ill incre8t!ed t.o RR. 17G at the age of 30. 
(r) The b(,!lIefit d('!er('!&ses to ~  12;' betwe('!n age :l3 and the 12th year of Hervice. 
(d) It increases to Re. 200 at the 12th year of service. 

23. This combinRtion of two differ!'nt principlt'R leadR to Aome eonfu!lion. If a decision 
is to be made beh"een th('! two, it would 80en\ dcsirabl('! that the felief "hould be given on the 
basis of age and not of length of flt'rvice. Thip would he consistent with the decillion wliioh 
the Secretary of State mad('! in 1!l21 that overseas pay IIhould be fixed on the basis of age 
and not of length of Rervice. This concll1810n could be justified on the ground that the 
relief to be givcn is reql1irod mainly by married ll1('!n, and men in all Fl('!rviceR tend to 
marry about the Marne agc. 

25, If tho form of relief recoJnmende.d by t,lie Commission is accllptf'<I, it may be ad· 
villable t.o acel'pt their pl'OpOllal1l as they etand in Rpite of the anomali!'R. If, hO\'\'('ver, It it; 
decided to state overseas pay in sterling or to make a rupee addition to overseas pay, iii 
m~ t he considertld whether the soale of inorease should not be amended so as to produce 
a more uniform rilKl which will yield approximately the Bame result. A possible Bcale of 
this nature would be-

Age 27 
Age 30 
Aie 33 

Existing O. P. 
150 
200 . .. 250 

Addition with 
rupee at 18. 4<1. 

+ 75 = 225 Total O. P. 
+ 1215 = 325 Total O. P. 
+200 = 450 Total O. P • 
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25. The Commilsion have proposed to improve the basic pay of the Police, which, in 
Ipite of the recent revision i8 still on the footing of length of service appreciably lower than 
the other Uncovenanted Services. I am to ask whether the Government of Madras, eto .• 
aooept the new rates of basic pay proposed by the Commission. 

26. With regard to overseas pay, if some suoh soale as is suggested in paragraph 24 
were adopted, it would seem necessary to grant rather more favourable terms to thll Police 
than a strict application of the age rule would yield. The Polioe at present receive Re. 200 
overseas pay at age 28 instttad of age 30 and R8. 250 at age 31 instead of age 33. This 
concession would naturally be reproduced. In that c&lle the s(lale of overseas pay for the 
Police would be---

1st to 3rd year, age 20-22 .. 
4th and lith year, age 23 and 24 
6th to 8th year, age 25-27 .. 
9th to II th year, age 2€-30 

12th year onwards, age 31 

Rs. 

100 
150 
22!i 
32G 
450 

27. The Commission have proposed that the basic pay of the Indian Servioe of 
Engineers should be raisod by Rs. 75 a month 80 liB to absorb the present teohniclil pay. 
It is probable that this increase of b&llic pay in t ~ India.n Hervice of Engineers is not ealled 
for on tho meritl> of the case. It is recommended only beoause the introduct.ion of t.echnioal 

"pay has created an invidious distinction which appears to cause seriou8 dissatisfaotion, and 
it is not clear in what way this undesirable anomaly can be re.moved except by ahsorbing 
technical pay in basic pay. I am to enquire whether the GovernmE'nt of Madlas, etc., 
ncoept the proposal of tlte Commission. 

28. The Commission have also recommended that. for the future the judicial pay of 
Rs. 150 in the Indian Civil Service should be abolished. If this recommendation is 
&ccepted, it will be necossary to consider carefully which offioers should be entitkd in future 
to draw this pay. The Commission recommood that no offieer appointed to the judicial 
branch after the date of their Report should receive judicial }Jay. The prindple is un-
exceptionable. But the difficulty arises in deciding what may be regard('d as appoint. 
ment to the judicial branch. Most officers officiate as judge for several ycal's ·before 
tht"y are corn firmed. It would soom to be inequitable that offioers who have already 
definitely cleded for the judicial brandl but who have not yet bcen allpoihted peIma· 
nently should not be entitled to judicial pay. Home rule therefore may have to be 
devised which will ensure in practice that no officer who has already Bubstantially 
ele<,ted for the judicial branch, ~ oul  bl' deprivcd of judicial IJsy. I am to ('nquire 
whether the Government of Madras, etc., can suggest any rule which would yield ('quit,able 
results. 

29. In paragraph 56 of their Report the Commission }loint out that tlltJ WIJDWIl'S 
Branch of the Indian Educational Service is paid 011 a lower !!Call' than the other All·India 
Services. The Commission think that this Service has a claim to some improvemtnt in ita 
emoluments but not nooessa.rily to the same extent as the concessiona recommended for the 
All·India. Services generally. In cOllsidering the case of the Women's Branch of tho Indian 
Educational Service it must be remembered that t,hey already receive four second c1&118 
return passages during their service and tonsequently the new p&88age concessions 
would be of comparatively little advantage t.o them. TJteir present overseas pay is RB. 50 
a mont.h throughout thoir servicl'. ] am for purpose/! of iscu~!lion to suggest the foil ow-
ing tentative acalc--

Years of service. i~tin  O. P. Aclditioll. Total O. P. 

1 to 5 50 0 = 50 
fI to 8 50 UO =100 
9 to II 50 100 =J50 
12 onwards ... I!O 150 =200 
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90. To Bum u.p I am irec~ to aalt the opiDiqn of the Government of 84ir ~  etc. 
on the ollowi~ pointij :-- . 

( 1) whether the general BoaJe of increase propOlitd iI accepiell ; 
(2) whether relief should be given to officel'll above the time-scales; if so, up to 

what point -this relief should be carried. ..hat Jlho\lld be theamoUDt. and 
whether it mould be acoompa.nied by .. witlatirawal of eJtchallge colD.ptlDa-
tiGIII allolV_ from tilOBC oftioem lot prel8Dt entitled to it; , 

(8) w et ~r on 86neral grounds there i8 &ny oaae for giviftg relief to Indian ofticeJ'l 
&.Iready in t.he seni6ll8 ; if 80, to what cIaaaea and to what extent; 

(4) whether the basic pay of future Indian reoruitain theAll-lndi&. ServicE's should be 
reduced ; 

(5) whether the relief should Le given (al in the form recommended by the Commis-
sion. i ~ .. 8mall addition to overaeas pay combined with the privilege of 
remitting the whole oversell.B pay at 2/. totae rupee, or (6) by maJriag an addi-
~on to ovcl'llell.B pay and 8tt.ting the whole or part of o e~ pay in 8terling 
to be disbursed in London; or ~ ) by makj&g p addition to OVer&tl1l.B pay in 
rupees to be paid in India; 

(6) in the event of the adoption of 5 (b) or 5 (d, wbethl'r the sra)(I @uggl'8ted in 
partgrapha 24 and 26 of this letter for the earlier ~ r  of service would be 
llUiMbIe ; 

('1) whether the basic pay of tht' .Poli'Je IIhould be r i~  a .. propOl!ecl by the Com-
miNion; 

(8) whether the hasio ray of the Indian 8ervict' of Enginr'l"rs ~ oul  te rai.ed hy 
Re. 75, 110 as to atlBorb the present technical pay; . 

(9) whether jurlicial pay sholllrl P(I oli~ (  for future. NlJrants ; if 80, what would 
be an equitable rule fol' dl<t{,rnlining which o icel~ chonld continue to draw 
judicial pay; 

(10) what would be & 8uitt.hle scale of relief for the Women', nranch of the IndiaD 
Education&! Service. 

31. The Gov(lrnment of India de,nre it to b!' understood that their purpose in setting 
out some of the arguments for and agl\oillllt particuhu prQPOllalJl made by the Commssion or 
p088ible alternatives is merely to help in eluci ~tin  the question8 for decillion. Nothing 
in this letter should be taken all an expression of the viewli proviaiona.1 or otherwillc, held by 
the Govl'Imment of India. 

32. In view of the gred importance of arriving at an carly decision on the points 
4isous86d. I am to request th",t the reply of the Government of 'Madras, etc., may reach 
~e Government of India not later than the 4th August 1924. 

Copy of a lett", NC'. - 8 J -2 - ~t8  dated Ihe 41h .July 1924, !rom the Officcr on Special 
duty with Ihe Government o! India in the Home Department, to all local Governmentl/. 

I am direded to invite a reft'rence to pa.ragraphl4 13, 14. 15 and 30(') of my letter 
No. 17t;/1l-24-Ests., dated thll 21st .June Hl24 regarding the blUlic pay of future Indian 
recruits to the all-India Services. Some of the arguments for and against a reduction were 
t.heTe stated and the o}Jinion of the GOVf'mDient of Madras, etc., WRII alked RII to whether 
th{l l:'IlSic pay 8hould hc redueN!' In thill connelltion I am to point out tha.t a. suggestion 
which has heen commonly put fOTwa.rd ill that tht' bllo8io pa.y should be two-thirds of the 
r"y whir-h may be sanctioned for ~lIro e n officera who would receive another third. far 
o'Veneall pay. lam to l't'«j\lf'st that if the opinion af th", Oovemment of Madras, et.c .• is in 
favf1ur of a reduction of the bll8ic pay for future entrants, it; may be 8tated whether tbie 
scaW of two-t ir ~ ~ oul  be adopted with or without modifications for any or all of 
tJae four 8erVices·: or, if any other IICltl" ;8 rooommended, Iluffioient details may be given 
to make it clear exactly what ec lc~ of haHic pa,Y art' conl'lidcl'<'d appropriate for each of 
thCftl Servioes. It ~ oul  nlso (~ cOllllidcrcd generally whether a r('<iuction in the rates 
of hasic pay in the all·lndia H('rviecs would involve a ft'duct,ion in the pay of the Pro-
vincialservicea. and whether this would be all advDntage. 
____ .>, ..• _____ .•.. ____ ~~ __ , .••. ___ .__ _0, • ______ ~  

• Indian Civil I"ervict'. Indian :Forest Serviee. 
Indian Police Sl.'rvice. h!diiw Service of EnginEers. 



57 

~ )  OF MADRAS. 

LH'!'ER nOM N. E. MARJOIlIBANKS, ~  CJU., C.tE:, I.C.S., CHIEF SECRETARY TO THE 
GOVERNMENT OF MADRAS, PUBLIC DEPARTIIIEln', TO 'l'HB SECRETARY TO THE GOT-
JtRlOKENT OJ' hmIA, HOME DEPARTXEn, No. 559, bATBD FORT ST. GEORGE, THE 
5TH AUGt1M' 1924. 

In continuation of paragraph 5 Qf..lIlY Jetter No. 4,72/0.·1, dJl.te<i 2&4 July 19.2., 
I am directed t.o communicate the views of His Excellency the Governor in COWlcil on 
the pointe r~  in yoltr letter No. 178/11·24.Ests., dated 2bt June 1924. 011 the subject 
of the pay of the All·Jadia Serviccs. 

2 . .As intimated in my Jetter, dated 23ni July 1924. His Excellency the GovernQr 
in· Counoil acceptM the general MC&le of increue proposed. Reaaous were allo given there 
in 8UppOrt of his concummce with the views of the English members of the Commillllion 
re r in~ the need for relief to officers above the time.lICale. It is true &8 pointed out in 
your letter unQer reply that thesc propQl!rus read with the recommendations ill paragraph 
li~ of the report cenfer II double &lid very cOlllliderabJe belUlfit on junior officers in lower 
~inistr ti e posts on the scale of Re. 1 ,7(j()-I00-2, 150. It is difficult to see why 
arecommendation so unequal in its operation as that in paragraph 55 of the report should 
have been made especially as the pay of officers of this rank bas been raised appreciably 
in recent years. His ExeclJenc:r thtl GOH'rnor ill Council would have preferred to have 
Biven these officCTJj only the remittance concession recommlmded by the English Com· 
misewners. but having .regard to the remarks of the Comm.ission in paragraph 108 of its 
J'tlport, lw is prcpar.ffi t,o accept the reoommendation in paragraph 55 as welL 

In regard to c!fe('rs in th!' high!'r administrative posta, particularly in the Indian 
Civil Service, I am tJ) lloint out in support of the view taken in paragraph 5 of my Jetter 
of the 23rd July that nut only has their substantive pay not btlOO increal!{'d. but. owing 
to the abolition of exchange compensation allowance during a brief period of high ({E' 

change, their salary is now actually IcllS than that of their predecessors a few years ago. 
In all cases where cxchange compen.'llLtioQ is still admissible, it should in the opinion 

of His Exct'llency the Governor ill Council be withdrawn on the grant of the remittance 
conccs!;ion recommended. 

3. His Excellency the Governor in Conncil has carefully weighed the considerations 
set out in pll-ragrapbs 9 t() 12 of the lettcr under rel)ly and he is of opinion that the pro· 
posals of th(·) CommiRsion Ahoulrl he acc£'ptcd, name y. thnt J ndian members of thp sorvices 
who are alreaoy cntitlf'o to overseas pay should be granted the filII relief if they can 
satisfy the High Commissioner that t,hey have wives or children in Europe and that the 
overseas pay of Indians should be increMed by the sum of HR. 50 from about the age of 
80. 

4. On the further qUE'lItion mcnt.ioned in parogmphs 14 and I.; of your lctter, His 
~celJcnc  the Govt'rnor in Conncil dOCR not cODl,idl'r that any change in tbc basic 
pay of future Indian rroruits in the All. India Hervices is now eit ~r justifia},)e or ex· 
pedit'nt lind agrees ill the argunaent advan(oed in paragraph (j of your letter. 

ii. All rep;a.rda the form ill which ill<' remittance benefit should b", givl'n (paragraphs 
IS to ~o of the letter under fl'ply), His Excell6Jlcy the GOHlfnor in Council nOt;8 not pt'r· 
ceive milch difference between the form I'CI'ommendt.'Ii by the Commilll<ion and tht, proposal 
to make an addition to oversea" pay and state the whole 01' part of the OVOTeelll! pay in 
lterling. but cOl1llidoTl! the form propoRl'li by the CommUlsion prefE-rable, firstly, beeause 
the benE'fit is propOI!ed in caBC8 whl'rt' no OV6I'II6Il8 pa.y is payahle III! 611Ch, aud stl<'ondly, 
beel\lIl1t' the Commisaion's fOI'm will make it clUlier to differentiate hetween thosc who al'l' 
entitled to it anel thor.e Vi ho are not, ; for example, an J ndian officer who may at, olle time 
be ahle to satisfy the High Commissioner that he hlUl commitmentR in England may not 
always be able to do so. At! rego.rds the third alternative of simply m in~ nn iti~n 
to OVefl'lf'A1l pay in rupere, the main objection apJlE'ars to HiB Excellency t.he Governol' 10 
Co ·1lllcil to be that the benefit ri (~  as tl:e l"x('.hnnge vallll' of the fllpee rillC!l and decre&8et 
II~ exchange falls, which is contrary to t.he intention of the benefit. 
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6. Hill Excellency the Governor in Council agrees that the Commission haa eabbliahed 
a CMe for improvement of the baRic pay of the Police and accepte their proposal" in thi. 
respect. 

7. On the other hand the argumenta adduced in favour of raising t,he basic pay of the 
Indian Service of Engineel'll 80 Be to aheorb the prespnt toohnical pay do not appea.r to bl'! 
adequate, but &8 His Excellency the Governor ill Council is anxious not to dissent from 
the reoommE'ndations of the Commi88ion, save where hll feelll compelled to do so, he is pre-
pared to accept their recommendation!! in this mft.tter alI!O. 

8. For the tiame reason His ExcelIency the Governor in Conneil ill prepared to accept 
the CommiA!lion's proposa.\ that. judicial pay should l,e abolisht'd, but is conRtro.incd to 
point ont that t,here ft.re Ilpecial objcctions to t.he propogal in this Prcsidency. As th(\re 
are no Commiflsionel'l! of division!!, CoUectol'll are paid on a somewhat higher time· scale 
than elsewhere so that even with judicial pay, the judioial branch of thp Indian Civil 
Service in Madra" is at a disadvantage an·j comparatively few of the junior officers have 
selected this bran('h. If judicial pay is aboli'lhed, the judicial branch will be still more 
unpopular. It is JKlf!8ible however that thc proposals made in reply to your It·tter 
No. 1<'.-178/10-24, dated 21st June 1924, for an increll8Cd rate of Indianization in this 
branch will meet this diffioulty. 

Regarding thl' applica,tion of t.his reoommelldation to o i~  jndicial pay, Hi .. l!:x-
collen ~  the Governor in CounC'i1 agrees in the sllggestion rna·de in paragraph 2R f)f your 
letter that no officer who hfl,s already Anbstantiallyelented for the judicial branch Mhould 
be deprived of judicial pay. In this Presidenoy, the practice is to nall on all offieers of 
8 years' !lervic(I to state their prefercnce whether for the judicial or eXE'cutivp branch_ 
At re~ent therE' are only five officers of the Indian Civil ~er i(!l  who have dl'clarptl their 
preferencc for the judicial branch and who have not yet af1tually officiated as l)jstrict 
and e8~ions .Judges. His Excellency the Governor in Council eonsiders they may he ad-
mitted to judicial p:ty as also onf' oft\(J(lr whom it has been decidej to appoint as District 
and sessions Judge bnt who hM not yet returnEld from leave to take up Ruch an appoint-
ment. 

n. In regard to the Women's Branr.h of the Indian Educational Service His Rxcellpncy 
the Govefllor in Co"nn!Ji) considefR the ro o~ s in r ~r  29 of the letter undcr Teply 
fair and r<-a!lonnble. 

HI. Thc Hon'bk the J\lillisters adhere to the opinions expressed in their memoran-
dum forwarded with my letter No. 472/0.-1. dat.ed 23rd .Tllly 192·t Parabrraph 8 of 
thft.t, lE'!tt.!'r regarding: the \;eW8 of the Hon'bl(l ~ir Muhammad Habib-ul-Iah also aPl'li os to 
tlds leHel·. 

Extract from. a telegram. from the Gotlernment of BomJ)ay, da1ed the 5th AU!]1t8t 1921_ 
• • • • • • • • • 
Decisions have belln arrived at in regard to pay and passages, Bubjeot always to 

reservation minorit,y IIlready communicated, viz., that minority would make no concession 
to services unless control of All-India Scrvices is tramferred from t~e Secretary of State 
to some authorit,y in India. 

Your letter No. F.-178/11/24. 
Que8tion I.-Government a.ecept Boale, though doubtful whether adequate. 
Question 2.-Goyernment agree with English Commissioners and consider that all 

officers above the time-scale drawing ~  4,000 or less should get RI. 4:00 remitt n~e 
benofit. High Court .Judges should trurrender exchange compen8ation allowance. Refer-
ence propoHal in paragraph 55 of Report for pay of certain adminiBtra.tive POlltS this Gov-
ernment considers that present inoremental scale should be retained a.nd remittance conces-
Ilion allowed rather than that pay be raised to RB. 2,150 without concession_ Minority 
bowever fa pay at Rs. 2,150 without conceuion. 

Que6tion 3_-Though ot erw~e scarcely defensible, proposal a.ecepted as a poli tical 
compromise. 

Question 4.-Yes. 
Question 5.-Government indifferent whioh method is adopted, but extent of ooncession 

.hould be limited to commisl!ion's proposals I should overseas pay increase when basic pay 
is lowered. ' 



Quuticm 6.-Bcale suitable. 
Question -A~ te  

( 59 ) 

Question S.-Aocepted, but this Government oonsiders tba.t in regard to future Indian 
entrants basic pay should be lowered. 

Quell/ion 9.-Yea; but all AlllliBtant Collectors shown on the Civil List of April 1924 a& 
having,done duty in judicial branoh, and being on promotion list for dis'rict judgeships, 
should retain their present rights to it. 

Quell/ion 10.-Bcale proposed in your paragraph 29 suitable. 

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF BOMBAY, No. 3369, DATED 
THE 25TH Auous'l' 11)24. 

I am directed to reply as followlI to your letter No. FA78/1l/24, dated 4th July 1924, 
in which you raise the question whether the basic pay of future Indian recruits to the All· 
India Set'Vices should be red uced and if 110 to what extent. You have roferred to a speeific 
suggestion- whkh has Cl mmonly been made, namely that the basic pay of these Servioos 
should be fixed at 2-3rds of the pay which may be sanctioned for European officers, who 
would receive another third for overseas pay. 

2. The question of bailie }lay has 1 eceived very careful consideration and 8S alrllady 
statod in my telegram of 5th August 1924 the Governor in Council iH of opinion that it 
should be reduced for future Indian I'llCruitj! to the three t;ervices affected in this Presidency-
viz., the 1. C. S., the Indian Police and the JrrigatiQll. Branch of the Indian Service of En· 
gineers. T am furthor to state that a8 regardH the oxtent of rflt'luetion the Governor in 
Council considers that the specific proposal to fix basic pay at two-thirds of the pay which 
may be sanotioned for European officers may be accepted as a fair guiding principIa 
upon which to proceed. but is not propared to accept it as It huru and Cast rule to be applied 
to each of the Service; from top to bottom without consideration of its suitability in the 
case of partioular appointments It is probable that in certain cases, all for instanc,o those 
of appointments above the time·scale. t·hll rigour of t.he rule will require to be considerably 
modified. 

3. I am t.herefore to stato that while the two-thirds suggestion may in the opinion of 
the GO"ernor in Council be accepted as a general guide he is not prepared to accept it with· 
out modification or to make definite proposals as regards the seales of basie pay in the All· 
India Services without further consideration. 

LETTER J.'IWM 1'HE l.lnEF SECRETARY TO THJC GOVERNMJCNT OF BENGAL, No. 9425-A., 
DATED THE 11TH AUGUST 1924. 

I am directed to refl'r to your Il'tterR NOB. 178/lJj24-Ests., and F .. 178/11/24.Ests., 
dated the 21st· June 1924. and 4t.b .July 1924. rogarding the propoflaJs of the noya.l Commis· 
sian on the Rllperiof Civil Hervict'.IJ in India about the pay of the All-India f'ervices. In 

r~r9  30 of your letter. the opinion of t.his Government hali bl'fJn saked on 10 points, 
and I am to reply 8.1! follows :-

(1) The Governol' ill Council accepts the proposal for thl:' irwrease in ovel'8Cll.8 pay 
for officers in the time-Hcale to the extent. sugglllltcd by the Commi!lllion. 

(2) The Governor in Council doPR not attach any morl' importanee to tho principle 
of equal relllull('ration in administrative posts than to that in the ordinary 
posts on t.ht' t.inlfl-Rcale. Overseas pay is intended primarily to llIeet the 
special circumst.ances of overseas expenditure, and as hM been pointed out, 
equal remuneratiull in administrative pOllts practieally moans that tho In· 
dian ofJiocr draws O\'el'!!eas pay. The Governor in Council haR already replied 
in letter No. 8258-A_, dated the 9th .Tuly 1924 that this Government concur 
in t.he views expressed by the English members of the Commission in Appen· 
dix 4. in favour of allowing relief to officers above the time·lIC&le. In his 
opinion, relief should be granted to officers drawing R8. 4,000 or 1688, and he 
&eel! no reason why it should be granted at a reduced rate to officers in the 
higher posts whOfle overeeae demands &l'tl not likely to be leu than thO!le' 
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officel'8 on lower pay. H the remittance privilttp ;. IiHD on ... aeJe ettuiva. 
lent to a benefit of Re. 200 a month with the ru~ ~ l)~ l~ IIoDd four 
pepce, it ill onJy ~n l  that exchange oompel)lJation allowance mould 
be finaUy ab0ti8hed. 

~ ) 8  (4) 'fh., points are It ill UD$r the J;lOll8il:klration of this Qevernmeut, and 
a reply will he .ubmitted IIJwtly. 

(5) Provided that the ovel'8e&8 pay is caloulated at two shillinga and th&t there 
is no liability to British muDDle·tax, the Gavemor in Counou o~ that 
alternative (b) would be the most satisfactory form of relief. He would 
expre88 ovel'8e&B pay in the form of a sterling figure payable in London for 
Europe,flJl offieer/l. 

(6) The rates suggested in paragraphs 14. and 26 of your letter are suitable, but the 
IlopoB&li will Mquire modifioation if one-thiJ'd OVer&e&II pay is adopted. 
An alterauon having the IllUDe final finanoial effoot would be acooptahIe. 

(7) If the two·third proportion is ultimately adopted &8 the basic pay for Indiana, 
the initial pay of an Indian polioe officer would be only Rs. 800. The dearth 
of suitable recruitR for the Indian police servioe, whilst the best type of recruits 
come forward in large numbers for the Bengal Civil Service (Ex6Cut,ivo) 
with inferior finanoial prospect is probably due to dislike of the h&rdBhips of the 
service IIoDd to the vilification to which it iR 8ubjootetl in the preBS. A small 
altemtion in the initial pay in either direction is in tho opinion of tho Governor 
in Council unlikely to rpake the ,lightest difference. 

(8) The Governor in Council agrees that the bB8ic pay of the Indian Service of 
Engineers should be raised by R8. 75 80 as to ab80rb the present technioal 
pay. 

(9) The Governor in Cowlcil accepts the principII) that judicial pay 8hould be abo· 
lished for future entrants. There apppar to be difficulties regarding the 
method in which effect should he given to the proposal owing to the diJlerent 
systems in foroe in different ro illc~  In Bengal t.here i" no offiner who had 
18811 than 7 yeal'8' service at the date of tho Report of the Royal Commission, 
who had up to that time ofticiat.ed either &R Regilltrar of the High Court or &8 
a Distriot and Regions .Judge, and thero WR.lI only one officer with 108I! than 8 
years' service who had done 80. This officer haa been officiating since April 
1923, except for a period of leave due to iIlnfl8l!. He will almost certainly 
continue to officiate, as there are at prCl!ent an e c~8i e number of Provin· 
cialServicc officerR officiating, whn should revert before him, and he will be 
likely u) be appointed permanently to the judicial sidt' in due course. It 
would operate hardly if he were now depriv<->rl of the judi<,ial allowance. The 
Governor in Council would therefore suggest that, &8 far as Bengal is con· 
cerned, officers of more than 7 yCarl'!' service at the time of the signature of 
the Report should br paid judicial allowance in conditions under which they 
should have been entitled to it at thc date of the Report. 

(10) The Governor ill COllncil eonsiders that the rate of ovel"!lt'.&I! pay proposed in 
paragraph 29 of your letter for the Women', Branch of the Indi&n Educational 
Hervice iR suitable, He understands that it iR intended to bring these offioers 
into line with t.he membol'8 of other servioell hy ex.tending the new pasaage con-
cOMion tu them. 

~  FROM THE CHTBF SECRETARY TO :THE GOVERNMENT OF TRill UNlTJlD PROVINCES, 

. No. l037·Z., DATED THE 28TH JULY 1924. 

I am directed to reply, on behalf of tbe Governor in Council, to the Home Depart. 
ment lettAn' No. 178jll/24:.Estfl., dated June 21. 1924. As in prevtout! replies the para· 
graphs below will COJTel!pond with the headings given in the Bummary in para. 30 of tbat 
letttl'. The reply ill BUbject to the nCiltll of the Hon. Home Mtmloor forwarded ~ an 
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annexure to this Government's letter No. 3328, dated July 8, 1924. A copy of the note'" 
is attached for reference. 

( I) "Whether the general !!Cale of increase proposed is accepted." 

This goneral scale of inoroase, apart from p088ible modificatioIlll in detail, is aooepted. 
In replying to letter No F.-172j24/Ests., dated .June 18, 1924, which deals with the main 
outlines of the Commission's roport, the Governor in Council indir.ated his agreement with 
the Secrotary of State in attaching great importance to the point emphasised in para. 
108 of the report regarding the inter-dependence of the reoommendations. He ur ~  that 
t.he main proposals were vitally inter-dependent and that violence would be done to the 
whole structure of the recommen<lations if subst,antial alterations were made. From this 
point of view H. E. in COWlci! is prepared to acoopt the general !!Cale of inOoTe&l!es proposed 
as rt'asonable. The Commi88ion have summarised in paragraphs 43-51 of their report the 
reasons which convinced them that an improvement in emoluments i8 absolutely necessary. 
They admit, the existence of strong evidence t() show that a considera.ble proportion of 
maniNl oftirers now llerving are t'ither falling into debt or only avoid doing I!O I. Y economies 
whieh may be detrimental to theil' contentment and effiOiency. They obtained ind6pendent 
confirmation of this view from banks and financial houses and were sa timed that this 
state of things is in no sonse due to extravagance and is one which calls for early alleviation. 
They note lhat the soales in foroe for the All·India Servi<>.es up to l!H9 were considered 
by the Islington Commission to be inadequate in 1914, and they concede that the present 
rates of pay are far below .. the level which proved attractive 20 yeard ago". After 
compa.rison with the remuneration paid by commercial houses, tho CommiRSion felt a.nd 
said th&t the disparity was 80 oonspicuous that something should be done without dela.y 
to n..nore (ontent,lDent. With the urgent need of economy in India'i o ministr ~on 

prominently before them. the improvements prop0A6d a.re dellCribed as absolutely necessary. 
It is obivous therefore that additions to the over_ pay drawn under the time·scales 
varying from nothing to Re. 200 per mensem are the iowc.;t incre&11e8 which could possibly 
be suggested to meet an admitted rise of 60 per cent in prices in India and of l)() per cent; 
in the CORt of education ill England (para. 47). In all the ciroumst>&nces of the time the 
Governor in Council, whatever his own opinion may be, does D.Ot propose to argue that 
the suggested inoreases are inadequate. He feels that they will contribute little towards-
stiDlIllat ng ~IlJ e n recnJitment, but he r ~co nill88 the diffioulty of the problem lind he 
admili! that the Commission's conclUllions represent 8. fll.ir compromise between conflicting 
interests. H" hopes that the compromise will be Similarly respected by critics who are 
dispoaed to complain of the high cost of the Europe'\R personnel. He desires, howover, 
again to emphasise the inter· dependence of the (',oblmission's recommonda.tions. The 
proposals regarding ovef!IC&e puy are linked with those relating to pa.asages, me<iica.l 
attendanco and ou~e rent &S well as with improved pensiolls in the Wlcovenanted sIJrvice3 
and t,hc Govornor in Council accepts the former only on the assumption tha.t the recom~ 
mendatiollB of the Commission are Mlopted m their entirety: 
In this Clolmection I am to o ~er e that in one respect the Indian Educat.ional Servioe 

and the Indian Agricultura,\ Service may require spedal treatment. If the future reo 
cruitment for theso oervices is so conduct.ed as to reduoe the numerical strength of the exist· 
ing cadres, tho number of selection posts will be automatically reduced. This will affect 
the prospects of existing members ill regard to both pay and pension. In this province, 
the aix junior selection grade posts and the two senior selection grade posts in the 1. E. S. 
and tho two aelection posta in the Indian AtIrlcultural Service should be retained for BO 
long as there are officers, at prellent llerving, qualified by merit to hold them. Otherwiee 
t.be Oommi.ion's recommendations for improving emoluments would be largely nullified. 
If tbatre is any disposition to roject this proposal, the matter might well be raised in a 
8eparMe referenoe, when this Government's views could btlstlloied in 8reater cklt.a.il IIoDG 
8Upperted by tablea whi<lh would he inappropriate iR the reply to the present reference. 

In the P. W. D., Ii. and It. brarroh the abaUtion of eerta.in pcIIt8 of Buperintendiug 
Engineer and Exeoutive Engineer, actually now propoeed'in the United Provinot!$, stanM 
on a difterent footing and may be treated as a separate querifon, mTolving &II it does tile' 
prUbltlm of existing and cor rl~ rights. imotio~ *ill Ji".e f>a. ~ne to the propoSe'll 
abolition, and the matter can well be take!'l up When 8~ltm 8 atlJjfiEld for. 

r' . .. :R.t¥inte i with t ist( t~r  ------
M173LA 



( 62 

(2) •. Whether relief should be given to officers above the tin e Bcales; if 80, up to 
what point this relief should be carried, what should be the amount, and whether it should 
be acoompanied by a withdrawal of exohange oompensation all<fWance from those offioers 
at present entitled to it". 

In reply to the Home Department letter no. 1<'. 172.24·Eets., dated June 18, 1024, 
the Governor in Couneil stated that he strongly supported the views expressed by the 
English Commissioners in Appendix IV. In making this statement he had not over-
looked the rtlcommendation in para. 55 .regarding the offi<,,ors on a pay of Hs. 1,750-100-· 
2,150, but he conSIdered the proposal of the English Commissioners to be one for the grant 
()f uniform relief to all officcrs above the time scale as far as the upper limit laid down by 
them; and it was 'as such that he supported it. 

The arguments of the Indian members on this8ubject aeem to the Governor in ('.A)uncil 
either inaccurate or merely academic. It is certainly not the case that the financial 
conditions of the officel'8 conecrned do not caJl fur relit'f. The pay of Europeans and 
Indians in the administrative posts is already differentiated in favour of the latter by the 
fact that they serve in their own country. The differentiation ill expresaed on a cash basis 
in the time Rcalcs. If it is right there, it iB equally l'ight ",bove tho time scales and for the 
same reason. ·The Government of India expressly diRavow (para. :U) any intention of 
~ ressin  thl'ir own views in the arguments adduced in para ... of their letter. None the 
108s those arguments seem to this Government concluBive. The Governor in Counoil 
.attaches no greater importance to the principle of equal remuneration, on which the Indian 
members have laid streB8, in the case of administrative posts than in that of other posts. 
He is impreRsed by the known difficultil's of officers above the t,ime scale. Not only a.re 
incumbents d these posts ill manifest difficulty at the present timc; but they have for years 
served on pay which at every ~t e has heen shown conclusively hy the ('.A)mmission itself 
to be well below the old stMlrlard of contentment; in the I.C.R. and Ule Polioe promotion has 
in these provinces been blockNI for a generation whereos time RealI'S 'were only introduced 
after the war; whilst it is a Rignificant fact that offieers now holding pORts outBidI' the time-
Bcale recl'ive emoluments whieh, thanks to th(' disappearance of exchan!Cl1 eompenHation 
allowance, wore actually redu!'f·d hy the revision of 1919. A further, if relative, reduction 
ill out of the qUCf!tion. It iH w{'11 to remember that officers willaubmit to hardship in the 
early and intermediate periods of their sel'vice if they can look forward to reasonable 
comfort later 011. The exi!ltence of higher POllt,s stimulatOR many officers who will them-
selves never reach them. Under the conrutions imposed by the Indian ('.A)mmissioners In 
Appendix IV, it will make little material difference to an 1. C. S. officer whether he is a 
commiflBioner or a collector, and to the 1. P. S. officer whether he is \I. superintendent or a 
deputy inspector general. The remarks of the Chairman in his note to Appendix IV are 
b&8ed on sound common se11l1e. The Governor in C'A)IIDcil has no hesitation in recommend-
ing that the remittance benefibl be conoedod to all officers above thc time 80alo whose 
salarioe do not exceod 1{S. 4,000 JlM mensem. He ill flatisfied from personal obsl.'rvation 
that all these officers aro involved in the general financialst)'('sl!. Their pay has suffered a 
progl't'.8sivll reduction in purchasing power during the last ten yearll. The relief proposed 
is modest in the extreme, ond it would be a grave mistake to attenuate it by applying a 
diminished rate. H. E. in Council would include even High Court Judges in this moderate 
conceBllion. 

The Governor in Council would not withdraw exchange compensation allowance 
from any officer who at present receives it. Too many past revisions purporting to improve 
pay and prospects have given with one hand and taken away with the other. A oon-
spicuous instance of thill wal the withdrawal of exohange compensation al1owanoeson the 
introduotion of the time-scales in 1010. The impression produced on men affeoted by 
mealllll'Cll of this kind is alwaya disproportionately bad. The improvements in emolumente 
propoaed. by the Lee Commission are not such as to justify any action of the kind suggested. 
and ~e Governor in Council strongly deprecates it. Apart from general considerations 
it can be ahown that the abolition of E. C. A. would reault in actual 1088 to eertain offioera, 
even if all the unanimous recommendations of the CommiB8ion are accepted. If there is 
any.mpoeition to abolish this allowance, the Governor in Council would ask for a further 
opportunity of developing his views in detail 

(3) .. Whether on general grounds there ill any case for giving relief to Indian officers 
already in the eervicee; if 10, to what olanee and to what extent 1 " 
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The Governor in Council oan find no valid grounds for extending financial relief 
to Indians. In his opinion there wa.s no real justifioation for the grant in 1919 to Indiana 
already in the services of oveMlea.s pay. It is too little recognised that overseas pay is, 
u its designation indicates with sufficient predsion, intended to compensate for exile, for 
strenuous work in a bad climate, for the disruption of family life and for the loss of all that 
makes life in Europe attractive. The compensation is a.ssel!sed at a figure which in all the 
circumstances can only be classed as extremely moderate. On the merit the Governor in 
Council would indeed bc prepared to go further. He believes (and he pressed this view 
upon the Commission) that if all but bUllinesll conlliderations were excluded, there is an 
overwhelming case for the reduction of the ba.sic pay for India.ns. For reasons noted below 
he now accepts on thi" point the recommendation of the C',(lmmission. If Indian opi-
nion on the subject is not strong enough to make itself felt effectively, the country must 
continue to pay the !lanctioned ratcH of basic pay, which are well above thoso for which 
the material avlJiilablc could be obtained. Similarly it seems impossible to defend on 
eoonomic groundR any further concessions to Indian officers. Nevertheless, whilst this 
is the view which thc Governor in Council takes on the merits, he considers that if the other 
reoommendatiollll of the CommiHHion are It(!cepted, it would be inexpedient to refuse to 
Indian officers who now draw overseas pay, the extra concessions recommcnded in para-
graph 54 of the report. To do 80 would lend colour to the charge, which is being freely 
made in certain quarters, that the Government arc concerned only with the interests of 
their European employes. The proposals of the COJJlmission in paragraph 54 regarding 
Indian officers must bc treated as an integral IJart of their 8cheme, lind accepted as such. 

(4) "Whethpr the basic pay of future Indian recruits in the All-India Hervic(s should 
be reduoed." 

On this point it is for the country to mako its voice heard. The Governor in Council 
has indicated his own opinion, but he has no choice but to accept the Cornrnisl:!ion'l:! decision 
as it is evident that it would not have taken this form if public opinion had been suffioiently 
strong on the other side. Until the political voice of India ean make an effective demand 
for rcduction, thc country must oontinuc to pay for the Indian members of its services at 
rates which are believed to be above the market rates for the material obtained. The 
forthcoming debate in the Assembly may give an opportunity of gauging public opinion 
on thiM point, if the disCUllsion extends beyond criticism of the proposals affecting EUl'opean 
public servants. in any case, all the Government of India point out, it will be possible 
to apply practical teMts to the strength of Indian feeling in this matter in the ncw provincial 
servicell which arc to be organised in the transferred departments. 

(5) ., Whether the rclief should be given (a) in the form rccommended by the Com-
mission, '.e., a small addition to ovcrseas pay combined with the privilege of remitting the 
whole oveMleas pay at 2/ to the rupee, or (b) by making an addition to overseas pay and 
stating the whole or part of overst'as pay in sterling to be disbursed in London; or (e) by 
making an &dditioll to overseas pay in rUIlees to be paid in India." 

The important point is that the concession should be granted, and 011 the whole the 
Governor in Council thinks that it had better be granted in the form recommended by the 
CommiB8ion. The alternative scheme described in paras. 17 and 1M of the Government 
of India's letter ill perhaps in itself preferable, but its superiority to that of the Commission's 
is not very marked, and on the general ground that the propOlials of the Commission should 
be accepted, unl!'ss there are very strong reasons for rejecting them, the Governor in 
Council recommends that their plan be adopted. 

(6) "In the event of the adoption of 5 (b) or 5 (e), whether the scale suggested in para-
graphs 24 and 26 of this letter for the earlier years of service would be suitable". 

The balance of expediency sC€'ms to be in favour of leaving the CommiB8ion's proposals 
as they stand. The adjustments suggested are slight, and on the whole not worth making, 
more especially 808 the net result is negligible. 

(7) "Whether the basic pay of the Police should be raised a.s proposed by the Com-
mission." 

This i8 accepted. 
(8) .. Whether the basic pay of the Indian Service of Engineen should be raised by 

Jb. 75 80 &8 to absorb the present t«hnical pay". 
This is accepted. 



64) 

(9) .. ''''hether judIcial pay should he abolished for future entrantM; if so, what would 
he au equitable rule for deu.rmining whioh officers mould continue to draw judicial pay ". 

TlIe mOlit equitable rule is to collltinue jndicial paf to all who have at &Dy time receiv. 
ed it a.nd tolltop it in new eage8 from the date on which OrdetB are lina.lly p_ed acoep1;in" 
this recommendation. The Governor in Council a ... 'l'e811 tiu.t there ia no justification for 
judicial pa.y in future. 

(10) .. What would be a suitable 8CIIoie of relief lor the Women's Branch of the Indian 
F.ducation&1 :O;l'rviee". 

The seal!' r!'Comnrendcd is:-
Y p.ars of .gervice. Atf,tjition o er ~e 9 Totalov3rlJea8 

pay. jlay. 
I to 3 Nil. 50 
HoS 50 100 
7to9 100 150 

Ahove !l 150 200 
As the Governor in Council hIB suggested no alternative in ~ic pay for Indians, 

it is unnecessary to replY'in .. ny further detail to the Home Dopa.rtment letter No. F. 178-11-
24·EstR. of ,Tuly 4, 1924. 

LETTER FROM THE CHIEF SEORETARY TO TIlE GOVERNMENT 011' THE UNITED PROVINCE. 
, No. 3779. DA<T11lD TJfJI: lJiTH JULY 1924. 

I am directcd to onclose for the considcration of the Government of India a representa-
tion- on paragraph 55 and Appendh: IV of the Roy .. 1 Commission's report received from 
the United Provinces Indian Civil Service Auociation. Two priJ1ted oommnnicatioD8 
from the Honomry ~ecret r  of the AJI8oci .. tion to the Preaident of the Comm.isllion are 
referred to in the body of the representation and are attached to the enclosure to tbi. 
Jetter as annexures. 

2. The Governor in Council has submitted his opinion on the whole qllelltlon of t ~ 
exrension of remittance benefits to officers outside the time seales in my letter No. 1037-Z., 
dated .July 28th, 1924. He has strongly supported the views of the English Commis· 
sioners set forth in Appendix IV, and hM urged that the moderare ooscCllBion emuodied 
in the Commisfiion'f! proposals for granting remittanoe benefits to officers in the time-
Bcales should be extended to all oft'ict'rB above the time·scale whose salaries do not oxceed 
Ra. 4,000 per mensem. 

3. It is ollly necessary to add in forwarding thill repreI!entation that the conce!lS'ioo 
aIlked for is one which eonoerns the whole serville, prMent and future, This is not a mIRtler 
affecting only a few IICnior officers who will soon plIAB into retitemont. It hlUVah"eM,. 
been point.ed out in answering the Home Department letter No. 178-11-24-Estlt., dated 
the 21st ,Tune, 1924, that the higher posts in a servioe stimulate the energies and ambitioll 
even of those who will never reach them. Prior to 1919 a C0mmiBBioner drew 
&. 2,916-10-8 per mel!l8tlm pltt.a exchange oompensation allowance amounting to 
Re. 138-14-3, when the rupee stood at 13.4d. IB 8IMajust. RH. 2,250 pl'UI l~  138-14-3 exohange 
compensation allowance drawn by a first grade Collector, a difference of &. 666·10·8. 
Alter the revision of 1919, the senior Col1ector's pay l'OIIe to I'tA. 2,000, the Colllmill8ioner's 
being reduced to &S. 3,000 per meusem nett by the a.bolition of exchange compensation 
allowance. If only the unanimous recommendations of the Iwyal Commill8ion are 
aocepted, the BeatO'r Collector's emoluments will bo valued a.t Its. 2,700 whilst the Com-
ntisBioner's pay remains unchansed at Ha. 3,000, thus reducing the Commissioner'. 
advantage of five ye&lll ago from &S. 666·10·8 to Re. 300 per mensem. There will in 
faat be very little differenoe between tho pay of the so·oalled prize. polite, reserved tot 
tl~or officers of more than average merit, and the maximum pay of the tlme-soale. 

, ,. The same a.rgument applies mutali8 mlltandi4 to the other oftloers above the time-
ICale. Though the Islington Commillsion proposed to compensate them for the loIJa of 
eJ[cba.nge com e~ tion .. no~ nce by a..dding permanently. to their pay ill autn roaghly 
eqUAl W the m ~~ eftbaalgt; comped8Mkmi.dDil8afbJe. It.&8 ... O' hided ttt I.e.VB 

----- -- • Not priIited ~t  this letter. 
'.' 
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the pay unchanged though exchange compensation was abolishlld. As in the ease of 
ComDliesioners, the acceptance of the Indian Commismonera' view8 would now r~ult in 
• further relative reduction in the pay of theBe posts, IIJId therefore thll same arguments 
apply. 

5. There is no doubt that officers above the time·scale are involved in the general 
economic pressure. 'l'he Governor in Council is in close touch with the facts, and is satis-
fied that the Indian Commissioners are wrong in their assertion that no relief is actually 
needed in the case of officer holding t,he higher administrativll appointmllnts. Unless 
remittance oonefitB are extended to officers above the timll'8oale, there will 00 little justi-
fication for the term •• prize post," which is already a misnomer. Even the English 
memhers of the Commiflsion have lost sight of the fact that officers outRide the time·scale 
havll spent most of their service on rates of pay admittedly below the level of oont.ent· 
ment. The Islington Commission thought the scale in force up to 1919 to be inadequate 
in 1914. IIJId the Lee Commission do not oonsider that the increases given in 1919 were 
oommensurate with the rise in prioes before and &ftcr 1914. Yet officers above the time-
scale with a few anomalous exceptions actually found their emoluments reduced in 1919. 
~  the offioers referred to in this l'Opro8entation are evor, in the new conditions, to meet 
their sooial obligations to Indians, it is llssential that this slloond attempt since 1914 to 
bring pay into some relation with aotual conditionll should not result in a slloond reduo· 
tion in the relativ!1 emoluments of officers above the rank of (',ollector and Distriot .Judge. 

LlIiTTER FROM THE CHIEF SEORETARY TO THE GOVERNMENT OF THE PUNJAB, No. 18987-
GAZETTE, DATED THE 6TH Oll' AUGUST 1924. 

I am directed to refer to your letter No. 178·11·24·Ests. of the 21st of June, 1924, 
on the above subject and to convey the following views of Hia Excellenoy the Governor 
in Council: 

2. As explained in my letter No. 26.Camp.Gazette, dated the SOthof July 1924 
the Governor in Council is sceptical whether the increase of pay propolled by the Royai 
Commission will be sufficient to attract reoruits of the required stamp in the United King-
dom. He is oonvinced by the memorials received from various •• Service" Associa-
tions that it will not be suffioient to allay the disoontent or to relieve the finanoial em-
barrassments of the existing members of the Services. Nllvertheless the Governor in 
Oounoil is prepared, in view of existing oonditions, to acoept the general Bcale of inorease 
proposed in spite of thll criticisms received from the various •• Service " Assooiations. 
He view8 the proposals of the Royal Commission as a oompromise between two confticting 
sets of intercsts, and he considers that the best course would be to accept it without sub. 
stantial modifications, on the clear understanding that no attempt will be made to reduoe 
the amount of relief to be given to the Servioes below what is rooQmmended by the Ruyal 
-Commission. 

3. As regards the question whether relief should be given to offioers above the time-
lIcales, the Governor in Counoil desires to repeat the view stated in paragraph 9 of mv 
letter No. 26·Camp.Gazette of the 30th of .July. He acoepts the view of the English 
Commissioners as set forth in Appllndix IV (1) to the Report, with the exception that he 
would not give any relicf to officers in receipt of salarics of R8. 4,000 p. m. or more. 

In reply to the subsidiary question whether relief to officers above the time·So I 
should be aocompanied by a withdrawal of exchange compensation allowanoe from tha es 
offioers at ~e cnt ent.itled to it, t ~ Guvernor ~ I Counoil n er t n~  that the only o i~~r  
now in receIpt of thIS allowance In tho PtlnJab are Indian Pobce OffioerB--Te ' . .:1 

d .. I f h H' h (' t h '. .Crult'('<l beforl' I !l06 an certain Jm g"H 0 t c Ig .our. W 0 were In rCCClpt of the all 
h ffi . I' 't d' owance in question before WI!l. Th!' number of t cse 0 (lers 18 Iml t' and In view of th 

paratively small amount of saving that would be e ec~  hy the withdrawal of th "nom. 
ance, the Governor in Council is not in favour of 11 WIthdrawal, unle8R the pa' e "f ow-
o ticer~ in quest.ion is to be increased by an amount at least equivalent to the )11 0 the . ~~ which they now enJoy. 

I am to add that thc Hon 'ble Sardar Bahadur Sardllr Sundar Sing}, M "th' 
nue Member of this Government differs from his (lollea.gues in Tf'gard to t~~ 18 .. Rcv!'_ 
tion of relief to officerf! abeve the time·scale. Bnd prt'fers the view taken h ~ ~nI QlI;1'I 
{)ommis8ioners in Appendix IV (ii) to the Report. Y I. ndlan 

• 
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4. Paragraphs 9 to 12 of your letter deal with the question whether .on general 
grounds there is any case for giving relief to Indian offioers already in the Servioes, and 
if so, to what cJ.a.sses and to what extent. In regard to this question, the Governor in 
Counoil is in favour of acoepting the proposals of the Royal Commission, viz., that Indian 
members of the Services who are already entitled to overseas pay should-

(a) receive the substantive increase in overseas pay recommended for officers of 
non· Asiatic domicile: and 

(b) should enjoy the proposed remittance eonoessions provided that they can 
satisfy the High Commissioner that they have wives or children in Europe. 

In forming this opinion the Governor in Council has been influenced both by the 
argument, on which so much strollS has boon laid by the Royal Commission itself, that 
their proposals should be treated as parts of an integral whole, and also by the cOllsider-
ation that it is highly dosirablt, in the interests of the smooth working of the administra-
tion, that Iudiall officers IIhould not fe('1 that they have boon deprived of the privilege 
of equal treatment with their European colleagues to which they conllidered themselves 
entitled, when they entered the Service. The Governor in Council has reason to believe 
that there ill a strong feeling a,mollg!!t Indian ottic('rs of the AlI·India Hervkell on this 
subject. I am forwarding to you separately a representation received from one such 
officer whieh bears out this view. 

5; A~ regards the question whether the basic pay of future IndiaIl N'CI'UitM to the 
All.India Rerviecs should be l'edlleoo, the (lov('fIlor ill Council is of opinion t,hat the weight 
of the arf,t,u1l!pnts iH on the whole against any Bu,-,h disprimination in tIll, eRNe of t.h" four 
ServiOO8 that will, under the proposals of the Royal Commisnion, retain their All-lnWa 
character. It is true that in wplying to the qucHtiollllll.il'Cll of the Hoyal Commission 
this Government pxpN'Bscd til!' yjew that the present. raU's of pay were adequat.e or more 
than adequate for Indiana. AM, however, the Hoyal Commil'lRion hasllot itself BU;{gcsted 
any such reduction the Gove.rnor in Council is not ill favour of taking this question into 
consideration ill connootion with the recommendations of the Commission. He would 
prefer to treat the matter as one for the determination of Provincial Governm(,llts, if and 
when the subjects with whioh the Services in question deal are transfelTE'd, and the Ser-
vices themselves cOlllll'.quently u('come provincialized. 

As the local GOYl'l'nment is not in favour of Clny reduction in the basic plly for future 
India.n entrantR. it is not neeeRsary for me to send a separate reply tc? your letter 
No. 178.11·24·Este. of the 4th of .Jul,\" last on this subject. 

6. I now turn to the consideration whether the remittance pnvilegc, or its equiva-
len~  should be gh'en-

(r_) in t,he form Ruggested by the Royal CommiSSIOn in paragraph 54 of the Report" 
or 

(b) by means ot a sterling pa;vrnont disbul'6ed in London, or 
1,(.) by means of an adclition in rUp<?eB to oversllas pay. 

The Governor in Couuml hl\s conl\\1lted Heads of Departments in regard to this ma.tter 
and find!! that there if< among them a considerable difference of opinion. His own view, 
however, ill strongly in favour of sterling payments in London, &II that method would in 

.. hie opinion emphasise the purpose for which the relief is jriven. He notes that the Govern. 
ment of India have satisfied themselves that, sterling JlA) Il.cnts in London will not subject 
the recipient to the levy of British inc-ome-tax on that or any portion of hiB income. 

7. In reply to the sixth question stated ill paragraph 30 of your letter I am to say 
that the Governor in C-ouncil would acoept the soale .of remittance privileges proposed 
by tbe Royal Commission as it stands in spite of its anomalies. 

8. As reguds the increase proposed by the Commission in the basic pay of the 
Polioe, I am desired to forward fer the information of the Govc-rnment of India an extract 
from • Jetter dated the 22nd of July, 1924, from the Inspec:tor General of Police whieh 
may be accepted a8 representing the general view taken by the Service regarding the 
propeeed inorease_ It is olear from this letter t.hat the proposals of the Royal Commis-
sion will <IP little towards allaying the existing discontent in the Police Service, nor is it 
llkely in itself to stop retirements on proportionate pension. At the same time, though 
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sympathizing with the natural desire of the Servioe for a larger IMa8ure ot reliet than 1;' 
recommended, the Punjab Government does not feel itself in all the circumstances of the 
case able at present to recommend a grt'.a.ter increase in the basic pay of the Police. 

9. The Governor in Council has consulW tbe Heads of Departments concerned OD 
the proposal that the, baRic pay of the Indil\.lJ 8ervice of Engineers should be raised by 
Re. 75 so &8 to abllorb the present technical pay. He agrees with the Heads of the Depart. 
ments concerned that this propo!lal should be acoepted. 
10. As regardR thl' question whether the judidal pay (If Re. 150 p. m. for the Indian 

Civil Service should be abolished, I am directed to forward for the iuformation of the 
Government uf India Ii copy of a lett.er No, ~  of the 10th of JUlie from the' 
Registrar of the i~  (A:lurt at Lahure. It "ill be observed that t,h!, Hon'hlll Judges' 
ar(l )tron~l  oppol:lcd to t IJi~ proposal; but the Governor in Council regrets that he is 
unable to share thill vi!,w. Thore has always beon Bome doubt whether a E.peciaJ: 
allowan<'c for oOieerH ser\'ing in the jlldicial branch could be jUlltifioo on the merits 
of the case, and ~inee this allowance was introduced in IIl19 applieatiolUl for transfer 
from executive tu judicial wOl'k IJave be(!(lme more commuil than in tbe raRt. The 
Governor in Council wuuld, t.herefore, aeeopt the proposal of the Hoyal Cumllli~ion  

but 'he Rllg:;!estH that tlliJ order. giving efred to thiH d('cision should be qualified by the 
two following proviAuH :'-

(a,) that 110 offiel'r Iletually in rectlipt of judicial pay on the 27th of March, 1924, 
ahall by reason of thelle orders cealle to draw such pay, 

(b) that no ofli('('1' whom the loc:al Government, certifil'!l to hn,vo selootecl definitely 
(and with thl' approval of th"" local Government) for the judicial depart,. 
ment before the 27th of March, 1924, shall be debarred by thelje orders from 
drawing judie·inl pay. 

II. The Guvernor in Couneilaccc,ptil th" H('ale of overseas pity proposed in paragraph 
29 of youI' Jlltter for til(. Women's Eduentiunal Servioe all suitable. He RuggeNts, how· 
ever, that the Ncalll of pay Rhould be regulatf'd aecording to age and not according to years 
of service. 

A'xtrcu:t CQ/'!I of leller from the l1wpedor.General of Police, Punjab, to the ClIirf Secretary 
10 the GOI'ernment, P1I11,iab, Simla, No. C06-B., date.d the 218t·22nd July 1924. 

SUllJF:CT.-Recomme'ndatWn,o; of the ~e Commi8~ion rrgardl1lU Pay. 

I havc thebotlour to refer to the two [ettern on the ahove subject, numbered Ir.-178. 
ll.N-Est"., and dated tht' 21st of June and the 4th of July, 1924, respectively, from 
the Secretary to the G(wernment of India, Homl' Department, to Local Governments, 
and to submit the following representation regarding the rocommendations of thp, Lee 
Commi ~ion in so far lUI they aJToot the pay of the Indian Police Service :-
As has already been pointed out, the recommendations of the Commis.ion with reo 

gard to thp, pay of the Indian Poliee Serviee are both inadequate and incollsistent. The 
Commissiun lay great st.·_ on the importance and unple,asantneR8 of Police worl;:, the need 
for slower Indianisatiun I\nd the urgency of kooping the force efficicnt. They also place 
the Indian Policc Service next in importl\nce to the Indian Civil Service. In spite of this. 
however, the Commisqion's recommendations leave the pay and prospects of the Indian 
Police Servicll beluw tlul<IC of all othor Services, mainly. it, appl'ars, to avoid disturbing 
the relative pOIIitioll of the Servicc to other Cncovcnanted Services. The age for age 
compariwn which is 80 frequently used e.'! an argument for retaining the Indiao Police 
Service in an inferior position, ovel'lookR t.he fact that the Police officer haa served in the 
Eaat three yearR longer than the Forlll't officer and 21 years longer than the En¢neer, 
and that Iw reaches the various stages in life at an earlier age. He tl\kes leave earlier, 
malTios earlillr (in the Punjab the actual avorage age at which Police officel'S malTY hu 
been ascertained to he 28 l ! r~  whereas in other Services it is 30) and possibly loses hill 
health earlier. He also discharges responsihle dutiCll of vital importance to the admini-
strat,ion at an earlier age; while on the ot.her hand, his promotion to the more highly 
pa..id posts COlllCll at a later age. In the Punjab the average of reaching adminiHtr,.,tive 
rank in the P. W. D. ilj 44, in the FOl'ellt Depttrtmtnt, 44 Rnd in the Police D<';mrtment, 
47. The Ilervice for service comparison i~ the more nlltural one in dealing with tl (' C88eII 
1I173LA 
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,of EuropealUl serving in India and the failure to acoept this principle is the cause of muoh 
~8 o~tontin the Indiai\ .PoUre Service, partio\ilarly in view of ~ e recognilleddifficultv 

'and unplE>8.8antne!ls of t.he dut.ies to be performed. ,. 
• . Mter ~Il that ~  been 8 i~ by the Commi88ion regarding the import.anoB, ete., of the 
Indian Pohce SerVice, the logical r.onclusion would have hoen to recomoltmd a more 
,enflfoU8 8calo of pa.y without I'eft'ronre to other 1.)ncovena,nwd Services most of which 
are destinoo ,to be p:O\·inrialised .. Tt is, ow~wol  apparent t l~t the e ~ er te  state-
ments r('gardmg the finances of India or the desml to al'/'ango a compromise with the Indian 
,members in uce~ the C~mrni~si~n to ~ ittl(l down the improvolllflnts in tho pay and pros. 
pects of tho Inrhan Pohce ServICe wlllch were obviously indico.t.ro. As evidence of this, 
the following remarks of Sir Reginald CrMdock in para. 3 of his minute on the emolu. 
ments of th" .superior Civil Service" in India may be quoted :-

" It ill re~ll  impossible to jURtify annual increments of only Rs. 25 per men80m 
in the case of the Police as compared with increments of RI!. 50 in other 
Services. Indeed, the rate of annual increment in the Police is smaller in 
many instances than in some of the Provincial Services." 

In spite of these remarks, a perusal of the time·Bcale recommended for the Indian 
Police Service will show that for no less than four years in sucoession the inorement is 
oIlly Re. 25. 

The Police. c~e submitted to the Commis.sion included a carefully prepared statement 
of the oost of livmg based on the actual requll'8ments of a European Police offioer. This 
the Commissioner made no attempt to ohallenge. It is maintained that the scale of pay 

_1I1l88e&ted therein represents the very minimum" necessary to obtain recruits of the right 
.. _mp and to mainhill tllem ill such a dcgroe of comfort 'and cJ.ignity IIJI will shield them 
from temptation and keep them efficient for the term of their servioe." The inclusive scale 
~est e  (further partioulars of which are given in the attached statement) is briefly 

.,AI follows :-
B.s. 

Time Soale 500 to 2,300 
Seiootion Grade 2.500 
Deputy Inspectors.General 2,l'i70 
lDtpector General 3,000 to 3,500. 

This scale, it will be observed. is less generoul than that at present in force in the 
Indian Civil Service, with whioh the Indian Police Service is repeatedly claued &1\ an 
eeeential security service, and, if the value of other benefits recommended by the Commis· 
JPOll be deduoted, the resulting lCale becomes still .more modest. The attached. stat.e· 
J 8llt~ 8 that tho lCale claimed h&ll been granted in fullin the first four years and in the 
~ t  year of service, and in the fifth, sixth, seventh, ninth and tenth year even more 
~ een granted; while from the eleventh year onwards the lCale fa.lls short of that olaimed 

at a steadily increasing rate ~til it actually reaches Rs. 600 in the 21st year. This 
me&ll8 that the Police are, from their eleventh year of service, to be, as heretofore, hope. 
Jeuly underpaid, and that they will oontinue to suffer from that financial stress which 
~ the basis of the present disoontent which the Commission W&8 appointt'd to remove. 
It can only be &8Iumed that the well·tried principle has been followed of making conditions 
luftioicntly attractive to lure reoruits into servioe and to keep them oontent until such 
time &1\ they may reach an age at which it i~ impossible for them to withdraw, when they 
can "afely be left to bewail the o elc n~ ! ~ of their position. The report of t,he C',ommis· 
.ion ill admittedly a compromise; but it is not to be expected that, members of the 8ervioe 
will appreciate the argument that, owing to political and financia.l cOllsiderations over 
which they have no control, they should he content witlI le!18 than a living w i~e  

I'rom the point of view of Government, I would emphasise the need of making the 
'oonwtiollB of service in the l'olice attractive. The large number of trained and expenenced 
polioe Omeera who have already left the servicc on proportionate pension in disgust 
would have been sufficient to man more tha.n half of the districts in the Punjab. But 
.at the present time it has become impossible to find suitable officer& for the more important 
districts; and two-thirds of the 8uperior appointments, which, until recently were hold 
,by European SuperintendcntB of Polioe, are now filled by Indialls, Deputy Superinten· 
dentl, or junior and inexperienoed Assistants. The Commission demoU8trate the lIeoell· 
ait1 of preserving the efficiency of the Indfan Polioe but there is ample evidence available 
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to show a vet'y seriouB and rapid decline in the numbel'l! and efficiency of the superior 
European staff and in the outtUTn of work by the Department generally. The plain fact 
of the matter is that the Police Department at the present time is, for want of a sufficiently 
of good officel'l! approaching a stage where very little more is required to produce a break-
down. This fa.ct does not appear to be recognised by Government. 

The report does not claim to be exhaustive and tho question of inoreasing the number 
of posts ahove the time· scale in the Indian Police Service, whioh was repre.senttld by moat 
of the Police witnosses, has not boon taken up. It is urgt->d that the pCJ"()entage of suoh 
posts should be increased from JO to 15. This is tho peroentage in most of the corres-
ponding AlI·India Servicl's and there can be no logical reason for leaving the Police in a 
position of inferiority. The result of slloh an arrangement would be to raise the number 
of Selection Grade Posts in tho Punjab from 5 to 11, which would remove the present grie-
vanoe of the slowness of promotion in the Servioe. 

, If granted in full the relief rceommenfied by the Commi88ion will he very welcome 
to Police Officers, most of whom are struggling under a load of debt; but the improve-
ments proposed are not likely to have any effect Ull the problem of recruitment, nor are 
they sufficient to induco otti(,cri! contemplating retirement on proportionate cn~ion to 
change their minds. The improvements are not I!ufficiently g"nerollB to meet the needs 
of present day realities nor to ensure contentment in the Service. The total cost of the 
increased pay and the remittance concession recommended in so far as Police offiool'l! in 
the Punjab are affected, is t'Htimated during the current financial year a.t less than one 
lakh of rupeell, and it is claimed that, if the value of the recommendatiollJ! had been doubled, 
no financial embarrassment would have been caused to .Govcrnment. Enough has already 
been said to show that, while the proposal to improve the time-BOale in the case of the 
Indian Police Service is very acoeptable, this proposal does not go far enough. 

... ... ... ... ... ... ... ... ... ... ... 

Yoa", of Scale asked fuc. 
Sec"iC':l. 

Rs. Rs. 
1 IlOO 
2 525 
3 liM 
4 600 
5 650 
f) 700 850 
7 760 000 
8 800 950 
D 8liO 1,000 

10 900 1,100 
11 1,100 1,300 
12 1,300 1,000 
13: 1,600 
14 .. 1,700 
15 1,800 
16 1,900 
17 .. 2,000 
18 2,050 
19 2,100 
20 2,1liO 
21 2,200 
22 2,2110 
23 2,300 
U 2,300 
15 2,300 
26 2,300 
Selection grade. 2,&00 

Proposod pay. Additional 
benefit.-. 

Rs. Re. Rs. 
4liO 110 
475 50 
600 50 
650 50 
600 125 
625 800 126 
650 825 125 
675 860 125 
800 975 176 
825 1,000 176 
SliO 1,050 176 
876 1,076 175 
900 1,100 176 
925 1,150 175 

1,000 1,226 200 
1,250 200 
1,300 200 
1,326 200 
1,350. 200 
1,375 200 
1,400 200 
1,460 200 
1,Il00 200 
l,MO 200 
1,600 200 
l,6tiO !OO 
I,VI5O 200 

Difforen06'5 
Total of 3·4. between 

Re. ~  

IlOO 
625 
5l5O 
600 
726 
760 
775 
BOO 
975 

1,000 
1,025 
1,0110 
1,075 
1,100 
1,200 

925 
1160 
975 

1,150 
1,175 
1,225 
1,2M 
1,275 
1,325 
1,425 
1,450 
1,500 
1,525 
I,MO 
1,575 
1,650 
1,660 
1,700 
1,750 

: 1,800 
1,8110 
1,9150 

2 and 5. 

o 
o 
o 
o 

76 
50 
26 
o 

100 
76 

-75 
-250 
-326 
-,371; 
-37G 
-450 
-Il00 
-625 
-5110 
--575 
-600 
--6(0 
-600 
-600 
--600 
-'ISO 
-liOO 
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Cory OF A IJrrl'ER No. 36401·G., D,lTIID THB 10TH JUNE 1924, FROJ[ THB RlIIGISTBAR, 
HIGH COUBT OF JUDIOATUBE AT L4BOBB, TO TBB CHIEF SlilOBJIITARY TO THB GOVBBlf· 
MDT OF THE PUlfJAB. 
I am directed to say that the Judges observe that the Report of the Royal Commis· 

sion on the Superior Publio Servioes in India oontains a rooommendation that Judioial 
Pay should not be drawn by future entrants into the Judioial Branoh of the Indian Civil 
Servioe. 

2. I am to say that, as no indication of any such recommendation was, as far as they 
can see, foreshadowed in the Questionnaire issued by the Commi88ion, it has taken the 
Hon'bIa Judges entirely by surprise, and they trust that as they had no opportunity of 
expressing their'opinion before the Report their views will be considered by the Govern· 
ment of India and the Secretary of State even now. 

3. In the first place the Judges wish to BBscrt' their firm conviction that at any rate 
for some time to come it is esscntial to the efficiency of t,he Judicial Horvice of this Pro· 
vince that a substantial proportion of the appointments should be filll'd by members of 
the Indian Civil ~er ice  

4. Thc Judges find themselves unablo to agree with the vicw that the Judicial Service 
is as attractive BB the Exeoutive Service and they very much fear that the proposed step, 
if oarrin! into (·/Teet, will result in thcir getting in future still fewer recruits of the stamp 
requirrd than are at present made available by the local Government. Exccpt for tho8e 
who have a natural hent for Judicial work,-who are cw-recruit~ to the judicial branch 
can be appropriately d('-sorihcd liS those who are t tr8l)t~  either by the higher pay. or by 
the fact that a District and &sfliolls..T udgc can sit quietly at his hoodquart,ers and does 
not havc to undertake the ('xertion of tuuring about a district. The.J \ldges t,hink that if 
the attraction of ('xtra pay is withdrawn, great majority of applicants for employment on 
the judicial side will be those, whfr--t.o put it frankly-shirk t ~ more active part of a 
District Officer's work, and are found unfit for the Executive. ~uc  oflicers, are not likely 
to be Rny more fit for the Judicial Scrvice. 

5. It it; posBilllc that the chance of being promoted tu the High Conrt h8.l! been regard· 
ed lIB an illl1l'ntive to a m{'mher of the Indian Civil Servic(' to join the Judicial Service 
but if t i~ is so the .Junges think that the idea is a fal\a.cy. In Hl\, Punjab the Jllllximum 
number of p{'rmanent High Court Judgeships open to t.he J. C. So iR four. If the present 
Tempornry Additional posts are t ~n into account the numht,r bceomeK six, but this 
is a maximum. and exccpt for Bhort officiating appointment.s it is neVE'r likely to bc more 
then fivc. A~ inst this an t~cuti e Officer has open to him a much larger numher of 
posts both within the Province and outside in the Government. of India. and in Indian 
StawH whirh are not ouly well paid but also have the additional attraction of re~i ence 
in the hills during th!' hot weather. It is UnnCC08yary to specify the number of sneh postl'l 
which are at prcsent held by members of the Punjab Commission for th" facts are already 
well·kllown to GOVC'Tnment. 

O. If a dt'monstration be nec(;ed that the .Tudieial Braneh is not particularly attrac· 
tive in spite of the present judicial pay, it iH only fl!'<'eS!lary to point ont that while the nor· 
mal strength iH 16 officers, there an) at the mnment only six m('mherH of the Punjab Com· 
mission working a8 i~trict and Sessions Judges in the Punjah. while of those on leave or 
officiating ill the High Court ouly five are likely to return and the Judgeil. anticipate that 
it.will be extrt'mdy diJIicult, if not impossible, to fill all tho vacancies. Of those oflicel'l 
who arC' willing to transfer to the Judicial side the Local Govenunent will only spare the 
sen-icc'A of a very HOlnll proportion and the .Judges are doubtful whether even these would 
have elcewd to COr1W 0\'!'1' hut for the attraction of the judioial pay. 

7. The Judges tl1lst that these remarks will suffice to show that the oontemplated 
step will not be in the hest. interest!! of the Judicial Administration, but I am to say that 
if it is decided neverthelC"1!B that judicial pay should be withdrawn the Judges still consider 
tha,t the proposal that an officer shall have not only eleotM for the Judicial Branoh but 
mUlit also have be.en appointed to it before the date of the Commission's Report, i.e., 27th 
March 1Il24, is onE' that will operate very harshly in a number of instances. There are 
leVeral ca8C8 of ofliC'-6rs in the Punjab who have long since elected to join the Judicial 
~r nc  hut who vwing to no fault of their own bave not yet been appointed to it. The 
'Judges feel that the inclmdon among thOle who will be entitled to draw judicial pay on 
appointment &8 District and Seuiona Judges of such offioers &8 shall have made a bond J.d. 
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eleotion for the Judicial Branch before the date of the Report will not add a very great 
burden to the financea of the oountry and will prevent a certain number of instances of 
real hardship. If it ill desired to add a safeguard, a proviso might be made that Buch eleo-
1ion shall have been directly or impliedly approved by the Judges of the High Court before 
• certain date to be fixed subsequently. 

LETTER FROM THE CHIEF SECRETARY TO THE GOVERNMENT OF THE PUNJAB, No. 18988-
~ A  DATED THE 6TH AUGUST 1924. 

With reference to paragraph 4 of my letter No. 18987, dated the 6th August, 1924, 
I am directed. ~(J enolose for the in orm tio~o  the Government of India a copy of a n~te 
by Mr. A. La.tlfi, O.n. E., I.C.S., on the proposals of the Hoyal Commission 011 the Supenor 
Civil Sorvices in India which affect Indian Officers of the Indian Civil Service. The 
Governor in Counoil, while not endorsing all tlle arguments \Ised hy Mr. Latifi, conside1'l'l 
tha.t. his note may be of interest to the GOVlJrnmllllt of Indio. ~ illuRtrating the feeling of 
Indian Of!icers in rega.rd to thoBe pl'Opol:lals which dillcriminate bctwl'l,n -them and thei .. 
European collea.gues. 

The Lee Gommi8sion Report aB it affects the Indian o.{ficer8 of tlte I.C.S. rt'CI'vited te/,Te 1915. 

(A. LATIFI, I.e.F;.) 

i~ nut.o ~ only with my own ca.se a.s a.ffected by t.he Lee Commission P.eport. 
I a.m an Indilm OlIker of the Indian Civil Service of nver 21 years' Htanding, and I belong 
to the cl~s8 recruited in London hefor!' llllli, t,hat iN to "uy, bofore the purchru;ing value 
of th" rupllll fell hl'avily below itA pre-War level, und befo),e eomretiti0n fO!' (~mis!!ion 

to this S!'Irvioe came virtually to an !'Ind. 
2. In this note I only touch th!' Heport at till' points when' it. s J ~( st  i~rrill in tic  

betwfl('On the 0las8 I rf'proscnt and my Hrit,ish and Colonial eolleagu(,g, that iM to say, 
in regard to-

(a) pa.ssage concossions (pa.fa.. 63), 

(I)) remittanec privileges (pa.ra.. M), 

((") facilities for medical attcndanco (para. 93). 

3. My Ca.SI' is t.hat I joined the Serviee on l.hl' cit-a.r undol'Kta.nclingthat it hnR no cOIP-
pa.rtmf>nts, and that I should get tho !lam(. emolumentn and amQnitil'K all would be 8uffidtnt 
to att.ract tu it the best. EJll/:lishmcn of tl:" ohlt'/' English Univ[')sitics. I ha.d a versatile 
and wha.t was oonsidored, a brilliant eareer b(,hind me when T entf'fed the ~cn ice  r was 
also c:msidereri a good speaker, a.nd a. I/:ood ma.nI\g!'1' of Imm, anel in til(> opinion oi my friflnd. 
I-had other equally good profes8ions open to me beHiclt's t,J1(> I. C. S. It waa after htlfitation 
that in the I:'nd I chose tho Servico. Had I known at the tim" that at !;ome subsequent 
Bta.gll the Secretary of Htau. would decide to pay mfl not in Hw way ori¢nally understood, 
but in accordance wit,h what. he thought were or should he tl,e haUts of mYP!'lf, my wift'. 
my Bons and my da.ughterR. I would not have c o~t n the Rt'rvice. T ~ll rnit that any diffe-
rentiatioll now from my B"itish colleagues on tilt' lint ~ IlI l o~e  by fh,. Commission would 
break the spirit aq well 0.8 tht' letu,r of tho Proyilio .t.o the S(lllOl1d ~I l e o l ~l  of section 96-
B of the Government of India. Act,· 

4. In the annexurct to thifl note ]dvc El. ~IIl JI I r  of my IIcadomic-al carper. The 
work I did for Cam hridge during t.be three y<'ars (1 !lB!l-lIJOl) prl'l'eding the l. C. S. Open 
-Com:),<iti,);l was about equal t.o twico what (aw did for an IlVB;'U!!(' first class HonOllre 
Degreo. This work helped me only for one-fourth of the slltj('(lt,S I ofil'reci in the I. C. S. 

----,.;" r~~i ~ -t ~t ~ e~ c~ ( n ~ nte  e ~ ~ t ~~~ ~m~l~c-~~~~~t ~ t ~- ~~-
ment of India Act. 1919, hy the FlccT(ltary of State in Council to th!, civil servico of the 
Crown in India sba.lI retain a.11 hiB existing or accruing rights or shall receive such comlJen· 
... tion for the 108B of any of them aR the Secreta.ry of State in Council may consider just 
and equitable". Seotion 96-B (2), Government of Indta. Act . 

.. The Committee think that every precaution should be ta.ken to secure to rubliD 
""ante the oareer in life to which they looked forwa.rd when they were recruited, and 
they have introduced fresh provisions into this clause to that end." Joint S-'Plli Commit. 
tee', Report on the Government of India Bill, 1919. 
t No' Printed 
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Open Competition; that is to sa.y, three-quarters of the wo~  J did for the I.C,S. wU 
over and above that whioh I put in for the University. What I did before and after 
I joined the I.C.S. (see aDneXUTIlS. I-III) fully justifies the view of my friends that 
the I.C.S. was not the only opening for me in 1901, and that my qualifioa.tions helped 
by my family oonnections would have led me to a distinguished profossional carc('r in 
Bombay, my nativc- place. 

5. I may here reoord a somewhat obvious fact that people often lose sight of. This 
I.C.S examination ,for whioh I s t~w  held in London, and not in any pla.oc settled in 
deference to my domicile. But no one paid my expenses for the journey to London. The 
examination dovet;&iled into the currioula of ~ English Public Hchools amI Unive'rRities, 
espeoially with their ola.saical, mathematica.l and sciuno" Rides. It. WI1I! hy no means adapt-
ed to thtl needs of Indian students or to the ourricula of the Indian Univcrflities. And 
yet I was given no concession in this examination in consideration of my Indian domicile. 
No grace markB were, for example, awarded to me even in HIICh a subject as t.he essay in 
English-to me a foreign idiom. I ra.n with a heavy handioap. 

With all this in the baokground, to jettison mo now becausc uf Illy Indian domicile 
does nut strike me as being altogether" cricket." 

6. But it may be urged-though perhaps not seriously by tho trained administrators, 
who will decide this qU-:lstion-that there is really no proposal for a differentiation in 
emolument8. "You wi' l get the so.me pay and overseas allowance as yuur BIitish and 
Colonial oolleagues. W:r, bver inorease they get in these, wilJ he for YOII also. You 
never had free passages for your family before. This is 0. new concession we are giving 
to Englishmen beoo.UIltl of t!;cir pressing need. So you have no grievance." 

I will meet this argument as far as possible:in the words of the Report itself :-The 
Commitl8ioners say that "the prinoiple (hitherto) adopted has boon that emoluments 
should be fixed on a scale sufficient to cover the eost of passages and that the oflh:er should 
be left to make his own arrangements" (para. 62). The purchasing value of the rupee 
having now fallen it is becoming" increasingly difficult for officers to meet p&S8age 
charges. " To meet this difficulty the CommisSion recommend the passage concession 
(para. 63). The Commissioners go on to explain that the proposal in effect means an 
addition of Rs. 00 p.m. to the British officer's salary and of Rs. 25 for hill Indian colleague 
(para. 65). The reason why the conce88ion is not given" in the form of an unconditional 
inorea.se of ordinary pay " is that there would in that case be the r;sk of its being impru-
dently diverted to othtlr purpo&es (para. 64). , 

Who ean so.y in the teeth of all this that the p&8Sage conceB8ion will not be in effect 
part of the emoluments of officer.? The Commissioners are good enough to recommend 
that this conC6ll8ion should be extended to Indian officers of the Indian Civil Service, who 
receive ove1'lleu pay. They give, however, no reason for their further recommendation 
that" it should not extend to their families." Did the Commissioners, I wonder, picture. 
to themselves the Indian I. C. S. Officer-his wife safe in the zenana in the charge of hi .. 
grandmother-disporting him&elf in the Cuino at Monte Carlo or better still on the Bou-
levards of Paris, during long leave on half average so.lary ? 

7. Similar arguments, mutatis mutandi8, apply to remittance privileges. The Com' 
mission would allow the unmarried British Offioer, for whom according to Sir Reginald 
Craddock even the pre&ent rates of pay are .. fairly adequate". " to .specule.te in Exohange 
at the oost of the State" (p. 149 paBSim), but they would not allow the full privilege to the 
Indian with 0. family. ' 

The Report. recognizes that Indian officers drawing overseas pay may legitimately 
expect to educate their ohildren in Europe (para. 54), and it needs little argument to show 
that neither th" remittance privilege nor the Bum that can actually be remitted bears any 
relation to the actual cost of edueating ohildren in Europe. The privilege CIID at best 
be ~e  only &8 a me&l18 for creating a fund, by way of cbildren'seducaticm policies or 
otherwise, that, spread over the whole of hiB ~r ice  goeB some wl\.y to compensate an officer 
for 1088 cOIUlequent on the fall in the purchasing value of the ru ee~ 

,And again, is there any re81!0n why the Indian Officer should not 11.180 get the privrese 
for purposee other than the fonning of lID education fund? Why should he not. r.ave it, 
ferr example to pay for booke, instruments, elub lIubscriptions and other similar items ? 

,---_ .. ----------_.-------
.Not printed. 
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·S. In the matter of medioal attendanoe I ask t.hat the r,w.ommendatiotlll in para. 9s: 
of the Report should be so applied that officei'll of my clUBS should not in at any time ges . 
less qualified medical attendance than what a British Officer of the Ilame cl&8s in the Mme' 
station would be entitled to. An illustration will perhaps make this clearer. A is an 
Indian Officer and B a British Officer. both stationed at Hissftr. The medical officer at 
Hissar is an Indian, L.M.S. (Lahore). If the only privilege B gets is that of being attended 
to say by a Military Assistant Surgeon of his own race stationed at Gurgaon. A will have 
no grievance. A wiII be satisfied with the L. M. S. (Lahore). But takoanothcrcasc. A 
and Bar" IItill at Hissar with old L. M. S. (Lahore). n is now allowed to call in X (M. D., 
London) from Fcrozepore. There are two doetors at Ferozepore X EngliRh and Y (also 
M. D., London) an Indian. A will now legitimately expect to have thc serviees eithorof 
X or of Y, 11.8 may be convenient to Government. In such matters the Indian officers of 
the Indian Civil Service look ollly to qualifications. and not to race or nationality: for as 
a ciaHI! thcy are singularly free from race or communal bias. 

9. The Indian Commissioners, if not all the Commissioners, seem to have approached 
the question of emoluments and amenities in the I.C.H. with the primary objeot of" meet· 
ing the pressing needs of the European members" or rather the ma"ied European mem-
bors thereof (p. IlO). Thcy were right of course to do this. The Europeans constitute 
the bulk of wha.t in the past waR emphatioally knowJl S.8 a "European Servioe " and the 
emoluments of a serviee can only he adjusted by a reference to the needs, pressing or other. 
wise, of the great majority of its members. But all this cannot affect the statutory right 
of any given individual or group in the Service to absolutc equality of treatment with the 
rest, regardless of the question of needs. My claim, &8 urged in the foregoing paragraphs. 
in substance amounts to this: that by providing me and my family with the 8ame facilities 
for travelling, education and self-improvement as are open to my British colleagues, the 
Secretary of I-ltate Rhould secure to me the career in life to which I looked forward when 
I W&8 re~ruite  or to put it in another way, that I should retain unimpaired my existing 
and acoruing rights in regard to emoluments, amenities and otherwise in perfect equality 
with my British colleagues (e/. note to p. 2). 

10. The question of individual neoelJ8ity. is not, therefore, really relevant to this dis· 
cussion. I should have preferred to keElp elear of it. But it seems to have infiuenced some 
at least of the recommendations about Indian offioElrs, and I have got perforee to say some· 
thing about my own needs. 

11. I come of a very di!!tinguished family from Western India, and my people have 
for many generations followed the injunction of the Prophet of Islam" to leek knowledge' 
even though it be in China". They travelled far and wide in search for learning or for a 
oareer. They discovered Europe some three generations back, and they saw that it w ... 
good : and my children will now be going there in the fourth generation. My father and 
mother eJ:patriated themselves for many yeal'8 with the 801e object of supervising the 
education of their children in Europe. My wife &8 well &8 myself have been educated in 
Europe. As we now stand, therefore, an education in Europft is quite &8 much a neceslity' 
for my children all the Grand 'I'our WaB a neceslity for the upper class of Englishmen in 
the 18th century, or &8 a Public Sohool education (against one in a Board School) is 
a necessity for the chiklren of my British eolleagues. An European education for my 
ohildren i8 not a luxury-it is " a pl'e8sing need." 

12. In some ways, indeed, I have greater difficulties to face for the education of my 
ohildren than many of my British colleagues have to. It is open to the latter to Hnd 
their children to their own country in the entire oharge of relatiolll or even of IIC)hool> 
authorities. In any C&8e t.hey lin "e no fear that th('lir children will grow up alien to their 
religion or to the traditions of their family n~ of their country. in~8 are not ~ euy 
for me. It is not open to me to leave my ohildren for yeal'8 together m England III the 
hands of Rtrangers. I would be sending them there with the Bole object of making them 
better Indians and more efficient citizen!! of their own country: and to keep them ~m 
the peril of denationalisation my wife or myseU will have to live near them for long penodl 
in the years that are ooming. 

13, But it is not merely to look after their children that Indian officers and their 
wives want to travel to Europe. They have to go there for leU.improvement, One of . 
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my journeys was, for example, made entirely for the purpose of writing .. The Effects of 
War on Property" (Annexure· III). I could not possibly have written the book in India, 
for there are no facilitie8 here yet for such work. But apart from special work there is 
suoh a thing as general 8f!)f-improvement. London after all is not merely the political 
capital of India-capital in a more intimate l!eI\II(l than of tht' relit of the Empire: it is India's 
intellretual metropolis. l<'rom there our cultural life drawR its inspiration. Our adminis-
trative methods as well as our political idea.Js (,orne from England. What England t,hinks 
to-day we ha.ye to {oil ow }X\rforce at le.ast the day after to-morrow. An officer of the Im-
perial Services c~!ener tes if he does not, from Hme to time, refresh his spirit-and i~ in-
telloot in its crisp oxygenated air. rnltlllR he spendA, like the ~o -  Amt'lrican, II.t I!last 
the" sabhatical!.vcl1.l' " in Europe, he becomes a .. back-number", and carries a handicap 
in his carOOf as compared with his {l'l1oWII. And it is the IUlom!' for his wife, Hoth the 
Indian and the European members of the Lee COmmisRion appear to havohel'n ilrllorant 
of tbl' 80cial habit!! of the blllk of th!' 1ndian officers of the Indian nyn St"rvioe ; else they 
would not hayl' made th"ir incredible recommt"nda\.ion ab"ut the I)8RPagl'll. The wi e~ 
of mo.;t of us al'e 1I0t ill Purdah. They havo lUI (,quallIJa"e with UA in the !lun. 

14. ]i'or riti~  (l il er~ of th(' All· India /"(,I'vil'es thiH Dapcel of 11 ou I ( ~  to England 
is &II important II~ f(\J' thp IndianA. People often forgl1t thill. They t~l  I1Il if the British 
Officer only n(l('(lod to 1(0 horne for hili health or for iliR private l ( r~  Hilt it wants 
little thought t() shuw t.hat t ~ i~ not all. What, iii the chief asset of the BritiHh Offioel' of 
the aclministmliv,· SPl'vil:\'!\? h it not thllt which i~ compendiouq!y termed the" British 
spirit ~ ~ow  • Xl'I'pt in a Hd.,d, fl'W t i~ spil'it. III npt t.o bl'come jaded if not J't,novated 
by pcriodi('J).) i~ i~ 10 }:ngillJld. ]o:VI'n if the HritiHh OffiCt'f did not himBl'1I wont to go, 
it would bl' in Il(-Jill ~ int I( ~t to (!ompel hitn to go home for at It'lUIt the ,. lIabbat.ical year ". 
Hem again tit,· Indian i~  if .nnytJ.in/l. at ft ,jj'!8dvl!.ntajZc. Ho p:oes to on(' pJaoe to see to 
his private afTll.in<, und to anotllllr--ElllZland--· in order to bring himsolf up-to-date. His 
Britillh colleai(ue kills two birdA with one rtonl". .. 

15. Hefore Il"lOlle, 1 should forhaps say t.hat in re~trietill  this note to India.n officen 
of thE':J.C.S. nrpointoo heffll'(' HlIli 1 do not mean to imply that hidiaD (.ffieeflj outBidI.' 
my clash aTI' not ('ntitj(,d to "imilar privileges. I have d('/lolt with till' claim of a Rmall 
group wit.h the objrc.t of IIimpJifying the issutlt' and thu!l clarifying tho i~cus on  Further, 
I have made the arp:umoni u("ugnooly Pf'rsonnl in the belief tbat nothing helpfl so well 
towards the undorstnndinp; of a general principle as " clear eoncrete illustration. I have 
no doubt that 80me of my Indian eolleagues will be in a position to present even a stronger 
case than mino for tbE' cOJ111ideration of Governmcnt. 

HI. I cannot condud(' without expressing disllppointrnt'nt tha·t in this Commi ~ion 
of nine mem bers riot one Ilt'll.t could bE' found for' a re r(~~ent ti e of the 1.1nivemityof 
Camhridgo. Camhridge hll8 of all English inat,itutiolls done the most tQ train Indian 
adnlinistraturl! {or the tOP-lIIost ranka of thl' public ~t r lce l of thiH country, and to in~ ire 
them with the Hghest traditiollll of English public life. It if! still  more disappointing 
that the ComlnislIioll did not include a single lepr(lflentatiVl.' of the Indian officers of the 
All-India SE'rvices. with who!lo prt'Bent &8 well as future. it. Wl\l:! so larj,lely concl'l'Iltld-or 
for that matt!'r incfllue 1\ single Intiian who had received education in Europe. The wit-
netl8es were not crolls-examined from thl' ~ eci l point of view of this type of officer and 
their ('vid('nce has consequontly I08t much of the value it might. otburwiBI'. have J se8 (~  

A n Jlresent ~ti () of t i~ clast; would Law brought to thc COUlmiHHion a wider Aympathy, 
a fn,rtlu'r outlook and /I. ch'urel' viHion of th" new India tl,at is i-lLld)/l shll.pP in till' {urnano 
of these day:1 : alld would have thu .. heilled to Rave tht' neport from much of th6 critieit.m 
to whICh it ill now justl)' ('xpOIIefl. lo,s it is, the CommiRAion's rec'ommtlndat,ions, in 110 
far 118 thr,y I er~eJ  afTect the ri t~ ot the Indian otlioers of the All-India Services, ~ oul  
be altogether diRcounbd. 
-j--_. 

·Not printed. 
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GOVERNMENT OF BURMA. 

APPOINTMENT DEPARTMENT. 

LETTER FROM F. LEWl80HN, Ef'Q., C.B.E., CHIEF SEORETARY TO THE GOVERNMENT OJ' 
BURMA, HOME AND POLITICAL DEPARTlilENT, TO THE SECRETARY TO THE GOVERNMENT 
OF INDIA, HOlliE DEPARTlilENT, No. 404·A.·24, DATED RANGOON, THE 28TH JULY 
1924. 

SUBJxaJ:.-Rp-commendation oj lhe Royal Commi88ion 011 the Superior Civil Sert.fce8 in 
India. regarding thf, Pay oj the AII·India SerlJict8. 

I om dirE'cted to convey the views of this Government on the ten points enumerated 
in paragraph 30 of your ll'tter No. 178-11·24·Ests., dated the 21st June 1924. 

(1) The gt"ncral soale of increase propoBlld for tho Services is accepted. 
(2) i~ Government considers that relit·! should be ~inm to offinel'8 ahove thl' time-

scaleR to thE' extent advocated by the English Memool'8 of the ('.om mission. his conceBSion 
should be admissible to .Judges of tho High Cuurt as well 11K otill'r officers since the remu· 
neration uf High Court .Judge8 is not. specifically laid down in the Government of India Act. 
It ahould inclucl() Deputy Inspectors-Gt\neral of Police. ~ I l rint n in  Ellglllt'ltrs and 
ConS!lfVlltnl13 of ForestR. I 11m to point out t.hat. unl(>ss this measure is adnpt{ld 8. senior 
Collel,tor hul<ling a.n appointment. like t.hat uf Excille Commissioner <,arrying with it a 
Duty Pay of Rs. 250 a munth might receivo llDlOlufllents only Hll. 50 per 1IIensefft I ~8 than 
thosl' of It Commissioner of a nil-iaion. 

(3) ]n the case of a. Inman Officer already in tht' Services thi!! Govt'rnment strongly 
is~ that tho cOIlMidel'ed rt'<,omnwlldatiom; "f tli .. C lllll ~8 on containt'd in paragraphs 54 

and (l:J of the Report ahould be accepted. Th" Local Government ill also strongly in 
favour of allowing Indian Officors who receive Overseas Pay at presont under existing 
orders h enjoy Uw conoossior,s ft'commended In paragraph 53. With regard tu Ovel'8eas 
Pay. the position is that Ofticers reeruited afwr 1925 will not he eligible for this particlllar 
conco~ i()J  Thos(', however. who have been allowed the oonotlBsion should bo allowed the 
ooncessiun to the same extent as their European c01I/rire8. 

Th .. HOll'ble the Finance Member diss('nta from all the recommendations under this 
head and l on i er~ t.hat a.lthough the exclusion of non.European officerR already in the 
Servicos from the conce ~i n  allowed to their Europes.n coll('allu(>8 will be resented by these 
officer!!, there will h(' ~tiII greater l e~ent llent on the part of new non· European recruitB 
to thll Sl'rvic(>8 if they find that they are refused concessions whioh are cnjoyed by their 
countrymen merely by reRMon of till' fact that they joined tho Servioes before a. particular 
date. The re&ilUIl for proposing any concession is the difficulty of reoruiting EUropeaWl, 
and thf' marked wndeney on the part, of Eurupeans already in thc Services to take ad· 
vantago of thc provision for retirement, on proportionate pension. 

(4) This Guvernmt'llt ill IJ ~e  to the proposal to roduce the basic pay of future 
Indian recruits ill tJo(> All-India l'eTvices. The proJlosal forDlM no part of the Commission's 
recommenuations, and thiR Omcrmnent can Bee no advllntllgtl and very many disadvantages 
in endeavouring to tack a rudicl1l and unpopular cha.nge of this nature on to the Commis' 
sion's recommon t ion~  

The Hon'ble the Finance Mt'mber, however, is in favour of the proposal and considers 
that the basic pay of futuro Indian recruits to the Indian Civil Service should be reduced 

, to two-thirds of the present rate of pay. 
(5) This Government is strongly in favour of giving relief in the preoise form recom· 

mended by the Commission, i.e., a small addition to Overseas Pay combined with the 
privilege of : emitting the whole Overse8s Pay at. two shillings to the rupee. The alterna-
tive Bchemes proposed by the Government of India POSBeIlB certain undeniable advantages 
but they suffer from the objection that they are not the schemes put forward in the Lee 
Commission's unanimous Report. 

(6) In view of the answer to No .. (6) above, this Government does not consider It 
DeoeBBary to make any remarks cn the BOale BUggested in paragraphs 24 aDd 26 of your letter. 

('7) The Local Government strongly supports the proposal to raise the basic pay of the 
Polior all propoaed by the Commission. It is universa.\ly admitted that the Indian (Imperial) 
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Police is poorly paid in consideration of its heavy responBibilit;es and by comparison with 
other All-India Se:'vices. ' 

. (8) This Government a.ocepts the proposal to absorb the present technical pay of Re. 75 
m the basic pay of the Indian Service of Engineers. 

(9) This Government is opposed to the proposal to abolish Judicial Pa.y. I am toO 
enclose a copy of letter No. 911-16-156, d!tted t,he 27th June 1924, from the Registrar. 
High C',ourt of Judicature at Rangoon, from which it will be Feon that the Hon'ble Judge 
view the euggestion with dismay. They point out that the Judicial 8ervioos are frankly 
unpopular ~ it  t ~ Provincial 0.8 we)) 1111 with the Indian Civil Service and that it iR only 
the prospect of exira remwleration that attraets sufficiont. (~nn i te~  The Lo('al Gov-
ernment believes that this statement of tbe case is not in tho least exaggerated. If Judicial 
Pay is abolished, there is always tbe danger that the Judicinl Branch may attract to itl'elf 
officers, who seek to find in JUdicial work a refuge from t he more strenuous existenre of tbe 
Executive Officer. The Local Government rllgards it as of the highest importaJlce to 
attract to the Judicial Branch the very bflMt men in the Hel'Vices. A weak judiciary may do 
incalculable harm both in India and in Burma. 

(10) This Government accepts the proposal made in paragraph 29 of your letter for 
raising the Overseas Pay of the Womon's Brn.nch of the Indian EducatiollUl Servicc. 

The· Hon'ble the Education Minister's concurrence in the above recommendations is 
8ubject to the qualifioations set out in my telegram No. 790, dated the 21st July. 

2. Finally, with reference to paragraph 5 of your letter No. F.-178-19-24-Ests., dated 
the 28th June 1924. I am to say that this Government entirely concurs with tbe view 
expre.ued by the Commission in paragraph 97 of their Report that it, is unneCefl88ry to 
interfere with the existing Burma Allowance. After nearly foUl'. years' experience of 
Burma His Excellency the (JQvf1l'nor can pel'8Onally tcstify that the C08t of living in Burma 
is far higher than the cost of living in those part", of India with which he is acquainted, and 
that Burma Allowance makes up none too adequately for the difference, 

FROM R. M. MA(;DoUGALL, ESQ., I.C'.S., RFGISTllA!!, HIGH CoUl'T OF JUDICATURE AT 
RANGOON, TO THE CuiEF SEOIUCTA,RY TO THE GOIVEBNlIENT OF BURIIA, HOllE ~  
POLITICAL DEPAHnlENT, No. 911-16-156, DATED THE 27TH JUNE 192'. 

SUBJECT.-Lee Commi88ion's Report. 

In reply to your Appointmoot Department letter No. A-24, dated 20th June 192'. I am 
direeted to 8ay that the Hon'ble Judgee view with dismay the suggestion t.hat the judicial 
pay bf! abolishedJn accordance with the recOmmendations of the Lee C',ommil!8ion. 

His Excellency the Governor in Council is well aware of the difficulty experienced in 
aeeuring suitable recruits for the Judioial Services from any source whatsoever. The 
Judicial pay is granted not only to members of the Indian Civil Service, but to officera 
holding listed poats and to Barriste!'s appointed direct to the Judicial Service. The 
Judicial Services are frankly unpopular with the Provincial &8 well as the Indian Civil 
Servioe and it i8 only the prospect of extra remuneration that attracts lIufficient candidates. 
Moreover all this hall been a part of the emolument .. of the post of District and Sel!sions 
Judges for nearly five yeaT8 there would be di!l8atisfaction amongst membel'll of the Bar 
appointed in future to such posts were the remuneration to be arbitrarily reduced by 
R.. 150 per m6lll!em. 

In the Burma Judicial Service also there are four Special Pays of Rs. 150 per menseDl 
gra.sJted to Additional Judges of Sesllions Courts. These are given on the analogy of the 
judWlal pay granted to District and Sessions .Judges.and were the latter to be abolished it, 
would be necessary allo to retrench this special pay as well. This would undoubtedly 
create a feeling of hardship amongst the senior members of the Burma Judicial Servioe and 
react unfaTourably both on efficienoy and recruiting. . 

In the circum t nce~ the Hon'ble Judges tru8t that. His Excellency the Governor in 
OcNpcil w.ilI not support ihe reoommendation of the Royal Commission to abolish judicial 
~t  
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GOVERNMENT Q}' BURMA. 

APPOINTlllENT DEPARTMENT. 

LIIITTER FROM F. LEWISOHN, ESQ. C.B.E., CHIEF SEORETARY TO TlIE GOVERNMENT OF 
BURMA, HOME AND POLITIOAL DEPARTMENT, TO THE SECRETARY TO THE GOVERNMENT 
OF INDIA, HOME DEPARTMENT, No. 404·A.-24, DATED RANGOON, THE 28TH JULY 
1924. 

SUBJEOT.-Ba8ie pay of future Indian Recruit8 to the All·India Servicu. 
In reply to your letter No. F .. 178·11·24·Eats., dated the 4th July 1924, I am directed 

to 8ay that the local Government is opposed to the suggestion that the basic pay of future 
Indian recruits to the All-India Services should be two·thirds of the pay whioh may be 
sanctioned for European officers. In the first place any proposal of this sort would lead to 
the pay of Indian members of the All· India Service being reduced to approximately the 
Bame IM'el as the pay of the existing Provincial Servioe working in the same field. The 
~ u l extinction of the AlI·lndia Services and their replacement by the existing Provin-
cial Servioes expanded for the purpose is a:natural process which is in fact favoured by the 
Hon'ble the Finance Member and the two Ministers, but that is a very different thing from 
having in addition to the Provincial Service a bisected All· India Servioe, the Indian Branoh 
IOf whioh would be drawing much the same pay as the existing Provincial Service. 

2. But the main objeotion to the proposal in the opinion of this Government is that it is 
not oontained in the recommendations of the Royal Commission and is not a corollary 
necessarily arising out of those recommcndatious. The proposal could not be super.imposed 
OD the Commission's recommendations without affect.ing the general complexion of the 
whole report and affeoting it in a sense which should be regarded as prejudicial to the 
interests of Indian aspirants to those Servioes. It is hardly neoessary to emphasise the 
political inexpediency of 8uch a course. 

3. The Local Government oODsiders that a scale of two-thirds would clash inoonve-
niently with the level of pay in the existing Provinoial Servioes. The pay of these Services 
haB only recently been revised, and there has been no drop, sinee the revision, in the cost of 
living, which would justify any reduction nt the present time. 

4. The Hon'ble the Finance Member dissents from the foregoing conclusions in respeot 
-of the basic pay of future Indian reoruits to t.he Indian Civil Service which he considers 
tOOuld be reduced to two-thirds of the present Bcalo. 

GU\"EltNMENT O:F BIHAR AND ORISSA. 

AIPOIN1'MENT DEPARTMENT. 

LETTER FROM E. L. L. HAMMOND, ESQ., C.RE .. I.C.s., CIUEY SEORETARY TO THE GOVERN· 
MENT OF BIHAR ,IND ORISSA. TO ,'H II: SEC'ItF.'l·ARY 'TU TIll': OOVERNMRNT OF INJJlA, HOME 

Alt ~t  1\0. HI()6.A.lt., )HTF.ll ltANC'IIT, TJlJI: 2~  AUGUST 1924. " 
SUB.TE{'T :-PropolJ(lls of the Royal Comntill8ion on tl" 8! Jl~ri  Civ'l Services ,n India regard-

intllhl' pay oj the A /1./ ndhl SerVICeIJ. 
1 am direoted t.o ruply to your letter Xo. 17/!-1l.2i-Ellt8., dated the 21st JUlie 1924, 

regarding the proposals of tho Royal Commission on the superior Civil er ice~ in J ndia 
relating to the pay of the AlI·India St·rviceR. In the limitof'd time available for an examina-
tion 'of these ro o~ I8  it has not bpEln pOMsi bIt· to obtain many opinions. (lithElY' from officers 
cOJwcrned or from Oth('Y'R, bl1t tho replies rccoiv(·d generally take the view that the propoBals 
of the Royal Commission should be aCIlt'ptcd togcther as a· w ~on lt  cOJllprc>mise, and 
should not be regarded l1.li oIlen to SElpnrato di8cu8Rion in detail. )i ~8entient opinions on 
the 0110 hand are that thEl propoRed increaso will impose a financial burden which provin. 
cial and Imperial revenucs oannot carry fOil the other, t ~ t the C om~ill !ioll i pr?poaa.ls fa!l 
to rest.ore the Indian Services to thoJi' former position. Hla Excellency In CounCil 
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adheres to the opinion given in pa,ragraph 2 (e) of my letter No. 1689-A.R.. dated the 
2:hd ,July 1924. 

2. The views of the local Government. on th<' various point8 r&ised in paragmph 30 
of your letter under reply are as follnwlI :-. 

( 1) The gener&1 llcale of increase }Jl'oposed is a<'copte<i. 

(2) The views of tho local Govemmont (including tho disllentient opinionfl of tho 
Hon'ble Indi&n :Member of thl' Executive Council and t.hc Hon'ble l\linist.e1'!l) regarding 
the extcnl'1ion of the remittance benefit to all administ,rative grades, excluding those whioh 
carry, or may umler the ro os~ll! of till' H.oyal Commission, n&rry an ext.ra pension, havo 
all't'3:ly been reporkd to the o ernnll~Ilt of lndi& in the letter mtlntioned abovo. His 
Ex('clleney in Council does not consider that the principl(' of equal rcmun('tration in the 
adnliniRtrll.tive pmt .. should bl' carried 110 fal' a.'! to exdudc from suitable rnlLf the European 
incum bents of t.heRe posts, whoOic eil cum~t n( c~ call for IUlRistanc('. The true \·rit.erion 
is whether the mlid propOt!ed i~ neeos:m,ry and on thill point HiH ExcolIclwy in Council en-
t~rt in~ 110 doubt what(,\,.,r. It. i~ "ommon knowledg.· t.hat many amc'ars holding the 
rank of Commi~~iom r  f'up('rint.('nding EngineoT and tho like, ha\'c to make [Iwav)' home 
J ( rnittn nco~  HC' iH, thl'fE'fofl', of opinion th'l.t tho rcrnittan('c hllnefit Pl'opos('d hy t.he Roya.l 
COmmi!I!lio\1 IlhouJd be l'xt\·nded to all adrninil;t.rativti pORtH whkh do not ('any all inereaseci 
plln!lion. The 4ue~tion to wbat .,xtent, if any, thill con( e ~ l on should be extondeol to India.n 
incumlJentR of thellll () ~t~ is i~( u!lsotl in tile next 8ub.paragmph. 

In tho calle of the lower minit!t mti (~ gradcs, ti,e local Government w(luld remove 
the anomaly of t ~ Cornmis~ ioll  g propoB8.ls by fixing thc incrt'nlcntal pay at Re. 1,1J50-50-
2.150 and allowing in addition the remittance Iwnefit ItS now advocated for all administra-
tive gradcs. .. 

The local Governmcnt are of opinion that exchange compcnsation a.lloWElTlct: should 
be a.boliS!led if any officer now drawing it becomes entitled to the remittance bellefit. 
(3) 'rhe question whether relief should be extended to Indian officers a.rises only in 

the calle of t.hose who arc already in the Aervicc and while on the time.scale have drawn 
oversea.s pay. It dOCB not a.pply to future Indian entrants nor to existing membcrs on the 
time·sca.!c, who art' 110t receiving overseas pay. On this point various opinions have been 
reoeived. but His Excellenoy in Council, taking the view that it is desirable to adhere as 
closely as ~ le to the recommendations of the Commis~ion (whioh formed a delicately 
poised compromise), is prepared to accept the Commission's liberal propollals that the Indian 
officers who are now in receipt of overseas pay should get the same inorease of oversea.s pay 
as has been proposed for their European colleagues, but that they should not get the remit-
tance benefit unlellS they sa.tisfy the High Commissioner that they have wives and ohildren 
in Europo. The remittance benefit subject to the same condition, should be granted to 
Indian incumbents of adminilltrative posts, whioh do not ca.rry overselUl pa.y. 

The Hon'ble Minister in the Department of Education considers that the overseaa 
pay of Indians should not be increased. 
(4) As stated in my previous letter the local Government acoept the proposal of the 

Commission that, except in the Police Servioe, there should be no alteration in the rate 
of basic, pay, so far as existing members of the services are conoerned. As regards future 
recruitment, they only accept it. if thill is to be regarded as all tlssential portion of the com-
promise; if the question may be held to be still open. they are strongly in favour of a reduc-
tion for the rea80ns already explained. 
The question of new basic 80ale8 has been raised in your supplementary letter No. ]<',·178-

11-24-Ests., dated the 4th July 11124, It is, perhaps. premature to dillcu88 this before 
the principle of reduction has been accepted but to the local Government it seems that a 
buic Jndian scale of about two·thirds of the total European emoluments (including the 
ro ~ inorease in overseas pay and the value of the remitta.nce benefit and passage 
allowance) would ordinarily be sufficient to attract suitable Indian recruits. Suoh remune-
ration will still remain sufficiently above the time·sca.le salary of the Provinei&lService to 
avoid any complication OIl that account. 
(5) The looal Government prefer the form of relief recommended by the Commission. 

(.e •• in the case of officers on the time-scale. a small addition to overseas pay combined with 
the privilege of remitting the whole of the overse&ll pay at two shillings to the rupee. and 
in tlile case of administrative posts the remitt n~e of R8. 400 per mensem at this privileged 
rate, 



It may here be noted, though the question has not been specifically raised, that, in the 
opinion of the local Government the remittance benefit should continue when an officer is on 
leave. It appears equitable to grant the full conoession to an officer on leave on average 
pay, and one-half of the maximum when the offieer draws half average pay, on furlough. 
The need for the remittance benefit is equally insistent while an officer is on leave. 

(6) If either of the alternative forms of relief suggested by the Government of India 
are adopted in preference to the Commis8ion's recommendations, the Bcales proposed in 
paragraphs 24 and 26 of your lotter under reply are accepted by tht, local Government. 

(7) Subject to the general opinion exprcssed above as regards future entrants, His 
Excellency in Counoil ree~ that the basic pay of the Indian Police should be raised &II pro-
posed by the Commission. 

(8) Similarly, and subjC'ct to the same condition, His ExccllenC'y in Council agrees that 
the basic PIl,)' of the Indian SCl'viee of Engineers flhould he raised by ~  7511 month 80 as 
to absorb the I'n'8ent tcchni(lnl pay. 

(9) The local Government accept theCommissioll's recommendation that judicial pay 
should be abolishpd for future entrants. As regards officers now in the service, t.he Com· 
mission would continu(' the allowance to an offiecr who elt'cted for the judicial brllllch and 
waf! appointed to it. I am to RUggcst that th(' word .< allotted" !lhOllld be Hubstituted for 
"appointcd." AI< all example, 1 am to mention the oaBe of an olllccr of the Bihar and Orissa 
cadre who elected for the judicil.ll branch und whose tlervic("s the High Court Wl're anxious 
to secure. but who waR detained 011 the t'xceutive side, for administrative eonvenienco, to 
complete a land s(·U.lement. In default of this substitution, any officer who hal:! been 
allotted, but not yet appointed, should be given a chance of roconsiderinll his election, 

(10) Thc local Government accept the 8calt' of relief suggested hy the Guvernment 
of India for the Women's Branch of the Indian Educational Servict' in peT8prnph 29 of their 
letter. 

3. In conclusion, I am to add that, in respcct of the pay of th(1 s(1rvices, the Hon'ble 
Mr. 8achchidananda Sinha, would follow the general principle of accepting the proposals of 
the Commil:lsion as they stand, as b(,ing part of the compromise, but would in no case go 
beyond them. As regards the emoluments of officers holding the higher administrative 
posts, his agreement with the Indian Commissionel's has already been reported in paragraph 
2 (e) of my letter No. J689.A.R., dated the 22ndJuly 1924, and is repeated in paragraph 2 (2) 
above. 

GOVERNMENT OF' BIHAR AND ORISSA. 

APPOINTMENT DEPARTMENT. 

LETTER FROM E. L. L. HAMMOND, ESQ., C.B.E., I.C.S., CHIEF SECRETARY TO GOVERN-
MENT, TO THE SECRETARY TO THE GOVERNMENT m' INDIA, HOME DEPARTMENT, 
No. 3313-A.R., DATED RAN(HI, THE 16TH AUGUST 1924. 

SUEJECT.-PropoBals oJ the Royal Commis8ion on the Superior Civil Services in India regard. 
ing the ray oJlhe All-India Service8. 

]n continuation of my letter No. 1966-A.R., dated the 2nd August HIl!(, I am directed 
to forward & copy of a letter from 'the Registrar of the High Court of Judioature a.t Patna, 
No. 5041, dated the bt August 1924, with enolosures, forwarding the views of the Hon'ble 
Judges on the above subject, I am to oi~lt out tho:t t ~ looal Government l ~ n.1ready 
accepted the Commission's recommenda.tlon that JudiCial pay should be abolished for 
futw6 entrants Bubject to the reFervation that the pay should be continued to an officer 
who has eleoted the judicial branch and has been allotted to it. The question of acting 
promotion in the selection grade of District J~ es i8 being co ~ ere  separ9.tely by the 
Government of India. It has not been dealt With by the ComIDl8Slon, and was not referred 
to the loe& Government by the Government of India. 

2 As regards the two points dealt with in the minutes appended to the Court's letter 
I am to Bay that the local Government have a1feady recommended in paragraph 2 (e) of 
their letter No. 8~-A  dated the 22nd July 1924, that the Judges of the High Collri 
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be excluded from the remittance benefit as they enjoy an Elxtra penmon. Thfl Dilltrict. 
Judges of the seleotion grade w:ill, howev.er, receive this conoeBSion if the view Ofthfl Englillh 
<JommiBsionen.o, which the loca.! GovemmflJlt have acoepted f prevails. The Judges of the 
High Q)urt will alao get ptLSlage allowanoea if the Commileion'B recommendations are 
.aooepted. 

LETTEB FROM. J. F. W. J.lM.ES, ESQ., I.C.S., RItGISTRAR OF THE HIGH COURT OF JUDICA-
TURE AT PATNA, TO THE CmEF SECRETARY TO THE GOVERNM.EN T OF BIHAR AND 
ORISSA, No. 5041, DATED PATNA, TRIt 1ST AUGUST 1924. 

In reply to your letter No. 1633, dated July 19th, 1924, asking for the opinion of the 
High Court on the recommendations of the Royal Commi88ion on the Superior Civil Ser-
vices in India regarding pay of the All-India 8ervicefI, I am dirllcted to say that the Acting 
-chief Justice and Judges consider that any relief which is afforded to officers above the 
time-scale ought not to be withheld from the Judges of the High Court. It may be observ-
ed that the lIalary of the Judges of the High COULt was fixed at the re~ent rate many years 
ago, and that the C08t of living hOb risl'n very greatly since that time. 

2. With regard to the proposal that judicial pay should not be drawn by future 
entrant8 into the Judicial Branch of the Indian Civil Service, I am to say that this proposal 
haa taken the High Court by surpril'6, since there Wa!! nothing in the questioIUl&ire of the 
<Jommi88ion which foreshadowed anything of the kind. If competent members of the 
Indian Civil Service are to be attracted to the JUdipial Branch of the Service. the judicial 
pay should be continued. In any case judicial pay ought to be continued to those officers 
who have already acted aa Distriot .Judges, and have drawn it in that oapacity, even though 
they ma.y not yet have been formally allotted to the Judicial B!anch. 

3. The Acting Chief Justice and Judges are of opinion tha.t the ballic pay of Indian 
recruits to All-India Services should not be altered at present. 

4. In this connection, I am directed to draw the attention of the looal Government 
to the question raised in the Court's letter No. l·T.R., dated the 20th August 1921, in 
whioh the Judges !"8COmmended that officiating promotion in the first grade of District 
Judges 8hould not be withdrawn. It is Imderstood that a favourable decision has been 
giv£n on the sa.me question in the case of the Indian Police, and. there is nothing todifferen-
tiate the cue of District and SeSBionB Judges from that of tbe Police. It is to be remem-
·bered that for over a year nobody has drawn the pay of a first grade Distriot Judge. 

5. I am to forward Eeparately the minutes olthe Hon'ble Mr. Justice L. C. Adami, 
the Hon'ble Mr. Juetice T. S. M&ophereon and the Hon'hle Mr. Justice Kulwant 
Bahay. 

Minutes of tM on ~ Mr. J'lUtice L. C. Adami. 
1. It will be round that throughout the Report of the Royal CommiRllion the .Judges 

of a High Court are excluded in any propoaa.ls for the amelioration of the conditions of 
pay and service of Government officers. It is plain that, &8 pointed out by the Govern-
ment of India, the Committee were under the impression that the Mlary of a .Judge of the 
High Court is fixed at a certain sum by exprese provision of an Aot of Parliament and 
therefore no inoreM6 of pay could be given. This view is altogether incorrect; the Secre-
tary of Rtate has power to fix the remuneration, and it was fixed by the Secretary of State . 
a.t Rs: 4.000 a m~~t  over .fifty, years ago d\en this IIflary ~oul  be considered high but 
befittmg the posItion a High Court Judge should hold. Smce th('n the amount has 
remained the same but the COllt of living, hOIl!4e rent. etc., have incre&lled enonnously and 

i a high mte of incomfl·tax has to be paid. The result is that the pay does not attract the 
bcst m )m ( r~ of the Rar to b(lcome .Judge8, and the Court must suffer aocordingly. 

2. Similarly thore is an impression that, the salary of a High Court .T uclge being fixed 
by the Act, and there being a provision that a J'ldge 8hall not be entitled to any emolu-
ments or advantllges over and above his Bolary, on officer of the Indian Civil Service who has 
been appointed to the High Court is not entitled to receive and enjoy any of the benefits 
and advltlltllg"S which may he extcnd!'d to members of th!' Indian Civil ~er i( (  grnl'rnlly. 
It is fOTp;ottf'n thnt the S£'Cretory of State can direct that a .Judge of thc High Court may 
'alao enjoy these ad\'"antages. 
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3. The Secretary of State should be IIEtkt'd to cou:lider the q u08tioll of ineJ'Ual!io" the 
sala.ry of the .Judgtoa of a High Court to make it meet present conditions, and to rule-that 
a. member of the Indian Civil Sl'rviC'e who is a ,Judgc of a High Court is (lntitled to all the 
adva.nta.ges which it is proposed to extend to other members of tht' OiviJ Servioe. Th8l't.l 
is no l'Cason why a Civilian Judge of the High CA>urt. should not bli allowed to draw overseas 
pay, or be entitled to at least one return passage foI' hilllllclf and his family. I would 
}l1'C1I1I very strongly thut the Soerctary of State shoul<l Le J(lOWt.i to dcclsrc that a Judge of 
the High Court, who ia n member of tho Civil !-ierviet', iH entitled to each IUld all of the ad-
VAntages which it i8 proposed to gi \'e to offioers of like standing in the Executive Branoh. 

4. 1'110 propusal to dl!prive District and SesHioli1i Judges of the el:tra Rlol. lOU a mouth 
which they now draw should bc I'l'sistoo. The .Judicial Service with its long hoUl'll of 
ijedl'utary work is not an attractivl' one, aud young Offieel'B who havlO to chootlt' betweeu it 
and the Executive Brauch. will alway" choOlitl the latter wit,lI itll muoh freer life and more 
"-lied work, ufftlring as it dOtlll, too, many more chances of reaching I\. high and well.paid 
appointment. If the propormls to tll!pal'ate the Executive and Judicial funotiolls of a Dis· 
triet Ma.gistrate al,(, carrilld into effect, there can be no doubt that the work of the J>iat rieL 
Magistrate will b.., far lighter than that of the District Judgc. If the object of the proposal 
to take away the extra nil. 1 UO is to diljtluade ruembel'8 of the Civil Service from entel'ing 
t.he Judicial side IUld altogether to Indianise the Judiciary, the proposed reduction will be 
effective, but it hall to be remembered that it it! through the British administration of JUI-
tic I' that we have fl6rhapR thc g1'l,llttellt hold OIl the heal'ts and confidence of the l11dia.n 
people. 111 any CalJe those young o licel ~ who have already chosen the Judicial Sel'vice 
but have llot yet Leen confirmed as District ,fudgeD should bc allowed to continue to draw 
the extra H,s. 150 . 

• The 22nd July 1924. 

1lJillu/a of the HOI/'bll, Mr. JU8tice 'I'. 8. MIU;!,her80n, 
The quebtioll raised ill the Com-t's letter No. Vl'.R. of 20th August 1921 should be 

preHsed. 'I'lle Court I:Itrongly rocommclldtll! that officiating promotion in the first (Selec-
tion) grade of District Judges should not b" wit-hdrawn, and t,he local GovernmOl;lt supported 
the reconullendation (as W&.'4 also the Catll' in BlmgaJ). A favourable dooision haJj been given 
on precisely the 8amc question ill the case of the Indian Police. The right to officiating 
promotion was wit.hdrawn 011 I.\n uudit. objection ill 1921. Mr. Monahull ~ slIffered 11 
great deal lind 4 or 5 othl')' J ll~ to " eonsiderable ('xteut. 

All to the points 011 which opinion ill u.akl:u fol', 1 \I ould reply; 
(I) The inere ~ l )lJ'OpotICIl ill not, only n~ lI er lliJ but altogethcr iIl e ~t  .to the 

lJoods of tho occasion. In my OWIl CatlO pay as District .1 udge iM in figures twelve rupee!! 
more than at the outbroak of the War tell yeal'S ago and the purchasing power of that pay 
is certainly not JUorc than 60 per cent. of what it than was. It is idle to suggest that much 
hardship .is not involved and the preHCut proposals do praetically nothing to mitigate it,. 
The hllrdHhip is most £dt by marril:d men, the bulk of whose pay hall to be remitted, and 
tho proposed ineroase of R.s. fiO in OVOl'Seas pay it! simply petty and ill no way to 00 regard· 
ed as l'6IUIOnable. 

(2) The relief !:Ihould c(:l'taillly bl' lU'eol'ded to offieel'l! above the t.ime-tIC&le. 
The officeJ'll ill the Judieial DepR.rtmcnt who arc cOIl(!('rnoo 11,1'0"-" 

(a) the two District JuugeH of tIll' Selection Om.de and JUdgl18 who would, if the pro-
pOl!als of t1w'Court l'8Comml'nded by the locnl Government wel'C accepted ;would act in that 
grade: 

(il) J udgt'fi of j,hp. Hi!(h Court" Both o ~tle~ wert' rietl'imentaJly aftected by th!' with-
drAwal hom future eutl'ant!! uf l'xI'hange corupeusation allowance. The Governnlcnt of 
India. themselves puint out in their Jetter that pay l'oally OODsil!t8, in the catle of office"", 
abov(l the time-scak" of u ~ lll rnpreijlJutillg pay and overseas allowance contiuued. 
Obviollsly the practical effect of the present arrangement iy merely ro grant OVtll'tlO/Ul pay 
to Indians on atta.ining admillistrativl' rank. The fill&ncial ~~iti  of ~~uro~n 
uffi(ICl'l:I on th(, time-scale, uuless th('y arc bach<,lol'B or bave no falnilICI!, call for an exteI1810n 
of tIll' rclief affoITkd by the' right j{) rcmittallcl' at, a Mpecial rate. It will not hu muell 
relicf but it will be tIOmtl·hing. Thl'Y do not 'OWIl gf't till' brnefit of thl' small increase in 
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/JVt"I'II1IaI! allowauct'. alld this lIlt'uure of Il illt lle(~ will be a Illitigat iOIl aud 1'I01Il(' IIltJa1lUre 
of oompensation for tht" los8 of exohange Mmpl'rtsaiion allowance. 

As a matter of fact, the selection grade, if ihis priviJegf' il'l not grlllll!',I. will only mt'all 
tho addition of RH. 200 to the pay of the " I4elootOO .. officI 1'8. • 

~imil rl  tht, Harne relief Hhould be l~( or o  to H igJl Cow ~ I UdgCH from whom exchangt' 
t,ompen@atioD hilS IHlell withdrawn. The 'Secrl'tary of Htate Cfl.n under tll:'<'t,jon 104 of thl' 
llovenunent of India Act allo'", thl' im'rease as Ill' onco allowed and then dillallowod 
l'xehange (,ompcll(,4atioll a])ow&111\(1. It ill curiollll t~  note that, while t·hroo European ., udw,tI 
of the Court IItiU draw exchangt. oompelll!ation allllwanell I.he otht'r th/'oo have drawll it 
hut are not. 1I0W entitled to do flO! ])ouhtleslI the exehange I'oml)tllll!ation allowance would 
han' to he Itwrged ill the new allo\\'&noo whieh wonld alway" tit' more I nnt t on~  

Niil ~tl( JI of the Hrm'Ue. ];fr •• 11ltdice K ·,,111'11111 8(1./wJI. 
] agrcc with Adami .J. that thew ought to b" all inllfC8!KJ in the lIalal'Y. hut I t.hiuk 

tlit'n, ought to be no difit'l'mce in pay 01' allowan(,P!l tlt'tWetlll a Civilian .J udgl' lIud lilly 
other .Judge. 

Ll:T'l'ER FRUM THE eWE}' SK(''RETARYW 'rJlE OOVERNMENT Of' THE CF.XTJUr. J I ) C~ i  
Nil. 2HB6--1277-IIl, DATED TlIJol 20TH .Tun 11124. 

I !lm uirtocted to reply to Government of India. lettel' No. F.-17H·11·24-Elitll .• u~  
Ute 21st ,Jllne 1924, ill wbich the opinion of the 10('8] Govo1'1lmcnt iSlIl'ked re r in~ HIe JlI'O-
flQHa1H of the Royal Commi8&ioll on tIle :Superior Chil /'olen ieeR ill ]ndia, I'elat,ing h. thc 1"1)' 
of the All· India Hervices, (Chapter VI of the Heport). 

2. l'arayrlll'" .10 of (}OJ·crn.rllml oJ 111d':1I leller Point (l).--Thp IWIl('rIIl Heal!' of irw r l ~  
propOlltld by the Comrni8llion in (,olllwction with ll cr (J ~ pay iR R.c(:('pt{'d by tho loeal 
Government &8 rrlU!onable. 

:1. Pu;',.l (2).- TIll' Indian JUClIlJICTh of tho C lIl lli~ inl  11.1'1' OPpo8(,d to illtrmindng 
IIny differentiation I>t'twcl'n the pay of ElIropl'anH and Indians in adminillt.rat.iv(l Jlost~ 
lo ()~ C tl1l' tilJJ(,·lIcall'. The Indian mcmlJcrs b8IIC the.ir i( w~ Oil two gmUJldH, firstly, t.he 

importanc(! of the prinoiple of equal remuneration ill thcMc pOSt.A, and ~ I (lJ l  til(' ohlll'lwO 
of any )'('a.1 ne(~  for relief among the offir·el'll conf'ernwl. r n paralt1'aph 4 of t·hl'ir ieti'('I' 
t.he Governmmt of lndia have dealt with t.he first ground. and the local llovernmt'nt. II l I e~ 
tllat no R]lI'<'ial importance n~  lJe attA.Cllt'd to tlliM principle. '1'he groundR fol' th(' gJ'R.ut "t' 
thl' I'l'Jnittance ~nt it arfl the same at! th086fol' tile grant of th(' ~lI I  mmc('l\Mion. vi- .• j·hat 
OVNII(,SS domkilc involves ext.ra ('xp<'nditur(' and it is il\ogieal to )'('fufle til(' 0111' whilt' l!ivillU: 
the oUJ('.)'. "heth('r the t~ ro e n holdM an adminiMtl'ativI' post III' not., hn hUM \.0 i1l('11l' 
eonsidel'al'it' extrA I'Xl)(lnditlll'e owing to hiN being .. mployt,d outt!id(, his own ('OllutI'Y. 'I'h(, 
1U·j(um('nt. t.hat uniform J'(lmuneration Khould be gl'anu-.d 1)f'('.IllllI(' tIl!' ()JoIt~ entail () li lltillll~ 
whil'h Ilrn indf'JICndent of domieile is an argument that might he applied to any I'OHt.. AM 
/'C/(anls the ground of tinaneial neee8 ~it  the fact that all oftiOf'r holdllJ an lllini~t I 8ti t  
)I0Kt in no way J(,Rl>t'TlH the economic Pl'eI!lIUJ'{' tAl whi<'h .he ill lIubje<.t or the f1eod fnl' J'{,tiuf. 
JI )·ditJf is granted to a DeJluty CommiA8iollcr, fo)' in~t (l(  It iM difficult to IIl~  how it, llI\n b<' 
J'l'tml('tj to a Commil!8ioner whOl!c pOKihon I1N'f'GMitatef! J ( t~  exp<'udituJ'(' tluw t,hat of 1.1. 
]l('})lIt.y COIJlmiAAioner. It. mllllt a180 be emphuizod that l,y the time 1111 oiUcer' aitH.iuK 0111: 
of tllP JI()!It~ in qu('stion, his family if! lIormally at itt! mo~t t:xpellsive ng<J. j1'inally, I Rolli 
to n'f"I' to t.l1C adminil!trativ(J inoonveniCl1<'cs wbieh would fet!uit from the a,uocl>i!lul·tl of t,he 
icw~ (If the lndian members. 'fablc A attached to this l(M<'r S\;OWK that the' diJIeJ'('lIl'(O ill 

,'J\Io)ulllcnt,s bet\Wen 1,he t.op of t,he timc')ll\alc and thl' adminiH1rativc J ()l!t~ ill KOV(H'ltI 
ll rtm(~nt  will he insufficient to allow for the additional J'('HllOllHihility 1I,lId till'lllhlitiorlltl 

I'XYItlIlIlt'1! invohllti,and the loval llOVl'rlllIlI'Jlt may thad it. diffieult, 1" IKWHlIMP ollicf'TH 10 
IIt'.vtl])t HOnlt of tht' higher )Jllllis. l'OT tlll'HI' 1'01\/;0111\ till' loeal (JoverJllrwnt would Pl'llf<>l' 
j '.1 al",el,t t.lw ViCWH of the Engliliil! member" of th(J C()mtnission. 

hx<liuding ~ e ex('Cutin Member8 of Couneil (whol!e pay iH fixed by Htatuu') th" 
hi!(bel!t pay IIttn<'hl'd 10 allY l ~t in thill provin('" iH thAt of the .ludi(·ial ('ommiHHiolll,r, 
whil'll ill R-Il. :l,fJ(lO. Tllf' 100.al (;on')·nIlICllt. /'e('ol11lD('1J(b that HII' l'I.mi'ttn·n" .. b"II(;llt, flhll11Jd 
IJ" gil'l'll to t.ht·oceul'alltl! llf u111'ol!h abovc t c tillll ~l JI  lip \,0 UIl<\ into!lIdiuJ.! the Judicial 
l llll ii ~iollcl  
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4. Puint (3).-Thl' proposals of t,ho Commi8~ion regarding the grant ri relic to Indian 
officers in the services are :-

(a) that the Indians already entitled to overseas pay should draw the inoreue pro-
,I' posed in lIuch ove1'lleaa pay, i.e., an increue of Re. 30 per meneem from 
ahout t.he age of 3(1 ; 

(b) that Indians already entitled to overscaa pay should only be entitled to thE'remit· 
tance privill.'ge if they can satisfy the High Commll!l1ioner that they have 
wives or children in Europe. 

The effoot of these proposals will be more e ~il  appreciated w ~n the list of ludiaWl 
entitled to oversaW! pay is examined. Thero are altogether in this province, in receipt of 
overseaa pay, 13 Indian Civil Servicll officers (to be increASed by those who succeed in the 
London opE'n !'ompetition !\.\:amination Ilf 1924), one Police officer, one office'l' of the Indian 
Educational Service, two officers of the lJlriian Medical Service and one offioer of the Indian 
Service of Engineers. The number of officers affected is thus small. These office1'll have 
hitherto been given the same treatment as European officers and the looal Government 
cOlllliders it inadvisable to create a J(l"i!:'vance hy introducing differential treatment at tb.is 
stage. The Association of Indilln Officers in thi!l province haH urged oquaJity of treatment 
and I (10m to attach a copy of their rem l ~ on this point. Without committing itself to an 
acceptance of all the arguments advanoed by the Association, the local Government con. 
8i er~ that a reMOnable case has been made out for the acceptance of the Commission's 
proposnls; which c I ~titute  moreover, an integral part of the structure of the Commission's 
reeommendatiollll as a whole., 

5. Point (4).-The question of the baaic pay of future Indian rooruits to the four 
lrervices operating in the reserved field is discu880d in paragraphs 13, 14 and 15 of the 
GovenlDlent of India letter: and in their supplementary letter No. F.·178-11-24, dated the 
4th July 1924, the Government of India refer to a definite suggestion that the basic pay 
should be two.thirds of thc pay whioh may be sanctioned for European oftice1'll. The local 
Government hM given careful consideration to this difficult question, and its conolusion is 
that 80 long M the Indian and British clements remain members of the same servioc, recruit· 
ed and controlled by the same authority, any differentiation in ba.eio pay is inadvisable. 
A reduction in the basic pay would entail flO marked a difference between the emoluments 
of thc two sets of officers as in offeet to lead to tho creation of a European corp8 d' elik. 
III this matter the local Government regards the political as more important than the 
econolIIic aspect, and at a time when it is essential to maintain the eftI.cienoy of the admin· 
istrative servioes, would deprecate any measure likely to affect the morale of the Indian 
element, The local Government is sswdioo that no material reduction in the pay of the 
provincial services is pract,icabie, and it is reasonable that the difference between the res· 
polUlibilitics of tho All·lndia and the Provincial &rvioos should be marked by lIubstantial 
diffcrencc in pay. Mort'.ovcr in some services. e.g., the Indian l<'oreMt Servioe, there ill reuon 
to believe t;hat a reduotion in the basio pay would make it difficult to lIOOure 1.'6Oruitll of the 
required standard. Finally, the llropOSal of t,he Commission l'Cbrq,rding basio pay is an. 
integral part of the compromi':le on which tho Commission'lI report is based and could not 
be modified without upsetting the gCIlt'ral balance of the report. The local Government, 
accepts, therefore, the opinion expressed in pa.re.graph 15 of the Government of India 
letter, that, pending the l'eIIult of the experience gained in the transfen'Cd departm.enlie, 
the basio pay of the services in the rtl8tlrved field should remain unaltered. 
The Hon'blll Mr. Standen (Revenue Member) while accepting this conclusion oon· 

siders that if t,he report is not acccpted QIj a whole, and substantial changes are made in 
the other recommendatiolls of the Commission, the bMic pay, after provincialillation of tht! 
IndianitlCd posis, might be nlduced approximately as follows :-

ReI. Re. 
ludian Civil Service 300 to 1,500 
Indian Police Service 250 to 1,160 
Indian Forest Scrvi(lc 300 to 1,100 
Indian Hl'rvice of Engineers 300 to 1,100 

He thinks tha.t with these scales it would be pOIISiblc to reduce the pay at the J t~ 
end of thll tillle,sc&lo of th() provincial l!C.l["vices. The Hon'ble Sir Moropant Joshi (~ 
Member) i~ of OPWiOIl that while till' ballio }lay up to RB .. 1,000 should be the same, the lDDre· 
wents alwr Rs. 1.000 f01" Iudians should be on a ~ t ir 8 scale. 
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Ii. ,Pqitll (o).-]u JlIu·agraphs Jfj-2tl of their l!'U{'I' the GO\UlIUWlIt of India di!loul!8 the 
propcjuJ8oft,he ~onlini8sion that every offi(,t'I' of non-A ~i tic domidle IIhould be pel'mitted 
to remit hill OVElI'8I'U pay through t.he High C(lnllni~llionel  at. a rate (If two shillings to the 
rupee or to'draw it in 'London at Rterlinp; at that I'&W, Of t,he' alternatlv(,11 mentioned by 
tJae.Govft1\Dl6nt o ~ll i  the locHI Govorumt'ut pl'eferll tlH' ><tatement oj' tIl(' ovel'seas pl\,V 
in sterling at the ratt' of two sh..illiugi; to the rupel', it~ pl'opUtmI Jw; the IIWrit of !limpJieity 
anp, ~~nw ,t<l, ~ ~  o9n:rqd \)y the wording uf t,}w I't'port, If the Govol'llmelll of India deHil't' 
t~~ t eo et l )~ ,pay m.9uld in the maiu ht, ('xp('ndt'd in England. I,ll(' local Govl'l'l1ment 
8Uggest.K that offiul'I'>I should Ix· allowed to pay ollt ri utioll~ £1'0111 their (I\'l'l'MtIa.S pay into a 
Providt'lIt, Fuut! tv, Ix. \l1awtawed by tILl' High (:ollllnilll:lioll('l'. London i\.il n HuLstitute for 
cootrlblJtion tti the' Pi'(wid(;lilt Fund ill India, 'Phi>! rrnll ~t nl lIt  wOl1ld lit' popular with 
offi<feI1l')vhli'Would j:tigard'it as adding to the s('curity of tkir Pl'Ol'ident Fund. The loc~l 
Obvt,!tiirtient IS tltofulJl('!lyopposod t{l tho propmml t.hat lUI additioll in 1'1:,., ~  should be madc 
t.o 'the el ~  pay. 'aR t,ht'variat,iolls in stt'rli.ng femuwwati", dul' to ,  ) ~ l i s of l c ~lI t  

wduld' t.hl'n ront~io  1'Ii ~ olJnt ctioll with t i~ fl'lllitt'lLJll'e b(' e;i1. 1 alii to point ont that at 
littl!ellt'thn!e omc!']"!! .ill the Judkilll Branch of the lndian Civil Service draw pO/'l!OlIul 
al1o'WanCl'''' to 6nmpensate' t~em for the 101!/:l of exehau!1e eompensation allowa.J)(lc, while 
"'evert'rrr'tlmbtit'i! of tIle llldian Police Service, who were appointN) plior to 1906, dmw 
eiol'la'rig<,cornpenillitiionallowal,we, The local GoVel'lllllcut uuderstands that in the il ~t 

eMe the el l!on l l low~l ce will be reduced by the amount, of thc remittance be/wlit and 
iAtite tiooond<iast' the t'xchango oOlllpollsation allowance will cease to b,' drawn. 
, 1. faint (6). ',-\\'itb,l'eglU-d.:tO the ohl\ngOl! ill the OVel'l!ea8 ~c e of pay su !l t~  ill 

paragraphs 24 and 26 ,of the Government of India letter, the local Govcl'lluumt, w}lik-
agroeitg tbat the Pl'OlJt"'llK ,of tht' ~) ernrnellt of Illdia are perhaps IllQI'l.logical than thoHO 
~e in the l'tlport, Wt -! I, prefer to accept the propoaajl:! of the C~)Inll i ~iolJ at; they HtalHl. 

, ' ~!  li lI ( ) -- tlloe~ o el~ellt agrees that tlw basic pay of the police Hhould be 
l'aised as roJ! lI~  uythe Commission, The local GOvl'l'lllllcnt desil'os to t.ako this OPPOl'-
h?-nit,y 0!Muggosti1l8 1l11incroa..:.e in till' numb('J' of sd"ct posts in the polie" eadre, Ond(,1' 
the ,terms of the Gov:el'pmcl,lt of India Resolution No. D.-440, dated t.IJA 26th .July 1!l2,1. 
t ~nulli el  of sclectpostlljs8o i~e  that the total pl'n1tmtagc of PORts above the ti nlf'-fjeal" 
wil) r ~ ~cee  ) O,}ler ent~ of the proYlllcial e l~ s  The dIect of this rule in this ro inc~ 
iJ toti ~ ~ c I\WnbO,r Qfselect,'PP!lis to one. Th('local Govcrnmont would like to sen thi,,; 
nU,m,f!er r!Usedtptwc;>.< ' 

"! '1)""Poim (8~ - c looal 'Government agl'eori that the illtl'oduetioll of Ult' tl l llit~ltl 

IdloWII.Dceof &.75in the adian &lr"iceof Hnginefll'''' has (Oall£""d mndl diR('tmtent. Itno is 
Jlu*iue'iti(ld.The addition ,of the «.ohllioal P'lY to the hasie p8,y will not. t,hl' IOCA,) (;(l\'-
(ll ument t i~ i ... e the Indian tool'uit. tdthtl Indian S(,rvic!1 ~ n intll l  any und"" 

llt ~ over lndianrecrtlitllin other Hervilltlf!, Hit! nll~ imum pay in t.he ordinltry tillw, 
I~Il  "t, thll8,)!(liof 46 will be onlylt!!. 25rnore thall that of th(. Jlolice offiel'" excluding tht, 

~ttl octioll J(11tdc' and 0f tli'Hltlicevaof the Educational a.nd ,1'·oJ1'Mt SerVille!!, and ~  7 i; 111m', 
thaD t.bu,ti<K the offioom oH;he Indian Agrioulturl\l Service and Indiall VI.t.t'I'illnI'Y oorvil'l'. 
H.I.I will drawle.!I tlui.nthe poJioe olfieer in the,.,julier yeaI'M of hit! Hm'vi('(I. but !\lwl' I'each-
i"l:! tlallage of au ~ e l 8 e willgeMrally draw m J~  Throughout his ~el co ht) will dl'aw 
HligliMy IlWre, tiUlR the'offiOO1'l5 of j,ho Etluc&tiona! Htlrviee and the FQrest S(II'vil'(" There i~  
ill ~io iuioll o i thellX:&l 00 vem moot, nothing ulIl'CJU;onable ill the position so tJl'6at,,-,d 
ul1(HhulIglwn the'lneritll,of the C8110 itagl'llCil wit t e Colllmi~sion that the incl'clI.I!t. in h&l!it; 
)Illy i~ lint lIeccllsary for tho.IDdian, tru! Pl'Oposa.ll! ~  to be the least ulillatj",fa.etOlY 
m ~ l l \.If,a\}plil/b4lg thetoohlliea.lpay. The i100al GQ\'l'l11l1wnt, tht'I'tlfol'l', accepts tAe 
lJro ~~ )  t tl~c C Jl i~ion o~ t.bilq!Oint. 

:', 1'0. Poilti'(lI);---'fhe l(}(,al (lovemlncnf agrccsthata e8lje eannot he IIHI,rlr out fol' tlw 
Jrtlllllioll of judicial pay for future entranh. As regards all ("(11itnbln rIIll' J01' rit'j;(,l'mining 
*hio-h o/tiocni Ilh(Juld oont,inuc to dl'aw judit'inl pay. the locsl GOVCI11J11rllt, c,ollijidt'rr; fhat, 
tim jll<ii(,inl'IIAY ~ o Jlrl oolltinuc to lx, rlrawn by ev!'ryotl"ir('r horn,' on tlw list of the ./udicial 
Department'at thtl ,date of t.11l' roport, irn~I I ! ti e of \,-hl'thel' hI' hilS officiated /U:l a ,District 
Judgc or notl :, ' ,..' 

11. pdi;/l (l i -~ I~ pamgraph 21l of thdr,ll'ttel', the GOH'1'IIf)Wnt of Iudia s ~t a 
u~! t ( n ~J ~ ~)rl ( ~(  ~ol tlle  ~I~!~~  lJr~ne~ of ~  Incl,inn, t ( li(~lInl ~ ell i(  , Thr;I" 
u ~~ lt l  J I ( l)(!~  In~r ll t  ,of tJuI:l,tll'/'\'/cr 111 IJ~ jlIO\'lllt'C lind 11\ '\'I(,W (If t he thffkultt('s 
At t:&cfli.'d 'lb ~Il  ll ~itl ll  of t l 8 ol~ lc~  Pflt it ci ll~ itl" ~li  ,,'al'ly Y"IU'I$ of th()h' I1l'l'vicu, the 



101'0 I (lovI'mml'nt ( ~~il  to pilI fOr\IVlll'cl a 8Iij!ht improvl'ml'nf on th", Govt"ffln>f'nf. al.lndis 
1I(.al... The ta bll' bt>low I'Ompa.J'H the pl'l"!lt'Dt IIl'ale with the ",,1t11'1! PI'O}JllfIt'cI It." j,11t' (love!' /1-

ml'nt of India ancl t t~ local ao"t"I'lImt'lIt, rt'HPf"lltively : ... 
Government Loc:,al 

Prellfmt .. of 00 ernn~ Jrt 's 
YeRT. 

ht 
2110 
:hd 
4\1. 
61h 
6th 
7tll 

... 
MI 
110 
50 
(sO 
5(1 

fiO 
5n 

India', IlOa)I':. 

50 
50 
liO 
flO 
1\0 

100 
JOn 

!ca.)e. 
]OCI 
100 ,,I:;, 

1()(1 
11.10 
100 ,I 

100 
IS(I 

110 100 ~ 1M 
r,o ltiCi Slth l~)  , i 

10th II() J 541 lAO 
11th rIO ]110 1001 ' ; 

2t nrl()nw r ~ .'50 200 ~ l  ',,:; 
The ROil' bIt;: Sir Moru pan t .J o8hi wou Jd be conkll t wi til t I Clo eJ nnwn~ utIu(ijll, ~( ~ ~ . 

TABJ,..E A. 
. ;! , 

.) ,fI 

81"'f'1/Mnl ~ wlllin J I1I-t di.ffl'renr611 if' '[Iall elt J~rr  tlu! higltMt' polIta rm:IM li",.e-"r4U· 'Cl'lutltJtt 
ltig/ler ndministrat-i·of 11(MIII in rHlnin ! t ~A inth (Je,nImJ Pt'OfIinr',,9 (l1,d r I ~ ~ 
prOptlllfllR all Ihe" ~IJln  . ,I . 

---
~ (  addition ~ pay rewultin ro~ tJJe ro o~~ m  t ~ ( orll~~~i~ ~ ~ ii itll 

('as("" t,lIkelllJ.lol eqwvlllellt t.o Us. 200 u. . month. " .,., '.t. ':OJ 

Ba. :1, 

Plty..,f 1\ Commissioner; Arlditiol\ll! Judiciril ComnliMiont'll'. 
. or Chief Alicrf'tary .. ·' ~  "1 •• .. <, '. ; '3.000! 

; , ~ :',! i J I, 

!: II 

I, . 1'(1.11 of all oJJkn al I lI~ tOf}l 0rthe time·sr.ak- .1,. 

.,1' . 

(a) ~eout i e . r .. 2,700: 
(b}.JudiCiIlI' . 12,8110 ' ,;I 1 

(r)Holding Ilpost 118 Recreta.ry to Gov6niment. CommiA" . .,i' II' I,· 
Mioner of Exoist" or C',ommi",lonei' oHlett.JemeritA" '.'. "2,Q'50 "i: ,.' 

~ I C4 (J  !Jepa-rtrn.ent-,· " ",,':' 
,Pa.y of the Dinw.-tor of Public Jnlltrtltotion 2,OO(h-I00-2.000;,' ";."" 
Pay of the rinci~  ReJect PORto 2,!OO , 
Pity Of that poHt where the officei' is also, ~ t resent~ 

~ i  oHhe RQherti!on ('nllflgfl .. 

, Pay' of oJ;dinary select posts 
. e~ I held Ly 11 l ~i ~ of a. (!allege on R •. 100 ,( them 

are fopr such posta to, tQJ'tIEI of whipb fr,6e ho\_ a. ... , 
t~c e ) , •• :' •• " 2,JOO: ;!',' 1·;1 

, ; f. 

,;! De'jlfJrlmenf of Agriev7t1,t'e-
PIj.Y o i~ct r , 2 ~~2 2()  

, '" 'Pay of I llec~ pQ,t.s .. . • ; ", ' :.., 1,900 . :,; 
'" ,l>IlY of a IIClett poIIt held .(aII "t .t1l"fllJMt) by ,tM .Ii'tiRotpa.). ' 

Agriou)t,ur!\J('..oJlflR" •• : •. /', ,,;, " .,,' 2,lfIQ.. 
't.' 

I' 



RetJIIU'u by the eMtrat Provinou a1ld Berar Association of b,,dt4,,,, Offi,tler8 regard.ing eqtllJ.Uty 
0/ fJreatmmt. . 

Indian offiCfll's of the An~In ill Rervioo8 and }llLl'tioularly of the Indian Civil Service, 
have always inl!isted on receiving JMlriect equaJit,y of treatnumt, with their European collea-
gues. In the past thil! equality of treatment was ac<,orded to lndianH wit.hout demur, 
with one exception, mz., in respect of Exchange Compensation Allowance. Of this one 
diftenmtiation Indians made no grievance o.K, ill tho fir!!t place, it, pre-existed the entry into 
the Il6l'vice of many of them and, secondary, thflir numbers were, tilll'8oently, too few fA) 
permit of their taking concerted action witH a view to the removH.\ of a distillction which 
was inoonsi8tent with the traditions of their service, whatever jUlltificat,ion it may have 
had on economic grounds. The Exchange Compel1/l8,uon Allowance was abolished in 19H1, 
when the pay of the IOl'Vices Wlloll reorganised on a time·soale bllSis. No differentiation wall 
then made between European membel'lJ of this lIervlCO and lndians in t.he matter of basio 
ond overseas pay. It has been argued that the grant of ove1'Sfl!l.8 pay to IndillJ1!1 was due, 
not to any theoretical consideration of equality of treatment, but on other grounds. 
A more recent instanoe will, however, prove that this all importallt principle Wlloll accepted 
in extending the benefit of the spetial leave rules to the existing Indian members of the 
I!el'vices recruited in England, as it was evidently recognised by the Secretary of State that 
not to do I!O would have been inequitable and inexpedient. Tho pllAll!age advance rule8 
promulgated in January IDea, may be oited all an instance of the di8l'6gard of the prinoipII' 
referred to above. My Association would point out, however, that no publioity WIl6 
given t() tb_ rulea and that many Indian offiup.r!! were at the time ij(norant, of their oxllit· 
ence. The attention of Indian member!! of t.he Indian Civil Servioe and other All-India 
Services wall not. drawn t.o them, at least, in this pl'ovince, when they wert' JlIlKRed. My 
ABIIOCiation would reiterate this principle now and re'lu('fIt that:it should b" home in mind 
in arriving at a decision on the recommendatiollH of t.he Loo Commission. Any deflltrture 
from it would be inequitable and ministr ti (~l  miHC1hicyjol.lR, and would be tt~n ( (l 

by disastrous reaction on the prestige, contcntment, morale and effic1ency of a cl ~  of 
public servants on whose success will depend the ultimate fI\W(J8!IR of the scheme (If progres· 
sive IndianieaHon of the servic(';. In the next. generation Indian eflieiency will in large 
me&8ure he judged by our efficiency and our failurl'l will to a great extent he the m('38Ure of 
the failure of Indians as a nation in the craft. of administration . 

• '1tandard of living a·nd domicile.-My Associlltion would point out at the outset that a 
standard of living lli not synonymO\lS with a style of Jiyjng. The al'J!:ument developed 
by the Government of India is yjtilltcd by t.hiH confusion of thought. An Anglo·Indian's 
style of living may approximate to that, of a European ill the outward signs of it. i~  

mode of drees, ways of oooking and takinjl; food. ('to. But that doeR not ~urcl  mean that 
hiI Rtandard of living is u high all that of a European in superior government service. In 
other worde, the standard of liYing of a guard Oll the Rengal.Nagpur Railway ill not jrltm· 
tical with that of a European Deputy Commissioner in the Central Provinoe!!. It is Hllr· 
prising that the Government of India have been bet,rayed into advancing, even for r~u
ment,'s Rake, a line of reasoning flO palpably fallacious. My Assooiation aeaerts and lli 
prepared t() support the assertion by oonorete ct~ and figures that the litandard of an 
Indian Officer in the superior services is no whit lower than that of hiM ~llro e n colleagllllf! : 
in the matter of dresa, number of servants, mode of conveyance, suoial habltA, ent(\rtain-
ment. This is partil'ularly truc in the case of India.ns in the Indian Civil Servioo, which 
contains by far the largeet number of IlIdiallJj at present in the superior civil !lorvie88 and 
in which Indians were admitted (,Arlirr than in any other lletrvice. Thpir prolonged rMi· 
denc£' in England, their intimate I10ntact with British young mt'n at one fir t ~ other of t,hfl 
great Universities of Great Britain (in the majority of C&8flB Cambridgf, or Oxford). th(, 
footing of perfect equality on which they have stood and worked with their Britllih oollea-
rgus in the superior ciVil services in India, and whioh WI\/! nevel' challl'ngl'<i WI la.tp,ly. aU 
tbese have inevitably. infiuenced their standard of livinll, for good or for (wiL Rome of 
these officers send thoir families to England and ma.kfl oocasiona.l triPM to Europ('. The 
. more leDior from among them a.lready Mucate their children in England. Tho younger 
oftlcere have every intention of giving their children an eduoation not O8S advanoed and 
liberal than what they themselves have receivt)d. ThesE' commitmenlts whi('h arc the 
ine it l~ corolluy of the standard of living that WILl forced cr: them '...} droumstanceM 
(and wInch 'irhey were. enoouraged by Oov(\mment to ma.intaln a no. 111(,eed ohHged to 

" 
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mllintain IIOmetimeR on pain of official rlisplmRllre) cannot now I>f' jURt,ly clescrihlYl Ill! 
voluntary. Domicilt' in itself iH a mislf'ading t.rHt. It may have an important ooarillg Oil 
t"l' fjue",t,ion, he()aU80 it dotl'rmincR th£> Htamlarrl of living, hut it iH Hie latter which i.q tit" 
only til'm ba.l;is in thill diffioult, matter. This, aR haH hoon pointed out alKwl', if< idl'l1til1al 
with that of thl'ir ('Olll'8,1!:lll'lj of lroJlc~n clomicill'. Moreovl'l', t.b(\I'c Ilro social ami 
rl'ligioliH obJigaf,jonR peculiar to ]ndianM and from which thflY cannot E'MOape. how!,v(,l' 
1';uropeanitu'Ci t.hey might ha\'(' rn,<,onw, which oonlltitute an additional drain on thpir lI"rs.·. 
,'hl'l'f' aJ'f\ several T ndhmR who maintain a don hie t18tahliHhment in order to 00 ahle tUlllltt1l" 
11lill tlwir lrulian riell ~ aA well as thl'ir European or\f'S. Th ... claimR of the fa,mili,,;! nil 
1hflm art' inHiRtl'nt, Il fad, whil1h mv AAAociatioll think nobody who iR not born in India Cltll 
l'i/l'htl;V ItflPl'I'l1illtl'. My ARMo('iati;," WOllin not have elll l(~ on t.hiN qm'Htioll, hl\ll it lIuf 
lIeen fol' tht· It (~ ~ it  of drUlonRtrating til(1 wl'aJ<Ile8f! of t,be othl'l'wiH(l oHfl.nRihly "IRIlAilll" 
lint' of 8r~lInll nt advanced hy tit!' llovernmrllt of ]ndia wit.h regard to it. 

Tfill/:R alld expenll,1/ ,d' an Rnglifllt etluratirm.---Thp (JuVl'/'nm('nt of 1 n cli a, oxpJain ill 
parag/'ltph !I (It) of tlwir il'ttel' that OVllrllcaH pay WIUI grantpd to Indians in 192()ht'I'ft,lIK(, 
t h" i IICI'I'aH('IS in t(J~  flay marie in Jill H wer( s~ small that, had the Indians not "flen granktl 
I) orso ~ pay. thl'Y would hnvfI had no i re t~ 01' CVt'n a dOCl't'aRP on thflir previouR lIlnohl-
mont", whm'oaa tlw ('Ollt of living of TndianR had admittedly riRl'n consid.rlthly. My 
AAl'lociat.ion, thorofOl1\, fnilH to .underRtand how the Aame overseas pay Can be rl'gardNf al'l 
~u il iellt recompense for the I'XpenHlI Bnd risks of an English lIdllcation, whieh moreOV(1r 
waH the only avonu('l for entry into many Imp"rior services, particularly t,hl' Indian rivil 
Servicc. TIl!' flxtent of thcsc ril'lkl'l and !.xponRPIi bal! not, my Association is afraid, be"n 
fully rea,lilled. 1'jwrl' Ilft. mnny TndianA who flt,art their carellr saddled with largl' dehts 
incllr,'od to m(let thfl OOM!, of an n~lis  (lducation preparlltory to (lntry into the Tndian 
Civil Horvic(, and oth ... r RtlrviceR rf'cruited in England. The oase of a junior Indian ('i\'il 
HIll'\'iC!1' Offic!(lT who iR in his fifth ynllr of !lervicc iM paying Re. 200 por month out of hiH pny 
f,1) n,w of hiM crcditorR (for debt contraeterf .b.,fore he sailed for England) whillh my AHHo('ia· 
!.ion would quote ill by no means exceptional. Anotheroftioer, who is in thfl Indian Mfldical 
Hervice, and WILlI occupying a high arlminilltrative PORt iR one of the Illrger provinces 
1"1<1 uired 17 years before he was rid of the debts ht, had contracted for the purp080 of hill 
forpign education. My AHsociation could provo to demonstration that the present oVt-r-
Hl'aS pay that IndianR rcet,h'c iM an inadl'qllatl' r C m ln~  fo!' th£> (lx}lenS(lS and riskH of Iln 
1':nI!IiHh cducaHon. 

Dtfferentiation between Indian and Tndiall,-Thtl grounds on whioh such a diffl'ron· 
tiation is based al'o real and not dependent 011 the chanoe datI' of appointmeut. 'fhere 
may be Indians who are in receipt of OVCrReas pay, though they havE' never btlen out of 
T ndia, but it noeds IlO arguml'lIt to flhow that they are the exception a.nd not thtl rnJ(1. 
Thl'ir ('xiswnce is 8u!'l'ly no re&llon for denying relief to those who h&ve bet>n out of India, 
JIlu(,h the larger number. As stated Ilbove, the latter entenld service ()n the untltlrl!tand· 
iTlg that no diHtinction would be made between them and Europeans, an undllT8ta:ndinp; 
that WaH one of the ttr otion~ of t,he RervicfI. Their standllrd of Ii in~ has hel'n &fi'ooted 
irr(lvooably by this considcrntioll. ~ ut llre Indian rel'ruits will enter service with It full 
I'ealisation of the dist.inction whioh will hI' made. and "'ill hlt"I' no Jpgitimnte reason fol' 
grievance on the gronnd of oill~ takcn 1I11IlWaJ·I'I;. 

~  ()Ji' AHHAM, 
TUE GOVEHNOR IN COll.NTIf .• 

Al'J'Ol,N'I'MENT Ul1:PARTMK.NT. 
AI'POINTIrlENT IHlMWIl. 

LETTER FROM A, W. BOTHAM, ESQ., ( l ~ .. I.e.8., (~l l  SEOKETARY TO THE GOVIIlRNMKNT 
m' MMIIl. TO THE SECRETARY TO THE (tOV)!:RNMF.NT OJ'- INDIA. Kotlllll DEJ'AR'r1\IRN1'. 
Nu. Apl'TT. llOi-42;;I-A.P., nATE]) SHlI,J.()]iIIl, THE 4'rH .-\l1Tl'I!T 1924. 
With reference to your lettel' No. 178/11 24- ~~st li~ m lntll  datcd thc 21 Mt of 

,TUlle 1024,011 the subject, of til" Royal CommilJ!!ion'" propoBa.ls regardill,. the pay of th,' All· 
India ServioeB, 1 am diJ'ected to communicate the icw~ of t.he Oovcnlmrnt of A_Bl. 

(1) Th" Govemm!'nt of ASBllIII aN' prepllred to accept the W·oI'J, .. 1 80aJC of nl~ltIIe 
propofled. It will lin Reen from th" enr,los;d l'PprNlI1nt.at.iOTl from thl' AARltm Al!IIO<'illtion 
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or f:urolloon r l l nJli ~ I t  ~( r il lt  UUl,! i!. I .. ILl )o Il~ (I l iI I I  :iltn]'!. of what 1ll0Mt. of Lhl' 
services draw, but in viow of 11I't'>ll'nt 11n1\\1'-';111 ~oll litinns thiH (iowmrnnnt. are 1I0t p"f'parflli 
t,o pret!8 for a further increase. 

(2) His Eltllellenoy tho Governor lInd the Hon 'hIe Mr. Webtlter agree with the Europell.n 
members of the Commi88ion that relief in th" matter of remittanof' benefit should hI' 
granted to offieel'l'! abovt'! the timt'!-8I'RIf', hut would re~triet it. to those who do not, draw mo11' 
than Re, 3,000 a month. 'I'hfl Hon'hle Khan Hllh"du"Knt,llhllrldin Ahmad on thl' oth('r 
hand II.nd bolh the Hon'hl(l Mini",t""R Hl1pporl I,h" vjl'WS of I.I.P rndian Memhl'rR of thl' 
~ '!nmmiHilioll, 

(3) Tn tIl(' oi~inioll of Ihi'" (JOVI'I'IllIlPnt· no 1'(,lit,r to JIIIJj'lll .. ffi"N'R !llr( I I~  ill Hl'rvinn iM 
called fol', 

(4) AM I ~ r t  hMi" pay nflmlian ! l l ui!~ t,o I,hl' AIl.Jlldill ~eJ i t ~  tIJI' Hon'hlt' 
Mini!lwr for I,o!l!l.1 .Hc\f·OnVfll'mnt'Il!. e( n~i er  tlllt\, 1111 fllt1lJ'1' Indian J'('{'I"itH ~ oul  hI' 
plll.eecl on a sepal'at.1" and Iwluel'd >w,,1I1' of pR,\' RllitNI to 1"'.0,1 eon<iit.ioIlA, '1'11(' l'cmainillp: 
memhE'1'8 nf Oovernmpnl II.I'P. hOIV(\ypr. n o~ el 1,0 ally fl'duP\ion of hallie. pRy at "rPMI'll! in 
t.h!! All-Inrlia Seryi"I'A, 

(Ii) With reganl to thl' tilrell a\t;emative nwthodK llificUAKl'd in para/l'raphslflt.o 20 of 
YOIII' ltltter of giving eliod to the Vommi88ion's recommcncilltioll rngnrdiojr t,ht' remittannr 
"oncll8lliuu. tht! Government of AMII/l,IIl do lIot, favour the t.hird Itlt.tornu\'iv!!, The HtI<',ond ill 
admittedly attract,ive from certa.in pili ntH of vinw. but ill oJl<'n to tbe objection t,hat 1\ "hang" 
of polioy on the part of the income-tax allthorit,ies in Rllgland might materially dl'tra('t, 
from its valutJ and neue8IIitat.e itl! HubsequeDt revision. On the wholl', \.I,,-rf'forl'. thll 
Governor in ('.llllJ(!il f,woul'II th!! adoption of tiw til'Ht, !tlt-fll'native \\'hi,," Ill'" t h,' ndvllllt'AQ;1' 
of being the form lit rtoii{'[ I'lwommendcd by I he Ho,Vnl ComllliRAion, -

In this eOllllcction the ASII/l,Ill Aijso{liatioll of EuropPll.1l GoVO'rlllllcnt H('rvantl! hav" 
drawn attention to th(' fact t,hat thl' Report of thl" Lwyal COllllllisMioll iH silent regarding 
the rate at which overSeas jla,v ma:! hI' drawn Ily O/liC'l'N\ on IeaVO' aK }JUlt of Heir ioovl' 
salary, They hll. ve pointed out tlllt t.he {'xpellditure which ()vtJl'HtJal! !l1L'y WIl.Il dl,si.l\l1ed to 
m~uc tion of children at honll', ek.-,continues whell lUI "meer is 011 loave, and 
,hat had the rat.e of exchange rcmainell at. tWI) A illill~  the wholl'l of 8n officer's ll'av(' 
aalary would have boon paYA.bl(' At that rate, They eonl'licler. th('rp.fol'{·. t.hat, RO muc:h of 
the leave aalary as rep1'l'sents OVE\T8E\S,<I pay should b(' converted into st<t'rJing at two shillings 
to the rupee, This 8ul!;p:estion apflI'RrR to thl' GO\'emment of ABRam t,o Ill' fNulOnahl", 
Itll adoption would entitle an offi(,l'f on full Ilvrrnp-(' pay to th" remittance con('eRflion in 
respoot of hi8 full overBeaR pay. amI /'.11 offic'('r 011 hnlf IIVt'rll/o"1' pay would hcnl'fit to thl' 
extent that half his overseas pay wouM he drawn in 8terlinIC at the flRml' rnt~  

(6) The Govemment of AH8am do not cOllsider that. any modifieation of ACalt'8 on 
the lines 8uggested ill paragraphs 24 and 26 of .vour It'tter is caJJE'd for. and would pr!!fer 
to accept thp. Royal Commission'M rocomm(·ndations lUI t,hl'Y !It-SlId, 

(7) The Govp.rnmt'nt of ARHam a,!!r('(' that thf' hMic pay of t,he Poliel' should be fRisl'd 
M pro}lClt!t'rl hy thl' f'"ommi88ion, 

(8) Tbere apPfl&l'l'! to b!! no sufficient. 1'I'MOn for raisin/! thl' hll.Hic-pay of the Indian 
8ervice of Engillf'el'll hy RI!. 75/1 month ml'rf'1y for thl' purpoSf1 of ""Aorhing th(' pre8('nt, 
technical pny. 

(9) In thp. opinion of this Government t.hl' re8l<OJlfI whieh Il'd to t,h" ,I1;1·a,lIt. of Mpe<oial 
i udicial pay no 10ngE'l' exist, and thiN ~ ci l 1'(\ tc' Khonlcl h{, aholislwd for nln" ('n\;r8.nt.s, 
The Government of Assam have. no judiciAl POHt.H on the.ir cadm Itnd borrow from Ben!lal 
llucll judicial officers as they require from Urn(' to tilllt'!, 'I'hlOy would thE.·reforl' 1f'1t\'1' it. to 
the: Government of Bengal to o.d.vise on the Mde whkh Rhnnld be made applicabk to 11.11 
offioer who was, at the time of the i1!l1111' of thr R!lport, oflioiatinc-ill (\ juclir.jnl appointnH'nt 
~ had not heen confirmed • 

. '" 
flO) No member of the Women'l! Rrancll Of thl' Indilln EdUlmtional ~er i( ( if; at pr!'senl 

serving in AMam, and this Government, do no1 prorOf!I' to oft'I'1' an opinion on whAt would 
be & 81.1itahle !lcole rf relief for thll,t, fll"Tvicf', 
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LETTl!:H FIWM THE HONORARY SKORET.HIY, ASSAM ASSOCU'l'I'JN ~  EUIlOl'.t:AN Gm'&ItN-
MENT SERVANTS, TO THE CHIEB SECHlr.T.lltY Tu THIr. GOVJ!:JHOfEN'l' (I}' ASSAM, O\TED 
SHlLJ.ONG, THE 17TH Jur,y 1924. 
I am clin'cted to acknowlcdgc tht. receipt, of youI' memorandum No. Appt, U:14-

:1Il9R-711. tin.\'C'd thC' 2Mth Jun<' 11124. with which you forward fur n.n f'xpr('lIsioll of opinion 
from t.his Assoeiatioll a copy of letter Nu. 1<'. l7SJII/24.Ests .. dated t.hf' 21st .Jun,· 1924. 
from thl' (lcivt'!'nrrHlllt of India. in which a\'e dumuHscu thl' propOHIl),' of th(\ Royal Com· 
lIIiHsirlll 011 thl' Snp('riol' Civil Sl'rvicf'1I in Tndia about, thl' pay of thl' AlI·India ~ iC e~  
] II reply I am ~ ill to invito attllnt.ion to thc evidencC' placed bl'fore thtl Royal Com· 
missioll h;v thiH and oUII'l' 'servioll A 8oei tion~  ami to the roplillsglvlln hy t·llill A"!llwiatitl/l 
to )lo.rllgmphR 3. r;, /lnd 6 of rart IT of t.ho q u('Ationnairt', I am aleo to reit r l~ allli 
C'mphaMiAe onr ~t l tion  in paragraph 2 of my Il'tt.l'r of the 14th .Tun!' l ~t  

With f(·gard t.o thl' point8 8ummaris('11 ill paragrlLph 30 of the Govt'rnmC'nt of TmJiu 
Ir ~ Ip\'. J am tu forward v('ry briefly th(, flllt.h()r vit'wH of thiH ASfoj()eiat.i(JfI. 

. ( I) Tht' ro o~ l to keep basic pay wher!' it is would not btl objN'ted to by thiH 
AR!IOCiation if t.IHl proposed increase in Ove1'8eas pay weI'''' adequate fol' our needH, A 
refereneo to pal'agrA.ph 18 of 0111' evideno(' hllfure tht, RO,\'a) Commief!ion showlI ole rl~  that 
it if! not. 

(2) In view of the anomalies pointed mit by th" Government of India in parall:rnphs 2 
t.o R of the )ptter undl'!' referenoe and th" strong argument enunciated in paragraph 4, 
we are of the opinion that, at whatever point the relief is diHcontillued, this point 1Illlst 00 
r1et.ermined by pay and not by posts. The arguments for the ceRe my Association wishC>/l 
to make havt' been fairly Mot out in Appendix IV (i) to the Heport hy thEl Euro)ll<all l t(lm lr~ 
of thl' Commission, strongly supported by the Chairman, and my AS8ociat,ion hu !ittl" to 
I1dd IIt'yond drawing aUention to t,he actual results of the propoeals as they stane! in 
cortain Departments, Unles8 the recommendationR of the majority of thl' Commission 
are accepted. not only will olle of tho pl'inoipal attraotions which the Services offer to proH· 
p,l(ltive reoruits be removed, but the Sl'cat incent.ive whidl "pl'ize POStH " offer to ~ootl 
work throu/!hout the early yearll of service will be IOHt. Again, eVt'n in the later Yl'IU8, tht, 
peounia.ry Ilain on promotion to a higher AdministJ ative post will be 80 small ns \,0 dis-
courage competent offkors from seeking or oo tin~ pl'omotion, in view of thE. heavier 
work, responllibility and expllnse involved. In ~()m!l caReR a senior officer 0/1 a timt"H(lalE' 
will actually stand to lose by promotion. 

The concession rt'oommended hy the majority of the Commis~ioll will, ill mORt. l ~e  
just turn the scale in favour of the hillher appointments, and th£. addition to thl' CORt, of th" 
PI'ofIORal!! of the Commission Hhould not. be considerablt" In aHkinll that th(' Foposals 
outlined in Appendix TV (i) should he accepted, my A8soeiation Urllt'8 t,hat they rl'prf'sent 
the harest minimllm that will secure the general efficien('.,\' and contcntment of the HOTvir:C'f\, 

Thl' mnximuJn pay of ~lI l rinten ill  J<:ngint'E'TA. in the Indilln Hervicl' of l ~ llin er  
wall fixed at Rs. 2,000 tJins ('xchallgc compcnsntion allOWIlIlCf', pqnivalent. in all to R8, 2,12r; 
as long ago aR the yea,r HIOIl, a figllrp which is RI'. 25 l('sR t.hA,n thE' maximum of RI!, 2,100 
now proposed, At t.h!' rt'ol',I(aniRation of l\lOR, th!' maximnm \VilA rrcllH:!'d to Rp" 2,00(\, 
by the omiRsion of mtchanp:(' ( ( I en~8tio l aIJowancf' for the more juniol' mell, 1111(1 in 1019· 
20, owing to the adoptinn of a common s1'alefor Impprial and Provincial Officers. thp lat.ter 
henefit,ted to the extent, of an inoJ't'Mf' of 84 pt'r cent, in maximum pav. whilst t.he former 
r(l('!'ivpd 1\ IImaU incrr88f1 which mpant lit.tlc morC' than th(' r! ~ torl ti~n of ! ( n~!  ccnl' 
penRation nllm"Rne(' iou~l  withdrawn. The Il8(J~  undp,rlying t lil'argtltht'ht of 
" equlli pay fOt· pqun) work " i~ deDlollstrated in t·hf' Noh. by the.EufOpflaD C rllJnill8io l( r~  
AppC'ncJix IV (i I, o.nd Y"U will appreoiatf' the l elil ~  of t e~e(l ic( rll if the jlllltice of dill!' 
cla.ims iR Rd, al<ide owing to political cX}ledirn<.Y,\', ' , ' , 

The time Rt the dillpoAalofthe Commissionont w ~ inBuflil,ieht fOI"8 minutee.ranHnat,iNI 
of I'very inclivicIual enRC' and my Association believes that t bey werl' not fllily C()~ 8 nt of 
thl' i~tor  Q(th.esc.appointJllcnts.as set fort.h·ill th,previou.8Ji1U8f!1'apb. 

Th<' j'mfortanCl' of "priw .puII!t>" .in a hBl'l1ic6 iRemphuirAd by the,Englitb Coru-
lIi i Il r~ <t1U1 tll6 ChaipMn, in Ap,peudix IV. alld my. A88OOia.tiOll· bega to! bring to your 

!letiC\., t.bl' remarkable munnl\l: ill whioh th" ('l)mpn.!'lIItiv6, valoo of t ~ ArlmiD!s1l'11;th·C' 



(' !)O 

posts baa decrealled during RU(lOOAl'live l't'IOrgllniMt,ionR in the l ~t I Q yoars. In the year 
I~  thl' maximum pa.y of lin .Exeoutive ~n intl lr  including flx('ho.nge oompensation 
allowan<'e. Witi'! HR. 1,(16:1 romparerl wit.h t,h(, max,illluUl pay of Rs. 2.12!i in I,he o ~ of 
Superintending Engin6t'lrA, n differenne of RI!. 1,()62 per mellJlem. Tn t,hEd 008 and lIH II rfl-
nrga.nizaUOTllI, t,hfl difftlrenoo waH Nlwcflssively rellucod to B.s. 750 nntl HR. 1i21'i. (Tnd(\l' 
t.he present propoll/.III of the Commissioll. th,· ,liffer(moo would further IIhrink to l~  a25 pel' 
nlflDl!6m, whilAt in the OOMl of the Police Hen'ine t.he differenoo hetwoon tho maximulII 
pay of a District 8uperintondtmt in It Holoct('!c\ }lOllt, and t.hat of 8 Deputy lnspectol' General 
would tK, only HH. 254.1 lIP-I' monl!Cm. AIt,hnugh in t.he e~ of tho POMt,fI of Headtl (If Depart-
malltl! (lonoenle ~ I~ tlUbl:ltwltial differolloo of pay still exiHttl, my ASfiociatioll rieRireH to 
make it clear that IIlIoh appoint-wllnt!! enn 1M> held by very fow Itml t,hat t.he lowflr adminillt ra-
t,ive l\ppointmontH 1)£ Deputy Illllpol'tor Oeuflral, l!onFiervat.nr Il.nd l411pt'rintoTlclinp; "':np;inl'lt'l' 
are the highN;lt, whi<lh th., Iwe,'lIgfl Offi('tll' clln hOJlf' t{l reAch_ 

'J'he form 0)( relief J'or.ommelldod in paragraph rJfi foJ' ollieorM ()l il ~ th",!\(, l~ (Jint

IlIllutll is the t'.()nvcrsioll of the present time-scale of Rs. ] ,750··· ]()()---2,150 into a fla.t 
rate of JtM. 2,150. Th!'J't' 1'0.11 tw., no doubt, that t.he (''()l11miRilioll WaR ltet.l1at"d by til(' 
tlf'IIil'H toO afford I"quitable tl'eat.ment. for. tht'll(J offiom'H, amI at, first. Flip;ht. t i~ I'lladju!!tmcmt 
of pay appea.rs toO bo not ungpUtll'Ol18. A detailed examination, howev!'r, whi(,h wall hnycmcl 
the power of thl.' Commis8ion toO make. shows tha.t the propoFial1! opera.tp mOM! nnfavol1l'ably 
for tho majority of offioe1'l! at prtlllent holdillg thf\lll' appointments. whilHt in thl' c.ase of thf' 
ofii<lcrs most favourably afftl<lted they oompan' unfavourably with the I'eli!'f I·ccommcndc·rl 
hy thfl <X>mmillllion for all other Government fItlrvanttl. This Association il'1 of the opinion 
that it would he fairol' to thf' lIIajority of tit" otlicllrll cO\ll.eJ'nod if the prl'Hl'nt. time-!!Oall" 
of RM. 1,750-·100-2,150 wel'e allowed to remain and the J'emittan()(' benelH extended t.o all 
J)oputy II18poctol'i\ Gl"neral, u erinte ill l ~n in t l l! and Conllfl!vato1'l! of FOl'ffit.JI, I't(,. 

(3) Our demands for relief for J ~uro e ns WllJ'e mad!' 011 ttll" basis of till' !lotual J\eellH of 
Enmpeans &8 such, anrllUJ establiehod by family IHltlg!'ts ; Itllrl Wl' art' not ill a o~it ion to 
offer an opinion on th!' aotual needs of Indians which would justify an'l"xtensinn to them of 
lIimilar relief, especially in view of the fact that !lny commitm!1nts th!1Y may havr out-Ricle 
India are voluntary and not. inevitable. 

(4) This Association does not deshe to eXpl'eFl8 any opinion on ihis point. 

(5) Thore is great force ill the argument contained in paragraph 16 (a). Paragraph 
16 (e) is not correct. Even early in married lifo and before family expenses IUJRUme 8elious 
proportions, provillion for the future hI&!! to be made at home by insurance 1)1' othorwiHo. 
This Association agrees entirely with the fants put forward in paragraph 18, &Dd ill in favour 
of making an adequate addition to OVe!'R('IloIl pay and stating thl' whole of it in Stlll'ling to be 
drawn in England (or the Dominions). Provirlod that tht, Home Income-tax authorit,ies 
do not reville their regulations and dedare hereaftt'T that any person who draWl! regula!' 
pay at Home is to be doomed to bt' resident in the United Killgdl)m for purposes of T noomo-
tax administration. In such an eventualitv the intel'l"sts of the servicl's should hI' lIafl'-
guarded. I am to add that" this As8oo tio~ ill of opinion t,hat thiR conce ~ion ~ (lnl  he 
extended to officers whose Indian Domicile ill {Jurilly teehllicaJ. 

(6) ThiB ABsociation would haVl' no ohjection io an amendment of the scalI" to pl'oduee 
a more uniform rille which would yit'lc1 the samt· I'esult and eonsidol'l! that ( I ~llI  pay 
should be fixf'ld on the ha8iH of ago: . 

(7) Thtl PoJiC{' arf'l at preHtmt excluded J~)m mllwbtn'8hip of this Association. 

(H) Technical ]lay is given ill rel'ognitioll of tht' BUl'etior education and training 
obtainabltl in England and this Association can !lee no reason for its applkation to t1l08('\ 
who have not obtained tht"Se tlxpeneivl' cjuaJiflcafione. 

(9) ']'hiB Association agrees that t,he re8.llons which leel to thl' grant of spt'C'ia.J jndidal 
P4y no kmger exist and that for future tlntrants th!!! special rate of pay should bt· aholished. 
They consider howl,ver that an offiocl' who has act·f'd for a comdderable time in a judic'ial 
.. ppointment and failed to be oonflrmed t.hro\1gh no fanh of hiH own, hu lIoqnil'"d un 
"a.ccruing right' which should be recognised. 

(10) This AlIOcia.tion would be prepal'1"d to agre<' to the scale proposed. 

The letter of the Government of India to the Looal Government naturally ('(lIItll,i 1111 no 
rehrence to Central SemcN. But this As!ociation contains ('of'ntral OfficeTIIllnn it i~ only 
through it that they have an opportunit.j' of bl"ing he .. ". 
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Thp Ecclesiastical Department, draw8 110 OveJ'H68.11 pay, and thcrtlfore the RemittanCil'l 
I'tlOommendations will give them no relief at all. 'l'hi", oannot have be!ln the intention of 
the R()yal C',ommission (soo paragraph !)7 on pag(' :11 of the Rtlport and llara/!raph XXV of 
the Hummal'Y on jlagp HfI). Mo!'('ovc1', thtlY al,(, a very low-paid ~( inl  "lid al"O blLflly in 
nel'd of HOtnt' 811<1h mJi('f_ Rimilarly ill the Audit. and Ar'pountR 8I'r,-ire th(,1't, iB no On!l'lleaH 
pay. That HfII'vi<1ed,'aWR ILRimiiaramount huUtiscalled " Addition to pay "---prtlflllmabl,\' 
\TI ""del' to (mahle TndiILns as w .. ,n o,R J ~llr )( I Il to cira,w it. Un II's/! thflR!" tW() iSt'r"ict'''' 
therefore take this oppol'tunit,y of repres!lnting that they a!'!' in equitv (IDHUed to Himihtl' 
Rt'mittano(' privilt'geR, there ill nVHry prohability that thoir !llaimR will 11f, ov!"rlookt·,l 

I all1 desil'oo to refo!' to tho fact that the Hepurt of the Royal Commi8l!ion iii silent, 
I'egarding thfll'l\te lit, which ov/'rseaH pay lIIay 1m drawn by officers on leave asl1al't of thl'lil' 
~I l  Ho,lary, 11; ill ulIl1P<1essary to poirrt (lnt that tht' oxpenditlll'l' fol' whillh overal'M pay 
III gl'anh,d--{'dllcatioll of children, etc., continues when an officer is on leave; mO"XlVl'I' 
had till' rat{, of cxehallgu remained ai. 28. till' whole of all offioer's I",ave sa.lary would hav.· 
hecn payahle At thnt rILte, T am th"'l'Cforc t() flXpres/l the hope t,hat, with l-e tll l n(~e til 
rrun mtln~ l Rule IH, RO milch of th!' I(',ave IIalary as fE'lpl'f'SentH overseas pay wiU b", 
eonvel-ted mto gUrling at 2 ~  a rll)l(,e ill the I'Ivent of it not ooing decider! t,o fix and pay 
ovm'l'lE>as pay ill t l rlill~  

OOVERNME:r.."T OJ<' INDIA, 

ROME DEPARTMENT, 

E8TABLIRJlMENTA, 

LF.'M'lIlR J!'RO)[ THE HON'SI,E MR. J. CRJDRAB, 0.8.I., C.I.E., 8EOnJIITARY TO THill GUVERNlIIENT 
OF ImllA, TO ALl. LOCAL GOVERNMENT!!, No. F .. J78/12/24.EsTH., DATED RIMI.A, THE 
22ND JUNE H124. 

With referen<1e to my letter No. l72/24.EBt., dated 18th .June 1924, I am directed to 
addreRB you regarding thE> propows of the Royal C',ommi!J8ion on the Superior Civil Services 
in Tndia for the grant of 8ll ~ e ! to officen and their families when travelling to Europe 
on leave. The C',ommi88ion recommend that the plt88A.ge oonCl'flsion should he grlLllted. 
hy means of an addition to overseas pay which should be credited at once to a general p_' 
age fund, Free plL88llges would then be grantoo to officers, their wiveK and children 
according to a certain !lcale. The system of a p&IlI\ltge fund hll8 certain obvioUIIlldvantages, 
It hM been generally renognlBed that it would be unsatiefactory to make an oodition to pay 
with a view to covering the CORt of passagei without taking any Ht.epil to ensure tha.t the 
money is not di!J8ipat.ed in every·day expenditure. Thill objection oould be removed by 
insisting that every officer should place the money inwnded for pauages ill his individual 
provident fund. This would have the desired effect of compulsory saving, but it is doubtful 
whether it would be 8uch a satisfactory conce!J8ion to the Servicel! as the institution of a 
general passage fund. The pa8sage fund haa the great, advantage of giving the maximum 
imn\ediate benefit. It would take from 4 to 0 year!! for an offieer to build up by l1188IlI! 
of an individual provident fund the Rum required for the pauage home of himself and his 
wife. The passage fund on the other hand would give an officer and his wife a free plloll8&ge 
at onoe. }t'urther the )1l108sage fund ~  the arlvl\ntage of providing automatioally for the 
aotual need/! of the wife and family. If l~ system of individull.l provident, funds were 
adopted. it would btl neoossary for Government to make different, additions to the par 
of the married and the single. This may not he thought desirable, and unless the differen· 
tiation iH to go into further family details in regan) to the number of children, it is oortain 
that seme officers would get more than  they require for the purpoae of P&888ies and 
others would gl'lt 16l1li. Finally the system of a payage fund is likely to be on the whole 
more economioal to Government. Pay once credited to an individual provident fund mU8t 
ue the property of the individual officer whether it is expended on ~es or not. But 
under the pU&age fund BY8wm if officeI'll do not take +.he full benefits to whioh they are 
entitled the sum IJILved would acoumulate as a balance at ~ e credit of the fund and it might 
be JlOuiblo lawr to !'educo payments into the fund. Thil! rtyatem would ensure at lIoIIy 
raw that no more monoy was paid out by Governmtmt t,b&n WlUI ll.Qtually roquired fer the 

pUrpolll for which it ia given. " 



( tI r 
2, On j,J1f! oLhtw haud ii, i~ llOsllible .,iJat sOUle legal illioultie~ might ! I ~  in uecidiua 

wbethllr mOMY thuH paid oolllpulilOril,V in!AI It geJ\t1ral fund could proporly Ue regarded at! 
part of I\n oftiOOI"/i pIty IIDd therefol'l' nUJI-votablt1, Tho lcgnl poBition iA oeillg exanlint\d. 
Hhould th(· i t ult ie~ appear to he real, it ltIil!ht he Ilt'cl'>llillry to abllondoll th,' ide" of t}l(I 
fund, In t.hat l'aHP a furt·twl' ,'omrnllllhlRtinn will he mudl' rt'!o(lI,rdillg pOIlHlhlt, aiterrlll-
tivAII, 

:1, It is rp(",mml'ndcd I,hni Cl8.l1h olliepr entitled to tht' eOIl('('RHioll Hhould 1'1'''l'i VI' 4 
r .. flll'I1 pa'il'lt)(/'4oi ,iLlI'ill)( hiM >IN'vi.,.. 011 HII' Rt8.nd&I'cl of p, IIlId n, 1,,1, "'11./1/\ B, thul, proviHioll 
nil II MilUiitll' ,wnl .. ~ wl l h" ""Llh, fur' hi", witl' nnd (hilt (llIl'· Hingll' j.lllSJ;ILII:" llliuuld III' gmlll ... l 
fOl' ('t1.cJh "hilrl, It ill etltilllalNI I,hll.t t.h,'sl' hl'lI ... /it!'! ,'ulIl<I h,' PI")\' id"d hy I hl' pit,\' luNlf 
of RH, r,o n "IOlli II 1I.v pR,,1I olli, 1'1', TIlt' tirsl· 'I1H"jiOIl fol' d"('iHioll i~ Il'lidli.-'l' tll;,< .\1(,,,,,/;'1 
I~IlIt  of b('w'fit i~ ""I&>IIlImol(', 

~  [f the ""."Ip or h", ... lit. iN lleeel'h'L1 ~ /'I'UHOllll.bll\ thCl 4(l('lIliol1 IIdM"/I ,,( ,hi' ('Xlwt 
fOI'lIl whi"', t,IJ<' """I"UHMioll ""0111<1 LlIokt', Thl' C'Hlllfli ..... ioli I'I'0P0I:II' to gil'" aetunl ll! ~ ll  
Itt, 110 ti .... t cdiloMH 1', I1l1tl 0, l ~  Mlouy ~Illin tI  howe\,('I'. wuuld pn,r"" io 1./'1l1'(,1 I(,HII ,'(JIll, 
furtllobly. if lh" lillu""jal dilfe/"'II('!' I'olllel he ~ ott  10 addil i01l1l1 ~tl ( II  Further tll(',,!, 
wuultl htl II p,'adi"RI <Iilli"lIlty, if 11011 utlit,p,'S of tilt, Hupnl'iur' <'ivil ~ I ic(  \\(',',. "Iltitl"cl fo 

II 4II ~ell al It I~l OlltH>I 1', /lilt! 0, ratt', It lIlay he t r~ l  l\A l!tIliaill t.J',lt IIUII(' would "'''-'t'r 
10 L"Uovd IIWI'l' elwa.pl.v II/III Ie'SH ( om orl o l~  11'11"11 the IIIlI'in/!, woul.1 lTll'ft'l,I' "'Tl'lI" tu COI-
1'1'1I111""t" 'I'hill wOllld I/IlIIW that linPH othl'l' thall thn p, and 0, whi,'" L'1l1'l',\' at jI""H('nt h 
oOllrli,ll','aul" 1111111001' "I' f:Ol'l,rnllwnt IIt'l'I'antl:l would lUlle ti](' who", of thi" """II(\['lj(I(' ,,,,,I 
tho,\' wOIlIt.l h'tvI' /'el\Ho"ahlf' Cllolllie for (>'ornplailll. 

r., This Iif!(' of arguml'n! would ~lI!l( (CI t  that, il rniyht hI' willer t<lllivt' II la)'(,('o1' 1I11lIlb .. )' 
of l ~ ~ on j lie H"ll.le of H!'eond dass A, 1', ami 0, in l ~ of "lirnall"r IIl1mb .. r Oil t.1t" M,'nll' 
of 1st ~  R Hut thiH Molution Rlltl.ill would nut I:JI' ultogethe), MtI,tiflflldm,", ThoHo "I,,, 
t ravl,1 lil'llt l ~  1I.!IIJ it !lUIUJot I,l' :I:dd I h!1t th i .. iM "II l lII I It ~ l l 1.11, I'om,>,,' jilt h(' ( ( ~  "I' 
IVllior 'Jtli()CI'S. would lIl'\'l:'r lK' ahlt' to liel1Urt' f,'olll nOV""IIl1lt nt, tit .. full SIIIOI"l1 wlliell tlll'\' 
,'xl)('nd Oil a.ny pa)'ti('ular jourm'y, ., 

n, 1t ill poHRihlt· Ihllt the I im ltl!!i~ ,;o/utioll would be not to grant tlld vahll.' of 
nct.ulll p_gl'lj at eithel' 1M! or 2nd dllfSS rat,et!, hut, to er",lit eadl olliccr with tJJtI ntillP 
of 4 pusLtge8 lMt dl.L8ij B. p, and 0, fol' hilllsdf and the uppropriatl> HIIIllI,,';' r('r hill wif(' 
I~n  childN'n, und lil\oW him to draw Itgainsl, this I'reriH tim Rums ",hid. h., 3('(118.11,1' 
o xpl'llds on pa!l8agell for im~e)  his wife anti .:.hiltil'pl1, It would then }'(,Ht. wil h. (hl' '{Itt/cl'r 
to devote the available ertd.it. to n ROl"J1cr Ullin ber of expensive Jl.,8!IH!lI;M ( ~  t~  I;' ~r  ~ ( r 
number of dlenp oneil the only reRtrirtion being' that t.l).e cr\>4it,/loq\w ()m~ e - lli~ 
wife. 1Io1ld each ehild should be Reparat!' 8.nd llon tr I llJirr~lJl  ,ft ~~l t~ ,bl1 )~(!~ I~~ It (l 
(~ vi'!CI IIOme method of u~tinll thl' credit" ~tl  ~~~ l tt!sltre t ~r  f!J.isedW .Jt'wf;'rM 
hilt the Government of Tndia think t s t tJ ~ 9ti~iI ~ d9IW ,witilQUr" In IIC I~~! illJt  ,1, I~nr 
to enquire whl,ther this 8o lti !l!lI ~r8 m ~on lll~t  t IH' we I I ~ l!lt lr~ t!~!  .. ,.,,,, 

7. The ( o~llli !8i()lI .. roo9PpnfflUI ,tru..t, l~ee ,¥i'iouW I btl; ~I t t  t,) i qffifttlli,>, lit ,IlIAA!' 
Asiatic QOlllipilup-nly. w#h the Q,I!1f.l6Xlltlptiwl. tbllt,{ndiftflollkC"slo£t heJnoian i J ~I l li (  
iA~rll9t ~ Qf. 01fPt .. p. •.. Jl!'<)I lI4o ll ~ "l80I'O(!f\i V.ll tl,i", l ~~~Ie ! ,JitJ lIJ8.b!, ' l l ~~  ,.\ll', ~ I 
. ~ ... t, ~~ "hpul<\ he Jl~ ,unly ·W., t o~tl QffiOOrR w ~e "cj;r;!)JlJllstaIUltlllt ln ~  !)I\l\'illfti· 
~II ;ViHitlll ,t,);Rngla.Qo, m,t.)I')te.lIlq, .. n t ~ r~ ,thll-tll!\ ,Il (tP,IlIll'.,J"'I!\\If;l ,tht'; J l l I~II!  ~ o t  

~ )()~4l l  tollffl<H!1'fl wi.t" ~ n i t i  t Jli ~  ; ~  lic Jt t tl( tl l I~n ll l i i ll 
~ ~ l!ne ll ml~ ~~I~iwl i iJ l ~l 9IJr of,.{llui8.lI; l) l(~~~ II  ( Il I)Il r tt~lIr l!  :'<JI'jVj,(.(\J jiS 

~w t rl  by !t ! J llJl~i Jl~  J ~l  ct~  Ito ~lI luire "w}ll.>.tll"r ·tlbel.GU).(llrl1nlf'I)t" ~ f 
¥l¥11'tMl. ~~C ~!li l  ,IItlQQ'JJJ nlw~lIrti li fn ~Il .in. 8 ~II  ~t~ I ill l IIny I~~III4 r -
~ lJni u n l (I I  otAlli"t.i1,; aqlll#lilt'.,,' ".,1" :,: ,.,," ;", ",""! ""I i', .. 
II I I. ,.. '8·, It· would,\i6elillftltlAi."ble flo leONo ,ittu ,olllcel'll: to. drltW 6TI 'tbel JIa.8IJR/,lO funa 00 1111('" t 
ItIbe ~t lt t t!~ w ( n8 ( l lit SlUt"' thel!\to do:so""ilt '1'1InIU'})eposr!iblt.,tolia,' ,t()"'.l 
'.&bitt eMh 'P ....... ,I;O "'loiJi:U'&earned-onlyafter'oeil'tain''fIl'ritJae:m stbt''\'Ilcf'r,b''tMlteh 1t.Ii'nl!' 
iwould'gnrolrit!t, to 'a. lIIultitu ~ of harliollillel, TlwhOalth 'uf.CIlre,oifiotll' oi1 iJiiflfAlmU,. or'tl", 
.).J1ti1 veaienoe of J:!0'0'1I1'nmont work, ,often ~ne  _he dl.te: of! lell V'eitbmci ,. ":f/rnm reilm(I II 
ibsyoDdiliioOntroJ an'offioor ini tti e ee rorillllle 9 u Il~ 8i ew tnont 8 o or( 8 Ir mn~ I' 
1lIeoamu due,l ;',lb mll1Y bei&riftl"4io Iwoid,ilbtlJ<ll etc8~  ,hartisJHll n rin tl ter~rt .. 
·t.kfl1the,..._gdl(",J.lr.n:i4:J .. uit t iem -~  ';,ij ~  ~~ l I - I  ',' )~  ": "ttf,: ,,1,11"'-',1",: 

',iii "W, IW;\! 'ft'eCeWliry''W "'Y <dd'IYD"t', !~!i t - ~ t t:':ftU,"'I'si i~ inse iIll  'fHl> ( ~ rnt sIl ii 
Sllggt'Rt that an offil'('I' with I ~ thall 7 ( ~ Il I i(  Mhould i! irititle(Jt 4iJ I! ~I I~II 
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7 t ll l ~ and lel!~ thllll I J. ,1'CIHe< to :l/IIlM,lagcH ; with 14 lLud IOJ;1! thau ",1 YOAr!! to 2 }l8.I!!>II.gt's ; 
with 21 ,veul'S I~n  o\'er to 1 passage, I um to ask whetber the GOI'(llnment of Madras, t't..", 
accept this scalll, [ll the c ~o uf UII ofticer who is already mal'ried at tllll da.tl' of tho intoduu-
t,iOll of the "YHtl,m thc wift, would u tlll lJ~  be c.fItltlocl to thc IMlllle numb",' of pal!SIl.(I'M &1\ 
the ofRet'r is entitled to under the approved Heal!!, With regard to 1Il&I'rillogt'H which mke 
place Ruhlll"quPllt to tlIP illtmelndion of th,' system, it, ~eeru  advitlabl{, that till' Humh{'!' 
of I~ !I (.0 which t,lIe wift, i~ f'lItiti('C1 .. hould htl reduoed Oil t.he lIarn!' !Klal!' n~ that pro-
P1l8t'd fOI' ofiil'('l'H IIOW ill ~er il  t h:tt i" to Hay if MI olIicol' m l io~ within hiK filHt 7 ,vparH 
of Ht'rl"i{)I', hiH wif!' woulfl h(' {'ntitkd t.o the fnll numbo!' of 4 passagos; if he marrit'!! 
after 7 ~ ( l !  sPl'\'il'e but with I!'HIl thEW 14 Y{'RTM th!' wifl" wouJil be entit,loo to 3 paHRRgt'R 
and 80 Oil, 

10, \Vith l'('ganl to ehildl'!,11 t II{' C()lIll i~siml hn V!, PI'opoljfld that till' vohl!' uf uue 
Hingl(' ~ ~(  Rhonl<l h!' allowed for ('Doh "hilrl. III consi erin~ this proposal it Hhould 
Iw rt'IIlt't11 bc/wl t h" t 011(' ell i hI un 1(,1' :1 ,Ypars of 111-:(> iM el1.rrit'li fret>, lI,nd childrell who al,(, 
lIot 11'118 lhan a ."f.!II,M hut IBSI! 01011 12 ,year!! of ag<' an' ehnrgNi. only half fore, It would 
~( I  ntll e~snr r to )ar dnwtl ~nmr re~t riot on in the definition of ehildrt'Il, 'Vllen th!' "),Htem 
hUH ht'l-'ll working for Rome time it. rnll,v hI' :Ini'.it'ipntfl<l that the whol(' ert.oit of ('II<:h I'hilrl 
will h(' l~ (  lip wiliJ(, it i~ Htill ;voullg. 1>111-At pl'tl8pnt. fWnioT offi"('.r!! will ohviolll:ll," Im\'!' 
"hildrf'l1 of IIlO/'t' mat·Ill'(1 years fo1' whom "Iaim" lllay b,' 1I11HI(" I 11101 to I'nq1lir1' whet,her 
it would he I'flIujonahle to prosoribu that. pasHllgo monny should be drawn onl,\' for unml1Tried 
daul(htel'l:I and for I;OIlK uncel' t,J1£) age of ~J  

I L The C lllllli~sion 81J)1(lIIr to ('ontcrnp.lat{' a separate palMIl/o[" fund adllliuiKt,[Jl'cd 
1.,1' ('lIph loeal I :OH"'llrllent.. Jt SOl'IUI; prolJlthlt, howel'or t1Utt for t.he PU/'fJOHlll'I of BO!lveni(lIlet, 
nnd ~tll iJi(  it would he I,,'cfllrahlt. (hat t,hem ~ lll  hI' only onn fund l~c IIlill teJ (l hy till' 
(:OYCl'llmellt of r"din, it. would he C( Il~ l  fo!' tilt' Oovnrnllulllt of IIHult t<l aS8ure 
it~  that thn 11",\'IO('lIt,8 illtu j 11(0 funcl wonk! fill til(' prcIll'nt levI,l of pasMage mtel:l covllr 
thl' llf'nt'litH laid dnwn, /t. iH l'robahl(1 however t.hat in t ~ fil'Mt year or two aft,pr tho iLltro-
dUl't ion of t.1t" Rehl'mp therl' would Iw llnll~lIl lI  hf'avy d('malldN on 1.Il\' fllnd aM oflicl'l'S who 
/lIay ha\'(' h(,oll for e ~ mlll,hlp tAl A.fTord 10 take lellVl' w0111d be likely to takf. 
11fh'lluta/Xn of 011' new privill!!w. Jt is possible therofom that in t,lw fil'Mt two ypars thlll'C 
would he a tt.mporary deficit. in the fund, ami it would ",«"em Ill'OORMIU',V for t,he <':ovcrn. 
IlII'ut of J lIt/ia tn filJltnl'l' t,hil:l ddidt" 

12, II ~ 1."'1'11 d!'t'i<\eri that ill ;t.I'('OIUflJU'(' wit h t.lIP /'{'('OIlIlIWlllllllioll I)f !,h(' Commitl. 
~i  01;' fillaneifll 1'"lil,f which Jlla,\' he Ha.lll'tioned for t.hl' ~ i t 8 IlhouJd han' di(,l't froUl 
t.he I ~t April l2~  This dat,o, it, I", I lC()~I ii e  ('/Its right jnto tht, middle of the lElavl' 
~tl ltlll am.! it i ~ ItO I\ouhl, t.h" ('aKe j,hat a eonsiderahle IIllml>l'" of Oti;'\I'I'II alld t·hei!' fllmioo 
mll~t hn,e IIrl (~ ( rl hOl)w tlmillgj.lH' month of Ma,!'eh lind wOllld thu/! mil!/; t.h,. "Ollopllllioll 
h,Y I:( h,w wI'pl,M 01' f!IIo,VH, It iH il J ~i ll  to agree tll lilly l'f'tl'OHII(.\'tive ofl','"j. l'ltrliel' t,hall 
t,ht' ti1'l;1, A rilll~  To lIlitiJ.(Ru, tlH' hllrlll!hip h,)\v,w"I' it mightllf' pIYlvid{.(J t.)mt, an,V ollic!'/' 
(I.lt t.ht, family Ilf all ollil'''!') who haH l I~t ( l l (  tn ~n ol IIl ll  hnior .. t.lw .IMI, April hut 1'(of;ur/1I:I 
afit')' LllId, Ilak would 1)1' ('l1tit\pc\ to tIl'lIl\' a,!{a.iIlRt hiH Clllilit thl' yalue IIf It Ringlt. pa88u.gc 
wilen til<' 1't't.lll'll j01If1W.Y ta1wH ph",(', It wOllld hl1\'1' to h .. laid dowlI thllt allY AUIll I,hlll! 
,lfl\WI1 ::<hollld Il(' IIpplied hy tit" oftil'l."J' ill thf' illlmudilll .. J~ ( wtioll of UIIY ll ~A e IIdvallco 

't,hat, n1Q"V 1)(' OIIt.S1.lIl1dilig !(llill~t hilll, 

):1, H will hp ohllf,,'vt'" thnt 1111' n lllll )l)(Jn ioll~ f,f 0", C lllllli ~illll 1l1'(' "!JUliU!:f) to 
otJi ~ "f th" ~lI eJ ior Ci\'i1 ~( I i( c~  '1'''" 1'1,('omlllf'udatil\ll <,xciI/del< o/Ht,el'ij of th" 
l'l'o\'illdnl ~ t i(  ',':110 an' ut "n'Mellt (\llt,itlt,,J if of l1011·i\ .. intk dOlllioill' t<J rPCt'ivp pft.Hl!I1ge 
Il l llee ~ wit hOlll illtel't'Ht. It. iR 1I0( pOljllihle 101' the (lowrUlUollt of I udia 0/' t./w Secretary 
of KIll!" to pn'A('rih" tll(' rt'lllulH'I'atifJtl of HIU,h olli( ( ~ Ul' to di\'ed that, InCltl (l{lvt>rIlUlt'lltH 
"hol1l<1 ~r  111, HWllI ( I ~ ~ pay I'llI' (",' Inlll o~  II!' l III lin~ t "('llIt () juiu till.' i/:lHl('.ml/_Mllg(' 
IlInd, Jt. would lw 01'1'11 to auy I()('ol (l I ( I llmt llt~ to gl'l\llt thelll tht, Il(X,llHiIar,Y III/Ill ill the 
l'unl1 of O\'Pl'Joll'tLH plI V anti t.hus 1.0 HI...,IU',' .their admis"ion to the benefits ot tilt' futul, hut 
ihiH i~ I~ lIlaUel' whi;,h IIlUll! Ill' left "Iltil't.iy to I.ht> option of tiw )oelll UOV611Iffll'nl,K, 

14, To SUIlI up I am t.o n~  for til(' "i('wS of th(' C:fl\'l'TIlml'lIt of Modl'aM. etc" 011 the 
following points ! .• , 

(l) 1"IH'thel' thl! 1'1'iucipltlof 11 Jl ~lll  flUId i~ aeel'pf.tod, I'I'Uvidoc.l /lfl Iq!al tli lit lultil ~ 
111'(' Iikclyio l~ri (  

(!!) \I hd!t,-,l' the ~t l  uf I il~ JJ cJl o~t l l by the Cl ll lli !~iuu i:; 14CCCIJLt:U. 
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(:l) whether the value of t e~e benefits should be credited to ufficers, wllO would be 
allowed to draw against these credits. &II BugReatoo in paragra.ph 6 of this 
letter. . 

(4) whether the oondits !lhould be confined to officers of non·Asiatic domicile or 
whether any conceMions should be given to any officers 'of Asiatic domicilc. 

(5) whether the suggested acale of reduction for officeI'!l now in serviee and fOI' 
wivOll ill thc casc of future marriages is appropriate. 

(6) whethcr the Imggestoo. restriction on the definition of children is accopted. 
(7) whcther the propoaal to have one single fund administered by the Government 

of India is approvcd. 
(8) whetoor the concessioll suggested in paragraph 12 of this letter for officers who 

have proceeded home before the lilt April 1924. but return to India after 
that date is approved. 

15. I am to invite attention to plIoI'&!(raph 31 of my letter No. 17H/ll/24.Ests .. dated 
21Ht .1 une 11124 and to say that in this letter al80 it must be understood that arguIDl'ntB and 
practieal c01l8idel'llotioDII have been statecl only with the objeot of faciHtating di80DII8ioll, 
!lnd lDust not be taken as indioating any expression of views on the part of the Govern. 
lDent of India. 

16. In view of the great importancc of arriving at an early decisioll Oil th!.' }Joints dis· 
(lul!8ed in thil! letter I am to Ilsk that t.he reply of the Government of r ~  eUI., may 
reach the Government of India not later than the 4th August 1924. 

LETTER FROM. THE CIUKF SEORETARY TO THE OOVlI:1tNMENT OF MAnnAS, No. 046, DATED 
THl!: 4TH AUGUST 1924. 

In reply to your letter No. }' •• 178/12/1U24·Ests., dated 22nd June lU24, on the 8ub· 
joet of the reoommen<iatioll8 of the Royal Commiseion regarding p&llSageA, I am directed 
to say it appears to His Excellency the Governor in Council unnecetlSary to explore the 
various aspects of the subjcot presented in the> letter under reply. The recommendation 
of the Commission is in substance that free pll.I!Hages should be given according to a speci. 
fied Rcale ; their estimate of the financial eost and the establishment of 8. pro /orm4 fund 
appear to be only ancillary suggestions. 

2. His Excellency the Governor in Council has no objection to the opening of a pro 
/nr1fl.(l fund if it is decided that this will be the btJl!t method of keeping the power of grant 
In th{' hands of t.he Sooretary of Atate and the Government of India. At, the Rame time 
this pl.&n appoars rather clumsy and certain to provoko adverse criticism. Hill Exoellency 
the (~o ernor in Council would prefer to pi1lA.1C the grant of passagefj aH'the Commission 
it.seU proposl'.l; in the oontracts made betwet'n the SEl<ll'lItary of State and the offiot\rs of the 
various IKlrvices eoncerned, lIuch contracts being m"de rotrollpectivll from the ht of April 
1924. The provision of funds to meet the eost of passages l'.II()h year would then be 
placed in the budget and would be votable, hut tho power of the Governor General and 
of Governors to certify and restore un ~r 800tioll 72·D (2). (a) of tho Govornment of India 
Act should' bo exercilled if the grant is rcfused. So far as thc power of a Governor is con-
uenlod thero ean be little doubt that clause VII (4) of the Instrument of Instructions which 
chat'gOll him to lIIofeguard the members of the I!ervices ill the enjoyment of all recognised 
rights and I'rivilegllll and t.o soc that all thingt! are ordered jUl!tIy and reasona.bly in thill 
regard wuuld amply justify his granting the certificate llecelJl!ary in order to carry out II. 
legal pbligatioll to tho officers cOIWt·med. 

:J. HiR Excl'llcnl'Y the Gov{'rn01' in Council IllIceptl! th", lIlJal,' of IJlIllelitH 1'101'"SI,<I 
hut ('an I!OO no reMon why the vallie of t,he hl>nelit IIhould he credited to individual ottioerll 
.".. why thl'Y I!hould 1m allowed to draw agaillHt these l'reditR. Thl'Y should be provided 
witb pasRag{'II in /I,(,coruallee with the numerical I!calt, laid dOWll. The aotual cost of a 
passage takell Illlouid 00 allowed Hubjoot to the limit laid down, nanwly, a first class B 
pael!age by the P. and (I. Line. His l~ neIl n(  t1w (1ov£'.rnor in COUllCil dOEls not ant.i· 
(lip"t .. t·hltt. thiM will mokl' offie(lrs trn.vcl by P. a.nd O. l'xcluAh'l.ly, for nJlI.ny people pre· 
ftlr other linclI, aud, during the pasllagc ';CUIIOU, the: 1'. and O. shillS l'Un full and could not 
take wany more than they do now. 



4. Regarding till' point rallied in pal'agrapb 7 of the letter under reply His Exoellency 
the Governor ill Council would grant the privilege of frec passages on the numerioal ecale 
laid down to officerA of Asiatio domicile if t.J1t'y can tlat.iRfy t,he High Commissioner that 
they havE' wives or ohildren in y,;uropl'. 

fl. His Excclleney thc Govcrnor ill Council aocepts the numerioal sca.le of p&III!ages 
set out in detail in paragraph !.I of your letter under reply for offioers now in service and 
their wives and ohildrcn. If the lu~tu l cost [su bject to the limit, i.e., cost of lilt c1&8s 
(.8), P. & 0.] of thl' I 8 e~ allowNI iH paid by Govel'lllllent there will be no compli. 
cations to bll provided for. 

6. According to this GoVel'l1l1lllJlt'R l'cading of the Commission's report, their recom-
mendation in regard to ehildreu it! that the cost of the, pas88.ge of a. child once from India 
to .England is all that ,mould be paid. As there is no charge for a child under 3 years 
of age, the reference can only be to children 3 yearH old or over. His Excellency the 
Governor in Couned/ would fix t,he limit of agE' at. 18. 

7, If the devi(,e of a pro forma. fund is adopted, His 1<:xcellenoy the Governor in 
Council ()onsidcrs it should bl' n single Olle maintained by the Government of India. 

8. In paragraph 12 of the letter under reply t.he case of offieers who have proce6ded 
home before the ] st April 11124 and who return after that date is discussed. His Ex-
oellency the Governor in Couneil considers that sl10h an officer may be given the option 
either of receiving the cost of a single p&!!sage from }<}ngland to India according to the 
acoommodation actually paid for by him and losing one of the pallJaages which would 
otheJwise stand to his oredit, or of receiving nothing and retaining the fuJI number of 
passages to his credit that the IIcheme allows, 

!I. Lallt,ly, I. am to refl·r to the case of an officer going home on leave preparatory to 
J'!'tiremellt. HiM Excellency t,he' Governor ill Council presum!',s that there will be 110 
objeetion t,o allow tlUch an llffil,er the cost of the single pu.ssage home. provided he has a 
Jlatlllage Ht:m to his credit. Thc point is mentioned as the Commission's recommendationil 
l:Ioom to refer l!xclu8ively to roturn pasllJagos. 

10. Tho' views of the Honourabhl the MinistllTI! arll st.a100 ill their Memorandum 
fOl'wllrdll1l with my letter No. 472-0 .• dat.Pd the 23rd .July 1\)24. 

/t..;,'/ml'/ lmlll II /t''''J1utn .from ill« (J{JI'('l'nlll.enl of liufld'll!/, tluHe! lIu'. (jl/; Al/guot 19:U . 

... ... • ... • ... •  • 
))er i~ioll~ IlItvl' I'Nm I1I'!'i,,'I') lit. in J'(l.l(lIl'd til plt,I' nl1f1 t ~  Kubje'ct alwa,V!4 to 

I'l'Ml'l'vlttion minor it ~  aln.ally ""llImullioat ... o, ,,;': .• tha.t millol'it,y woulrl make 110 f'oJlelll!!!ion 
t (> l Ier i ~ uni('.l!s l ll~I Jl of All-India 8ervi!'Ctl it! traIlKil.'l'J'oo from t,he HlI('retnry of 8tat.c 
to "OUll' authority ill India, 

'" '" ". ". ". '" '" . '" '" . 
B,d,'n·II\·!'. youI' )ett.,,!, ]\0. 17t;/12/:!4. 

f.,!ue6/,j,01f.H 1 find 2.--·A("·,,ptf'd: but Govf!lnnwllt \I',m/d TIH'fl'r tift,h )IIl8KagC to bfo 
gi\,1lI1 to offimm. IIf 2t! y"al'H' Hl'rvk(. and over. 

Jlle ~li ll ;J,._. ·AI'l'l'ptCtl. 
(,'ue8tion 4.-~ ouJcI 1)(' ('olllillf'cI t~  Olli!'l'I'H of IIfJlI·AHiat.il' dOIllJl.'i1c: but if given to 

llllliau8 in u.ny I'wrvi,'(', ~ oul  h(' gil'(,1l ill It I I. 

(//I(8IiulI,' /j to 11.-Ael'(·pwd. 

Lh'J"I'hll FHOM '1'1 It; ('IIII,F ~m ln I lI  '1'0 'l'BN ( ) l I o t ~  I.H' IhtNUA1,. No. U3US A., 
n.\n:u 'fHli lITH At In ~  1924. 

1 .1.111 din, .. t.,d 10 rdlJl' to ~ I I  "'tiN Nfl. F.-17R/12/24.Bl!ts .. dllted Hll' 2211d .Iune 
lI2~ ( ~u J i l  thl' l l o~nl~ of thl' HO)'al ComlIli ~ioli 011 Ulll ":upcJ'ior Ci\'il ~nicl ll ill 
] n ~ o~  HII' it'aut or )l ~ ~ll  to () ti( e~  n~  thl'il' fumiliet1 wLt'n t.raYl'lIiJlg to ur~  on 
leave. Eight. spedJic Ql1fll!tious Itr'll J'&ISI'Ci 111 your letter. They have h('!Cn oonsldered 
by Hili GOV(!I'Il01' ill ('()uneillllJd I lUll to "!'ply t.o thAln I'l.R fo!1ow!1 ;--

(I) TIm' GOVef'UUIl'llt, IWCI'ptl! tl~  prim'ip)!' (If II pUISAAge fund, 11l'O\'ided 110 legal 
i icult il ~ 1tI'C 1i1({'ly to I I~C  • 

• 
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(2) 'J'ht' OO\'ernor in Co;wei! aool'l*' tilt' lII'all' oj' "l'nefits PI'OPOl!6<i by the Com' 
mission, 

(3) 'l'hi" C:o,'crnment agl'el's thai the Y31u(' of tileR!' benefit!' HllouJd 00 cl'oditl'd 
to offiot'J'I! ,,110 \\'Ould bt'> allowed t.o drsw against t ll ~l  credib; 11.." Ruggested 
in paragraph (; of your letter, 

(4) 'I'he COVE-mol' in Council would modify tho recommendation of tlal" Gonuuis, 
sion by !living 10 ot1i0(11'8 for whom a training in Englund ill a lleeClIlIUl'Y pre. 
limitylry to t,hl'ir appointml'nt to Governm!'llt II!'I'vke the qalll(' com'ellsiolls 
IIR aro allowprl to l A~iutio mCDlbm ' of tLl' lIervice. 

(Ii) Foi' I'ffil'(ll'8 now in ~ J icl  with I'onllidero.ble Hl'lliol'itv 'wllo \uwe I)ot deri\llld 
the lIell~ now pl'OpOllCd in t,he nlatt,er of el ! ~  ~  and remitta.1lce, 
tI.ere appeal'tI to he a csse fo!' mom liberal tret\.tmeut than liuggested. It is 
tlllJo(gfllltM that. thc proposal!:! be modifictl :IS follows; 

(a) nllel~ with ](,HI! than 7 ye,s,l'!I' I<el'\Iic(' to get. foul' lIA.lll;agl's, 

(II) An offiool' with 14-·21 Yf>ars' lIerviol' will normally II;l-i 3 pSI:I1'IIt(l''' but if JIf' 
hnd had INiH thnn ()J){' year'!! leave in termp 01 un-1'agl" Hu.lary at the date 
wh('n til(' report W8.11 signed, hI' would g(lt 4 JllloAAagetl. 

(f) Similady an officer with 14-·2l yonl'!!' !jel \ ~C WI.'IIld Io(ot 3 )8 8o t ~ if lin 
l.ad hRd 1M" t.hall t,wo ylJ&l'lI' leave in terUls of averagl' ~nl r  ; and 

(rI) an officer with InOl'" than 21 yeal"l\' tlervice would get 2 PIU!8IloSIl<l if he had IJad 
ll'f;!! than three ylllU'fl' It,8.\'(' in il'I'IUS of avr.'Tage salary. ... 

2. Thl' Gon,mol' in COl11wil necept+! t,hl' sugg('I'tiOJII:I R8 regards wivt:6, wbject to 
llIodifioaUon on the lin('ll propo!!OO aboY(·. 

(Ii), (i) Dnd (8), 11le Covernor in Council I) ro e~ of all thlll!e suggcstiolll:l. 

LJl.TrKR FlWM TH!: CHlF.1" Sli:CRJo:TABY TU 'l'RF. Gm'ERNlItENT OF THE VNI'rlm l>HOVJ!oH.'I>S, 

No. 3762, DA'rED THE 26TH JULY 1924. 

1 a.m diroowd to reply, on behalf of the Governor ill Council, to HOlue Department 
lllttt,r No. 178/12/24.EsUi .• da.ted the 2211d ;IUlle, 1924. Ali in other replilll! Oil the Com· 
lIlilHion'lI report, the para!,rra.pbll in this letter will oorl'Elllpond with the blu of the SUlD· 
mary ill paragraph 14. The reply is subject to the Ilote of the HOIl'bln Home Member 
forwanit'(i as an annexuIt' to this Govpnuncnt's ldter No. :i:J28, dated th(' 8th July, 1924. 
A copy of that note is attachecl· for refE'reneo. 

(1) .. whet.llt'r t.lltl plinciplo of a J l~~l e fund i" Rl'Ctlptcd, l'J'()Yidl,d 110 Il'gaJ diflieul. 
t irK are Iikl'ly to arillC." 

Though the Commitlsion'lj PfOpot:l1l1 hltH tuk('n It HOIllN\'hut il1geniollli fiuallcial £01'111, 
it i~ in itlll'lf simple and straightforward onn Imll appealed to servi(lo opinion &Ii providing 
all iJnme i t~ and rea.l:!onahle 8OJntion of this particular diffioulty. It is undCllirablo that 
t,hc mmceSllion ahould be hedglod round with intricat00 detail. The propOllod fund will have 
all the advanta.getl, stated with the object of facilitating disoU8Sion in paragraph 1 of the 
Hom!' T>ppartment's letter. and it has t,h£> grpll.t merit of limiting actual expenditure to the 
obj"ot which it is dl'Bired to HeCUI'f', namely the provision of a definite nnm bel' of p&88agcs 
pam .. d by oertain definite conditions of S\'l'\Iiee. It ill clear too that, the fund will pay ittl 
way. 'fhe proposed conc(l88ions l"UII 110 riRk of IItraining the finanoial fltahility of th(l fUlld. 
An offieer will l~rll a pll.'isaFf:' cOJlcCllSion on the HfI. rJ4) a month calculation well within 
tllW.\ of t,hll H(wersl pM'iOOR of Sl'I'\.jee whidl entitle him to it, whilst the single olaim granted 
tiJ (,ffiel'J'II of over 2) yea.rs S£ll'\Iieo will he ha&'tl on paymentR ruadl" during thl' whole of th!l 
,wi of t,hoil' !lC!'vit'l', a VI'J'iod whioh Trllty tlxt{JflU to 14 yeal'!!. Tho principiI' iN t.hl'l'Cfore 
!I¥ptf'f.i /ll'flvidecl 110 IOJo(al tliltil!ultit'li ariM('o 

" (2)" whl.ther till' /K,a](' of bt'n,,!llR rrnl'oecrl hy tht, Commission u. 1I.l·,ceptctl." 
. ,;fhil! is aoc(·ptcd. though tile sellle ill illil lera.) to ofiicCOrt> of OVl'!" 21 yean service. 
i ~J! ) .. whf\ther the va.)uc of thCllt\ lllle it~ mlould be crllditlJd to o ticel ~  WJIO wou)d bo 

IIlloweU tll dr_ 1lh1'tl.iu!li tbffi£, l,n-dits, lUI t\ul,(gc:titcu in pal'agra.ph G of thill letter." 
--... _. . -

* Not prinfud with thitl )t'tteI' • 
• 
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The Governor in C,(Iuncil accepts this Roilltion. It. invo\v£'s no 8!'riollS depa.rtare 
from the propOSAls of thtl C{)mmission, and it obviates the difficulty. t() whioh the Hovtll'll. 
ment of India draw attenti(ln in para. 4, of th(>ir I(,tter. 

(4) .. whether the hent'fitR ~ oul  be eonfiuM to offircrs of non·Asiatio domicile or 
whether any eoncessionf. 8hould be j,!iven to any officers of Asiatic domicile." 

Tho Governor in Council c'tn lind no valid reason for granting puaage oonOOll8io1l8 to 
officers of Asiatic domieile. The viaits of European officers to England stand on an entirely 
difff'n'nt footing from t,hosc of Indian officers. The fonner luwe been from the beginniDg 
implicit in the Uorms of service, and the whole structure of the European leave rules ia due 
to thi8 fact. 

With regard to parajO"aph B th£' Gov£'rnor in ('ouncil considers that the rules on the 
subject, should be as £'laBtic and as free from restrictiolUl as it is pCllllible to make them. 

(!'i) "whether the 8Ugg£,RtA.d wale of redu("ticn for officers now in service and for wivell 
in the catle of future marriages is appropriate." 

This is accepted. It haR. however. bef'n rt'mark!'q that th£' scale is illiberal to officers 
of over 21 y£'.arR standing. It would be a simple and equitable improvement of the acale 
t{) lay down that Much officer8. on completing a further period of 7 years service, 8hould 
therehy bE'come entitled to one additional passage concession applicable, &II in other CIII!Ie9, 
t.o wife and children. 

(1\) .. whetber the ~u este  restriction on the definition of children is aooepted." 
This ill accepted IlS a reasonable solut.ion. 
(7) .. whether the ro o~ l to have onE' single fund admillist.£'red by the Government 

of India is approved." 
80 long as there i8 a single public account, it is advisable that this fund should remain 

I mperial. But should thE> accounts of the provinces ever be separated, then the fund. 
being financed from provine'ial moneys direct Iy, should fonn part. of the resouroes that would 
thE'n be presumably handed over to the provincl'8. 

(S) •. whether the ('onee.ssion sugge8ted in paragraph 12 of this letter for officers who 
!Jave proceeded home before the 1st. April, J924. but return to India after that date. is 
approved. " 

Officers might well be given this option. It would create a good impression &lid involves 
no extention of the ultimate financial ot,ligatiems. The recommendations ef the Royal 
Commission arc. taken together, clearly minimum recommendations. The Commillsion's 
discu8sion of pay and allowances in chapter \,1 of their report makes it olear that in more 
propitioull eireumstancCI! they would have made more liberal recommendations. They 
deserih(' the improycment in emoluments recommended 8.11 absolutely nec6!llary. 'rbey 
have clearly yielded only auch ground as was absolutely indofensible, in view of the 
urgent need for e..,onomy ill In<lia.n administration. This being so, the Governor in 
Council atta(.hes great importance to 0. frank an(l full aceeptance of the recommendations 
made. He would again rder to paragraph 108 of the Commi8sion ~ report where the inter-
dependenC'e of the reeomrn!'ndatioll8 is 80 omphatieally insisted upon. Tho improvements 
in pay and emolumentR proposed in . cho.pt<or VI are b?lmd up with the ~e oonoessions, 
with the provu.ion of European medical attendance, WIth the recommcndatlOusfor recalcu· 
lating house rent and with improvoo pensions ill the uncovenanted servicee. It is in every 
way desirable that within. the Iillli~8 of the actual ~ommen tions  ~  utmllllt ~ J  
and elaRtioity 8hould be almoo at In the consequential rules and regulations. The po81tlOD 
contemplated in paragraph 12 affords an opportunity for the liberal application of the pa.!III&ge 
oonce8llion. The cost will be nothing, and thtl imprt'asion will be good. The Governor in 
Council recommends that the su e ~tion be carried Ollt. 

LETTER FROM THE CHIEF SI!:CltETARY TO THE GOVERNMENT OF THE PuNJA.B, No. I 89l!9. 
OA1.ETTE, DATED THE 5TH OF AUOT1!1T 1924. 

I a.m directed by the Governor in Council to reply to the queationl summarised in 
paragraph 14 of your letter No. F .. 17R/12/24.-Ests .• da.ted the 22nd of .June 19M. on the 
above subject. In replying t.o paragraph 2 (f) of your letter No. F.-l-n:/U-EstR., dated the 
18th of June 1924, the Punjab Government have already expreeaed tbeu: general agreemen 
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with the proposition that provision should be madfo (c,r ~ es tor offieeN and &heir familiee 
~ a coat approximately equivalf'nt to Re. 50 per mell8em for each otricrer. 

2. (1) .. Whether the principle of a pAB88.ge fund is accepted pro1'ided DO legal diffieul. 
tiea are likely to arise". 

The Governor in Council accepts this principle. 
(2) .. Whether the aeale of benefits proposed by the Commi88ion ie aecepted." 
The aeale of benefits proposed by the Commill8ion appears to tbil o enune ~ to be 

suitable, but I am to luggeet (0) that the tenn .. pMII&ge .. should be held to iDelude ~e eost 
mthe journey hy land to and from the port. of embarkation in India; and (b) that a oOlllllider-
able economy could be effected by excluding from the benefit of the Bcheme unmarried 
oftioers of more than Beven yean' Iltlrvice, who are, in the opinion of this GOYMllment., well 
able to afford to pay for their own paesages. A suggestion hal been made by a eert&in 
aervice &IIIOCiation that on an officer's ret.irement, the officer and hiB wife should be allowed 
-extra single passages for their return to Europe in addition to the pasaages pennialible 
-under the scale proposed. The Governor in Council is not, however, prepared to IUpport 
'his claim. 

(3) •• Whether the value of thelltl benefit" should be credited to officers who would 
be allowed to draw against these credit! &II suggested in paragraph 6 of the letter of the 
Government of India". 

The procedure contemplated by this proposition commends itlltllf to this Government 
.s suitable. 

(4) .. Whether the benefits should be confined to officen of non·Asiatic domicile, or 
whether any conce.ssions should be given to officers of Asiatic domicile". 

The Governor in Council is of opinion that the benefitll should be confined to office", 
of non· Asiatic domicile with one exception. which is noted below. He regreb that he is 
unable to follow the recommendation of the Royal Commission that it should be extended 
to Indian officers of the Indian Civil f<ervice in rl~cei t of overseas pay, but should not extend 
to their families. In the first place it appean to the Governor in Council that any IIl1ch 
discrimination in favour of a Bingle aervice is bound to cause much discontent. Secondly, a 
partial extension of the concC88ion cannot, in hill view, be jU8tifled. Indian Officers IIhould 
either be excluded f!ntirely or given the full benefits. In the view of the Governor in Council 
it is impo88ible to accept the position that a voyage to England is in the ca.se of Indian Officers 
absolutely necessary for their bodily and mental recuperation, and p.xperience has shown 
that in actual practice Indian officers of the Indian Civil SE'lrvice very seldom revisit England. 
In any case it is difficult to justify a pas!J&ge to England in preference to, say, America or 
.Japan. For these reasons the Governor in Council would give Indian office"" only travelling 
expenses to their home in India. 

An exception to this principle should, however, be made in favour ot European officers 
of technically Asiatic domicile, who are now in receipt of OVCrBe&8 pay. Many such 
officers are for practical purposes domiciled in Europe. They Mend their children to 
England for education, visit n~l n  on leave, and contemplate !lettling on retirement in 
England. Their exclusion from the benefits of the pa88age concession would, In the opinion 
of this Government, he a hardMhip. 

(5) .. Whether the suggested scale of reduction for officera now in I18rvice and for 
wives in the ca.se of future marriages is appropriate". 

It has been repreBented to the Governor.in·Council that the IIcale of reduction proposed 
does not confer 8ufficient benefits on officers now in the service. 1 am accordingly to suggtBt 
the substitution of the following aeale for the BOale proposed in paragraph 63 of the Royal 
ColllJDiasion' B report : 

Officer's aervice at the dattl 
when the Scheme cometl 

into effect. 
Leas than 10 years 
Over 10 years and lesa than 20 years 
Over 20 ye&rl and leBl than 2lI years 
2lI years and over 

Number of return P&1!1&ge8 
for the officer and 

biB wife. 

3 
2 
1 
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With regard to marriages which take place subsequent to the introduction of this 
15ystem! the. Governor.in.Council agrees to the proposal contained in paragraph 9 of your 
letter, It belllg understood th&t the scale of reduction should correspond to any scale 
.approved for officers now in service. 

(6) .. Whether thl'suggested restriction on the definition of children is accepted n. 

~ Governor·in·Council accepts the proposed restriction but would suggest that the 
'term children be taken to include step.children dependent on the officer. 

(7) "Whether the proposal to have one fund administered by the Government of India 
.is accepted ". 

This propo8al is accepted. 
(8) .. Whether the ooncell8ion 8uggested in paragraphl2 of the letter of the Govern. 

ment o~ India for officers wh? have proceeded home before the lBt of April 1924, but return 
,to India after that date, IS approved." 

This proposal is approved. 

GOVERNMENT 01<' BURMA. 
APPOINTMENT DIiPARTMIINT. 

LETTER FROM MR. F. LEWISOHN, C.B.E., CHIEF SEORETARY TO THE GOVERNMENT OF BURMA 
HOME AND POLITICAl. DEPARTMENT, TO THE SECRETABY TO THE GOVERNMENT OF INDIA, 
HOME DEPAIlTMEl(T, No. 404·A.·24, DATED RANGOON, THE 28TH JULY 1924. 

SUBJECT :-PropoBalA oj the Royal CommiBBion on tAe Superior Cit:il Services in India 
in reBpect of grant of pa68agu. 

I am directed to convey the views of this Government on the eight pointS enumerated 
in paragraph 14 of your letter No. E .. 178-12·24·S., dated the 22nd June 1924. This 
Government is strongly in favour of the principle of a passage fund. It considers that the 
Bcale of benefits proposed by the Commission is suitable. This Government is in favour 
of the solution 8uggested in paragraph 6 of your letter whereby each officer will be credited 
with the value of four p&88ages lilt e1a11S by B. 1'. and O. for himself and the appropriate 
number for his wife and children and allowed to draw against his credit the slims which he 
actually spends on passages for hinlself, his wife and his ohildren. The Hon'ble the Finance 
Mem ber, however, considers that the value of passages by the Bibby line should be credited 
in the Calle of officers serving in Burma. The question whether benefits should be confined 
to offioers of non·Asiatic domicile i8 a difficult one, and there is no dou bt that there is much 
to be said for the suggestion iu paragraph 7 of your Ictter that passages should be granted 
to officers whose oircumstances render periodical visits to EnJ!:land inevitable. There are 
obviously cases in which an Asiatic member of the Indian Civil Service married to a Euro· 
pean wife might have as good a claim for the passage conces8ion &II a European member of 
the Service. There are however almost insuperable difficulties in introduoing Il critl'rion of 
that sort. On the whole, in view of the paramount importance of aooepting the Com· 
mission's recommendations wherever p08sible and not whittling them down, the Local 
Government is of opinion that the conoession to Indian officers of the Indian Civil Service, 
recommended by t,he Commission in paragraph 63 of the Report, should be accepted lUI it 
stands. The Hon'ble the ,Finance Member, however, is opposed to the acceptance of this 
recommendation. The Local Government accepts the scale for officers now in the service, 
suggested by the Commissiou, and the soale proposed in paragraph 9 of your letter in the' 
ease of officers who marry on a date subsequent to the introduction of the scheme. The 
Local Government accepts the proposals that passage money should be drawn only for 
unmarried daughters and for Bons under the age of 21. 

2. The Local Government is strongly in favour of a seps.rate pasll&(!'e fund admini8-
tered by each Local Government. It is not antioipated that the necellllity for financing the 
.initial deficit will be beyond provinoial resouroee. On the other hand each Province is clearly 
.entitled to the financial advantage ,,:hioh will accrue from having the cusllody of the fund. 
when the scheme is in full working. 
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3. ~ L:lc:tl ~ t r t nt coe t~ the prJPosa.1 madt' in paragraph 12 of your Il'tter too 
the effect that any offioer (or the family of an officer) who proceeded to England before the 
1st April 1924 but returned after that (ht.o, s'1ould be entitled to oraw against his credit 
the value of I\. sil1;.lle passagl' w.lOn the r3turn journey hkes pla.ee, the sum 80 drawn to be· 
applied ill th.:: iiumediate re:luctbn of allY polssage Itdvallce. that may be outstanding' 
against him. 

4. The Hon'ble tht' ErJuoo.t.ion Minister's concurrence in the recommendations made in. 
this letter is subj('Ot t.o the qualifications indicated in my telegram No. 7110, dated the 2hil 
JUly. 

GOVEIDij\lENT OF BIHAR AND ORISSA. 

APPOINTICENT DEPAllTllBNT. 

LETTER FROM E. L. L. HAMMOND, ESQ., C.B.E., I.C.S., CHID SBOR1CTAllY TO THB o ~  
MENT OF BIHAR AND I ~  Al'POINTMJ.NT DEl'AI 'fMENT, TO THE SIIlOl\BTARY TOO 
THE GOVERNMENT OF INDIA, HOME DEPARTMENT, No. 1967-A.R., DATBD RANCRI, THB: 
2ND AUGUST 1924. 

ElUBJECT :-Prop08al8 of the Royal Commi.8aWn on the Superior Civil Servtcu in India 
rtgMding the grant of ptU8t1J/f.IJ. 

1 11m directed to reply to your letter No. F.·178-12-24-Ests., dated the 2nd June 
1924, on the mbject of the proposals of the Royal Commission on the superior services in 
India for the grant of paSllages to officere and their families whIm travelling to Europe on 
leave. The views of the local Government on the points raised ,in paragraph 14 of your 
Jetter sre ~ follows: 

( I) The principle of a passage fund is accepted, provided there be no legal difficultiell. 
It appears to be prefftrable to any of the other alternatives suggested. 

(2) The scale of benefita proposed by the Commission is accepted by the local 
Government. . 

The Hon'ble Minilrter. Department of Education, would restrict the conCtlssion of free 
passagE's to officers themselves and not extend it to their farnillj!8. 

(3) The system proposed in paragraph 6 of your letter appears to His Excellency 
in Council to offer the simplest BOlution of the question. It would also seem advisable &8 
prop<:'sed in paragraph 8, leave it to officers to draw on the passage fund to meet the 
cost of passages when it suits them to do BO. 

(4) The Commission have recommended that the passage COn(leS810n should be reat-rict· 
ed to offieers of non-Asiatic domicile, except that it should also be granted to Inman officers 
of th!' Indian Civil Service recruited by the Secretary of State who receive overseas pay, in 
resped of themselves. but not t.heir families_ As pointed out by the o e~ment of India, 
it is difficult to understand why this limi~e  exception was made in favour of a particular 
service or to justify it. His Excellency in Council considers that it is impossible to make 
an exception in favour of Indian officers in one particular service. If an exception is to be 
made at all it would have to be made tn the slime extent in favour of all the SUpt'riOl' services, 
but tht' local Government do not think there is sufficient justification for granting this con-
cession to any Indian officers. All such officers in the lIuperior F.ervices, who are entitled 
to overseas pay, will reap cODsiderable advantage from the iooreases granted in that allow-
ance (though neither that pay nor its increauewas primarily designed to meet their neces-
sities), and alflO from the remittance benefit, where that is applioable, and the looal Govern-
~ent  are not therefore in favour of making any tl1ception in favour of Indian officers in 
Itesred of this additional concession 

(5) 'The suggellted soal(l of benefit for officers now in the services and for wives in the 
,cue of future marriages, ill aocepted &8 appropriate. 

t6kHis Excellenoy in Council agrees that it is reasonable to pretorihe that passage' 
moJlt¥y should he dra.wn only for unmanied da.ughters and for eons under the age of 21. 

, (7) The proposal that there should be one centr~l p&/l88.ge fund administered by too 
Government of Jnma, is Bwongly supported by;the Lot'al Government. 
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" (8) His Excellency in Counoil agrdlls to the arrangement regarding return pa.sugef 
suggested in paragraph 12 of your letter in respect of officers (a.nd their families) who went 
home in the last leave lJe~son just before the 1st April 1924. 

LlCTTER FROM THB ()HIEF SECRETARY TO THE GOVERNMENT Of' THE CENTRAL PROVINOES, 
No. 2887-1287·111, DATED THE 29'l'H JULY 192 •• 

I am directed to reply to Government of India letter No. F.-178/12/24-El!tR., dated 
the 22nd June 1924, regarding the proposals of the Royal Commission on~t e Superior 
.(]vil Services in India for the grant of passages to officers and their families when travelling 
to Europe on leave. 

2. Pa,.agraph 14 of Government of India lett~r  Point (l).-The principle of a passage 
lund is accepted, provided no legal difficulties are likely to arise. 

3. Point (2).--ln its original recommendation to the Royal Commission the local Gov-
-ernnent recommended the grant of the cost of a sooond class passage, by the P. & 0., for 
.an officer, his wife and children onoe every four years, the maximum number grantro ill 
an 'officer's service being five return passages, plus a single passage on retirement. The 
local Government now accepts as reasonable the scale of benefits proposed by the Com. 
mission. 

4. Point (3).-The solution proposed by the Government of India in paragraph 6 of 
their letter, that each officer should be given a ccrtain credit and allowed to draw against 
that credit, has the advantage of giving clastioity to the concession and is approved by the 
Iocal Government. The local Government desires to put forward a further Buggestion 
that those offioers, who have passage advanccs outstanding on the 1st April 1924, should be 
given the option of having the advances refunded and debited to their passage account. 
This suggestion will come as a relief to a number of offiot'rs who have mortgagE"d their 
-future pay by these advances and wW not add to the cost of the conoession. 

5. Point (4).-Regarding the grant of the passage concession to officers of Asiatio 
domIcile, the A88oci&tion of Indian Officers in this province has submitted the following 
representation: 

" Ae the Commission has given no reasons for its reoommcndations, my Assoeiation 
can only guess the reason that influenced them in reoommending that free 
p&8Sages should be granted to Indian Officcrs of the Indian Civil Service in 
receipt of overseas pay. The largest number of Indian Officers in the 
'Superior Services in India belong to the Indian Civil Service, and it is in this 
'service that the need of men who are &lil'e to British traditions of service, 
or who possess a breadth of outlook in administrative matters, is greatest. 
This consideration no doubt induced the Commission to recommcnd the 
-extension of the passage ooncession to Indian Officers of the Indian Civil 
Service. The latter's claim to equality of treatment with European officers 
must also have becn partially rtlCognised. It will not. my Association thinks, 
'be denied that the general standard of living and the outlook on life of Indians 
in the Indian Civil Service, which is permanently influenced by their long 
sojourn in England, make it only natural that they should undertake periodi-
cal visits to England not only for the purpose of reouperating their health, 
but also for keeping in touch with modcm British tradition and European 
thought. My Association ill confident that the increase in their efficiency 11.8 
a result of these visits to England will be more than commensurate with the 
small addition&l expendit,url.l that will be incurred hy the extending to them 
of the free passage concession. Further, my Association is unable to under-
stand why the Commission has not reoommended any passage concessions 
for the wives and children of Indian Officers of the Indian Uivil Sl.'rvice. This 
is an anomalous position and my Association con.iders that this conol.'s8ion 
should be extended to the wives and childrl'n of Indian Officers on the 8ame 
conditions a8 those of European Officers. My Association also thinks that 
similar passage ooncessions should be extended to all Indian Officers who 
are in receipt of overseas pay." 

The loc&l Government does not consider the case for the grant of the concession ~ 
a.ny officer of A8iatic domicile to be strong a:.d is, tht'rl'fore, unable to SUI)port it. 
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6. Point (S).-The suggest,ions m~ e in paragraph !l of the Go,-ernmcnt o~ lndift.. 
letter, regarding the Bcale of reduction for officerll noW' in service and for wivCB in the eaeE'-
of fut.ure marriages. a.re accepted as appropriate by the local Governmen1. 

7. Point (6).-The restriction of the definition of cllildren, su ~ este  in pRlftgrsph 10 
of the Government of India letter, is approved by the local GovePJIllJent. The loral Gov-
ernment alao I!llggestl! that no credit Bhould be given for a child in an cmeer's account until 
the child has attained the age of 3 years. 

8. -Point (7).-Tbe proposal to have one single fund administelcll by the Government 
of India is approved. 

O. Poillt (8). __ The concession suggested in paragrarh 12 of the Government of India. 
let,ter for officers who have proceeded bome before the 1st AprillllN. but return to India. 
after that uate, l~ommcn  itself to the looal Government. 

GOVERNMENT OF ASSAM. 

Tal: GOV'ERNOR IN COUNCIL. 

Al'rO:NTMENT AJlD POI,meAL DlU'ARTMENT. 

ApPOINTMENT BRANCH. 

LETTER FROll A. W. BOTHAK, ESQ., C.LE., I.C.S., en EF SECRETARY TO THE GOVERNMEliT' 
OF A~ A  TO THE SECRETARY TO THE GOVERNMENT OF INDIA., HOlliE DEl'ARTMENT. 

No. APl'TT.·11l4-4252-A.P., DATED SmLLONG, THE 4TH AUGUST 1924. 

I Ilm directed to invite a reference to your'letter No. F .. l-i8/12/24·EstB., da.ted 
the 22nd of June 1S)!?4. and to communicate the views of the Government of Assam on 
the Royal Comn1iesion's proposals for the grant of ij&8S&gt's tu ofti<ers lind families when 
traVAiling tn Europe on leave. 

(1) The Government of AI!Bam accept the principle of a PIlSPBge fund on the lines 
suggested ill the first paragraph of your letler, providl·d that no legal difficultiell are likely 
to arife. 

(2) The, A'sam ABsodation of EI.rorean GOvtllnrnent Servanti'. whoF6 opinion on the 
Royal Commi6siuu'R pr(,po8als was asked by thie Government. consider that the !lcalll of 
benetitH lo o~e  by thl' Commission is inadequate, more particularly from the point-of 
vi(lw of offiee 's who have completed ol\t'I-half or mort{oftbeirYllervh·e. It is represented 
th'lt while tho ~ I~lc propm!ro hy the Commhsion would be suitable for a term of service 
not exceeding 25 years. it cannot be said to he adpquRw for /I, term of :{O And still less for 
a term of 35 YllarH, morl' espocially 88 it is during the latter half of an officer's sl'rvi('e that 
the T'eoo for Ill,riodie rt'lcuperation makes ibf\\f llIost. felt. Whilt' admitting that most 
officers do 1\.8 a matteI' of faot take leave home oftener than onre in seven years, the Gov-
ernment of AS8IIm are not prepared to rec-ommend a more liberal scale than that proposed 
by the CommillSion. They would howe,ver commend to the fa.vourable consideration of the 
Government of India a suggeBtion which has been put forward by the Assam Branc-h of tho 
Indian Civil Service Association, that, inasmuch as An officer's pusage out on joining his 
first appointment i~ pa.id by Government, hill final passage home on relinquishing his last 
appointment "hould be similarly p&id. The ASBOciation point out that Bingle passages 
home for thembelvoB and thoir wmilies are grantt,d to officers retiring on proportionate 
pension before the completion of their service. and urge that. there are no good reasons J.or 
withholding a similar privilege from officers who have loyally ada,pted themFelves to the 
new conditiollil and given to the Government of India their full term of service. 

The Governmf nt of ASlI8m also consider that ciRcers proooeding on leave should be 
Ilo ~  to draw the actual railway fares for t m el e~ an4their families to the port of 
m it~ t on in add t10n to tho con. of their paaagll8 by ~ ~ is is a point of BOme im· 
rortftUCfl 10 officel8 rerving in an inland provinre like Asd;"'\ 

': ~ti!) T}'1l Government of AIBam agree that the ar angements proposed in paragraph 6-
rI YOtll lettr,r "ould rrov1d.e the simp'est : oJut.ion. It is however observed that both in 
the (urm'88ion's rerort Bnd in your JE1thl the discuFsion has bem confined to pass.ges 
to Europe evidently \;ecauFe IurorEt i~ the normal deF.tination for the vast majority 01 
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officer'll of non·Asiatic domicile proceeding on lea.ve. There a.re, however, in the tlorvices .. 
certain num 'J"r of offiooI'!l whose homes &re in the British Colonie ~ &nd DominioIl8. For 
sueh officers the Government of As&&m consider that the pa89o.ge conr.e8l:lion should t&ko the 
form of the equivaJent of a 1st clas8 B, P. a.nd O. passage to London or the &otllllol cost price 
of & passage to their colony, whichever is less. 

(4) The question whether the proposed benefita should be confined to officers of non-
Asiatic domicile, or whether any concession· should be given to oftir.ers of Asia.tie domicile, 
shovld ill the opinion of the Government of AAS&m be decided tIOlely by the ol'iterion of 
domioile. As a general rule offieera of Indian birth will have no equitable claim to th_ 
benefit.s, but the Government of Assam would not withhold them from officers who, thougb 
of Indi'ln birth, have married an English wife or formed connections ill England which 
have r cticl~ l  changed their domicile . 

. (5) Subject to the remarks made above regarding the adequacy of til", generaJ IOUe 
propoHOd, the Government of Assam consider that the suggested seale of reduction for 
officers now in servioe and for wives in the Calle of future m rri e~ is appropriate. 

(6) The Government of Assam a.re inelined to think that the definition of c il~n 
proposed in paragraph 10 of your letter is unduly IiberaJ, and would be prepared to agree 
to the restriction of this concession to children not'l,xoeeding 12 year8 of age, or, as an alter· 
native, it might be provided that in no case should a child receive morc than one singltl half 
p&88age. 

(7) The Government of ASlIamsupport the :Government of India's proposal thn.t 
there should be thl" oontral p&8Sage fund under the administration of the Govern:nent of 
u~ I 

(8) In the ol-'mion of the Government of Assam the ooncession RUggllQted in prn.grapb 
12 of your letter for officers who have proceeded home before the lst of April 1924 is tlqu;t-
able. It has been suggested, however, that in certain oil'cumstanoell it might not pay an 
officer to accept this oonce8l!ion, if by Buch acceptance he lost Ontl of the return e II I ~ 8 
to which htl wOllld otbll1'Wise be entitled under the Commission's Boheme. Tho Government 
of Assam would therefore leave it to the offioers concerned to decide whether they Ilhould 
avail h mll6lvOI! of the concflllSion proposed in paragraph 12 of yonr letter. 

GOVERNMElI.TT OF I:SDIA. 
HOME DEPARTMENT. 

ERTABLIRHMENTS. 

LETTER FROM THE HON'BLE MR •• J. CRERAR, e.8.1., a.I.E., SECRETARY TO TRill GOVERN· 
MENT OF INDIA, 'fO ALL LOCAL GOVERNMENTS, No. F.·17R/13/24.F!STR., llATEDSI'I(LA, 
THE 22ND .JUNE ~24  
With reference to my letter No. }<' •• 172/24·Ests., dat,OO thll lIlt-h .Tunll Hl24 , I 110m 

directed to address vou regard in!/: the ro oso ~ of the Royal (,,ommiSfii()O on the RUperiOT 
Civil Services in India in respeet of pell/lions. At. present the Mille 8C&le of penllion i. 
laid down for practioally all officers otht'r than. officers of ~ e Indian .Civil Aervic.e n~ 
milit~r  officer'll, whether they ht-long to Superior or ProvlUcial e~c 8  Tht' Mille 11 
based on sixtieths of averal!'e emoluments of the last 3 years prooodmg retlrem!'nt. Th, 
maximum pension is earned-by 30 years' service R.t whw.h time ~ pension of ~ o! ave-
ragE' emoluments is earned, but the scaJe of sixtJE'ths 18 Test-ncted by thl' applicatIon of 
oertain maxima. The maximum pen9ion that can be earned at 2/) years' lIervice il'l Rs. ~  
and the maximum at 30 years' servioe is RB. 6,000. The Commi.ll8ion have proPOlled tha' 
the maximum for the pension of 25 years and over Ahould be raised by Re. 1,000. Tho 
at 25 years' 8ervice the maximum would become R8. ~ instead of Re. 5,000 and at ao 
years' service the maximum would become &s. 7,000 IJUltead of Ra. 6,000. I am to 
uk whether the ('.·overnment of Madras, etc., consider this incre&lle relUldnable. 

2. As stated above the exiAtinp; rules ~  not.only. to the Superior u~ also. ~ the ~ro t 
vinciaJ Services. The Commission was dealing pnmarily with the SUperior Civil SerVlOM. 
It is not 8tated whether they contemplate that their recommendation sbould apply aim 
MI73LA • 
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to any Provincial Service oflioen who might benefit thereby. The number of Juoh ofticera 
would be few. No officer who retires with average emoluments which do not exceed 
RI. 1,000 a month could receive any benefit from this ooncession. The number of officer! 
in Provincial Services whoee average emoluments OD retirement exceed Re. 1,000 a month 
mUlt be very limited. The Government of India would be glad to know whether the 
Government of Madrae, etc., OOIlIider that the amendment in the pension rules suggested by 
the Commission should be introduced as a general amendment or should be specifioally 
restricted to the Superior Servicee. 

3. It will be observed that the proposal of the Commission makes no distinotion bet· 
ween European ,and Indian officere. All officers whOlle average emoluments on retire· 
ment exceed Ra. 1,000 a month would benefit. This conclusion might be supported on 
the ground that Indians in the Superior Services are by the operation of the present 
maxima restricted to pensions whioh appear in reference to their status unfavourable 
compared with the pensions of Indians ill the Provincial Services. I am to ask whether 
the Government of Madras, etc., accept. this view. . 

4. Officers of the Indian Forest Service, Indian Service of Engineers and oertain 
other aervioee enjoy at present the privilcge of retiring after 20 yeare' service with III 
maximum pension of Re. 4,000 a year. The Commission have made no recommendation 
with regard to this 4,000 rupee pension, presumably holding that there is no reason why 
Government should facilitate the voluntary retirement of an officer at 20 years' service 
by increasing his pension. I am to ask whether the Government of Madras, etc., acoept 
the view which was evidently taken by the Commission that the maximum for the 20· 
year pension should remain at Rs. 4,000, though the maximum for the 25·year pension 
would be raiaed from Re. 5,000 to Re. 6,000. 

5. The pension in the Women's Branch of the Indian Educational Servioe is governed 
by special rules. It has been decided that it is not desirable to encourage women to serve 
in India for more than 25 years. Accordingly the maximum pension for women is fixed 
at 25 years' aervioe, no subsequent aervice qualifying for a higher penRion. At the same 
time women are allowed to retire after 20 years' service. The rates of pension are, after 
20 years 2O-6Oths of average emoluments with a maximum of &S. 4,000 rising each year 
to 25·6Oths after 25 years' service with a maximum of Re. 5,000. The maxima are by 
length of servioe the llame as those for the other Uncovenanted Services. The (',om· 
miMion have recommended that. this service should receive equivalent benefits to those 
recommended for the other services. It would therefore appear that the maximum for the 
20.year pension should be raiaed from &S. 4,000 to Rs. 6,000 and the maximum for the 
25-year pension from Re. 5,000 to RH. 6,000. The suggestion to raise the 20·year penRion 
in the cue of the women's branch of the Indian Educational Servioe can be differentiated 
from the suggestion of leaving the 20'year penRion of the Indian Forest Service and the 
Indian Service of Engineers untouched, on the W'ound that in the one case Government 
does not wish to encourage retirement at 20 years' service, whereas in the other they have 
decided that it is reasonable that women should. be allowed to retire after a shorter period 
of servicc. The 2O·year p!lnRion in the case of women in fact corresponds to the 25.year 
pelll!ion in the oase of men. 

6. The propoaals of the Commission in paraFTaph 68 of their Report that mflmbers 
of the Jndian Civil Service who attain the rank of Member of Council or Governor of a 
Province should receive ncre ~e  penRion will be dealt with in a F.opllrate Ictter. 

7. The r('commendation that the maximum ordinary renpion of t,he Un('ovenanted 
er iee~ from 25 years onwards should hI' TaiPl'd ~  RR. 1.000 eem~ to involve a. le('on· 

sidcration of the invalid en~ion rates. At prefl(>nt thcRe ri~c fth'anily by HI!. 200 8. year 
from RIl. 2,000 after 10 years' service up to a maximum d RH. 4,ROO at 24 ~ ellI I  .. orvice. 
Those who havc not. com ll t~  10 e r~  service re('eive only a gratuity. Thl' Commis· 
sion propo!IC to givo a pension after 7 instead of after 10 years' completed ~er iet  and 
they amend the scale from 10 yea.rs onw r ~ by the roce~s of adding Rs. I,oon in each 
year. It appeal'll that thift gi.Vl'fI too /lreat an advnntajl;e in the eaTli!'!r yl'ars. It would 
8f.\em that thl' in<'rease Khould he added bv e~r!l( ! spread ovr.l' the whole Pf'riorl. nn the 
otbcr hano it. miltht he 8uggested t.hat as ~ propol'tiollllte ppnl'ion is grantf"d ilftpr fi ('Onl' 
plct&ed YNl>rH of service, it would not he unreasonahle that the in, slid pension ",houM com· 
mellree at oj years' completed aervice instead of at 7 as proposed by the Commi~l!i()n  If 
theae sl1ggf'stions are approved tho invalid p<'nsion might start at RA. 1.000 aft!'!l' !'i ye-ars' 
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completed servicI!I and rise steadily by Rs. 250 a yea.r up to Re. 5,750 at 24 years' servioe. 
I am to enquire whether the Government of Madras, etc., consider that this scale would 
be Ruita ble. 
. . 8. If the rate3 of ordinary ptlnsion are raised as reoommended by the Commission, 
I~ IS neccs.sary to oonsider whet.her the rates of proportionate pension should be propor· 
tlonately mcreased. This is a point which has not been dealt with by the Commi!l8ion. 
~ e present proportionate pension for the Unoovenanted Servioes ill based on the assump-
tIOn that an offioer will be likely altllr 26 years' aotive servioe to havl' earnE'd the full 30-
year ordinary pension plus the fulllow('r additional pension, i.e., Rs. 6,000 plus Rs. 1,500= 
Re. 7,500. If the full ordinary pension plus the lower additional pension is raised to 
Re. 8,500, it may be argued that the new figure should be substituted for thll old in the 
caloula.tions of proportionate pension. The result would be that in paragraph 3 (d) of the 
seoond schedule of the rules under laotion 96·B (2) and (3) of the Government of India 
Act rogula.ting prema.ture retirement on propol·tionate pension published with notification 
No. F .. S68/22, dated the 1st March 1924 the figure' 8500 ' would be substituted for' 7500 ' 
n~ • 7000' for' 6000' and' 9500' for' 8500.' Similarly in paragraph 3 (e) dealing with 

rehef to the women's branch of the Indian Educational Service Rs .• 6,000' would be 
substituted for Rs. • 5,000.' 

9. To sum up I am to ask for the opinion of the Government of Madras, ete., on the 
following points :-

(1) whether the proposal to inorease the maximum of the pension of the Uncove· 
nanted Services by Re. 1,000 from 25 years onwards is approved; 

(2) whether this concession, if approved, should be open to officers other than tholle 
of the Superjor Services; 

(3) whether the concession should be granted to Indian as well 8011 European officers; 
(4) whether the maximum of the 20 years' pension for the Indian FOrel!t Service 

and Indian ServicE. of Engineers should remain at RH. 4,000 ; 
(5) whether the maxima for the Women's Branch of the Indian Eduoational Service 

should be raised &8 suggested in paragraph 5 of this letter; 
(e) whether the rates of invalid pension for the Uncovenanted Services shquld be 

raised as suggested in para.graph 7 of this letter; 
(7) whether the rates of proportionate pension should be incrl'ased as suggested in 

para.graph 8 of t.his letter. 
10. I am to invite attention to paragraph 31 of my letter No. F .• 178/11/24-Ests., 

dated the 21"t June 1924 and to say that in thill letter also it must be understood that 
arguments and praotical oonsiderations have been stated only with the objeot of facilitat. 
ing discussion, and must not be taken as indicating any expression of views on the part 
of the Government of India. 

11. In view of the great importance of arriving at an early decision on the points 
discussed in this letter, I am to request th.at the reply of the Government of Madra", etc., 
may reach tha Government of India not later than the 4th August 1924. 

LETTER FROM THE CRIEF SEORETARY TO THE GOVERNMENT OF MADRAS, No. 602, DATED 
THE 22ND AUGUST 1924. 

In reply to your letter No. 178/13/24-Eats., dated tha 22nd Junc 1924, I am to say 
that Hill Excellency the Governor in Council accepts the proposal of the Royal Commis-
sion that the maximum pension for a service of 25 years and over should be raised by 
Re. 1,000. Hill Excellency the Governor in Council considers further that the enhanced 
scale should apply generally, just as the present Bcale does. both to officei'll in the Pro· 
vincial Services as well as to those in the All-India Servioes. Nor would His Exoellency 
the Governor in ('.(Juncil make any distinction in this matter between Indian and European 
Officei'll. 

2. Regarding the point raised in JlII:Tagraph 4 of the le~ter un ~r reply His Exoellency 
the Gonrnor in Council does not conSIder that the specIal pensIOn of Rs. 4.000 a year 
admisslble to officers of the Indian Forest ~er ice and some othel'll should be enhanced 
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The terms on which invalid and proportionate pensions are now givl'In are liberal and there 
ap:Je&r no special reasons why such officers retiring of their own volition after 20 year,,' 
service should get an increase in thoir special pension. 

S. In the calle of the Women's Branch of the Indian Educational Service, His Ex-
cellency the Governor in Council considers that, as the cost of maintflnance and oouca.tion 
of children is one of the chief items of additional expenditure thl' proposed increase in 
pnnsion ill intended to meet and &8 this faotor will not opera.te in the case of pensioners 
of this branch of the service, no increase in the Bcale of pension now admiBSiblc is required. , 

4. It ill noted that the proposals of the Commission in regard to ml'>mbers of the Indian 
Civil Service who are appointed Memhc1'll of Council will he dealt with separately. His 
Excellenoy the Governor in Counoil is compened however to take this opportunity to 
point out that the disorimination which the Commission have made in the matter of pen· 
sions between the Uncovenanted ServiollS and the Indian Civil Service is entirely unfair to 
those effioers of the Indian Civil Sorvico who entered the servioe before 1919. The Royal 
Commi~! on  it is observed, accept £250 a year as tho value of the 4% oontribution from 
their salaries paid by Indian Civil Service officers ti1l1919. On this basis those members 
of the Indian Civil Service who retire during the next few years will get a pension from 
t.he State of certainly not more than £800 a :vear (allowing for the refund of contributions), 
with a small lump slim grant. whilt' thoRe officers of other ijervices who retIre after holding 
appointments olassed &fj "Upper Grade" are to rl'Ceivo a penllion of £83)·{)·0. The 
IsJingt,on Commission regarded £l.000 as a suitable penaion for the Indian Civil Service; 
but under the arrangementN introduced and in force the pension given by the State to the 
officerR already in the service is smalJor in proportion aN their servi(,,,, is longer. The 
illogical and iMquitable nature of thfl arrangement. becoml'l! further. evident when it is 
Tllmomoored that the increase in the pensionR paid by the State is called for by the increase 
in the present cost of living. Tho8f1 who required rE-Iief most were therefore thOlle who 
were prt>R"nt1:v to retire. Instead of dealing with their CRlle, however. the present arrange· 
ments give t,he increased pension in full to officers who retire 20 yeal's hence when prices 
may well havc fallen but little or nothing to t.hose affeoted by the pl'('8ent high lovel. 

5. l-li~ Excellflncy t.hE'! Governor in Council considers that the in(''luality mlly well be 
supplied by the grant. of an additIOnal peDl!ion on a sliding Bcale, e.(I., OffiC!"fS who retir!"d 
in 11120 IIhould get an fl:ttra flt'nsion of £250 and t.hose wbo retired in H121, £240 and so on, 
the €'xtra pf'nsion rliminiRhing by £10 a yenr till 20 y<"ars hflnee whon an ollic!'r retiring 
will g,·t no enhanced pension. If it is t ou~ t IIndt,sirable to give Rny retrOllpectivll effect 
to t i~ roliflf, it. may be made t(l apply to those only who retire aftl')' thl' 1st April 1924, 
the amount of the extra pension admissible in 1921·22 being fixed at £200. 

6. His Excllllency the Govornor in Council agrees that the raising of the maximum 
ordinary pension of the uncovenanted services involves an alteration of thc invalid pen· 
sion rates. Bearing in mind that theslI pensions are to he admissible to services both 
Provincial and AII·India and to Indians anrl Europeans alike, there is, I am to say. no 
sufficient justification in ordinary cases of invaliding for imposing the burden of a pension 
on the Government in the case of officers or less than 10 years' "erviM: Special cases 
are provided for by thll grant of wound and extraordinary penAions. For 10 years' service 
therefore, His Exct.lJency the Governor in Council would fix Re. 3,000 per annum all the 
'Jllaximum penRion and wouJd increase this maximum by Rs. 200 for every additional year 
of lIel'vice till Re. 6,000 is reached al! t.he maximum for 215 years' service. 

7. If the rates of ordinary pensions are raised as proposed by t·he Commi88on, it follows 
that the rates of prQPorti(lllate peMion must. al80 be raised. His Excellency the Governor 
in COUncil agrees in the proposal made in paragraph 8 of the Jetter under reply to 8ub· 
stitute the new maximum limits of pension for the old in the rules relatin g to proportionate 
pensions. 

S. Tbe views of the Hon'ble the MiniRwrs on the 8ubject of pensions has been stat.d 
in flJteir Memorandum forwarded with my letter No. 472/0·1, daUld the 23rd J\lly 1924 
and in paragraph 8 of that letter the attitude of the Hon'ble Sir Muhammad Habibun .. h 
l:Ias been stated. 



107 

EXTRACT FROM A TELEORAM PROM TIlE GOVER.'iMENT OF nO){l'IAY, DATED THE 6TH AU(n;87 

1924. 
... ... ... ... ... ... ... . . 
62. My telegram of the flth August rl'garding your five Jettel'Jl on Lee Commil\8ioull' 

Report. (~o ernment has arrh'ed f()llowing rlecisioIll!, subject !II, far as minot ity eOllct'n1t'ld 
to reservation already ~t t  with regard to ~ecl t r  of State controlling. 

... ... ... ... ... ... ... ... ... 
Letter ~o  178.13·24. Questions I, :1, 4, (I a<'cepted. 

Question 2 not cleal'ly un er~too  Plesumably Offieel'R l,ther than those of All-India. 
Rervil'l'8 ~  meant and it ('(\vers members of the I om ~  }'rovincial Service ol ill~ lillted 
PotIts and holders of 8ptl<'ial PORt!'! who are "ntitled to Cnl i l~  If 110 concCl!sions should 
be extendf'd to them. ',.luestions 5 and 7 not accepted. 

LETTER FROM THE CmEF SECRETARY 1'0 l'RE GOYERNMENT Ol'IlENGAI., :Xo. f.l30l.A •• -
DATED THE 71'1I AV(lt.:!'1.' 1924 . 

.  I am directed to refer to your letter No. - 24 ~te  dated the 22nd .Tune-
1924, regarding tht' proposals of the Royal Commission on the Superior Cl il~t icC8 in 
India in rcspel't of pensions. In reply to the points 8ummarised in paragraph {} of your 
It:ttcr, the opinion of the Governor in COUD(\il ill as follows :-

(I) He app.·ovC!! thc proposal te increas!' the" maximum of the penRion of t.he Un-
covenanted Services by RB. l,O()O from 25 years onwardB. 

(2) J i~ Co~c s ion should be open to officers other than those of the Superior 
ServwE"S. 

(3) Thl' conc(JSsion Ahould hI' granted to Tndian as well IlS European offieerR. 
(4) Thl) maxi'mum of the 20 years' pension for the Indian Forf'llt Sen'j{oe and lndi&D 

S"rvice of Engineers should be raised to Re. 4,750 or Rs. 5,000 aecording 88 
the proposals of tht· Government of India or of t.he ~ l (;ommi!!sion fE'!lard-
inp: the rates of invalid en~ion are ao('''ptec:l, for if the maximum of the 20 
.}'f'ars' en~ion remains at RR. 4,0(-0 an ollicer would be able to draw for the 
8ame number of years a much larf!!'r maximum if he retired on an invalid 
pe"118ion. 

(Ii) The maximum for the Worne':':: Branch of the Indian Educational S"rvict: 
phould be raised as sllgge/:lted J;1 JlRragraph U of your letter. 

(6) '1 he ratt'll of proportionate IlllllHion should be inert'Med R.q suggl'llted in para!!raph 
8 of YOllr letter. 

2. 'I'he question wlJetller the rateR of invnlid pC'nFion fol' the l'nc'ownnntNj ~e ice  

shonld,be t.hose nR ~u !( stl  in pnragraph 7 of ~  leUer or t o~  re('omm('nded lIy the 
Roval Commission is tilll n ~l  thl' consideration of the GovI'rnor in Council, lind a further 
rt.ply on this point \liII he slI!,mittPd Rhortly. ] am, hOWI'VPI', to submit an adval1l'(' reply 
011 the other points, in order that, there may be no avoidahh. delay. 

LETTER H:OM TilE ('lllF.F ~ ( A  TO TilE ~~I ~  OF RF.:-;OAL, No. 9876·A .• 
DATED "JlE 2Is'1' ALIGU8T 11)24. 

I am dirpdcd to reLr to my letter No. 93(H-A., dated Hoe 7th August 1024. It waB 
stilted in thnt letter that the qneRtion whether the ru.tCH of invalid pension for the uncovEl-
nanted services should be those suggl'sted in par8!(raph 7 of your I",tter or thOHI.' reeommend-
I'd hy the Hoyal Commillsior.. was still ~n er thl' c l~ i er ti n of tl~e .Gov(·rnor III Council. 
The Governor in ('ouncil has now considered the pOint and 18 of opinIon that the rate-e of 
invalid p('nsion recommended by the Royal ( ( mmi~( ion should b" adopted. It will follow 
that the ma:oiimunl of thc 20 Yf'ars' penllion for th" Indian For('st Se!'viee and t.he Indian 
8ervil-e of Enjl,int'Ol'l!i, should be rail100 to Rs. 5,000. 

lETTER FROM TUE CHIEF SECRETARY TO THE GOVERNMKNT OF THE UNITED PRovINelC8' 

No. 3763, DATED THE 26TH JULY 1924. 

I am directrd to reply, on behalf of the Governor in Council, to the Home Depart, 
mrnt. letter No. F .• 178·13·24·Ests., dated ,ll1ne 22. 11124. As in :previous JetteI'!! the ~
graphll below will refer separately to each hell.d of the summary ID para. 9. The reply ... 
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J81lbject to the note of the Hon. Home Member forwarded as an annexure to this Govern-
ment'l! letter No. 3328, dated ,July S, 1\j24. A OOPY of the note· is attached for referenoe_ 

(1) "Whether the proposal to increase the maximum of the penKion of the Un-
covenanted Servioes by Rs. 1,000 from 25 years onwarcl8 is approved." 

This is aocepted. The inter-dependence of this rooommendation with the other pro-
jJlOsals contained in chapters VI, VII and XI should be borne in mind. 

(2) "Whether this concession, if approverl, should be open to officers other than 
those .of the Superior Servioes." 

This the Governor in Counoil would anllwer in the negative. It may be Baft-Iy taken 
-that the Commi8llion's recommendation in thill instanoe was intended to apply only to the 
:JIuperior eerviocs. Their enquiry was primarily limited to the superior civil services, and 
<the argument from sllence has here no validity. On the merits the Governor in Council 
would restriot the conoession t,o the Ruperior llerviccs. The superior services are paid at 
higher rates as ein~ employed on mol'fl important duties and this fll.ct is lIufficient to justify 
more liberal pension rates. The> fact that few officers of the present provincial services 
would qualify for & rate higher than Rs. 5,000 per annum, does not in itself furnish a oom-
pellillll: l'IlMOn for the suggested extension of the maxima. The ohief consideration howe-ver 
whioh impl'elllMl8 the Governor in Counoil is that under the new systems of recruitment for 
-the AU-India Servit'e8 liberAl provision ill made for the promotion of deserving offioel'll from 
the existing provincial servioes. It is olear that in future the best men will not be ahut 
.out from the higher rates of pension, and this ilf,iDg so, His Exoellency in ('JOuncil thinks 
it unnece8Bary to go further. 

(3) .. Whether the ooncession should be granted to Indian as woll II.S RuropeaD 
officers. " 

The Governor in Council would anllwer this in the affirmative. It would, he oon-
'Biders, he invidious to differentiate in the matter of pension. Suoh differentiation 811 is 
politic already exist!! in the time scale. Further differentiation, if found at any future 
time to be necesBary, should operat.e in the direction of bringing basic pay into more exact 
relation with Indian market rates. Pensions are oalculated automatically on pay and on 
the basis of pay the Governor in Council would treat the peDl!ions of Europeans and Indians 
alike. 

(4) "Whether the maximum of the 20 years' pension for the Indian Forest Ser-
vioe and Indian Service of Engineers should remain at Rs. 4,000." 

The Governor in Council sees no reason why the Government IIhould further facilitate 
t.he voluntary retirement of an offioer at 20 yeai'll' servioe by incre&l!ing his pension, especial-
ty in view of the fact that offioel'll of thiK standing are and will be for some time to oome 
-eligible for higher rates if they elect to retire on proportionate pensions. 

(5) "Whether the maxima for the Women's Branch of the Indian Educational 
Service should he raised al! suggested in paragraph /') of this letter." 

This ie accepted. In the Women's Branch of the Indian Eduoational Service the 
'20-years pension corresponds with the 25-years pension for men, and the 25-yearM pension 
(Jorresponds with the 30-years pension for men. It is only reasonable that the maxima 
".hould be railled &8 suggested. 

(6) "Whether the rates of invalid pension for the Uncovenanted Services should 
be raised as suggested in paragraph 7 of this letter." 

The Governor in Council considers the soale 8ugge8tcd by the Government of India 
'to be suitable. It reduoes the existing period which qua.lifies fol' an invalid pension from 
-.en e r ~ to five and provides a reallOnahle increase in existing rates at every s~ e  The 
<JoJlU1li88ion prop0i'led to reduoe the ten years minimum to seven, but did not attempt to 
r~ the resulting pensions otherwise than by adding RII. 1,000 at every stage. ~ e 

Governor in Couneil agrees that the latter is too rough and ready a proposal for adoption 
and ill not justified hy the fact that the final pension is to berailled by R8. 1,000. 

(7) "Whether the rates of proportionate penllion should be increased as suggested 
in paragraph 8 of this lett.er." 

These rates are accepted and should follow as a matter of oouree on the raising of the 
,Ql'dinar,y and 8pecial pension rates. 

t;-;' :; 

• Not printed With thillietter, 
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I~  FRO'" THE C'mEF SECRETARY TO THE GOVERNMENT OF THE PUNJ"AU, Nn. 89 ~ 
GAZ., DhTED THE 5TH AtOmlT 1924. 

I am i~ete  by the Governor in Council to reply to the ue~tio lll summarised io 
para!l1'aph !l of ~ our lett!'r No. 17R·13.24·Ellts., dAted the 22nd of ,June 1924, on the above 
subject. In r('plying to paragraph 2 (g) of your letter No. 172/2"·f':sts., dated the 18th-
of June 11)24, the Punjab Government have already agreed to the general enhancement 
of the pensions of the uncovenantcd lIervices as a necessary but not over·liheral conces· 
lion. 

2. (1) "Whethl'r the propOl!8l to increase the maximum of the pension of the un-
covenanted services by Rs. 1,000 from 2" yearll onwards is approved." 

The Governor ill Council approves this propOII&l, but would add that the increase 
does not err on the side of liberality, and that the recommenda.tiol1ll of the Royal Com-
mission with regard to pensions have caused some disappointment in the servicel' 
concerned. 

(2) "Whethcr this concession, if approved, 8hould be open to officel'l! other than 
those of the Huperior Services." 

In thc opinion of this Government, it is not nece8sary to extend this coneeuion 00" 
members of the Provincial Sen'icea. for which an ample supply of recruits is forthooming •. 
The Royal Commission's recommendation should be 8trictly interpreted. and the enhance-
ment of pension should be specifically restricted to the Superior Sen'ices. 

(3) .. Whether the concession should be granted to Indian as well as European ti~ 
cers." 

The conceBl!ion should be of general application, and should be granted to Indians as' 
well as Europeans. 

(4) .. \"'hether the maximum of the 20 years pension for the Indian Forest Scrvicfl" 
and the Indian Sl'rl'ice of Engineers should rt'main at Rs. 4,000." 

The Governor in Council a/lrees with the view cyidently taken by the Royal Commis-
pion t.hat t.he 20 ye.fu pension should not be railled to Re. :'),000. He does not consider' 
that any encouragement Ilhould be given to members of the technical serviceR to retire 
after 20 years' lIl'rvice. 

If;) .. Whether the maxima for the Woml'n's Branch of the Indian Educationaf 
Service shollld 00 raised as suggested in paragraph 5 of the letter of the Government of 
India." 

The propossl apI,ears to this Go emment to be appropriate. 
(Il) "Whether the rates of invalid pension for the uncovenanted ServiCM should be' 

raised a8 suggested in paragraph 7 of the let·ter of the Government of India." 
The Governor in ('ollndl concurs in the 8uggestion referred to. 
(7) "Whether the rates of proportionate pension should be increased 811 suggested' 

in paragraph R of the letter of the Government of India." 
It ill clearly. fair that proportionate pensions should be calculated on the rates in force 

for ordinary pensions, and the Governor in Council therefore concura in this suggt'lltioll. 
3. In condusion. I am to invite a reference to parajlraph 77 of the report of the Royar 

Commission, and to say that some anxiety is fclt hy members of the servicE'S with regard' 
t{) the delay in the estaJ.lishment of a family pension fllnd. It. is presumed that th.is: 
mattcr wi!! be considered hy the Government of India in dul' course. 

~  OF BURMA. 

APPOINTMENT DEPARTMENT. 

LETTER FROM MR. F. LEWISOHN, C.B.E., CHIEF SECRETARY TO THE GOVERNlIfENT OF 
" BURMA, HOME AND POLITICAL DEPARTMENT, TO THE SECRETARY TO THE ~ 

MENT OF INDIA, HOME DEPARTMENT, No. 404·A.·24, DATED RANGOON, THE 28TH 
JULY 1924. 

SUBJECT.-PropolloJa oj the Royal Comml88u,n ~ the SU'Ptf'ior Civil Sen,jrea in India in 
respect 0/ penSIon.!. 

I am directed to convey the views of the Local Government, on the seven points enume-
rated in paraln'aph 9 of your letter No. 178-13·24, dated the 22nd June 1924. 

(1) The Local Govt,rnment ~ ro e8 thf proposal to inorease t he maximum of the' 
rension of the Uncovenanted S{,rVlces by ~  ],000 from 25 ye&rl!' onwards. 
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The Hon'bla the Finance Member, however, would restrict the conoel!8ion to Euro-

-pea.na, while the Hon'ble the Education Minister accepts the proposal with some hesita-
,tron on the understanding that no heavy addition be made to the tax-payer', burdens. 

(2) The Looa.l Government agrees that this conoession should be open to officers other 
than those of the Superior services. 

The Hon'ble the Finance Member, however, is in favour of confining it to the Superior 
:arvicea. 

(3) The Local Government agrees that the oonce88ion should be granted to Indian 
All well as European officers. The Commi88ion made no distinction between European 
and Indian officers in thil matter, and to introduce suoh a distinction now would be to 
..oauae justifiable dil!COntent among Indian m"mbers of the Services. 

The Hon'ble the Finance Member's contrary opinion has been indicated above. 
(4) The Local Government agrees that the maximum of the 20 years' pension for the 

Incijan Forest Service and the Indian Service of Engineers should remain at Rs. 4,000. 
(6) The Local Government agrees that the maximum for the Women's Branch of the 

lndia.n Education Service should be raised as suggested in paragraph 5 of your letter. 
(8) The Local Government accept. the proposals made in paragraph 7 of your letter 

in the matter of in1'8.lid pensions; 
(7) The Local Government is averse from making any immediate alteration in the 8011010 

",f proportionate pensiona, while not prepared to My that the introduction of the Commis-
sion's proposa.ls may not make the ,ugp;ested increue nece8ll&ry hereafter. 

The Hon'ble the Education Minister's concurrence in the views expressed in this letter 
is subject to the proviso that the proposals as a whole be not found to throw a heavy 
burden on the tax· payer. . 

GOVERNMENT OF BIHAR AND ORISSA. 

APPOINTMENT DEPARTMENT. 

LBTTER FROM E. L. L. HAMMOND, ESQ., C.B.E., I.C.S., CHIEF SECRETARY TO GOVERNMENT, 
TO THE SECRETARY TO THE GOVBRNMENT OF INDIA, HOME DEPARTMENT, No. 1968-
A. R., DATED RANCHl, THE 2ND AUGUST 1924. 

SUBJEcT.-Prop06al8 0/ the Royal Commi""on (J1I, tAe 81/.perior ci41il 8t1'mCeS in India in 
respect 0/ pen.nona. 

I am directed to reply to your letter No. F.-178-13-24.Ests., dated the 22nd .June 
11)24, regarding the proposals of the Royal Commission on tho superior oiyil services in 
India in respect of pensions. The Government of India have already been informed in 
paragraph 2 (g) of my letter No. 1689-A. R., dated the 22nd .July 1924, that. as a general 
propOlition, the increase proposed in the pensioI\8 of the uncovenanted (Superior) Services 
.appears to the Governor in Council to be both reasonable and justifiable. 

2. As regards the specific points raised in paragraph 9 of your letter th(' opinion of the 
Local Government is as follows :-

(I) The proposal to increase the maximum of the pension of thc uncovcnanted services 
by Re. 1,000 from 25 years onwards is approved. 

The Hon'ble Minister for l ~ uc tion  who is generally opposed to any increase in 
penaion, considers the proposed increase to bo excessive. 

(2) His Excellency in Council is opposed to any extenl:lion of the conce88ion of an in-, 
~reue beyond the range of officera for whom it was intended by the Royal Commission, that 
is. the superior or All-India services which are uncovenanted. The main object of thc 
Commission's proposala is to raille the rumuneration (including pension) of those services to a 
Jevel which will keep existing members (more particularly Europl'an members) contented, 
and whioh will attract an adequate supply of suitable reoruits. An increase in the pension 
of the previously existing provincial servioes goes beyond the scope of this object. The 
pay and plDlion of these aervicee are adequate at preeent to secure a satisfactory cl&88 of 
recruit and there appears no need to increase either. It may be true that at preeent rates 
of.pay tl14l Dumber of provincial officers who would benefit is few, but the number may 
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l'apidly increase ill the future, and the local Government are opposed to any Unn6Ce&8ary 
change which will increase the burden of service charges. Hia Exoellency in Counoil is 
of opinion. therefore. that the proposed increase of pension should be kept as strictly 
limited as p088ible, so that as Indianiution and provincialization proceed, the general 
cost of the servioes will tend to diminish. 

(3) For the Bame reasons the Governor in Council would limit the proposed increase of 
pension '0 existing Indian members in the Superior Services who are in receipt of overseas 
pay. Any differentiation between them and their European colleagues would be undesir-
able. In their case the principle of equal pension equal pay should be followed. But 
there appears to be no justification for extending the conceuion to those Indian recruits 
who may have been taken into the services in question on a lower scale of remuneration, 
i.e., on basic pay without overseas allowances, nor to future Indian entrants into the 
l'eserved superior services. who will not get overseas pay, and may, if the opinion of the 
local Government be followed. be recruited on reduced basic pay. I<'uture entrants, whether 
Indian or European, to the superior services which are no:w proposed to be transferred 
.honld, !b the matter of pension, remain on the same basis &8 the existing provincial services, 
rmbjcct to any modifications which the local Government may find neccssary to attract 
recruite of a particular class. 

(4) Hi. Excellency in Council considertl that the maximum of 20 years' penskm for 
the Indian Forest Servioe and the Indian Service of Engineers should remain at RII. 4,000. 
It may be anomalous that this rate will be cOIUlidcrably- lower than the revised invalid 
pension rates. and the result may be to destroy the value of the concession of retirement 
after 20 years' service, but on the general ground that there is no need to facilitate pre· 
mature retirement. this result is not to be deprecated. 

(5) The local Government accept the ro o~(  increases of maxima in the case of the 
women's branch of the Indian Educational Service but would confine this concession, all 
suggested generally in dealing with pars graph 9 (3) of your letter, to the existing European 
members of the scrvice and those Indian members who draw overseas pay. It is unneces-
sary to extend the conccssion to future entrants into the service after it has becn pro-
vincialized. 

(6) His Excellency in Council eon siders the scale of invalid penRiona suggested in para-
graph 7 of your letter to be preferable to that propollcd by the Commission. The latter 
appears to him to be too generous in the t'arlier years, and he deprecates the introduction of 
any change which will stimulate premature retirements. 

J am to mention two points in this connection for the consideration of the Covemment 
(If India:-

(a) No reference is made to compensatory pensions granted on the abolition of 
appointments. The local Governmt'nt consider that any such pension should 
be subject to the same limits /18 ordinary pensioDs. 

(b) It follows from the opinion expresscd in sub.paragraph (2) above that the local 
Government are not in favour of any general alteration in the scale of invalid 
pensions for the existing provinoial services, but the question whether luch 
pensions should commence at the completion of five yearl' servioe is one that 
may be oonsidered scparately on its merits. 

(7) His Excellency in. Council is e initel~ opposed to ~n  .inorease in the existing 
scale of proportionate penSiOn on premature retirement, as bemg likely to defeat one of the 
chief objects of the reoommendations of the Royal Commiuion whioh was to retain tho ser· 
vioes of European officers. He considers the existing soale of proportionate pension to be 
sufficientlv generous, and would deprecate any increase likely to stimulate the flow of retire-
ment. Aity such proposal would certainly be strongly resented by the Indian public. 

Nor does he oonsider that the scale of proportionate pension should be increased in the 
evcnt of future ohanges such as are contemplated in paragraph 74 (v) (e) of the report, 
although it is pouible that the option of taking such a pension might have to be extended to 
some to whom it is not at present available. n ~r such circumlltancCfl the officers con-
cerned will be in the same position as officers belongmg to services which are now proposed 
to btl transferred. 

The existing rates of proportionate pension up to the 24.th year of service are oonsider-
ably higher than the new rates of invalid pension propoeed by the Government of India. 
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In the c ~~ of al} voluntary re~iremen  therebre proportionate ellsion~ might b{' sterE'o. 
type:! at i:l(I e is iin ~ sta.nd'ml. whether for the exietin!l; members of thE' service or fol'" 
future entrants. The caso of e~m ul or  retirement stands on an E'ntirely differt'nt footing. 
In tilat case the terms must be settLd by ,the Secretary of Sta.te for all officers who are 
entitleJ to his protection, according to the merits of the case. 

I_ETTER ~ A. E. XELSON, ~  C.I.E., D.ILE., l.e.S., CHIEF SE(1:ETARY TO THl': GOY· 
~  01' THE CENTRAL PROVISC!:'1, No. 2802-1288.111, DATED 'rill; 23R[J .Jl'LY 

l~~ , 

am directed to rf'ply to Govornlllent of India letter No. - - I ~ 94 lIte  dated 
tho 22nd ,June t2~  in which th(, opinion of the local Government i!l deriired on the pro· 
poeals of the ROJal Commill8ion on the Superior Civil SCf\'ices in India in respect of pen-
aions. 

2. Point 1. lfUruue in fhe m~t J l rafes of Ihe Uncrn:encmltd er~- c8 - Alt ou  the 
increase in the pension rate now propelled ill slip;htly leI'S than that 8Ug,llCSted by this Govern-
ment in its recommendation to the Royal Commis'ion, the local GovernmE'nt acct'pts the 
revised rates &8 8uitablt'. I am to add that for European olllc('rs the local Government 
regards this &8 one of the most essential recommendatiolls in the Report. 

3. Point 2. Grant of the inrrea"ed pen8ion rate to oJJir.erll othrr Own th08f of the 8uperior 
8trvicell.-·ThE'. Government of India deain' to know if the local Governmcnt approves of 
the grant of the concesflion of a.n incr{,&8l"d rate of pension to offic('rs other than those of the 
superior services. Thl' number of prm'incial officers outside the superior services who 
would benetit by the increase is IImall in this province, and for tht' rEt&80DlI stated by the 
Government of lndia thE' local OovemmEtnt would have no objection to the amendment in 
the pension rules suggested by the Commission being introduced as a general amendmont, 
instead of being !lpecilically restricteci to t.hl" 8upt'rior ser ic ~  

4. Point 3. (~r nt of Ihe incrfa8ed pension ralt.'! to lndial' member.! of Ihe 8ert';'ee.--
ThE' local Government considers that the rupee rates propOllt'd are not. E'xcesAive for Indian 
officers, who even on retirement are expected to keep up some position. The local 
Government, t.herefore, o.cceptM the "iew of tilt' Commi8l!ion that no dilltinction in t·his 
respect IIhould be made hetween European and Indian OffiCeI'M. 

5. Point 4. RF-tention of Ihe r~enl 1IIll:l'imum of 20 year8' penAion JO'f lite. Indian 
Forest Sen'ire and JwUan Srnire of Ji.'nyillurR.--The local Government agrees that there is 
no reason why GoYernment @hould facilitate the voluntary retirement of an officer at 2/; 
yea1'll' service by in( re sin~ his peneion and acccpts the view of the CommisAion that the 
maximum for the 20' :vearA' pension for the India.n F'orC!lt Service and Indian Se-rviC'e of 
~ine( l s should rC'main at Rs. 4,O(){). 

6. Poin.t 5. I JlCrelUe. in penllion rafeR for Ihe If' Offler.' /I Branch of the Indian, lI"d1/ea-
ticmal 8ert ce -l~  the reasons gi""n by the Government. of I ndie, the local Government 
acceptil the pI'opOilil,l that the maxima for the pension of t.he Women's Branch of the 
Indian Educational Sen-ice should be raised from Rs. 4,000 to ,RI!. 5,000 af(.or 20 years' 
Ii'ervice and fram Re. 5,00(\ to Rs. 11,000 after 25 years' service. 

7. Poin! 6. Ralell of increaAed penl/ion lor fhe Uncol'enan/ea SeT! icrs,-The local 
Governbent conlliders that the Bcale of invalid pension Buggcsted for the fTncovenante<i 
Services in paragraph 7 of th{' lettl'r of the Government of India is quitahle. 

8. l'oill.t 7. I11f,reaBB in th.e ra/ea oj propO'ftionll/e ell~iol - e 1000al Government 
agrees tht, the rates of proportionate pension should be incrl'aHoo ItS 8uggt'stcd in paragraph 
8 of the Government of India letter. As the pellsion ill compensation for enforced retire· 
ment., it should, the local Governnlent eoneiders, be fixed with reference to the pension that 
would tJ'e earned if the officer were able to remain in service. 
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GOVERNMElII"T OF ASSAM. 

GOVERNOR IN COUNCIL. 

ApPOIlilTHENT AND POLITICAL DSPAItTIrIENT. 

APPOINTMEJlT BUNCH. 

LETTER nOM A. W. BOTHAM, ESQ., C.I.E., I.C.S., CHIEF SECRETARY TO THE GOVERNMENT 
OF A8SAJI, TO THE SECRETARY TO THill GOVlIllU'MENT 01' INDIA., HOME DEPARTMENT, 
No. APPTT.-1145·4257.A.P., DATED SHILLONG, THE 4TH AUGlYST 1924. 
In reply to your letter No. F.·178·13·24·Ests., dated the 22nd o{June 1924, I am to 

communicate the views of the Government of .Assam on the Royal Commission's proposals 
in respect of penaions. 
• (I) Tho Government of Assam agree that the maximum of the renaion of the un· 
CDvenanted services should be increa.sed by RB. 1,000 per annum from 25 Yl"ar8 onwards. 

(2)' Tho extension of this concession to officers of the provineialscrvict's may 1e left to 
loeal Governments. It would only complicate theisllues to go beyond the All· India Sel'vices 
in the present conneotion. 

(3) The Government of Assam consider that this oonoeslIion should be given to Indian 
as well as to European officers of the All·India Services. 

(4) In the opinion of this Government the maximum of the 20 years' pension for th(' 
lndian Forest Service and the Indian Service of Engineers should remain at He. 4.UOO. 

(5) No member of the Women's Branoh of the lndian Educational Sen'ic£' ire at 
present employed in Asllam and the .loeal Government have no opinion to offer on this 
point. 

(6) The Government of Assam see no reason f()lt raising the rates of invalid penllion for 
the uncovenanted services ulluggeated in paragraph 7 of your letter. 

(7) Nor do they oonsider that there is any justification for raising the rates of proFor-
tionate penaion as suggested in paragraph 8. 

In oonnection with the general subject of pensionB, a representation recei ved from tile 
Auam Association of Ellropean Government ServaniB is su mi~te  

ASSAM ASSOCIATION OF EUROPEAN GOVERNMENT SERVANTS • 

. LB'J"l'ER FROM THII HOKORARY SECRETARY, ASSAM ASSOMATION OF EUROPF.AN GOVJ!'RN-
MJ:N.T SERVANTS, TO THE CHtEF SUlUTARl: TO TBE GOVO.MENT OF ASSAM, DATE!) 
BHILLONG, THE 10TH JULY 1924. 

I am directed by the Council of this Association to acknowledgl'! the receipt of your 
Memorandum No. Appt.·938.3741.54, dated the 28th June 1924, with wMcb you for-
ward for an expression of this AIBociation's opinion, a copy of lotior No. F .. 178.13·24. 
dated the 22nd June 1924, from the Government of India. regarding the proposals of tho 
H.oyal Commission on the Superior Civil Servicell in India, in respect of peJ]sionl!. In thill 
,,0Dnection, I am to invite. referenoe to the evidence on thill subject. placed before the 
Commission by this Association, and by all .ABBooiatioDs re re entin~ the UncoveJIantl'(i 
Services. I am to Bay that the proposals of the Royal CommiBBwn on tltis mat.tel· al'o 
totally inadequate, and are by no m6&DB acceptable to thiB Association. Excl'pt in Uk' 
OMe of the Indian Civil Service it is, I am to 88Y, considered quite impoellible to jURtify 
the diBparity whioh e~i t  between the pe1l8ion leales of the 80 ('alled Uncovenantf·d 
Iilervioes and those of the Indian Army and the Indian 'Medical Service. Thest' servicell 
are reoruited from the same olasses and have the same expenses on retirement. Furth('r, 
tile argument in favour of technioal or professional Servicell cannot be adduced all aD 
M:'gument for the retention of this disparity, IWI, inoluded among the L'noovenanted ,Ser. 
vioes, there is at least one highly teohnical Service, namely, the Indian 8ervi('c of En· 
",neers, appointment to whioh is preceded by an expensi.ve and long. specialil;ed educa· 
$ion. I IWJl furtlleJ' to l'oint out, that the ONIIWY penlloll for lien-Ice up to 25 ycarll, 
. . 

• 
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Wit- fixe,t It~ long ago ~ 1855. and, in Indian ollrreIioy, remains the same to this day. 
H,lt till" sterling v .... lue of the ordinary pension has actually deprtlciated. Certain small 
adJitionltJ pensions for Bt'rvioe in oertain administrative posts have been added; butt 
with res ~l t to the ordinary penllion, (and the prospeots of members of this Associatioll 
n'!l.ching administrative rank were never worse than they are at present), the offioer who 
retires before oompleting 29 yea.rs' service, receives a smaller sterling pension than did 
his predeoessor nearly 70 years ago, while he who Qompletes 30 years' servico is only 
5 per cent. better off. Pension is deferred pay; yet the ratio of pensions to pay hall 
llte!lodily deolined during the period when pay itself has depreoiated in relation to the cost 
of i in~  All that the Royal Cvmmi8sion proposes to do to allllviate this extraordinary 
situ!l.tion is to add Rs. l,()()(} per annum to the pension at 25 years IIond onward8. 

With rega.rd to pa.ra.graph 9 of the Government of India's letter, I am to reply as 
follows :-

(1) The propo3ed inorea.se £01' the Un(Jovena.nted Servioes is totally inadequate a8 
we ha.ve alrlla.dy pointed out in p!loragraph (i.)) of my lettt-<r of June the 11-th. 
It is a mltter for regret, that the Royal Commission have not eyen men-
tioned our request, tha.t ponsions should be fixed in sterling as is the case 
with thll Inditm Civil Service. India.n ~ ie l Service anrI Milita.ry pensions. 
As reg'l.rds a.dditional pensions (lower and higher gra.de) the Royal Com-
mi8~ion propose to leave them &8 before, and ha.ve a.lso absolutely ignored 
our very fa.it· request th&t· the addition should be calculated on eaoh month's· 
een"ioe in a scheduled post. The existing system, which rendll"rs v!!-lue" 
1e811 fOI' this purpose any period short of a oompletlld year, is m08t unjust. 
As airll"a.dy pointed out, undue str08ll has been laid upon these extra pell8ions· 
for administra.tive poste, as if the majority of officers oould expect, to 
qualify for them. I am to point out that it ill the ordiJaary pension which 
ories for adjustment, as very few olfioera now in Servioe ca.n hope to earn 
thes!' extra. Fansions in view of the rapid provinoialisation tmd abolition 
of such posts. Our arguments in support of the requests wu made are on 
record, and in our opinion are una.nswerable. We regard the qucstion of 
the amount and lIOOurity of pensions as among the most important items ill 
our (!aee ; and yet itsf'6ms to have reoeived lcoss oonsiderat.ion than any other. 
Sir Reginald Craddoek. in pa.ragraph 41 of his 3rd Minute, mit~ tho 
urgency of the qUf'Rtion. and IIOOms to ha.ve committed a deliberat.e 
m.eiOHiN in sa.ying, •. the reoommendntions in our Report appear to me to' 
be V('ry modernt", ' '; and we are jUAtified in interring that he regards them 
as considera.bly le8~ than just." 

(2) My Associlltion is of the opinion that whatever pension inore!lstl8 are u.Hewed 
to thfl Huperior Services should be allowed proportionately to Provincial 
Socvices. 

(3) In re~  to Indian officers, this Association would prefer n')t to commii itself 
t'1 au expresait;m of opinion. Our dero!\nds for EUrope&m were made. as 
aireldy stated, on the bMis of Ilotulloi needs: a.nd we do not know the actual 
neea of In:lians which would justify the inorea.sed expenditure. 

(4) Alt ou~  the Royal Commission in making their ro os!l l~ fO'!" a.n inorease' 
of R!. J ,000 to the 25 ye/l.ts' pension, have not specifically stated t.hat thiS' 
iru,r.'l&1e shlJUld !l ~() bl'! allowed on the 20 years' pension, it appeal's t,o this 

I ' Asmciat.ion to foUoVl' 10gicrYly tha.t this was the intention, M in the pro· 
po 11I.1s for invltlid l !n~ion8 the C:>mmission ha.ve suggested an invalid 
pf'lniian ~  5,000 at 20 years' servioe. In any OB.'!e, hawever, I am to eay 
that this A'I900i'l.tion holds m03t emphatically that any increas(J granted 
on the 25 er r~  p3nsloll should be proportiona.tely allowed on thu.t per· 
missible at 20 years' IIervice, for the Services referrl.'d to. This right of 
reUrement· at 20 years in these Services is a very highly prized privilege. 
WheQ som':) yeal'S a.go, the Secreta.ry of State proposed to wit.hdraw it, 
~ ali!aon:lition of a.coeptance of the then new penflion 80ale. such an em-

I~ ltlc rot l~t wa9 mnde that the condition had to be omitted. 



"( ll1i r 
(Ii) 1 am to say that the reply oft his Assooia.tiou in this oonnection is in the affirm .. 

ative. 
(6) This A88ociation a.grees with the general principle tha.t there should be an 

increase in Invalid Pensions, pro rata with the increase in Retiring Pen-
siom. 

(7) To this Assooiation it appe&l'!l that it must follow logioa.llyand necesu.rily, 
that Proportionate Pensions must increase pro rata with the inoreased rate 
of ordinary Retiring Pensions. 

In connection with the question of peIl8i0r18, I am desired to enquire whether lepara.te 
communica.tions may be expected on the subjects of Extra.ordina.ry Pensions, Provident 
Fund, Family Pension Fund and Commuta.tion of Pensions, and alllo regarding the peu-
&ion security question, as in respect of all these, this Asaooi.&tion .desires So be heard. 

Ih A- 2 2~l 9 . .2'-GIPS 
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